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LOK SABHA DEBATES 

LOK SABHA 

~ .iUn. 2 1~ 12, 1ao ~J 

The Lok saJma met .t ElBllfln of the Clock 

[MR. SPEAKER In the Cha/l! 

[EngIi8h) 

MR. SPEAKER: O. No. 81 • Shri Sushi! Kumar Shinde. 

(Interruptions) 

[Translation) 

SHRI MOHAN SINGH CDeoria) : Mr. Speaker, Sir, 
Yesterday the Finance Minister announced that the price 
of Petrol will increase by rupee one per litre but today we 
have seen that the price of Petrol has increased by 
Rs. 4/. per litre. In this way he has misguided the House 
and the entire country. . . . (Interruptions) 

SHRI BENI PRASAD VARMA (Kesarganj) : No one has 
right to misguided the House in this manner. . . . 
(Interruptions) 

SHRI TARIQ ANWAR (Katihar) : Hon'ble Minister 
should give clarification In this regard. 

MR. SPEAKER : No-no, it is not so. 

(Interruptions) 

[English) 

MR. SPEAKER : Please take your seat. This is 
Question Hour. After the Question Hour, you can raise it. 

(Interruptions) 

MR. SPEAKER: I will come to you after Question Hour. 
You can ratee whatlMtr points you want to after the 
Question Hour. I will allow you. 

(Interruptions) 

MR. SPEAKER: Hon. Members. there is also the Zero 
Hour. You can raise the point In the Zero Hour. PIeaae take 
your seat. 

(Interruptions) 

SHRI P. SHIV SHANKER (Tenall) : This is a MfIouI 
matter. It afleets all the people. . . . (1ttterruptIon8) 

MR. SPEAKER : I will allow you during Zero Hour. 
There II a procedure. Please understand it 

(Interruptions) 

SHRI AJIT JOGI CRalgarh) : Kindly allow us In the Zero 
Hour. . . . (Interruptions) 

MR. SPEAKER : Please take your seat. You are a 
senior Member. I wiH allow you. 

Now, we take up O.No. 81 • Shri Sushil Kumar Shinde. 

11.03 hrs. 

ORAL ANSWERS TO QUESTIONS 

Ufe ConvIcts 

·81. SHRI SUSHIL KUMAR SHINDE : Will the 
Minister of HOME AFFAIRS be pIeued to state : 

Cal the number of life..convicts in different States 
released on application from the convict after serving 14 
years in Jail during the last three years and those who 
were released earlier than 14 years in jails; 

Cb) whether there are any guidelines under articles 
14, 19 and 21 of the Constitution for release of such 
convicts: and 

(c) if so. the details thereof? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI) : Ca) to Cc) A statement Is laid on the· Table of 
the House. 

Statement 

(a) to (c) 'Prisons' is a State subject as per the Seventh 
Schedule to the Constitution of India. Specific Information 
in regard to Ilfe-convicts as sought in part <a) of the 
question is not maintained by the Central Government. 

Under section 433 Cr. PC, the appropriate Government 
is competent to commute a sentence of death, for any other 
punishment provided by the Indian Penal Code. Section 
433A Cr. PC. however, provides that notwithstanding 
anything contained in section 432, where a sentence of 
imprisonment for life is imposed on conviction of a person 
for an offence for which death is one of the punishments 
provided by laws or where a sentence of death imposed 
on a person has been commuted under section 433 into 
one of imprisonment for life, such person shall not be 
released from prison unless he had served at least fourteen 
years of Imprisonment. Section 433A Cr. PC Is thus 
applicable not to all life convicts but only to those convicted 
of capital offences. There is no such restriction on powers 
of remission or commutation so tar 88 other life convicts 
are concemed. Provisions of section 433A Cr.PC do not 
seem to be violative of fundamental rights of life-convicts 
so tar as articles 14, 19 and 21 of the Constitution of India 
are concerned. 
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It may also be mentioned that section 433A Cr. PC 
does not, in any way, affect the co""itutional power of 
reprieve, remission, etc. vested in the President and the 
Governor of a State under ar1lclea 72 and 161 of the 
Constitution of India respectively. 

{Translation} 

SHRI SUSHIL KUMAR SHINDE : Mr. Speaker, Sir, 
though 'Prisons' is a state subject, Prison Act itself is 110 
years old. The Chairman of Human Rights Commission and 
the former Chief Justice of Supreme Court, Justice IWishna 
lyerji has drawn attention towards this aspect many a times 
but in spite of that, till date government has not taken any 
step in this direction. In Bihar jails, we find that three 
persons are kept against the capacity of only one person. 

I would like to ask as to how it is being termed as 
a state subject? Discretionary powers are given to the 
Governors and President but Chief Ministers of the states 
also involve themselves in the matter of political murders. 
There are some incidents of murders in which criminals 
do not complete even 10 years of their imprisonment. There 
are cases of life-imprisonment in which criminals are 
released even before seven or eight years. Even after the 
decision and directions of the Supreme Court, such 
instances are being witnessed where some prisoners were 
released on parole and that period lasted for 10 years and 
after thay were 681 free, whereas this period is not to be 
combined with actual period of imprisonment. 

{English} 

Though Parole time is not calpulated in the actual 
period of imprisonment, yet they have been released. 

{Translation} 

Whether the government will think in this direction that 
there should be a uniform law for the entire country whether 
it is for 15 years or 10 years. Only after this period. the 
cases of those undergoing life-imprisonment should be 
considered for release. 

SHRI L.K. ADVANI : Mr. Speaker, Sir, as far 88 the 
Question with regard to the condition of jails is concerned, 
I do agree with the hon'ble Member that there is a lot of 
scope for their improvement. Today their condition is very 
grave and deplorable. However, the question relates to a 
specific context and I feel thai in this regard, Hon'bIe 
Member has some mi8undenltanding that thoee who were 
awarded life imprisonment·· 

{English} 

for offences where the maximum punishment is life 
imprisonment, 

[1I'ansIBtion} 

there they can be released only when the period of 
14 years is completed. Howver, In cases where such a 
crime has been committed for which capital punishment 
or a punishment IH8er than tile death eentence can be 
awarded or the Court has sentenced the convict to life 
imprisonment instead of passing a death sentence, it is 
essential to make a provision that the convict is not set 
free before completion of 14 years. Similarly, if someone 
is awarded capital punishment and after commuting, he is 
awarded life imprisonment even then he cannot be ewarded 
less than 14 years of imprisonment. Therefore, this 
perception that in such cases Articles 14, 19 or 21 is 
violated is not correct. However, it is true that the subject 
'Prisons' is in state list, and we cannot enact laws in this 
regard. In this connection, central government has been 
consuHing Home Ministers from time to time and issuing 
necessary direction regarding condition of jails. The more 
serious question is that If there Is a room for 1000 people, 
4000 people are put there. There are persons who are kept 
under trials for 5 years. Central Government has always 
been expressing its concern over such ~rious aspects. We 
cannot make any legislation in this regard. There are certain 
directions from Supreme Court which are followed. Overall, 
I share your concern. 

SHRI SUSHIL KUMAR SHINDE : Mr. Speaker, Sir, 
Hon'ble Minister has seid thai they are not released before 
14 years and there is a claasification regarding cold 
blooded murder, simple murder, murder by lunatic and 
murder by a normal person with criminal intension. My 
contention was that the governments should conduct an 
inquiry into the cases where criminals charged with cold 
blooded murder are released due to political influence. I 
would like to ask whether such thing has happened? I 
would like to say only this thing. Govemment has said one 
good thing that it was worrying about undertrails. Justice 
Venkata Chellaiaiji visited the entire country and asked the 
Chief Ministers of different states about possible improve-
ments. Chief Ministers of four states stated that 
improvement was required in their condition. Committee has 
also submitted its report which is with you. If the states 
desire that law should be INlde on the bail of national 
consensus, then such a law should be made 10 that it 
becomes a national document and all can follow that. Afj 
you have said, keeping undertrials in jails is a matter of 
concern, I would like to state for your information that in 
Andhra Pradesh during 1995-98 deaths of 55 under.trials 
and during 1898-87, 98 suoh ca ... were ~ed. In BIhar 
during 1996-97, 92 cases were reported. After this, I come 
to Maharashtra.ln Maharash\ra during 1995-98, there were 
33 constodia/ deaths which increased to 200 in 1996-97. 

MR. SPEAKER : You ask supplementary Question. 
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SHRI SUSHIL KUMAR SHINDE ; Since the Home 
Mlniater hal .1Ip,..... hIa concem, that is why I am giving 
Information 10 bIm. Maxinun number of peIIOnI NM died 
In Maharuhtra. In the year 1985-96, 75 deeths were 
reported in Bihar but in 1996-97, 200 under-trial died in 
Maharashtra. II is a matter of concem. Th.re are 1115 jails 
in the country. Justice Venkat Challiah Committee has given 
its report in this connection which Is with the government. 
Govemmentls worried about It but there is no use of Simply 
showing concem. II is necessary to take action on II. 

SHRI SHANKER PRASAD JAISWAL : These statistics 
pertain to the time when your govemment was in power. 

SHRI SUSHIL KUMAR SHINDE : I am telling him for 
his information .... (Interruptions) Please do not be under 
any illusion again. I am talking about 1996-97. In 1996 our 
govemment was not in power . . . (Interruptions) 

MR. SPEAKER : You ask supplementary question. 

SHRI SUSHIL KUMAR SHINDE : Whether govemment 
would seek opinion of the Chief Ministers and Jailors of 
all states by calling them to Delhi and whether II will take 
any step to prevent under-trial deaths, to give them some 
facilities and to separate lunatic department? At present 
aU women and children are staying in one barrack. They 
should be kept separately. Sometimes they are kept in the 
prison for 5-10.15 years by branding them as lunatic. No 
psyhiatrist viaits them for their treatment .... (Interruptions) 

MR. SPEAKER : You ask your supplementary question. 

SHRI SUSHIL KUMAR SHINDE : Mr. Speaker, Sir, I 
am giving some information to Hon'ble Minister. I would 
like to know from govemment that whether by convening 
meeting of all Chief Ministers and Jailors of country and 
after having discussion with them on this subject, will it 
prepare a new manual? 

SHRI L.K. ADVANI : Mr. Speaker, Sir, after recaMng 
lalter from Justice Venkatachellaiah, lalters were written on 
behalf of Central Government to all Chief Ministers In this 
connection. Former Home Minister Is present here. I can 
only say that It was suggested to the that If they agreed, 
a new Prison Act could be enacted at Central Level. Ills 
neceuary to obtain th.ir consent on this issue because 
It is a state subject. We cannot do anything without their 
consent. At present, I can only say that the response was 
not sallsfaclory. 

SHRI RAMA NAND SINGH: Mr. Speaker, Sir, It is very 
important Issue. Prisoners undergoing life Imprisonment In 
the jalla of various slales of our country cannot approach 
the Centre. In many jails, their condition Is pitiable. They 
do not get any probation, they are not given any facility 
not any concem Is shown for their future. Will the Hon'ble 

Horne Minialer slate that whether the govemment of India 
propose to form any committee at Central level to improve 
prisoners ..... pNMnt condIIion and futuN of who are 
serving life imprisonment. The Committee should give its 
report after atudylng the conditions of prisoners so that It 
can be 'Implemented in all states. 

SHRI L.K. ADVANI : At present Human Rights 
Commission informs the Central Govemment from time to 
time on this subject. It has also informed about the 
condition of prisons. I do not want that by constituting some 
committee this matter is consigned to cold storage. Instead, 
on the basis of suggestions given by Human Rights 
Commission we have been sounding State governments, 
their Chief Ministers, and we are hopeful that there will 
be some Improvement in this direction. 

SHRI MOHAN SINGH : Mr. Speaker, Sir, the Hon'ble 
Home Minister's contention that Prisons Act is under the 
jurisdiction of the states is absolutely correct. The 
jurisdiction of evasion and giving remission in punishment 
is given to state govemments under Section 443-A of Penal 
Law but in that Section of the term 'life imprisonment' has 
not been defined in I.P'C. From time to time Supreme Court 
has defined this in Its judgment. In of Its judgment; It was 
defined that 'life Imprisonment' means entire life but 
afterwards It defined that life imprisonment means 14 years. 
Some states Interpreted It as actual Imprisonment for 14 
years and some other states defined it as 14 years with 
provision for remission. Different states defined it separately 
on the basis of different criteria. 

I would like to tell the Hon'bIa Home Minister that in 
1974, some changes were made in Cr. P.C. and with regard 
to capital punishment, Human Rights Commisaion has 
been insisting time and again that aU countries of the world 
have stopped this practice. I would like to know from the 
Hon'ble Home Minister that keeping in view the 
amendments made in 1974 in this House in the Cr. P.C. 
of 1885, whether the govemment is ready to deliberate over 
making specific provision regarding. redefining 'life impris-
onment' in Cr. P.C. and giving remission in the sentence? 

{English] 

SHRI L.K. ADVANI : I can only say It is a suggestion 
for action. 

{Translation] 

Thent II no need to Interpret original definition again 
becaUle I feel that It II wry clear. The iuue of death 
sentence has been debated for a long time. I would like 
to inform thfI HouM that though prison Is not a Central 
subject, IMfI then the Central government Is worried over 
Wlillue and aInce 1.7, It hal given Central ualstanc8 
of AI. 100 crore 10 ...... for the improvement of jaHs. 
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(Translation] 

NMIoMI Fwnn, ................... 
·82. SHRI KANTILAL BHURIA : WUI the Minister of 

HEALTH AND FAMILY WELFARE be pleased to state : 

(a) whether the Government have lowered the 
targets of National Family Welfare Programme in some 
States during 1997-98 _ compared to the earlier years; 

(b) if so, the reasons therefor; 

(c) whether the States failed to achkMt their targets 
under this programme; and 

(d) if so, whether the Governmenl propose to 
determine again the targets on the basis of the 
achievements made during the current year? 

{English] 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI) : (a> to (d> The target based approach was 
followed upto March 1996. Thereafter the approach of 
determining targets was modified after extensive consul-
tation with the States. The new target free approach was 
endorsed al the Central Council of Health and Family 
Welfare in January, 1997 where all State Governments are 
represented. It was recommended at the Conference thai 
the target free strategy be continued. As a resuh of this 
approach, after initial decline in outcomes, performance has 
picked up during 1997-98. Hence there is no proposal 10 
give up the targel free approach which has lead to 
improved outcomes. 

{TraflliJation] 

SHRI KANTILAL BHURIA : Mr. Speaker, Sir, I am a 
new member in this House. I am fully confident of getting 
your protection. The hon'ble Minister has simply read the 
answer prepared by the team of officers concerned; he did 
nol apply his mind on the subject. Sir, it is such a sarious 
question Ihat large incteasa in populalion has become a 
major problem 01 the country. However, National Pro-
gramme for family welfare Implemented by the Government 
of India is projecting this problem in a very light manner. 
AI the initiation of this programme, As. 120 was paid as 
an incentive to every patient for sterlization but now the 
IIIIIOUnt 01 incentive has been reduced to As. 40/-. 
Conditions are &Yen worse in AdIv8Ii ...... Mr. Spealc8r, 
Sir, I have been elected from Jhabua constituency of 
Rallam, where adivasia are in a large number. CondItion 
there is such that a patient tIM to walk for 40-50 Ian 10 
reach the hoepitaI and .ha to go back again on foot .... 
being .opellll8d upon. In such a 1iIuIdIon, /I operation falls 

or some other compllcallon dIMIope, then the individual 
has no option but to face a certain death. Government has 
said that target based policy has been abolished JmCI target 
free policy has been initiated. They have said that " .. the 
discretion of an individual to go for lIIertlzatlon or not. I 
would like to know whether such a policy win be successful". 
in the country? According to the 1991 census, India's • 
population stood at 80 crores. 

{English] 

MR. SPEAKER : This is an important question. You 
have to pul the supplementary in a proper manner. 

{Translation] 

SHRI KANTILAL BHURIA : Mr. Speaker, Sir, the growth 
rate was 2 per cent at that time. Now, In 1998, the 
population has Increasad manifold. Therefore, the House 
should take the situation sariously. I would like to know 
from the Hon'bIa Minister as to what has been the outcome 
and performance of the newly followed target-free approach 
scheme and whether there has been progrees in achieving 
the objecti\/8S or whether the scheme is giving the desired 
resuh8? 

[English] 

SHRI DALIT EZHILMALAI : Sir, for sterilisation and 
IUD insertions, the compensation is as follows. Under a 
scheme called 'Compensation Scheme for Sterilisation and 
IUD Insertions', the Government pays Rs. 200 for 
tubectomy, Rs. 180 for vasectomy and Rs. 18 for IUD 
insertion. 

Before, 1996-97. from out of the amount paid to the 
States, for tubectomy and VIIIIectomy, As. 100 was to be 
paid to the acceptors. From 1998-97, " has been decided 
to give discretion to the Slate GoIIemmenta to fix the actual 
amount to be paid to the acceptcn. ThIs modification was 
made in accordance with the recommendations of the 
National Development Council', CommIItee on Population. 
An arnot.n of As. 18 Is giv8n to the Stain per IUD 
insertion. (Itrterrupt/oM) The auIaf.ance given to the States 
is to be apportioned among the vartou. Itama. (Intenup-
tiona) 

Sir, he was talking about the low payment of the 
amount.. . . (Interrupt/0n8) 

MR. SPEAKER : Pie ... unctet.tand the CI&*tion and 
then give the reply. 

. 
(Intetrl./fJlkJN) 

MR. SPEAKER: He was asking about the low payment 
of 1ncenINe. 
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SHRI CALIT EZHllMALAI : I am giving you the debIIII 
of the amount given by the GcMtmI"lWlt ... . (lntemJptiona) 

SHRI AJIT JOGI : The queatlon was whether the 
Incentive would be increased or not. He haa not replied 
to that. 

MR. SPEAKER : He has given the reply. 

(Interruptions) 

SHRI AJIT JOGI : Sir. he is a new Member. He seeIca 
your protection. 

MR. SPEAKER : The hon. Minister is also a new 
Minister. He has given the reply. 

(Interruptions) 

[Translation] 

SHRI KANTILAL BHURIA : Mr. Speaker, Sir. I wanted 
to know some details through you but the Hon'bIa Minister 
is evading my question. 

{English] 

MR. SPEAKER: You can ask your second supplemen-
tary. 

[Translation} 

SHRI KANTILAL BHURIA : He is not able to answer 
my question properly. I have been elected from an area 
where Adlvasis are In majority. Government fulfills Its target 
of family planning cues from adivasi areas. I want to know 
the amount of Budget allocated by the Government for 
health services and how this amount is being divided 
between urban and rural areas. As per my Information, 6 
per cent of the Budget amount is spent in rural areas and 
the rest is apent in urban areas, despite the fact that 
Government is achieving Its target from villages. I would 
also like to know whether the amount of incentive for 
sterllzalion will be raised to Rs. 120 per person as has 
been the case previously? 

MR. SPEAKER : Please do not ask a long question. 

SHRI KANTILAL BHURIA : My submission is whelher 
the Government will Increase the cash incentive being 
given to AdtvIIsis so that they may have proper treatment? 
Otherwise, in such a situation, people living there do not 
have any other option but to face a certain death. 

{English] 

now. 
MR. SPEAKER : The Minister can give a good nIPIY 

(Interruptions) 

MR. SPEAKER : Order pie .... 

(IntemJpIIone) 

SHRI DALIT EZHII.MAlAI : Mr. Speaker, Sir, I will give 
you the figlna. The amount that .. given by the 
Government to the beneficiaries as on date is like ttIiI. The 
Government of India pays Rs. 200 for Tubectomy; Rs. 180 
for Vasectomy; and RII. 18 for IUD insertion. These amounts 
are paid through the State Governmenta. 

MR. SPEAKER : The hon. Member wants to know 
whether the Government is going to increase that incentive 
to the tribal areas. 

SHRI DALIT EZHILMALAI : Sir, this suggestion will be 
examined. 

DR. RAVI MALLU : Sir, the family welfare programme 
is very important because of the population explosion. As 
per the nIPIY given by the hon. Minister, uplo 1996 the 
programme was operating under the target oriented 
1Cheme. Now, they have removed the targets due to which 
there is a lot of laxity, starting from the national level to 
the divisional kMI. H the targe18 are fixed, there would be 
continuous persuasion from the Directorate level to the 
health supervisor level to achiev8 the targets. As the targets 
have been removed now, I am sure, there wiH not be 
desired achievement in the Family Welfare Programme. I 
request the hon. Minister to review the target-oriented 
programmes. 

MR. SPEAKER : You need not request the hon. 
Minister, you please ask the ~uestion. 

DR. RAVI MALLU : May I know from the hon. Minister 
whether he is going to consider about reintroducing th"e 
target-oriented programmes? 

SHRI DALIT EZHILMALAI : Sir, I have already stated 
that there is no proposal to give up the target free approach 
scheme which has led us to the improved outcome. 

Targets are based on the perception of high officials 
at National, State and District levels rather than people's 
need. 

Focus is only on numbers and once the targets are 
fixed the quality of service becomes unimportant. 

Field workers tended to resort to over-reporting to 
somehow show achievement of targets. 

Therefore, the approach of determining targets was 
given up after extensive consultation with the State 
GoVernments and the States were asked to i~lement the 
Family Welfare Programme on the basis of target rn., 
approach In the States of Tamil Nadu, Kerala, the Union 
Territory of Chandlgarh and 18 dl8trictB in other 14 States 
during 1995-98. The experience was lUbaequently dis-
a.aed with the State Govemmentl and the approach of 
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IboIIIhIng the ~ ... was 8UbIequently 
....... to COII8I' the whale country wIIh effIIct from 
1.4.1 •. 

The Fourth eo.r. .. of the Central Council of Health 
and FamIly Welfant held In October 1996, pieced on record 
118 apprecIaIIon of the efforts made by an the S1ate 
Governmenta 10 Implement the Family WeIIlnt Programme 
on the baeII of the Target Free Approach (TFA) with effacI 
from 1996-97. . 

MR. SPEAKER : Okay, you can lay this on the Table 
of the Mouse. 

SHRI DALIT EZHILMALAI : All right. 

SHRI VAlKO : Mr. Speaker, Sir, there is an aIanning 
growth in population growth and this problem hal gone out 
of proportions. It is going 10 be the ntal explosion 
threatening the prosperity and wel!-being of the country. 
We ant going to 1Urpa18 even China in another five yeDIS. 
It is because the Chinese have taken very effective 
measunte 10 iacIcJe the problem of population growth. The 
han. Minister, In his statement, hal mentioned that after 
consulting the Slate Governments, they haw given up the 
concept of targeIs. 

Sir, I would like to know from the hon. Minister which 
ant the State8 which have fuHilled the targets and which 
have failed to fulfil the targets. I would al80 like to know 
from him the effective measuntl which the Govemment is 
proposing to take to tackle this problem. Will the hon. 
MInister enlighten us on these points? 

SHRI CALIT EZHILMALAI : With regard to population 
control, Tamil Nadu stands in the first place. 

SevERAL HON. MEMBERS: No, Kerala stands in the 
first place. 

SHRI VARKALA RADHAKRISHNAN : Sir, what the hon. 
Minister is stating is not correct. 

SHRI CALIT EZHILMAlAI : I stand cohec:ted. It is 
KeraIa which stands In the find place and Tamil Nadu 
comes only next to KeraJa. 

SHRI VAlKO : But what Incentlwls have they got? Do 
you PropoM to give any inc:entIvea for those smte.? . . 
. (Inte~) 

MR. SPEAKER: Mr. Minister, pIeaae addntes the Chair 
and not the Members. 

SHRI CALIT EZHILMALAI : Other oulatanding IChemea 
ant now being allowed 10 be carried out In Kenda _ 
wen as in Tamil Nadu whereaI other 9tatee which have 

been lagging behind like ~ Pradeeh, Uttar Pradesh 
and BIhar ant not even competing their prajecII. 
SUbeequently, they have been asked for their reports and 
we ant proceIIing them. CertaInly, the States like 
Maharashtra, Tamil Nadu and Ke..... ara well In advance 
and are taking advantage. Like that, we ara offering them 
Incentives. 

SHRI VAlKO: What about special Incentiws to be 
given for thole States? 

SHRI DALiT EZHILMALAI : No special incentives 
are given to them but they ant allowed to carry out the 
projects. 

SHRIMATI JAY ANTI PATNAIK (Berhampur) (Orissa): 
When the target·free approach was endorNd, It was 
suggested to provide for the concept of reproductive health 
services, that is, the comprehensive maternal and child 
health services. Even In this concept of reproductive health 
services, child survival, the delivery should take promi-
nence. But the big 'M' i.e. Mother which mea,. the·lnterest, 
care and right of the mother aJong with fnte choice of family 
planning methods are mlasing. These would be predomi· 
nant if the target·free approach is to be a sUCC888fu1 one. 
I would like to know from the hon. Minister whether the 
concept of reproductive health services has been taken 
up infrastructure-wise to include would-be mothers, 
adolescent girls, prenatal conditione and poatnatal condi-
tions of mothers aJongwIth family planning rnethodII. To 
what extent have thete been done by the Government _ 
well as by the NGOs? Secondly, to what 8ldent have the 
family planning methods been adopted by women .... 
vis men? 

SHRI DALIT EZHILMALAI : Sir, the need· 
based reproductive and child hNIth programme has 
been Introduced IInce September, 1997. In our serious 
approach. mothers haw been g/Yen enough priority ... 
(IntetruptIotI8) 

[Eng/Ieh} 

SHRIMATI JAYANTI PATNAIK : SIr, he may an_ me 
afteIwardl, If he does not hIM 10 reply now. 
[Tf8II8lationJ 

SHRI CHETAN CHAUHAN : Mr. Speaker, Sir, I had 
uked this q..atlon In the 101h Lok SIIbha Do. At that 
time the Hon'bIa Prime "r had allUred the Houee 
that the matter WOUld be chQ.ld In all party mMtIng 
and decIiIon lakin therein would be 1mpIemInted. I would 
IIIat to .. my question to the Hon'ble Mlnllter In two parts. 
Firstly, wi the Hon'ble PrIma MInIIter caD IUCh an .. party 
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meeting as this matter is very serious and sensitive? The 
number of Bhartiya Janala Party are also increaelng on 
the lines of increase in the country's population you need 
not worry .... (Interruptions) 

Sadly what Incentives and disincentives are going to 
be imptemented by the Govemment to control the 
population growth? Thirdly, has the Govemment any ptan 
to Impose a restriction on contesting that election for a 
person having more than two children as has been done 
in Rajasthan. 

{Englitlhj 

SHRI DALIT EZHILMALAI : We will examine the 
suggestions given by the hon. Members. 

MR. SPEAKER : All right. 

+ 

Amount Provided and apent on 
Prevention of Aida 

·83. SHRI RAVI SITARAM NAIK 
SHRI K.C. KONDAIAH : 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state : 

(a) whether the attention of the Govemment has 
been drawn to the news-item captioned "Crores are spent 
on AIDS awareness, not a penny on victims" appeared in 
Indian Express dated May 5, 1998; 

(b) if so whether the number of AIDS patients 
has been increasing continuously in the country despite 
the huge amount spent on AIDS awareness without any 
results; 

(c) whether the amount spent for AIDS awareness 
was higher than the treatment of victims on account of 
inadequate facilities in the hospitals; 

(d) if so, the details of total fund provided and spent 
by the Govemment on the prevention of AIDS during each 
of the last three years, State-wise; 

(e) the details of AIDS control measures and 
facilities for treatment of AIDS victims available at present 
in the country. State-wise; and 

(I) further steps taken by the Government to control 
the apread of this disease, create general awareness and 
provide adequate facilities for treatment of victims in the 
hospitals? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI) : (a) to (f) A statement is laid on the Table 
of the House. 

Statement 

(a) Yee, Sir. 

(b) No, Sir. On the other hand because of the 
importance given to AIDS awareness, there has been no 
alarming rise of AIDS cases in the country. The total 
reported cases of AIDS as on April, 1998 was 5209 as 
against 3458 in April, 1997. 

(c) The thrust of the National Programme for AIDS 
Prevention and Control lies, in creating awareness and 
bringing about behaviour change, in order to prevent the 
further spread of disease, and empower people to protect 
themselves against HIVIAIDS. This Is partlcularly important, 
since there is no immunisation or cure of the disease till 
date. Significant amount of expenditure has therefore, to 
be incurred on preventive measures, which are of over-
riding importance. Where victims of AIDS suffer from 
Opportunistic Infections. necessary facilities exist in the 
Hospitals. In order to equip the chiniclans to manage 
cases, over 2,200 doctors have received specialised 
training. Some selected doctors from some of the hospltala 
in the country have been sent for training abroad so that 
they are aware of the lateat systems and precticea adopted 
there to enable them to extend up-to-date professional 
services. 

(d) A detail is given In Annexure-I. 

(e) Clinical management of HIV AIDS case is 
based on proper and timely diagnosis of infection 
and management thereof supported by counselling for 
prevention of transmission of infection to other peopte. 
Since there is no cure for AIDS, only patllatlve care and 
management of opportunistic infections is being provided 
in hospitals. 

(I) In order to prevent and control the spread of HIVI 
AIDS In India. a comprehensive Programme Is currently 
undar implementation, as a central sponsored scheme 
through out the country. The strategies of the programl11$ 
consist of (i) craation of awareness amongst high risk 
behaviour group and general public about HIVIAIDS; (ii) 
control of Sexually Transmitted Diseases; (iii) Blood Safety 
and rational use of blood; (Iv) strengthening and 
surveillance, diagnosis and clinical management of HIV/ 
AIDS cases. As AIDS patients are treated for Opportunistic 
Infections, thera is no dl8tlnction between treatment of AIDS 
patients and other patients. State-wise details are given in 
Annexure-II. 
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Annexure.f 

National AIds Control PrrJgrammtI 

UtiIIIIation of Funds 

(R8. In Lakhs) 

SI.No. Name of StateIUT 1995-96 1996-97 1997-98 

Grants. Expr. Grants Expr. Granla Expr. 
released reported raleased reported I'8IeaIed reported 

2 3 4 5 6 7 8 

Anethra Pradesh 432.00 293.93 425.00 434.30 425.00 88.59 

2 Arunachal Pradesh 65.81 65.26 SO.OO 63.72 25.00 13.84 

3 Assam 92.70 78.03 100.00 101.38 100.00 103.80 

4 Bihar 0.00 11.65 25.00 26.97 50.00 1.21 

5 Goa 0.00 31.16 25.00 29.84 50.00 1.52 

6 Gujand 131.26 154.79 300.00 63.36 250.00 56.48 

7 Haryana 0.00 42.70 130.00 66.19 ?5.00 75.00 

8 Himachal Pradesh 156.75 96.63 115.00 200.88 225.00 55.33 

9 Jammu & Kashmir 0.00 5.00· 25.00 6.00· 25.00 7.50· 

10 Kamataka 120.00 193.73 350.00 180.61 175.00 .150.00· 

11 Kerala 172.62 185.49 225.00 136.66 100.00 SO.OO· 
12 Madhya Pradesh 137.00 157.59 425.00 268.18 150.00 182.00 
13 Maharashtra 300.00 359.32 900.00 682.36 950.00 274.94 
14 Manlpur 113.58 54.75 200.00 121.87 150.00 14.31 
15 Meghalaya 18.00 27.06 35.00 15.51 25.00 17.63 
16 MIzoram 74.00 93.63 150.00 126.98 100.00 21.88 
17 NagaIand 107.00 128.95 190.00 175.06 155.00 125.98 
18 Oriaa 0.00 31.62 50.00 12.53 75.00 25.00· 
19 Punjab SO.OO 98.08 225.00 51.30 75.00 59.45 
20 Rajalhan 90.00 70.30 375.00 222.14 225.00 234.00 
21 Silddm 25.00 20.29 50.00 23.11 50.00 11.11 
22 Tamil Nadu 650.00 679.73 1700.00 1304.51 2000.00 1218.39 
23 TrIpura 38.00 39.30 50.00 66.a. 50.00 40.00· 
2" Uttar P...-tI 00.00 204.31 450.00 310.98 _.00 21U3 
25 Weal Bengal 288.82 224.50 800.00 262.47 100.00 32.51 
28 PalIdIdIerry 65.04 11.17 ·7.00 28.92 25.00 101.13 
27 A & N lelanda 50.59 14.09 45.91 33.52 0.00 . 8,31 
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2 3 4 5 6 7 8 

28 CNndigarh 61.70 31.72 46.93 29.10 31.09 3.12 

29 0& N Haveli 42.00 21.05 17.00 54.42 28.00 3.07 

30 Daman & Diu 43.05 37.24 19.00 13.10 16.00 2.57 

31 Delhi 164.00 94.09 400.00 24.22 24.22 10.25 

32 Lakllhadweep 53.54 4.37 16.71 6.00· 15.42 5.00· 

Total 3552.46 3561.93 n52.55 5100.25 6239.73 3248.13 

·Figures Provisional. 

Annexu ..... 1 

Table Showing Sfa.wtse Distribution of HIV Testing Fdities and Nodal IMt#Iutions 
where Treatment Facilities are A""ilable 

SI.No. Name of State/UT Zonal Blood No. of Surv. Centres Principal Institutions where 
Testing Centre treatment is available 

2 3 4 5 

Andhra Pradesh 12 11 Osmania Medical College, Hyderabad. 

2 Arunachal Pradesh Govt. Hospital, Itanagar. 

3 Aasam 3 3 Gov!. Medical College, Guwahati. 

4 Bihar 9 10 P.W. Medical College, Palna 

5 Goa 2 Medical College, Goa 

8 Gujarat 6 5 BJ Medical College, Ahmedabad 

7 Haryana 4 PGIMSR, Rohtak 

8 Himachal Pradesh 2 IG Medical College, Shimla 

9 Jammu & Kaahmir 3 3 Sher·E·Kashmir Inslt. of Medical 
Sciences, Sri Nagar 

10 Kamataka 10 7 Bangalore Medical College, Bangalore 

11 Kerala 5 6 Gov!. Medical College, Trivandrum 

12 Madhya Pradesh 10 8 M.G. Medical College, Bhopal 

13 Maharuhtra 17 19 JJ Group of Hoapltala, Bombay 

14 Manlpur Regional lnatltuta of Medical Sciences, 
Imphal 

16 Meghalaya DIstt. HoepItaI, ShIIIong 

16 MIzoram Govt. HoapItal, Alzwal 

17 Nagaland 3 2 Govt. HoapItaI, KohIma 

18 Ortua 4 4 sca MedIcal College, Cuttack 

19 Punjab 3 3 Govt. MedIcal College, Amrltaar 



19 Oral AnIINfa JUNE 2, 1988 

20 

21 

22 

23 

24 

25 

26 

27 

28 

29 

30 

31 

32 

2 

Rajuthan 

SIkIdm 

Tamil NaclJ 

Tripura 

Uttar PradeIIh 

West Bengal • 
Andaman & Nicobar 

Chandigam 

Dadra & N. HavaIi 

Daman & Diu 

Delhi 

Lakshadweep 

Pondicherry 

Total 

3 

6 

13 

13 

10 

10 

154 

SHRI RAVI SITARAM NAIK: Sir, in 1993, 3,458 cases 
of AIDS wera reported. And in AprIl, 1998, they reported 
5,209 cases. Within one year, there is an incraase of 1,751 
cases. It is a serious matter. 

I would like to know from the hon. Minister whether 
the national AIDS control project for five years, that is, from 
1992 to 1997 was funded through a loan from the World 
Bank. What is Its present statue? Have any steps been 
taken to negotiate a further loan? If so, what is the rasult? 

Secondly, is it true that a sepal'llle post of Project 
Director, National Programme for AIDS Prevention and 
Control was created in 1992 and since then, has he been 
burdened with a lot of other work thUlleading to neglect 
of the programme for control of AIDS? 

Is it true that most of the posts in the National AIDS 
Control Organisation ara lying vacant" 

SHRI DALIT EZHILMALAI : Sir, we are going to 
negotiate a further loan of $ 200 million which has to come 
from the World Bank. We have the Project Director. The 
expansion programme is being examined. 

MR. SPEAKER : No, no, Mr. Minister. The question is 
whether the Government is going to take any steps for 
control of the AIDS. 

SHRI. CAL,IT EZHILMALAI : We ara very much doing 
it. 

4 

6 

9 

10 

7 

4 

2 

131 

5 

SawaI Manalngh Medlclll Cc*ge, Jalpur 

Govt. Hoepital, Gangtok 

Madras MedIcal College, Madraa 

Govt. Hoepital, Agartala 

KG MedIcal College, Lucknow 

Calcutta MadicaI College, CaIcuIta 

G.B. Pant HoepItaI, Port Blair 

PGI, Chandlgam 

DistL HospItal. SiIvMaa 

Distt. Hospital, Daman 

AIIMS, New Delhi 

Gov!. Hoepitel, KavaratJ 

Gov!. Gen. Hosp. Pondicherry 

MR. SPEAKER : What steps is the Govemment going 
to take? 

SHRI DALIT EZHILMALAI : We have organised the 
societies, at the State level. We have State-level societies 
for prevention and control of AIDS .... (Interruptions) 

MR. SPEAKER : Let him complete. 

SHRI DALIT EZHILMALAI : We ara decentralising the 
programme to the State level. If the rnMSage goes to the 
common people from the top leaders, that will be a very 
great achievement. 

The thrust of the National Programme for AIDS 
Prevention and Control lies In craatlng 8W8rane.. and 
bringing about behavioural change in order to .,...nl the 
further spread of disease and empower people to protect 
themselves against HIVIAIDS. This is parllcularty Important 
since there is no Immunisation or cure of the diMase tin 
date. A significant amount of expendltura has, therafore, 
to be incurred on preventive meaeurH which are of 
overriding Importance. Where vlctlma of AIDS .... r from 
opportunistic infectlona, n.c...ry fIIcIIltIes exIat In the 
hospitals. 

In order to equip the cIinIcIana to manage such ~, 
over 2,300 docto,. haw received epeclllllleCllralnlng. 

r Sof'/18 selected doctors from some of the hotpitaJa In the 
country have been sent for training abIOIId 10 that they 
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are aware of the latest ey8teml and pracIIcM adopted there 
and It would enable tMm to update their profeeaional 
HrvIcee. 

MR. SPEAKER : Mr. Minister, pie ... unde ..... nd the 
question. 

Shri Nalk, please put your second supplementary. 

SHRI RAVI SITARAM NAIK : Sir, with the rising number 
of AIDS victims, what steps the Govem!n8nt propoaea to 
take in order to spread an awareness programme in the 
rural areas. 

MR. SPEAKER : Shrl Naik, you have to put a pointed 
supplementary, not a lengthy supplementary. 

SHRI RAVI SITARAM NAIK : Sir, I have put a pointed 
supplementary only. I would like to know, with the rising 
number of AIDS victims, what steps does the Govemment 
propose to take in order to spread an awaren ... 
programme in the rural areas? 

MR. SPEAKER : He has already answered that 
question. 

SHRI RAVI SITARAM NAIK : Sir, I would like to know 
from the han. Minister the number of AIDS cases in the 
State of Goa. 

MR. SPEAKER : Mr. Minister, this is a very specific 
question with regard to the State of Goa. How many AIDS 
victims are there in the Slate of Goa' 

SHRI DALIT EZHILMALAI : Sir. we have the tolal 
number of cases. We do not have the Slate-wise break-
up. 

MR. SPEAKER : How many AIDS cases have been 
detected In the State of Goa? 

SHRI DALIT EZHILMALAI : Sir. we do not have the 
State-wise break-up. But we will provide It to him. 

SHRI K.C. KONDAIAH : Sir, I think. the hon. Minister 
has not understood our question at an. I allked a very 
specific question. The question Is whether the attention of 
the Government has been drawn to the news Item 
captioned. ·Cross spent on spreading AIDS awaren .... not 
a penny on victims". As per the reply of the Minister it has 
been stated that RI. 175 crore has been spent In a period 
of three years towards awarenea programmes. I would like 
to know from the hon. Minister whether the Govemment 
has spent any specific amount or whether they have 
..... rved any amount for the AIDS victims. 

SHRI DALIT EZHILMALAI : We have noted the news 
Item. In order to provide relief and treatment to the vIctIme, 

we have aeIected doctora and they are being Hnt abroad 
for training. 

SHRI K.C. KONDAIAH : My specific question is whether 
any amount has been demarcated for treatment of AIDS 
patients and for rehabilitation of their families. 

SHRIDALIT EZHILMALAI : Sir. if the hon. 
Membet wi8hea to know the actual amount thai is being 
spent on treatment etc., the Information would be furnished 
to him. 

[Transllltion] 

SHRI VIJAY GOEL : Mr. Speaker Sir. I want to know 
from the Hon'bIa Minister the basis on which grants have 
been allocated In the given statement of state-wise grants 
releaud and expenditure reported? Is It baaed on the size 
of the state or the number of AIDS cases reported from 
the states? Mr. Speaker. Sir. you may nollce that KeraJa 
with five Zonal Board Testing Centres has been allocated 
Rs. 172 lakh where as Deihl with 10 centres have been 
allocated only As. 164 lakh as grant. I would like to know 
the basis of this discrimination - is It baaed on the number 
of cases or the size of the state? 

SHRI CHANDRASHEKHAR SAHU : Union Territories 
have reported more cases of AIDS. 

SHRI VIJAY GOEL : Mr. Speaker. Sir, my second 
submission Is. will the Minister be p1eaud to give the 
break-up of the amounts spent on preventive measures and 
for providing facilities in the hospitals for the treatment of 
AIDS patients? 

{EngNsh] 

SHRI DALIT EZHILMALAI : The amounts of grant 
are baaed on the number of AIDS patients and pre-
valence of the dIse .... It Is not baaed an the size of the 
State. 

Review of Labour Law 

+ 
·64 SHRI RAMTAHAL CHAUDHARY : 

SHRI MOHAMMAD ALI ASHRAF FATMI : 

WUI the Mlnlater of LABOUR be pleaud to state : 

(a) the varIouII aspects of labour problems in the 
country; 

(b) whether the Govemment propose to appoint a 
Review CommiI8Ion to look Into the labour laws keeping 
In view the Impact of Hberalleatlon; and 

(c) If 10, the detaJII theNof ? 
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[Translation) . 

THE MINISTER OF LABOUR (DR. SATVANAAAVAN 
JATIVA) : (a) to (c) A statement is laid on the table of the 
Lok Sabha. 

Stat.IIIent 

<a) to (c) A number of labour laws have been enacted 
from time to time to addreas various aapects of labour 
problems which assumed Importance and atII'aCted poinlf'd 
attention at a particular point of time. These encompass 
a vast span of subjects which include Freedom of 
Association and Trade Unions Rights. conditions of work. 
Minimum wages. Social security. Labour relations. migrant 
workers. employment of children. etc. While many of these 
issues are of continued nature. some of these may have 
ceased to be of importance. 

The process of liberallsation and structural adjustment 
was set in motion. in 1991. This was followed by 
changes in the fiscal policies. trade policies. foreign 
and investment policies. etc. The changes In the economic 
and trade policies have not been followed with suitable 
and appropriate modiflcations in labour laws. Accordingly. 
it is felt that there is need to review comprehensively 
the labour laws so as to ensure both consistency of 
labour laws with the general changes taking place in the 
economic policy and also to provide for greater weHare of 
the working class. In this context. the Government is 
considering to set up a high powered body on Labour to 
go Into this entire question. details of which are being 
worked out. 

SHRI RAM TAHAL CHAUDHARY: Mr. Speaker. Sir. the 
labourers In our country are facing several problems and 
a number of laws have been enacted to solve their 
problems. HOW8IIer. the officials responsible for enforcing 
the laws are unable to enforce them properly. The labourers 
818 still not getting the due minimum wages. Whether it is 
the question of availing leave or medical facility or any other 
benefits. these are being denied to them. This tendency is 
widespread both in the Government and the private 
factories. It becomes all the more agonising when the large 
scale Government establishments such as H.E.C.L. and 
SAIL in Bihar employ supply labourers who are retired after 
25-30 years of service and still are not given any 
benefits. If the Government establishments treal workers in 
such a manner. the private factory-owners will definitely 
exploit them. Hence my question Is as to what action is 
proposed to be taken by the Government to provide the 
labourers their due and prevent their exploitation? 

DR. SATVANAAAVAN JATIYA : Mr. Speaker. Sir.' the 
Hon'ble Member h.. expreeeed his concern about the 
minimum wages. The Ce;ntralGovernment have given very 

cIItar diracti ..... NgMIIng the minimum .............. 
the enforcement 01 the same .. to .. enand by the 
various State Governments. Central Govemment and lie 
Union Ministry have given the dlrectIvea and luggested RI. 
35 as the minimum wages. hoWeIIer the State Government 
enforced it fixing the wages at lower and at places even 
upper levels than the suggeated rate. At places. the figures 
definitely cause concern. I have got Information pertaining 
to all the states. If Hon'ble Member ~ to h81II8 any 
information regarding any particular state; It wi. be 
furnished to him. The direct1ve8 given by the Union 
Government clearly peg the minimum wages at thirty five 
rupees. Some States have doled out even more. for 
example. the Government of Haryana has taken a notable 
step by linking It with the Dearness AHowance. whereas 
some states were not being able to ensure grant of even 
the minimum wages. A conf8rence waa recently held in the 
western region wherein the delegates of thole stales had 
raised this point and admitted to it. They also expressed 
concern over it. 

The second area of concem pertains to the contract 
labour. As you have stated regarding the contract labourers. 
definitely they should not be employed in work of regular 
nature. Such directives have also been issued. If 
the Hon'bIe Member has any specific question in his mind 
in this regard. he may put it and I shall try my best to 
answer it. 

SHRI RAM TAHAL CHAUDHARY : It Is a matter of 
regret that the minimum wages have been pegged at Rs.35 
by the Union Government whereas Bihar has fixed Rs. 40 
as the minimum wages. This is the anamoly. The Union 
Government should have given more whereas it is giving 
less. You may get an enquiry conducted in this regard in 
the H.E.C.L. and S.A.I.L. factories located at Ranchi and 
also in the private factories. 

MR. SPEAKER : Please put your question. 

SHRI RAM TAHAL CHAUDHARY : I am going to put 
my question. Hon'bIe Minister of Labour propoaes to set 
up a high level Committee and It is evidanl in hit repIv. 
By when this committee is PfOPOMd to be Nt LIP ao as 
to solve the protHma of Iabou,.,.? 

DR. SATVANARAVAN JATIVA : The minimum wages In 
Bihar are Rs. 27.30 and maximum wages are Rs. 39.70. 
The establishments under the control of Union Government 
pay Rs. 39.51 as mini,...,m wages and RI. 71.04 as 
maximum wages. As regards amendment in the labour 
laWl. the Ministry aharel lhe hon'ble member's concern 
and dlacuuions are being held in this regard. There is 
every Ilkelillood· of making an announaementln 1hII NOBrd 
very Ihorlly, rlllher in the CUNnI yea, ...... 
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PROF. RITA VERMA : No One .... would have the 
time to speak today. 

SHRI BASU DEB ACHARIA : Mr. Speaker, Sir, 
amendment should be made in the labour laws. Section 
20 of the Contract Labour Abolition and Regulation Act is 
violated very often. It provides for payment of same wages 
for same work to the contnlCt labour as is paid to the 
regular worker. However the Central Government undertake 
ings and establishments are not implementing that Section. 
A number of sections under this Act are flouted. We would 
like to know as to whether the Government has any such 
proposal through which an amendment can be made In 
the Contract Labour Abolition and Regulation Act? The 
amendment should be of such nature that it is not violated 
and In case of violation, stringent measures are tean 
against the offenders and a provision of strict punishment 
may be made. Whether the Government have any such 
proposal or are likely to introduce H? 

DR. SATYANARAYAN JATIYA : The concern expressed 
by Shri Acharia in his query regarding the Contract Labour, 
has a very wide scope. Definitely, a contract labourer is 
not expected to handle the work of a regular labourer. 
However such a practice is resorted to in the lure of earning 
high profits and thus different wages are paid to the 
labourers doing work. Such a practice has not been 
accepted in principle and I agree with the suggestion put 
forth by the Hon'ble Member regarding making an 
amendment in such laws, implementing them properly, 
updating them and preventing the exploitation of the 
labourers. Keeping this end in mind, whatever amendment 
are required, will be made. 

[English] 

SHRIMATI GEETA MUKHERJEE (Panskura) : Mr. 
Speaker, Sir, I would like to know from the hon. Minister, 
the attitude of this Government towards the comprehensive 
Bill for the welfare of agrlculturallabo~rers which was being 
discussed during the previous Government's time. Is this 
Government agreeable to have that Bill passed or not? 

[Translation] 

DR. SATYANARAYAN JATIYA : Shrimati Geeta 
Mukherjee has put her question and her concern expressed 
therein Is quite genuine because a number of laws have 
been enacted for the labour force. But of all the laws 
enacted in our country, more than half have been 
formulated for the organised sector. Hence It is expected 
that similar laws should be enacted for labour working In 
unorganlsed sector. Last time, a committee comprising of 
Ministers was set up which upheld that consultations are 
required to be made regarding the agricultural labourers 
working In unorganised sector and a law should be enacted 

In thle regard. It has been our Intention to ensure the 
..... of the labour force. I agree that a provl8loii should 
be made for the benefit of labour employed In the 
unorganIsed sector so that they may get proper mtntrnum 
wages. Dl8cua1ons are continuing with the labour unions 
In this ragan:! and the Government agrees. with the need 
to introduce such a law soon. 

SHRI TARACHAND SAHU : Sir, I represent the ..... 
where the Bhllai Steel Plant, the biggest such plant In AsIa 
is located. The condHion of labour fon:e In my area is 
pitiable. The large scale public II8Ctor unIIa such as HSCL 
and DRP are nat able to pay the wages and no money 
is being paid In the Provident Fund Accounts of the 
labourers either. I would like to know from the Hon'ble 
Minlsler as to whether the Government Ie aware or H? If 
not, what steps does the Government propose to take In 
this regard? 

DR. SATYANARAYAN JATIYA : Sir, the issue of 
payment of wages in an enterprise or undertaking is related 
to the Ministry of Industry. As for the provident fund iasue, 
it is correct that money should be deposited in the 
Provident Fund Account and if any undertaking defaults 
in this regard, action will be taken against it. 

PROF. RITA VERMA : Mr. Spaaker, Sir, I wouid like 
to say to the Hon'ble Minister that the sooner a commission 
is set up to review the present labour laws, the better H 
would be. Apart from this, there are several such standing 
orders which are followed In several enterprises. For 
example, there is a standing order in the BCCL, wherein 
under the section 28, any labourer can be dismissed at 
any time without assigning any reason. it is apparent that 
in such an event, people will go to court, suits will be filed 
and the pracious time and money of the Government will 
be wasted. Hence I suggest that a commission should be 
set up to review it so that such anamolles, anti labour laws 
and standing orders may be removed. 

Similarly, contract labourers are being subjected to 
exploitation and injustice in the public sector undertakings 
righ~ under your control. These labourers have been 
working for 25-30 years I would like to ask Hon'ble Minister 
as to by when a commission wUI be set up in this regarcl. 
I am aware that Hon'ble Minister is vary kind and is a soft 
hearted poet. Hence you should appoint people of similar 
thinking and Ideology in this cbmmission who may submit 
a time bound report. Whether the Hon'ble Minister will. give 
an assurance to the House In this regard? 

DR. SATYANARAYAN JATIYA : Sir, the point raised by 
Mrs. RHa Verma is definitely a matter of concern for all 
of us. The Government intends to make amendments in 
the labour laMl which are not relevant. As for the issue 
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of 8I8ndIng orders an the bull of which the 1Ibou .... a .. 
being expIoItad, I would. IIk8 to aubmIt that the ~ 
ordeI8 are not above the law. However, If labour laws are 
being CMNIooIc8d and atandlng orde .. are followed inIItead 
and such a thing CCIIMa to the notice of the GcMrnment. 
action will be taken. Apart from this, the auggeation of 
conatItutIng a commission has a wider ambit. It is in the 
interest of the labour force that Iabou .. rs a.. may not 
exploited and this suggestion is under consideration In the 
Ministry. 

SHRI RAMDAS ATHAWALE : Mr. Speaker, Sir, 
the Committee has made certain recommendation .nd 
hal given .uggeatioI1i In this regard. I would 6ke to 
uk the Hon'bIe Minl8ter as to what ... the recommen-
dations made by the CornrnIltee regarding abolishing the 
contract labour system. What atepa does the GCMlmmant 
propose to take to protect the labourers? Whalhar the 
Govemment intend to take any action to abolish the 
contract labour aystem or not? If it is going to take .ny 
action, the time by which it is likely to take .nd if not, the 
re8llOl'll therefor? 

DR. SATYANARAYAN JATlYA : The concem expressed 
regarding problema relating to contract labour system is 
genuine and this issue is under the consideration of the 
Government. An announcement is likely to be made in this 
regard very shortly. 

SHRI CHANDRAMANI TRIPATHI : Mr. Speaker, Sir, the 
Minimum W.ges Act is being violated in M.dhya Pradesh. 
Along with the contract labourers, the daily wagers working 
in the .Povemrnent Departments are also drawing .... 
amount than the stipulated minimum wages. I would like 
to know from Hon'ble Minister as to whether the 
Government is aware of it? If 80, what action does the 
Govemment propose to take in this regard? 

DR. SATYANARAYAN JATIYA : Sir, the minimum wages 
stipulated in MacI1ya Pradesh is As. 26.46 and maximum 
is As. 55.19. Hon'ble Member hal spoken of the violation 
of Minimum Wages Act In Madhya Pradesh. I do not h.ve 
the information as to how much deerneu .lIowance should 
be added to Rs. 26.46 but CMlr all the minimum wages 
shoutd not be .... then As. 35. 

SHRI CHANDRAMANI TRIPATHI : WIH you look into 

DR. SATYANARAYAN JATIYA : It will be looked into 
and If the wagee are found to be less than the required 
rNnll'lun wagea, the Stale Gov8mment wi be BIked to 
rectify It. 

WRITIEN ANSWERS TO QUESTIONS 

{English] 

MII ... ncy In J .. K 

85. SHRI SATYA PAL JAIN : 
SHRI MADHAVRAO SCI NOlA : 

Win the Minister of HOME AFFAIRS be pleased to 
state: 

(.) whether the Government are aware of the recent 
massac .. by the mHltants in Udhampur district of Jamrntl 
.nd Kashmir; 

(b) If 80, the number of persons kHIed by the 
militants in the Stete of Jammu .nd Kashmir since the 
beginning of 1998; 

(c) whether the Govemment have found .ny 
evidence of the involvement of any of our neighbouring 
countries in encouraging the milit.ncy in J & K; and 

(d) if so, the efforts made by the Government to 
bring normalcy in J & K? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI) : (a) Yes, Sir. A Group of armed militants killed 
26 persons in the night of April 17/18, 1998 at P.r.nkol 
and Dheklkot vlUagea in Udhampur district. 

(b) The number of persons kined by mllit.nts in 1998 
(upto 30.4.98) is as below : 

Civilian 

248 

Security FOfCe 

82 

(c) It is a well known fact that Pakistan is 
sponsoring, .iding .nd .betting milit.ncy in J & K. 
Interrogation reports of a number of militants arrested by 
Security Forces .nd diaries/documents etc. recovered from 
them h.ve confirmed this fact. 

(d) The stape taken by the Government to tackle 
militancy in J & K include IUIIained anti-terrori8t operationa 
by the Police and the Security Forcee, including Int...we 
patrolling on the bordern..OC and hlntertand, establishing 
pickets in wlnerable ..... , strengthening of State Police, 
strengthening of the Intelligence network and coordination 
of MCUrity .rrangements among various agencies. 
Development needI of the State a .. aIIo receiving urgent 
attention and the State Government is facilitated in Its 
vario&.II effortl to restore norrnaJcy . 

......... Com ........ on ....., Induatry 

·88. SHRI V.V. RAGHAVAN : 
SHRI R. SAMBASIVA RAO : 

WIll the MInIster of FOOD AND CONSUMER AFFAIRS 
beple8lldto ..... : 
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(a) whether the Govemment haw any propoul to 
decontrol and diecontinue the auger euppIy thrtKVI Public 
Distribution System; 

(b) if so, the details thereof; 

(c) whether the Mahajan Conunittee constituted to 
review the sugar policy has submitted its report; 

(d) if so, the details of the recommend8tiona made 
by the committee; and 

(e) the reaction of the Governme"t thereto indicating 
the advantages of implimenting such propouls? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF FOOD AND CONSUMER AFFAIRS 
(SARDAR SURJIT SINGH BARNALA) : (a) to (e) The 
Mahajan Committee constituted to review the Sugar Policy, 
has submitted its report on 15.4.1998. The Committee has 
made the following major recommendations :-

(i) Reservation of sugarcane areas for mills should 
be on a permanent basis. Permission to 11ft cane 
from another reserved area should be given only 
after the requirement of the linked mill are fully 
met. Any decision to de-reserve an area earlier 
allolted to a sugar mill should only be carried 
out after giving an opportunity to the mill to show-
cause against such action. 

(ii) Continuance of the industrial licensing provi-
sions. They have recommended that the concept 
of minimum economic size should be dropped. 
They have also suggested that the minimum 
distance between two sugar mills should be 
restored to the previous level of 25 kms. 

(iii) Complete de-control of sugar. As an alternative, 
they have suggested that this may be phased 
out over a period of 2 years. It has further been 
suggested that the statutory levy percentage be 
reduced to 20% from the beginning of the next 
sugar season. and that It be retained at that level 
for 2 years. After the expiry of those two years, 
the levy provision be abolished. Supply of sugar 
through the PDS be discontinued after imple-
mentation of de-control. ~garcane prices be 
determined by a sugarcane· Pricing Board, 
conslatlng of an economist of repute as 
Chairman, and with members fnIm the wrtous 
concerned MinlstrieslDepartments, one repre-
sentative each from the National FederatiOn of 
Co-operstlve Sugar Factcrl .. and Indian Sugar 
Mills Association, and two representatives of 
cane growers (one from tropical and al)Olher 
from sub-tropical region). If Govemment wllhes 

to continue PDS, the sUgar be obtained at market 
prtce. fnIm the mills. In the InIerIm period of two 
ye&I8, the IfIdutory levy price tie baled on • 
cane price determined by the StIduIory Sugan:ane 
PrtcIng Board. The additional coat of purchase 
of sugar In this manner be met by Incre8lllng 
the 8ICCIIe duty. After complete discontinuance of 
PDS, the current level of subsidy of sugar be 
added to the subsidy on foodgraIns under the 
PDS. 

(iv) DIstribution control under Sugar Control Order be 
continued after the de-control of prices. 

The recommendallona of the cornrnIttee are under 
examination in Govemment. 

W'-t Scam In FCI 

*87. SHRI AMAR ROY PRADHAN : WHI the Miniet8r 
of FOOD AND CONSUMER AFFAIRS be p/ea8ed to 
state: 

(a) whether a multl-crore wheat scam has been 
detected In the Food Corporation. of India during the last 
three years; 

(b) if so, the details thereof; 

(c) whether the Govemment hava conducted an 
inquiry in this regard; 

(d) if so, the outcome thereof; and 

(e) the action taken or proposd to be taken against 
the guilty offic/als? 

THE MINISTER OF CHEMleALS AND FERTILIZERS 
AND MINISTER OF FooQ AND CONSUMER AFFAIRS 
(SARDAR SURJIT SINGH BARNALA) : (a) to (e) In 
January, 1997, some reports appeared In the",... alleging 
that FCI officials were flouting the norms of Open Markel 
Sales Scheme (OMSS) and the Wheat was being sold to 
fictitious firms which caused shortage of wheat In the 
market which re8Uned In rise In prical of wheal. Taking 
cognigence of the press reports. The Hon'bIa High Court 
of Punjab & Haryana Suo-moto Initiated a PublIc Interest 
Litigation (PIL) proceedings (Number 915 of 1997). After 
detailed hearing in the matter, the Hon'bIe High Court 
ordered on 25.7.97 that the Deputy Commiaalonerl of 
Punjab & Haryana will look Into the circurnstancea under 
which wheat under OMSS (Domestic) happened to be 
siphoned out of the State. The conclusions arriv8d at by 
the Deputy Commissioners In the report were to be 
examined by the CBI to pursue further course of action: 
In pursuance of the Hon'b/e High Coulfl orgena, the CBI 
has regiltered 13 C8888 80 far In thie regard. 
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• DeeIh In Police CuatocIy 

-88. SHRI JANG BAHADUR SINGH Pl\TEL: Will the 
MIniIter 01 HOlE AFFAIRS be pIeaIed to ..... : 

(a) whether inItMoee of deaIha in police custody 
.. on the IncIeMe In the country and the NatIonal Human 
~ CornmIIeIon hM expI8II88d ita anxiety over the 
rnder; 

(b) If 10, the details of the deaths in police custody 
during the last one year till date, rnonth-wiselState-wisei 
Union Ierritory-wile; and 

(c) the reaction of the Govamment thereto? 

THE MINISTER OF HOME AFFAIRS (SHRI LK. 
ADVANI) : (a) to (c) According to the National Human Rights 
Commission, there ia an IncrN118 In the number of deaths 
in police custody. As per their recorda, there were 193 
cuatodlal dealhl in 1997-88 88 againat 188 custodial 
deaths in 1998-97 and 136 CUIIocIaI deatha in 1995-96. 
A statement giving the break-up, State-wiaelUnion Territory-
wise, lor the year 1997-98 Ie encloaed. 

2. Custodial deaths should hIM no place In a 
civilised society governed by the Rule of Law. The Central 
Government has been erJ1)haaizlng on the State Govern-
ments the need to take stringent action againat oIIIeiale 
reaponsible lor custodial deaths. Greater attention to 
deIIeIopment of proper work culture, training and orientation 
of the police Iorca consistent with basic human values 
would be useful. ScientifIc aIdI to InwIstigatIons need to 
be encouraged. The Central Govemment haa been sending 
advIaoriea to the State Govemments In thle regard, 88 
'Police' and 'Public Order' are State aubjecla 88 per the 
SevanIh Schedule 01 the Conetitution of India. 

....... nt 

S. N .... 01 the 01.04.1997 to 
No. Statet\JnIon Territory 31.03.1. 

2 3 

1. Andhra Pract.h 21 

2. An.NchIII PradeIh 02 

3. Aseam 14 

4. BIhar 09 

5. Goa 

6. G .... 09 

7. Haryana 03 

8. HImechaI Pracfeeh 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

29 . 

30. 

31. 

32. 

2 

Jammu & Kuhmlr 

Kemataka 

Kerala 

Madhya Pradesh 

Mahal'88htnl 

Manipur 

Meghalaya 

Mizoram 

Nagaland 

Oriaaa 

Punjab 

Rajaathan 

Silckim 

Tamil Nadu 

Trlpura 

Uttar PradeIIh 

West Bengal 

Andaman & Nleobar 

Chandlgarh 

Oadra & Nagar HavIIII 

Daman & Diu 

DeIhl 

LakahadwMp 

Pot IdIcherry 

TCUI 

Int8maIIoMI PrIoee of 011 

-89. SHRI AJAY CHAKRABORTY : 

3 

02 

06 

06 

18 

19 

01 

02 

01 

04 

11 

12 

11 

03 

16 

10 

12 

01 

183 

SHRIMATl GEETA MUKHERJEE : 

WHIttle Mlnlat8r 01 PERTOLEUM AND NATURAL GAS 
bepleaedto ..... : 

(a) whether inIemtIIonaI prIoee 01 oU tIM come 
down coneIderabIy ~ 

(b) If 10, the average prtcea during MCh 01 the last 
th .... yea,. and month-wIIe for 1998: and 
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(c) the financial benefit expected to be made on 
reduction In import bill of the crude oil and other petroleum 
prod&da? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS (SHRI VAZHAPADY K. RAMAMURTHy) : (a) During 
the period from NoYember'97 to March'ga, the prices 
of crude oil and petroleum products In the Intemlllional 
market deClined. However, the deClining trend 

changed towards end March, 1998 and oil prices rose In 
April, 98. 

(b) A StaIen.a II encIoeed. 

(c) Prices of 011 In the International marUt are highly 
volatile and are subject to wide tluctuatlona and any 
movement in the international prices is bound to have an 
Impact on our I~ ooat. It II, therefore, dilllcult to predict 
the savings eJCpeCted in future imporIs. 

Published prices of Crude 011 & Petroleum Products for the \'Nr 1995-1997 

Year 

1995 

1996 

1997 

Dubai 
$IBbI 

16.089 

18.556 

18.131 

Brent Dated Oman 
$lBbI $lBbl 

17.017 16.321 

20.868 19.096 

19.093 18.538 

SOURCE : PLATT'S 

BASIS ARAB GULF 
Naphtha Kero HSD HSFOl80 
($IMT) ($IMT) ($IMT) ($IMT) 

1SO.11 189.01 149.84 90.00 

172.17 213.85 190.64 101.17 

187.55 185.35 168.60 94.59 

Monthly Published prices of crude oil & Petroleum products for 
the P!lriod January'9S to 19th May'98 

Month 

Jan'98 

Fsb'98 

Mar'98 

Apr'98 

May'98 

Dubai Brent Dated Oman 
$lBbl $lBb1 $lBbI 

13.411 15.115 13.612 

12.319 13.953 12.578 

11.478 13.056 11.746 

12.230 13.431 12.405 

12.917 14.318 12.851 

Use of Sub-Stllndard MedlclnealDrugs 
In COHS Dlapenserl.s 

.go. COL. SONA RAM CHOUDHARY : WIll the 
Minister of HEALTH AND FAMILY WELFARE be pIeaaed 
to state : 

(a) whether the Govemment are aware that In some 
of the Government Hospitals and CGHS Dispensaries, 
medicln.. and dressing material supplied is of sub-
standard quality; 

(b) If so, whether the Govemment have appointed 
any expert committee to have surprise checks relating to 

SOURCE : PLAIT'S 

BASIS ARAB GULF 
Naphtha Kero HSD HSFO 180 
($IMT) ($IMT) ($IMT) ($IMT) 

144.51 132.05 119.85 57.660 

131.45 122.n 117.22 SO.638 

128.04 111.68 107.10 60.443 

138.97 129.23 121.20 70.463 

142.67 129.33 117.56 70.091 

quality of medicines and dressing materials supplied to 
Government HospItaIa and CGHS dilpenaaries; 

(c) If so, the details thereof; and 

(d) If not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI) : (a) to (d) Government Hospitals and CGHS 
Dispensaries are supplied Medicines and Dressing Material 
by the Medical Store Depot (MSD) of the Government. The 
Depot supplies the Itema with a Certificate that they are 
pre-tesl8d and are of Standard Quality. When MSD Is 
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unable to supply the items, the HoepItaIeICGHS invite 
q~ons or make purch.... in respect of Dreulng 
Material from Kendriya BhandarlSuper Bazar, and 
the supplies are subjeded to Inapec1ioIL If any complaint 
• received, analytical tests are conducted through 
recognised laboratories, and appropriate action is taken as warranted .. 

'CGHS has' a Standing Committee tor checking the 
quality of supplies vis-a-vis approved samples. 

88n on U. 01 ArtIficial 
Colour In Food 

*91. SHRI DILEEP SANGHANI : 
DR. VALLABHBHAI KATHIRIA : 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state : 

(a) whether DAV Research Society for Health has 
demanded complete ban on the use of artificial colour in 
food items; 

(b) if so, the details thereof; and 

(c) the action taken by the Government in this 
regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI) : (a) and (b) DAV Research Society for 
HeaIIh, a Regietered Society at Delhi had asked for a ban 
to be imposed on the use of Artificial Colours in all food 
itemB on the ground that these are harmful to human 
health. 

(c) The PFA Rules 1955, permit only those artificial 
colours which have been accepted as safe by FAOIWHO. 
Moreover, use of these colours is permitted, only in 
specified articles of food within prescribed limits. 

Prlcea of "-trol 

*92. SHRI D.S. AHIRE : 
SHRI MANIKRAO HODLVA GAVIT : 

Will the MInister of PETROLEUM AND NATURAL GAS 
be pleased to state : 

(a) whether the prices of petrol in India allll higher 
than the other developing countries; 

(b) if so, the reasons therefor; 

(c) the stepe takenlproposed to be taken to bring 
down the prices of petrol; 

Cd) the eetimMed production and coneumpIIon of 
petrol in Ihe counIry during the 1811 Ihree we-; n 

(e) the total quantity of petrol imported during the 
said period? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS (SHRI VAZHAPAr:1'f K. RAMAMURTHV) : (a) to (c) 
The price of Petrol (MS) In Incla n eome of the 
neighbouring countries are given below : 

Prlt» of Petrol (MS) in the NeIghbouring Countries 

(As In April, 98) 

Countries Currency Price per Litre Prices in 
in Local Indian (Rs.) 
Currency Per Litre 

Bangladesh Taka 21.00 18.37 

Sri Lanka Rupee SO.OO 32.23 

Thailand Baht 11.77 12.22 

S. Korea Won 1047.00 31.41 

Japan Yen 94.00 29.11 

Phililpines Peso 11.61 12.13 

Malaysia Ringitt 1.10 11.85 

Indonesia Rupiah 700.00 3.78 

India-Delhi Rupee 22.84 22.84 

The price of Petrol in the country Is fixed in such a 
manner to cross subsidise certain other petroleum 
products. Price of Petrol is required to be kept high so long 
such crosa-subsidisation continues to be a part of the 
pricing system. 

(d) The production and consumption of Petrol 
(MS) in the country during the last three years were as 
follows : 

Year 

1995-96 

1996-97 

1997-98 (Prov.) 

Production (MMT) Consumption (MMT) 

4.458 4.679 

4.708 

4.881 

4.955 

5.153 

(e) The tot.! quanIIIieI 01 petrol (MS) imported 
during the lut three years were _ follows : 

1995-96 

1996-97 

199NI8 (Prov,) 

MMT 

0.435 

0.449 

0.368 
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(Ttansllltion] 

DltpIUtty tn Supply of Item. 

"93. SHRI HARI KEWAL PRASAD : 
SHRI C.D. GAMIT : 

Will the Minister of FOOD AND CONSUMER AFFAIRS 
be pleased to state : 

(a) the per unit quantity of sugar and Keroeene fixed 
under PDS; 

(b) whether there Ie differenctl between the 
quantity of Sugar and Kerosene aupplied to the consumers 
in rural and urban areas particularly in Uttar Pradesh under 
PDS; 

(c) if so, the reasons therefor; 

(d) whether any scheme is under consideration of 
the Government to streamline the public distribution system; 
and 

(e) if so, the details thereof? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF FOOD AND CONSUMER AFFAIRS 
(SARDAR SURJIT SINGH BARNALA) : (a) to (c) Under 
the Public Distribution system, by and large, the States! 
UTs including Uttar Pradesh State are being supplied levy 
sugar calculated on a uniform norm of 425 gms per capita 
per month. This Is currently being given as per 1991 
Census population and accordingly, the levy sugar quota 
of aU StateslUTs. per month works out to 3.69lakhs tonnes 
which is effective from 1.1.1996. In addition to abcM, the 
Govemment also reIeaae8 about one Iakh tonnel per 
annum as ~ivaI quota which Ie aDocaIed to StatesIUTs 
in proportion of their monthly levy quota during the 
month(s) of their chOIce. The Central Govemment hu no 
role In distribution of sugar within the StateIIJT and this 
Is solely dOne by the State GovemmentsIUT Administra-
tions. 

The Central Govemment makes bulk allocation of 
Keroeene to th. StateslUT •. Ita retail distribution to the 
different areas within tha StateIUT is the responsibility of 
the State Government. The Central Govemment has been 
advlalng the StaIesIUTa to atraamIIne the dillrlbution of 
Kerosene In order to prevent Its dlveralon and to ensure 
Ita distribution to the reedy peopIa. A very high Increase 
has been. given in the allocation of Kerosene In 1998-99 
to those Statas having per capita availability of Keroeena 
much lower than tha national average. An increase of 
18.01% has been mada in tha allocation of Kerosene for 
Uttar Pradesh for the year 1998-99. This increase amoun .. 
to an additional quantity of 2,12,281 Mra. 

Govemment of Uttar Pradesh has reported that the 
distrlbulion of Sugar is being done at the rate of 1 kg. per 
unit in urban areas and 330 gms per unit in rural areas 
and Kerosene at the rate of 5 litre per ration card per month 
(LPG holders), 10 Lt. per ration card per month (General 
category) in urban areas, 5 Lt. per ration card per month 
in rural araas in plain, 10 Lt. per ration card per month 
in urban areas and depending on avaHability of Kerosene 
5 to 10 Lt. per month per ration card in rural areas of the 
hill districts. 

(d) and (a) The Public Distribution Systam (PDS) has 
been streamlined to make It more effective particularly for 
the population below poverty line and a new targeted PDS 
has been introduced throughout the country with effect from 
1.6.1997. Copy of tha Targeted PDS scheme has alraady 
been laid on the table of the House on 24th February, 1997: 
However, streamlining of PDS is a continuolJS process and 
Government doea this from time to time to meet changing 
requirements. 

{English] 

Inc,.... In TB c..a 
"94. SHRi T. GOVINDAN : 

DR. Y.S. RAJA SEKARA REDDY : 

Will the Minister of HEALTH AND FAMILY WELFARE 
be plaased to state : 

(a) .. ether Tuberculosis (TB) cases reported in 
various health centres in the country have crossed 25 lakhs 
and the programmes for eradication of TB cases proved 
unsuccessful despite spending of huge amount on It; 

(b) if so, the reasons therefor; 

(c) whether the Govemment have set up an expert 
comrnlttes to look into the progress in implementing the 
programme; 

(d) if so, tha details thereof; 

(e) the time by which the said committee is likely 
to submit the report; and 

(f) the steps taken or proposed to be taken by the 
Govemment to eradicale thle disaase? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI) : (a) and (b) The trend of TB cases in the 
country reported under the Programme over last several 
years has been more or .... atatlc. Since the 
implementation of National TB Control Programme, over the 
years the death rate from TB hal corne down lrom 
estimated 80 per lakh in 1970 to around 53 per lakh at 
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preaent. IncidetlCe of aerioue farms of chiIch)od TB Ia on 
of the decline, and ~ exudaINe Ie8Ion8 are .... 
frequently 1IHft. 

(c) to (e) The Gouernment has not set up any expert 
CCWI"1Iltw to look Into the prognI88 In the Implementation 
of the Progranwne. 

(I) Under the National TB Programme 466 DI8tricls 
TubeiCUlosis Centres (DTCs) have been established which 
provide free diagnostic and treatment facilities to the 
community. To reduce the period of treatment, short course 
chemothenlP¥ has been introduced In 292 DTCs. The entire 
requirement of anti-TB Drugs for the DTCs is being met 
by the Central Govemrnenl 

Under the National TB Control Programme, the 
treatment completion rates remained between 30 to 40%. 
To achieve a cure rate of 85%, the revised implementation 
strategy wes Introduced in 20 pilot sites covering population 
of about 20 million. Now with the World Bank Assistance, 
this revised strategy will be implemented in 102 Districts 
of the Country over the next three years. Further, 203 Short 
Course Chemotherapy Districts are proposed to be 
strengthened es a transitional step for adoption of revised 
starategy. 

Dual Clllzen8htp 

·95. SHRI DINSHAW PATEL : 
SHRI SURESH CHANDEL : 

Will the Minister of HOME AFFAIRS be pleased to 
state : 

(a) whether the Indian settled abroad have been 
granted double citizenship in many countries; 

(b) if so, the details of the countries who grant dual 
clizen8hip; 

(c) whether the Government have any plans to adopt 
the same policy of granting dual citizenship; and 

(d) if so, the details thereof? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI) : (a) and (b) Such details are not maintained by 
the Central Government.. 

(c) and (d) An Inter-MInisterial Committee is examining 
thIa iuue. 

PrIces of E ........ Commodlllel 

·98. SHRI ASHOK NAMDEORAO MOHOL : 
SHRI SADASHIVRAO [W)()BA MANOUK : 

WUI the Minllter of FOOD AND CONSUMER AFFAIRS 
bep/eaMdto ..... : 

(a) whether there is a sharp increase In the prlcea 
of essential commodities such as wheat, rice, sugar, bread, 
milk, edible 0118 8fId varlcg IPIcee during 1997 and the 
current year; 

(b) if so, the reasons therefor and the percentege 
of increase during the lut three years till date, item-wise; 
and 

(c) the steps taken or proposed to be taken by the 
Govemment to check prlce-rtee of .... commodities? 

THE MINISTER bF CHEMICALS AND FERTILIZERS 
AND MINISTER OF FOOD AND CONSUMER AFFAIRS 
(SARDAR SURJIT SINGH BARNALA) : (a) and (b) A 
statement showing the percentage variation to wholesale 
price index of essential commodities like wheat, rice, sugar, 
bread, mild, edible oils and spices for last three years (upto 
9.5.1998) is attached. The main reasons for the rise in price 
of certain essential commodities are the Increased demand 
due to increase in population, nearly stagnant and lower 
production of certain commodities, existing gap in demand 
and supply of selected items like pulses, vegetable Oils etc., 
rise in the cost of their inputs and lower imports due to 
higher prices in intemational market. 

(c) The Govemment has aocorded the highest 
priority to the control of prices of etMntial commodities. 
Apart from certain long term measures to increase the 
production of essential goods, imports under Open General 
Licence (OGL) of items which ant in short .upply like edible 
oils and pulses are being permitted in order to augment 
the total availability of these Itema. Govemment haS 
decided to import 1.5 mlUion ton ... of wheat through State 
Trading Corporation to augment It5 availability. Some of the 
essential commodities like rice, wheat. sugar. imported 
palmo1e1n and kerosene are aIao supplied through the 
Public DistrIbution System and CooperatIve Stroes at below 
market prices. Stringent actions are being taken against 
hoarders and black markelMrs and others indulging In 
unfair trade prectices under the EuentiaI CommodIties N:;t 
and Prevention of Black Marketing and Maintenance of 
Supplies of Essential CommodItIee N:;t etc. by the Statal 
UT GcMmmenIa. .......... 
AntIMI petr:eIIIage ....., In .' ..... """. .... 

til eeIetIIed r ••• rIIaI ....,., ....... .... 

RIce 

Wheat 

1_ ,.7 and ,. (upfo aa.), 
1995 

2 

4.6 

-1.8 

,. 
3 

1ao 
33.3 

1.7 

4 

1.7 

-3.4 

1198 

5 

0.4 

-8.3 . 
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2 3 4 

Sugar 2.1 1.2 13.0 

Bread 10.4 29.1 14.2 

Milk 0.6 1.3 12.0 

Vanaspati -0.3 -3.0 -0.9 

Mustard Oil 6.8 -7.9 -1.7 

Groundnut Oil 17.7 -3.0 2.7 

Black-pepper 10.4 18.3 119.3 

Chillies (dry) 51.9 -16.9 -9.8 

Turmeric 15.2 88.0 40.8 

PrivaUutlon of 011 field. 

·97. SHRIMATI JAVANTI PATNAIK : 
SHRI RANJIB BISWAL : 

5 

0.5 

0.6 

2.9 

0.3 

12.8 

5.7 

-4.9 

16.4 

11.3 

Will the Minister of PETROLEUM & NATURAL GAS 
be pleased to state : 

<a) the number of oil fields in the country privatised 
so far and the policy of the Government with regard to 
operation of oil fields; 

(b) whether there is any proposal to prlvatise some 
more oil fields; 

(c) if 10, the details thereof alongwith the oil fields 
selected for the purpose; 

(d) whether private aector oompanlee have shown 
interest in exploration of 011 from these fields; 

(e) if 10, whether any ag ... ment has been signed 
by the Government with these companies; and 

Cf) if aG, the details thereof? 

THE MINISTER OF PETROlEUM AND NATURAL 
GAS (SHRI VAZHAPADY K. RAMAMURTHV) : (a) 
Production sharing contracts hIIva been signed with 
private companies for development of 13 smaH sized 
discovered fields and with Joint Ventrue consortiums !or 
deIIeIopment of 5 medium sized dIsccMnd fields so far. 
The policy on private participation In dIacovered fiIIIct. Is 
under revi8w. 

(b) to Cd) Baled on bids receMd from PrIvate 
CompanlellconlQrllun, 12 more tIeId8 hIIva been 
approvacl for award subject to fInaIIaatIon of Production 
Sharing ContrIIct8. DetaIII are given below :-

FIeIdI 
Small sized fields 

1. Karjlsan 

2. Modhera 

3. North BaIoI 

4. Kanawara 

5. AIIora 

6. Unawa 

7. North Kathana 

8. DhoIuan 

9. Sanganpur 

10. Ognaj 

11. Amguri 

Medium Sized Field 

Name of CompanylConsortium 

Selen exploration Technology 
Ltd. IncIa. 

Interlink Petroleum Ltd. India, 

Gujarat State Pf9trochemical Cor· 
poraIIon (GSPC) India. Hlndustan 
011 Exploration Company (HOEC) 
India. 

-do-

-do-

-do-

-do-

-do-

Hydrocarbon Resources Deve-
lopment Company (P) Ltd. India. 

Selan Exploration Technology 
Ltd. India. 

The Assam Co. Ltd. India. Joshi 
Technologies Inc. USA. 

12. Ratna & R-Serles Essar Oil Ltd. India. Premier 011 
011 Pacific U.K. 

(e) to (f) The Contracts for these 12 flelda have not 
been finalised. 

[Translation} 

L.P.G. Agencle. In Rural AnNIS 

·98. SHRI JANARDAN PRASAD MISRA : 
SHRI MANIBHAI RAMJIBHAI CHAUDHARI : 

Will the Minister of PETROLEUM & NATURAL GAS 
be pleuad to state : 

Ca) whether the Government propose to formulate 
any scheme for allotment of LP.G. agencies in all villages 
having population of ten thousand to meet the demand of 
rural areas; 

(b) • so. the time by which the proposal ia likefy to 
be in1JIemenled; 

Cc) wheIher II has been decided to launch pro-
gramme to bring awareneu ~ the use of innovative 
rneIhoda and eIIIcIent equipment forcionservatlon of 
petroleum producIa; and 
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(d~ II so. the detIIiIB IheNof and the responae of 
public to the programme? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI SANTOSH 
KUMAR GANGWAR) : (a) and (b) Yes, Sir. With a view 
to extend LPG Marketing in rural arees, while formulating 
the LPG Plan 1998-98. It W88 decided to set up new LPG 
dIMrtbutonthips in the following areas also : 

(I) Whef1lll8r feasible, all towns with a population of 
5,000 and above, Including villages within 15 
Kms. radius, to make a viable distributorship. 

(H) Whef1l\l8r feasible, all villages with a popula-
tion of 10,000 and above, including the villages 
within 15 Kms. radius, to make a viable 
distributorship. 

Accordingly, a total of 1702 distributorships have been 
included in the appt1Mtd LPG Marketing Plan for 1996-
98. Of these, 401 are for rural areas only. 

Applications for above distributorships are being 
advertised currently and selections are to be made by the 
Dealer Selection Boards on the beais of interview of eligible 
candida_, who will be rasponsibIe to set up distributorships, 
within specified period. 

(c) and (d) Oil Industry is conducting several 
programrnea including oil conservation week every year to 
create awareness among the masses about oil conserva-
tion. Under this programme the following activities are 
conducted to bring awareness In the use of innovative 
methods and efficient equipments for conservation of 
petroleum products. 

1. Seminars in Sc:hooIsICoIIeges 

2. Seminars with consumer Aaaociations 

3. ~asay CompetItIons in SchooU 
Colleges 

4. Wide Spread Messages Through TVlRadio 

5. Display of BanneralHoardingl 

6. DistrIbutiona of Sef8ty1ConHrvation l.JtenIIureI 
Leaflets, Etc. 

7. Particlp8tlon in Klaan MeIaa and letting up 
Demonstration Centres in Rural A ..... 

Custorner8IpubIlc have appracIated the efforts of the 
industry in organising varloull coneervatIon 8CIIvIIIea In 
order to promoteJpropagata awarenea and need for 
conservation of petroleum products. 

Prlcellmport of Edible 011. 

"89. SHRI RAVINDRA KUMAR PANDEY : 
SHRI C.P.M. GIRIYAPPA : 

Will the Minister of FOOD AND CONSUMER AFFAIRS 
be pI8ased to state : 

(a) whether there has been considerable rise In the 
prices of edible oils in the country during the last three 
years, till date: 

(b) if so, the reasons therefor and parcentage of 
hike in various edible oils, separately during the said 
peridtt: 

(c) the steps taken by the Govemment to check the 
prices and blackmarketing of edible oils: 

(d) whether the Government had imported edible 
oils during the said period to normalise their supply: 
and 

(e) if so, the impact or import on the prices of edible 
oils? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF FOOD AND CONSUMER AFFAIRS 
(SARDAR SURJIT SINGH BARNALA) : (a) to (c) and (e) 
The prices of edible oils in 1996 and 1997 have been 
markedly depreaaed as compared to those in 1995. 
However, recently, in April and May, 1998, these prices 
have risen sharply. The ruling prices in the period January-
May for the yeara 1995, 1888, 1887 and 1998 are ~n 
in the enclosed statements - I, " and III. 

The rac:ent hike In prices 18 on ~ of the following 
significant f8ctoIa :-

(i) A moderate drap In cion'..aIc oII8e8d producIIon 
In currant 01 yaar. 

(II) Marked hardening of IrUmaIIonaI 011 prices, 
mainly on account of flnanclalln8t*IHy and civil 
un.... In Indonesia, a major supplier or 
IntemaIIonat edible 011. 

(W) Hardening of the Dollar value against the 
rupee. 

Under the EXIM Folley, Import of ecIbIe oils has been 
on OGL Iince AprIl, 1994. The Import duly on ecIbIe 0118 
has been progreulvely reduced from 86% In 1894 to the 
current level or 25%. availing of this 'Import Window', 
required quantities of .- 0lil have "'" Imported from 
time to time ,to IUpplement domestic avaIlabHHy. 

(d) Y_ Sir. 
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StIItement~ 

Price CompaMonlVariatlons of Major Edible oils during (JanuMy, 1996 - May. ,_) to 
(JMruary, 1996 to May. 1996) 

'~, 
(Ra. per qukltal) 

% Increaeeldec:ntue 
Year G.Nut Palmolein Mustard Year G.Nut PaImoIeIn Mustard G.Nut Palmoleln Mustard 
1995 Oil Oil OR 1998 Oil Oil Oil Oil Oil Oil 

January 3795 3480 3580 January 3609 2883 3571 (-)4.9 (-)17.16 No change 

February 4030 3515 3600 February 3626 2705 3349 (-)10.0 (-)23.04 (-)6.97 

March 4100 3390 3450 March 3626 2689 3244 (-)11.56 (-)20.67 (-)5.97 

Apr" 4135 3340 3250 April 3864 3010 3000 (-)6.65 (-)9.88 (-)7.69 

May 4060 3205 3150 May 3805 2890 3167 (-)6.28 (-)9.80 No change 

Statem.nt~1 

Price Comparison in Major Edible oils during (January. 1995 - May. 1995) to 
(JanUllry. 1997 to May. 1997) 

(Rs. per quintal) 

"" Variation 
Year G.Nut Palmolein Mustard Year G.Nul Palmoleln Mustard G.Nut Palmolein Mustard 
1995 Oil Oil Oil 1997 Oil Oil Oil 011 Oil Oil 

January 3795 3480 3580 January 3451 2965 3337 (-)9.0 (-)14.8 (-)6.78 

February 4030 3515 3600 February 3411 2813 3257 (-)15.34 (-)19.98 (-)9.52 

March 4100 3390 3450 March 3433 2791 3020 (-)16.27 (-)17.67 (-)12.46 

April 4135 3340 3250 April 3630 2900 3046 (-)12.21 (-)13.17 (-)6.28 

May 4060 3205 3150 May 3593 2819 3056 (-)11.5 (-)12.04 (-)2.98 

S .... m.nt-III 

Price Comparison of Major Edible oils during (January. 1995 - May. 1995) to 
(January. 1998 to May. 1998) 

(Rs.lquintal) 

"" increase/decrease 
Year G.Nut Palmoleln Mustard Year G.Nul Palmo .. in Mustard G.Nut Palmoleln M~rd 
1995 011 011 Oil 1998 Oil Oil Oil Oil • Oil Oil 

January 3795 3480 3580 January 3614 3053 2887 (-)4.77 (-)12.27 (-)19.36 

February 4030 3515 3600 February . 3671 3183 2932 (-)8.9 (-)9.4 (-)22.9 

March 4100 3390 3450 March 3730 3387 3104 (-)9.0 (·)0.0 (-)10.0 

April 4135 3340 3250 April 4340 3618 3680 (+)4.96 (+)8.32 (+)13.2 

May 4080 3205 3150 May 4170 3870 3760 (+)2.7 (+)20.74 (+)19.34 
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[Ellflllshl 

........ of Ferall .. Unb 

-100. SHRI VILAS MUTTEMWAR : WUI the Minister of 
CHEMICALS AND FERTILIZERS be pleased to state : 

(a) wheIher the Government hllY8 reviewed the 
perfonnanc:e of public secIor undertakings In Chemicals 
and Fertilizer Sector during the last three years tiH March 
1998; 

(b) if so, the details thereof, PSUs-wise; 

(e) whether most of the PSUs are sick and incurring 
heavy losses; 

(d) if so, the details thereof; 

(e) the expenditure made to revive those sick units 
and the results achieved so far; 

(f) whether the Govemment propoee to deinvestl 
dismantle some of the PSUs; 

(g) if so, the details thereof; and 

(h) the aclion takenlpropoee to be taken in respect 
of sick, fertilizer units? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF FOOD AND CONSUMER AFFAIRS 
(SARDAR SURJIT SINGH BARNALA) : 

I. o.p.rtment of Chemical •• PH'ochemlcal. : 

(a) to (d) Yes Sir, The performance of 8 Public Sector 
Undertakings in the ChernicaJs Sector is reviewed by the 
Department from time to time and their Net ProfItILoss in 
the last thlJl8 years upto Mam, 1998 as follows : 

S. Name of PSUs 
No. 

2 

(Rs.lCrore) 

1995-96 1996-97 1997·98 
(Prov.) 

3 4 5 

01. Indian Petrochemicals (+)603.69 (+)510.20 (+)243.69 
-' Corporation limited 

(IPCL) 

02. Hlndustan Organic 
Chemicals Ltd. 
(HOCL) 

03. Indian Drugs and 
Pharmaceutlcala 
UmiIed (IDPL) 

(+)54.30 (+)09.59 (+)00.16 

(·)117.01 (·)153.28 (·)157.39 

04. Hincluatan AnIIJIoIIcs (·)20.94 (·)32.25 (·)23.50 
limited (HAL) 

2 3 4 5 

05. Bengal Chemicals (·)03.59 (+)00.15 (+)00.56 
and Pharmaceuticals 
Limited (BCPl) 

06. Bengal Immunity (·)05.60 (·)09.17 (·)08.81 
Limited (Bll) 

07. Smith Stanistreel (·)04.09 (·)04.93 (·)05.07 
Pharmaceutical Limited 
(SSPl) 

OS. Hindustan lnaectlcldes (+)08.03 (+)08.45 (-)01.50 
Limited (Hll) 

AS indicatid abOW, Of ih888 8 psUs, 5 incurred 1000es 
in 1995-96, 4 incurred Iossea In 1996-97, and 5 incurred 
losses in 1997·96. 

(e) IDPL, BCPL, Bil and SSPl were decl.red sick 
in accordance with the provisions of the Sick Industrial 
Companies (Special Provisions) Act, 1985. An amount of 
Rs. 270.47 Crore has been incurred towards implementa· 
tion of the revival packages approved for these sick 
companies by Board for Industrial and Financial Recon· 
struction (BIFR). Bengal Chem1ca18 and Pharmaceuticals 
Limited (BCPl) has made consistent progress towards 
revival in accordance with the I'8IIiI/III pJan approved by the 
BIFR. HAL was declllred sick by the BIFR on 31.03.1997 
and the revival package for this PSU Is under conaideretion 
of BlFR in accordance with the provllions of the Sick 
Industrial Companies (Special Provisions) Act (SICA), 
1985. HoMIver, pending finaIisation of the revival package, 
an amount of Rs. 14.54 erore has been Incurred to Improve 
the performance of HAL. 

(f) and (9) The revival or oIhelWise of the sick PSUs 
registered with the BIFR win depend upon the decisions 
of the BIFR, a quasijudiclal authority 181 up under the SICA, 
1985. The Disinvestment CommiuIon has recently 
submitted its report to the Govemment regarding 
disinvestment In some profit mUIng public sector 
undertaIcinga including IPCL. 

II. o.p.rtment of Feral.,. : 

(a) to (d) The performance of the public eector 
undertalcit'lg. of the Fertillar .-:tor Is rwi.",.d from time 
to time. The net ~ .,... by .... undertaklnga 
in the l1li 3 yeara till MMlh 1998 ... .. follows : 

(RaJCrore) 

S. Name of PSUs 1995-96 '198·97 '887·98 
No. (Prov.) 

2 3 4 5 

01. NIIIioMI Fertilizers 64.08 11.20 191.86 
limited (NFL) 
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2 3 

02. Fertllieer and 78.76 
Chemicals Travancore 
Limited (FACT) 

03. Rashtriya Chemicals 
& FertiHzers Limited 
(RCF) 

74.33 

4 5 

61.78 50.25 

76.88 174.39 

04. Paradeep Phosphate 
Ltd. (PPL) 

02.22 (-)60.63 (-)110.29 

05. Madras Fertilizers 21.07 12.10 (-)60.77 
Limited (MFL) 

06. Pyrites. Phosphates & (-)00.65 (-)08.28 (-)14.78 
Chemicals Limited 
(PPCL) 

07. Fertilizer Corporation (-)471.31 (-)538.02 (-)696.59 
of India, (FCI) 

08. Hindustan Fertilizers (-)474.41 (-)532.64 (-)580.70 
Corporation Limited; 
(HFC) 

09. Projects & Develop-
ment India Limited 
(POlL) 

22.52 31.81 06.90 

Three of the Public Sector Undertakings of the 
Fertilizer Sector, namely, HFC, FCI & POlL were declared 
sick in the year 1992 by the Board for Industrial & Financial 
Reconstruction (BIFR) under the provisions of the Sick 
Industrial Companies (Special Provision) Act, 1985. 

(e) to (h) Under the rehabilitation scheme of POlL, 
which was approved by the BIFR on 01.07.1997, support 
from National Renewal Fund amounting to Rs. 13.93 crore 
has been provided for implementation of Voluntary 
Retirement Scheme to facilitate rationalisation of POles 
surplus manpower. Reliefs/concessions have also been 
accorded by way of conversion of non-plan loan Into 
cumulative preference shares and write off of accumulatedl 
penal interest, interest holiday and repayment moratorium 
in respect of Government of India loans. During 1997-98. 
POlL has also been extended budgetary support of Rs. 
6 crore towards plan schemes and contribution to research 
and development. These measures have contributed to the 
recovery of POlL. 

The rehabilitation schemes of HFC and FCI are yet 
to be finalised for submission to the BIFR. However, the 
Government has decided to revamp the Namrup Units of 
HFC. 

Within the cons.,.nts of budgetary resources, Govem-
ment haa been providing support to ... sick fertilizer PSUs 

to anabIe them 10 meet their working capital requirements 
and critical capital expenditure. During the laat three years, 
the budgetary support extended to these undertakings has 
been 8S follows :-

Name of PSUs 

HFC 

FCI 

POlL 

1995-96 

108.60 

217.60 

4.50 

1996-97 

152.34 

316.00 

5.10 

(Rs./Crore) 

1997-98 

184.34 

318.15 

6.00 

The revival or otherwise of HFC and FCI will depend 
on the decision of the BIFR, a quasi-judicial authority set 
up under the Sick Industrial Companies (Special Provision) 
Act, 1985. The Government has also received the 
recommendations of the OIsirwestment Commission in 
regard to disinvestment of Government equity in MFL 
PPCL, NFL and FACT and a decision in principle has been 
taken in regard to disinvestment of 50% of the equity of 
MFL in favour of a strategic partner. 

Talks WIth ISSAC Muvlah 

*101. SHRI INORAJIT GUPTA : Will the Minister of 
HOME AFFAIRS be pleased to state : 

(a) whether the former Government had initiated 
talks with the ISSAC Muviah faction of the National Socialist 
Council of Nagaland; 

(b) if so, whether the Government have taken any 
steps to continue the process; and 

(c) if not, the reasons therefor? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI) : (a) Yes, Sir. 

(b) Yes, Sir. 

(c) Does not arise. 

{Translation] 

Shortllge of Urea 

873. SHRIMATI KAMAL RANI : Will the Minister of 
CHEMICALS AND FERTILISERS be pleased to state : 

(a) whether the Government are aware of the 
shortage of urea In Uttar Pradesh; 

(b) If so, the reasons therefor; 

(c) whether the State Government has been 
continuously requesting the Union Government to supply 
additional quota of urea since 1990; 
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(d) If 10, the IIepe tIIIIen by the GcMmment In thII 
ntgard; and 

(e) the total supply of urea made since 1. and 
likely to be made in 1999? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILISERS (DR. A.K. PATEL) : (a) 
TheIe have been no raporta of shortages of urea In Uttar 
Pradesh. 

(b) Question does not arise. 

(c) to (e) The encIoeed statement gives the availability 
01 urea In the State 01 Uttar Pradesh against their demand 
since 1990. The availability has always been more than 
the demand. However, Ioc:aIiIIed shortagea reported by the 
State in any of the seasons were taken care of by rushing 
supplies from alternative sources including imports. 

For Kharif'98, the assessed requirement of urea for 
U.P. is about 22 lakh metric tonnes. The supply would be 
made accordingly. 

Year 

1990-91 

1991-92 

Statement 

Demand and availability of Urea in 
unar Pradesh 

(Figures in Lakh Mts.) 

DemandlConsumption 

2 

33.49 

33.42 

Availability 

3 

40.61 

39.49 

1982-93 

1993-94 

1994-95 

1995-96 

1996-97 

1997-98 

2 

36.83 

37.91 

39.51 

42.83 

44.43 

48.74 

OIIIc1al ....... Act 

3 

40.15 

44.38 

44.2 

41.95 

49.08 

58.42 

874. SHRI ARIF MOHAMMED KHAN : WiH the 
Minister of HOME AFFAIRS be pleaaed to state: 

(a) the number of cases IlMMItIgated by CBI under 
the Official Secret Act pertaining to the affairs 01 the Union 
Govemment fnlm 1975-76 to 1990-91, year-wise; and 

(b) the number of cases In which prosecution 
was launched and the number of cases In which 
prosecution resutted In conviction 01 the accused persons 
and the number of cases In which trial Is stili pending. 
year-wise? 

THE MINISTER OF HOME .AFFAIRS (SHRI L.K. 
ADVANI) : (a) During the period from 1975 to 1991, a total 
of 19 cases were registered in CBI under the Official 
Secrets Act and irMatigated. Yur-wise break up of cases 
registered is gNen in the encloled Statement. 

(b) Out of the above 19 C8888S, prosecution was 
launched in 8 cases out of which one cue resulted In part 
conviction. The remaining 7 cases are stili under trial in 
vartot.. courts. 

Statement 

S.No. No. of cases No. of cases No. of cases in No. of cases In Remarks 
investigated by in which in which which trial is 
CBI under the Prosecution Prosecution resulted stili pending 
Official Secrel was launched in conviction 

Act (OSA) 

" '" IV V VI 

1975 

RC-3175-F5-1 c... 11M GIoMd. 
2 RC-4175-FS-1 C8Ie was cIoeed. 

1178 to ,. 

NIL 

1111 

RC-2(S)I81-StU-1 Rc-2(S)I81-SlU-I RC-2(S)I81-SIU-1 The cae Is pending I. • 
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I II III IV V 

2 RC-3(S)I81-SIU-U RC-3(S)I81-SIU-U RC-3(S)I81-SIU-U 

1112 

RC-3(S)I82-SIU-1II 

2 RC-2(S)I82-SIU-1II RC-2(S)I82-SIU-1II RC-2(S)I82-SIU-1II 

RC-6(S)l851ACU-V 

2 RC 64185-BOMBAY 

Rc-6(S)l86-ACU-1 Rc-8(S)I86-ACU(I) 

2 RG-7I86-ACU(II) 

3 RC-4186-ACU·1II 

RC-4(S)I87-SIU-1 

2 RC-1 (S)i87 -SIU-I 

3 RC 1I87-SIU(III) 

RC-4(S)I87-SIU-1 

RC-1 (S)I88ISIU-1 

1183 to 1114 

NIL 
1115 

1888 

1987 

Rc-6(S)I86-ACU-1 

RC-4(S)I87JSIU-1 

RG-1 (S)I88ISIU-1 

54 

VI 

The case Is pending trial. 

Suitable administrative action 
against accused racommended 
Including moving them from 
I8I'I8IIiYe poet. 
The cae Me ended In part 
conviction and one ac:c:ueed was 
convicted U/s 5(2) rlw 5(4) of 
OSA 

After ImI'88tIgatIon. no case un-
der OSA was made out. 
The case was ra,rred to deptt. 
recommending 8UItabIe action 
as deemed fit. 

The cae 18 pending trial. 
No prosecution was launched 
u to lack 01 evidence. 
The case was closed. 

The case is pending trial 

The case is pending trial 
The case was Inilially registered 
at P.S. Gandhi Nagar Bellary 
which was sub8equenUy trans-
ferred to Corps of DetectiYe 
(COO) Banglore. On account of 
certain shortcomings In the I~ 
veatlgaIIon conducted by COD, 
the case was entIU8ted to CBI 
for further lnY88tigation. Since 
the Charge Sheet was already 
filed before trial court at Bellar, 
CBI moved the Court for grant 
.of penni88Ion for further enquiry. 
The application remained pend-
Ing tor considerable periOd and 
ulllmately was rejected by CJM, 
Bellary. A Crt. Revision filed In 
High Court Kamataka was also 
rejected. A SLP was filed on 
14.07.82. The same has been 
rejected on 23.03.98 on ground 
of delay. A Revision petition has 
been filed In Hon'bIe Supreme 
Court of India which Is pending 

.. decI8Ion. 
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" m IV 

RC-9(S)I88ISIU-1 RC-9(S)I88ISIU-1 

RC-7(S)I89ISlu-m 

2 RC 4(S)/89-SCBIBombay 

RC-4(S)I911SIU-" RC-4(S)1911SIU-n 

2 RC-13(A)I91-OAD 

Forging VI ... 

875. DR. lAXMlNARAYAN PANDEY: Will the Minister 
of HOME AFFAIRS be pleased to state : 

(a) whether a racket in forging papers for visas has 
been unearthed in New Delhi during March, 1998; 

(b) if so, the details thereof; 

(c) the modus operandi of the culprits; and 

(d) the action taken or proposed to be taken against 
them? 

THE MINISTER OF HOME AFFAIRS (SHRI l.K. 
AOVANI) : (a) to (d) Yes, Sir. On a complaint received 
by Delhi Police, three persons were arrested for their 
allegedly having forged visas in favour of the complainant 
and one of his acquaintances. Delhi Police have 
accordingly registered a case of cheating and forgery 
against the accused persons. The invastigations conducted 
have revealed thai the accUMd UI8d to get printed visa 
stickers from Chennai which were then pasted on the 
paaaporta. 

IndI8n ........ AuocIatIon 

876. SHRI SANOIPAN THORAT : win the Minister of 
FOOD AND CONSUMER AFFAIRS be pleased to state : 

(8) whether Indian Sugar MIlIa Aaeociation have 
sought that Mahajen CornmIItees' recomelldallon to 
decontrol of augar priceI IhouId be IICCOfI1*IiId with 

V VI 

1. 

RC-9(S)I88ISIU-1 The cue Is pending trial 

1. 

Case W8I cIoIed 

The cue _ c:Ioaed for want of 
sufficient evidence 

1990 

Nil 

1991 

RC-4(S)I911SIU-n The cue is pending trial 

Regular Departmental ActIon 
(RDA) for major penally has 
been r8COI'IVII8nded against ac-
cused peNOnS RDA Is pending 

imposition of 20% custom duty Met 20% contervaIIIng duty 
on import of sugar; 

(b) if so, the details of Memorandum received by the 
Govemment in this regard; and 

(c) the reaction of the Government thereto particu-
larly 0% duty on Imported sugar .. compared to other 
countries? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FOOD AND CONSUMER AFFAIRS (SHRI SATYA PAL 
SINGH YADAV) : (a) and (b) No Sir. However, in a joint 
representation dated 24.4.98 from Indian Sugar MI"s 
Association (ISMA) and National Federation of Cooperative 
Sugar Factories ltd. (NFCSF), a ~ has been made 
for imposition of 10% Custom Duty and 10% Countervailing 
duty. 

(c) With effect from 28.4... Government has 
Impoeed a Buic Cuatom Duty of 5% and a countervailing 
duty of As. 8501- per tonne Of! sugar Imports. 

Autonomous .... Demand Comm ..... 

8n. DR. JAYANTA RONGPI : WIll the Mlnlater of 
HOME AFFAIRS be pIuaed to ..... : 

(a) whether any memorandum _ submitted by 
Autonomous State ~nd CommIttee (ASDe) and Kartll 
Students AasocIatIon (KSA) to the Prime MInIster during 
his recent visit to Auam; 

(b) If so, the deIaJIa of auch lMI1'IDfMdum; and 
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(c) the reaction of the GcMrmIent ther8to? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI) : (a) and (b) y .. , Sir. The main demand Is for 
creation of an Autonomous State In Allam cornprtsIng of 
the two Autonomous HID DIstricts of Kerb! AngIong and 
North Cachar HIHs. 

(c) GCMmImenIa of India Ie not In favour of the 
demand for creation of autonomous State In Auam. 

Problema fIIced by the IndIMa Abroad 

878. SHRI G.M. BANATWALLA : Win the Minister of 
LABOUR be pleased to state: 

(a) the number of Indian WOftcing abroad, State-wi8e 
and Country-wille; 

(b) whether any study has been conducted by the 
Govemment on the various problems faced by the Indians 
abroad; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF LABOUR (DR. SATYANARAYAN 
JATIYA) : (a) to (d) The information is being collected and 
will be laid on the Table of the House. 

EradlcaUon of Polio 

879. SHRI K.P. NAIDU : Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to state : 

(a) whether the Govemment have fixed any target 
for aradlcatlon of polio in the Country; 

(b) if 80, the arrangements made to achieve target 
for eradication of polio in rural and urban area of the 
country; ,and 

(c) the effective action being taken by the Govern-
ment In this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHH.MALAI) : (a) The GcMtmment Is aiming at eradication 
of PolIo by the year 2000 A.D. 

(b) and (c) 1. High coverage In the routine 
immuniaatlon programmes; 

2. Slnca 1995, the Pulse Polio Immunisation CampaIgn 
is being held every year on two specific dates for 
administering Oral Polio vaccine to aD children 1n the 
country below five YNJa of age. 

3. The Programme hu been further ...... Igthened by the 
launching of a SuMtilianca Project for detecIIng d cues 

of Polio and taking timely action for controlling the 
transmiuion of PolIo Virus. 

[TnmslationJ 

VII .... Health WorD ... Schema 

880. SHRI RAMA NAND SINGH: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the village heaHh worker scheme was 
launched by the Govemment in 19n-78; 

(b) if 80, the amount of honorarium or salary 
paid to the village health workers at village level 80 far; 
and 

(c) the steps takenlproposed to be taken by the 
Government to made the village Hea/th worker scheme 
more effacIIve at village level? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI) : (a) Yes, Sir. Later on, the scheme came 
to be known as the Village HeaHh Guide Scheme. 

(b) Rs. 50 per month is being paid, by way of 
honorarium, to the Village Health Guides. 

(c) The Govemment has constituted a Committee of 
experts to ...... the usefulness of the Scheme and to 
suggest such further modifications or improvements to 
make the scheme more responsive. 

{English] 

011 exploration 

881. SHRI ANANT KUMAR HEGDE : Will the Minister 
of PETROLEUM AND NATURAL GAS be pleased to 
state: 

(a) the result of Oil exploration made in different 
parts of South India, during the last three years state-
wise; 

(b) the details of feasibility of getting Oil and Natural 
Gas in Cauvery basin; 

(c) whether the Government have any plan to sat 
up Southem Gas Grid; and 

(d) If 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI SANTOSH 
KUMAR GANGWAR) : (a) Details of the 011 explora-
tion carried out In Southem States of India during the last 
three yeara I.e. 1995-98 and results thereof are Indicated 
below :-
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Andhra Tamil 
Pradesh Nadu 

Selemle ... acquired (GLK) 

20 2871 1265 

3D 3673 4602 

ExpIcntory _Ia 
drilled (No.) 74 67 

Acc..uon of 011+011 EquMlent gaa 

Inplace (MMT) 

Ultimate reserves 
CMMT) 

13.5 

8.42 

21.59 

7.0 

Pondicherry 

151 

01 

Cb) The exploratory efIot18 in Cauvery Basin have 
resulted In diaccMtry of 17 oil and 9 gas finds with 
eetabliahment of 97.92 MMTOE of in-place and 16.46 
MMTOE of racoverable. reeeMlS in the basin. Currently 15 
011 and gas fields a,. under production. 

Cc) and (d) The Govemment have approved in principle 
the concept 01 a SouIhern Gas Grid to transport gas from 
the Westem Offshore fields. supplemented by impofted 
natural ~G. 

GuIdelines for rr.tment of PatIenta In 
PrIvate • Gowmment ~Ia 

882. DR. BIZAY SONKAR SHASTRI: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to 
stete : 

(a) whether the attention of the Govemment has 
been drawn to the news-ltem captioned "Many private 
hoepitaia refuse critical patients" appearing in the 
Hindustan Times dated January 14. 1998; 

(b) if so. whether It ia a fact thai majority of the 
private hospItaJs refused crIIIcaI patients on the plea of non-
avdabiIlty of beds In their hospitaII; 

(e) If so. whether the Government have provided 
exemption from custom duty for Importing equipmenl and 
IlIbejdiMd land to Iheae hoIpItaJs; and 

(d) If so. the action taken by the Govemment to 
provide adequate medical facliitiel to the crttlcal patientsI 
poor patIenta In private hospitals? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH A~D FAMILY WELFARE CSHRI DALIT 
EZHILMALAI) : Ca) v... Sir. 

(b) Aa per dIrecIIoI. 01 Hon,. Suptwne Court. 
inItruction8 halle been IIIued bV the Central GcMrrvnent . 

to all. State GovernmenllllCentral Govemment Hoapitals 
and by the GoverM18nt 01 NCT 01 DelhI to all Hoepitaia 
including private H..- In National C8pItaI, not to 
denyadmis8lon to vIctImI of road accidenhl brought to their 
HoepItaia, and to provide them necessary traatment 
Irrespective of It being a medIco-legaI caM or not. 

(c) and (d) Some S1ateB haII8 gIII8n land and other 
faajlltiee at c:onceaIonaI ,.. and pralCribed ".. 
treatment for poor patients In Heu thereof. Slmllarty Cuatom 
Duty elC8fT1Jllon had been exteIlded to certain Hoepitaia and 
DIa~ Centres, who ware expected to provide free 
indoor/outdoor treatment to the poor. The Stale Govern-
ments are required to check whether these conditions are 
being met by private HoIpiIaIsINuraing Homes. The general 
experience has been that the requirement of free treatment 
is being met only partially at places. 

(T"tWlation/ 

LPG Connectlona 

883. SHRI JAYSINHJI CHAUHAN : Wlil the Minister 
of PETROLEUM AND NATURAL GAS be pleased to 
state : 

(a) whether some gas agencies have committed 
irregularitiea In the aIIoIment of cooking gas connections; 

(b) if so. the datalia of such agenciea In each State; 
and 

(c) the action propoeed to be taken against those 
agencies by the Government? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS CSHRI SANTOSH 
KUMAR GANGWAR) : Ca) AcconIng to PUS 011 CornpaI..... some c:aMI of IrreguIarItIee In allotment of 
cooking au connection haII8 been NPOfIIId during 1997· 
98. 

(b) The detds 01 8ItabIIIhed COfJ1JIaInhI reIaIIng to 
forced .. 01 hot plate, out or turn unauthorIeed ....... 
01 connectlonl rapor1ed In .. oounIry during the ~r 
1997-88 are _ under :-

1887-98 77 

Ce) AppropNiIe penaJ action ......... agaInIt the 
enIng dIItrIJutorI under the Markatlng DIIcIpIlne GuIde-
..... which Included warning ......... fI_ and IUIPI"IIO". 

BOnIer WIng lit CIuIINt 
814. &HAl P.8. OADHAVI : WII the ...... of HOME 

AFFAIRS be pIeMed to ..... : 
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(a) whether the GowImment have received any 
requeeI from the Govemment of Gujarat for creation of 
Third Batallian of Border Wing of Home Guard; 

Cb) if 50, the details thereof; and 

Cc) the time by which it is likely to be finalised? 

THE MINISTER OF HOME AFFAIRS CSHRI L.K. 
ADVANI) : Ca) to Cc) Two additional battallions of Border 
Wing Home Guards were sanctioned fGr Gujarat in 
November, 1997. No request for sanctioning an additional 
battalion for the State is under consideration of the Central 
Govemment. 

(English] 

011 Refinery In Andhra Pnldnh 

885. DR. T. SVBBARAMI REDDY : Will the Minister 
of PETROLEUM AND NATURAL GAS be pleased to 
state: 

(a) whether in a major diversification move, the 
ONGC propose to set up an oil refinery in Andhra Pradesh; 

Cb) if so, the place where the refinery is likely to be 
set up; 

(c) the total cost of expenditure to be involved 
therein; and 

(d) the time by which the final decision is likely to 
be taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI SANTOSH 
KUMAR GANGWAR) : (a) to (d) ONGC is carrying out a 
feasibility study to sat up a mini-refinery in Krishna-
Godavari Basin in Andhra Pradesh at an ealirnated cost 
of approximately Rs. 30 Crores. No final decision has been 
laken on this project so far by ONGC. 

Drilling of Krlahna-Godavarl BnIn 

886. SHRI. R. SAMBASIVA RAO : Will the Minister of 
PETROLEUM AND NATURAL GAS be plaaed to state : 

Ca) whether the Oil and Natural Gas Corporation has 
modified its drilling in Krishna-Godavari basin; 

(b) if so, the estimated amount to be t8quired for 
the purpose; and 

Cc) the time by which the drilling of Krishna-Godavari 
basin is likely to be completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI SANtoSH 
KUMAR GANGWAR) : (a) to Cc) Drilling in the basin Is a 

continuous process which changes depending upon 
locations identified on the basis of data acqulslllonl 
processing lind interpretation. 

The estimated amount earmarked by ONGC on drilling 
in Krishna-Godavar ballin, both onahore and offshore, 
during 1188-99 Is As. 189.04 croree, No firm tima frame 
can be indicated. 

[Translation] 

CenIr8I GI'Mt to indian Red Crou 
SocIety of Madhyll Prlldnh 

887. SHRI MarILAL VORA : Will the Minister 
of SOCIAL JUSTICE AND EMPOWERMENT be pleased 
to state: 

Ca) whether the Indian Red CI'088 Society of 
Rajnaridgaon in Madhya Pradesh had demanded As. 
60,00,000/- under Artificial Lirnb&lAppliances Assistance 
programme but the Social Welfare Department, Madhya 
Pradesh had sent a recommendation for As. 45,26,0001-
to the Central Govemment; 

(b) if so, the details of assistance released so far; 

(c) the time by which the balance assistance is likely 
to be released; 

(d) whether any letter/memoranda from ~rs of 
Pariiament has been received in this regard; 

(e) if so, the details thereof; and 

(f) the action taken by the Govemment thereon? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
MANEKA GANDHI) : Ca) Yes Sir. 

(b) As per' the policy prevailing during 1996-97, in 
Ministry of Welfare, a maximum amount of Rs. 6.00 lakh 
could be provided to any implementing agency on meeting 
the procedural requirement. Accordingly, a sum of As. 6.00 
lakh "as given to Indian Red Cro .. Society Rajnandgaon, 
MP during 1996-97. 

Cc) The nature of financial assistance provided 
under ADIP Scheme is non-recurring, Funds are provided 
for a particular financial year. The society has been advised 
that in case, it is interested in additional grants, it shOUld 
forward nec .... ry documents viz. list of beneficiaries,. 
Utiliaetlon certificate and audfted accounts for the financial 
888istance provided during .1998-97, alongwllh .. fnIi8h 
proposal for the current financial year. The request will be 
considered further on receipt of these necessary docu-
ments. 
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(et) 'Yes SIr. 

(e) and (f) Ministry of W ..... has receNed 
rapresentation from Shri Moti Lal Vora, MP of dated 
19.3.1998 and 23.3.1998 addrll •• d to Secr8tary, Ministry 
of Welfare and Minilter of State b Welfare reepec:tively. 
The reply in this regard hal been eent to the Mlrnber of 
Parliament on 15.4.1998 and 5.5.1998 reepec:tiYeIy. 

[EngIitIh} 

ea... of IIedIceI NeglIgence 

888. SHRI KRISHAN LAL SHARMA: Will the Minister 
of FOOD AND CONSUMER AFFAIRS be pleaaed to 
state : 

(a) the number of cases of medical negligence 
brought before the National Consumer DIsputes Redreasel 
Commission during 1997 tlll-date. State-wise; and 

(b) the amount of compensation awarded in 6ach 
CM8 during the said period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FOOD AND CONSUMER AFFAIRS (SHRI SATYAPAL 
SINGH YADAV) : (a) As per the information furnished by 
the National Consumer Dilputes Redrelaal Commission. 
the State-wise number of cases of medical negligence filed 
in the Commi8sion from 1.1.1997 to 28.5.1998 is given in 
the encloeed statement. 

(b) Since, none of these cases has been disposed 
off by the Commission, the question of payment 01 
compensation does not arill. 

St8t8ment 

Number of Medical cases filed In ",. National 
Consumer Dispufas RedressaJ Commission 

from 1-1-1997 to 28-5-1998 

StatelUT Number of Cases 

2 

Andhra Pradesh 4 

Arunachal Pradesh 0 

Alum 0 

BIhar 4 

Goa 2 

GujaIat 10 

Haryana 5 

Himachal Pradesh 0 

JarnrnJ & KMhmlr 

Kamataka 

Kerala 

MacI1ya Pradesh 

Maharashtra 

Manlpur 

MIghaIaya 

Mizoram 

Nagaland 

Orissa 

Punjab 

Rajasthan 

Sikkirn 

Tamil Nadu 

Tripura 

Uttar Pradesh 

west Bengal 

Andarnan & Nicobar 

Chandigarh 

D & N Haveli 

Daman & Diu 

Delhi 

LakIhadweep 

Pondlcherry 

Total 

LPG l0iii,,, PIInt 

2 

o 
9 

8 

o 
17 

o 
o 
o 
o 
o 
7 

3 

o 
20 

o 
14 

6 

o 
4 

o 
o 
32 

o 

146 

889. SHRI A.C. JOS : WII the MIn..., of PETRe 
LEUM AND NATURAL GAS be pIHaed to state : 

(a) whether the GcMmment have any propoeal " 
HltIng up new LPG bottling pienta In country particulBl 
in KeraJa; 

(b) If 10, the .... thereof State-wIu and compar 
wise; and 

(c) the exIItIng LPG boiling pienta In the COUll 
tIU ... StatewIIe and company-wile Mx1gwIth the bottI 
c:apdiea of each pIent? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI SANTOSH 
KUMAR GANGWAR) : (a) to (c) Yea, Sir. The details of 
new bottling plants planned in the State of Kerala are as 
under: '" 

location Oil Co. c.pacity (TMTPA) 

Cochin 

Cullon 

BPC 

HPC 

IOC 

22 

22 

38 

Under the IX Plan it ia proposed to conatruct 113 new 
bottling plants allover the country including Kerala which 
will resuh in additional capacity of 3106 TMTPA. At preeent 
there are 97 LPG boItIing plants operating in the Country 
with a total boItIing capacity of 3685 TMTPA. 

Joint Report by World Cancer Re .. rch Fund and 
American Institute for cancer ...... rch 

890. SHRI RAGHUVANSH PRASAD SINGH: wm the 
Miniater of HEALTH AND FAMILY WELFARE be pleased 
to atate : 

(a) whether the Govemment are aware of the joint 
report by World Cancer Research Fund and American 
Institute for Cancer Research; 

(b) whether the main recommendation of the joint 
report in based on diet including vegetables and fruita, 
pulses and minimally processed starchy ataple foods; 

(c) if so. whether the GO\l8mrnenl propoee to start 
healthful vegetarian diet for patients In hoapItaIa and give 
diet relative Information .. wall the ancient practice in 
AyuMldic system and pupuLlri .. , plant food to preII8nt 
disease ocurring due to fllt8harian diet and deIetarioua 
eff8cl of fast foods being promoted by MNC8 epec:IaIly; 

(d) If 10, the details thereof; and 

(e) If not. the realOnl therefor ? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI CALIT 
EZHILMALAI) : (a) Yea, Sir. 

(b) The recommendIItIon of the report CCMI' 
auggedona for coneurnpCIon 01 faod .... (01 both plant 
& MImaI orgin), which are expected to pnMnI cancera 
of varlcg .... The report auggeeta • pre-momInantIy plant 
bMed diet rich in • va"" 0I~ and fruIIa, puIIee 
& minimally pRIC ••• ed starchy ItapIe foodI. The report 
doH not euggeet complete IIYOIdanoe 01 non-wgeIarIan 
food. 

(c) to (e) Hospitals Plans to ;)rovIde specific dietI 
according to the requirements of admitted patients of 
different diseases. Outdoor patients are also gMtn dietary 
advice & restriction as required for management of their 
diseases. 

[Translation} 

Import of fertilizer 

891. SHRIMATI SURYAKAItfTA PATIL : Wit the MInIster 
of CHEMICALS & FERTILIZERS be pleased to ltate : 

(a) the justification tor the import of fertilizel'8 since 
181M, till date; 

(b) if so, the total loss suffered by the country; 

(c) whether there is any proposal to cancel the 
contJacta of imports; 

(d) If so, the details thereof; 

(e) whether any responsibility for this IoaI has been 
fixed; • 

(f) if so, the details thereof; and 

(g) if not, the reasons thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (DR. A.I<. PATEL) : (a) 
Amongst ferllllzel'8, Imports are made of urea, Di-
ammonium Phosphate (DAP) and Muriate of Potash (MOP). 
Urea and CAP are imported to bridge the gap between 
the demand and indigenous IIY8iIabiHty while MOP is 
Imported entirely as there are no known reaarvea of Potash 
in the country. The Imports urea, which Is the only 
cor!trolled f8rIIIIzer. are made on Government account. 
,~ of DAP and MOP ~ been de-canaIIaed with 
effacI from September '92 and June '93 reapectlvely and 
are made on trade account. 

(b) The imports of ureas are made through the 
designated canaIiIIng agencies. Except for the deal of 
National FerIiIIzerI UmIted (NFL) for purchase of urea from 
MIa. Karsan UmIted, Ankara In which entire payment 
(Rs. 133 croree) was raIeaaed in advance and there was no 
urea supply made agaInIt It, there has been no reported loss 
auff8red by eIJ'I other canaIIaIng agency In Imports of urea. 

(e) to (g) Nfl hu canoeIIed the contract with MIa. 
Karsan lid. and has tiled ArIIIInIIIon praoMdinga for 
raccMry 01 advance peyrnentI made. Since the deal was 
made in conIm8nIIon of the aIIIbIiIhed proceduree, the 
thin ManagIng Director and 7 other ~ 01 NFL were 
p.cect under .... 1IIor.. liller IrMetigalian by CBI 
......... tnat the dNI was fraudulent and, cor.quentIy. 
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CBI has filed chlllge-sheet against all thou concerned 
which include the then Managing Di~r and former 
Executive Director (Marketing) of NFL. 

Courts for 8hopel Ga Tnlgedy VIctim. 

892. SHRI SUSHIL CHANDRA VARMA : Will the 
Minister of CHEMICAL AND FERTILIZERS be pleased to 
stale: 

(a) the number of courts eatabIished so far out of 
the court. proposed to be set up for the Bhopal Gas 
Tragedy; 

(b) the number of courts out of them actually 
functioning and the number of wards in which courts have 
not been eatebliehed 80 far; 

(c) the way in which.the cases of compensation will 
be dealt with where courts have not been established in 
the wards alongwith the number of cases of compensation 
are still pending; 

(d) whether previous cases of these wards have 
been aettIed; and 

(e) if so. the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (DR. A. K.PATEL) : (a) 
to (e) of the 56 courts proposed to be established; ell are 
functioning although in some caaea one Deputy Commis-
sioner is holding charge of mont than one court. Of the 
6.19 lalch claim C8888 regiatered. 6.14 lakh cases have 
been disposed of till 30.4.98. The disposed cases cover 
all the 56 warda. 

{English} 

Right to Job 

893. SHRI SAMIK LAHIRI : Will the Minister of 
LABOUR be pleased to state: 

Ca) whether the Government are considering to 
make Right to Job 88 a Fundamental Right; 

(b) if so. the details thereof; and 

Ce) if not. the re880Nl therefof? 

THE MINISTER OF LABOUR (DR. SATYA NARAYAN 
JATIYA) : (a) to (c) The Central GcMtmment do not propoee 
to include "Right to Job" 88 a Fundamental RighI In the 
Conatltutlon. mainly on account of resoun:e COfIItreinla. 

Durppur hrtIllzer .... nt 

894. SHRI SUNIL KHAN : Win the MIr*Ier . of 
CHEMICAL AND FERTIUZERS be ..... to liar. 

Ca) whether the wages of Hlndultan Fertilizer 
Corporation of India. Durgapur Is likely to be revised like 
oIher public sector FertiHzer Industries; 

(b) if so. the details thereof; 

(el whether any revival package is nkely to be 
announce during current aeaaion; and 

(d) if so. the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS CDR A.K.PATEL) : Ca) and 
(b) No. Sir. Hindustan Fertilizer Corporation Limited (HFC) 
is a sick public sector Enterprise CPSE) which Includes 
Durgapur Unit. HFC has been referred to the Board for 
Induatrial and Financial Reconstruction (BIFR) and under 
the Government guidelines. it h .. to await final verdict of 
BIFR on its reVival before it is able to undertake the wage 
revision. The wage reviSion has not been possible for 
workers also as HFC does not have enough internal 
generation of funds to meet additional liability on this 
account. 

(c) No specific tlmeframe is possible at this stage 
with regard to finalisation 01 rehabilitation scheme for HFC 
for submission to the BIFR. 

(d) Does not arise. 

Damaged Foodgrain. 

895. SHRI CHAMAN LAL GUPTA : Will the Minister 
01 FOOD AND CONSUMER A~FAIRS be pleased to state: 

(a) whether the foodgrains got damaged in godowns 
and other places during each of the last three years. till 
March 1998. 

(b) if so. the detaila thereof. etate-wise Indicating the 
coet of the perilhed foocIgralns: and 

(c) the steps taken/propOsed to be taken by the 
Government against the offici8Ia raeponllble for it? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FOOD AND CONSUMER AFFAIRS (SHRI SATYA PAL 
SINGH YADAV) : Ca) The following quantity of foodgraina 
held by Food Corporation of India hu been tran8f8rred 
from ·sound" to "damaged foodgralns' account due to 
natural calamities during the .... three years; 

Y'* QIy. In MetrIc tonnee Value Rs. In lakha 

1994·95 19.127 722.18 

191M8 

1998-87 
(provllkNl). 

32,719 

55,178 

1601.21 

".61 
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(b) As per Statement encloeed. 

(c) Due care ia taken for ptoper lIorage and 
preservation of foodgrains. Some damage to foodgraina 
occur due to natural causes auch as unseasonal. rains, 
floods. cyClone etc. either durtng atorage or in transit. Soma 
damages may alao oCcur due to storage of foodgraina 
under cover and plinth (CAP) where there is possibility of 
cove,. being blown due to high velocity wind which can 
not be avoided. Following steps are taken to preserve 
foodgrain. stocks during storage, both in covered and CAP 
con,:llexes: 

(i) periodic maintenance of the godowns to avoid 
rain water leakag_, flooding etc. 

(ii) Use of monofilament nets, cover tops, nylone 
ropea etc. to protect the Low Density Poly 
Etnylene (LOPE) COI/8,. used in the CAP storage 
to COY8I' each stack. 

(iii) Periodic turnover of stocks, timely segregation, 
aalvaglngldrying of att.cted atocIIa and retrieving 
Ihe sound grains. However, If any damage occur 
due to human fallurelnegllgence, strict disciplI-
nary action is taken against the erring official(s). 

Statement 

StatewiH Oty. Transferred from ·Sound to Damage· and Value thereof 

1994·95 1995-98 1996-S7(Prov.) 

S. Name of State eTY in VALUE ery in VALUE eTY in • VALUE 
No. MTs As. Lacs MTs As. Lacs MTs As. Lacs 

1. Punjab 9111 400.58 6004 300.87 5558 257.26 

2. Haryana 0006 0.24 0274 12.38 12525 604.07 

3. Aajasthan 0136 3.70 1893 69.39 22472 880.20 

4. U.P. 0507 14.54 1735 87.87 00998 043.39 

5. Deihl 0956 24.69 2543 92.18 01410 05460 

6. J & K 0232 05.85 0002 00.12 

7. W.B. 1473 52.94 10745 634.84 01639 092.55 

8. Bihar 0400 13.61 0431 17.23 0275 011.04 

9. Orissa 0121 04.28 0084 03.72 0098 003.72 

10. Assam 1089 43.70 0952 53.60 0807 046.53 

11. N.E.E. 0113 05.03 0207 11.98 0147 008.85 

12. Gujarat 1006 25.74 3216 116.34 5807 221;06 

13. Maharashtra 0999 30.92 1114 048.59 0715 031.51 

14. M.P. 0535 20.37 0245 011.46 1897 109.48 

15. A.P. 0336 10.43 1989 074.38 0254 14.02 

16. Kerala 0073 02.85 0169 009.13 0238 12.32 

17. Karnataka 0294 12.38 0498 027.tl5 0546 28.21 

18. Tamil Nadu 1760 50.33 0838 032.29 0292 16.70 

TOTAL 19,127 722.18 32719 1601.21 55878 2435.51 

Safe Umlt err Chemical In Ground water (a) whether WHO haw • aounded aJal'ft'l bell to tndia 
about arsenic contamlnatloil in ground water; 

898. SHAI G. GANGA REDDY : Win the Minister (b) if so, the details of thoee diltricts where groulld 
of HEALTH AND FAMILY WELFARE be pleaaed to waters is not rnHlIng the .... Umit of the ehemIcal set 
state: by WHO; and' . . "0 
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(e) the stepa taken by the Government to provide 
.... drinking water to the people? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HE~LTH AND FAMILV WELFARE (SHRI DALIT 
EZHIUotALAt) : (a) WHO haw drawn attention to the 
problems arising out of presence of Arsenic in Drinking 
Water Supplies in India and Bangladesh: 

(b) The namee of the Oillricts where Ground Water 
Quality is not meeting the Safe U'nit of the Chemicals set 
by the WHO are (i) Murshidabad; (ii) MaIda: (iii) Nadia: (iv) 
North 24 parganas; (v) South 24 Parganas: (vi) Howrah; 
(vii) HUoJli and (viii) Burdhman. 

(e: The State Government in coIlabol1ltion with ana 
financial support from Government of India has HllCtioned 
a First Phase Action Plan at a cost of Rs. 858.33 Iakha 
wMfflUndelr replacement of Arsenic aff8cled spot sources 
and big die tubIweIIs have already been completed. and 
four water SUpply Schemes have been fully commissioned. 
For Maida OiaIrict. a surfllce water based piped water 
SuppIy.Scheme has been sanctioned at an estimated COlI 
of Rs.8848 t.Icha. Other works undertaken include: 

(i) lnetallation of .Arsenic removal planls. 

(ii) ConsIruction of 8Mitary protected ring walla. 

(iii) Trial boring cum handpump titled ;lfoduetion ..... 
(w) Replacement of ArMnic affected epot source.. 

Approval for a Surface Water baaed Piped Water 
Supply Scheme for ArMnic affected areas of South 24 
p...- Oiatrict at an estimated cost of R .. 232.84 crore 
has been accorded. 

The AI Iida Institute of Hygiene & P~ic Heallh in 
CaIcuIIa. of the MInIstry of health & Family welfare has 
und8rtaken Epldemllogical Study in Arsenic 8fIected areas 
under the eponsorahip of Ministry of Health & Family 
Welfare. Thil Institute carried out MIniItry of Rural 
Development IPOf'8OI'8d R&D Study for developmenl of 
filed model lor Areenlc removal. The IMlitute IIIso carried 
out Trainerl Workshop. and field training for WIller quality 
analpilln rwspect of ArMnic contamination during 1897. 

IIonIge Problem In FCI Godowne 

897. SHAI CHANOU tAL AJMEERA : 
8~FtI K.P. NAIDU : , 

WII the MIniIIer of FOOD AND CONSUMER AFFAIRS 
be pIe...cl to .... : 

,a) ...... r....".. wt1NI "- ...... problem& 
. for ..... 8ftd lis diRIbution for F.C.I.: 

(b) if 10. the detah lheraof: and 

(c) if not. the reasons for Import when we have buffer 
stock of grains? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FOOD AND CONSUMER AFFAIRS (SHRI SATYA PAL 
SINGH VADAVI : (a) No Sir. 

(b) Does not arise. 

(c) Due to untimely raN during the sowing ....... 
the Ministry of Agriculture had initially estimated that 
production of wheat during the current AabI Seuon WII8 
likely to be 64.51 million tonnes .. against 89.27 miNion 
tonnea last year. GcMtm ...... thentfore. decided to import 
upto 20 latch ton ... of wheel during 1 gge.89 10 augment 
ita avaMbility in the countJy lor keeping pricel under 
control. 

(TlfJnslation/ 

Demand For DarjMlIng ..... 

898. SHRI SHIM DAHAL : Will the Minister of HOME 
AFFAIRS be pleased to illite: 

(a) the reaeons for not including the demand of 
Darjeeling for creation of a sepa.... State under the 
annOUllcement of reconatituting of new Stat .. ; 

(b) whether a prominent leader of Darjeeling has 
railed the 08ljeeling issue in the intemation" court. at 
Heg; 

(c) if 10. the details thereof; and 

(d) whether Darjeeling would be given the status of 
a new Stnt? 

THE MINISTER OF HOME AFFAIRS (SHRI LK. 
ADVANI) : (a) The Government ill. for the PreMnt. 
committed to giving full Slalehood to DelhI and allo 
creating Uttaranchal. Vananchal and Chhattiagarh as new 
States. 

(b) No, Sir. 

(c) Doea not ..... 

(d) Thete ill no propout to grant Statehood to 
DaIjeeIIng at preeent. 

IncIuIIrIaI 1ftdnIng IMtItuIII 

898. SHRI JNlAT VIA SINGH DRONA : WII the 
MinIIter of LABOUR be __ to _te: 

(a) wtwIher macf*- worth 0I0r8 of rupMI 
provided to the InduIIrIaI '1NIMIg InIIIIute. Uttar Prade8h 
under the World ... prq.ct are lying unLIIed: 
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(b) If .a, the deIIIiII ttwr.of MClthe rN80nI for not 
uttIiIIng the machines property; 

(c) whether the infrutruclural fIIc:IIIIIe. .. provided 
to the Nid Inetltute; 

(d) If eo, the detIIIJ. theraof; and 

(e) If not, the at..,. propoaed to be taken by the 
Union Government to provide Infrutructure to the 111IIItute.? 

THE MINISTER OF LABOUR (DR. SATYANARAYAN 
JATIYA) : (a) No Sir. Aa reported by the Directorate of 
Employment & Training. Uttar PradHh, machl,.. MCI 
equipment procured under the world Bank aaaIated 
vocational InduatriaJ Training InIIiIutea in U.P. 

(b) Question does not ariN. 

(c) and (d) Infraatructurai facilities .uch .. provIeton 
of buIIdinga & ala" haw been provided to the ITI. CCMnd 
under the project. A total of 82 noa. of civil works have 
been appointed under the Vocational Training project. The 
neceuary equipment to run the varioua cou..... ia aJao 
available. 

(e) QUHtion does not ariN. 

{English] 

Adult8nttlon of Synlhedc T .. 
In eTe T .. 

900. PROF. AJIT KUMAR MEHTA : Will the Mlniater 
01 HEALTH AND FAMILY WELFARE be p1eued to Itate: 

(a) whether the Goveinmenl are aware that eynthetic 
lea is being mixed In eTC loose tea In Jalpalgurl, Weal 
Bengal; 

(b) If 80, the reasonl for luch adulteration; MCI 

(e) the action taken by the Gov.rnrnant to restrict 
such adulteration in eTC looN tea? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI) : (a) No such adulteration hal been ,..,orted 
to the Government. 

(b) and (c) Do not arlaa. 

{Tran.tion] 

ClMIIN of Supr IIlIIa 

901. SHRI'ADiTYANATH: WIN the MInItdar of FOOD 
AND CONSUMER AFFAIRS be pIuaed .to ..... : 

(a) whether the Government prapoaa to c:Ioaa down 
the Ghughll and PIpraJch sugar milia In Uttar PnIdaeh: 

(b) If . eo, the reaaonl therefor; 

(c) wMIher any 88I8asment of aflacled cane 
growers hae bean made In the alate; and 

(d) If eo, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FOOD AND CONSUMER AFFAIRS (SHRI SATYA PAL 
SINGH VADAV) : (a) The CJhughli and Pipraich units belong 
to the U.P.Stata Sugar Corporation Ltd. • Government of 
Uttar Pradelh undertaking. According to the information 
rec:eiwd from the U.P. State Sugar Corporation Ltd., than! 
il no propoaaI to cIoN down these sugar milil. 

(b) to (d) Does not arisa. 

U ..... on of Sc8vII ....... 

902. SHRI JAGDAMBI PRASAD YADAY : WIll the 
Minister of SOCIAL JUSTICE AND EMPOWERMENT be 
pIeaaed to atata: 

(a) whether the Government haw impIarnanted a 
acharna titled "Central Schema for LibaraIIan of Scawnge .... 

(b) If eo, dataiJa thereof; MCI 

(c) the number of the ecawngarI In Bihar benefited 
80 Nr under thi8 schema during the lut ttna YUf8? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRlMAT! 
MANEKA GANDHI) : (a) and (b) Vas, Sir. The Miniattyof 
Welfare Is Implementing the Nationlil Schema of LibanItien 
and Rehabilitation of Scavengers and thair depelldenlla 
Iince Mardi, 1992. The Schema cOft1)riaaa of thrw 
components, viz .. 

(i) Time bound programme for identification 
of acavanoel'l and thalr depandenta and 
thalr aptitude for aJtamativa InIde through a 
survey. 

(II) TMlnIng In identified tnIdea for IC8W111g8I'1 and 
their depelldents at the ,...... local Training 
lnaIItuliontIICe of vartoua departments of 
State Govemrnant, Central GcMrnment and 
other Nmi-Government and non-Govemment 
organisation. 

(III) Rehabilitation of ....... in vMoua, trIIdea 
and occupatioM by pnwidIng aubaidy, me .. 
money loan MCI bank loan. 

(c) AI reported by the State Government the 
fallowing number of acavengera have benefitted In the State 
of BIhar dUring the put three years: 
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No. of Scavengers 

1995·96 

1996-97 

1997·98 

98 

204 

73 

...ucIpdan of Incllan 011 Corporation 
In Poww Sector 

803. SHRIANANO RATNA MAURYA : Will the 
MIniIIer of PETROlEUM & NATURAL GAS be pleased to 
... : .1 

(a) whether Indian Oil Corporation has any proposal 
to enter in power generation . sector; 

(b) if so, the details thereof; 

(c) the total capacity of the power plants 10 be sel 
up by the I".., Oil Corporation; and 

(d) the amount likely 10 be spent on these plants? 

THE. MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM ANO NATURAL GAS (SHRI SANTOSH 
KUMAR OANGWAR) : Ca) to (d) IOC proposes 10 develop 
four residue based Power Projects close to ~ refineries 
at four locations i.e. Panipat (Haryana), Savli (Gujarat), 
KoeikaIen (UP) and HaIdIa (WB) Also a 120 MW project 
has been planned to be eet up at Bhalinds (Punjab) in 
joInl venture with PSEB. Details of capacity and likely cost 
of these projects are as under. 

Project Capacity Project Coat 
IocaIion (MW) (Ra.crores) 

Panlpat 301 1528 

Savli 500 1670 

KoeikaIan 110 418 

HaIdia 500 2500 

Bhatinda 120 366 

R...",...on to Backward CIa ... . 

904. SHRI BHASKAR RAO PATIL : Will .... Minister 
of SOCIAL JUSTICE AND EMPOWERMENT be pleased 
to atate: 

Ca) whether thlt Government have decided to 
provide reeervation for backward cl_ In educational 
inetilulonl; 

(b) If so, the details thereof; and 

(c) If not. the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SOCIAL JUSTICE AND EM~~ CSHRIMATI 
MANEKA GANDHI) : Ca) to (c) A propauI to provide 
reservation to other backward CI..... In educaUonal 
lnatitulions ;. under e~. 

(English] 

Se~"'" Ministry For North-Eaatem Stat •• 

90S. SHRI K. A. SANGTAM : 
SHRI K.S. RAO : 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the Government propose '0 have a 
separate Ministry for North-Eastern States: and 

(b) if so, the objectives and the likely composition 
lhereof? 

THE MINISTER OF HOME AFFAIRS CSHRI L.K. 
ADVANI) : (a) and (b) There Is a separate Division dealing 
with the North Eastern affairs in the Ministry of Home 
Affairs. The problems of the North Eastern State receive 
special attention in the Home Ministry. 

{TtamJI.tion} 

LPG Agencle. 

906. SHRI SURESH CHANOEL : 
SHRI R.S.GAVAI : 
SHRI PRABHASH CHANDRA TIWARI : 
SHRI MULLAPALLY RAMCHANDRAN : 

Will the Miniater of PETROLEUM AND NATURAL GAS 
be pI.ased to .. te: 

(a> the number of L.P.G. agencies allotted in each 
Slale till data; 

(b) the number ouI of thoee agencies allOIIed to SCI 
ST, handicapped. freedom flghte,. and .. ......-.men 
separately State-wise; 

(c) the datails of adv8rtiBfmen18 publiahed to allot 
LPG agenciaa In each Stale during the Iaat tine ye .. : 

(d) the number of applications pending for approval, 
State-wise; and . 

(e) Ihe number of new agenclea propoaed 10 be 
allotted during the current year alongwlth their location., 
State-wise? 

THE MINISTER OF 'STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI SANTOSH 
KUMAR GANGWA~) : (a) and (b) ~ on 1.4.' •. 1324 
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LPG dletrlbutorship went operating aM over the country. 
DetaIII of LPG dletrlbutorahlpa allotted to SCIST. Phy8ica1ly 
Handicapped. Freedom FIghte,. and Defence Pel'lOnnel 
ar. Indicated below: 

SC 638 

ST 273 

Physically Handicapped 420 

Defence PersonneVEx-servicemen 309 

Freedom Fighters 161 

(c) and (d) During the last three years (i .•. 1995-96. 
1996-97 and 1997-96) Oil Companies have advertisedl 
readvertised 2359 LPG distributorships all over the country. 
Large number of applications have been received against 
these advertisements. However. all these vacancies have 
been and are being readvertised from AprII-May. 1998. 
Selections for these vacenc:iea againet the applications 
received are to commence shortly. 

(e) 1702 new LPG distributorships have been 
included in the LPG Marketing Plan 1996-98 for setting up 
LPG distributorships all over the country. 

Strength of indian Police ServIce 

907. SHRI R.S. GAVAI : Will the Minister of HOME 
AFFAIRS be pleaaed to state : 

(a) the sanctioned strength of Indian Police Service 
cadre officers as on 31st December. 1996. cadre-wisel 
State-wise: 

(b) the number of those officers who are on 
deputation to the Union Government on subordinate or 
attached officer of the Home Affairs or Para Military Forces 
as on 31st December. 1996, cadre-wise; and 

(c) whether the Government maintain in proportion 
to cadre strength a balance among various States while 
preparing deputation reserves? 

THE MINISTER OF HOME AFFAIRS (SHRl L.K. 
ADVANI) : (a) and (b) : 

Cadre-wisel 
State-wise 

Sanctioned 
strength of 

Indian Police 
Service cadre 

officers as 
on 31.12.96 

2 

Andhra Pradfeh 183 

Arunachal PI'IIdNh- 162 
Goa 

No. of those office,. who 
are on deputration to the 
Union Government of 
IUbordin,ttte or atWlh8d 
ofIicerof the HorneAllaira 
or Para Military Forc .. 
• on31.12.90, cadrewlae 

3 
6 

11S 

2 3 

Mizofam-Union Terrltorlee 

Asaam-Meghalaya 136 18 

Bihar 250 17 

Gujarat 133 5 

Haryana 109 6 

Himachal Pradesh 72 8 

Jammu & Kashmir 94 

Kematalea 147 8 

Kerala 121 8 

Madhya Pradelh 278 16 

Maharashtra 205 10 

Manlpur-Trlpura 105 27 

Nagaland 49 

Orieaa 151 8 

Punjab 144 3 

Rajasthan 146 8 

Sikkim 21 3 

Tamil Nadu 189 10 

Uttar Pradesh 395 32 

West Bengal 254 20 

3344 223 

(c) Government Ie making every effort to maintain 
a balance among various States in proportion to their cadre 
strength while drawing 'upon the deputation reserve but it 
has notalwaya been found feasible to maintain the same 
due to varioua reasons such as administrative requirements 
of the States. availability of suitable and willing office,. for 
Central deputation. 

[English] 

0.. Poww Projects 

108. SHAI RATILAL KALIDA! VARMA : Will tI* 
MInIster or PETROlEUM A\lD NATURAL GAS be pleased 
to ..... : . 

(a) Whether It has been decIdad to inIItaII Gal ,... 
Project In Gujarat from Importad gaa; 
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(b) if 80, the details thereof and the quantity of 
gas to be Imported and electricity to be generated horn 
it; and 

(e) the time by which the plant Is likely to be stated 
functioning? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI SANTOSH 
KUMAR GANGWAR) : (a) There is no decision to import 
gas specifically for establishing gas based power project 
in Gujarat. " has been decided to encourage import of 
Liquefied Nlltural Gas (LNG) to meet natural gas demands 
from various Sectors including the Power Sector. 

(b) and (c) Do not arlee. 

[TtanSlationJ 

DeIIth Due to infection 

909. SHRI MOHAN SINGH : Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) the total number of deaths occurec:l in un., 
Pradesh due to in take of spurious liquor, choIara and 
gastro-entrilil in the month of April, 1998; 

(b) whether the Union Government propose to i8aue 
any directive to the State Government to prevent such 
deatt. in future; 

(cl if eo, the details thereof; 

(d) wheller the Union Government are contampIating 
to provide some ex-gratia amount to the families of such 
victima; 

(e) If 10, the details thereof; and 

(f) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DAlIT 
EZHll.MAlAI) : (a) ,. per available infonnaIIon, in Uttar 
Pradesh 22 deathI occur.ci due to intaU of epurIoua liquor 
during April, 1998. No dHths due to Cholera and 
GastroenterIIic .... been NpOrted, .. per Information 
made avaIIbIe. 

(b) and (e) The lInIon 0cMmrnent ..... advised .. 
State GcMmmenII to undertake the IDIIowIng P*8UIIon-
ary measures : 

........ 9 to be organised willi related Gcwemment 
DepMrnenta to ..... reguIIr choIorInItion InC! 
monitoring of ..-v of drinking __ , ~ 
repair of water and ........ and regular 
garbage diIpoul. 

DIItrict Officers to be uked to hold similar 
meeting.. and to conIIIIuIe a TMk Force of 
MedIcal Doctora, DrinkIng WIder Supply auIhorI· 
... ~ of LoceI BodIee etc., tor 
coordinated action, and to ..... immediate 
raeponee to an ouIbntak. Cooperation of 
Panchayati Raj elected Membera, be sought for 
creating awareness, and for early report for 
c:aua. 
Stepping up heeIth education activities in the 
communily, for promoting .... hygienic practices, 
including washing of handI, er.ping food Items 
covered, and eating fNIhIy cooked food, .. far 
.. pouIbIe. The public Ihoulcl be encouraged 
to store drinking water in narrow mouth 
containers only, and also to boll the waler for 
drinking. 

Enforeement of Municipal byIawII restricting road 
aide vendors from aeIIIng fruit juic .. , cut fruits, 
etc. 

Alsrting health fac:iIltIee, particularly Primary 
Health Care Cenna, to report any sudden 
increase of clustering of c:aua of diarrhoea, 
jaundice or ..... Co-operUon of private 
practitioners be obtained for reporting of cases. 

Ensuring the availability of ORS Packets, in all 
health facilities. 

If an outbreak oc:curea, a copy of the 
invastigation and action taken report, is to be 
forwarded to NICD, 10 thai, information about the 
outbreak is mOllllored, and the surrounding 
S ..... a .. also frnwamed. 

(d) to (f) Since HeaIIh Is a Stat. subfecI, payment of 
ex-gratia amount to IamIIieI 01 such victiIN, .... under the 
juriIdIction of !he concerned Stale 6eMrnmentIUT 
Administration. 

IEntJIIMJ 
..... 0IIIIIIcII 

810. SHRI MOHAN RAWALE : 
SHRI VERRANNAIDU : 

WI! the MInIIIIr of PETAOLEUM AND NATURAL 
GAB be pe..ed to ..... : 

,a) whaIher IIIInIIon 01 the GotIei,., .... has been 
InvIIM to a new. Item capIioIled .,.,.... firma ..,.. It rich 
at ONGC ...... appeMng In the ·HIncMtan nm.' 
dated AprIl 15, ,_; . 

(b) • 10, the fIa thereof; 
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(c) whether the Government have ordered an 
enquiry Inlo the estimation of the recoverable reserves from 
the Ravva oIlfields and Tapti gas fields which have turned 
out to be much higher than the figure UMd to value the8e 
ONGC dilCCMtred fields at the time they were handed over 
to two privata eactor consortia; 

(d) If 80, the details thereof and the outcome of the 
enquiry conducted into the matter; and 

(e) the action takenlproposed to be taken on the 
enquiry report? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI SANTOSH 
KUMAR GANGWAR) : (a) Yes, Sir. 

(b) It is true that after drilling of additional wells in 
Rawa oil field operator is expecting higher reserves as 
against those estimated by ONGC. In case of Tapti field 
also the operator expects higher reserves as against those 
estimated by ONGC, which is yet to be confirmed. 

(c) No, Sir. 

(d) and (e) Does not arise. 

Ceramic Complex in Rajasthan 

911. SHRI GIRDHARI LAL BHARGAVA : Will the 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to state 

(a) Whether there is considerable scope for deve-
lopment of Ceramic IndustrY' in Rajasthan; and 

(b) if so, the steps being taken by the Government 
to allocate Natural Gas to Rajasthan for the development 
of a Ceramic Complex? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI SANTOSH 
KUMAR GANGWAR) : (a) and (b) While there is scope 
for development of Ceramic Industries in Rajasthan, no 
further allocation of gas in Rajasthan is envisaged at this 
stage as the allocations already made exceod the present 
and projected viability of gas. 

Kerosene 011 Quota 

912. SHRI V.M. SUDHEERAN : 
SHRI A. SIDDARAJU : 
SHRI P. SANKARAN : 

Will the Minister of PETROLEUM AND NATURAL GAS 
be pleased to state :-

(a) the requirement of Kerosene 011 in each State 
particularly for PDS In Karnataka: 

(b) the quota fixed for each State during 1997-98; 

(c) whether the Government have received repre-
sentations for enhancement of quota from different states; 

(d) if 80, the details thereof; and 

(e) the action proposed to be taken by the 
Government In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI SANTOSH 
KUMAR GANGWAR) : (a) The State-wise allocation of 
Kerosene for the year 1998-99 is given in Statement-I. The 
allocation for the State of Karnataka for the year 1998· 
99 is 528301 Mrs. 

(b) The quota fixed for each StateIUT during 1997· 
98 is given in Statement·11. 

(c) to <e) Allocation of Kerosene is made to Stateal 
UTs on historical basis of past supplies and consumptIon 
and additional allocation out of increased incremental 
quantity permitted in a year, on the basis of a formula, 
giving higher increase to those States having lower per 
capita availability, so as to reduce inter·State disparity over 
the years. Requests are receIved from State Governments 
from time to time for additional allocation of Kerosene. 
However. on account of constraints of product availability, 
foreign exchange and heavy subsidy involved, ~ has not 
been possible to meet the full demand of the States. 
Nevertheless, a 3% increase was given in the aHocation 
from 1993·94 onwards till 1997-98 over the previous years 
for the country as a whole. It has been decided to give 
an overall increase of 8.5% during the year 1998·99 over 
the previous year, giving a one time high increase to five 
States having much lower per capita availability compared 
to most of the States, and normal increase to the other 
States. 

Statament .. 

The Statewise Allocation of SKO for 
the Yesr 1998-99 

(FIGS. IN Mr.) 

StatesiUTs SKO Allocation 

2 

Orissa 316597 

Bihar 863745 

Madhya Pl'lldesh 661812 

Rajasthan 440080 

Uttar PradNh 1391123 
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2 2 

Andhra p~ 875068 Bihar 879329 

Karala 300006 Madhya Pradesh 532741 

Haryana 170563 Rajasthan 381731 

Karnataka 528301 Uttar Pradesh 1178862 

Himachal Pradesh 60737 Andhra Pradesh 850785 

THpura 32386 Kerale 289540 

Negaland 14207 Haryana 184853 

Meghalaya 20847 Kamataka 513054 

Mizoram 8102 
Himachal Pradesh 58984 

Arunachal Pradesh 10240 
Tripura 31451 

J & Kashmir 91433 
Nagaland 13797 

West Bengal 808013 
Meghalaya 20245 

Assam 271235 
Mizoram 7868 

Manipur 22670 
Arunachal Pradesh 9948 

Tamil Nadu 716830 

Punjab 342376 
J & Kashmir 88828 

lakshadweep 919 West Bengal 785065 

Pondicherry 15342 Assam 263760 

Sikkim 7885 Manipur 22064 

Maharashtra 1576298 Tamilnadu 698637 

Gujarat 631600 Punjab 337118 

D.N. Haveli 3237 lakshadweep 906 

Goa 28257 Pondicherry 15329 

A & Nicobar 7155 Sikkim n94 

Delhi 248325 Maharashtr. 1558387 

DlulDaman 3064 Gujarat 822339 
Statement .. 1 D.N. Haveli 3202 

The St.tewise Allocation of SKO for GOA the ~., 1997·98 27954 

(FIGS. IN MT.) A & Nlcabar 7_ 

StateslUTs SKO Allocation Delhi 245768 

2 DlulDaman 3033 

Orissa 239501 Chancllglrtl 21582 
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.....".,.,.... Pum,. 
913. SHIU PAABHASH a-tANDRA TIWARI : 

SHRI MULLAPALLY RAMACHANDRAN : 

WHI the MInInIr of PETROLEUM AND NATIONAL GAS 
be pleased to ltate : 

(a) the number of dleeelipetrol pumpa functioning in 
each State particularly In Bhagalpur, Bihar; 

(b) whether the Government propose to allot new 
diesel/petrol pumps during the current iNr State-wise; and 

(c) if so, the details thereof, and the criteria 
adopted for the purpose? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI SANTOSH 
KUM~R GANGWAR) : (a) Aa on 1.4.1998 there were 16943 
retail outlets in operation a" over the county. The statewise 
details are given in statement· I So far as district Bhagalpur 
of Bihar Is concerned as on 1.4.1998, 25 retail outlets were 
in operation. 

(b) & (c) Based on Oil industry's viability norms called 
'Volume Distance Norms" a total of 435 new retail outlets 
have been included in the RO Marketing Plan 1996-98 for 
all over the county. The statewise details are given in 
slatement·" 

Statement" 

Number of Retail Outlets as on 01.04. '998 

SI.No. Slale 

2 

1. Andhra Pradesh 

2. Arunachal Pradesh 

3. Aasam 

4. Bihar 

5. Goa 

6. Gujarat 

7. Haryana 

8. Himachal Pradesh 

9. Jammu & Kashmir 

10. Karnataka 

11. Kerala 

Total 

3 

1289 

13 

367 

1119 

86 

1077 

568 

91 

125 

1010 

747 

2 

12. Madhya Pradash 

13. Maharashtra 

14. Manipur 

15. Meghalaya 

16. Mizoram 

17. Nagaland 

18. Orissa 

19. Punjab 

20. Rajasthan 

21. Sikkim 

22. Tamil Nadu 

23. Tripura 

24. Uttar Pradesh 

25. West Bengal 

26. Bhutan 

UNION TERRITORY 

1. Andaman & Car Nicobar 

2. Chandigarh 

3. Dadra & Nagar Haveli 

4. Delhi 

5. Daman & Diu 

6. Laksha~ 

7. Pondichery 

TOTAL 

SI.No. State 

2 

1. Haryan. 

BtIament .. 1 

Marle.ling Plan 96·98 

Statewise Statement 

2. Himachal Pradesh 

3. Jammu .• KMhmlr 

3 

1018 

1849 

31 

58 

14 

30 

355 

1029 

995 

13 

1514 

32 

2288 

1089 

08 

03 

39 

04 

290 

08 

00 

30 

16943 

Total 

3 

07 

02 

03 

88 
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2 3 

4. Punjab 15 

5. RajaSlhan 29 

8 Uttar Pradesh 87 

7 Arunachal Pradesh 01 

8 Assam 04 

9 Bihar 39 

10 Meghalaya 02 

11 Mlzoram 02 

12 Orissa 17 

13 Sikkim 01 

14 West Bengal 53 

15 Daman & Diu 01 

16 Gujarat 07 

17 Madhya Pradesh 42 

18 Maharashtra 34 

19 Andaman & Nicobar 04 

20 Andhra Pradesh 49 

21 Karnataka 22 

22 Kerala 07 

23 Tamil Nadu 07 

Total 435 

Urea Sc:IIm 

914. SHRI THAWAR CHAND GEHLOT : Will the 
Minister of CHEMICALS AND FERTILIZERS be pleased to 
state: 

(a) whether the GoYemment have received any 
proposal for out of court settlement from Karsan. the 
Turkish firm involved in fertiliser supply scam; 

(b) if so. the details thereof; and 

(c) the action taken by the Government or National 
Fertilizer Limited on the proposal received from Turkish firm 
Karson Limited upto April 19987 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (DR. A.K. PATEL) : (a) 
to (c) The implications of a propoeel for out of court 

settlement received from the counsel of Mis Karun UmItecI 
are being studied. The earlier proposals made on behalf 
of Mis Karun Umbd haw been rejected. 

......... of a.. In MllNIIe DIIIrIct 

915 SHRI DADA BABURAO PARANJPE : Will the 
Minister of PETROlEUM AND NATURAL GAS be pleased 
to state: 

(a) whether Narmada vally nIgion in Madhya 
Pradesh was hit by a diaaatroul .. rthquake on 
May 22.1997 and the land of the area developed major 
cracks: 

(b) if 80. whether gases leaked out from cracks in 
some places of Mandie district were tested : 

(c) if so. the locations thereof and nature of gases 
leaked : 

(d) whether the Govemment h8V8 .any plan to 
exploit the gases emanallng from those cracks: and 

(e) if 50. the details thereof, and the mode of its 
exploitation? 

The MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI SANTOSH 
KUMAR GANGWAR) : (a) Yes, Sir. 

(b) and (c) As reported by the State Government of 
Madhya Pradesh. gas leaked from some cracks in Kileghat 
in Mandala town and Kondra village in Was Tehsil. 
Accordingly. an investigation was carried out by ONGC 
team Geoscientists on the aneg.<! gas show from Narmada 
river bed in Mandala district. The gas show was of biogenic 
origin and has no relevance from the point of view of 
hydrocarbon exploration. 

(d) and (c) Do not arise in view of the above. 

{English} 

NatIonal Conaumer Co-operatlve 
federation 

916. DR. BIZAY SONKAR SHASTRI: Will the Minister 
of FOOD AND CONSUMER AFFAIRS be pleased to 
state: 

(a) whether National Conaumer Cooperative 
Federation is making purch.... of electrical items from 
persons who are neither manufacturer nor authorised 
dealers/distributor. 

(b) if 50, the reuona therefor and the steps 
taken to discontinue the purcha.. from the unauthorlael 
dealers : 
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(c) the details of the comparative chart indicating the 
rates and sources from where electrical items were 
purchued and the rates at which sold during each of the 
last three years and : 

(d) the steps taken to Improve the working of NCCF? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FOOD AND CONSUMER AFFAIRS (SHRI SATYAPAL 
SINGH YADAV) : (a) and (b) The NCCF has Informed that 
they purchase electrical items from manufacturers/distribu-
tor/dealers as far as possible. HOW8II8r, in some cases 
where the manufacturers/distributors/dealers do not supply 
such items on credit basis, purchases are made from the 
suppliers registered with the NCCF, who supplies electrical 
items on mutual agreed terms/deferred payment basis. 

(c) The comparetive chart Indicating the rates and 
sources from where electrical items were purchased and 
the rates at which sold during each of the last three years 
is not available. However, the list of suppliers of electrical 
goods registered at Head Office/Delhi Branch of the NCCF 
is enclosed. 

(d) The NCCF has taken a number of steps such as 
introduction of Voluntary Retirement Scheme (VRS), closure 
of some of uneconomical branches and introduction of new 
lines of business etc. to improve the working of the NCCF. 

Statement 

List of the Registered Suppliers for purchase of 
Electrical Goods for onward supply to the 
Government Departments through N.C.C.F. 

S.No. Name 01 the 
Supplier 

Status 

2 3 

(A) HEAD OFFICE 

1. Mis. Beekay Enterprises, New Delhi Manufacturer 

(B) DELHI BRANCH 

1. MIs. Technico Regd. Manufacturer 

2. Mis. Recordex Office System Manufacturer 

3. Mis. Shivalik Enterprises Manufacturer 

4. MIs. Shiva Electricals Dealer 

5. Mis. Vljay Stationery Mart Supplier 

6. MIs. Glorious Marketing Supplier 

7. MIs. Chadds Stationers Supplier 

8. MIs. Crescent Typewriter Co. Supplier 

2 3 

9. MIs. Badri Vishal Trading Co. Supplier 

10. MIs. R.K. Enterprises Supplier 

11. MIs. Jai Brothers Supplier 

12. MIs. Melody Home Supplier 

13. M/s. S.P. Uppal & Co. Supplier 

14. MIs. Santosh Sales Agency SUpplier 

15. MIs. R.K. Traders Supplier 

16. MIs. Kay E .. Enterprises Supplier 

17. MIs. Nath & Co. Supplier 

18. MIs. Taneja Enteq)fises Supplier 

19. MIs. Sinha Saiea Corporation Supplier 

20. MIs. G.N.D. Marketing Supplier 

21. MIs. Pdadarshini Enterprises Supplier 

22. MIs. U.K. Trade Links Supplier 

Aa.'atance for £radlcetlon of MIliaria 

917. SHRI S. S. OWAISI : WIllIhe Minlaler 01 HEALTH 
AND FAMILY WELFARE be pleased to states : 

(a) whether the Government provided any Central 
Assistance to the Municipal Corporation of each State for 
eradication of malaria; 

(b) if so, the funds provided during each of the last 
three years, corporation-wise; 

(c) whether some corporations have shown poor 
performance on this account; an«:! 

(d) if so, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI. DALIT 
EZHILMALAI) : (a) and (b) Yes, Sir. Central AssIstance 
in the form of the Insectlcideellarvicides and anti-malarial 
drugs, provided to the Municipal Corporations or the States, 
and the cost of the material during the last three years 
is given In the enclosed Statement. 

(c) and (d) Increaae In the incidence of Malaria in the 
CorporatiOns of the three Metropolitan Cities of Calcuna. 
New Bombay and Chennai during the last three years have 
been noticed. The rise in the incidence of Malaria is 
attributable to change in the transmission dynamics of the 
vectors associated with rapid urbenlsatlon, large scale and 
extensive contructlon actIvitIe8, inadequate water manage-
ment system, unplanned settlements and transmigration of 
labour etc. 
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Stlltern .... 

S.No. StaIeIUT Corporation 1995-96 1998-87 1997-88 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

\5. 

1&. 

Andhra Pradesh Hydenlbad 

Andhra Pradesh Vijayawara 

Gu)InI Ahmedllbad 

GujanIt Baroda 

Gujarat Gandhlnagar 

Kamataka Bangalore 

Karnataka Bellary 

Punjab Amrilsar 

Punjab Jalandhar 

Punjab Ludhlana 

Rajasthan Jalpur 

Tamllnadu Chennai 

Uttar Pradesh 
(T0Ia1 euppIy made to S1ate Govt.) 

West Bengal Calcutta 

Delhi ~J Delhi NOMe 

Madhya Pradesh 
(Total supply made to State GeM.) 

SUpply of AIDS Control KIts to 
YoIuntery Orpnl .... on 

918. SHRI RAMCHANORA VEERAPPA : Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state : 

(a) whether AIDS Control KIts to YOIuntary organi-
sationa ara being lUpplied by the GoverNnent; and 

(b) if 80. the details of criteria fixed In this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI) : (a) and (b) There are no AIDS Control KHa. 
T... KIts for testing of blood for HIV (Human Immuno-
d.tic:Iency Virus) are not supplied to VOluntary Organilatlonl 
under National AIDS Control Programme. 

ConIraI of PopuIIIIIon 

919. SHRI N. DENNIS : Will the Minister of HEALTH 
AND FAMILY WELFARE be pleued to state : 

(Rs. in Lalchs) 

33.02 41.53 30.34 

2.36 

5.06 

3.11 

2.53 

29.40 

5.31 

1.40 

1.40 

0.8 

1.5 

17.1 

42.8 

4.75 3.15 

5.89 7.77 

4.27 3.07 

5.30 3.60 

24.09 41.53 

4.03 

1.41 

1.53 

2.07 

6.06 

13.72 

105.5 

36.11 

18.34 

11.77 

25.40 

6.92 

2.44 

2.27 

1.20 

2.63 

23.32 

51.45 

37.15 

19.99 

9.55 

26.62 

16.11 

7.63 

3.97 

18.65 

(a) the IItrategy adopted by the Government to 
control the explosion of population in the country; 

(b) whether any epeciaI programme to control 
populations has been evolved by the Govemment; 

(c) if 80. the details thereof; and 

(d) the steps taken to implement the scheme? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHIl.MALAI) : (a) The FwnIIy Welfare Programme IS 

YOIuntary In nature. The Strategy adopted Ia to promote 
UN of contraception through moIIWIIIon of eligible c:oupIea 
and provllion of FamHy Plannltlg ServIcea through the 
whole network of SuIH:entrea. Primary Health Centres. 
Community Health Cent ..... Fwt Partum c.tt .... Etc. 

(b) to (d) The RepruductM and ChIId·HNIth (ACH) 
Programme. being Implemented In aU State.lUTl In the IX 
Plan. prOIIidM a package of Suppllee and ServIceI on a 
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Dlatrlct-baaed differential approach. All the Districts in the 
country have been categorised into Category. A, B and C 
on the basis of Crude BIrth Rate and the Female Literacy 
Rate. While basic facUlties are propoeed to be atrengIhened 
in the Weaker DIatrIcta, upgrading of facIIItIeI are propoMd 
for relatively Advance Districts. The RCH Programme has 
been launched in October, 1997. Detailed Guidelines have 
been prepared and circulated to all StatealUTs for District 
baaed sLJb.projects in 17 State. for atrengthening 
Institutional Capacities for delivering aervicea have also 
been sanctioned for implementation. 

58" Sufficiency In Petoleum Productl 

920. SHRI MADHAVRAO SCINDIA : Win the Minister 
01 PETROLEUM AND NATURAL GAS be pleased to state: 

(a) Whether a conference of Petroleum Geophysists 
and Oil Industry representatives was held in Chennai on 
January 19, 1998 to identify and evolve appropriate 
strategies on oil exploration and exploitation, to make India 
self reliant in respect 01 Oil and other Petroleum Products; 

(b) if so, the outcome thereol indicating the 
strategies evolved; 

(c) whether any Action Plan is contemplated to make 
the country self sufficient in respect of Petroleum Products; 
and 

(d) il so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI SANTOSH 
KUMAR GANGWAR) : (a) The 2nd Conference and 
EKposition on Petroleum Geophysics was held at Chennai 
Irom January 19-21, 1998. The theme of the Conference 
was "Roads to future-Challanges and opportunities in 
Petroleum Geophysics'. 

Formulation 01 oil exploration & exploitation strategies 
to make the country self sufficient in respect 01 Petroleum 
Production was beyond the scope of this conference. 

(b) to (d) Does not arise in view 01 (a) above. 

AIDS Rallted ProJactI Funded by Netlonal 
AIDS Control Organl .. tlon 

921. SHRI M. RAJAIAH : Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to state: 

(a) whether the National AIDS Control organisation 
has been funding various projects related to the AIDS; 

(b) if so, the details of the projects that have been 
funded during each of the last three years along with the 
amount sanctioned and the details of the organisation 
engaged therein, and 

(c) the major achievements made under these 
project in controlling the AIDS? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI) : (a) 10 (c) The information is baing collected 
and will be laid on the table of the House. 

Jain Comml .. lon Paport 

922. PROF. P.~. KURIEN : 
DR. T. SUBBARAMI REDDY : 

Will the Minister of HOME AFFAIRS be pleased to 
stale: 

(a) whether the Jain Commission has submitted its 
report to the Govemment; 

(b) if so, whether the Government have examined 
the recommendations made by the Jain Commission; 

(c) II so, the details thereof; and 

(d) the time by which a final decision is likely to be 
taken thereon? 

THE MINISTER OF HOME AFFAIRS (SHRI L. K. 
ADVANI) : (a) Yes, Sir. 

(b) to (d) The Govemment is examining the report 01 
Ihe Jain Commission. The Report and the Memorandum 
of Action faken thereon will be tabled in the Budget! 
Monsoon Session of the Pariiament. 

UtIlization' 0' . Welfare Fund 

923. SHRI A. VENKATESH NAIK : Will the Minister 
of SOCIAL JUSTICE & EMPOWERMENT be pleased to 
state: 

(a) whelher the Govemment 01 Karnalaka has 
utilized the National Handicapped Welfare Fund sancttoned 
by the Union Government during the last three years; 

(b) if so, the details thereof alongwith the achieve-
ments made so far during the said period; 

(c) if not, the reasons therefor; and 

(d) the action taken by the Government thereon? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
MANEKA GANDHI) : (a) No funds were sanctioned to the 
Govt. of Kamataka from National Handicapped Welfare 
Fund, during the last three yea,.. The Fund is now named, 
National Fund for People with Disabilities. 

(b) to (d) Does not arise. 
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. "um ..... of UnemplovH """S 
924. PROF. PREM SINGH CHANDUMAJRA : 

SHRI CHINTA MOHAN : 
DR. MADAN PRASAD JAISWAL : 
DR. T. SUBBARAMI REDDY : 

Win the Minister of LABOUR be pleased to state : 

(a) whether the attention of the Govemment has 
been drawn .to the news item caplioned "Reforms blamed 
for growing joblessness"" appearing in Delhi Economic 
Times dated February 25. 1998 : 

(b) If so, whether it is a fact that inspite of liberalised 
economic policies of the Government the unemployment 
... been const.nl\y, increasing: 

(c) If so, the reasons therefor: and 

(d) the steps proposed to be taken by the 
Government to increase the employment opportunities? 

THE MINISTER OF LABOUR (DR. SATYA NARAYAN 
JATIYA) : <a) Yes, Sir. 

(b) No. Sir. 

(c) Does not arise. 

(d) The approach to the NInth Plan envisages 
priority to agricuRure and rural development with a view 
to generating adequate productive employment and 
eradication of poverty. Greater productive employment will 
be generated in the growth process itself by concentrating 
on MClors. sub-MClora and technologies which are labour 
intensive. in regions characterised by higher rates of 
unemployment. 

{Engllshl 

Terrorist ActivlUe. 

925. SHRI N. N. KRISHNA DAS : 
SHRI AJIT JOGI : 
SHRI AJOY MUKHOPADHYAY : 
DR. Y. S. RAJASEKERA REDDY : 

Will the Minister of HOME AFFAIRS be pleased to 
lItate : 

<a, the number of incident of lerroriat 8CIMtiea, 
crimeS Including murders, abducIIon, robberIea and 
molf!station during each of the last three years, StatelUnlon 
Ttllrrttory-wiae; 

(b) the numbar of cltlzeneJlenoriata and MCurity 
personnel killed and loss of property incurred therein; 

(c) the present sta .. of affairs In each of the atrected 
Stat .. ; 

(d) the details of ~ provided by the Union 
Govemment to ~ ..... , StatelUnion Territory .... ; 

(e) the steps taken by the Union Govemment to 
check recurrence of such Incidences; 

(f) whether some person. have been displaced due 
to these incidents; 

(g) if so, the details thereof; 

(h) whether the union Govemment propose to have 
direct negotiation with eo-called terroriaIIrnililllnt organisa-
tions; and 

(i) if so, the details thereof? 

THE MINISTER OF HOME AFFAIRS (SHRI l. K. 
ADVANI, : <a) and (b) The information Is being obtained 
from States/Union Territories and would be laid on the Table 
of the House. 

(c) There has been an overall improvement in 
militancy related situation in Jammu and Kashmir. In North 
Eastern States, Assam, Nagaland, Manipur and Tripura 
continue to be affected by Insurgency in various degrees. 
Law and Order situation In other States is, by and large. 
peaceful. 

(d) A statement indicating the funds releaaed to 
various State Government, under the Scheme for 
modernisation of State Police Forc .. , during the period 
1993-94 to 1997-98, is enclosed. 

<e) 'PubIiC Order' and 'Police' being State subjects, 
it is for the concerned State Governments to deIIise various 
methods and take concrete stepa in this regard. At the 
Central level, action is taken to facilitate coordination of 
the antiterrorist/anti-social element operations of different 
States and to improve flow of information useful for control 
of their activities among the Stat... Further. help is being 
provided to the Stale Governments in terms of financial 
assistance for modernisation of Police, supply of improved 
weapons, deployment of Para Military Forces etc. In certain 
special Circumstances, financial auiatance has also been 
given to some of the affected Stat .. over and above and 
the on-going allocation for modemisation of Police and 
supply of weapona. 

(f) and (g) As per information available with the Central 
Government, about 4800 Kalhmirl Pandlt families have 
migrated from the Valley to the Jammu region and some 
other places in the country. 

(h) and (i) Govemment"ot Inda hal NfI'''ldty afIIred 
to hold taJIcs with varloua militant groupe wIIhIn the four 
comers of It» Constitution and has even aInd to IIIWnd 
the Constitution If sO required. 



Written Answe,. JVAISTHA 12, 1920 (Saka) to Questions 98 

~hj<~t . '" .~.,; 

Statement 

Schemes for modemisation of St.te Police Forces . Funds ReIess«J to various State 
Govemments during the period 1993-94 to 1997·98. (Rs. in lakha) 

Name of Stete Funds released during 

1993-94 1994·95 1995·96 1996·97 1997-98 Grand Total 

2 3 4 5 8 7 

Andhra Pradesh 230.510 104.780 309.580 709.560' ," !'r1201:51Ct . 2563.970 
~ ...... n •• 

Arunachal Pradesh 92.540 92.540 92.540 92.540 96.270 466.430 

Assam 47.710 190.860 95.430 195.430 47.715 5n.145 

Bihar 284.010 116.580 308.120 333.120 783.120 1824.930 

Goa 29.480 29.480 79.480 Nil 182.050 

Gujarat 123.220 Nil 190.180 150.180 150.180 613.780 

Haryana 35.950 35.860 71.710 35.855 71.710 251.085 

Himachal Pradesh 81.300 40.690 40.690 40.690 20.345 223.715 
'r~f 

.~ 
·:'t 

J & K 78.100 121.540 81.540 119.770 81.540 482.490 

Karnataka 184.160 150.800 150.800 350.800 200.800 1037.380 

Kerala 113.990 153.990 113.990 113.990 113.990 609.950 

Madhya Pradesh 309.210 287.180 237.820 478.820 387.820 1700.850 

Maharashtra 167.270 125.640 251.290 251.290 Nil 795.490 

Manipur 34.630 69.260 34.630 176.630 217.315 532.485 

Meghalaya 12.970 51.880 25.940 59.880 51.880 202.550 

Mizoram 87.780 87.780 87.780 87.780 87.780 438.900 

Nagaland 34.640 76.860 76.860 220.030 2;18.430 646.820 

Orissa 132.930 144.610 104.610 200.000 164.610 746.760 

Punjab 38.090 84.650 84.650 84.650 284.650 576.890 

Rajasthan 105.020 224.920 77.480 154.920 154.920 717.240 

Sikkim 34.440 25.830 16.870 8.610 43.015 128.765 

TamH Nadu 259.950 198.750 296.750 598.375 296.750 1648.575 

Tripura 46.530 93.060 46.530 146.530 246.530 579.180 

Uttar Pradesh 240.000 279.710 Nil •. 300 828:.300 1882.310 

West Bengal 181.440 214.770 174.770 274.770 174.770 1020.520 

Total 3000.000 3OOO.00Q 3000.000 5500.000 5750.000 ,20250.000 
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{Translation] 

s. .. of Urea 

926. SHRI RAMDAS ATHAWALE : Will the Minister of 
CHEMICALS AND FERTILISERS be pleased to state: 

(a) whether the Government have paSHd an order to 
postpone the ule of Urea by Its producers and importers; 

(b) if so, the reasons thetefor; and 

(c) the expected saving in the subsidy due to ten 
per cent incre ... in the price of Urea recently ? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CHEMICALS AND FERTILISERS (DR. A. K. PATEL) : (a) 
No sir, 

(b) Question does not arise. 

(c) There is no increase in Price of Urea recently. 
It was last increased in February, 1997. 

{English} 

Functioning of foreign Intelligence 
AgencIM In Kenlla 

927. SHRI MULLAPALLY RAMACHANDRAN: Will the 
Minister of HOME AFFAIRS be pleased to state 

(a) whether any Foreign Intelligence Agencies are 
functioning in Kerela; 

(b) if so, the details regarding the countries involved 
in anti-national activities including extremist activities; and 

(c) the steps taken by the Union Government to curb 
such activities? 

THE MINISTER OF HOME AFFAIRS (SHRI L. K. 
ADVANI) : (a) to (c) Government has information that 
Pakistan's Inter·Services Intelligence (lSI) has established 
links with certain elements and organisation based in 
Kerala. Government is aware 01 lSI designs to carry out 
espionage, is taking all neceesary steps to combat and 
frustrate such objectives by gearing up the intelligence 
machinery. sharing of intelligence and carrying out action 
by the concerned Central and State Agencies. 

Deterlcntecl Uw and Order 
S~on In DeIhl 

928. SHRI NARESH PUGLIA : 
SHRI RAVINDRA KUMAR PANDEY : 

Will the Minister of HOME AFFAIRS be pleaeed to Ita .. ; 

(a) Whather the law and order situation in DelhI has 
betIn deterlorBted during the past few months and the 

cases of murders, kidnapping and looting haw increased 
manifold; 

(b) if so, the details thereof; 

(c) whether the Delhi Police have totally failed to put 
a check on such crimes; 

(d) if so, the details of crimes registered during the 
iast three months, and 

(e) the steps takenlpropoeed to be taken by the 
Government to provide .... life to citizens? 

THE MINISTER OF HOME AFFAIRS (SHRI L. K. 
AOVANI) : (a) to (d) While the over·all law and order 
situation in the capital continues to be under control, the 
number of reported cases of murder, kidnapping and 
Iooting(robbery) during February·April, 1998 compare with 
those in the corresponding period of last year in the 
following manner : 

1.2.97 to 30.4.97 1.2.98-30.4.98 

Murder 155 156 

Kidnapping 276 233 

Looting (robbery) 188 138 

(e, The steps taken by Delhi Police to prevent 
occurrence of crimes in the National Capital of Terrllory 
of Delhi include Intensification of foot .patrolling as well as 
motor cycle patrolling; a cloeer surveillance on known bad 
character: and verification of the antecedents of the 
urvants etc. 

F .. and Other CIwgn by 
varlou. HoepItaI. 

929. SHRI HARIN PATHAK : Will the Minister 01 
HEALTH AND FAMILY WELFAAE be pleased to state: 

(a) whether fee and other charges required to be 
paid by patients in Institutions like the All India Institute 
of Medical Sciences, New DeIhl and PGI, Chandigarh have 
been increased; 

(b) if SO. the details theNof: 

(c) whelher attention of the Government has been 
drawn to the reported deaertion of Government HospItals 
in Gujarat by patients Including the T8 patlente without 
permluion and against medical advice; and 

(d) If SO, the reaction of the Government thereto, by 
way of the ateps taken to. revert or reduce the feel and 
chatgea for pdenta In Government HOIPbII and to ensure 
due treatment for the patients. 



101 JYAISTHA 12, 1920 (Saka) to QuestIons 102 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI) : (a) and (b) AIIMS, New Deihl, POI, 
Chandlgarh and JIPMER, Pondlcherry have Increased the 
Hospital Charges. However, there Is provision for exemption 
of Hospital Charges for the genuelne Indigent patients In 
AIIMS, New Delhi and PGI, Chandigarh. JIPMER, 
Pondicherry provides free treatment to all patien&8 whoae 
income is below Rs. 2,5001· per month. 

(c) Information is being collected from the State 
Government. 

(d) The Government is corrmitted to provide better 
medical facilities to the general public. The Central 
Government has also set up a National Illness Assistance 
Fund and formulated guidelines to provide financial 
assistance for medical treatment of patients, living below 
poverty line and suffering from major life threatening 
diseases. All StateslUTs have similarly been advised to set 
up IIInesa Assistance Fund. It has alao been decided that 
grant·in·ald from Central Government would be released 
to each of theae StatelUTa where Funds are set up on 
the lines advised to them. 

(TranslBtion] 

Ka.turbe Gandhi Swalllntrlltll Vldya/yll Schema 

930. DR. MADAN PRASAD JAISWAL : 
SHRI MAHESH KANODIA : 

Will the Minister of SOCIAL JUSTICE AND EMPOW· 
ERMENT be pleased to state: 

(a) whether the Government have finalised the 
Scheme of Kasturba Gandhi Swatantrata Vidyalya; 

(b) if so. the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
MANEKA GANDHI) : (a) to Cc) The details of the scheme 
of Kasturba Gandhi Swatantrata Vidyalya are being firmed 
up for obtaining the necessary Governmental clearances. 

(English] 

Invatment lIy U.N.P.F. 

931. SHRI KAMAL NATH : Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the United Nations PopulatIon Fund has 
offered to ilMBt In a comprehensive population programme 
Including reproductive health; 

Cb) if 80, the details thereof; 

(c) whether the priorities set by the National 
Programme would support the integrated population and 
development projects at district levels in the Sta"'; and 

(d) if ao, the names of the States likely to be 
benefitted under this prograrnrne? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAll : Cal and (bl Yes, Sir. The United Nations 
Population Fund CUNFPA) is expeoIed to provide an 
assistance to the tune of US $100 million to India during 
its County Programme Cycle-V (1997·2001) for projectsl 
programmes In the areas of Reproductive Health, 
Population and Development Strategies, and Advocacy. 

(c) and (d) Integrated Population and Development 
(I PO) Projects are proposed to be taken up in selected 
districts of Madhya Pradesh, Rajasthan, Gujarat, 
Maharashtra. Orisaa. Kerala and Uttar Pradesh. 

[Translation] 

Appointment of Chemlata 

932. SHRI ASHOK PRADHAN : 
SHRIMATI KAMAL RANI : 

Will the Minister of PETROLEUM AND NATURAL GAS 
be pleased to state: 

(a) whether the Supreme Court has issued any 
directives to O.N.G.C. Oehradoon for the appointment of 
Chemists on the reserved posts on the basis of writ petition 
CCivil) No. 860, 1996; 

(b) If 80, the details thereof; 

(c) whether O.N.G.C. has Implemented the directives 
of the Supreme Court; 

(d) If so, the details thereof; and 

(e) "not, the reasons for the delay In this regard 
and the time by which theae reserved posts are likely to 
be filled up by O.N.G.C. Dehradun ? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI SANTOSH 
KUMAR GANOWAR) : Cal and (bl In connection with writ 
petition (Civil) No. 880196, the Suprama Court had Issued 
directives on 22.9.1997 to ONGC Ltd. to consider the 
aultabillty of the petitioners for appointment on two available 
vacancies of Chemists and "they ant found suitable, they 
may be given appo/ntmelll against theea vacancies and 
that ONGC Ltd. shall give· ntlaxatlon In the matter of age 
to the petitioners for the purpose of such consideration. 
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(c) to (e) Necessary action for campliance of directives 
of the Supreme Court is being taken by ONGC Ltd. 

Directory of au.l1tIecI Homoeopathlc Docton 

933. SHRI RAMPAL SINGH : 
SHRI PANKAJ CHOUDHRY : 

:' •• 'It .. 

Will the Mlniater of HEALTH AND FAMlLy.,WELFARE 
be ~ to .~te: ;"i>'~ ,.. 

(a) whether the Government propoee to bring out a 
directory of competent and qualllled Homoeopathlc doctors 
In the courtry 110 .. to protect the people from the trap 
of Incompetent and take doctors of Homoeopathlc; 

(b) If 80, the detaill thereof and the time by which 
thia directory is likely to be prepared; and 

(c) if not, the reasons ~ 

THE MlNISTER.Of STATE OF T ... Er..MINISTRY OF 
HEALTH AND . ·FAMILY· WELFARE (SHA! DALIT 
EZHILMALAI) : (a) to (c) The Central Go\I8rnment, as per 
the provisions of Homoeopathic Central Council Act. 1973 
has already constituted a Central Council of Homoeopathy 
inter-alia, for the maJntenance of a Central Register of 
Homoeopathy. As per SectIon 21 of the said Act, the Central 
Register of Homoeopathy In Its Part I contains the names 
of all peraons who are enrolled on any State Register of 
Homoeopathy and posees eny of the recognIIIed Medical 
Qualifications and in its Part II containa the names of all 
persons other than those included in Part I who are for the 
time being enrolled on any State Register of Homoeopathy. 
As per the Homoeopathy CentraI.CounciI Act, 1973 Central 
Register of Homoeopalhy is required to be revised from time 
to time, by the Central Counoil of H~ -and the 
same is published in the Gazette of India. 

[English] 

AclvlllOry Committee 

934. SHRI SATYA ~L JAIN : Will the Minister of 
HOME AFFAIRS be pleued to state: 

(a) whether the Gowtrnment have formulated any 
policy about the formation of Home Minister's Advisory 
Committees, for Union Territories; 

• .1: ~ ...... 

(b) if so, the detaIII . .....-.·, .... ';.: ••• ' 

(c) the compoeItion of the commItteea; and 

(d) the number of times the committen have met 
from 1.1.1998 till 31.3.19981 

THE MINISTER OF HQME AFFAIRS (SHRI 
l.K.ADVANI) : (a) to (c) The Home Mlnister'1 Advisory 

CornmItteeI have been COI'I8tituted lor ell the Union 
territories without IegllIatunt to ..",. .. a forum lor 
consultation in regard to general queatlona of policy. 
legislative proposals, etc. pertaining to the Union territories 
concerned. The composition of theM committees ia given 
in the attached statement. 

(d) It haa not been poaaIbIe to convene a meeting 
of any of theae committees after these were reconstituted 
in November, 1998. 

(A) Andaman a Nlcobar lalanda : 

The Advisory Committ .. ahaIl consist of the following 
Members: 

(i) The Lt. Govemor, A & N Islands. 

(Ii) Member of the Loll Sabha repreaentlng the UT 

(iii) Five Members from the Zilla Parishad, (excluding 
the Member of Loll Sabha), to be elected by all 
the Members of Zilla Parished 

(iv) Chairman, Municipal Council, Port Blair 

(v) Two Members to be nominated by the Home 
Minilter on the ~ of the L.G.,A&N 
Islands, to repreaent the Nicobar Group of 
Islands, one of theM to be a woman Member. 

(vi) One woman Member to be nominated by the 
Home Mlnlater on the recommendation of the 
L.G.,A&N Islands from among the Zilla Parished 
Members, if there ia no woman in (iii) above 

(vii) Secretary to the Island Development Authority, 
88 the permanent invitee. 

(8) LakahadwHp: 

The Advilory Committee ahall eonlist of the following 
members: 

(i) The Adminialrator, Laklhadweep 

(ii) Member of the Loll Sabha repreaentlng the UT 

(HI) Five Members from the District Pancheyat 
(excluding the Member of Lole Sabha) to be 
elected by aM the rMrnber. of the distt. 
Panchayat 

(iv) One Woman member to be' nominated by the 
Home Miniater on the recommendation of the 
AdrQnIIbidut fIwn among the: members of 
Dlllrict PMchayat If there Ie no woman member 
in (ill) above. 
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(v) Secretary to the Island Development Authority as 
the permanent invitee. 

(C) Daman and Diu: 

The Advisory Committee shall consist of the following 
Members: 

(i) The Administretor, Daman & Diu. 

(ii) Member of the Lok Sabha representing the UT. 

(iii) Five Members from the District Panchayat 
(excluding the Member of Lok Sabha) to be 
elected by all the Members of the District 
Panchayats. 

(iv) President of the Municipal Council, Daman. 

(v) President of the Municipal Council, Diu. 

(vi) One Member from SCIST to be nominated by 
the Home Minister on the recommendation of the 
Administrator, Daman & Diu from among the 
Members of Distt. Panchayats, if there is no such 
member in (iii) above. 

(vii) One woman Member to be nominated by the 
Home Minister on the recommendation of the 
Administrator, Daman & Diu from among the 
Distt. Panchayat Members, if there is no such 
woman in (iii) above. 

(D) Oadra • Nagar Havell 

The AdVISOry Committee shall consist of the following 
members. 

(i) The Administrator, Dadra & Nagar Haveli. 

(ii) Member of the Lok Sabha representing the UT. 

(iii) Five Members form the District Panchayat 
(excluding the Member of Lok Sabha), to be 
elected by all the members of the District 
Panchayats. 

(iv) One Member from SCIST to be nominated by 
the Home Minister on the recommendation of the 
Administrator, Dadra • Nagar Haveli, from 
among the members of Diett. Panchayat, if there 
is no such member in (iii) above. 

(v) One woman Member to be nominated by the 
Home Minister on the recommendation of the 
Administrator, Dadra & Nagar Haveli, from 
among the Diltl. Panchayat members if there Is 
no such member In (Iii) above. 

(E) Chllndlprh: 

The AdvIsory Committee shaH consist of the following 
Members : 

(I) The Administrator, Chandlgarh. 

(ii) Member of t"- Lok Sabha representing the UT. 

(Iii) Five Members from the Zilla Parillhad, (excluding 
the Member of Lok Sabha) to be elected by an 
the Members of the Zilla Parishad. 

(iv) Chairman of the Chandlgarh Municipal 
Corporation. 

(v) One Member from SCIST to be nominated by 
the Horne Minister on the recommendation of the 
Administrator, Chandigarh from among the Zilla 
Parishad Members If there is no such Member 
In (III) above. 

(v) One woman Member to be nominated by the 
Home Minister on the recommendation of the 
Administrator, Chandigarh from among the Distt. 
Panchayt Members, if there is no such Member 
in (iii) above. 

011 Drilling 

935. DR. ASIM BAlA : 
SHRI LAKSHMAN SETH : 

Will the Minister of PETROLEUM AND NATURAL GAS 
be pleased 0 state: 

(a) whether exploratory drilling in the Bay of Bengal 
basin by ONGC is going on: 

(b) if so, the details of oil drilling therefrom; 

(c) If not, the reasons therefor; and 

(d) the steps proposed to be taken to I'8Viv8 the 011 

drilling by ONGC? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI SANTOSH 
KUMAR GANGWAR) : (a) to (d) All the 7 exploratory wells 
drilled in Bengal offshore 5, by ONGC and 2by MNC8. 
have proved to be dry. In view of discouraging results and 
the low prospectivity of the .IN. ONGC has discontinued 
drilling activity in Bengal offshore for the time being. 

Infiltration 

936. SHRI BIJOY KUMAR 'BIJOY' : 
SHRI SHANTILAL PURSHOTTAMADAS PATEL: 

Will the Minister of HOME AFFAIRS be pleased to 
state: '. 
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(a) whether a large number 01 InIIItMIonI haw 
enterad India during the last five years; 

(b) If SO; lie details theNof; 

(e) whether the Government have any plans to 
repatriate them to 1hIIr country 01 origin; 

(d) It.." the dMaIIII thereof; 

(e) whether the Union ~t have arrested a 
number 01 BangIadeahiI residing in Bihar, and 

(f) if so, the measurea taken to tackle the problem 
in Ihia State? 

THE MINISTER OF HOME AFFAIRS (SHRI 
L.K.ADVANI) : (a) and (b) There have been reports thai 
nationals of some of the neighbouring countries managed 
to enter Illegally into the territory of India. These include 
people from Bangladesh, Myanmar. Tibet, Sri Lanka etc. 
It is difficult to arrive at an estimate of the number of such 
illegal infiltrators because they enter India surreptitiously 
and mix with the local population due to their ethnic, 
linguistic airniIariIiea. 

(c) and (d) Detection and deportation of illegal 
infl1trators in this country Is a continuous process. There 
are standing instructions to all the State, Governments and 
Union Territory Administrators to depot illegal migrants as 
and when detected. The State Government and UT 
Administrations are being periodically reminded in this 
regard. 

(e) No, Sir. 

(f) Does not arise. 

[T1'IJIIIIIaIIon} 

Import of o.a 
937. SHRI PANKAJ CHOUDHRY : Will the Minister of 

PETROLEUM AND NATURAL GAS be pleased to state: 

(a) Whether the Government have-any proposal to 
import Gas from Burma through pipeline; 

(b) if 10, the details thereof and the relllOl18 therefor: 
and 

(e) the time by which the final deciaion ia likely to 
be tak8n In thia regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETAOLEUM AND NATURAL GAS (SHRI &ANTOSH 
KUMAR GANGWAR) : (a) and (b) Govt. do not have any 
prapouI. GAIL haa algned a "PrIncIpIea of Agreement" with 
Brown & Root International Inc., USA In March, 1998 to 
...... techllCHICOIlOIM:a 01 having a glIB pipeline from 
........ and oIher c:ountrt.. In .. NgIon to carry gaa 
to IncIa. 

(e) " ia nell poaeIbIe to IndIcIde any firm time frame. 

[EngIiah) 

Team of omc.r. ¥lilting 1'IImil NacIu 

938. SHRI MUKUL WASNIK: 
SHRI AJOY MUKHOPADHYAY : 

Will the Minister of HOME AFFAIRS be pleaaed to 
state: 

(a) whether the Union Government had recently 
deputed a team of officers to viaIt Tarnll Nadu to study the 
Law and Order altuatlon: 

(b) if 10, the details of the report submitted by the 
team 01 officers: 

(c) the action taken by the Union Government 
thereon? 

THE MINISTER OF HOME AFFAIRS (SHRI 
L.K.ADVANI) : (a) v.., Sir. 

(b) and (c) The report whUe taking note of the ground 
level situation h .. carefully emphasised on certain remedial 
measures such .. relentless drive against fundamentalist 
and terrorist elements, optimum use of intelligence 
machinery, a definite Action Plan against the potential 
trouble makers, pursuing of confidence of building 
measures more vigorously etc. FolloW-up actions on these 
lines have been initiated by the State Government. 

Trlpura Tribe! Araa Autonomoua 
Dlatrlct Council 

939. SHRI SAMAR CHOUDHURY : Will the Minister 
of HOME AFFAIRS be pleaaed to state: 

(a) whether Tripura Tribal Are .. Autonomous Districl 
Council has submitted any Memorandum to the Prime 
Minister during his viait to Tripura in October, 1996: 

(b) If 10, the ctet.IIa thereof; Md 

(c) the reaction of the Government thereto? 

THE MINISTER OF HOME AFFAIRS (SHRI 
L.K.ADVANI) : (a) and (b) Yea, Sir. Tha main demands 
raIaed In the Memorandum are: 

(I) Introduction of Inner line ..... In Trtpura Tribal 
Arees Autonornoua DIItrtct CouncIl. 

(II) More funda for (a) Rural CornnM1IcatIons. 
(b)Rurai ~. (c) "ancMy •. (d) EducI! • 
tIIIn, and (e) InIrMIractLnI DMIllapment. 

(III) GnInIIng more Autonomy 10 Trlpura TrIbal Antaa 
AutonomouI DiatrIct CouncU. 



109 Written AIIS.IIt JVAISTHA 12, 1920 (Saka) 110 

(c) With reepect to Introduction of Inner Une Permit. 
Government of India Is not In favour of the 181ne. Aa 
regardl demands (II) (a) to (e) th .. IeIues are primarily 
the concern of the State Government to whom the 
proposals have been forwarded. Aa regards granting more 
autonomy to Tripura Tribal Areas AutOnomoul Dt.trlct 
Council, the matter il being examined in consultation with 
the State Government. 

"Ig~nt Workers (0rI1U, 

940. SHRI TATHAGATA SATPATHV : Will the Minister 
of LABOUR be pleased to state: 

(a) the number of persons from Orlaaa working as 
migrant workers in the other Statel and abroad; 

(b) the year in which they left their birth place; and 

(e) the Iteps taken to ensure their safety and also 
to save them from exploitation? 

THE MINISTER OF LABOUR (DR. SATVANARAVAN 
JATIYA) : (a) State-wisa Information regllrding migrating 
population is not available from Census, 1991. However, 
it is estimated that around 3% of the total out migrants 
from the State of Orissa fall within the definition of inter 
state migrent workman under the relevant AI;t namely, the 
Inter-State migrant workmen (Regulation of Employment 
and Conditions of Service) Act, 1979. During the years 
1995, 1996 and 1997, 3685, 3441 and 3511 workers 
respectively from Orissa were granted emigration clearance 
for working abroad. 

Fertilizer 1997-98 
Nutrients Target Actual 

Nitrogen 96.10 100.86 

Phosphate 28.60 29.76 

Christian. of Scheduled ca .... Origin 

942. SHRI P.C. THOMAS: Will the Minister of SOCIAL 
JUSTICE AND EMPOWERMENT be pleased to .tate : 

(a) whether Christians of Scheduled Caste origin 
have been demanding the Rights of Scheduled Castes; 

(b) if so, the details thereof; and 

(c) the action proposed to be takan by the 
Govemment in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
MANEKA GANDHI) : (a) and (b) Yes, Sir. 

(e) The proposal Is stili under .. COl ....... of 
the Govemment. . 

(b) Migration being a continuing and rapetltIve 
proceaa, no information In thle regard Ie available. 

(e) In addition to other labour laM which are 
applicable both to the local and migrant labour, the Inter 
state Migrant Workmen (Regulation of Employment and 
CondItions of SatvIce) AI;t, 1979 is specificany meant to 
safeguard the Interests of migrant workmen. The Stale 
Government of Oriasa also sends officials to repatriate the 
migrant workers with payment of their legal dues, to the 
recipient States In casa of complaints. Raceplent States 
are also requested from time to time to ensure-safety of 
such workers. 

Decline In fertilizers Production 

941. SHRI K. VERRANNAIDU : WUI the Minister of 
CHEMICAL AND FERTILIZERS be pIeaaed to state: 

(a) whether the production of fertilisers has dec-
lined as compared to the fixed target during the lUI one 
yaar: 

(b) if 10, the reuona therefor; and 

(c) the stepa tak8nlproposed to be taken by the 
Government to' Increase the production? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (DR. A.K.PATEL) : (a) to 
(c) As shown in the table below, the production of fertilizer 
nutrients during 1997-98 recorded a substantial increase 
over the production in the preceding year. The targets fixed 
for the year were also exceeded. 

1996-97 %Achievment % increase 
Actual of target over last year 

85.99 ·104.9 17.3 

25.56 104.1 16.4 

(Translation] 

Fund. to the TrIbal. In lladhyli Prsdeah 

943. SHRI LARANG SAl : Win the Minister of SOCIAL 
JUSTICE AND EMPOWERMENT be pleased to state: 

(a) the details of funds given by the Government to 
the Tribal of Madhya Pradesh, area-wise from 1994-1997; 

(b) whether funds have been misutliised in the name 
of thoae trlbale; and 

(c) If not, the market price of the cycles given tei 
Korva trlbals? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SOCIAL JUmCE AND EMPOWERMENT (SHRIMATI 
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MANEKA GANDHI) : (a) Under the schemes in operation, 
the funds are released to the state Govt.JNGOa. The detaII& 
of funds released to the Government of Madhya Pradesh 
.. well as the NGOs of Madhya Pradesh during 1994-97 
II given in the Statement. 

(b) The Government is not awar. of misultilisation 
of funds. 

(c) The funds released to the State Govemment is 
for the Specific purposes contained in the schemes which 
do not include providing of Cycles to Tribels. 

Statement 

(Rs. in lakhs) 

S. Name of the 1994-95 1995-96 1996-97 
No. Scheme 

SCA to TSP 7535.72 9579.66 7695.71 

2 275(1 )ArticIe 1687.50 1687.50 1667.50 

3 Girls Hostels for STs 115.83 

4 Boys Hostels for STs 16.90 

5 Amuam Sc~s for STs 99.45 

6 Educational Complex 1.96 1.50 1.20 

7 Vocational Treining Centres 44.34 

8 Grant in aid to STDCCs 124.00 57.00 

9 As8istance to Tribal 13.09 22.21 22.02 
Research Institutes 

{English} 

Beggars In Deihl 

944. SHRI RAMKRISHNA BABA PATIL : Will the 
Minister of SOCIAL JUSTICE AND EMPOWERMENT be 
pleaeecl to state: 

(a) whether the Govemment propose to remove the 
beggars from Deihl Coming from outaide Delhi: 

(b) if so, the detailed thereof alongwith the number 
nf auch beggars I'8ITIOII8d from Deihl: 

(c) whether the Government have framed any 
SChem8 for the rahabllltation of these beggars: 

~d) if 10, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE OF· THE MINISTRY OF 
~1Al JUSTICE ANO EMPOWERMENT (SHRIMATI 

MANEKA GANDHI) : (a) v.. Sir. Under the provisioM of 
the Bombay Prevention of begging Aot. 1959 as extended 
to the NCT of Delhi, It II the reaponaIbiIIty of Government 
of NCT of DeIhl to rernoIII8 ..... beggars from Deihl . 

(b) Under the provIsIona of the Bombay Prevention 
of Begging Act, 1959 .. extended to the NCT of Deihl, 
raids are carrted out by the Govemment of NCT. Deihl at 
various places with the help of the police. Last -"par 6313 
beggars were thus taken up. Efforts to repatriate them to 
their native States have not been 10 far successful. 

(c) Yes Sir. 

(d) The Govemment of Delhi provides free lodging, 
boarding, medical facHlty, counselling and vocational 
training in different trades to the beggars 80 that after their 
release from the Certified IMtitutions of Delhi Admn. they 
can eam their livelihood themselves. 

(e) Does not arlee. 

[Translation] 

WoNhIp (Spec'" ProvIsion) Act, 1991 

945. SHRI AJIT JOGI : Wi/I the Minister of HOME 
AFFAIRS be pleaeecl to state: 

(a) the number of persona arrested and the number 
of persons prosecuted under the p1ac8s of Worship (Special 
Provision) Act, 1991. State-wiM: and 

(b) the steps taken to ensure the safety of the shrines? 

THE MINISTER OF HOME AFFAIRS (SHRI L. K. 
ADVANI) : (a) and (b) Available information in regard to 
the number of persona arrested and prosecuted under the 
places of Worship (Special Provisions) Act, 1991 in various 
StatesIUnion Territories upto 31st March, 1997 Is furnished 
below: 

SI. Name 01 State 
No. 

(i) Madhya pradeah 

(iI) Uttar Pradeeh 

No of personam No. of persons 
arrested prosecuted 

5 

48 

5 

48 

Informetion from the States of Bihar, Meghalaya and 
0rIeaa hal not been received, OIher StatnlUnion 
Territories have fumlshed 'Nil' information. 

All the places of worahIp, throughout the country, 
except exempted otherwise by the Act, are cove...cf by the 
provisloM of the places of Worship ( Special Provisions) 
Act, 1991. the Central Government hal tieen'IadvIeIng, from 
Hme to time, the State GcNernmenta to take necM88ry 
steps to ensure the safety or pIaCn of wcnhlp withIn their 
~ juriIdIc:tion and to maintain peace and 
communal harmony. 'Public Order' and 'Police' are state 
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subjects as per Entries 1 and 2 of Ust-II - State list of 
tht Seventh Schedule of the Constitution of India. The basis 
responsibility for the maintenance of law and order 
including the safety of places of worship. therefore, rests 
with the State Governments. 

Irregularltle. In Recruitments In Central 
Warehou.lng Corpcntlon 

946. SHRI CHANDRASHEKHAR SAHU : Will the 
Minister of FOOD AND CONSUMER AFFAIRS be pleased 
to state: 

(a) whether the Government have received com-
plaints regarding irregularities made in recruitments in 
Central Warehousing Corporation during the last one year; 

(b) il so. the details thereol; 

(c) whether an enquiry has been conducted in this 
regard: 

(d) il so. the details thereoland the outcome thereof: 
and 

(e) the action taken by the Government against the 
erring officials? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FOOD AND CONSUMER AFFAIRS (SHRI SATYA PAL 
SINGH YADAV) : (a) Yes, Sir. 

(b) The complaints mainly pertain to alleged 
impropriety in recent selections, leakage 01 question 
papers demand 01 illegal gratification, irregularity in 
interviews and also against filling up certain posts by direct 
recruitment. 

(c) to (e) Complaints about recruitment have been 
examined by the Corporation and it has been found that 
the appointments were made In accordance with staff 
Regulations. No substance has been found in complaints 
about the alleged demand of illegal gratification also. 

The complaints relating to leakage or question papers 
and irregularity in interviews for the post 01 Dy. Manager 
(Accounts) are 81111 under investigation by the Corporation 
and suitable action will be taken on completion of the 
investigation. 

EnquIry Agalnat '-trot Pumps 

947. SHRIMATI QMVATI DEVI : WHI the Minister 
of PETROLEUM AND NATURAL GAS be pleased to 
state: 

(a) whether the Government have received com-
plaints that all the petrol pump owners in Darbhanga in 
Bihar do not furnish any receipts; 

(b) if so, the details thereof; 

(c) whether the Government have conducted any 
enquiry in this regard and propose to take action against 
them; 

(d) if so, the details thereof;and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI SANTOSH 
KUMAR GANGWAR) : (a) No complaint has been received 
regarding non-issuance 01 receipts on purchase 01 goods 
at petrol pumps in Darbhanga in Bihar. 

(b) to (e) Do not arise. 

Incl .... on of varlou. TrIbes In the Uat 
of Scheduled TrIbe. 

948. SHRI FAGGAN SINGH KULESTE : Will the 
Minister 01 SOCIAL JUSTICE & EMPOWERMENT be 
pleased to state: 

(a) whether the State Government represented the 
Union Government to Include different tribes in the list 01 
scheduled tribes; 

(b) If so, the details thereof; 

(c) whether Panika tribe of Madhya Pradesh covered 
under Scheduled Tribe before 1972 is still continued to be 
in the category of Scheduled Tribe; 

(d) If not, the reason. therefor; and 

(e) the districts where this Tribe is not covered under 
the lilt 01 Scheduled Tribe? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
MANEKA GANDHI) : (a) ~, Sir. 

(b) 691 proposals have been received to include 
various communities in the list 01 Scheduled Tribes. 

(c) Vel Sir. Panlka Tribe Is Ii8ted as Scheduled Tribe 
in the Chhatarpur, Datla, Panna, Rewa, Satna, Shahdol, 
Sldhi and Tikamgam diltricts. 

Cd) Does not arise. 

(e) Panlka Tribe Is not covered in the list of 
Scheduled Tribes 01 Madhya Pradesh In Districts other-than 
those mentioned In (c) above. 

EJlp1oltaUon of Labourer 

949. SHRI MAHENDRAJEET SINGH MALVIYA : WiN 
the Minister 01 LABOUR be pleased to state: 
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(a) whether there is a provision to observe 1 st May 
the 'Labour Day' in industrial units; 

(b) if so, whether there is any provision to take action 
against those units which violate the rules; 

(c) whether "Banswada Sintex Ltd." in Banswada 
(Rajasthan) had observed "Labour Day" on 1.5.98; 

(d) if not, the action taken against the management 
01 this unit; and 

(e) the steps taken to get them lree Irom 
exploitation? 

THE MINISTER OF LABOUR (DR. SATYA NARAYAN 
JATIYA) : (a) 1st May is generally celebrated as "Labour 
Day" by the workers in Industrial Units. However no 
administrative instructions have been issued by GoV!. of 
India for observing 1st Mayas "Labour Day·. But certain 
State Governments e.g. Government 01 West Bengal do 
observe 1 st Mayas "Labour Day" officially and public 
holiday is declared on that day. 

(b) Tflere is no prOVision/rule to take action against 
the units not observing 1 st Mayas "Labour Day" in Central 
Sphere. 

(c) to (e) The State Government 01 Rajasthan have 
been requested to lurnish the information. 

[English] 

As .. m Accord 

950. SHRI NRIPEN GOSWAMI : Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether the Government propose to implement 
the Assam Accord signed in 1985; 

(b) il so, details thereof; 

(c) Ihe number 01 provisions of the Accord 
implemented so lar alongwith the provisiOns yet to be 
implemented; and 

(d) the concrete steps being taken to implement all 
the provisions of the Assam Accord? 

THE MINISTER OF HOME AFFAIRS (SHRI LK. 
ADVANI) : (a) to (d) The Government is fully committed 
to implement the Assam Accord. Action has been taken 
to implement all the provisions of the Assam Accord. 
However, certain provisions of the Accord are of continuing 
nature e.g. speedy all round economic development 01 
Assam; measures to prevent infiltrators crossing/attempting 
to cross the border etc. and thereto", it Ie not possible 
to specify any time frame by which all the provillon8 could 
be implemented. 

Representati~s of Government of India, representa-
tives of Government of Assam and representatives of All 
Assam Students' Union review implementation of provisions 
of Assam Accord from time to time. The last such review 
took place on 6.4.98. 

Child Prostitution 

951. SHRI SUDHIR GIRl: 
SHRI SUBRATA MUKHERJEE 

Will the Minister 01 SOCIAL JUSTICE AND EMPOW-
ERMENT be pleased to state: 

(a) whether most 01 the girl child are brought Irom 
poverty ridden areas luring them lor job; 

(b) if so, the steps taken or proposed to be taken 
to check child prostitution; and 

(c) the steps taken to make the people aware 01 the 
nalarious tactICs 01 such racketeers? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
MANEKA GANDHI) : (a) to (c) The information is being 
collected and shall be laid on the Table 01 the House. 

[Translation] 

Supply of Inf.rlor Foodgralns by FCI 

952. SHRI RAMESHWAR PATIDAR : 
SHRI RAVINDRA KUMAR PANDEY 
SHRI VIJAY SANKESHWAR : 

Will the Minister 01 FOOD AND CONSUMER AFFAIRS 
be pleased to state: 

(a) whether inferior quality 01 Ioodgrains have been 
supplied by Food Corporation 01 India through PubliC 
Distribution System in many States during the last two 
years; 

(b) il so, the reasons therefor; 

(c) the number of complaints received/cases iden-
tified from various States during the said period; 

(d) whether any committeelvlgl'ance squad has 
been consittuted for monitoring Ihe quality of foodgrains; 

(e) "10, the details thereof; and 

(f) the remedial staps taken or propoaed to be taken 
by the Govemment to check such irregularities? 

THE MINISTER OF lrrATE IN THE MINISTRY OF 
FOOD AND CONSUMER AFFAIRS (SHR' SATYA PAL 
SINGH YADAV): (a) No Sir. 
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(b) Does not arise. 

(c) 1Wo complaints from CIYII Supplies Department, 
Governments of Manipur and Mizoram were received by 
FCi. HOW8\I8r, after verification, it wu confirmed that no 
poor quality foodgrains were IIaued for POS, 

(d) to (f) There are Quality Control and Vigilance 
Divisions In FCI which keep a watch on the quality of 
foodgreins. Besides, a Quality Control Cell is also 
functioning in the Department of Food & Civil Supplies 
which mekes surprise checks on quality of foodgrelns and 
also monitors the quality at the time of procurement, 
storage and distribution. In case any shortcoming is noticed 
in the quality of the foodgrains, remedial measures are 
taken with FCI or concerned State Government. 

[Eng/ish] 

Prepaid Taxi and TSR Scheme 

953. SHRI BASU DEB ACHARIA : Will the Minister 
of HOME AFFAIRS be pleased to state: 

(a) whether the prepaid scheme for Taxis and TSR 
in New Delhi Railway Station has become a source of 
harassment for the passengers coming from outside; 

(b) if so, the details thereof; and 

(c) the action takervbeing taken against the erring 
officials of the Police? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI) : (a) to (c) The prepaid scheme for Taxis and TSRs 
at New Delhi Railway Station is an option available to help 
the passengers coming from outside in hiring TaxislTSRs 
without having to negotiatelbargain with the drivers. The 
Traffic Unit of Deihl Police keeps a close watch on the 
Police personnel posted at the prepaid booths. Action is 
taken against the staff on duty if they are found guilty of 
causing harassment to the public. 

[Trans/ation} 

Fluoride w.ter In RaJa.than 

954. SHRI DOWARKA PARSHAD BAIRWA : Will the 
Minister of HEALTH AND FAMILY WelFARE be plNlled 
to slate: 

(a) the number of persons affected by the fluoride 
water In Rajasthan; 

(b) whether the Government have introduced a 
scheme to provide fluoride free water to the people; 

(c) H 80 the details thereof; 

(d) whether the Govemment of Rajasthan has sent 
any report to the Union Govemment in this regard; 

(e) H so, the reaction of the G9vernment thereon; 

(f) whether the Government had sent any Central 
Expert Team to assess the situation there; 

(g) H so, whether the Government have received any 
report from the said team; 

(h) if so, the details thereof; and 

(i) the action taken by the Government in this 
regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI) : (a) Rural Water Suppty and provision of 
safe drinking water to the people is a State subject. As 
per the Survey conducted by the Government of Rajasthen, 
over 0.16 lakh habitations in the Slate may be affected 
by excess Fluoride in drinking water. 

(b) to (I) The State Governmenttlas been implementing 
a number of Schemes to provide late drit'lklng water. The 
Schemes are plaMed and Implemented by the State 
Government for which the Ministry of Rural Areas & 
Employment provides funds. After 1/4198, the Slates have 
been given full powers to deal with water quality issues, 
including excess Fluoride. 

{Eng/ish} 

Shukla Comml.aton 

955. SHRI P.R. KYNDIAH : Will the Miniater of HOME 
AFFAIRS be pleased to atate: 

(a) whether the newly announced development 
package for the NE States supersedes the earlier package 
based on Shukla ConvnIssiol'l', I'8COII'III'I8ndationl; 

(b) H so, the details thereof; 

(c) whether under the new-package, it is proposed 
to cpan trade and commerce channel, between the NE 
States and the neighbouring countries; and 

(d) whether the Government would give top priority 
to cpan up trade and commerce chan",,1s between 
Meghalaya and Bangladeah at many pointl? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI) : (a) No new development package has been 
announced for N.E. Statas RIC8rItty. 

(b) and (c) Does not arise in view of answer to (a) 
abcM, 

(d) Vee Sir, There are already trade Hnks between 
. Meghalaya and Bangladesh. 
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MI .... of lSI Mark 

956. SHRI RAJVEER SINGH : Will the Minister of 
FOOD AND CONSUMER AFFAIRS be pleased to state: 

(a) whether the Government haw received com-
pIainta that tome firma are using lSI Mark on their prOducts 
without acquiring licence from the Bureau of Indian 
Standards; 

(b) if so, the details thereof; and 

(c) the action taken by the Government against such 
firms? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FOOD AND CONSUMER AFFAIRS (SHRI SATYAPAL 
SINGH YADAV) : (a) and (b) Complaints against misuse 
of lSI Mark are received in the Bureau of Indian Standards 
(BIS) from time to time. In the year 1997-98. 30 such 
complaints were registered as per details given in attached 
Statement-I 

(c) The BIS has set up an Enforcement Directorate 
which is responsible for collection of information relation 
to misuse of BlS Standard Mark and to take legal action 
against erring manufacturers in accordance with the 
provisions of the BIS Act, 1986. Nodal Officers for the 
purpose of enforcement of the provisions of the BIS Act. 
1986 have been nominated in each branch office of the 
BIS. 

BIS conducts awareness programmes for traders 
and consumers from time to time. It also carries out 
market surveys with a view to Check fraudulent use of the 
lSI Mark. 

A Standing Committee on Enforcement drawing, 
among others members from Consumer Organizations 
provides guidance to the Bureau regarding enforcement 
and prevention of misuse of lSI Mark. 

In order to collect evidence and check the mis,*, of 
Standard Mark, raidslsearch and seizures are carried' out 
by the Bureau. 24 auch raida were conducted during the 
year 1997-98 aa per deIau. gIwtn in Statement-II. 

............ 
StstfIWisB details of Complaints ~ lor ",.,.. 

of SIS s.ndetrl Mark (1997-98) 

SI.No. Name of the Party 

2 3 
• 

1. Kanhoria Tubes Pvt. Ltd., Ghazlabad Uttar Pradesh 

2 3 

2. Varoon CoIoures, Saharanpur Ular Pradesh 

3. Swamlrna on Induetrtee Ltd., Dadrl Uttar Pradellh 

4. Mittu PI'UIIca Produc:II Pvt. Ltd. un. PradaIh 
Kanpur 

5. Rishabh Plaab, Meerut Uttar Pradeah 

6. Paras Tubes, Meerut Uttar Pradeah 

7. Formoet lra.triea (I) Ltd,. Uttar Pradesh 
Saharanpur 

8. AJII SlnghIGupta Enterprises, Delhi Delhi 

9. Ashok Kumar, 2811 SM, Inch Deihl 
Gali No.4 Babarpur 

10. Premises lIon, Firni Road, Delhi 
Mundke 

11. Silicon Paints, Delhi Delhi 

12. Swastlk Cushions Pvt. Ltd. Vinage Delhi 
Motiala 

13. Laxmi Products (India), Nangli Delhi 

14. Jagdamba Vijay Carborandurn, Than Gujarat 

15. Shree Chempast (India) Ltd., 
Chhatral 

16. Noval Fire Protection, Valsad 

17. Silver Profilea Pvt. Ltd., Mehsana 

18. Parry Mechanical Worka., Ludhiana 

19. Sarbjlt Machine Tools., Batata 

20. Maruti Cement Pvt.. Ltd., Slkar 

21. Pragati Cement Pvt. Ltd. Juntha 

22. P.G. Cement. 0iIIt. Pall 

23. Hindon Cement Pvt. Ltd. Bharatpur 

24. Shree Kri8hna CemenL, Ranel 

25. ScIence EnterprIeet KIIIIdoor 

26. Eaatem Fire Protection Engineers, 
GuwahIdI 

27. Super Tradera, Calcutta 

28. Oetta Rope InduItrIeI, CaIcuIta 

Gutarat 

Gujarat 

Gujarat 

Punjab 

Punjab 

Raja.than 

Rajaathan 

~Ithan 

Rajasthan 

Haryana 

Kerala 

Alum 

Well Bengal 

WHt Bengal 

29. Howrah Cottage InduItrteI, CeIculta W.-t Bengal 

30. FIutron SIMI Pvt.-Ud., __ 
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Stmernent-n 

Statewise DIstribution 01 Raids Conducted by BIS In 97-98 

Party Product 

19.4.97 Kllnoharia Tubes Pvt. Ltd. Ghazlabad. 

11.11.97 Varoon Colours, Saharanpur 

12.2.98 Foremost Industries, Saharanpur 

20.1.98 Rishabh Plastics. Meerut 

20.1.98 Paras Tubes, Meerut 

4.7.97 Premises of Indra Gali No.4, Shadhara 

9.7.97 Gaurav Agencies, 8, Shyam Indi. Estate, Loni. 

9.7.97 Premises of loon, Firni Road, Mundka, Delhi. 

9.7.97 Silicon paints, Delhi 

23.2.98 Swastik Cushions Ltd., Delhi 

23.2.98 Luxmi Products, Delhi 

15.7.97 Perry Machinery Stores, Bikaner 

5.11.97 P.G. Cements, Oislt-Pali. 

14.8.97 K.G. Trading Co., Ludhiana 

14.8.97 Perry Mechanical Works, Ludhiana. 

16.9.97 Shree Chempast (India) Ltd., Chhatral, Gujara!. 

26.5.97 Welding Rods Pvt. Ltd., Surat 

21.1.98 Novel Fire Protection, Valsad 

17.2.98 Silver Profiles Ltd., Mehsana 

5.11.971 Traders of MS Tubes (7 Traders) 
6.11.97 

6.8.97 Bakre Drums & Barrels Pvt. Ltd., Daman. 

20.1.98 Unipl88 India Ltd., Daman 

11.11.97 Plastron Steel Pvt. Ltd., Bhandup. 

16.9.97 JayalWala Naco Ltd, Nagpur 

Atrocltl .. on SCdTa 

957. SHRIMATI KRISHNA BOSE : 
SHRIMATI SURYAKANTA PATIL : 

Will the Minister of HOME AFFAIRS be pIeaaed to 
state: 

M.S. Tubes 

Cement Paints 

State 

Uttar Pradesh 

Uttar Pradeah 

Skim MIlk Powder Uttar Pradesh 

UPVC Pipes Uttar Pradesh 

UPVC Pipes Uttar Pradeah 

LPG Stoves Delhi 

Floor Polish Cement Paints Delhi 

Floor Wy. Polish, Cement Paint. Delhi 

Cement paint Delhi 

Latex Rubber Foam product Delhi 

Latex Rubber Foam Product Deihl 

Sewing Machine Rajasthan 

Cement Rajasthan 

Sewing Machine Punjab 

SewIng Machine Punjab 

Monocrotophos 

Welding Electrodes 

Fire Extinguisher 

HOPE Pipes 

MS Tubes 

Drums, large fixed ends. 

UPVC Pipes 

Filter candles 

CI Pipes 

Gujarat 

Gujarat 

Gujarat 

Gujarat 

PunjablHaryana 

UT of ODNH 

UT of DDNH 

Maharuhtra 

Maharashtra 

(a) whether any aurvey haa been conducted by tha 
GcMmment In regard to IdrOCItIeII conmltted on Scheduled 
C8ateIIScheduIecl Trtbea menIwomen during tha last three 
years; 

(b) ... If 10, the deWIa the_ StatelUnion TerrIIory-

'. 
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(c) the number of persona arrested and punished 
out of persons c:ommItted IUCh crime8; 

(d) the number of ~ tiled In courts; 

(e) the'''tes having higher percentage of such 
incideI ... ; and 

(I) the number of CMeI selIIed by the courts during 
the aaId period? 

THE MINISTER OF HOME AFFAIRS (SHRI LK. 
ADVANI) : (a) and (b) Available information in regard to 
casea of IIIRIciIie8 committed on the Scheduled CUtes and 
the Scheduled Tribes is given in the enclosed Statement. 

(c) Information is available in regard to crimes 
reported under the Protection of Civil Rights Act and the 
Scheduled CUtes and the Scheduled Tribes (Prevention 
of Atrocitiea) Act and the aame is given below :-

Year The Protection of 
Civi1 Rights Act 

No. of Persons 
Arrested Convicted 

1995 n47 

1996 3404 

2579 

1443 

The Scheduled Castas 
and the Scheduled 
Tribes (Prevention of 
Atrocities) Act 

No. of PerIons 
Arrested Convicted 

33716 

32152 

3393 

5514 

(d) Available information in regard to number of 
cases filed In courts is given below :-

Year 

1995 

1996 

The Protection of 
CivIl Ffights Act 

12n3 

11298 

The Scheduled Castes 
and the Scheduled 
Tribes (Prevention of 
Atrocities) Act 

32777 

39889 

(e) The names of States having higher P8rcentage 
of such crimes the lut three years are mentioned 
below :-

Year Crimea against Crimes against 
Scheduled CasIea Scheduled Trtbes 

2 3 

1995 Uttar pradesh Ra;Mlhan 

Rajasthan Madhya Pradesh 

Madhya Pradesh Maharashtra 

1996 Uttar Pradesh Madhya Pradesh 

Rajasthan Rajasthan 

Macllya PrIIdeM Qujarat 

Tamil Nadu Maharashtra 

1997 Uttar Pradesh Rajasthan 

Rajasthan Madhya Pradesh 

Madhya Pradesh Gujarat 

Andhra Pradesh Andhra Pradesh 

(I) The number of cases settled during 1995 and 
1996 is given below :-

Year 

1995 

1996 

The Prevention of 
Civil Rights Act 

Convicted Acquitted 

971 1763 

599 1904 

The ~heduled Castes 
and the· Scheduled 
Tribes (Praventlon of 
Atrocities) Act 

Convicted Acquitted 

1604 

2075 

2489 

5440 

...... nt 

Incidence of Crimes Committed ."., Se. & sr. 
Scheduled Cutes Scheduled Tribes 

NAME OF STATEJUT 1995 1996 1997 1995 1. 1997 

2 3 4 5 8 7 

1. Andhra Pradesh 1784 1829 1880 185 252 236 

2. ArunechaI PradeIh 0 0 0 2 5 0 

3. Aaam 0 0 0 0 0 0 

4. BIhar , " 747 810 710 232 110 158 
5. ao. 4 2 0 0 0 

8. ~;" 1~4 17~ 1831 418 381 384 
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----=-=...,,--

2 3 4 5 8 7 
7. Haryana 82 83 93 0 5 
8. Himachal Pradesh 82 88 61 5 3 
9. Jammu & Kashmir 25 17 8 8 6 11 
10. Karnataka 1171 1089 1227 96 180 78 
11. Kerala 696 640 755 185 122 139 
12. Madhya Pradesh 3979 4075 4269 1890 1468 1400 
13. Maharashtra 1622 1352 831 505 337 189 
14. Manipur 0 0 2 0 0 
15. Meghalaya 2 0 0 2 13 
16. Mizoram 0 0 0 0 0 0 
17. Nagaland 0 0 0 0 0 0 
18 Orissa 329 486 485 143 179 189 
19. Punjab 8 12 11 4 0 

20. Rajasthan 5197 6623 5624 1784 1393 1445 
21. Sikkim 33 14 18 40 46 31 

22. Tamil Nadu 1293 1812 1403 40 85 227 
23. Tripura 0 0 0 0 0 0 

24. Uttar Pradesh 14205 10963 8500 105 338 88 

25. West Bengal 0 0 0 0 0 0 

Total (States) 32964 31416 27708 5494 4972 4572 
Union Terrftorfe. : 

26. A&N Island 0 0 0 0 0 2 

27. Chandigarh 0 0 0 0 0 

28. D&N Haveli 0 0 0 3 1 
29. Daman & Diu 2 0 0 0 0 

30. Deihl 6 11 19 0 0 0 

31. Lakahadweep 0 0 0 0 0 0 

32. Pondicherry 24 13 23 0 0 0 

Total (UTa) 32 24 43 4 1 3 

Total (All India) 32998 31440 27751 5498 4973 4575 

An.ct on ANIle F.,....,. Due to a.n on GUIU (b) If so. whether the Govemment are aware that 

958. SHRI A. SIDDARAJU : Will the MnIIter of atocIca warth As. 2000 crorea have plied up In KarNdaka 

HEALTH AND FAMILY weLFARE· be pIeMed to"..: due to ban on gutka; and 

(a) whether " Is • III:t that .tIout eight - ..... (c) If so. lie ...... !tIn to proIect the Inte ..... of 
in KiI"... are depending solely on .... farming; arae:. fanMIa of Kamataka? 



127 JUNE 2, 1998 128 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI) : (a) and (b) Gutka has not been banned. 

(c) CMdon does not arile. 

Popuilltion Growth 

959. SHRI P. SANKARAN : Win the Minister of 
HEALTH AND FAMILY WELFARE be pleased to atate: 

(a) the s... where the targelted population growth 
has been achieved; 

(b) the stat.. where no achievements have been 
obeerved so far and pricing behind the target or giving no 
importance in this regard; 

(c) whether the Government are considering 
to launch any incentive scheme under this programme: 
and 

(d) If so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI) : (a) The long-term Demographich Goal for 
the Country as laid down in the National Health Policy 
(1983), is to achieve Annual Natural Growth Rate of 1.2% 
by 2000 A.D. The StatealUTs registering a natural growth 
of population below 1.2% as per sample Registration 
System 1996 are i) Tamil Nadu, ii) Kerala, iii) Goa, iv) 
Pondcherry and v) Tripura. 

(b) According to the findings of the Sample 
Regilltration System 1996, Annual Natural Growth Rate of 
Population has declined to 1.85% in 1996 from 1.93% in 
1995. This is a aut.tantially large decline .In the Annual 
GrowIh Rate of Population In one year. Such aub8tantlal 
decline has been found in all major atatea except Bihar. 

(c) lind (d) Any Scheme involving meaningfully large 
1ncentiv8B wHI require large resources, because of the size 
of the country. GcMtmrnent has not 80 far approved any 
IncenIIYe Scheme. 

ca.n.n Protect In ICMIat8k8 

980. SHRI H.G. RAMULU : WIll the. Minlater of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether any German Project for improving 
facIIIIIee in HoapItaIa in Karnatakll has been cleared; 

(b) "80, the ct.taIIa of HoIpiIaJI to be taIen up 
under the proposed project; and 

cc) lINt .mount releued or proposed to be releasad 
during 1988-89 for Karnataka under the said projecI80 IaI? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI) : (a) and (b) Yea, Sir. 26 HOIpItaIa are 
proposed to be taken up under the Project, which Includes 
12 Hospitals in Bellary District and 14 Hospitals in Raichur 
and Koppal Districts. 

(c) Rs. 40 crores have been earmarked for 
implementation of Programmes under this Project, during 
the year 1998-99. 

[Translation] 

Health Service. In Rural A,... 
961. SHRI BASWARAJ PATIL SEDAM : 

SHRI RANJIB BISWAL : 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to stale: 

(a) whether the Government have lormulated any 
scheme to provide proper health services in the entire 
country; 

(b) if so, the details thereof: 

(c) whether the Government also propose to 
dewJlop Infrastructural facilities in view of providing 
adequate health care in the rural areas during the Ninth 
Five Year Plan; 

(d) if 80, the details thereof, State-wise: 

(e) the problem identified and progranvnes proposed 
to be implemented to achieve the said objectives. State· 
wise; and 

(f) the manner in which the Government pro-
pose to complete this programme in view of all such 
constraints? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI) : (a) and (b) Yea Sir. A Network of health 
facilities compriaing 136339 Sub-Centres, 220.10 Primary 
Health Centres lind 2822 Community Health Centres (as 
on 30.8.1997) have been set up throughout the Country 
under the Minimum Needs Programme. In lIddition, there 
are 2823 HospItals and 21832 Diapenurles eatabIIIhed 
under the Indian Splem of MedIcine and Homoeopalhy. 
BeaIdea the Govemment of india has also Implementing 
National Health Programmea related to Malaria, Tubercu-
losis, L.eproey, BIIndneeI, Iodine DeIIDIIncy ChoftJers, 
Reproductive HNith cadre, Cancer, etc. 

(e) lind (d) C.tIng Elfablilhing infrallructure facllJIIII 
for pnMdIng hMllh care In RLlralAr ... in the ra&ponIibIllty 
of the State GcMmrnenII. 
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ee) and (f) Paucity of fund la the main cOl'llltnlInt In 
eatabllshlng heafth infraatructure 81 per norms. Therefore 
fundi are being obtained from external agencies, wherever 
poaalble. 

[English] 

Exclullon of Income Tax Payerl from PDS 

962. SHRI K.H. MUNIVAPPA : Will the Minister of 
FOOD AND CONSUMER AFFAIRS be pleased to state : 

(a) whether the Government have decided to 
exclude Income Tax payers from t:. purview of Public 
Distribution System; and 

(b) if so, the time by which this decision is likely to 
be implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FOOD AND CONSUMER AFFAIRS (SHRI SATYA PAL 
SINGH YADAV) : (a) No, Sir. 

(b) Does not arise. 

[Translation] 

Functioning of Police 

963. SHRI DAnA MEGHE : Will the Minister of HOME 
AFFAIRS be pleased to state : 

(a) whether the Government are contemplating to 
change the functioning of Police: 

(b) if so, the details thereof: and 

(c) the time by which a final decision is likaly to be 
taken in this regard? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI) : (a) and (c) AA "Police· and ·Public Order" are 
State subjects as per the Seventh Schedule of the 
Constitution of India, It 18 eeeentially for the State 
Governments to tJing about changes In the functioning of 
their rupectlYS Police forces. WIthin the ConstItutional 
limitationa, however, the Central Government hu been 
writing to the States emphasis in the need to bring about 
such changes. The stress laid by the Central Government 
has been on modification of the existing recruitment and 
training practices In the States and modernisation of their 
inteliigence, weaponry and communication systems In order 
to keep pace with limes. Apart from advisories, the Central 
Government has been providing financial assistance to the 
States through its Scheme of ModemiIation of State Police 
Forces as well as by reIeaaing funds on the basis of 
recommendations of the Finance Commisaion. Improve-
ment in the Police functioning la a continuous procesa and 
the Central Government Is committed to ensure that the 

State Government get all ualstance to improve the policing 
In the country. 

AdeqU8te Powar to NatIonal 
Commlllion for SCIST 

964. PROF. JOGENDRA KAWADE : Will the Minister 
of SOCIAL JUSTICE AND EMPOWERMENT be pl888ed 
to state: 

(a) whether the Government empowered the 
National Commiaaion for Scheduled Castes and Sche-
duled Tribes to ensure Dalits of their rights and social 
justice: 

(b) if so, the details thereof; 

(c) whether a memorandum has been issued 
assigning the duties of the Commission for Scheduled 
Cestes and Scheduled Tribes by the Depertment of 
Personnel; 

(d) if so, the details thereof: and 

(e) the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
MANEKA GANDHI) : (a) and (b) Section 2 Clause 5 Sub-
Clause (a) of the Constitution (65th Amendment) Act 
empowers the National Commission for Scheduled castes 
and Scheduled Tribes to investigate and monitor all matters 
relating to the safeguards provided for the Scheduled 
Castes and Scheduled Tribes under the Constitution or 
under any other law. For this purpoee under Section 2 
clallSe 8 of the Act the Commiaaion has all the powers 
of a Civil Court trying a Suit. 

(c) No, Sir. 

(d) Does not arise. 

(e) Does not arise. 

{English] 

FI'Hdom Flllhtera of T .... na 

865. SHRI M. RAJAIAH : Will the Miniater of HOME 
AFFAIRS be pleased to state : 

(a) whether the Committee under the Chairmanship 
of Ch. Rajeshwara Rao appointed to_recommend the 
names of the Freedom Fighters of Telena-na Region, haa 
submitted Its report; 

(b) If so, the details thereof; District-wise; and 

(c) the time by which the penaIon to thou 
recommended freedom fighters... likely to be granted? 
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THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI) : Ca) to Cc) The Govemment had constituted the 
Hyderabad Special Scraening Committee in 1983 to 
scrutinies claims relating to the Hyderabad Liberation 
Movement. The Screening Committee was reconstituted 
from time to time and the latest Committee was headed 
by Shri Ch. Rlljeahwara Rao. Based on this recommen-
dations of the various Committees so far pension has been 
sanctioned in 7,000 cases. The last recommendations of 
the Committee have been received on 31.5.98. and, 
therefore, it is not possible to give district-wise break up 
at present. 

2. A writ petition making certain allegations has 
been filed in the Hon'bIe Court of AncIhra Pradesh in which 
the court have passed interim directions to the Govt. 01 
India not to implement the recommendations 01 the 
Committee from the date of order till further orders. Cases 
not covered by the interim directions of the High Court are 
under process and all efforts are being made to finalise 
them expeditiously. 

LubricaUng Oils 

966. SHRI TASLIMUDDIN : Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state : 

(a) whether the Govemment are aware that the use 
of poor quality lubricating oil causing premature machine 
faHure resulting tremendous losses to the transport and 
farm sectors; 

(b) if so, the action proposed to be taken to curb 
the production and usage of such lubricants; 

(c) whether the private oil companies are using re-
refined oils in their finished products; 

(d) ~ so, whether this information is mentioned on 
their packaging; and 

(e) if not, the action proposed to be taken against 
them and to make comprehensive policy to encourage the 
collection and rerefining 01 used ~ricating oil using 
technologies that render it suitable for reuse? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS CSHRI SANTOSH 
KUMAR GANGWAR) : (a) It is pouIbIe that the use 01 
poor quality Lubrialling Oila may be one 01 the causes 
of machine failure in the transport and farm sectors. 

Cb) WIth a view to checIdng the .......... ng of 
spuriouslsub-standard lubricating OIls and G..- In the 
country, the Central Government have pronUgated the 
Lubricating Oils and G ........ (ProcaaIng, Supply & 
DIstribution Regulation) Order, 1887, which provides that 
no person could carry on the buIIness 01 a ~ 

except under and in accordance with the terms and 
conditions of a valid IIceMe to be granted under this Order. 
This Order aIIo prohibita carrying on thla business of 
processing, manufacturing. blending, compounding, pack-
aging, refining, selling or transportation of any lubricating 
011 or Grease, which has been adunerated. 

(c) to Ce) The use of re-refined Oils conforming to the 
prescribed BIS specification is permitted for manufacturing 
Lubricating Oils. Used 0118, when properly re-refined and 
suiteble additives are incorporated to meet the required 
performance levels will not cause premature machine 
failures. 

Presently, the information regarding use of re-refined 
oils in their finished products is not mentioned on the 
packaging of the products of private oil companies, as it 
is not mandatory. 

Rnervatlon to SCalSTs 

967. SHRI MANIKRAO HODLYA GAVIT : 
SHRI D.S. AHIRE : 
SHRI G.M. BANATWALLA : 

Will the Minister 01 SOCIAL JUSTICE & EMPOWER-
MENT be pleased to stete : 

Ca) whether the Natlonal Commission on Sche-
duled Castes and Scheduled Tribes had made any 
recommendations in its recent repoi't that the SCIST quota 
be extended to all appointments in the armed forces. 
the judiciary, scientific establishments and private enter-
prises. 

Cb) if eo, the details thereof; and 

Cc) the reaction of the Govemment thereto? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT CSHRIMATI 
MANEKA GANDHI) : Ca) to Cc) The National Commission 
for Scheduled Catea and Scheduled Tribes in discharge 
of Ita duties .. In the SectIon 2 Clause (5) Sub-Clause 
(d) 01 the ConstItutIon C85th Amendment) Act, 1990 has 
presented lis Annual Report recently. As per Section 8 of 
the Act, the Raporta aIongwIth the ActIon Taken Report are 
to be laid on the Table 01 the HOUI8. Hence tift the Report 
Is laid on the Table 01 the Houle reaction 01 the 
Govsmment cannot be expreued. 

law of Flnnl" c.dI 

sea. SHRI BAJU BAN RIVAN : 
SHRI CHAMAN LAL GUPTA' : 

WII the Mlnilter of FOOD AND ~EA AFFAIRS 
bep/MNdto ..... :· , 
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(a) whether the Government hIM llaued Instruc· 
tions to the States to Iesue special CMds to the families 
living below poverty line for seiling articles under the PDS 
at Subsidised rates; 

(b) if so, the details thereof; 

(c) the contents of families covered with the scheme, 
State-wise and the expenditure involved therelt; 

(d) whether complaints have been received that the 
foodgrains are being supplied to undeserving persons; 

<e) if so, the reasons therefor; and 

(f) the steps taken to check !hIs practice? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FOOD AND CONSUMER AFFAIRS (SHRI SATYA PAL 
SINGH YADAV) : (a) and (b) Yes, Sir. Guidelines Issued 
on 17th February, 1997 for the implementation of the 
Targeted Public Distribution System (TPDS), envisages that 
special carda be issued by StateslUTs to the families 
identified as living below poverty line (BPL). In case of 
already newly made cards. A suitable endorsement can be 
made by an appropriate stamp In respect of the cards of 
the population below Poverty Line. 

(c) State-wise details of families below poverty line 
as estimated by Planning Commission which are to be 
covered under the Targeted Public Distribution Syslam are 
given in the attached Statement. Expenditure on issue of 
rallon cards etc. are borne by the State GovemmentsIUT 
Administrations and this expenditure is not monitored by 
the Govemment of India. 

(d) to (f) No such complaints have been received. 
Guidelines for implementation of TPDS clearly advise the 
States to make foolproof arrangements for delivery of 
Foodgrains from Food COrpQration of India godowns to the 
Fair Price Shops and distribution of Foodgrains to the BPL 
families In a transparent and accountable mannor. State 
Governmen.. hIM also been advised to constitute 
Vigilance Committees at Fair Frice Shops at TaIuk, District 
and State levels to supplement the administrative review 
on the working of PDS. 

......... nt 
State-wiN number of beItIw Poverty Line HouIJehoIds 

aatimated to be covetfld uncIer TPDS Scheme 

StatelUTs 

Andhra Pradesh 

2 Arunachal Pradesh 

No. of BPL HOI*hoIda 
(In Iakha) 

2 

38.27 

0.77 

3 Assam 

4 Bihar 

5 Goa 

6 Gujarat 

7 Haryana 

8 Himachal Pradesh 

9 Jammu & Kashmir 

10 Karnataka 

11 Kerala 

12 Madhya Pradesh 

13 Maharashtra 

14 Manipur 

15 Meghalaya 

16 Mizoram 

17 Nagaland 

18 Orissa 

19 Punjab 

20 Rajasthan 

21 Sikkim 

22 Tamil Nadu 

23 Tripura 

24 Uttar Pradesh 

25 West Bengal 

26 Delhi 

27 AndanIan & Nicobar 

28 Chandlgarh 

29 Dadra & Nagar H. 

30 Lakahdweep 

31 Pondicherry 

Total 

2 

19.08 

85.90 

0.38 

19.95 

7.33 

4.26 

6.17 

28.75 

15.35 

53.34 

60.45 

1.30 

1.44 

0.53 

0.95 

31.82 

4.30 

.21.66 

0.34 

46.79 

2.31 

95.48 

46.59 

2.96 

0.22 

0.18 

0.14 

0.02 

0.65 

594.86 

Addltlorllli ExIImlMtlon c.ntr. 
989. SHRI T. GOVINDAN : Will the Minister of HEALTH 

AND FAMILY WELFARE be pleased to state: 
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(a) whether the Government have received any 
request tor opening of additional examination centre. for 
AH India Pre-MedicaIlPre-DentaI Entrence Examinations in 
Kerala: 

(b) if 10, the details thereof: and 

(c) the action taken by the Govemrnent in this 
regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI CALIT 
EZHILMALAI) : (a) Yes, Sir. 

(b) Last year, the CBSE had received a request for 
creation of additional centres at Koehi and Kozhlkode in 
Kerala to 8IIOid hardship to candidates from Northam 
Kerala who have to travel long distance for appearing for 
the ALL India Pre MedicaIlPre-lDental Entrance Examination. 

(c) All India Pre-Med~VPre·Dental Entrance exami-
nation is being conducted by the Central Board of 
Secondary Education as per the directives of the Suprame 
Court of India. This Examination is conducted in all the 
State Capitals only, except in the case of Maharashtra 
where the examination is conducted at Nagpur, in addition 
to Mumbai. Addition of new Centres at places namely Koehi 
and Kozhikode in Kerala was considered by the Central 
Board of Secondary Examination. Since the Centres are 
fixed in capital cities only, the request could not be acceded 
to by the CBSE. 

011 and Gas Exploration 

970. SHRIMATI JAYANTI PATNAIK : 
SHRI K.S. RAO : 

Will the Minister of PETROLEUM & NATURAL GAS 
be pleased to state: 

(a) the names of private investors participating in the 
exploration of oil and gas in the country; 

(b) the bIockIIareas both onshore and offshore 
where these private sector cornpaniea are exploring oil and 
natural gas; 

(c) whether the Government propoae to allow these 
private investors to seA the gas in the open market tapped 
from any find in the block to be allocated them; 

(d) if so, the details thereof; and 

(e) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
MINISTRY :OF PETROLEUM AND NATURAL GAS (SHRI 
SAHTOSH KUMAR GANGWAR) : (a) and (b) ProduDtion 
sharing c:ontrIICtI .... been -1IIgMd tor ..,roratton of Oil 

& Gas in nine exploration blocks 10 .... per details given 
in the encIoMd Statement. 

(c) to (e) In seven out of nine exploration blocks private 
investors have the right to •• 11 natural gas In open market 
in India. In remaining two blocks priYlde Investors did not 
evince any interaal in acquiring such rights. 

........ nt 

Exploration BiddIng 

Details of Contract8 signed 

51. Block Narne Consortium with whom 
No. & Area (Sq.K.m.) contract Signed 

1. KG-0S-SOI1 i) Hardy 011 & Gas; UK 
4964 Sq. Km. ii) Hindustan Oil Exploration 
(Offahore) Co .. India 

iii) Niko Resources; Canada. 
vi) Nagarjuna FertHizers & 

Chemicals Ltd., India 

2. GN-ON-90/3 i) HOEC, India 
29200 Sq. Km. ii) Mafatlal Industries, India 
(On Shore) 

3. CY-OS-SOI I) Vuleo Energy Inc., USA 
181 Sq. Km. il) HOEC, India 
(Offahore) iii) Tata Petrodyne Ltd., India 

iv) ONGC 

4. RJ-ON-SOI1 i) Shell India 
11108 Sq. Km Production Development 
(Onshore) B.V., Netherlands 

5. BB-OSIS I) EsaarOiI Ltd., India 
9095 Sq. Km. 
(Offahore) 

8. CY-QSfl I) VaaIoo Energy Inc., USA 
5010 Sq. Km. II) HOEC India 
(Offshore) HI) Tala ~rodyne Ltd., India 

7. RJ·QN-SOI4 I) E..., 011 Ltd., India 
18600 Sq. Km. H) PolIsh 011 & Gu Co., 
(Onshore) PoIMd 

8. RJ-QN-SOI5 I) Easar 011 Ltd., India 
18,000 Sq. Krn II) PoIIeh 011 & Gas Co., 
(Onshore) Poland 

9. CB-OSI1 I) VaaIco Energy Inc., USA 
3290 Sq.Km. II) HOEC India 
(Ohhore) III) T ... Fftodyne Ltd., India 

Iv) ONGC 



137 JYAISTHA 12, 1920 (Saka) 138 

~tlonal MlnorItI.. Flnene.1 
Dewlopment Corpomion 

971. SHRI O.M. BANAlWALLA : WIll the Minlater of 
SOCIAL JUSTICE AND EMPOWERMENT be pIeued to 
state: 

(a) the date on which the National Minorities 
Financial Development Corporation was established; 

(b) the total amount of eqijlty capital enviuged for 
the Corporation on Ita establiahment; 

(c) the present equity capital of the Corporation; 

(d) the stape ..... to secure the full envisaged 
equity; 

(e) the names of the minorities identified to receive 
assistance from the Corporation; 

(I) the agencies through which the assistance is 
provided, State-wise/Union Territory-wise; 

(g) the names of StateslUTs in which these 
agencies are yet to be identified; and 

(h) the total number of members of each minority 
and the total amount of assistance provided to them during 
1996-97 and 1997-98, State-wise and minority-wise? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
MANEKA GANDHI) : (a) National Minori1ies Development 
& Finance Corporation was established on 30th September, 
1994. 

(b) The total authorised share capital envisaged was 
Rs. 500 crores. 

(c) The paid-up equity capital of National Minorities 
Development & Finance Corporation (NMDFC) as on date 
is Rs. 145.76 crores. 

(d) Initially letter was written by the Prime Minister 
. to all the Chief Miniale,. Inviting contribution to the equity 
of Corporation. Subsequently, the matter has been followed 
up at the level of Welfare Minister and Chairman, NMDFC. 
However, State GCMlI'nI1'IMt8 have been able to contribute 
Rs. 20.76 crores tiD date. 

Central Government Me IIIeo decided to raise its 
equity contribution in paid up Capital of the Corporation 
from the elCiating 25% to 80% on pro-rata buis taking into 
conelderatlon the coNrIbuIiona made by the State 
GoverntMnla. 

(e) The .. ~, SIkhs, Buddhlata, Christiana and 
ZO ...... rIaM (P ..... ) ... been notIfled u minorities. 

(I) The Term loan and margin money loan schemes 
are implemented through the State C~islng Agencies 
(SCAs) nominated by the reepectlv. State Governments. 
The newly Introduced mlcro-credlt scheme is Implemented 
through selected non-Governmental organiaaIIontI. The list 
of State Channellslng Agencies Is given In attached 
Statement-I. 

(g) The States of Arunachal Pradesh and Goa have 
not yet identified their State Chanll4tllslng Agencies. 

(h) Year-wise information Is not maintained. How-
ever, Stat.wise consolidated Information of utilisation of 
funds with break-up of minority communitIea is given in 
attached Statement-II. • 

Statement .. 

List of Channel/sing Agencies 

ANDHRA PRADESH 

Andhra Pradesh State Minorities Financial Corpora-
lion 4-1, 825 B, Laxi Estate J.N. Road 
HYDERABAD - 500001 

2 ASSAM 

Assam Minorities Development and Finance Gorpo-
ration R.G.B. Road, Dispur 
GUWAHATI - 781006 

3 BIHAR 

Bihar State Minorities Financial Corporation 
34, Harding ro.ad 
PATNA - 800001 

4 HIMACHAL PRADESH 

H.P. Minorities Finance and Development Corporation 
Kaushal Niwas Stokes Palace 
SHIMLA - 2 

5 J & K 

J & K Women Development Corporation 
29A1D, Gandhi Nagar 
JAMMU TAVI 

J & K SClST & Be Dellelopmenl Corpn. Romeeh 
Markel, Shastri Nagar 
JAMMU - 180004 

8. KERAa=x 

Kerala Slate Backward eta.... Development C0rpo-
ration T.C. No.: 1&'351, Colton Hilla 
THIRUVANTHAPURAM - 815014 
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Karala St8te Women Development Corporation 
K. V. Towera, MoIappIMm Pattom 
THlRUVANTHAPUAAM - 885004 

KeraIII State Cooperdve Federation for FISheries 
o.telop",e .. 1 Ud. Mataya Shawan, Kuravankonam 
P.B. No.821 
THlRUVANTHAPURAM - 695003 

7 KARNATAKA 

Kamataka Minorities Development Corporation 
Vlstweswaraya Centre 12th Roor, Main Tower 
Dr. B.R. Ambedkar Veedi 
BANGALORE - 58000'1 

8 MAHARASHTRA 

Mahatma Phule Backward Classes Development 
Corporation GuImohar Croea Road No.9 J.V.P.D. 
Scheme, Juhu 
BOMBAY • 400049 

9 MIZORAM 

Zorarn Industrial Development Corporation Upper 
Khetla, AizawI 
MIZORAM • 796001 

Mizoram Cooperatiwt Apex Bank Near Vanapa Hall, 
Aizawl 
MIZORAM • 769001 

10 MADHYA PRADESH 

M.P. Backward CIa8aes & Minorities Finance and 
Development Corpn. 6, Zone 1, Maharana Pratap 
Nagar 
BHOPAL • 462011 

11 MANIPUR 

Manipur Tribal Developme .. t Corpn. LampheIpat 
IMPHAL • 796004 

12 MEGHALAYA 

Govemment of MeghaIaya Social Welfara 
Department 
SHILLONG 

13 PUNJAB 

Punjab Stale Backward a... Land Development 

15 UTTAR PRADESH 

U.P. Minorities Ananelal Development Corporation 
748, 7th Floor, Jawahar 8hawan Aahok Mara 
LUCKNOW - 228001 . 

16 TRIPURA 

Tripura SC.. Backward CIuaea and Minorities 
CooperatlYe Development Corporation Supari Bagan, 
Kriahna Nagar P.O. Lake Chowmanl, W .. t Tripura 
AGARTALA • 799001 

17 RAJASTHAN 

Rajasthan SCJST Finance & Development Coopera· 
tive Corporation Nehru Sahkar Shaven 
JAIPUR 

18 . HARYANA 

Haryana Backward CIa8aes & Economically Weaker 
Section Kalyan Nigam Lid. 
SCO No.813-14, Sector 22·A 
CHANDIGARH 

19 GUJARAT 

Gujarat Backward CIaaeee Development Corporation 
Block No. ", 2nd Floor Dr. Jivraj Mehta Shaven 
GANDHI NAGAR • 382010 

20 WEST BENGAL 

21 

West Bengal Minorities Development and Finance 
Corpn. Bhabani Shaven (lind Roor, West) Alipur 
CALCUTTA • 700027 

NAGALAND 

NagaJand Indullrial Dellelopment Corporation LId. 
IDC Hcue, P.C. NO. 5 DilNlpUr· 797112 
NAGALAND 

22 ORISSA 

0rIau State. SCIISTI FInance and Dellelopment 
CorpondIon 14, Lull Road 
BHUBANESWAR 

23 SIIOOM 

& Rnance Corpn. SCO No. 80-81, SecIor 17·A SIIddm STISCIOSC DtMlopmIfII Corpn. Shanu Path 
CHANDIGARH· 180017 GANGTOK 

14 TAMIL NADU 

Tami Nadu Backward aa.... and Minorities 
Economic o.v.lapmenI CoIporatIon 807, Anna Salal, 
VItI Floor P.O, Box • 2786 
MADRAS • 600002 

UNION TERRITORIES 

24 ChandIgam Scheduled C8Iledcheduled TrIble 
Finance and Development CorpcnIIon Town Hall 
BuIldIng, 3rd Floor Sector 17.0, Near D.C. omce 
CHANI':'lIGARH 
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25 Dadra & Nagar Havell 27 The Andaman & Nicobar Islands Integrated Devt, 
Daman & DIu SClST Finance and Corpn. Ud. (ANIIOCO) New Marine Dry DockI 
Development Corporation Ud. Workshop Complex Post Box No. 180 
D.I.C. Office, Dadra & Nagar Havell PORT BLAIR - 744101 

Post • Sliva .. a, Via - Vapl (Wirly) 28 Lakahdweep Development Corpn. Ud. 4015598, lind 
PIN 396230 Floor Near Padma Junction M.G. Road, Emakulam 

26 Pondicherry Corporation for 
COCHIN - 682035 

the Development of Women 29 Delhi Financial Corporation Saraswatl Bhawan 
No. 10, lIango - 5 E-Block, Connaught Place 
PONDICHERRY - 11 NEW DELHI - 110001 

STATEMENT-II 

State-wise & Community-wise Break-up of Beneficiaries Assisted 
(As on Da,. 28-5-98) 

(Rupees in lakhs) 

State/SCA Amount Utilised Bene. Musli~ Christians Sikhs Bhuddists Parsis • 

Haryana 

Tamilnadu 

Bihar 

Gujarat 

A.P. 

u.p. 
H.P. 

J&K 

Keraia 

Karnataka 

Maharashtra 

M.P. 

Mizoram 

Punjab 

West Bengal 

97.00 385 

33.24 172 

61.40 81 

696.37 1006 

205.39 1655 

4781.84 8560 

11.37 34 

35.34 

717.56 

238.65 

562.30 

500.37 

66.35 

354.69 

474.24 

58 

1691 

2111 

850 

2238 

373 

797' 

887 

136 

101 

72 

989 

1604 

7879 

30 

45 

1222 

2003 

832 

o 
18 

676 

Total 8836.11 20898 15607 

Blood Tranefualon 

972. SHRI ANANT KUMAR HEGDE : Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to etate: 

(a) the detalis of &tapa tMwI to make the blood 
tranlfullon .... risky i.e. aprHdng 01 AIDS and 0Iher 
dI ...... ; and 

... . 
1 . , 

• ";1 

10 

71 

2 

7 

43 

188 

o 

489 

108 

15 

372 

10 

10 

1286 

239 

o 
2 

o 
8 

482 

4 

12 

o 
o 
2 

o 
769 

o 
1498 

o 
o 
5 

o 
o 

51 

o 
o 
o 
o 
o 

o 
o 

57 

o 
o 
o 
o 
o 
o 
o 
o 
o 
o 

o 
o 
o 

(b) the steps taken by the Government to have a 
mandatory check on the functioning of various bfood banks 
in the country? 

THE MINISTER OF STATE OF THE MINISTRY 
OF HEALTH AND FAMILY WELFARE (SHRI [W.IT 
EZHILMALAI) : (a) The Druga .end CoemetIca Ac:IIRuIe 
provide rnandaIoIy teeIIng of Blood for Blood T ...... ' ...... 

,,.. ... , .. 
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0--. lite HIV, HepatIIiI B, Surface AntIgen (HbSAg), 
Syphilla and ..... rIa. Under the National AIDS Control 
Programme ~ under Implementation, all the public 
sector Blood Banb have been modemised, by providing 
cash and commodity asaiatance. For teatlng of Blood for 
HIV, the Blood Banka are linked with 154 Zonal Blood Tes· 
ting eemre. where they can get their Blood Samples tested. 

(b) AU the Blood Banks in the country require 
License under Drugs and Coametics Act/Rules. This is 
being monitored by Drugs Controller General (India) and 
State Drug Administration Department through inspection 
of Blood Banks for issue/renewal of Licenses. 

{Tf8I1Slationj 

lIodern .... on on Hospitals In U.P. 

973. SHRIMATI KAMAL RANI : Will the Minister of 
HEAlTH AND FAMILY WELFARE be pleased to slate : 

(a) the number of hospitals modernised MIl 
expanded in Uttar Pradesh during the Eighth Five Veer 
Plan; 

(b) the name of hospitals in Uttar Pradesh proposed 
o be modernised and expanded during the Ninth Five Year 
'Ian; 

(e) whether any new hospitalsldispensaries have 
been HI up or proposed to be HI up in Uttar Pradesh 
with the aui8tance of the World Bank; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI) : (a) and (b) 'Health' being a Slale subject, 
it is the responsibility of the Govemment of Uttar Pradesh 
to modernise and expand the Hospitals under their 
adrnIniatrative control. 

(e) and (d) No tto.pItal or Di8penNry has been ... 
up In Uttar Pradesh with World Bank A8M1ance. A Project 
PropoaaI received from the Government of Uttar Pradesh 
under the Stata HeaIIh System Development Proj8ct has 
fIeen poeed to the Wortd Bank for assIatance. Such Stale 
Pr0ject8 are developed through detailed disci .... with 
the World Bank. " is, therefoI., not pouIbIe to commenI 
on the final dimen8iona and Components of the Project 
at this juncture. 

[English] 

974, DR. BlZAY SONI<AR SHASTRI: WID !he ..... r 
of FOOD AND CONSUMER AFFAIRS be pIHsed to ..... : 

(a) whether the convnon euppllers of Super Bazar 
and the Kendriya Bhandar are charging dIIerent retes of 
supply of their products; 

(b) if so, the reuone therefor; 

(e) the names of such suppliers and the items 
supptied by them indicating their rates; and 

(d) the action proposed to be taken in the matter? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FOOD AND CONSUMER AFFAIRS (SHRI SATYAPAL 
SINGH YADAV) : (a) and (b) According to the information 
furnished by the Super Bazar Delhi and the Kendriya 
Bhandar, Delhi: they obtain their supplies of branded 
products from the manufacturers or their authorised 
distributors at rates applicable to the bulk purchasers. In 
respect of certain other Items which theM organizations 
procure through their appRMtd suppliers, both these 
orgMizatIons take undeItakingaialfidavil from their ap-
proved suppliers to the efIect thai rates off8red by them 
sre the lowest and that the approved supplier shall not 
offer ..... r price to any organization without giving the 
benefit of reduction to them. There Ie no system to v.rify 
as to whether these suppliers are the common suppliers 
or not. 

(e) and (d) Do not arIM. 

{Tl8nsIationJ 

Decreeslng of '-Ie agalnat Main 

975. SHRI JAYSINHJI CHAUHAN : Will the Minister 
of HOME AFFAIRS be pIeaIed to ~Ia : 

(.) whether the number of temaIes agal_ ...... Is 
decreulnglnthscountryasperthecensuaconducted recenIIy; 

(b) H so, the details thereof and the reasons the,.", 
State-wise: and 

(e) the slips taken or prapoMd to be taken by the 
GcMtrmnent to bIIIMce It? 

THE MINISTER OF HOME AFFAIRS (StlRI L.K. 
ADVANI) : (a) Yes, Sir. The number of femaIea per thouIand 
maIee in Incia hea dec,..... from 834 in 1881 10 127 
in the 1991 Census. 

(b) The Sfate.wIee dItds of number of ..".... per 
thouaancI males as per 1981 and 1.1 Censuaea are given 
In the encIoeed StatemenI which Ihowa that OUI of 32 
8taIaI and Union T~ only In the cue of 18, the 
number of. femIIeI against maJes .... declNMd during 
1881·81. The deere ... In the number of t.mal .. vIs·a·vls 
males during 1881·81 may be .. eo : 
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I) Strong son preference; Md 

ii) Misuse of the pre-natal diagnostic test. 

(c) The GoYemment of India hu takan a number 
of Itepe to improve the health statui of women. Primary 
Health Centres and Sub-Centrn have been expanded 
through-out the country. In order to reduce the natemal, 
infant and child mortality rates, the Child Survival and Safe 
Motherhood CSSM) Scheme was launched during the year 
1992-93. Immunization Programme hu been universalized 
in a phued manner. Infanticide is a crime under the Indian 
Penal Code. The persons found involved In such acts are 
proceeded against under the law. T he Central Govemment 
has also enacted the pre-natal Diagnostic Techniques 
(Regulation and Prevention of Misuse) Act, 1994 to curb 
the misuse of Pre-natal Diagnostic Techniques for 
determination of the sex of the foetus leading to femaJe 
foeticide. Besides, various programmes of action and 
advocacy are being implemented by the Govemment in the 
country lor the waHare and development of women and 
the girl child. Attempts are also being made to project a 
positive image of the girl child so as to bring about changes 
in societal attitudes towards them. The Govemment has 
also initiated a media campaign to generate awareness on 
various issues relating to the girl child. A National Plan 
of Action for the SAARC Decade (1991-2000 A.D.) for the 
girl child focussing on survival, protection and development 
of the girl child has been formulated. A special set of 
interventions for adolescent girls has been institutionalised 
through the Integrated Child Development Services 
Structure. The Balika Samriddhi Yojna, a scheme to raise 
the status of the girl child hu been Launched on 2.10.97 
by Govemment of India. Under the Scheme a Grant of Rs. 
500/- is given to mothers on the birth of a girl child, in 
families below the poverty level, as a gift from Govemment 
to supplement her nutrition. 

.... m.nt 

Sex R.tio (Number of felMles ".,. 1000 mII/fi) for 
IndM .nd SfII,.. .. ".,. the 1981 

.nd 1991 Cen8uses 

IndlalStatelUnion Territory 

India 

S ..... 

1. Andhra Pradeeh 

2. Arunachal Pradesh 

3. Alaam 

4. Bihar 

1981 

2 

934 

975 

882 

910· 

948 

1991 

3 

927 

972 

859 

923 

911 

2 

5. Goa 975 

6. Gujarat 1M2 

7. Haryana 870 

8. Himachal Pradesh 973 

9. Jammu & Kashmir 892 

10. Karnataka 963 

11. Kerala 1032 

12. Madhya Pradesh 941 

13. Maharashlra 937 

14. Manipur 971 

15. Meghalaya 954 

16. Mizoram 919 

17. NAGALAND 863 

18. Orissa 981 

19. Punjab 879 

20 Rajasthan 919 

21. Slkklm 835 

22. Tamil Nadu 9n 
23. Tripura 948 

24. Uttar Pradesh 885 

25. West Bengal 911 

Union T.rrltorIH 

1. Andaman & Nicobar Islands 760 

2. Chandlgarh 789 

3. Dadra & Nagar HIMIII 974 

4. Daman & Diu 1082 

5. Deihl 

8. Labhadweep 

7. Pondicherry 

808 

975 

985 

3 

967 

934 

885 

.78 
923= 

960 

1036 

931 

934 

958 

955 

921 

886 

971 

882 

910 

878 

974 

945 

879 

~17 

818 

790 

952 

969 

827 

943 ' 

979 

Based on population figures worked out by Interpo-
lation u 1981 ceneua was not held in the State of 
Auam due to distulbed conditions. 

• Baed on projected population u 1991 census was 
not held in the State of Jammu & Kashmir due to 
disturbed cond~. 
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(English] 

Medical FlCllltlas to Penllo".,. and 
thalr Family Members 

976. SHRI JANG BAHADUR SINGH PATEL: Will the 
Minl$ter of HEALTH AND FAMILY WELFARE be pleased 
to state 

(a) whether the pensionarsland their families are not 
provided the same medical fa ~i"ties as are provided 10 
serving Central Government Employees; 

'b) If so. the reasons therefor and the steps taken 
to extend the same medical faCIlities to Pensioners and 
their family members as are avaIlable to Central 
Government Employees; and 

(c) the comparative chart shOWing the Medical 
facilities available to serving employees and that of 
available to the Pensioners windows and their family 
members? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DAUT 
EZHILMALAI) : (a) to (c) The Pansioners & their Families 
residing in areas covered by CGHS Dispensaries are being 
provided the same medical facilities that are provided to 
serving Central Government employees. For the Pensioners 
residing in areas not covered by CGHS, Ihe Government 
have issued orders lor payment of medical allowance of 
Rs. 100/- per month for their day to day treatment. They 
have also been permitted to register themselves with the 
nearest CGHS Dispensary on payment of prescribed 
subscription, so that they may avail of Hospitalisation! 
Indoor Treatment through CGHS and claim medical 
expenditure, theretor. 

Propo .. ls of carta'n CommunlU .. from 
Autonomous Hili DI.trlct. 

9n. DR. JAVANTA RONGPI : Will the Minister of 
SOCIAL JUSTICE & EMPOWERMENT be pteased to state: 

(a) whether the Union Government has bought 
opinion of the Autonomous Councils of AsSam in regard to 
scheduling of certain communities residing in the Autonomous 
Hill Districts of Karbl Anglong and North Cochar Hills; 

(b) if so, the details thereof; 

Cc) If not, the reasons therefor; 

(d) whether such opinion .haD be sought belore 
considering any proposal to amend the Schedule Tribe 
o.r act in respect of Assam also; and 

Ce) if so, the detaiIa thereof? 

T HE MINISTER OF S~ OF THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT CSHRIMATI 
MANEKA GANDHI) : (a) v.. Sir. 

(b) The Autonomous State Demand Committee, 
Karbi Students' Association, Dlmua Students' Union, Karbl 
Nlmso Chingthur AlOng and Dlrnaaa Women Society In 
their memorandum daI8d 12 May, 1998 have requested the 
Government that they should hold discu8Sion with Kabri 
Anglong Autonomous Council, North Cachar Hills Autono-
mous Council and MLAs & MPs of the Hill areas 01 Assam 
on the issue of Scheduling of certain communities in the 
iist Scheduled Tribes of Aasam. 

Cc) Does not arise. 

Cd) and. Ce) The proposal has been forwarded to the 
Government of Assam for their comments. 

RI .. In AIDS ca ... In Andh,. PrwI •• h 

978. SHRI R. SAMBASIVA RAe : Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether AIDS cases in Andhra Pradesh is rising; 

Cb) whether 7,686 ca888 were found in Andhra 
Pradesh during the last five years; 

(e) whether the study conducted by Medical Centre 
and Research Foundation revealed thet the number of HIV 
carriers was increaSing due to lack of awareness of sate 
sex: 

(d) whether the incidence was more in 
Visakhapatnam, Srikakulam, East and Godavari Districts 
and part of Orissa: 

(e) whether any concrete mea.ures and steps are 
being laken by the Union Government to help and assess 
the State Government for chedclng AIDS cases in North 
Andhra Pradesh and other parts of the country: and 

(f) it so, the details thereof and if not, the reasons 
therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILV WELFARE CSHRI DALIT 
EZHILMALAI) : Ca) V .. , Sir. 

Cb) No, Sir. The number of AIDS c .... reported in 
Andhra Pradesh Is 52 and .. ro poaHlve are 42&2, 

Cc) GCMtmn18nt Is not aware Ibaut any such Study 
but, Evaluation Study dona by the Stat. AIDS Cell revel 
that 57% of the general public are aware of AIDS. 80'1' 
of the Commeft:lal Sex Workers; 87% among the True! 
Drive,. and 85% among the Blood Donora are aware 0 
AIDS. 
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(d) The incidence of AIDS cae. in Ea.t Godavari 
i. 2: in Srikakul.m I, and no cues of AIDS h.ve been 
reported lrom Weal Godavari and Visakhapatn.m. 

(e) and (fl In order to prevent and control the spre.d 
of HIVIAIDS in India. a comprehensive programme IS 
currently under implementation as a Centrally Sponsored 
Scheme throughout the Country. the Strategies of the 
Programme consi.t of (i) .trengthening Programme 
M.nagement capabilitie. at Central & St.te level: (iiI 
Creation 01 Aw.reness .mong8t high risk beh.viour groups 
and generel public .bout HIVIAIDS; (iii) Control of Sexually 
Transmitted Diseases; (iv) Ensure Blood S.fety .nd 
Rational use of Blood; (v) Strengthen the Surveillance and 
DiagnOSIs. and (VI) Clinic.1 Management of HIV/AIDS 
Cases. 

Increa.. In TB C .... 

979 SHRI C.D. GAMIT : Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to state 

(al whether the Government are aware that India IS 
one of the country which will not meet the WHO deadline 
of 2000 AD lor the universal implementation of DOTS 
(Directly Observed Treatment Short Course) lauded as a 
sura-lire method to cure TB with 85 to 90 percent cure 
rate; 

(b) If so. whether there are 14 million TB cases In 

India and one dies with this disease every minute: 

(c) whether it is a lact that while AIDS is a behaviour 
related disease. with its risk lactors indentilied and 
prevention made possible through behavioural changes TB. 
spares no one, as it is spread through air; and 

(d) if so. the steps laken by the Government for the 
National Health Security? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI) : (a) and (b) Yes, Sir. 

(c) .nd (d) Yes, Sir. II is a fact that in AIDS and T.B .. 
the risk factors are identified and prevention i. pouible. 
But T.B. is more contagious becau.e it spread. through 
.ir borne tran.miuion. 

A revised T.B. control strategy to .chieve • cure rate 
of atleast 85% has been introduced in the country. which 
should lead to reduction in the pool of Infection. 

{Translation} 

IFFCO Fertilizer PI.nt 

980. SHRIMATI SURYAKANTA PATIL : Will the 
Mlnl.ter of CHEMICALS AND FERTILIZERS be ple.sed to 
etate : 

(a) whether the "IFFCO· fertilizer plant at 
G.ndhldh.m-Kandta in Gujar.t has commenced production 
according to it. increased capacity; 

(b) if.o the details thereof; 

(c) whether all the persons h.ve been provided 
employment whose lands were acquired at the time of 
establishment of the plant; 

(d) II so. the details thereof; and 

(e) the details 01 representation received by the 
Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (DR. AK PATEL) : (a) 
to (e) IFFCO's Kandla Pha.e II Project lor an incremental 
cap.city 01 2.11 I.kh tonnes 01 phosphate nutrient per 
.nnum is scheduled to be completed in October, 1999. The 
land for est.blishment of the plant was leased to IFFCO 
by the Kandla Port Trust. As such, the question of providing 
employment to land losers does nol arise. No repreeen-
tations have been received by the Government in this 
regard. 

Bhopal G •• Tragedy'. De.th C •••• 

981. SHRI SUSHIL CHANDRA VARMA : Will the 
Minister of CHEMICALS AND FERTILIZERS be plea.ed to 
state: 

(a) the total number of cases of deaths in Bhopal 
Ga. Tragedy filed in the courts; 

(b) the number of cases out of them di.posed of 
till now, .'ongwlth the number of c.ses still pending in the 
courts; 

(c) the total number of death cases rejected and 
nothing has been paid 88 compensation to the .pplicants; 
and 

(d) the total number of death c .... in which 
compensation has been granted .nd the .verage .mount 
p.,d to .ach of theae applicants? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (DR. A.K. PATEL) : (.) 
15,310 death claim cae. were flied during 1985 to 1989. 

(b) and (c) As of 30.4. 1 998, the position 18 as 
fo"ows : 

Disposed 

Pendinp 

Rejected 

15,222 

88 

3,750 
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(d) Our of 11,472 cases in which compenution has 
been granted, 5097 cases were found to be Death ceaes, 
in which the following amount of compensation has been 
awarded :-

(i) Compensation awarded more 
than As. 3 lakh 19 

(ii) Compensation awarded mont 
than As. 2 lakh 76 

(iii) Compensation awarded more 
than Rs. 1 lakh 5002 

5097 

The remaining 6,375 cases went not proved .. Death 
cases and the award was given under 01-Pensonal Injury. 

(Source: Office of the Welfare CommisIioner, Bhopal 
Gas Victims, Bhopal). 

(English} 

Sugar Mill. 

982. SHRI RANJIB BISWAL : Will the Minister 01 
FOOD AND CONSUMER AFFAIRS be pleased to state : 

(a) the number of sugar milia in the country, State-
wise: 

(b) the location and annual turnover thereof: 

(e) the number out of them are set up on c0-
operative basis: 

(d) whether the Government have proposal to 88t 
up co-operative sugar milia during 1998-99: and 

(e) if so, the States where these co-cperative augar 
mina are proposed to be let up, Jocatiorr.wII8? 

THE MINISTER OF STATE IN THE MINISTRY' O~ 
FOOD AND CONSUMER AFFAIRS (SHRI SATYA ,PAL 
SINGH YADAV) : (a) A statement IIhowIng Stete-wile 
number of installed augar mills In the Country II attached. 

(b) Information in this regard II being coIIecIed: 

(c) AI on 31.3.98, 258 inatalled lUg8/" miII8 were in 
the cooperative sector. 

(d) and (e) Central Government doea not let up 
augar milia In any part of the Country. It, however, grants 
lenera of Interftllnduatrial u.:.nc:es lor letting up of new 
IUgar milia. 

During-the auger year 1997-98 (October - SepIember), 
as on 31.3.98, 4 leiters of inhlnt have been Iseued by the 

Ministry of Industry for aettIng up of new sugar mill, in 
CooperatNe Sector In the Country, the detaIII of which ant 
.. under :-

91. State 
No. 

1. Gujarat 

2. Madhya 
Predesh 

Propoeed Oat, of 
location I .. ue of letter 

of Intent 

At I Teh. YanIIIda, 21.10.1987 
01111. YaIaad. 

1. Naralnpura. Teh. 5.12.1997 
Ragogarh, Distt. Guna. 

2. At I T'h. Kuruci, 
Did. Raipur 

5.12.1997 

3. Bihar Chorrna, Pakridayal, 30.12.1997 
Distt. East Champaran. 

St8t8ment 

Stlltement 8howing State-wis" number of instlilled 
Sugar MDIs in the country (As on 31.3.1998) 

51. No. State No. of installed augar Mills 

1. Plrljab 22 

2. Haryana 13 

3. Rajasthan 3 

4. Uttar Pradesh 122 

5. Madhya Pradesh 9 

6. Gujarat 20 

7. Maharashtra 120 

8. Bihar 28 

9. Alsam 3 

10. Orissa a 
11. Weet Bengal 2 

12. Nagaland 

13. Andhra Pradesh 41 

14. KlrnataU 32 

15. Temil NIIdu 35 

16. PondIcherry 2 

17. KeNt. 2 

18. Goa 1 

Total : 4e4 
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ArtIcte 311 

983. SHRI INDRAJIT GUPTA : Will the Minister of 
HOME AFFAIRS be pleased to WIte : 

(a) whether the GoYemment are considering to 
invoke article 356 of the conltltutlon against State 
Govemments; 

(b) If so, the detalll thereof; and 

(c) the time by which final decision is likely to be 
taken in this regard? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
AOVANI) : (a) No, Sir. 

(b) and (c) Do not ariee. 

'-ding ca ... of ProvIdent Fund 

984. SHRI CHAMAN LAL GUPTA : Will the Minister 
of LABOUR be pleaaed to state : 

(a) the number of pending cases of Provident Fund 
in various tribunals in the country, Stat.wise; and 

(b) the steps taken by the Government to expedite 
the process? 

THE MINISTER OF LABOUR (DR. SATYANARAYAN 
JATIVA) : (a) and (b) At present here is only one Employees' 
Provident Fund Appellate Tribunal set up at Delhi with effect 
from 1.7.1997. The information showing number of cues 
(State-wise) pending before the Tribunal is given in the 
attached Statement. In order to expedite the process of 
disposal of the cases, the Tribunal in addition to regular 
hearings is also organising camp hearings in difterenl parts 
of the country. 

As on 30.4.1998 

51. StateIRegion Number of Pending 
No. cuee in the PF Tribunal 

2 3 

1. Andhra Pradesh 29 

2. Bihar 15 

3. DeIhl 03 

4. Gujarat 30 

5. Haryana 04 

6. Kamataka 02 

7. Kerala 40 

2 

8. Madhya Pradesh 

9. Maharuhtra 

10. N.E. RegIon 

11. 0rIua 

12. Punjab 

13 Rajasthan 

14. Tamil Nadu 

1S. Uttar Pradesh 

16. West Bengal 

Total 

{Trans"tIon/ 

3 

06 

12 

00 

06 

30 

20 

60 

11 

01 

269 

ProductloniCon.~mptlon of Sugar 

985. SHRI RAVINDRA KUMAR PANDEY : 
SHRIMATI JAY ANTI PATNAIK : 
SHRI SANDI PAN THORAT : 

Will the Minister of FOOD AND CONSUMER AFFAIRS 
be pleased to state : 

(a) the production/consumption of sugar in the 
country during each of the last three years, till date; 

(b) whether there is a domestic shortage of sugar 
at present; 

(c) if so, the reasons therefor; and 

(d) the steps taken by the Govemment to boost the 
sugar production to meet the requirement for PDS in the 
country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FOOD AND CONSUMER AFFAIRS (SHRI SATYA PAL 
SINGH VADAV) : (a) The productionlconsUrf1)tion of sugar 
in the country during the last three sugar 88880ftI and the 
current sugar aenon 1997-98 is as under :-

Sugar Season Production Intemal 
(Oct. -Sapt.) Consumption 

(In lakh tonnes) 

1994-95 146.43 119.74· 

1995-96 184.29 131.72· 

1996-97 129.05 137.92 

1997-98 (upto 30.4.88) 121.45 79.76 

·Excludlng sugar Imported by private partIea under O.G.L. 
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(b) and (c) The production of sugar in the 1997-98 
~ is 8Om8What .... thIIn the requirement In that 
period. HOIMMI', with the carry-over stacks available at the 
start of the INIOn, the a~te availability of sugar in 
the sugar season is adequate. 

(d) The various short term and long 111m ... taken 
by the Government to boost the sugar production In the 
country are as under :-

(i) Early crushing incentive, by way or partial 
exemption from statutory levy, for the production 
in the period 1.10.97 to 15.11.97. 

(ii) Late crushing incentive. by way of partial 
exemption from statutory levy, for the production 
in the period 2.5.98 to 31.7.98. 

(iii) Providing low-interest short term loans from the 
sugar Development fund for purchase of inputs 
for improved cultivation of sugarcane. 

(Iv) Providing low-interest loans from the Sugar 
Development Fund for projects relating to cane 
development and modernisation/expansion of 
existing sugar mills. 

(v) Graded exemption from statutory levy for setting 
up of new capacity for production of sugar. 

(vi) Providing of buffer subsidy from the Sugar 
Development Fund to sugar mills during period 
in which the stoclc8 are abnormally high. 

Mont DletllI.... In U.P. 

986. SHRI HARIKEWAL PRASAD : Will the Minister 
for CHEMICALS AND FERTILIZERS be pleased to 
state : 

(a) wheIher the Government propose to set up more 
disti .... in view of the availability of rnoHuses in Uttar 
PI8desh; and 

(b) If so, the detda ther80f and the pIacee where 
..... .,. likely to be Nt up? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTIUZERS. (OR. A.K. PATEL) : (a) 
No, SIr. 

(b) Don not arise. 

(EngWJ] 

Militant ActIvItIH 

987. SHRI K.C. KONOAIAH : WI the Mlnilter of 
HOllE Ar=MIRS be pIeaIed to state : 

(a) whether the Government propoee to curb militant 
activities along the Indo-Myanmar bordera; 

(b) if so, whether the Govemment have also 
discussed the matter at official level with that country in 
recent months; 

(c) if so, the details thereof; and 

(d) the action takenlpropoeed to be taken to curb 
militant activities? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI) : (a) to (d) Reports indicate that there are camps 
in Myanmar which are being used by North Eastern 
insurgent groups for safe havens, sanctuary and training 
purposes. In order to sort out the outstanding issues on 
the Indo-Myanmar border, a Memorandum of Understand-
ing (MCU) on cooperation between civilian border 
authorities of India and Myanmar was signed on 21 
January. 1994. At the recent Home Secretary level bilateral 
talks. both sides stressed on the continued need for taking 
actions against insurgents and other negative elements 
operating from their soil against the other. Both sides 
reiterated that they do not allow their territories to be used 
for the activities against each other They Myanmar Side 
has agreed to intensify the eXisting contacts and 
communication links at the local level to lacilitate action 
against insurgents. arms traffickers and other negative 
elements. 

Purulla Arms Drop Cue 

988. SHRI AMAR ROY PRADHAN : Will the Minister 
of HOME AFFAIRS be pleased 10 state : 

(a) whether the Inter Pol Task Force has undertaken 
the case of Purulia Arms drop of December. 1995: 

(b) if so, the details thereof: 

(c) whether the Inter Pol will allow Indian Invesliga· 
tora (CBI) to go to different countries Including Taivan for 
ilMStigatlon of the case; 

(d) If so, the details thereof; 

(e) whether the Inter Pol will provide all practical 
Assistance to the Indian Inveatigatora; and 

(f) If so, the extent to which the ualstance Is likely 
to be provided? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI) : (a) and (b) Yes, Sir. Analytical Criminal 
Intelligence UnH of Interpol headqulrtera has InstHued a 
Itudy of the Purulla Arms Dropping cae Code named 
'Project Purulla'. Task Force of the 'ProjecI Purulia' are 
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rendering M8iatance in fumlehing required information to 
CBI on lICCueecI persona and coordinating with other 
countries. 

(c) and (d) According to law of a particular country, 
the competent authority of that country will decide whether 
assistance is to be rendered or not. Interpol cannot compet 
a country to render usiatance. The requested country can 
permit visits of CBI officers for helping them in investigation. 
If required they can call the CBI officers from India for 
assisting them in the matter. 

(e) and (f) The assistance to be rendered by Interpol 
to investigators is limited to the e.dent of passing on some 
information. Interpol's informaJlon only facilitates investiga-
tors of CBI by sending Letter Rogatory etc. 

Ayurvedlc and Homoeopathlc 1'reabnent 

989. SHRI G. GANGA REDDY : Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to 
state: 

(a) whether the Government have any proposal to 
popularise Ayurvedic and Homoeopathic Treatment in the 
country; 

(b) If so. the steps taken in that direction during the 
Eighth Five Year Plan; and 

(c) the details of strategy proposed to be adopted 
for the purpose in each State during the Ninth Five Year 
Plan? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI) : (a) Yes, Sir. 

(b) A statement-I is attached. 

(c) A working Group was set up by the Planning 
Commission to prepare proposals for the Development and 
Promotion of the Indian Systems of Medicine and 
Homoeopathy for the 9th Five Year Plan period. The Working 
Group identified areas of intervention, such as standards of 
education, standardisation of drugs and quaHty control, 
enhancing the availability of raw malerials, research and 
development, Involvement In the National Health Care 
Delivery. The 5th Conference of Central Council of Health 
and Family Welfare held on 8th to 10th January, 1997 and 
the 1st Conference of the Ministers of Health dealing with 
Indian Systems of Medicine and Homoeopathy held on 
18.2.1997 adopted certain resolutions around thaae thrust 
areas for Implementation. The Dapartrnant'a Plan proposals 
for the 9th Five Year Plan haw bean prepared keeping In 
view the .. rese-Iutlona. A copy of the reeoIutions adopted Is 
enclosed aa Statement-U. 

Statement .. 

Re " Ayunedlc and HomoIIopMhIc rINtment 

(b) During the 8th Five Year Plan period GOYBmment 
set up an Independent new Department of Indian System 
of Medicine and Homoeopathy In March, 1995 for the 
development and promotion of thaae aystama Including 
Yoga an Naturopathy in the country. Some centrally 
sponsored' echemes were implemented during the 8th Five 
Year Plan. They are as follows :-

1. Providing financial assiatance for improving 
and strengthening of the undergraduate c0lle-
ges of Indian Systems of Medicine and Homoao-
pathy, 

2. Financial asaiatance for upgradation of deJ*t-
menta in Homoeopathy coIfegee for Post 
Graduate Training, 

3. Financial assistance for upgrading the Depart-
ments in Post Graduate Training and reeearch 
in Indian Systems of MedIcine, 

4. Central scheme for development and cultivation 
of medicinal plants was continued, 

5. Financial assistance for reortantation training fDr 
teachers, practitioners, researchers to updaftt 
their knowfedge, 

6. Strengthening the establishment of premiaf 
Institutas in the Indian Syatama of Medicine and 
Homoeopathy, such as, the National Institute of 
Ayurveda, National institute of Homoeopathy at 
Calcutta, national Institute of Unani Medicine, 
Bangalora, National Institute of Naturopathy, 
Puna, Raahtrlya Ayurved Vidyapeeth, DeIhl, 
Institute of Post Graduate Training and AesNlch 
In Ayul'YBda, Jamnagar, 

7. Research In Indian Syalems of Medicine Ind 
Homoaopathy was aupported through various 
Central Councils for Reeaarch In AyuMlda, 
Siddha, Unanl, Homoaopathy, Yoga and Naturopa-
thy, and 

8. . ContInuation of Pharmacopoaia Committees of 
AyurYBda, SIddha, Unani and Homoaopathy to 
develop Pharmacopoeial standatda for drugs of 
the raspactive Iystems and atandardlullon of 
drugaland te,tlng of drugs through the 
Phannacapoelal Laboratory of Indian MMicine 
and Homoeopathy Pharmacopoeial Laboratory 
at Ghazlabad. 
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StIItII.Mnt-II 

~ IIdot*d in FIfth Cot*Mce of Centtal 
Council of HMIIh & FfImIIy w.w.,. 

WORKING GROUP V 

Indllin Splelne of MedIci,.. end Homoeopathy 

The WI Working Group of the Central Council for 
HeaIIh & Family Welfare Held on 8th to 10th Janu.ry, 1996 
concerning Inclan System. of Medicine and Homoeopathy 
under the Chairmanehip of Shri P.rtha De. Minister of 
Heafth & Family Welfare, West Bengal and Co-Ch.irman-
ship of Dr. Harshwardhan, Minister of He.1th & F.mily 
Welfare, Govt. of NCT, DeIhl made the following 
recommendations for .doption as resolutions for CCH&FW. 

A. I ..... AeIIdIng to Educdon end TrIIlnlng In Indian 
.,..... of MedIci,.. • tIoInoeop.thy 

1. Minimum standards formulated by Central Coun-
cil of Medicine and Central Council of 
Homoeopathy raquint rationalisation and thereafter 
strict enforcement In all the teaching institutions 
in the country. 

2. To check the mushroom growth of sub-standard 
ISM & H Colleges, the CCIM and CCH Acts need 
to be amended. Guidelines, with penalties for 
non-compliance need to be issued for the period 
from the stage of an application for setting up 
a college to the stage of recognition and 
qualification. Project Report for new college 
should be appI'OII8CI by GOI in addition to the 
prior approval of the CCIMICCH and the 
Univer8Ity concerned. 

3. AdrnIsaion teMalEntnInce teeta for AyuMlda. 
Unani, Siddha, HomoeopaIhy and Yoga Colleges 
should be conducted eeparateIy. Th. wi" help 
In eeIecting c:andidIII-. wilt! an Interest on these 
ayatema. Stale GoIIwnmenta who are .dmittlng 
IIUdenIs on the merit baia may continue the 
exa.ung procedure. 

4. MIninun quaIIficaIiona for admiIeIon to Ayurvedal 
U~ Colleges for the 
Graduate COUIUI should be 10+2 wIIh Science 
(Biology Group). Other prDVi8iona IhouId be 
deIeIed. ProvIIIonI to teech SanIIu1t for AyuMIda, 
Urdu or PerIIan or HIndI for UMni and Tamil for 
SIddha may be IncorpcnIed In the main COUrH 
of 4.5 yea,.. 

5. Existing Graduate and Poet Graduate Col", 
of ISM • H may be ...... Iglhaned by .-ocatIng 
more reeowcee to mNI the ltandards of CCIM 
and CCH. 

8. Reorientation training programmea for In·eervIceI 
aemI-Govt. Teachera, PhpIcI_ and Private 
Practitioners should be organised In • big way 
by State and Central Govt. For Teachers It should 
be made euentlal to undergo reorientation 
trslning periodically. 

7. StatelCentral Gowmrnent should open separate 
degree level Colleges in Pharmacy and Nunting, 
Diploma In Pharmacy should al80 be st.rted. 
Affiliation with Pharmacy CouncIl of Incia and 
Nursing CouncIl of India should .Iso be sought 
otherwise some altematlve arnsngernent should 
be made for regiatrstion. 

8. N.tlonal Institutes like National Institute of 
Ayurveda, J.ipur, N.tional Institute of 
Homoeopathy, Calcutta, Institute of Postgraduate 
Tr.lning and Re .. arch, Gujarat Ayurved 
University, Jamnagar, Faculty of Ayurveda. 
Banares Hindu University. Faculty of Unani. 
Aligarh Muslim University .nd H.mdard Faculty 
of Unani be strengthened as apex teaching 
inatitutiona in the country. The National Institutes 
of Unani Medicines at Bangalore. National 
Institute of Naturopathy. Pune. should be 
strengthened. N.tional ID8lltute of Siddh •• 
Chennai and National Institute of Yoga. Delhi 
should be eatabIIahecI in 9th Plan. 

9. Teaching cadres for teachers of ISM & H 
be separated from the general cadre of 
the Physicians of ISM & H In the State Govern-
ments. 

10. Pay scales/promotional avenues of teachera for 
ISM & H coIIegea should be on the UGC pattern 
to .tInIct talented persons. 

B. R-.ch end DenIoplMnt In !net_ Syeteme of 
IIecIIcInM • HonIoeopaIhr 

1. There Ie • need to ~re and reorganise 
the Central Reaeen:h Counclla i.e. CCRAS. 
CCRUM & CCRH by amalgamating the emaIIer 
unIIa to form larger InatIkMe lit .... one in each 
State wIIh adequate ataff and reeourcea. 

2. RID Ie urgently required on nIItIor* health and 
family welfars prograrnrnea by the R .... rch 
CouncIIe. 

3. U~, public end prtvat. MCtor reeearch 
Drgllr'l1udiorw"'nMd to be ueodllled in R&D 
through .......,..raI ~ from ~ 
CounciIIIIDepartment of ISM & H. 
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4. Some 01 the are .. of reeearch may be :-

a. Drug proving (including clinical verifications 
and Pharmacological basis 01 theruapeutic 
uses). 

b. Drugs standardisation/pharmacopoeial stand-
ards 

c. Research relating to various Natio.,!!1 health 
programmes 

d. Work on those diseases lor which modern 
therapy have no cure 

e. Preventive and curative role of ISM & H in 
various epidemics 

f. Research work relating to promotive heaHh 
and preventive and social medicines. 

g. Literary researchltranslation and publication 
of rare books especially in ISM 

h. Research work on lolkltribal community 
orienled mediciai plants etc. 

i. Agronomy/Agro techniques of medicinal 
plants 

j. Pharmacognosy/phyto-chemistry of medici-
nal plants 

k. Research on maintenance of good physical 
and mental health carsonalily development 
etc. 

C. laauea Relating to atandllrdiaatlon of Druga and 
Quality Control 

1. There is need to evolve pharmacopoeial 
standards lor ISM & H. PubliC Sector Research 
Institutions should be associated in this work on 
project basis. Efforts be made to complete this 
work within the 9th Plan period. 

2. Pharmacopoeial Laboratory lor Indian Medicine 
and Homoeopathy Pharmacopoeial Laboratory 
at Ghaziabad should be strengthened by 
providing adequate funds. 

3. State Governments should develop their own 
drug testing laboratories. 

4. To maintain quality control of manufacturing 01 
Ayurveda, Siddha, Unani and Homoeopathic 
drugs, State Govts should appoint more D~g 
Inspectors having qualilications and training In 
these systems 01 medicines. 

5. The Drug Control Cen in the Department of 
Indian Systems of Medicine and Homoeopathy 
should be strengthened. 

6. Need to Iormulate a National Policy on ISM & 
H drugs. 

7. The Departments may consider introducing a 
scheme on the pattern of "Agmarl<". "AYUSH" 
may be considered lor this purpose. Only Thole 
products which are manufactured in accordance 
with the standards laid down and prescribed in 
the official pharmacopoias and formularies be 
granted permission to use "AYUSH". Existing 
staff lor the Govt. of India, Deptt. of ISM and 
State Govt should be given power to make 
inspections lor ensuring minimum standards of 
ISM & H Drugs. 

D. Increaalng Availability of rew materlala of Plant, 
Mlnerel, Metal, Marine and Anlmel OrIgin U .. In ISM 
a H Druga by : 

a. Formulation 01 a National Policy on raw material 
used in ISM & H products. 

b. Development of agra-techniques 01 various 
plants used in ISM & H products. 

c. increasing supply 01 marine and animal products, 
minerals and metals. 

d. Establishment of medicinal plants gardens in 
various agro-climatic zones. 

e. Establishment of "Vanaapati Vans" of bigger 
areas of a few hundred acres in denudded 
iJrests and other antas. 

I. Setting up of germ plasm banks of the medicinal 
plants use medicines. 

g. Publicity and propagation about the uses of 
medicinal plants and cultivation techniquea to the 
common masses and farmers. 

AN State Government as well as Central 
Government Departmenta are requested to rO.rmulate 
schemes to implement the above programmes by 
allocation of more resources for the purposes. 

E. Effective u .. of ISaH eystema for 'Heelth for ali 
and for ~er .... Ith care through varloua 
promotional progremm.a of ISM a H 

The Indian concepta . of heelth promotion like 
dincharaya (daily routine). rlrucharava (_onal behav-
iour), dietary practices, yoga practices, concepts of 
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Sadvritta (good code of conduct), and the concepta of 
Hifzane-Sehat need to be prapogated in the massea for 
health promotion and prwention of ....... 

All State Governments and Central Govemments 
should utilise services of ISM & H practitionens for the 
propagation of these concepts by formulating proper 
schemeelprogrammes for the purpose. 

F. NatIonal Progl'Ml ...... Curative Medicine 

(i) With a view to utilising the wealth of knowledge 
of ISM & H and the six lakh practltlonans of these 
systems, it Is necessary to earmark an ISM & 
H. component in an National Health and F.W. 
Programmes. These funds be utilised for R&D 
and the execution of these programmes through 
ISM & H peraonnel. 

(il) Though a net work of private and Govemment 
dispensaries exist in the rural and semi-urban 
areas of the country, there is a shortage of 
referval hospitals. 

State/Central Government should established 
·bIock level and district level refernsl hospitals for 
Indian System of Medicine & Homoeopathy. 
Similarly/referral hospitals at State and National 
level should also be established. This gap needs 
to be filled up in the successive five year plans, 
put the beginning in big way should be started 
from 9th plan itself. 

NGOsIprivate sector having credibility in estab-
lishing the hospitals of Indian System of 
Medicine & Homoeopathy should also be 
supported to establish apeciaHzed hospitals in 
these Systems. State Government and Central 
Govt. should keep track while oranting financial 
assistance to the potential NGOs. This gap 
needs to be fiRed up in the successive five year 
plans starting from the 9th Plan. NGOsIPrivate 
Sector be associated in this task. 

(HI) There was concern expressed about the fact that 
Alloapathic Doctons are reluctant to serve in rural 
PHCs. Consequently. the areas covered by the 
PHC concerned Is bereft of health 18Mcea. It 
was proposed, as an experimental measure that 
ISM & H doctora be poad in such PHCI 
alongwith paramedic:al ataff and adequate ,.. 
80UICM for pIOCUl8IMn1 of medici"... " 
~, it could be adopted II a ItMdard 
practice. 

(N) PreeenIIy ther8 are 242 AIIoapaIhIc Mel 74 
CGHS ~nIIa of ISM & H. TheM .. 

a need to open ISM & H component In the 
remaining 188 CGHS Dllpensarles. A separate 
budget provision should be earmarked for ISM 
& H component In CGHS. 

(v) ISM & H dilpenearles Ihould be opened In 
RallwayalP& T Departments. Similarly, special-
ised clinic should be opened In Army/Air Force 
Hospitals. . 

G. Intallectual Property Right (IPR) Cello. ISM • M 

(i) Some plant products like Haldl powder, Deriva-
tives or Neem and Brahmi are being patented 
in United State. The work of supplying for patents 
is highly technical. Scientlata working in the field 
of ISM &H are not conversant with procedures. 
Therefore, a "Patent cell" be established in the 
Department which could take care of the 
country's heritage In this regard. 

(Ii) Interest has been evinced by various foreign 
countries regarding education, drugs material 
and techniques of Ayurveda, Siddha, Unani, 
Yoga. Homoeopathy and Naturopathy etc. There 
is a need to prompta intemational exchanges 
programmes, Incre... the export of ISM & H 
drugs & other materials. 

H. Fund. for Development 0' ISMaM 

(i) Need for ensuring adequate flow of funds for the 
ISM & H sector by the Central Government and 
by the State Govemments. The Planning 
Commiaslon should alao allocate adequate 
resources for meeting the above social commit-
ments. 

I. Involvement of NO. a The PrIvet. Sector 

In view of financial Involvement and to increase the 
flow of funds and utilise expertise available in NGOsIPrivate 
SeCtor, their association In all the programmes of !hi 
Department or ISM &H shan be encouraged, particularly 
in the fields of R&D, extension services In preventive and 
promotive health in the field of curative medici.... by 
encouraging this sector to Nt up prlvale. tw.plIaIs, 
teaching institutions, cultivations of medicinal *'" n. In 
accordance with the presented rulealreguIaIIoM. 

J. Publicity for Indian .,...... of "",IDIM • 
Homoeopathy 

1. The Council atreues the need for making ue; 
of mau media for increasing public ...,.,.. 
about the treatment etc. available under Inclan 
Systems of Medicine and HomoeopaltlV and 
resolves that Central Govemment as Mil as 
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State Govemmenta 8hal1 haw 118p8rete bedget 
provision for publicity of Indian System of 
Medicine and Homoeapathy and ateps shall be 
taken to : 

Prepare short films, documentaries, slogans and 
spots on various treatments available under 
Ayurveda, Siddha, Unani and Homoeopathy for 
televising over Doordarshan. 

Prepare films on Yoga as a system to develep 
the individual which would be sep8retely 
distributed to various primery heaHh centres, 
schools etc. 

2. Various Research Councils under the Central 
Govemment shall' prepare pamphlets, booklets .... 
and documentaries to highlight the research 
work done by them in their respectiw fields. 

3. Special efforts shall be made to papularise the 
good dietary habits and in the ante-natal and 
post-natal periods and safe and simple methods 
or protect new-born children from various 
ailments. 

4. Seminars, Workshops and Health Melas espe-
cially in rural araas, shall be organised. 

5. Publish success stories of Indian System of 
Medicine & Homoeopathy. 

6. Pamphlets be prepared in local languages for 
local distribution. 

K. Yoga. Naturopoathy 

Keeping in view the global recognition of the science 
of yoga and drugless therapy of naturopathy, the Central 
Council of Health & Family Welfare recommends that the 
Department of ISM & H should examine the fHaibllity of 
amending the Indian Medicine Central Council Act, 1970 
so as to bring the practice of yoga and naturopathy under 
the perview of this Act. . 

1970 10 u to bring the practice of yoga and 
naturopathy under the pervlew of this Act. 

L ~ Budget and OrganluUonal Set up of 
ISM. H. 

All the State GovemmenWTs should allocate separete 
budget for the dewlopment of ISM & H. In those State 
whera there is no separate Department of ISM & H, should 
eatabliah the Directorates of ISM & H and fill up the 
n8C!l88ry poets with technical personal. 

Chairman 
Working Group on 
ISM & H 

co-chaIrman 
WorkIng GroUp on . 

ISM &'H 

ReIoIutlone Adopted In the Conference of 
at.te HNIth Mini ... of ISM • M 

MEDICAL EDUCATION IN ISM & H 

(Wortclng Group I) 

Recommendations on Action Plan to implement the CCH 
& FW Resolutions dated 8-10 January. 1997, relating 
Education in Indian Systems of Medicine and Homoeopathy. 

A. Reaolutlons of AcUon Plan relating Education and 
Training In Indian Syatems 0' Medicine and 
Homoeopathy. 

1. Relating Minimum Stanclarde of Education 

(i) Central CouncU of Indian Medicine (CCIM) & 
Centrel Council of Homoeopathy (CCH) should 
organ_ required meetings, workshops of 
varloua sub-committeea of the Councils in order 
to rationalise minimum standards for UG and PG 
education which could be Implemented through 
out the country. CCIM and CCH should complete 
this activity within a period of three months. 

(ii) CCIM and CCH should draw guidelines/plan of 
Action for enforcing theae minimum standards in 
a phased manner of never and older colleges. 
This shouid include the infrastructure required for 
completion while admitting the students for first 
professional, second profealonal and third 
prolel!aional so ~ at the end of final year, the 
rNnImum standards are achilNed In a college. 

(ill) After getting the recommendations from the 
CClM and CCH regarding standards, the 
Govemment of India will notify within a period 
of 2 months. 

(iv) State Govemments will drew up phased Plan of 
Action to achieW the. minimum standards in all 
govemmentlnon-govemment Colleges within the 

• period of 9th Plan. The phased manner 
development will be equally applicable to 
GovernrnentlSeml-Govemmenta or private ~. 
lea which will be submitting the progress Report 
of the dewlopment of standard 8118ry year t,the 
State Governments, CCIMICCH & Govemment 
of India. 

2. Mush" growth Of 8ulHtanclard of ISM • H 
CoJIeg& 

i 
(I} CCIM and CCH win submn a draft amendment 

in their Act to ~eck the aub-atandard mushroom 
growth of coIlegM on the pattem of MCI. These 
amandments shoUld lhcIude heavy penalties for 
non-compIlance to persona and Institutions. 
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(ii) To open a new college or to extend parmil8ion 
to admit students in the existing coIIege&, for 
prior penniasion of ltate Govenvnent, concerned 
universities and CCIMICCH should be made 
eesentIal. provision to withdraw the permission 
to admit students in ISM & H college should also 
be incorporated in teh amendments of CCIM and 
CCH Ads. 

(Iii) Government of India will notify the amandment 
within a month after getting it from the CCIMI 
CCH. 

(iv) Government of India, State Governments, Uni-
versities, Boards, CCIMICCH, all should work in 
coordination and eneure that only those new 
colleges are allowed to run which fulfil the 
requirement of minimum standards. 

(v) Proper Guidelines should be formed for opening 
new colleges clarifying the requirements while 
admitting students in 1 st year. 2nd year. 3rd year 
and 4th year. The second batch of studenls 
should npt be allowed till the requirement of 
earlier year is completed. CCIMICCH should 
formulate the guidelines within three-months. Till 
the new guidelines are notified by Government 
of India, no new college should be allowed to 
admit students. 

3. Separ." admlulon .. at for Ayurveda, Unanl 
Siddhll • Homoeopathy Collegea_ 

(i) Admission tesVEntrance Test for Ayurveda. 
Unani, Siddha, Homoeopathy, Yoga and Naturopa-
thy colleges should be conducted separately. 
This will help in selecting candidates with an 
interest in the systems. State Governments who 
are admitting students on merit·basis may 
continue the existing procedure. Both these 
alternatives should be implemented for admis-
sion in ISM & H colleges from the coming 
academic year. 

(ii) To provide opportunities for poet·graduate stud· 
ies for the candidates throughout the country, a 
Joint Entrance Test for admitting students in 
National Institute of AyuMlda, Jeipur, Faculily of 
Ayurveda, SHU, IPGTR at GAU Jamnagar. 
should be conducted from the coming academic 
year. 

4. Allocation of mont ... aource. for UQ and PG 
col ..... 

(i) State Governments should .1Iocate sep.rate 
reeourcea for UG and PG colleges of ISM & H 
in their reapectIve States. 

(ii) The UG and PG institutions ahould generate their 
reaourcea by evolving. lultable fee structure, 
hoIpiIal Chargea by ",,-roving the facilities to the 
petlentl, procuring .... rch proJectI on different 
issues. This will improve the inlraltructure as well 
as standard of teaching and training In the 
institution. 

(Iii) Central Gov.'mment should formulate a proper 
scheme to lupport certain UG and PG 
institutions which could be brought to a certain 
level of standBFdl decided by CCIMICCH. 
Provisions for PG trainees from the states where 
there is no PG College of ISM & H should also 
be made in the PG Scheme. 

5. Reorientation training to TeRhe ... , Physlcl.na and 
Private PrHtIIIoners, R .... rchera .nd para-medical 
persona. 

(i) Reorientation training programmes for inservicel 
Govt. semi·Governments teachers, Research 
Physicians and private practitioners should be 
organised In a big way by state and Central 
Government. For teacher it should be made 
essential to undergo reorientation training peri· 
odically. 

(ii) Slate Governments ehould also allocate some 
funds for these training programmes. 

(iii) State GovernmentlSocieties, running teaching 
institutions should grant IeaveslTA, etc. for their 
staff while undergoing the training. Permissionsi 
leave etc. should be granted without much delay 

(iv) The good teaching institutions having required 
infrastructure and teaching faculty should be 
identified where regular training programmes 
could be imparted. Some selective good 
institutions for training should formulate the 
modules of training and explicit course contents, 
gUidelines for the training programmes. The 

o Schedule of training period etc. should be 
circulated well-ln·tIme to all ·the teaching 
institutions. Directors of ISM & H and profes· 
sional aasociations to get the suitable C~dldate6 
for thie purpoae. 

(v) Department of ISM & H IhouId aIIo approach 
the Department of FMIiIy WeIf.re and other 
funding agenciel to get fundi for impIIting 
training in mother and ChIld Health and Family 
Welfare Programmes tor ISM & H doctora. 

(vi) DIrecIora, o.PsItY Directors, Managefa, HoapItaI 
~ and PrincIpIIII ~ IBM • H 
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college8 Ihould be given management training 
of 81,;'table duration to improve their managerial 
skills. The State Govemments will spare their 
Officers with TAIOA and the Govemment 0' India 
will incorporate thi8 scheme in the re-orientation 
training programme decided by the Department 0' ISM & H. 

(vii) CCIMICCH should make It mandatory that every 
teacher below the rank 0' Reader must reorient 
himselflherself once in 5 years. This Ihould be 
recorded as a plus pOint in their Confidential 
Records. 

6. Opening of Pharmacy and Nu,.Ing Coil •• of ISM 
• H. 

(i) State Government/Central Government should 
open separate degree level colleges 0' pharmacy 
and Nursing. Diploma in Pharmacy, etc .• 
affiliation with Pharmacy Council 0' India in 
Nursing Council 0' India should also be sought. 
otherwise some aitemative arrangement should 
be made. 

(II) Department of ISM, GOI has started some action 
in this regard to formulate the syllabii and course 
contents 'or these courses. 

7. Development of National Inatltutea of ISM. H. 

National Institutes like National Institute 0' Ayurveda. 
Jaipur. National Institute 0' Homoeopathy, Calcutta, 
Institutes 0' Postgraduate Training and Research. Gujarat 
Ayurveda University, Jamnagar, Faculty 0' Ayurveda, 
Banaras Hindu University. Faculty 0' Unanl, Allgarh Muslim 
University and Hamdard Faculty 0' Unani be strengthened 
as spex teaching institutions in the country. The National 
institute 0' Unani Medicines at Bangalore, National Institute 0' Naturopathy. Pune, 8hould be strengthened. National 
Institutes 0' Siddha, Chennai and National Institute 0' Yoga. 
Delhi Should be established in 9th Plan. 

8. Teache,. of ISM • H College. 

Teaching cadres for teachers of ISM & H be separated 
from the general cadre of the Phyaiclan8 of ISM • H in 
the state Govemments. 

All State GovemmentslCoUagea running bodies ahould 
formutate a separllte teaching cadre for teachers with 
requisite qualifications. The post-graduala qualification in 
the concemed 8ubject/allied 8ubjects should only be 
allowed as teacher which win have long-term affect to 
improve the standard of teachlnQ~ 

9. Pay-scale.,.,romotlonal avenue. of teache,. for 
ISM. H 

Pay-scales/promotional avenues of teachers for ISM. 
H colleges should be on the UGC pattem to attract talented 
persons. 

State GovemmentalPrivate bodies running the UG and 
PG colleges should revise the pay-scales and promotion 
avenues 0' the teachers on the pattem of UGC. Teaching 
should be non-practicing (with NPA). 

10. Arrangements of Seata for tho.. coli.. and 
UT. whe,. there are no teaching In.tltutlon. of 
ISM. H. 

(i) There are States like - Jammu & Kashmir (J&K), 
Manlpur, Trlpura, Mizoram, Nagaland, Arunachal 
Prade8h etc. and UTs like - Andaman & Nicober 
Islands, Daman & Diu, etc. where there Is no 
provision 0' ISM & H Institutions. North-East 
Sfates as well as J&K have strong beliefs in 
Indian medicines and traditional folk medicine8. 
Therefore. these State GOY8f'nments should 
allocated some funds and make arrangements 
to sponsor the students for undergoing various 
training courses in other states where the 'acility 
is available. 

(ii) State Govemments should earmark seats In their 
better colleges for those State where there is no 
ISM & H colleges. 

11. Inclu.lon of the Fundamentlll concepta of Ayurved, 
Unanl Slddh., Yoga and Naturopathy component. 
In varlou. graduate level couraa. of each other 
.y.temWlheraplea. 

There are number 0' similarities in the Ayurveda, 
Unani, Siddha systems 0' Medicines, and therapies 0' Yoga 
and Naturopathy. There Is need to Incorporate the 
fundamentels of these systems in the degree courses 
contents of other Indian Systems of Medlclnee. After having 
the knowledge about these Inclan Systems of Medicines, 
there is a scope that a practitioner of Ayurveda may 
prescribe or adopt some of the popular and potential 
therapies of Unanl, Siddha, Yoga & Naturopathy. also and 
vice-vet'IUI. CCIM may consider this issue while deciding 
the course contents. 

WORKING GROUP II 

RESEARCH AND DEVELOPMENT IN ISM a H 

1. ~ that there ia need to Consolidate and 
.iie.1gthen the Central Rtaeareh CouncIIa I.e. CCRAS, 
CCRUM • CCRM, KeepIng In view the IIV8Ilmnlty and 
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the requirement of the Individual projecta, adequate 
staff and 1'8IOUI'C88, that this may be implemented 
before 31.12.1997. 

2. Resolved that the Central Research Councils may take 
up research studies on National Health and Family 
Welfare Programmes urgently. 

3. Resolved that Universities, Public and Private Research 
organisations at National and International level who 
have requisite infrastructural facilities., be asaociated 
in R&D through time bound extra-mural projects from 
Research CouncIlalDepartments of ISM & H. 

4. Resolved that research may be carried out in the 
following Important areas : 

a. Drug proving (Including clinical 118rifications and 
Pharmacological basis of therepeutic uses). 

b. Drugs safety, standardlsationlpharmacopoeial 
standards. 

c. Research relating to various National Health 
Programmes. 

d. Work on those diS881188 for which modern 
therapy have no cure. 

e. Preventive and curative role of ISM & H in 
various epidemics. 

f. Research work relating to promotive health and 
preventive and eocial medicines. 

g. LHerary researdVtransition and publication of 
rare booIca eepecIally in ISM. 

h. Research work on folkltrlbal c:ornnuMty oriented 
medicinal plants 88 well 88 non medicinal plants 
88 • of today. 

i. 

j. 

IqontJmyIAfJlo techniques of medicinal plants 
ek:. 

Pharmacognoey/phytochemiatry of medicinal 
plants. 

k. Research on maintenance of good physical and 
mental health/pefaona/ development. 

5. Resolved that In order to carry out the research on 
scientific lines and to h8\a' uniformity, the research 
guidelines of WHO for evaluating the safety and 
effic8cy of herbal rnedicinee may be followed. 

8. There 8hou1d be a directory of lnatitutea engaged In 
..... rch In Government, non-Gov8mment and private 
sectors with their specialities, field of inltrMt and 

achievements to developed a harmony among these 
Institutes. . 

7. There should be annual research awards for 
outstanding contribution In all the fields of ISM & H. 

WORKING GROUP III 

DRUG STANDARDIZAnON AND AVAILABILITY 
OF RAW MATERIAL 

A. Recommendation of Drug Standardization and 
aVIIllability of Raw ..... rI.1 

1. Resolution of CCH 

There is need to evolve pharmacopoeial standards for 
ISM & H. Public sector research institutions should be 
associated in this work on project basis. Efforts be made 
to complete this work within the 9th Plan period. 

RECOMMENDATIONS : 

Resolved that the Group III is of opinion that there 
is need to INOIve pharmacopoeial standards for ISM & H 
• single and compound drugs in addition to strengthening 
the existing PLiM and Homoeopathic pharmacopoeial 
Laboratory. GoIIemment should take the assistance of other 
Government research organlsationsllaboratories in private 
and public sector 88 aIeo the appropriate University 
Departments and Departments in the affiliated Institutions 
(colleges) involving the Postgraduate guides and P.G. 
students for working standards for the drugs. Further, the 
ISM & H Pharmecopoeia Committees should process the 
data 10 produced taking usistance of PLiM and HPL. 
Having taken thia decision, the n8C8888ry amendments be 
made in the Drugs & Cosmetics Act accordingly. 

I. Pharmacopoeial Work : 

ACTIONS 

(I) Oeplt. of ISM & H, MIniatry of Health & F.W. for 
Identification of scientific IrwtiIutIonI. 

(Ii) Survey un/ta of CCRM. CCRUM, CCRH for 
supply of authentlc raw drug .. mpIea. 

(IH) IMPCl, Mohan (U.P.) for supply of standard 
compound torn.dallona of ISM. 

2. ReeoIutIon of CCH 

Pharmacopoeial, Laboratory for Indian Medicine and 
Hornoeopathy Pharmacopoeial Labcntory, Ghazlabad 
should be Ihngthened by providing adequate fundi. 

RECOMMENDATIONS 

The Group NCOI1'ImInd8 that the PLIM and HPL at 
Ghulabad be adequately strengthened by providing 
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infrastructure c:onaI8tIng of buildings, equipment and 
adequate additional staff besides the filling up of preaent 
vacancies. 

Action : Deptt. of ISM & H, Ministry of Health & F.W. 

3. Re.olutlon of CCH : 

'State Govt. should develop their own drug tasting 
laboratones. 

RECOMMENDATION 

The Group recommends that the State Govwnments 
should take steps to develop their own separate ISM & 
H Regional Drug Testing laboratories providing adequate 
funds and technical staff. 

Development of state drugs testing laboratories. 

All the State Govt. Should develop their own testing 
laboratories for ISM & H drugs on the pattern of existing 
PLiM and HPl. 

Action : State Govt. 

4. R •• olutlon of CCH 

To maintain quality control of ISM & H drugs, State 
Govts, should appoint more Drug inspectors having 
qualifications and training in these systems of medicines. 

RECOMMENDATION 

The Group recommends that the steps should be taken 
in all major States to establish separate Drug Control 
Department having a Drug Controller, Deputy Drug 
Controller and other necessary administrative staff and 
headquarters having atleest one Drug Inspector with proper 
background of the system and who will work under the 
Asstl. Drug Controller appointed on Zonal basis. In smaller 
States Deputy and Asstt Drug Controllers an requisite 
number of Drug Inspectors may be appointed and attached 
with the existing Drug Controllers in the States. 

(3) Protocol for Research & DtMloprnent work. 

(4) Rational Policy in consumer Interest. 

(5) Source of availability of raw material i.e. herbs, 
minerals, metals, marine and animal products. 

(6) Import & Export of raw drugs. 

(7) New inventionsINew ISM & H drugs, provisions 
to include new drugs under ISM a H. 

(8) IntellectUal property rlghtlpatent. 

ActIon : Deptt, Of ISM • H, 'MInIstry of Health F.W. 

7. RHOIutIon of CCH 

"The Departmenta may oonaIder introducing a acherne 
on the pattern of Agrnark •• Ayush' may be considered for 
this purpose. Only thoee products which are manufactured 
in accordance with the standards laid down and prescribed 
in the official pharmacopoias and formularies be granted 
permission to Usa "Ayuah". ExIstIng staff for the Govt. Of 
India, Dept!. Of ISM & H and State Govt. should be given 
power to make inspections for ensuring minimum standards 
of ISM a H. 

RECOMMENDATION 

The Group recommends that with a view to disptay 
the source of standard of a drug marketed, the name of 
authentic source of the standard of the drug. the name 
of the PharmacopoeiaIFormulary in abbreviation ought 
to be mentioned after the name of the druglformulatior, 
as :-

Ayurvedlc Pharmacopoeia = A.P. 

Ayurvedlc Formulary of India = A.F.I. 

Siddha Pharmacopoeia = S.P. 

Siddha Formulary of India = S.F.I. 

Unani P~ .. U.P. 

Unani Formulary of India = U.F.I. 

Homoeopathlc Pharmacopoeia .. H.P.I. 

Homoeopathlc Formularly of India = H.F.I. 

INTELLECTUAL PROPERTY RIGHTIPATENT CELL OF 
ISM a H. 

Resolution of CCH 

Some plant products Ilks Haldl powder, derivatives of 
Neem and Brahmi are being patented in United States. The 
work of applying for patenta is highly technical. Sclentlsta 
working in the field of ISM a H are not conversant with 
the procedures. Therefore, a "patent celr be established 
~n the Department which could taka care of the country's 
heritage in this regard. 

RECOMMENDATION 

The Group recommends to the Government to 
establish a PATENT CELL under the Department of ISM 
& H within a psrIod of three months which should be 
entrusted with the woftc of eat.bl1sh1ng the heritage of 
saveral of the ISM drugs. In the meantime the Government 
should taka 1mmediat8 Itepe wIIhout any further Ioa8 of 
time and challenge the origInIIIIy of the therapeutic 
properties of the drugs inYogue In India for thousands of 
YNI'8 and now being exploited by the patenting countries. 
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.. PLEMENTATION OF MEASURES FOR .... 
CREASING AVAILABILITY OF RAW MATERIAL 

USED .. ISM II H 

(1) The Conferanc:e resolves to recommend that the 
Central GovernmentlState Govemments shaD take 
immediate aI8p8 for : 

(i) LI8tIng of MedicInal Plantllanimall & other 
~ used In ISM & H and their distribution 
mapping; 

(ii) Survey and collection of medicinal substances, 
five and dry, their Germ Plasm, Folklore; 

(ill) In-situ conservation through protection from 
exploitation, through cultivation, propagation and 
introduction in natural habitats. 

(Iv) Ex-situ conservation through preservation of 
Germ plasm & propagation in other viable 
agroclimatic areas; 

(v) Introduction of exotic genera & apecies for 
medicinal purpoaes; 

(VI) Creation of conservation Reserves aiId cultiva-
tion Centres in coIloboration with Forest Depart-
mentlUniversitieslScientlfi exganllations; 

(vii) Cooperative farming, Making suitable cheap and 
fertile WUIe land available for the purpoee, in 
suitable agroclimatic zones by state Govts. 

(viii) Creation of National data base and a Germ 
plasm centre of ISM & H drug substances; 

(ix) In service training for personnel engaged in 
programme for implementation of National Policy 
on MedicInal 1UbetanceI; 

(x) Creation of a Central AIbofeum; 

(xl) 'MonIIoring, IMIIutIon & Implementation of the 
PolIcy. 

2. The Conference reeoIvea to recommend that the 
Central Govt. as well as the State Govts. ShaH take 
immediate steps to evoIYe proper agrotectmlqUH for 
propagation of medicinal pIanIa and Tluue culture 
techniquea for maaa propagation. State Govts. will help 
in making available fertile IMdIwate land for 
cultivation putpOM8 for cooperative farming mid 
cultivation centre n ICientlflc organluliofw for the 
purpoee. .. 

3. The Conference r8IOIv8a to I.commend that the 
Central GovtIState Govts. shall take Immediate &tapa 

for rearing of anirMII UNCI for preparation of drugs 
used in ISM & H. 

4. The conference resoivea to recommend that the 
Central GOYl. as well as the State Govta. ahall take 
immediate ateps for setting up of Medicinal Planta 
Gardens as well 81 Yanaapati Vans. 

5. Realistic date on availllblllty of rnedic/. plant and their 
quentity be made available and· with in 3 montha . 

6. Herbal cultivation be started urgently. 

7. Help of NGOe and privllte agerlCiee be allo sought. 

WORKING GROUP IV 

INFORMATION, EDUCATION .. COMMUNICATION, 
BUOOmNG AND ORGANISATION OF ISM .. H 

Working Group of Information, Education & Commu-
nication, Budgeting and Organisation of ISM & H under 
the Chairmanship of Mrs. Kernla Verma MInister of Health 
& Family Welfare, Govt. of Haryana and under the Co-
Chairmanship of Dr. Chaltonlien Arno, Min ..... of State for 
Health, Manipur made the following recommendations for 
adoption 81 Resolutions. 

1. The Conference of Ministers of I~M & H resolves to 
recommend to the Central Govt. to have a separate 
Advisor for ISM & H In the Planning Commission. 

2. The Conference of Ministers expressed lis concern 
about the meager funds made available by Planning 
CornrnIaion to the Deptt. ISM & H for th8 year 1997· 
98. The Conference therefore resoivea to recommend 
to the Planning CornrnIaaion to make additional 
resources available to the Deplt. of ISM & H al Ihe 
Revised Eatimates stage for the year 97-96 and lor 
the remaining period of 9th Plan and that additional 
resources IhaII also be made avIIabIe by the Planning 
Cornrnieeion to the State GovIa ... well during the 9th 
Plan. 

3. The Conference reeoIvH that the State Govta. out 01 
their total budget allocation for the Health Sector, shall 
separately agmark budget for the -..Ioprnent of ISM 
& H Homeopathy. 

4. The conference ~ that the Central Govt. as well 
.. the Slate Govta. IhaII ... uIde adequate funds tor 
IEC of the IndIIin Syetama of Medicine and 
Homeopathy. 

5. The eon...lCI ..... to recornrnend that the 
Central Govt. In the 1leptt. of ISM .. H .. well .. State 
Govta. IhaII let up ... ,... cella for providing 
Intorrnallon. education and 0CIIIInUI1caIIon (lee) tor 
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preparing material organising workahoptleeminars on 
ISM & H during the year 1997-98. 

6. The Conference resolves to recommend that the DepU. 
of ISM & H Homoeopathy in the Central Govt. shall 
take up the matter with Min. of Information & 
BroadcastinglDC, Doordalshan for free air time, at 
least for 15 minutes, twice a week, on National Network 
for telecasting short films, documentaries, docu-
dramas spot. for IEC purposes pertaining to ISM & 
Homoeopathy. 

7. The Conference resolves to recommend that the State 
Govts. shall promote ar,d propagate ISM & 
Hornoeopathy in close coordination with the Ministriesl 
Deptts. of Forests, Tourism and Agriculture. 

8. The conference resolves to recommend that the 
various Research Councils of ISM & Homoeopathy as 
well as CCIM and CCH under the Central Govt. shall 
prepare informative pamphists, booklets on their 
respective systems for distribution to various States 
and Immediate effect. 

9. The Conference resolves to recommend that each of 
the Research Councils of ISM & Homoeopathy under 
the Centre Govt. shall also prepare two filmsl 
documentaries in the next financial year highlighting 
the success stories of their respective systems to be 
distributed to State Govts. for using as publicity 
material. 

10. The Conference resolves to recommend that the 
Central Govt. in the Deplt. of ISM & H shall immediately 
take up the malter with the concerned authorities for 
making the teaching of Yoga, Naturopathy as well as 
other Indian Health Traditions compulsory in all 
Schools. 

11. The Conference resolves to recommend that the 
Central Govt. shall prepare a Centrally Sponsored 
Scheme for IEC for Indian Systems of Medicine & 
Homoeopathy. 

12. The Conference resolves to recommend that the State 
Govts. shall hold at least 2 Health MeIas In a year 
especially in rural areas highlighting the strengths of 
ISM & H. 

13. The Conference resolves to recommend that the State 
Govts. shall prepare In the local language pamphlets 
etc. for f.... distribution. 

14. The Conference resolves to recommend that In thole 
States where eeparate Directorate of ISM & H has not 
been let up action shall be taken up to eel up the 
same at the earlleat and that as per the accep1IbIIIly 

of a particular system in the respective State each 
State shell have separate Director for such a system, 

WORKING V 

INVOLVEMENT OF ISM • H PRAcTmoNERS 
IN MAmMAL HEALTH PROGRAMMES 

Recommendation. on Involvement of ISM • M 
Pl1Ictltlonera In National Health Programmes 

The working Group unanimously mak .. the following 
Resolutions : 

1. There are about six lakhs Practitioners of ISM 
& H at grass root level mostly in rural areas where they 
command respect among the population. A majority of them 
are institutionally qualified and trained and they have some 
modem knowledge of the diseases, their prevention, etc. 
Their eervices can be utilised in executing various National 
health Programme by giving them a short term training and 
by making them acquainted with the National Health 
Programmes. 

For various activities under Family Welfare Programme, 
a six day package course is being made available in 
various District Training Units, Similarly, for Malaria, Filaria, 
Kala Azar, Encephalitis, Cataract, TB, Denugu, Yellow 
Fever, etc, a short term training course for a week is 
available at District Malaria Offices. 

By providing a combined package of these two 
programmes, the ISM & H Practitioners can be trained in 
educating the public about these diseases, their prevention 
and diagnosis by clinical examination and by blood smear 
examination etc. wherever necessary. Doubtful and positive 
cases may be referred to proper referrel Centres. They can 
also supervise the spray squads for controlling WlCtor in 
identified areas. They can also be trained in IUCD insertion 
and in the use of other contraceptive devices. They can 
well be utilised in various Immunisation programmes. 

Wherever necessary, If separate trainings are felt 
required for such, programmes for ISM & H doctors, the 
services and District Hospitals, HICD, New Delhi, NIN 
Hyderabad, AIIH, Calcutta, NIHFW, New Deihl etc. can also 
be utlileed. 

It is also recommended that Govemment of India may 
consider use of : 

a. Ayuah 641HE4 as presumptive treatment in 
NMEP. 

b. Cineraria in pl1Mlntiona of Cataract. 

c. Use of acientlftcaJly evaluated medicines found 
IIff8c:IM In SIcIdha, Homeopathy and Ayurveda 
in AIDS Control Programme. 
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d. In cue the effective drugs for prevention 
and treatment of dIaeaes and measures for 
promoting Heallh, are not available under ISM 
& H, the standard drug regimens under the 
natIonatprogrammes be allowed to be used by 
the pracIItioners of ISM & H. If there are legal 
hurcles, the legislation be suitably amended. 

PM's Tour to North-East 

990. SHRI SUSHIL KUMAR SHINDE : Will the 
Minister of HOME AFFAIRS be pleased to slale; 

(a) whether the Prime Minister offered to hold talks 
with North East Insurgents not only within the parameters 
of the Constitution of India, but also to accommodate their 
demands by way of bringing amendments in the 
Constitution "uring his North-East tour in April this year; 
and 

(b) if so, the reaction of the Union Government 
thereto? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI) : (a) and (b) The Prime Minister had, during his 
visit to Assam in April, extended and invitation to insurgent 
groups to come forward and hold talks to bring about peace 
in the region. The Prime Minister in his Press Statement 
at Guwahati on 15th April, 1998 had staled : "To all 
those who have strayed from the paths of togetherness, 
whether in Assam or other States of the North-East, I 
extend an irwitation. corne forward; let us discuss, my 
Gcwernment is committed to holding tatks, to a restoration 
of peace; let us do so within the four comers of our 
Constilution". The Prime Minister also stated that if 
necessary the Constitution could also be amended to find 
the solution to the problem. 

Decline In Supr ProducUons 

Si1. DR. T. SUBBARAMI REDDY : Will the Minister 
of FOOD AND CONSUMER AFFAIRS be pleased to .... : 

(a) whether there is a sharp dip in the world sugar 
prices and competition from Importers could hit sugar 
output in fut ... ; 

(b) whether the Indian traders were taking advan-
tage of • -crash In wortd eugar prices end Importing sugar 
in a large quantity; 

(c) if so, wh8ther this could haw long term 
jmpIic:aIion on. production; 

Cd) it h IIIihether In VIew of this, the GoYemment 
have deCided not to allow sugar Impoi1s: and 

(e) the total sugar imported so far'and the steps the 
Govemment propose to take that import of sugar does not 
affect sugar production in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FOOD AND CONSUMER AFFAIRS (SHRI SATYA PAL 
SINGH YADAV) : <a) to (e) World sugar prices have shown 
a declining trend in the last three months, 

In order to monitor the Import of sugar, with etfact from 
September, 1997 Government has introduced a system of 
compulsory registration of import contracts With the 
Agriculturat and Procasaed Food Products Export Deve-
lopment Authority a organisation under the Ministry 01 
Commerce. The monthly figures of registration of contracts 
gives an indication of the likety imports in future. In the 
period 1.4.97. to 28.2.98. a quantrty of 2.71 lakh tonnes 
of sugar has been imported into the country. 

In order to protect domestic sugar producens from any 
possible threat as a result of the declining international 
sugar prices, with effect from 28.4.98. Government has 
imposed a basic customs duty of 5% and a countervailing 
duty of Rs. 850 per lonne of imported sugar. 

Against a monlhly consumption of approximately 12 
lakh tonnes of sugar in the country, the imported sugar 
has supplemented the domestic ~vailabllity. 

Vi .... by Union MIni...,. Abroad 

992. SHRI P.S. GADHAVI : Will the Minister of HOME 
AFFAIRS be pleased to state : 

(a) the details of Union Ministers visited abroad from 
August to November 1997; 

(b) the purpose of each visit and its duration; 

(c) the number of persons accompanied them and 
the expenditure Incurred on each visit; and 

(d) the detaila of achievements from these visits? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
AOVANI) : (a) to (d) The information ill being.c:oIIected and 
will be laid on the Table of the Howe. 

[Translation} 

Ql'llnt to AUmco 

993. SHAI JNlIa VIA SINGH ORONA : Will the 
Ministe' of SOCIAL JUSTICE AND EMPOWERMENT be 
pleased to state : 

(a, whether the p{oductioft'iN .... Of· AIIMCo has 
been' afrected ibt to· ~ of .... _ AIfrnCo under 
the 'AdIP' IChame: . 
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(b) if so," the details thereof and the reasons therefor; 

.(e) whether an aaeurance was given to resume the 
grant by the Govemment; 

(d) if BO, the details thereof; and 

• (e) the time by which an assurance is likely to be 
fulfilled? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SOCiAl JUSTICE AND EMPOWERMENT (SHRIMATI 
MANEKA GANDHI) : (a) and (b) Under the scheme of 
assistance to disabled persons for purchaselfitting of aids! 
appliances (ADIP) needy disabled persons are assisted in 
procuring durable sophisticated and scientifICally manufac-
tured modem 'Standerd' aids and appliances that can 
promote their physical, social and psychological rehabili-
tation. The scheme IS implemented through centres run by 
companies registered under the Companies Act, Registered 
Societies. Trusts or any other institution recognised by the 
Ministry of Social Justice & Empowerment. ALIMCO has 
also been receiving assistance under the ADIP Scheme. 

(c) to (e) During 1997-98 a sum of Rs. 110 lacks was 
released to ALIMCO under ADIP Scheme. 

Loans to Backward Classes 

994. SHRI JAGDAMBI PRASAD YADAV : Will the 
Minister 01 SOCIAL JUSTICE & EMPOWERMENT be 
pleased to state : 

(a) the details of the beneficiaries getting loan from 
the Backward Class Finance Commission during the last 
three years State-wise; and 

(b) the details of amount granted for the welfare of 
backward class during Ninth Five Year Plan? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
MANEKA GANDHI) : (a) None, Sir. 

(b) Question does not arise. 

[Eng/ilJh] 

Assistance from W.H.O. 

955. SHRI RAVI SITARAM NAIK : win the Minister 
of HEALTH AND FAMILY WELFARE be pleased to state 
that the amount of ..... t.nce received from W.H.O, for 
varioua health programmas during each of the last three 
years? 

THE MINISTER OF STATE OF THE MiNISTRY OF 
HEALTH AND FAMILV WELFARE (SHRI DALIT 
EZHILMALAI) : W.H.O. Assistance for various health 

programmas is provided on Biennium basis i.e. once In two 
years. Such auistMce is received in the fomI of Country 
Budget and Extra Country Budgetary Support. 

Details of such assistance allocated by W.H.O. duflng 
the last 2 Biennium are given below :-

Biennium 
1994-95 

Biennium 
1996-97 

(Calender Vears) 

1. Regular Country US S 14,785,300 US $ 12, ns,ooo 
Budget 

2. Extra Country Us S 12,237,929, US S 12,795,800 
Budget 

3. Total US S 27,023,229 US $ 25,571,800 

(Translation) 

Muslims In Government Services 

996. SHRI MOHAMMAD ALI ASHRAF FATMI : 
COl. SONA RAM CHOUDHARY : 
SHRI ARIF MOHAMMED KHAN : 

Will the Minister of SOCIAL JUSTICE AND EMPOW-
ERMENT be pleased to state: 

(a) whether the share of Muslims in Government 
services was 39 percent before independence and it has 
come down to two percent only; 

(b) if so, the details thereof? 

(c) whether soCially and educationally backward 
classes of Muslims are adequately represented in the 
Government services; and 

(d) if not, the steps taken to ensure adequate 
representation of this backward .classes? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
MANEKA GANDHI) : (a) and (b) The policy of the Gov!. 
in regard to recruitment of minorities in Central Gov!. 
Services, in general, strictly conforms to the provisions of 
the Constitution. The recruitment rules are framed in such 
a way that recruitment and selection" is based on merit 
providing equality of opportunity so that no discrimination 
is made against any section of the population. Since 
recruitments are not made on the basis of comrTwnlty" or 
religion, no data relating to recruitment religion-wise is 
maintained. 

(c) and (d) AelleMltlon 01 27 per cent (jf posta under 
the 0entIaI" GcMm,,*,l Is lNailllble fCII' people belonging 
to Other Backward CIaI88S. 
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[EnfIIisII] 

c.u.1 AppnMIch of DelhI PaHce 

997. SHRI V. V.RAGHAVAN : Will the Minister of HOME 
AFFAIRS be pIe8Md to ..... : 

(a) whether it Ie a fact that DeIhl Police has been 
eriticiaed by a Delhi Court for their casual approach in 
handling heinous offences which had enabled the real 
culprits to go scotfree; and 

(b) if 80, the details thereof alongwith the reaction 
of the Government thereto? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K 
ADVANI) : (a) and (b) There have been some instances 
where the courts commented adversely upon the manner 
in which inveatigallons were conducted by the Police 
officials. In all such cases, Delhi Police take appropriate 
action against the erring Police officials, if any. 

Setting Up of NatIonal Labour Commlulon 

998. SHRI AJAY CHAKRABORTY : 
SHRI INDRAJIT GUPTA : 

Will the Minister of LABOUR be pleased to state : 

(a) whether the Trade Union Organisations and 
employer's organisations have demanded the setting up of 
a new National Labour Convnission; 

(b) if so, the reaction of the Government thereon; 
and 

(c) the steps taken to set up the CommiSlion? 

THE MINISTER OF LABOUR (DR. SATYANARAYAN 
JATlYA) : (a) Yes, Sir. 

(b) and (c) Labour Laws have been enacted over a 
period of time to address a number of issues which assume 
importance and attracted pointed attention at a particular 
point of time. While many of these issues are of continued 
nature, some of these might have ceased to be of 
importance, hence the need for review of labour policies. 
programmes and laws flowing from them. This question has 
al80 been discussed In the Tripartite Meeting of the 
StandIng Labour Committee and Indian Labour Conference 
and the Gcwt. has agreed, in principle, to have these 
reviewed by setting up a high powered body so as to 
ensure conaistency of labour laws with the general changes 
taking place' In the economy as also to provide tor greater 
welfare of the working cIaas. 

Gu Baed Thennel PaMr ~ 

899. COL. SONA RAM CHOUOHARY : WUI the 
MInIIter 01 PETROLEUM AND NATURAL GAS be pINIed 
to ..... : 

(a) Whether Rajasthan State Electricity Boaht 
installed 3 MW Gas based Thermal PoWer project at 
Ramgarh for utIIiution of Gu ,...",. fonMd In Jaiaalme~ 
under phase-I at a cost of Rt. 19 crare; 

(b) • if 80, wMther Gall based Therrnm Power Plant 
in now under clO8Ure; 

(c) if so, the reasons therefor; and 

(d) the action taken/pfopoaed to be taken by the 
Government to eave this Power Project from closure? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI SANTOSH 
KUMAR GANGWAR) : (a) RSEB has in6ta11ed a 3 MW.gas 
based Thermal Power Station at Ramgarh under phaae-
I at a cost of As. 12.71 emre. 

(b) and (c) The Plant is under closure as it is 
difficult to use the gas with high carbon content in the gas 
tUrbine. 

(d) ONGC and GAIL have been advised to examine 
this issue in consultation with RSEB. 

[Translation] 

Mlabehavlour with WOllllln by Pollee 

1000. DR. Y.S. RAJA SEKARA REDDY : Will the 
Minister of HOME AFFAIRS be pleased to state ; 

(a) whether any cue of misbehavior with women by 
Delhi Polices have come to the notice of the Government 
during 1998; 

(b) if so, the dIItaIIa thefeof; 

(c) whether some women security persomel work-
ing in other inatitutiona are IIso among the affected women; 
and 

(d) if so, the action taken again8t the police officials 
found guilty? 

THE MINISTER OF HOME AFFAIRS (SHRI LK. 
ADVANI) : (a) to (d) Deihl PolIce have reported that two 
casea of mi.tJehavior with women by their personnel came 
to their notice during I. (upto 16.6.88'. In one cue. 
a ConatabIe IIIIegedIy tried to moIeat • lady In KalkajI a,.. 
Md In the other, • ConItabIe mIIbehawId with • lady In 
Anupam CInema. CrImNI caRt ... bNn Ngletered in 
both theN cuea. However, according to DeIhl Police, no 
inatMce 01 mIIbehavtor wIIh ......... eecurity personal 
working In oller InIIIIutIorII came to IhIIr notice during the 
,...,.. period. 
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Allocation of Euentllli Commodltlea 
to ..... 

1001.SHRI D.S. AHIRE : 
SHRI ASHOK NAMDEORAO MOHOL : 
SHRI NRIPEN GOSWAMI : 
SHRI SADASHIV RAO DADOBA MANDLIK : 
SHRI A. VENKATESH NAIK : 
SHRI MADHAV RAO PATIL : 
SHRI SHRI R. SAMBASIVA RAO : 
SHRI MANIKRAO HODLYA GAVIT : 
SHRI FAGGAN SINGH KULASTE : 
SHRI K.C. KONDAIAH : 
SHRI CHAMAN LAL GUPTA : 

Will the Minister of FOOD AND CONSUMER AFFAIRS 
be pleased to state : 

(a) the quantity of Wheat, Rice, Sugar, Edible Oils 
and Kerosene supplied to each StatellJnion territory against 
their demands during each of the last three years till date, 
item-wise; 

(b) whether requests for enhanciag the quota of the 
said Items have been received from the States; 

(c) if SO, the details thereof, State-wise and the 
reaction of the Government thereto; 

(d) the comparative enhancement made in these 
items with the previous year, State-wise; 

(e) whether the monthly quota of the said items in 
case of States has been reduced during 1997; 

(f) if so, the reasons therefor; and 

(g) the quantity of Wheat and Rice released to the 
StateslUnion Territories under Targeted Public Distribution 
System during 1997-98, State-wise ? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FOOD AND CONSUMER AFFAIRS (SHRI SATYA PAL 
SINGH YADAV) : (a) to (d) The Statewise quantum of 
anocation and lifting of Wheat, Rice, Sugar, Edible Oil and 
Keroeene during 1995-98, 1996-97 and 1997-98 are shown 
in the encloaed Statements I, II and III. A Statement IV 
indicating the requesta received froms StatesIUTs for 
additional allocation of foodgralns Is enclosed. 

The Monthly quota of Wheat and Rice of such Statel 
UT lince June, 97 has been fixed under TPDS 10 as to 
provide 10 Kg. of foodgralns perotIISusehoId per month to 
below poverty Une (BPL) families. The above Poverty line 
(APL) quota to StateslUTI is the difference between the 

last 10 years average lifting of foodgraIns and the BPL 
quota. However, considering the demands received from 
various StatealUTs for additional allocation, additional 
allocallona of foodgralns were made at economic coat from 
June, 97 to November, 97 and at above PoIIerty Une rates 
from Dacember, 97 onwards: A Statement-V showing the 
additional allocations of Wheat and Rice made to various 
Stalea for June'97 onwards i. enclosed. 

The allocation of levy Sugar is made on the basis of 
uniform norm of 425 gma. per capita as per 1991 population 
and not on the basis of demand of StatesIUTl. The Quantity 
of Sugar accruing to the Central Government in the levy 
account, under the current levy sugar formula, is short of 
the requirements for the PDS. In these circumstances, It 
has not be found possible to enhance the allocation of 
Sugar under the PDS for State GovernrnentlUTs by linking 
It to a more recent population figure. 

Allocation of Kerosene is made on the basis of past 
demand, off-take trend and relative need. An attempt Is 
being made to bring those states where the per capita 
availability of Kerosene Is less than the national average 
to the national average laval. Requests are received from 
the State Governments for additional allocation of kerosene 
from time to time. However, on account of constraints of 
product availability, foreign exchange and heavy 8UbIidy 
involved, It is not possible to meet the full demand of the 
States. 

Presently edible 011 Is allocated to StateslUTs for the 
restricted period of festival months of August-November 
fN8ry year. Demand from the StatellJTs for allocation during 
these months for the year 1998-99 Is given in the enclosed 
Statement-VI. 

(e) and (f) No, Sir. The monthly quota of sugar, 
kerosene, edible 011 has not ~ reduced. However, IrJ 
cue of foodgraIns the monthly quota of wheat and rIctt 
of each StatellJT lince June, 97 has been fixed under 
TPDS 10 as to provide 10 kg. of foodgrains per household 
per month to below poverty line (BPL) families. The above 
poverty line quota to StatesIUTs Is the dlfferet'1C8 between 
the last 10 years average lifting of ~rains and the BPL 
quota. As average lifting of foodgrains in many StateslUTs 
was less than the allocation, It resulted In some decrease 
in their monthly quotas of foodgraIna under TPDS in June, 
97 as compared to previous year's allocation. 

(g) "tWo statements-VII and VIII showing the quotas 
of Rice and Wheat allotted to various StateslUTs under 
TPDS during June'97 to March'98 are enclosed. 
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~. RIce Sugar 

AIIoc. lift. ARoc. lift. Alloc. lift. 

Ancl'lra Pradeah 

AnnIchaI PI'IIde8h 

~ 

BIhar 

Goa 

Gujarat 

Haryana 

2 

192.00 

7.20 

380.00 

705.60 

42.40 

835.50 

209.48 

Himachal Pradesh 144.00 

Jammu & Kashmir 360.00 

Kamataka 360.00 

Kerala 586.00 

Madhya Pradesh 

Maharashlra 

Manipur 

Meghalaya 

Mizoram 

Nagaland 

Orissa 

Punjab 

Rajaathan 

Sikkim 

Tamil Nadu 

Tripura 

583.92 

1100.00 

32.40 

28.00 

24.00 

18.00 

420.00 

155.00 

1453.92 

12.30 

310.00 

21.60 

Uttar Pradesh 1185.60 

West Bengal 1098.60 

Andaman & Nicobar 9.00 

Chandlgarh 21.60 

Dadra & Nagar H. 2.75 

Daman & Diu 2.15 

3 4 5 

102.70 2620.00 2159.31 

5.20 102.70 90.60 

361.90 588.00 436.30 

227.20 

21.40 

424.90 

62.50 

301.60 

78.00 

409.00 

53.56 

23.50 

44.80 

208.60 

8.40 

98.20 131.00 45.20 

116.00 528.00 249.20 

219.50 1443.12 942.90 

557.30 1800.00 1170.50 

136.70 580.16 204.20 

610.60 858.00 359.50 

31.80 

27.70 

23.40 

20.00 

238.60 

7.60 

459.30 

10.10 

162.40 

8.60 

225.90 

842.20 

120.00 

172.00 

94.00 

72.50 

790.00 

33.00 

164.20 

93.63 

70.80 

365.80 

16.65 1.80 

52.00 9.10 

57.60 43.80 

1590.00 1587.92 

194.40 148.60 

549.60 209.60 

858.00 457.10 

30.00 

0.90 3.60 1.10 

1.20 

1.00 

0.50 6.00 

6.70 

6 

321.37 

4.14 

120.34 

426.81 

6.30 

206.15 

81.54 

24.73 

35.20 

225.59 

148.40 

321.n 

383.87 

tJ.37 

8.64 

3.89 

5.86 

157.89 

100.98 

217.13 

2.11 

281.95 

'.3.32 
6n.82 

333.33 

3.28 

4.97 

0.85 

0.49 
Delhi 

Lakshdweep 

Pondicherry 

840.00 153.30 240.00 28.40 130.38 

0.50 6.30 4.70 0.94 
9.00 24.00 1.90 4.46 

Total 11129.72 5147.40 14434.49 9184.56 4283.25 

Lifting of Levy Sugar is assumed to be 100%. 

7 

188 

(FIgures In 000 Tonn .. ) 

Ed. 0IIa Kerosene 
A11oc. lift. AIIoc. lift. 

8 

66.60 

1.20 

0.20 

4.00 

49.00 

0.20 

1.50 

0.70 

11.00 

2.50 

30.00 

0.90 

0.20 

1.30 

4.10 

12.00 

0.40 

0.84 

8.00 

0.70 

17.00 

0.17 

0.10 

0.84 

0.89 

3.30 

0.29 

1 

39.79 

0.88 

3.13 

46.08 

0.28 

1.18 

0.39 

6.83 

0.20 

15.14 

0.30 
'0.01 

0.40 

2.99 

3.50 

0.83 

10 

615.46 

9.60 

254.28 

606.98 

27.36 

806.28 

156.48 

42.24 

86.05 

476.91 

283.n 

476.75 

1527.60 

21.24 

16.08 

8.38 

10.88 

211.44 

328.92 

327.38 

8.28 

11 

613.41 

9.54 

257.15 

606.46 

27.95 

810.44 

157.42 

42.68 

90.28 

486.40 

290.55 

483.86 

1521.22 

22.17 

16.10 

8.41 

11.56 

211.32 

329.87 

324.23 

8.00 

5.08 875.24 875.11 

0.04 23.16 22.96 

- 1087.48 1082.79 

14.92 758.00 759.68 

0.08 4.88 4.61 

36.98 19.64 

0.42 

0.46 

3.12 

3.00 

2.88 240.15 

0.24 0.04 

3.12 

2.71 

241.99 

0.18 

4.30 3.05 15.00 14.41 
• 221.88 141.25 1141.&7 8154.25 
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St8tement-l1 

StateelUTa Wheat Rice Sugar 
Alloc. lift. AIIoc. LIft. AIIoc. lift. 

2 

Andhra Pradesh 180.00 

Arunachal Pradesh 7.20 

3 4 5 

126.80 2490.00 1946.70 

5.50 109.20 100.70 

6 

354.89 

4.67 

Assam 355.50 301.80 648.70 520.80 121.71 

BIhar 897.80 438.70 389.80 

90.00 

376.00 

52.00 

122.80 

37.80 

59.50 

276.40 

21.50 

86.50 

Goa 37.20 32.60 

Gujarat 690.90 824.30 

Haryana 208.16 130.20 

Himachal Pradesh 140.00 119.20 

Jammu & Kashmir 380.00 149.00 528.00 353.70 

Kamataka 356.00 286.70 1453.12 1110.00 

Kerala 

Madhya Pradesh 

Maharashtra 

Manipur 

Meghalaya 

Mizoram 

572.50 

605.62 

1010.00 

32.40 

29.50 

23.50 

8.60 

544.00 1847.00 1530.80 

431.10 613.68 302.80 

849.80 858.00 553.70 

31.30 120.00 58.90 

26.60 

21.10 

8.70 

190.00 

92.05 

81.20 Nagaland 

Orissa 

Punjab 

Rajasthan 

Sikkim 

451.00 419.70 1012.00 

181.90 

88.60 

89.40 

585.10 

2.00 

16.60 
121.00 61.94 18.00 

1358.37 1141.30 59.00 

10.70 

Tamilnadu 287.20 

Tripura 21.60 

Uttar Pradesh 1140.40 

West Bengal 1071.00 

Andaman & Nicobar 9.00 

Chandigarh 21.60 

Dadra & Nagar H. 3.00 

Daman & Diu 

Deihl 

Lakahdweep 

Pondlcherry 

2.40 

700.00 

0.50 

8.34 

11.20 60.10 81.10 

217.10 1903.50 1865.90 

14.70 

893.60 

904.80 

7.28 

7.91 

2.20 

1.13 

676.90 

194.40 

532.20 

790.00 

30.00 

3.60 

6.00 

7.20 

240.00 

150.00 

356.80 

517.10 

2.47 

2.20 

4.11 

3.43 

113.60 

0.22 6.30 6.60 

2.85 20.90 14.90 

464.12 

8.14 

213.76 

86.17 

26.49 

46.70 

240.00 

151.~ 

353.50 

407.35 

10.36 

9.65 

3.96 

7.04 

170.11 

109.96 

235.79 

2.19 

296.58 

15.02 

743.45 

364.73 

3.53 

4.96 

0.76 

0.51 

149.70 

1.02 

8.83 

Total 10520.79 8390.22 14944.55 11021.41 4614.39 

Lifting of Levy Sugar is 888umed to be 100%. 

7 

180 

(Figures In 000 Tonnea) 

Ed. Oils Keroeene 
AIIoc. 

8 

49.00 

1.00 

0.70 

3.20 

40.00 

1.40 

0.70 

10.00 

2.00 

34.00 

2.10 

0.70 

1.40 

2.80 

7.00 

0.35 

0.77 

7.00 

0.70 

18.50 

0.23 

0.56 

0.91 

3.60 

0.28 

4.00 

192.68 

lift. 

9 

44.48 

AIIoc. 

10 

839.38 
11,04 

lift. 

11 

843.18 

11.23 

0.34 258.86 250.94 

852.96 652.18 

2.68 27.82 

43.35 826.02 

160.28 

0.91 58.30 

0.43 89.52 

11.39 503.18 

0.97 284.76 

27.91 

830.26 

160.65 

55.90 

86.75 

501.48 

287.61 

518.19 512.14 

33.39 1510.19 1544.76 

1.90 22.48 

0.23 20.07 

0.45 7.98 

1.94 13.74 

3.18 233.45 

21.73 

20.06 

7.69 

13.77 

232.95 
335.95 335.50 

352.34 349.40 

0.74 7.80 8.15 

6.44 693.13 689.14 

0.10 30.84 28.83 

- 1140.13 1145.82 

19.27 767.08 786.79 

0.08 5.02 4.94 

21.38 19.63 

0.54 3.14 3.08 

0.49 3.02 2.74 

2.95 243.86 241.92' 

0.19 0.90 0.34 

3.45 15.16 14.47 

179.68 9497.72 9484.19 
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1 

Andhra Pradesh 

Arunachal Pradesh 

Assam 

Bihar 

Goa 

Gujaral 

Haryana 

Himachal Pradesh 

AIIoc. 

2 

183.00 

7.11 

323.08 

788.40 

32.20 

741.65 

178.56 

131.00 

Jammu & Kashmir 290.60 

Karnataka 260.00 

Kerala 

Madhya Pradesh 

Maharashlra 

Manlpur 

Meghalaya 

Mizoram 
Nagaland 

OrIssa 

Punjab 

Rajasthan 

Sikkim 

Tamllnadu 

Tripura 

Uttar Pradesh 

West Bengal 

389.04 

584.90 

1251.80 

25.68 

25.54 

16.94 

28.73 

299.00 

91.30 

901.37 

5.88 

244.60 

17.96 

1214.82 

1193.20 

Andarn8n & Nicobar. 9.00 

Chandigarh 17.58 

Dadra & Nagar H. 1.98 

Daman & Diu 

Delhi 
Lakahdweep 

1.50 

881.47 

0.50 

JUNE 2, 1998 

RIce 
lift. Alloc. lift. 

3 4 5 

125.29 2309.00 2000.07 

5.76 

193.94 

513.74 

27.10 

519.31 

98.44 

107.85 

590.86 

489.80 

76.80 

308.00 

5.00 

89.31 

438.31 

156.31 

51.95 

178.75 

4.10 

115.86 135.00 90.07 

167.74 430.75 296.56 

248.84 1024.52 833.94 

370.93 1827.40 1607.38 

308.91 463.60 297.27 

987.43 678.40 562.37 

27.61 

28.70 

17.70 

29.24 

207.19 

14.18 

101.40 

199.30 

106.18 

108.97 

715.40 

12.60 

45.19 

152.89 

95.05 

92.22 

550.84 

1.82 

451.44 56.86 4.17 

5.32 n.38 52.05 

124.48 1359.71 1261.92 

14.49 

867.20 

927.86 

167.33 

521.69 

538.90 
0.10 30.00 

5.27 2.94 

1.26 4.95 

0.89 

532.02 

0.85 

4.38 

174.30 

8.70 

153.49 

320.98 

315.98 

0.20 

2.08 

2.78 

3.34 

100.34 

3.11 

Sugar 
AIIoc. LIft. 

6 7 

348.82 

4.57 

116.41 

447.36 

6.26 

215.94 

88.21 

26.24 

44.62 

235.02 

136.16 

346.00 

411.81 

9.98 

9.45 

3.84 

6.86 

164.38 

107.57 

230.71 

2.14 

291.79 

14.81 

722.64 

356.90 
5.41 

4.10 

0.73 

0.45 

147.34 

1.00 
POlldic:herry 4.82 20.14 5.28 

Total _4.01 6938.49 12855.91 9784.84 4510.80 

UfIIng of Levy Sugar II IIIIUmed to be 100%. 

192 

(~ In 000 Tonnee) 

Ed. OIls 
AIIoc. LIft. 

8 9 

28.00 11.92 

0.30 0.60 

3.50 1.37 

20.00 

1.40 0.60 

0.40 0.02 

10.00 4.89 

30.00 

0.80 

0.80 

1.60 

7.30 

0.88 

4.00 

25.01 

0.80 

0.15 

1.04 

4.29 

0.58 

3.95 

Kerosene 
AIIoc. lift. 

10 

655.95 

11.06 

265.32 

683.86 

28.04 

849.39 

165.61 

59.97 

95.42 

516.71 

11 

620.14 

11.21 

270.67 

680.58 

28.29 

854.59 

165.83 

59.52 

99.13 

516.03 

290.86 288.34 

540.52 541.31 

1554.27 1559.14 

22.40 

20.60 

8.17 

14.06 

242.37 

338.25 

387.25 

8.05 
701.99 

22.12 

20.75 

8.04 

13.98 

242.32 

335.92 

367.12 

8.02 

689.44 

31.64 31.71 

1.70 

20.00 

0.11 

0.01 1189.08 1187.14 

0.32 

0.52 

2.12 

0.40 

1.00 

138.15 

3.22 787.96 788.88 

0.30 

0.48 

1.40 

0.20 

6.85 

21.62 

3.26 

3.01 

248.02 

0.88 

6.82 

18.40 

3.22 

2.88 

242.90 

0.70 

1.. 15.38 14.82 

12." 17&6.11 ... 34 
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Statement-iV 

Statement showing dflmands for additional allocalion8 
from various StatelUTs 

51. Name of Detalla of Request 
No. State 

2 3 

1. Assam Addil. 20,000 MT of Rice for flood relief with 
validity for lifting upto 31st Oct, 1997. 

2. Bihar Issue of un-utilised portion of June quota for 
flood relief. 

3. Delhi Additional allocation of 24,600 MT Rice and 
7110 MT Wheat from June, 97 to maintain 
May. 97 allocation. 

4. Goa Addltionel allotment of 2500 MT Rice and 
also 1000 MT Wheat. 

5. Gujarat Additional quantity of Rice and Wheat. 

6. Haryana Request for allotment of 200 MT Wheat for 
Govt. Department. 

-do- Addl. requirement of Rice & Wheat, 

7. J&K Addl. allocation of 1.88.000 MT food grains 
annually. 

-do· Addl. requirement of Rice & Wheat quota. 

B. Kamataka Request for 1,20,000 MT of foodgrains per 
month. 

9. Kerala Restoration of allotment of foodgrain at pre-
TPDS level. 

-do- Revised quot, of RicelWheat for BPUAPL. 

10. Madhya Additional allocation of 5000 MT Wheat 

Pradesh for earthquake relief. 

11. Manipur Addl. 1 B40 MT Rice and 2590 MT of Wheat 
per month at CIP rates. 

12. Maharashtra Enhancement of Wheat and Rice quota 

-do-

13. Mizoram 

14. Orissa .. 

15. Slkklm 

16. Tripura 

from August, 97. 

-do-

Restoration of previous allotment of BOOO 
MT of Rice and 2000 tonnes Wheat. 
AHotment of Rice for floodIcyclones etc. 
Addl. 20,000 MT of Rice per month for five 
months from June - October 88 drought 
relief. 
Enhancement of Wheat quota from 30,000 
MT to 50,000 MT. 
Restoration of May, 97 quota of 5300 MT 
Rice & 1100 MT of Wheat. 

Enhancement of monthly allocation of 
foodgralns under TPDS to 28,400 MT 

2 
Trlpura 

-do-
17. Tamil Nadu 

1B. Uttar Pradesh 

19. West Bengal 

20. Lakshadweep 

21. Pondicherry 

-do-

-do-
22. U.P. 

-do-

23. Nagaland 

24. Delhi 

25. West Bengal 

26. Madhya Pd. 
27. Rajasthan 

28. Haryana 

29. Maharuhtra 
-do-

30. -do-

31.0 .... 

-do-

194 

3 
Requirement of addl. allocation of 5000 
tonnes Rice for special Nutrition 
Programme. 
Allocation of 500 MT of Rice for 1997-98. 
Maintaining the allocation of May, 97 
level of 1,65,000 MT Rice and 22,300 
MT Wheat i.e. an addl. 31,000 MT Rice 
& 22,300 MT of Wheat per month. 
Special allotment of Wheat for Kumbh 
Mala. . 

There should be no reduction in alloca-
tion of foodgrains from the level of May, 
97. Additional 5000 MT foodgrains (Rice 
andWheaI)forJuly,Aug, September. 97. 
AUocation of 6300 MT Rice and 500 MT 
Wheat to maintain May, 97 allocation. 
Allocation of 1000 MTs Wheat for festi-
val (Onam). 
Allotment of 500 MTs Wheat to meat the 
public requirement. 
Addl. allocation of 1500 MTs. Rice for 
September and thereafter 600 MTs. Rice 
and 300 MTs Wheat from Sept. 1997. 
Addl. quota for floods. 
Addl. Requirement of 30,000 MT Wheat 
for Jan & Feb. 98. 
Addl. Requirement of 40,000 MT Wheat 
for Feb, March, 98 
Addl. Requirement of 10,000 MT Wheat 
for February, 98. 
Addl. requirement of 2,000 MT for Janu-
ary and 5,000 MT for February, 98. 
Addi. Requirement of 3500 MT Wheat 
for February, 98. 
Addi. requirement of 5,000 MT Wheat 
for February, 98. 
Addl. requirement of 10,000 MT Rice 
and 20,000 MT Wheat for February 
March and April, 98. 
Enhancement of Wheal quota. 
Addl. Requirement of 20000 MT Wheat 
for February, March, 98. 
Addl. Requirement of.20000 MT Wheat 
for January, February & March, 98. 
AddI. Requirernentof 50,000 MT Wheat. 

-do-
AddI. Requirement of 50,000 MT Wheat 
for April onwards. 
Add. RequIrement of 500 MT RIce per 
month from April, 98 onwarda. 
AdcI. Requirement of 50,000 MT Wheat 
and Rice each from AprIl, 98 onwards. 
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Statement showing Additional Allocation of Rice & WPlNt mac» to varloue sr.taVTs 

S. Stale8llJTs RICE 
No. June July Aug. Sep. Oct. Nov. Dec. Jan. Feb. ,.,. April MIIy June 

1997 1997 1997 1997 1997 1997 1997 ,. ,. 1998 1998 11811 1998 

1. Andhra Pr8daah 
2. Arunachal Pd. 1.802 1.802 1.802 1.802 1.802 1.802 2.540 2.540 2.540 2.540 2.540 2.540 2.540 
3. Asaam 8.488 28.488 8.488 8.488 8.488 8.488 15.000 15.000 15.000 15.000 15.000 15.000 35.000 
4. Bihar 
5. Deihl 0.080 0.080 0.080 0.080 0.080 5.000 
6. Goa 6.000 2.500 2.500 2.500 2.500 2.500 2.500 2.500 2.500 2.500 2.500 
7. Guiarat 12.000 12.000 12.000 12.000 10.000 0.000 0.000 0.000 0.000 0.000 0.000 
8. Haryana 
9. Himachal Pradesh 2.000 7.000 7.000 7.000 7.000 7.000 7.000 7.000 7.000 7.000 7.000 7.000 
10. Jammu & Kashmir 12.500 19.800 19.800 19.800 19.800 19.800 15.000 15.000 15.000 15.000 15.000 15.000 15.000 
11. Kamataka 30.000 30.000 30.000 30.000 15.000 15.000 15.000 15.000 15.000 15.000 15.000 
12. Kerala 30.000 80.000 30.000 30.000 15.000 20.000 20.000 20.000 20.000 20.000 20.000 
13. Madhya Pradesh 

14. Maharashtra 20.000 20.000 20.000 10.000 10.000 10.000 10.000 10.000 10.000 10.000 
15. Manipur 0.740 0.740 3.740 3.740 3.740 3.740 5.840 5.840 5.840 5.840 5.840 5.840 5.840 
16. Meghalaya 6.338 6.338 6.338 6.338 6.338 6.338 6.338 6.338 8.338 6.338 6.338 6.338 6.338 
17. Mizoram 0.083 0.083 3.083 3.083 3.083 3.083 3.083 3.083 3.083 3.083 . 3.083 3.083 3.083 
18. Nagaland 1.000 1.000 1.000 1.000 1.000 1.000 
19. Orissa 20.000 20.000 20.000 20.000 20.000 20.000 10.000 10.000 10.000 10.000 10.000 15.5QO 15.500 
20. Punjab 
21. Rajasthan 21.000 3.890 3.890 3.890 3.890 3.890 3.890 3.890 
22. Sikkim 2.000 4.000 4.000 4.000 4.000 4.000 4.000 4.000 4.000 4.000 4.000 4.000 
23. Tamil Nadu 81.000 48.414 15.000 15.000 15.000 15.000 15.000 15.000 15.000 
24. Tripura 1.020 1.020 1.020 1.020 1.020 1.020 4.no 4.770 4.no 4.no 4.no 4.no 4.no 
25. Uttar Pradesh 3.190 0.000 7.716 3.680 
26. West Bengal 10.000 10.000 20.000 20.000 10.000 10.000 10.000 
27. A & N Islands 

28. Chandigarh 0.110 0.110 0.110 0.110 0.110 0.110 0.110 
29. 0 & N Haveli 0.200 0.250 0.250 0.250 0.250 0.250 0.250 
30. Daman & Diu 0.470 0.470 0.470 0.470 0.470 0.470 0.470 
31. Lakshadweep 2.400 
32. PondlCherry 0.500 +2.000 1.080 1.080 1.080 1._ 1.CIIO 1._ 1.060 

Total 130.971 127.7116 1n.S41 222.751 1n.!i87171.851185.481152.1Ii1 182.151112 .• ' 152 .• '151.351 178.351 

# For earth quake relief for six months from July to Dec. 'J1. 
% For Drought relief for 5 months & 20,000 KT RIce per month from June to Oct. 97. 

81,000 KT Rice per month was sanctioned. The Chief Minlater, Tamil Nadu hu, however,lnformed thII the State will not need 
it from July to Sept. '97 because TNCSC has purch888d Rice from Andhra Pradesh. 
Special Additional Allocatton of 3500 KT Rice made to Goa for GANESH CHATURTHI.' 
20,000 MT Wheat allotted to West Bengal each for Sept., Oct, • Nov. 
additional demand under POS and for ensuing festIvaI8 (Durga Puja) 
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V 
from June't7 to Nov. 97 at Economic Cost and from Dec. '97 at APL Rates (in '000 tonne) 

WHEAT 
June July Aug. Sap. Oct. Nov. Dec. Jan. Feb. Mar. April May June 
1997 1997 1997 1997 1997 1997 1997 1998 1998 1998 1998 1998 1998 

15.000 15.000 15.000 0.000 0.000 0.000 

10.000 10.000 10.000 10.000 10.000 10.000 10.000 10.000 10.000 
40.000 

0.150 10.150 10.l5O 10.150 10.150 17.930 22.930 22.930 22.930 10.000 10.000 10.000 
1.000 1.000 1.000 1.000 1.000 1.000 1.000 1.000 1.000 1.000 1.000 
10.000 10.000 10.000 10.000 12.500 20.000 20.000 20.000 
5.000 5.000 5.000 5.000 5.000 15.000 15.000 15.000 5.000 5.000 5.000 

2.500 2.500 2.500 2.500 2.500 4.410 4.410 4.410 4.410 4.410 4.410 4.410 

3.420 10.359 10.359 10.359 10.359 ·10.359 21.540 21.540 21.540 21.540 21.540 21.540 21.540 
5.000 15.000 15.000 15.000 5.000 5.000 5.000 
15.000 25.000 25.000 25.000 15.000 15.000 15.000 

5.000 5.000 5.000 5.000 5.000 5.000 5.000 5.000 5.000 0.000 0.000 0.000 

30.000 30.000 30.000 15.000 50.000 50.000 SO.OOO 20.000 20.000 
0.990 0.990 0.990 0.990 0.990 0.990 0.990 
1.460 1.460 1.460 1.460 1.460 1.460 1.460 

0.9SO 0.9SO 0.9SO 0.950 0.950 0.950 0.9SO 

1.200 3.000 3.000 3.000 1.000 1.000 1.000 

20.000 20.000 20.000 20.000 20.000 33.000 33.000 33.000 25.000 25.000 25.000 

20.000 15.000 15.000 25.000 25.000 15.000 15.000 15.000 

0.790 0.790 0.790 0.790 0.790 0.790 0.790 

20.000 20.000 20.000 20.000 40.000 40.000 40.000 30.000 30.000 30.00 

0.520 0.520 0.520 0.520 0.520 0.520 0.520 

8.949 0.000 25.497 11.070 20.000 40.000 40.000 

20.000 20.000 20.000 0.900 15.900 20.900 20.900 0.900 0.900 0.900 

0.670 0.670 0.670 0.670 0.670 0.670 0.670 

0.170 0.170 0.170 0.170 0.170 0.170 0.170· 

0.150 O.ISO 0.1SO 0.1SO 0.1SO 0.150 0.150 

0.200 0.730 0.730 0.730 0.730 0.730 0.i30 0.730 

3.420 18.009 132.858 134.208 189.506 144.009 186.946 338.210 373.210 373.250 150.250 150.280 172.280 

= Includes SO.OOO MT Rice given at Economic Cost for Onam to be lifted upto 30-9-97. 2.400 MT rice allotted to lakshadweep 
at Eco. Cost (Addl.) to be lifted upto 31-5-98. 

+ Allotted to Pondicherry for Relief Operations 
5000 MT of Wheat allotted to Karnataka at API rates. 
1200 MT of Wheat allotted to Nagaland for Christmas at APL rates. 
15.000 MT Wheat allotted to West Bengal tor Jan.9S for Ramjan & 100 festivals. 
Add!. allocation is being made at the ECONOMIC COST upto Nov. 97 and At APL rates for Dec. '97 and the quantities thereunder 
will be utilised for distribution to PDS consumers only. 
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StabhMnt-VI 2 3 
SWement showing DemIInd for ImporffId Edible Oils 29. DelhI 2,104 

for the month of Aug., - Nov., 98 by BmtelUTs 
urrtM' PublIc a.trIIution System (PaS) 30. o.man & Diu 420 

(Quantity in MTa) 31. lIkahadweep 400 

SI.NG. Name of StatealUTa 32. Pondicherry 4,000 

1 2 3 All India 

1. Andhra Pradesh 32,000 .............. VlI 

2. Aruanchal Pradesh N.R. Statement shorImIg allotment of RIce frOm June'97 
ID MatCh.. under TPOS 

3. Assam N.R. 
(In '000 Tonnea) 

4. Bihar 1,200 
51. StateaI Allotment 

5. Goa 2,000 No. UTa BPL APL AddI. Total 

6. Gujarat 36,000 2 3 4 5 8 
7. Haryana 400 1. Andhra Pradesh 348.84 1540.18 0.00 1889.00 

8. Himachal Pradesh N.R. 2. Arunachal Pd. 6.94 58.75 20.97 86.86 

9. J & K N.R. 3. Aaaam 183.57 186.35 130.93 480.85 

10. Kamataka 10,000 4. Bihar 343.80 79.20 0.00 422.80 

11. Kerala NIL 5. Delhi 7.20 121.70 5.40 134.30 

12. Madhya Pradesh N.R. 6. Goa 2.80 35.70 23.50 61.80 

13. Maharaahtra 27,000 7. Gujarat 0.00 180.00 58.00 238.00 

14. Manlpur 2,400 8. Haryana 0.00 0.00 0.00 0.00 

15. MeghaIaya 400 9. Himachal Pd. 0.00 54.19 58.00 112.19. 

18. Miloram 270 10. J & K 40.19 131.07 171.50 342.76 

17. Nagaland N.R. 11. Kamataka 230.00 370.00 180.00 780.00 

18. Orissa 10,000 12. KeraIa 153.50 1112.88 245.00 1511.36 

19. Punjab NIL 13. Madhya Pd. 240.00 103.50 0.00 343.50 

20. Rajasthan N.R. 14. Maharuhtra 211.80 223.80 100.00 535.40 

21. SIIdcim 880 15. Manlpur 12.02 29.58 38.80 81.40 

22. Tamil Nadu 4,000 16. MeghaIaya 12.78 91.12 81.38 185.28 

23. Trlpura N.R. 17. MIzoram 4 •• 80.70 24.83 110.19 

24. UItar Pradesh NIL 18. NagaIand 7.52 •• 46 3.00 98.87 

25. West Bengal 14,000 19. 0rIaaa 318.20 37.20 180.00 516.40 

28. A & N IeIanda N.R. 20. Punjab e.ao 2.80 0.00 8.80 

27. ChandigIIrh N.R. 21. RejuIhan 2.50 7.80 31.58 41.86 

28. D & N Havel! 320 22. SIkIdm 3.36 29.42 34.00 ..78 
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2 3 4 5 8 

23. Tamil Nadu 457.90 384.40 187.41' 1029.71 

24. Tripura 22.92 

25. lJItar Pradeatl 315.00 

26. Welt Bengal 241.96 

27. A & ,f4 Islanda 1.80 

28. Chandlgarh 0.20 

29. 0 & N Haveli 1.20 

30. Daman & Diu 0.20 

31. lakshadweep 0.24 

32. Pondlcherry 8.50 

tus 
112.00 

104.94 

28.20 

1.70 

1.80 

1.10 

8.08 

2.90 

26.20 

14.51 

60.00 

0.00 

139.85 

441.51 

406.90 

30.00 

0.44 2.34 

0.15. 3.95 

1.88 3.18 

2.40 8.70 

8.74 16.14 

Total 3183.80 5258.98 1852.48 10093.26 

Statement-VIII 

Statement showing allotment of Wheat from June' 97 
to "".rch' 98 under TPDS 

SI. 
No. 

Statest 
UTa 

2 

BPl 

3 

(In '000 Tonnes) 

Allotment 
APl Addl. Total 

4 5 6 

1. Andhra Pradesh 3.00 105.00 45.00 153.00 

2. Arunachal Pd. 0.67 5.24 0.00 5.t1 

3. Assam 7.02 196.06 80.00 263.08 

4. Bihar 515.40 118.80 40.00 674.20 

5. Dolhi 22.40 381.80 127.47 531.47 

6. Goa 1.20 18.90 8.00 28.10 

7. Gujarat 200.00 295.00 112.50 607.50 

8. Haryana 73.30 7.20 70.00 150.80 

9. Himachal Pd. 38.83 37.95 30.14 107.02 

10. J & K 14.47 74.74 141.37 230.59 

11. Kamatlka 57.50 92.50 50.00 200.00 

12. Kerala 0.00 214.04 •. 00 304.04 

13. Madhya Pd. ..40 128.60 4&.00 484.90 

14. Maharashtra '383.00 413.80 •• 00 1081.80 

2 

15. Manipur 

18. MegheIaya 
., 

V~ .MImram 
18. NagaJand 

19. Oriua 

3 

0.31 

1.22 

0.04 

1.87 

0.00 

4 

18.79 

14.48 

10.10 

15.48 

0.00 

5 

3.96 

5.84 

3.80 

10.20 

199.00 

8 

21.06 

21.54' 

13.94 

27.53 

199.00 

20. Punjab 36.20 15.10 0.00 51.30 

21. Rajasthan 214.50 328.80 100.00 641.30 

22. Sikkim 0.04 1.28 3.16 4.48 

23. Tamil Nadu 0.00 0.00 200.00 200.00 

L. Tripura 0.00 12.80 2.08 14.88 

25. Uttar Pradesh 640.00 221.70 145.62 1007.22 

26. West Bengal 217.00 647.80 118.80 983.20 

27. A & N lelands 0.84 

28. Chandigarh 1.60 

29. 0 & N HDeII 0.30 

30. o.un.n & DIu 0.10 

31. Lakahadweep 0.00 

32. Pondicherry 0.00 

8.16 

9.70 

0.50 

0.40 

0.50 

0.20 

0.00 

2.88 

0.68 

0.80 

0.00 

3.12 

9.00 

13.98 

1.48 

1.10· 

0.50 

3.32 

Total 2734.32 3386.90 1873.72 7994.94 

c.ntr.1 Aulat8nce to Madhya Praduh 
for TrIbal Development 

100t. SHRI RAMANAND SINGH : Wi. the Minister of 
SOCiAl JUSTICE AND EMPOWERMENT be pleased to 
state: 

(a) whether the GcMmment provided an BmCUIt 
from Special Central AssIstance to Madhya Pradesh for 
tribal development during 1996-97 and 1997-98; 

(b) If . so, the details thereof; and 

(c) the amount expended out of it on each items 
year-wise ? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SOCiAl JUSTICE AND EMPOWERMENT (SHRIMATI 
MANEKA GANDHI) : (a> Yea, Sir. . 

(b) The Minlatry of Welfare provided. an amount of 
As. 7695.71 IaIctw and As. 9207..83 Iatha from Special 
CenbaI AasIatance to MacIIya Pradeah fof trlbSl dM!opment 
during 1918-11 .. 1987-1& reepecIMIy. 
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(c) The amount allocated/released to the State 
Govemment under Special Central Assistance is utilised 
primarily for Family Oriented Income Generating Schemes 
while giving adequate weightage to infrastructure incidental 
thereto. However, the schemes on which SCA was utilised 
by the State Govemment of Madhya Pradesh are those 
operated by Agriculture, Horticulture, Animal Husbandary, 
Dairy Development, Fisheries, Forest, Food & Civil Supply, 
Hastship, Irrigation, Madhya Pradesh Electricity Board, 
Public Health Engineering, Sericulture. Health. Public 
Works Department. Khadl & Gramodyog, Welfare of 
Schedule Tribes and Women & Child Development 
Departments. 

{English} 

Dengue C .... 

1003. SHRI DINSHAW PATEL : 
SHRI JAYSINHJI CHAUHAN 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state : 

(a) the number of Dengue cases reported so far in 
various hospitals during each of the last three years till 
March 31, 1998 in Delhi and other parts of the country. 
State-wise; 

(b) the number of persons died due to Dengue fever 
in the country during the said period, State-wisa; and 

(c) the steps taken by the Govemment to eradicate 
this disease ? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI) : (a) and (b) State-wise infonnation about 
number of Dengue cases and deaths during the last three 
years may be Hen in the attached statement : 

(c) The following steps were undertaken for 
Prevention & Control of this Disease :-

Intensification of surveillance activities, 

Vector control measures, 

strengthening of hoapilaJ .. rvices for proper 
management of cases, 

Intensification of Information, education and 
conwnunication activities, 

Source reduction, 

organiutlon of training ProgrBIM'IeI, 

mass awareness campaigns by the local bodies 

invocation of bye-laws against mosqultogenic 
conditions and lodging of FIPs against these who 
flout these provisions, 

Declaration of Dengue as a notifiable disease 
under Delhi Municipal Corpn. Act, taking it 
mand.tory for all hospitals report the ca .. s of 
Dengue, 

distribution of Broad Guidelines for Action Plans-
Calendar of activities for orevention & control of 
Dengue to the States. 

Statement 

Number of Dengue cases and Deaths, State-wiss 
during 1996, 1997 and 1998 

State 1996 1997 

Cases Deaths Cases Deaths 

Delhi 10252 423 273 

Haryana 1631 54 54 0 

Punjab 806 32 23 3 

Kamataka 123 5 262 4 

Maharashtra 3068 5 249 5 

Uttar Pradesh 146 10 29 

Tamil Nadu 491 16 264 21 

Gujarat 14 0 5 0 

Rajasthan 18 

Total 16531 545 11n 36 

1998 :- 24 cases and 3 deaths have been reported only 
from Tamil Nadu upto 31.3.98. 

RHtruc:turing of Employment Exchllnge 

1004.SHRI ASHOK NAMDEORAO MOHOL : 
SHRI SADASHIVRAO DADOBA MANDLIK : 

Will the Minister of LABOUR be pleued to state : 

(a) whether the Govemment propoee to restructure 
the Employment Exchanges; 

(b) if so, the details thereof; 

(c) the atepa propoeed to be taken to reduce the 
number 01 unemployed youtha In the country; 

(d) whether the Government propoee to intr0duC8 
any 8Cheme for giving vocational guIdence to the youthS; 
and 
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(e) If eo, the detail8 thereof ? 

THE MINISTER OF LABOUR (DR. SATVANARAVAN 
JATIVA) : (a) and (b) Yes Sir, The Status paper on 
Employment Md Role of Minielry of Labour which Includes 
the restructuring of Employment Exchanges has been 
submitted to Planning Commission for inclusion In the Ninth 
Plan. 

(c) The Approach to the Ninth Plan envlaages 
priority to agriculture and rural development with a view 
to generating adequate productive employment and 
eradication of poverty. Productive employment is an 
important dimension of the state policy that seeks to 
achieve growth with equity. Greater productive employment 
will be generated In the growth process Itself by 
concentrating on sectors, sub-sectors and technologies 
which are labour intensive, in regions characterised by 
higher rates of unemployment and unl:teremployment. 

(d) and (e) 329 vocational gulclance units In the 
employment eXChanges and 85 University Employment 
Information and Guidance Bureaux are functioning to 
provide necessary vocational guidance and information to 
the job-seekers and university students. These centres 
collect and compile occupational information and provide 
guidance and career counselling to the job-seekers. 

Pending TADA c.a ... In Courta 

t 005. SHRI JANARDAN PRASAD MISRA : 
SHRI MANIBHAI RAMJIBHAI CHAUDHARI : 
SHRI G.M. BANATWALLA : 
SHRI JAGDAMBI PRASAD VADAV : 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) the number of TADA ceaes pending in TADA 
Courts, State-wise; 

(b) the number of thou reIeaaed on baD and those 
dll under detention, State-wIae; 

(c) whether the Govemment are aware of the slow 
pace of these pending c.ases; 

(d) fl eo, the ... prapoeed to be .. en to expedite 
the dIapoaaI of theae caaee; 

(e) the steps taken by the Govemment to ensure 
that innocent persons are not harassed eapecially in view 
of the alleged wide __ of the TADA Act; 

(f) whether the Government prapou to wIthdnlw the 
pending TADA catee In view of the Iapee 01 the TADA Act; 

(g) If eo, lie detall8 theraof; aJongwiIh the time by 
which the pel1lOn8 under detention are likely to be relea8ed; 

(h) II not, the reasons therefor; and 

(i) the stepa taken. by the Govemment to rei .... 
the men and women to above eo years of age, who are 
suffering from 10 health and detained under TADA ? 

THE MINISTER OF HOME AFFAIRS (SHRI LK. 
ADlfANI) : (a) to (d) Updated information. being collec-
ted from StateslUTs and wlH be laid on the table of the 
House. 

(e) The instructions have been issued to State 
Govemment to comply with the Instructions of the Hon'ble 
Supreme Court In relation to TADA ceses. 

(f) No, Sir. 

(g) The question does not arise. 

(h) Pending TADA c.ases have been reviewed by the 
State Review Committee and the Central Review 
Committee as per the directions of the Hon'ble Supreme 
Court in Kartar Singh c.ase. As a reeult of these reviews. 
TADA charges have been dropped against as many as 
24,576 persons. Now most of the cases that remain pertain 
to serious terrortst crtmes. As such, withdrawal of these 
pending TADA cases will not be in public Interest. 

(I) Instructions will be laued to states to look into 
this aspect also. 

Unethical Medical ~ canted 
out on Cervical' Cencer 

1006.SHRI MOHAN SINGH: 
PROF. AJIT KUMAR MEHTA : 

Will the Minister of HEALTH ANI;) FAMILV WELFARE 
be pleased to state : 

(a) whether the Govemment are aware that an 
unethical research being c.arried out on cervicai c.ancer 
making women in Gulneapigs by the doctors in Allpur 
village, DeIhl; 

(b) II so, whether any inquiry has been made by the 
Govemment Into the unethical medical research being 
c.arrted out In the village; 

(c) II eo, the details thereof; and 

(d) the action taken by the Govemment In the 
mailer? 
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THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI) : (a) A community baaed study was carried 
out by Institute of Cytology • Preventive Oncology (lCMR) 
from January 1885 to March 1993 at Allpur Primary Health 
Centre. The atudy aimed at ......mg the feasibility of 
screening for coIVicaI precancerous and cancerous Iosiona 
by collection of Pap smear through the existing heath 
infra8tructure. The Project protocol including Its ethical 
apec:t W88 ,.... .. ed and accepled by the Scientific 
Advisory CommIttee of the Institule and Project Advisory 
Committee of the Project. 

During the intervention ph ... of the study, a tolal of 
5396 women were screened. None of the women screened 
had cancer. HOMMII', 19 cases of dyspIasias were 
detected. Except one case of refusal, all moderate and 
severe dyspIllsias were managed and no experimental 
intervention effort was attempted. 

(b) to (d) As there was no un thical aspect involved 
in this study, the question of inquiry does not arise. The 
back 4IP service facility was kept in mind throughout the 
study period and all the women including those with 
dysplasia detected during this study were provided 
appropriate management. 

StrIke by N ....... In DeIhl 

1007.SHRI MOHAN RAWALE : 
SHRIMATI GEETA MUKHERJEE : 
SHRI K.C. KONDAIAH : 
SHRI NADENDLA BHASKAR RAO : 
SHRI RAJVEER SINGH : 
SHRI K.P. NAIDU : 
SHRI A.C. JOS : 
SHRI DATTA MEGHE : 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state : 

(a) whether more than eleven thousand nurses in 
28 Government hoapiIals in the Capital wenl on an 
indefinite strike from May 5, 1998; 

(b) if so, the reasons therefor; 

(e) whether their atrIke ill legal; 

(d) whether any alternative arrangement was made 
to provide the essential medical .ervices for the In-door 
patients and OPD pallenta; 

(e) r eo, the dUIs tfMQoI and if ROt, the nNIIOI'IS 

therefor. 

(f) the stape ..... by the GcMmment to IIIMt their 
demands and to Implement the agreement eal'ller signed 
with them In SepIember, 1887; 

(d) whether before their indefinite strike on May 5, 
1998 the had ntIIOf1ed to two-hour strike dally; 

Ch) if so, the details thereof; and 

(i) the reaction of the Government to the rr,quant 
strIkea resorted 10 by nurMS 01 Delhi hoapiIals ? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHllMALAI) : (a) 5337 Nurses working In the Govemment 
Hospitals in the Capital ebeented themselves from duty with 
effect frem 5.5.98. 

(b) The Delhi nurses Union were on StrIke 
demanding the following : 

I. Up gradation of Pay Scales; 

II. Better Promotional Avenues; 

III. Enhancemant of Nursing Allowances: 

IV. Accommodation Facilities; 

V. Establishment of Directorate of Nursing: 

VI. Filling up of Vacant Posts. 

(c) As Conciliation Proceedings were in progress 
before the Asst. Legal Commissioner, prior to the 
commencement of the strike, the nurses should not have 
proceeded with the strike. 

(d) and Ce) The following contingency measures were 
initiated :. 

A Control Room manned by Senior Doctors round the 
clock was started in 3 Central Government Hospitals: 
additional Beda .... .......rtIed In HoapItaIs run by 
the Railways, Army and oMaln private HoepItaIs; 
Interns and Resident Docoors were engaged for 
performing specific dullea, Nu..... from aHled 
organiaations were deployed; deci810n to recruit fresh 
nur... to .. end emetgeIlOY .. W88 .... ; Injuctlon 
ordera were obtained by 1M MedIoIII SuperinIendent8 
from the Civil Court to prevent obstruction of other 
employees from performing duties. 

(f) Government".lnter ... ~ :. 

(I) upgr8dIIIon of 1200 P-. """111 33.24% of 
...... In 1M CenhIII 80\: ...... HOIp"'; 
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(ii) enhancement of the Nursing Allowance • 1600 
per month 'rom existing level of Rs. 300 per 
month; 

(iii) Construclion of a 500 unit Residential Complex 
at Srinivupuri at a coat of Rs. 18 crores; 

(iv) Action taken to 'ill up vacancies. 

(g) and (h) The nurses absented 'rom duty 'or 2 hours 
from 9.00 A.M. to 11.00 A.M. between 30-4-98 to 4-5·98. 
The between 30.4.98 to 4.5.98. 

(i) Government has constituted a Standing 
Committee for periodic review of pending matters. 

Neptha baud CompanlH In RaJasthan 

1008. SHRI GIRDHARI LAL BHARGAVA : Will the 
Minister 0' PETROLEUM AND NATURAL GAS be pleased 
to state: 

(a) the criteria for allocation of Neptha to the States 
for Petrochemical Complex; 

(b) whether the Govemment of Rajasthan made a 
request to the Union Government 'or allocation 0' Neptha 
for production of Soda Ash, Urea, ammonia phosphate and 
for up setting 0' a petrochemical complex in Rajasthan; 
and 

(c) if so. the decision laken by the Govemment 
thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI SANTOSH 
KUMAR GANGWAR) : (a) Marketing and pricing of Naphtha 
have been decontroRed with effect from 1.4.98. No 
allocation from Govemment Is required now. The Oil 
Companies may undertake to make supplies to the 
petrochemical units on the basia of recommendation of the 
Deptt. of Chemicals & Petrochemicals about the feasibility 
of the project and quantity required as also the feasibilHy 
of logistics, under commercial arrangement, mutually 
agreed. For smaller petrochemical units, the oil companies 
can make supply 0' Naphtha on the recommendation 0' 
a Technical Evaluation Committee (TEC). 

(b) No such request has so far been received by 
this Ministry from the Gov!. of Rajasthan. 

(c) Does not ariM. 

Attrocltles on Chrl ....... 

1009.SHRI V.M. SUOHEERAN : Will the MInIster 
01 SOCIAL JUSTICE AND EMPOWERMENT be pleased 
10 state: 

(a) whether it is a fact that attRIoiIies on Christian 
prleete, nuns end other mIssioI18rtes have been increued; 

(b) if so, the details thereof; 

(c) whether a Christian church at Naroda near 
Ahmedabad had been demolished; and 

(d) if so, the steps taken or propooed to be taken 
by the Govemment to check such activities ? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
MANEKA GANDHI) : (a) to (d) The Information is being 
coIlectad. 

DI.pute over Language 

1010.SHRI SADASHIVRAO DADOBA MANDLIK : 
SHRI A. VENKATESH NAIK : 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the Govemment are aware that there Is 
a great dispute between Maharashtra and Kamataka 
Govemments over language; l, 

(b) if so, the details thereo'; 

(c) whether both the States Government have 
requested the Union Government to intervene in the Matter 
to solve the dispute; and 

(d) if so, the reaction of the Govemment thereto? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K 
ADVANI) : (a) to (d) A Memorandum submitted to the 
Central Govemment recently regarding the border dispute 
between Maharashtra and Kamataka draws attention to the 
alleged imposition of Kannada on the Marathi speaking 
population in the disputed areas. The Govemment of 
Maharashtra was sought the intervention of the Central 
Government in this matter. In such dispules, It is eeaentIIIIIy 
for the State Governments concerned to amicably reeoIve 
their differences. The Central Governrnenl will be happy to 
extend all possibie assistance to the State Governments 
concerned In this regard. 

Import of SoyabIen with WeecIe 

1011.SHRIMATI GEETA MUKHERJEE : WiD the 
Minister of FOOD AND CONSUMER AFFAIRS be pIeued 
to atate : 
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(a) ..... the ...... InIended to be Imported 
flam US .. bnI cOlltaillilg exotic weeds and vIruIes 
• raporta in "Hinduatan TirMa" dated April 2, 1998; 

(b) if 80, the details of the facts reported therein; 

(c) whether the Govanvnent propoae to cancel the 
deal for Import; and 

(d) if so, the detaII8 thereof ? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FOOD AND CONSUMER AFFAIRS (SHRI SATYA PAL 
SINGH YADAV) : (a) to (d) Government is aware of 
preMllCe of certain viral diaeaaes AI soyabean of US and 
other origins which are exotic to India. Imports of Soyabean 
have been penniIIed to augment domeatic availability. This 
penniII8ion carries the atipulation that beans are imported 
either In epIIt form or a,. epIIt at the port of entry under 
superviaion of Plant Quarantine AuIhorities. Imports in split 
form or beans split at the port of entry would ensure 
complete devitalisation of seeds thereby avertinG any 
poaaIbiIIty of their germination and preventing entry of 
exotic die_.. in the country. 

rr"",.".lIonJ 

Flap Test I It II by British General 
IIedIcIII CouncIl 

1012. SHRI THAWAR CHAND GEHLOT : Will the 
MIniater Of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether the Union Government have permitted 
British General Medical Council for Aat Test I and II in 
the country; 

(b) if so, the dataiIa thereof; 

(c) if not. the action taken to grant permiulon in 
future; 

(d) the detaIIa of pIKes and daIea where IIIp ... 
I and II conducIed In the counIry by BrIIIIIh General MedIcal 
CouncIl .... gelling perrniuIan from the UnIon Government; 

(e) the number of peraona participated in the flap 
I .xi II ..... aJongwiIh the number of benellclarlea; and 

(I) the detaIIa of benefIIs and ~ IICCIUed 10 
people due to filip .... I and II ? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI) : (a) to (I) Information II being ~. 

fEnflliMJ 
Crude 011 

1013.SHRI CHANDU LAL AJMEERA : 
SHRI RAMDAS ATHAWALE : 
SHRI C.P.M. GIRIYAPPA : 
SHRI SUCHIR GIRl : 

Wli the MirWIer of PETROLEUM AND NATURAL GAS 
be pleased to state : 

(a) the quantity of crude 011 i~ during each 
of the lui thrae years and the amount of foreign exchange 
spent thereon; 

(b) the reaeona for mo,. import of oil this year as 
compared to the last year; 

(c) the total domestic production of crude oil during 
the last three years; 

(d) whether there has been any decline In the 
domestic production of the crude oil during the previous 
years; 

(e) if 10, whether the,. ie any proposal to raise the 
level of curde 011 production in areal! other than Bombay 
High; and 

(f) if 10, the detaIII of earmarked wells lor enhanced 
crude 011 production and the expected additional production 
of crude 011 for new IIeId ? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI SANTOSH 
KUMAR GANGWAR) : (a) The quantity of crude oil 
imported during 8IICh of the Iaat thrae yars and the 
amount of foraIgn nchange IP8nI thereon .. u follows: 

Item 1986-88 1886-87 1897'-
(PnMIionaI) 

Imports of Crude 011 27.342 33.908 34.494 
Qty. (Mlion MatrtI Tonna) 

YaIue (AI. CRnI) 11517 18538 15897 

(b) During the year 1 __ 89, the imports are 
expected to be higher due to higher pnJC' Illng of CNde 
by the reflnerlea over the pntvIoua year on acoount of 
overall inc""" CIIpIICIIy uIIIIaatIon. 

(c) and· (d) The total domeaIIc pIOducIIon of crude 011 
cb1ng the Iaat ..... ,.. ....... 117 MMT, 32 .. 819 MMT 
and 33.851· MMT reepecItV'IIy. 
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(e) and (I) The major oU producing a ..... other than 
Bombay High are Gujarat in Westem Region and Aaaam 
in the Eastem Region. Steps that have been initiated to 
increase production from these areas are : 

(i) Implementation of enhanced oil recovery 
schemes. 

(ii) Repair of producing wells 

(iii) Optimisation of production through drilling of 
mutilateral wells, Extended Reach dri"'ng, drain 
hole drHllng, Long drift side tracking of wells and 
infill drilling. 

(iv) Hiring of services of foreign experts for field 
specific problesm. 

(v) Sand Controllwater shut off jobs. 

(vi) Insta"atlon of artificial life. 

The Additonal production from the above measures 
cannot be quantified at this stage. 

(TranslBtionJ 

Damage to Medical College, Hospital snd 
PrImary Health Centres 

1014.SHRI DADA BABURAO RARANJPE : Will the 
Minister 01 HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether any damage had been caused to any 
MedIcal collegelhospltalslPrimary Health Centres In Narmada 
Valley area In Madhya Pradesh due to earthquake on May 
22, 1997; 

(b) if so, the details thereof; 

(c) whether the patients of any of these Institutions 
and their medical treatment had been affected as a result 
thereof; 

(d) If so, the details thereof; 

(e) whether any temporary hoepHaIs and health 
cent.... have been opened In the affected area; 

(I) If so, the details thereof; 

(g) whether the Govemment have provided any 
assistance for the reconstruction or repairs of these 
institutions; 

(h) If so, the detalla thereof; 

(i) whether an official viall has been made In the 
said area; and 

0) If so, the details of the arrangements made ~ 
far? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI) : (a) to 0) On 22nd May, 1997 at 4.22 A.M. 
an earthquake hit the Jabalpur town and surrounding areas, 
which lasted for about 30 seconds causing demage to 
human life, livestock, private and public buildings and 
affactIng public services like water and power supply. Aa 
per State Govemment's report, 39 deaths occurred due to 
collapse of buildings and 397 pel'llOl'lS went injured. In 
addition public buildings consisting of State and Central 
Govemment buildings, residential quarters, Police oIIice 
buildings, Agricultural University, its hostels and residential 
quarters, Schools, Medical and other Colleges and 
buildings belonging to Municipal Corporation of Jabalpur. 
The Administration In each of the Dlatricts has undertaken 
rescue, relief and rehabilitation measu ..... 12 Relief Campa 
had been set up in Jabalpur City, In 11 worst affected 
Vi"ages, medical assistance was provided through Mobile 
Medical Units. The Central Team recommended Rs. 10.00 
lakh for this purpose. On the r.equest of the State 
Govemment, Ministry of Health • FamIly Welfare supplied 
Emergency Medical Stores worth As. 8,88,447/- on crecIt 
payment basis. 

A Central Study Team from the Ministry of Agriculture, 
Govemment of India visited the affected areas on 8.6.1997, 
to ..... the nature and extent of damage, reIiet measures 
taken up by the State Government, and the financial 
assistance required for immediate relief and restoration of 
affected persons and services. The Central Team has 
recommended Rs. 7,386.48 lakh from National Celamlty 
Relief Fund to the State Govemment out of which Rs. 100 
lakh was meant for repair of coI/ege8, school8 and 
residential quarters etc. 

{English] 

PrIvate Hos.'s for CGHS benellcierIM 
In Andh .. ,...... 

1015.SHRI S,S, OWAiSI : WIN the Minister of HEALTtt 
AND FAMILY WELFARE be p'-d to state : 

(a' whether CGHS beneficIaItes aIV gelling treatment 
In the priv* hoIpItaIa recognIaed by the Union 
Government; 
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(b) If so. the daIaIIa of the hoIpItaIa in Andhra 
Pradesh where CGHS beneficiaries are gelling treatment 
in private hoapitaIs recognised by the Union Govemment; 

(c) whether a number of proposals from private 
hospitals are pending for referred hospitals for CGHS 
beneficiaries; 

(d) if 110. the details thereof and the time by which 
... are likely to be ctearad: and 

(e) the number of hospitals inspected by the 
Govemment in regard to facilities for referring CGHS 
beneficiaries with the outcomes thereof ? 

THE MINtSTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI) : (a) 'tH. Sir. 

(b) CGHS ill functioning only in the City of 
Hyderabad in Anethre Pradesh. Further. 23 private 
HoepitaIsIDiagn CenIrea. and the Nizam Institute of 
Medical Sciences have been recogniaed for use by CGHS 
beneficiaries. 

(c) Yes. Sir. 

(d) and (e) 34 private HoepitaIsIDiagnoetic Centres 
have applied for racognItion under CGHS in reaponae to 
an advertieement In April. 1997. The policy of recognition 
of private hospitals in view for CGHS beneficiaries is under 
review to excessive expenditure 88 against allocation and 
Intervention by Courts. 

Non-uee of InIpartM o.nt.I Unlta In 8ucIWIII 
Krtpa"'" HoepbI., New DeIhl 

1016. PROF. AJIT KUMAR MEHTA: Wi/I the Minister 
of HEALTH AND FAMILY WELFARE be pleased to ..... : 

(a) wheIher the ultra modem dental unit with CMIraI 
aaalltallce are lying Idle in the SucheIa KrtpaJanI HoIpJIaJ. 
New Delhi: 

(b) if so. the raaaona thereof; 

(c) whether the GowemmenI have made any inquiry 
into the non-utIIIaaIIon of the denial unIta Impolted at a 
huge c:oet; 

(d) If so. the deIaIIa thereof; 

Ce) the action faUn br .. GowImment In .. 
mder; and 

(f) the lime by which ~ unlta are Hkely to be 
started ? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI) : (a) No. Sir. 

The Ultra Modem Dental Unit .upplied to Smt. Sucheta 
Kripalanl HoepItal is functioning. 

(b) to (f) Do not altae. 

ExpIoIt8IIon of ChIld Ubour 

1017. SHRI N. DENNIS: Will the Minister of LABOUR 
be pleased to state : 

(a) the steps taken by the Govemment to check the 
exploitation of child labourers by the empIqyers; 

(b) the details of the welfare meuurea extended to 
the child labourer by the Govemrnent; 

(c) whether the Government propoae to evolve 
special proposals to control child labour; and 

(d) if 110. the details ~raof ? 

THE MINISTER OF LABOUR (DR. SATYANARAYAN 
JATIYA) : (a) to (d) Government has taken a saries of steps 
to addraIIa the problem of child labour in the country. Under 
the Child Labour (Prohibition & Regulation) Act. 1986 the 
employment of children is prohibited in 7 occupationa and 
18 proceeae. contained In pan A and B or the schedule 
to the Act. EfI1IIoyera 8ft1IIoying chHdran in occupations 
and proca •••• prohIJIIed under the Act are liable for 
proeecuIIon. Apart from legal rneuu ..... Government have 
taken steps for wIIhdrawaI and rahablHtatIon of child labour 
working In hazardoua oc:cuptIIIone. A mIIor programme was 
announced In Auguat, 181M lor the NhabIIItatIon of children 
working In hazardoua occupetIona. So ..... 78 child labour 
pnIjec:ta haw been aeI up for the rahablltation of araund 
1.5 lakh children worIdng In hazardoua occupationa. This 
iaeue was also deIIbenUd upon bJ the Hon'ble SUpreme 
Court. The court haa given ..".,.. clrac:tIona.· In their 
Judgement dated 10.12.11. Including payment of 
compeneatIon by the ...... ~ children in 
hazardoua occupattona. The ~ baa already 
taken a number of ..... to Implement theae dlractionI· 

AboHan 011 CIIIIcI ....... 

1018. &HAl MADHAVRAO SCINDIA : WAI the Mlniater 
of LABOUR be pIeaeec:J to ... : 
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(a) whether South Aaian Coalition on ChIld Ser-
vitude had .. nt a ~ to the conference on Global 

. march against Child Labour In Manila during January 1998; 
and 

(b) if so, the detaill of observations and suggestions 
made for abolition of child .. rvItude In India therein ? 

THE MINISTER OF LABOUR (DR. SATYANARAYAN 
JATIYA) : (a) Government Is not aware of any Conference 
on Global March against Child Labour held at Manila in 
Janurary, 1998. 

(b) Does not arise. 

Reglltndlon of SCIST In Employment 
Exchangn 

1019. SHRI K.D. SULTANPURI : Will the Minister of 
LABOUR be pleased to state ; 

(a) the number of workers belonging to Scheduled 
Castes, Scheduled Tribes, Backward CI8S188 and minorities 
registered with Employment Exchanges In the country, 
State-wise; 

(b) the number of Post Graduate and with higher 
qualifications amongst them; and 

(e) the staps taken to provide them employment ? 

THE MINISTER OF LABOUR (DR. SATYANARAYAN 
JATIYA) ; (a) The number of job-eeekera all of whom are 
not necessarily unemployed belonging to Scheduled 
Castes, Scheduled Tribes and mlnortles on the live regi8ter 
of the Employment Exchanges, as on 31-12-1994 (lateet 
available) statewise Is furnished In Ibdement-I. Information 
for Backward el..... II not maintained. 

(b) The number of job-eeelcers with Post Graduate 
and higher qualifications Is furnished In statement-II. 

(c) The Approach to the Ninth Plan envisages 
priority to agrlcunure and rural development with a view 
to generating adequate productive employment and 
eradication of poverty. Productive employment il an 
Important dimenelon of the state policy that seeks to 
achle\<e growth with equity. Greater productNe amployment 
win be ganerat..:t In the growth prooeea ItMIf by 
concentrating on eactonI. aub-eectOrs and technoIogIee 
which are IIbour IntenslYe. In ragIona charaoterlaad by 
higher rates of unemployment and underemployment. 

Number of Scheduled CUta'7Hbe and mInorltiell 
appI/cMIB 011 the live ,..,., of Employment 

ext:hange Aa 011 31.12.94 

(In thoI.and) 

SI. StateIUT 
No. 

Scheduled Scheduled Minorltiea 
Caste Tribe 

2 

1. Andhra Pradesh 

2. Arunachal Pradesh 

3. Aaaam 

4. Bihar 

5. Goa 

3 

376.4 

• 
71.1 

412.9 

1.6 

6. Gujarat 171.5 

7. HaryMII 108.4 

8. Himachal Pradesh 99.5 

9. Jammu and Kaahmlr 7.5 

10. Kamataka 

11. Kerala 

12. Madhya Pradesh 

13. Maharaahtre 

14. Manipur 

15. Meghalaya 

16. Mizoram 

17. Nageland 

18. Orlaaa 

19. Punjab 

2O.RajUIhan 

21. Sllddm· 

22. Tamil Nadu 

23. Trlpura 

24. Uttar Pradesh 

25. w.t Bengal 

204.7 

375.7 

281.5 

538.1 

2.1 

0.3 

• 
0.5 

117.1 

167.5 

123.9 

n5.3 

13.0 

451.5 

489.2 

4 

87.1 

2.1 

125.7 

241.6 

88.5 

• 
15.7 

0.8 

35.6 

19.5 

201.8 

122.4 

64.6 

21.9 

39.2 

21.1 

74.8 

• 
58.0 

12.6 

15.7 

10.3 

90.8 

5 

250.1 

0.2 

205.1 

292.9 

24.3 

72.6 

19.7 

12.4 

82.1 

178.2 

1312.8 

127.7 

387.1 

75.9 

21.2 

42.6 

20.8 

31.8 

227.2 

53.4 

548.5 

4.3 

238.8 

•.• 9 
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2 3 4 5 2 3 4 

26. A & N Islands 0 0.7 3.0 16. MIzotam 142 

27. Chandigam 40.9 0.1 23.7 17. Nagaland 2 84 

28. D & N Haveli 0.2 0.9 0.2 18. Orlaaa 302 69 

29. DeIhl 144.1 19.6 34.0 19. Punje 811 

30. Damen and Diu 0.3 0.4 0.6 2O.RejasIhan 1080 442 

31. Lakahadweep 0 6.4 8.5 21. Slkklm" 

32. Pondicherry 10.6 0.1 24.0 22. Tamil Nadu 5369 40 

Tacal 4985.4 13n.8 4974.5 23. Tripura 123 32 

Note :- " No Employment Exchange is functioning in this 24. unar Pradesh 6870 181 
state 

25. West Bengal 5045 116 
o FIgUre less than 50. 

. 26. A & N Islands 
....... nt-ll 

27. Chandigarh 234 5 
Number of Scheduled c.te/T",. PotIt G,.,.,. on 

the Hve Register of Employment Exchanges 28. 0 & N HaWlil 
as on 31.12.94 29. Delhi 1573 215 

SL. StateIUT Scheduled Scheduled 30. Daman and Diu 
No. Tribe Caste 

2 3 4 
31. Lakshactweep 21 

1. Andhra Pradesh 2712 223 
32. Pondicherry 603 

2. Arunachal Pradesh Total 38862 5948 

Note :- *No E"'Pk¥MI1i Exchange .. Functioning In thla 
3. Assam 167 146 Slate. 
4. Bihar 388 296 VIolence In AUMI 
5. Goa 1020. SHRI P.J. KURtEN : 
6. Gujarat 1097 631 SHRI A.C • .lOS : 

SHRI P.R. KYNDIAH : 
7. Haryana 278 

8. Himachal Pradesh 883 275 
WIt the Minlaler 01 HOME AFFAIRS be pIeaHd to 

state: 
9. Jammu and Kashmir 15 12 

(a) whether the teneIon hal been IntenIIfted in 
10. Karnataka 2953 532 Kokrajhar District of Alum after Bodo ,..,.glng Senthals 

11. Keraia 805 18 
Adivasl betMNIded hundred of peopte after torching their 
houIes; 

12. Madhya Pradesh 3436 1912 (b) If .,. the eItImaIed lou of the Ire IIId propetty 
13. Maharuhtra 3940 321 and the me ..... taken to oonIIaI the viGIenoe and protect 

14. Manipur 10 158 
the peapte belonging to niInortty community; 

15. Meghalaya 6 75 
(c) the compeneatIon _ ,by the Union GovemJ:nent 

to the atr.cIed perIOnI; 
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(d) whether there is a proposal to repeal the Illegal 
Migration (Determination by Tribunal) Act, 1983; 

(e) if so, the time by which the legislation is Hkely 
to be brought before the Partiament; 

(f) whether the Union Government propose to invite 
the All Bodo Students Union for dialogue; and 

(g) if so, the details thereof and the steps taken by 
Governrnent in this regard ? 

THE MINISTER OF HOME AFFAIRS (SHRI LK 
ADVANI) : (a) to (c) According to available information 
serious ethnic tension cropped up in Kokrajhar District of 
Assam due to Bodo-Santhan violence in which 46 persons 
(Santhal-37 and Bodos-8) have been killed and 290 houses 
(Bodos-1S7 and Santhals-133) have been burnt down or 
damaged. (Patrolling by PolicelSecurity Forces was 
intensified. 248 persons (Santhals-196 and Bodos-S2) have 
been arrested so far. 

The Government have taken various steps to bring the 
situation, under control and the situation is under constant 
watch and review. The State Government have been duly 
sensitised and additional Para-Military Forces have been 
deployed. 

The State Government have also set up 18 relief 
carnps and providing relief materials including food and 
announced payrnent of Rs. 1 Iakh to the next of kin of 
each of the deceased and As. 10,000(- to each family 
whose houses had been burnt doen. 

(d) and (e) the propoaaJ to repeal the Ulegal Migration 
(determination by Tribunal) Act, 1983 is under conalderallon 
of Government of India. No time frame can be indicated 
for bringing the legislation before the Partiament. 

(f) and (0) All Bodo Students Union and other Bodo 
Groupe wera invited for talka at Delhi on 25-26 May, .1. 
and dillcussiona were held in a cordial atrnoaphera. 

[TraMIation} 

Introduction of MobIle Homoaopdly 
DlapenurIH 

1021.SHRI ANAND RATNA MAURYA : 
SHRI RAMPAL SINGH : 
SHRI PANKAJ CHOUDHRY : 

Will the Minister of HEALTH AND FAMILY WEFLARE 
be pleaaed to state : 

(a) whether the Govenvnent have any propoul to 
introduce mobile dispensaries of Homoeopathy in the 
country; 

(b) if so, the details thereof and the name of the 
Slstes where such dispensaries, are proposed to be 
introdduced, Stat.wise 

(c) the amount likely to be spent on It; and 

(d) the time by which these mobile Homoeopathy 
dispensaries are likely to be introduced ? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI) : (a) No, Sir. 

(b) to (d) Do not arise. 

{English} 

Ban on Oulag 

1022. SHRI C.P.M. GIRIYAPPA : 
SHRI JAYSINHJI CHAUHAN : 
SHRI SURESH KURUP : 

Will the Minister 0' HEALTH AND FAMILY WELFARE 
be pleased to state : 

(a) the total turnover of the Pan Masala and Gutaka 
Industry throughout the country at present; 

(b) whether some States Governments have urged 
the Union Government to impose ban on Pan Masala, and 
GUiaka; 

(c) If so, the details of those States; and 

(d) the action taken or proposed to be taken by the 
Union Government in this regard ? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALI1: 
EZHILMALAI) : (a) The annual turn-over of Pan Masala 
and Gutka Is raported to be approximately As. 1,000 Crores 
in 1997. 

(b) and (c) The State Government of Andhra Pradesh 
and Maharashlra have requeeted the Central Government 
to examine the poesIbllIty of irnpoaJng prohibition on 
production and sale 0' PMlMalalaIGuIka. The Government 
of Goa haa alraacly ..,acted a ~atlon named; "The 
Goa PrabIhItIon of amokIng and SpIttIng Act, 199r on 
31.1.97 whICh Inter..... prohibits the advertisement of 
TobacCo producta In anv place anciIor IInY public service 
vehicle. 
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Cd) In order to eIIct views of all concerned eectol1l 
In the INIIl8r and InIer·MinIIIeMI meeIng involving the 
concerned ~rtrnenIa of the Government of 
India hM been held recenIIy. 

"..,.tIon] 

aun.r Stocb of FoodgnIIM 

1023. PROF. PREM SINGH CHANDUMAJRA : 
SHRI CHINTA MOHAN : 

WUlthe Minister of FOOD AND CONSUMER AFFAIRS 
be pIeaed to state : 

(a) whether there was sufficient quantity of Whea' 
and Rice In the buffer stock In the country .. on March, 
1998 

(b) if 80, the quantity of Wheat and Rica separately: 
and 

(c) the extent to which the bufl8r atock would sullice 
the Public Distribution System ntqUIrement of the country 
during the current year ? 

THE MINISTER OF ST~ IN THE MINISTRY OF 
FOOD AND CONSUMER AFFAIRS (SHRI SATYA PAl 
SINGH YADAV) : Ca) and (b) .. , Sir. There W88 aufIIcient 
quantity of Wheal and Rice .. COfI1MIred to the buller IIock 
norms. The minimum stocka of Wheat and Rice required 
to be maintained .. per the pr8IICribed buffer stock. norma 
and the stock available in the Central Pool .. on 1 at April, 
1998 (i .•. eloaing balance .. on 31.3.98) are .. under :. 

Minimum buffer 
norms pntKribed 

Wheat RIce 

3.70 10.10 

(P) : PnwIIIonaI 

CQIy. in million ton,..) 

Stock in the 
Central Pool 

Wheal Rice 

5.08P 13.05(P) 

(c) There i8 aufficIent atock of Wheal and RIce to 
meet the requirement of Public DIatrIMIon Syat8m of the 
country during the current year. 

Export of ..... 

1024. SHRI ~ ATHAWALE : WII the MIniIter of 
FOOD AND CONSUMER AFFAIRS be pIuIed to ..... : 

Ca) whelher lie GovemmenI hawI given licence for 
export of Sugar to Sugar .... : 

(b) If 80, the quantum of sugar to be exported by 
each sugar min particularly In Maharashtra; 

(c) whether the Government have exported lugar 
during the last two months; and 

(d) " not, the reuons therafor and the lou incurred 
by the Govemrnent ? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FOOD AND CONSUMER AFFAIRS (SHRI SATYA PAL 
SINGH YAOAV) : (a) No, Sir. 

(b) Does not arise. 

(c) Ind (d) Government 18 not undertaking any export 
of sugar and .. such the question of 1011 to the 
Government does not arlee. 

[Eng/iMIJ 

ca .. of HepIdItIa B 

1025. SHRI MULLAPAUY RAMACHANDRAN: Win the 
Minister of HEAlTH AND FAMILY WELFARE be pleasect 
to state : 

(a) the number of cUM of Hepatitis B reported from 
various States .. on March 31, 1998 State-wile; 

(b) the IIepI taken by the Government to prevent 
this diIeue; 

(c) whether any epecI8I .JIocatIon 18 given to State 
GovernmenI8 to prevent this dIIeaae; and 

(d) If 80, the detaIIa of Central uaIItance provided 
to the various State GovemrnenIa during each of the last 
"'1M yaara; ..... wile ? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE CSHRI DALIT 
EZHILMALAI) : Ca) No IUlhenIc data 18 avaIabIe of the 
number of deIIIha caUled by Hepalltla-B Infection 1Iane. 
However, accorcIng to available data, the number of ~ 
of Viral HepatItIs Cd typea) during 1985, 1998 and '897 
(Provlllonal) .. .. foIIowa : . 

Year 

1985 

1998 

1887 

No. of 
PerIona IrftoIed 

-..0 

117864 

88038 

No. of 
...,.,. died 

143 

101 -
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(b) The following meaau.... have been talcen, to 
check Hepatltia·B infection :. 

(I) H Is mandatory to screen, all Blood Donations 
for Hepatitia-B Virus, before tranafuaion. 

(II) Efforts are being made, to promote ....... 
behaviour under the National AIDS Control 
Programme. The routes of tranamlaaion for both 
dlae .... are the- same. 

(iii) Provision of separate syringe and separate 
needle, for each vaccination under the Universal 
Immunisation .Programme. 

(iv) It has been decided 10 immunize Hospital 
Workers of Central Government Hospitals againsl 
Hepatitis-B. 

(v) Guidelines have been iesued for the use of a 
separate stertls syringe, and needle for each 
injection and aseptic surgical intervention. 

(vi) Health Education. 

(c) No, Sir. 

(d) Does not arise. 

Amendment. In E ... ntlal Commodltle. 
Act, 1981 

1026. SHRI NARESH PUGLIA : Will the Minister of 
FOOD AND CONSUMER AFFAIRS be pleased to slate : 

(a) whether the Government propose to make any 
amendmenl in the Essential Commodities Special provision 
Act, 1981; 

(b) If 80, the reasons thereof; 

(c) whether any Committee has been set up for this 
purpose; 

(d) If 80, the details thereof; and 

(e) the extent to which the amendments In the 
Euential Commodities Act, 1955 are going to help the 

general publ~ ? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FOOD AND CONSUMER AFFAIRS (SHRI SATYAPAL 
SINGH YADAV) : (a) and (b) The EIIenIIa1 ComrnodIIIeI 
(Special ProvIaIon.) Act, 1981 has lapsed on 31.8.1887. 

(c) and (d) ArI Expert GIoup .. set up under the 
Chairmanship of Secretary (Consumer Affairs) to nMew the 

various pmvtslons of the Essential Commodifies Act, 1955 
and Euentlal Commodities (Special Provisions) Act, 1981. 
The Group racommended 8Cl8PPing of the Essential 
Commodities (Special Provislona) Act, 1981 and C81tain 
amendments in the· Essential Commodities Act, 1955. 

(e) Amendments have been proposed in the 
Essential Commodities Act, 1955 In public Intereal In order 
to deal more effectively with persona Indulging In hoerding 
and blackmarketlng and profiteering In essential 
commodities, ensure easy availability of essenlial 
commodities to the consumers, facilitate expeditions 
diapoaaJ or cases, pI8V8nt mIauae of power by local field 
functionaries, provide for certain allowance for minor 
variation of stock due to climatic conditions or transit and 
also to keep pace with the path of libarallaatlon. 

Rehllbilltatlon 0' Joble •• Textile Wortc .... 

1027.SHRI HARIN PATHAK: WUI the Minister of 
LABOUR be pleased to state : 

(a) whether Government have enhanced stipend 
and training period for National Renewal Fund beneficiaries 
at Gandhi labour Institute, Ahmedabad; 

(b) if 80, the details thereof; 

(c) whether the Government have declared any 
scheme for rehabilitation of jobless unemployed textile 
worlers in Gujarat; 

(d) If 80, the criteria fixed for the said scheme by 
the Govemment; 

(e) whether the Govemment have extended some 
financial aaaiatance to Gujarat Government for rehabilitation 
of cJispiaced textile workers; and 

(f) If 80, the details thereof ? 

THE MINISTER OF LABOUR (DR. SATYANARAYAN 
JATIYA) : (a) to (f) The Government hU rwIaed lha rate 
of dally stipend per trainee under the NRF to Rs. 801· for 
CI888 'A' cltlee and to As. !JJI. for the traIneee .1OC8Kt 
elsewhere. The duration of training period h.. been 
extended to a maximum of 8 ~ for saven epecIfIed 
trades. 

H hila been reported by the MInIetIy cf Indultry In a 
communIcaIIon dated 8.3.18 that NRF (NaIIonaI Renewal 
Fund) .......... being extended through GancIIllabour 
institute, Ahmedabad for counselling, retraining and 
redeployment of ratlonaliled workers In Gujarat. The 
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MInistry of Textile in a c:ornn.Inlcation in Nov. '97 stated that 
they have not extended lIlY financial ... 1atMce to 
Govemment of Gujnt for nIhIbIIItaIion of diIpIac:ed tutIIe 
mil workera. 

PfaIecI tor ChIld ubourer 

1028. DR. MADAN PRASAD JAISWAL : 
SHRI MAHESH KANODIA : 
SHRI M. RAJAIAH : 

WID the MInister of LABOUR be pleased to state : 

(a) ....., the Government have reviewed the 
iqIIemenIaIIon 01 Ip8CiaI projects for child labourers 
reoenIIy; 

(b) If so. the details of achievements made in thil 
• 

(e) the dIIIaIIa of ~ of ~ of these laws 
reported during the last one year; 

(d) the ... taken to ameIionde the plight of child 
1aboureI8; 

(e) Ihe delalll of NGOa engaged in Ihe 
implementation of these ptajecta, StIlle wise; and 

(I) the cieta* of fundi made available to theM 
NGOs during the Ia8I ttne years ? 

THE MINISTER OF LABOUR (OR. SATYANARAYAN 
JATIYA) : (a) to (I) The ~ of child labour is being 
tackled by the Government through a proc:eu of 
rehabilitation of the working children as well .. enforcement 
of the ChIld Labour Lawa. The Government of India hal 
been Impfementing two 1Chernea. namely NaIIonaI Child 
Labour Project Scheme (NCLP) and Grants-In-aid to 
vohmtary organIIationL Under the ICheme of NCLP, fundi 
are released 10 the project eocIeIIee at the dIItrtct level 
whIDh run ~ achooIe with provIIIon for non formaJ 
edllCIIIIon. YocIIIIonaI 1IaInng. nutrIIIon. health check, 8Ic. 
So far 71 ChId Labour PIOjecta have been aanctIoned for 
the .,.. 01 1.5 IIIIch children. 

Under the Oram.-In-ald 8Chame. fundi are reIeeNd 
to the NOOa directly for taJdng up action oriented pr0-

jects for the rehabilitation of child labour. the detaHa of 
which are given In the .a.ched IIatemenI. The IuncIIoIIing 
of the dIIId IIIbour ptajecIS II ...... and mOllltoNei • 
the dIIIrIcI, sa.. .. CenIraI .... ThII .. • oonIInuouI 
proc:ee-. 

Apart from rehabilitative rneaau.... the varioul 
proviIIona of child LIIbour (PrahIbIIIIIon and Regulation) Act. 
1886 is aIIo being enfoR:ed with a view to prohibit the 
efY1IIoYment of children In certain occupations and 
proceuee and regulating their wortdng condItIona In Ihoee 
occ:upatIonsIpr not prohibited under the Act. The 
StateIIUTa tepOrIed 957 (ProvIIIIonaI) violation C8888 

during the Iaat yaar. 

Total fundi reIeuad under the BCheme of Grant-in-
aid to NGOa during last 3 years are u follows :-

Year Fundi raIeaMd (in lakh) 

1995-96 27.29 

1998-97 82.54 

1997-98 38.01 

Andhra PracIMh 

1. Vljayapuram Praja Seve Samllhi. Chlttoor. Andhra 
Pradesh 

2. Navachaltenya Academy for Youth Advancement. 
VI8halrllpatnam. Andhra Pradesh 

BIhar 

3. Gramin Sanaadhan Vlkaa PariBhad. Buxur. Bihar 

4. Gram Sware; AbhIyan SanaIhan. VaiBhali. BIhar 

5. GopaI Samaj KaJyan P...u.tIthan. NaJanda. Bihar 

6. Daraga Pd. ~ MahIIa PI'IIIhIahan Avam AudogIk 
Kendra, DiBa. Saran. BIhar 

7. Manonna MahIIa MandII. YaiBhaII. BIhar 

8. ChandrIka s.... 8adan, 1-IaIcJn1u. DiBa. vaIehaII. 
BIhar 

9. Mahua MahIIa VIk88 Sanathan. YaIIhaII. BIhar 

10. Sudha MallIa Samaj KaJyan ParlBhad, DiBII.. NaJanda. 
BIhar 

11. Samta Gram Seve SanIIhan. Patna. BIhar 

12. Pragatl FoundatIon. Muzzaflwpur. BIhar 

13. 

14. ~ for India o.v.IopmenI. PaJamau, BIhar 
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15. lord Budha MIaIIon, Vallhltll, Bihar 

16. Jaya Prapha Academy, Patna, Bihar 

17. Bhartiya Jan Manch, Palna, Bihar 

QuJa,.t 

18. Gujarst Kelvani Trust, Ahmedabad, Gujarat 

HaryllNl 

19. Nari Chetna Sangthan, Sortlpat Haryana 

20. Modern Education Society, Sonipat Haryana 

21. Amar Jyoti Shlksha Samiti, Jind, Haryana 

Jammu • Kashmir 

22. Social WeHare of India, Shahdra Sharief, Rajori, 
Jammu & Kashmir 

Madhya P,.d.sh 

23. Rafi Ahmed Kidwai Shiskha Samily, Bhopal, Madhya 
Pradesh 

24. Dr. Ambedkar Memorial Edu. Sociely, Bhopal, 
Madhya Pradesh 

25. Shri Nav Niketan Shiksha Samiti, Bhopal, Madhya 
Pradesh 

Maha,.shtre 

28. Ahilya Devl Mahila Mandai, Nagpur, Maharashtra 

MIInlpur 

27. Social Environmental and Rllral Technology Council, 
Pallel, Manlpur 

28. Manipur Women Coordinating CouncY, Muipur 

29. Rural Health Organisation, West Senapati, Manlpur 

30. Manipur Rural Institute, Imphal, Manipur 

New Deihl 

31. Bandhuwa Mulcti Morcha, New Deihl 

32. Dr. A. V. Baliga Trust, New DeIhl 

33. All India Santhal Welfare & Cultural Society, New 
DeIhl 

34. India Intematlonal Rural CUltural Centre,· Alaknanda, 
New Delhi 

OrIua 

35. United Club, Ujini, Orissa 

38. Jlbaramjee Club, 0rIua. 

37. Manab Seva Sanden, Dhenkanal, Orissa 

38. Project Swarajya, Cuttack, 0rIua 

39. Nyssadri, DistL DhenkanaI, 0rIua 

40. Ramakrishna Ashram, DIstt. AnguI, Orissa 

41. People's Rural Reconstruction Institute for Youth 
Action (PRIVA), BaIa8ore, Oriau 

42. Neelanchal·Seva Pratiahthan, Puri, Orissa 

43. Mahatma Gandhi Khad Grarnodyoga Samlty, DIstt. . 
KhUlda, Orissa 

44. Village Reconstruction & Development Project, 
Salem, Tamil Nadu 

45. Tamil Nadu Village Consumer's Protection Council 
Kavaripettai, Tamil Nadu 

Uttar P,.ctesh 

46. Gram Vikas Seva Samlty, Allahabad, Uttar Pradesh 

47. Smt. ArnbIka o.vt High School Kenya Vldayalaya, 
Mirzapur, Uttar Pradesh 

48. Sanskrit Bhasa Vikas Parishad Sewapuri DIstt. 
Deoria. Uttar Pradesh 

49. Children Emancipation Society, 'Project Mala' Mirzapur, 
Uttar Pradesh 

. SO. Akhil Bhartiya Sma; Kalyan ParIshad, Diatt. o,orta, 
Uttar Pradesh 

51. Bllnor Seve Sansthan, Bijnor, Uttar Pradesh 

52. Samaj Kalyan Seve Samlty Lucknow, Uttar Pradesh 

53. Jan Sewa Samlti, AHahabad, Uttar Pradesh 

54. Bal Blkas Avam Mahlla Kalyan Parishad, Gonda, 
Uttar Pradesh 

55. Bhartlya Jan Kaiyan Avam Mahlla Vikas Sewa 
Sansthan, Decree, Uttar Pradelh 

56. Kllpil BaI Avam Mahila Seve Sansthan, BeaU Uttar 
Pradesh 
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57. Avad M.hiI. Avam Bal KaIyan S.miti, Faizabad, Uttar 
Pradesh .......... 

58. Karimpur Social WeIfanI Society, a.a. Nadia, West 
Bengal 

59. Unemployed Young WOrkelS' Society, Burdwan, West 
Bengal 

60. Bagman Youth Progrealve AssocIation, Calcutta, 
West Bengal 

61. Bhagra DIamond Club. Burdwan. West Bengal 

82. Ikhupatrika SocIal W...... OrganiHlion, Distl. 
Midnapo.... Weat Bengal 

63. Jan Sikaha Pmchar Kendra. Calcutta. West Bengal 

64. Society for Education & Environmental Development 
(SEED), Howrah. Weat Bengal. 

(English) 

Auiamnce tor the DewIopment of MedIcal 
Col", .nd Ho8pItaIa In U,P. 

1029. SHRI ASHOK PRADHAN : Win the Minister of 
HEALTH AND FAMILY WELFARE be pleased 10 alale : 

(.) the detalI8 of financial uaistance provided by the 
Union Government for the de\'eIopmenI of medical colleges 
and their aII8Ched hoIpiIaIa running In Uttar PI8deah during 
each of the last th .... years. III ... aIongwtIh the purpose 
for which !hill financial auiatance WIllI provided; and 

(b) the fundi aIIocatad far the achIme 'Health for 
AU' in the country. State-wiN ? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHIlMALAI) : (.) CenInII GeM. do not have etrf acheme 

for providing Central aulatance for the development of 
Stale "'" MedIcal CoIIegee and their attached HoapItaIa . 

(b) There Ie no auch echeme called 'HeaIth for 
All'. However. 'Health for All' .. Iha overlll aim of the 
He.1th Policy of the Country and Improvement of Health 
ca... Servicea. particularly lor the poor. continue to be 
the common objective of v.rioua ongoing Health 
Progranlll*. 

Health cant Programme tor School ChlldNn 

1030. DR. ASIM BALA : WII the Minlater of HEALTH 
AND FAMILY WELFARE be pleased to stale: 

(a) whtfthttr any health care programme for poOr 
school children In the country Is being started; 

(b) If so, the details thereof; 

(c) whether .ny apecIaI he.1th ca ... progr.mme for 
school children a... already running by the Govemmenl; 
.nd 

(d) If so. the details thereof ? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI) : (a) to (d) A School Health Check up 
Programme for Students in Prtmary Schools was 
implemented during 1996-97 ... IP8CiaI campaign. 
The reports received from 488 DIaIricIs Indicate lhal 
97.15% IChooIa had impIemenIed the scheme, and 85.6% 
of the enrolled children we... examined for detection of 
common aIImenIa. which Included anaemia. worm 
infestations. night bfIndneu. iodine deficiency disease 
(goIIra). ear discharge. ...... pyoderma. vIaIon dIIfec:t. 
.nd dental problema. StaIewIae coverage .... given In 
StaIIInent I and II. 

Continuation of Iha Programme ... Centrally funded 
Programme has aInce been dIaconIInuId. 

............... 
sr.tement MartIng Cove,., of SChooIt Md ChIIdten on 06-08-97 

81. State o.trIct No. of Schools No. of ChIIchn 

No. (UrbM+Rural) No. Repo. Total Covered %age EIIRIIIecI ex.nIne %age 

2 3 4 6 8 7 8 8 10 

1. Andhra Pradesh 22 22 80781 80781 100.00 804e141 ~7472 85.86 

2. Arunachal PradeIh 13 13 1478 1239 83.83 121883 108_ 17.11 

3. Alum 23 23 34471 30475 .... _7848 2371438 71.&0 
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2 3 4 5 6 
--~------------------------------
4. BIMr 50 23 34880 33 ~ 14 

5. Delhi 2180 2141 

6. Goa 2 2 1280 1280 

7. Gujarat 19 19 33094 32316 

8. Haryana 17 17 16163 16129 

9. Himachal Pradesh 12 12 10468 10468 

10. Jammu & Kashmir 14 14 15136 14831 

11. Karnataka 20 20 41393 41365 

12. Kerala 14 14 11232 11215 

13. Madhya Pradesh 45 45 85965 85060 

14. Maharashtrs 30 30 65073 65073 

15. Manipur B 8 . 3763 3592 

1 fl. Meghalaya 7 7 5087 4878 

17. Mizoram 4 4 1158 1158 

18. Nagaland 7 7 1871 1814 

19. Orissa 30 30 42402 42104 

20. Punjab 17 17 19606 19562 

21. Rajasthan 31 31 44181 44181 

22. Sikkim 4 4 873 868 

23. Tamil Nadu 23 23 40201 40201 

24. Tripura 4 4 2843 2808 

25. Uttar Pradesh 66 66 104526 92951 

28. West Bengal 19 19 45792 45002 

27. A & N IBlands 2 2 289 271 

28. Chandigarh 185 148 

29. 0 & N Haveli 191 187 

30. Daman & Diu 2 2 75 75 

31. Lakshadweep 28 28 

32. Pondlcherry 4 4 582 580 

Total 513 488 727232 70&471 
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No. Children Anaemia Worm INF. Night BL 
No. State examined Total %age Total %age Total %age 

1. AnIba Pd. 6907472 T.!JSJ7 10.71 207334 3.00 122826 1.78 

2. Aru1achaI Pd. 108982 4868 4.55 11200 10.47 14.38 1.34 

3. Assam 2375439 144162 6.07 163850 6.90 53249 224 

4. BIlar 3593339 354191 9.86 462715 12.88 74286 2.07 

5. DelhI 728A377 107220 14.71 84720 11.63 7251 1.00 

6. Goa 91063 5902 6.48 8115 8.91 134 0.15 

7. GujaJaI 6234344 458779 7.36 303009 4.86 45937 0.74 

8. Haryana 23n417 142860 6.01 62724 2.64 5935 025 

0.60 

0.00 

3.12 

0.99 

3.56 

1.51 

2.06 

3.52 

o.n 
0.48 

2.74 

0.18 

0.55 

1.02 

1.42 

2.07 

O.'R 

320 

0.86 

0.18 

2.19 

021 

0.05 

1.35 

9. Himachal Pd. 741369 90475 12.20 84043 11.34 4422 

10. J& K 899814 0.00 0.00 

11. Karnataka 3985971 526058 13.20 356427 8.94 124280 

12. KeraIa 2209995 266512 12.01 135398 6.13 21853 

13. MactIya Pd. 6938147 764725 11.02 322678 4.65 246707 

14. MaharashIra 8269278 396244 4.79 950713 11.50 125093 

15. Manipur 275920 22290 8.08 31181 11.30 56n 

16. Me!;tIaIaya 286227 21979 7.68 24990 8.73 10078 

17. MizDram 98628 4622 4.69 6224 6.31 756 

18. NagaIand 153704 5432 3.53 14000 9.11 731 

19. Orissa 3115060 561604 18.03 552764 17.74 85252 

20. FVIjab 2533315 357195 14.10 162203 6.40 4450 

21. RIia&hn 4858078 317691 6.82 145344 3.12 25707 

22. SIdirn 72609 11370 15.86 16023 22.07 

23. Terril Nadu 5425049 620869 11.44 769078 14.18 

739 

77098 

8343 

109710 

190420 

246 

24. T~ 403816 40639 10.04 44092 10.92 

25. UItar PradaIIh 11:D!968 100715 0.89 525426 4.86 

26. Weal Bengal 5957992 1241365 20.84 1526845 25.63 

'0. A .. N IaIandI 37869 3341 

28. Q1IU1digarh 63236 12015 

29. 0 & N Havel 20803 1886 

30. Dana1 & Diu 13768 f!II7 

31. I..aIaIhadWeIp 8875 1036 

32. POllelcheny 97148 13108 

8.82 5072 13.39 

19.00 10709 

9.05 2124 

4.34 4ff1 

11.94 1282 

13.48 18271 

16.93 

10.31 

3.38 

14.n 

18.81 

114 

452 

29 

4 
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Statement-
Special 'School IWIth Check 

Statement allowing coverage 01 

No. of Children 
100 (Goitre) EAA 

Total %age Total %age 

NA 0.00 151723 220 

71 0.07 4749 4.44 

o 0.00 82317 3.47 

884 0.02 191ns 5.34 

86 0.01 29229 4.01 

42 0.05 3297 3.62 

11738 0.19 155624 2.50 

572 

o 
0.02 50466 2.12 

4833 

8839 

10082 

o 
179 

144 

405 

49 

5180 

1308 

3230 

510 

3422 

385 

14736 

266 

o 
41 

5 
9 

7 

0.00 215.13 2.90 

0.00 

0.12 

0.40 

0.15 

0.00 

0.06 

0.05 

0.41 

0.03 

0.17 

0.05 

0.07 

0.70 

0.08 

0.10 

0.00 

0.25 

0.70 

0.00 

Q.2O 

0.04 

0.10 

0.01 

0.00 

98120 2.46 

73767 3.34 

161373 2.33 

144426 1.75 

9093 3.30 

9813 3.43 

2792 2.83 

5081 3.31 

157528 5.06 

60431 2.39 

125316 2.69 

3602 

98327 

15824 

BW17 

333867 

944 

1387 

1012 

290 -1. 

4.96 

1.81 

3.92 

3.42 

6.60 

2.49 

2.19 

4.91 

2.11 

4.10 

1.73 

TOIIII 71983811 7338534 8.18 7OCIIQ22 8.76 1354528 1.89 87030 0.08 23112524 2.98 
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" up for Primary Schools 
Schools and Children Examined 
with Health Problems 

Scabies 

Tolal %age 

187403 2.71 

4116 3.85 

53547 

94552 

7846 

. 2106 

84737 

13838 

12292 

69266 

n632 

245742 

64643 

11535 

10610 

596 

6183 

271832 

59589 

55576 

3093 

124649 

15676 

238914 

54n47 

1398 

m 
1110 

201 

384 
3672 

221 

2.63 

1.08 

2.31 

1.36 

0.46 

1.66 

0.00 

1.74 

3.51 

3.54 

0.78 

4.18 

371 

0.60 

4.02 

8.73 

2.35 

121 

4.26 

2.30 

3.88 

2.11 

9.19 

3.69 

1.23 

5.39 

1.46 

4.42 

3.78 

Pyoderma 
Total °kage 

163346 2.36 

1795 1.68 

56603 

99072 

30738 

2329 

176357 

64276 

17532 

85747 

46116 

218447 

163657 

4803 

5327 

1189 

2081 

132039 

138621 

178301 

3359 

138009 

5460 

256869 
161848 

589 

1978 

913 

534 

197 

3172 

1.96 

2.7f 

4.22 

2.56 

2.83 

2.70 

2.36 

0.00 

2.15 

2.09 

3.15 

1.98 

1.74 

1.86 

1.21 

1.35 

424 

5.47 

3.83 

4.63 

2.54 

1.35 

227 

2.72 

1.56 

3.12 

4.43 

~.88 
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Eye 
Tolal %8ge 

79795 1.16 

2550 2.38 

41733 

72039 

50969 

2614 

121899 

32550 

12939 

48325 

54n2 

105663 

222n5 

9030 

10060 

4393 

23n 
86137 

49166 

60184 

3145 

134094 

1102 

175188 

215090 

863 

1984 

531 

238 
180 

2628 

1.76 

2.00 

6.99 

2.87 

1.96 

1.37 

1.75 

0.00 

121 

2.48 

1.52 

2.69 

3.27 

3.51 

4.45 

1.55 

2.n 
1.94 

1.29 

4.33 

2.47 

027 

1.55 

3.61 

2.28 

3.14 

2.58 

1.73 

2.07 

2.71 

Dental 
Tolal %age 

518657 7.51 

13179 12.32 

157675 

279152 

111583 

31923 

663830 

156431 

83331 

709786 

500261 

366474 

1302109 

37120 

38479 

16045 

14410 

685772 

276531 

140085 

19961 

1040283 
58101 

525322 

1445435 

9006 

15907 

6.64 

7.n 

15.31 

35.06 

10.65 

6.58 

1124 

0.00 

17.81 

22.64 

5.28 

15.75 

13.45 

13.44 

16.27 

9.38 

22.01 

10.92 

3.01 

27.49 

19.18 

14.39 

4.85 

24.26 

23.78 

25.15 

4510 21.89 

1507 10.95 

1301 14.99 

21470 22.10 

to Questions 238 

Other 
Total %8ge 

NA 0.00 

8318 7.78 

98949 

122263 

37479 

4620 

61813 

34552 

5764 

119763 

140376 

426412 

1372037 

13844 

20038 

4430 

4222 

209459 

68210 

108624 

6815 

765545 

37141 

194249 

533113 

2101 

2894 

418 

313 

9683 

4.17 

3.40 

5.14 

5.07 

0.99 

1.45 

0.78 

0.00 

3.00 

6.35 

6.15 

16.59 

5.02 

7.00 

4.49 

2.75 

6.72 

2.69 

2.33 

9.39 

14.11 

9.20 

1.72 

8.95 

5.55 

4.58 

2.03 

2.27 
0.00 

10.17 

(As on 5.6.97) 

Health Prob. 
Tolal %age 

2170991 31.43 

52284 48.87 

841085 

1750929 

467101 

61082 

2083723 

561204 

332331 

o 
2142605 

1324526 

2868303 

4741697 

144752 

151518 

41452 

54566 

2747567 

lln702 

1161058 

68617 

3n1374 

228673 

2513370 

35.41 

48.73 

64.10 

67.08 

33.42 

23.61 . 

44.83 

0.00 

53.75 

59.93 

41.34 

57.34 

52.46 

52.94 

42.03 

35.50 

8820 

46.49 

24.93 

94.50 

69.52 

56.13 

22.24 

6210267 104.23. 

23825 62.91 

4n64 75.53 

12978 62.98 

4181 30.37 

4749 54.72 

75208 n.41 

2258263 2.84 2151302 2.69 1605013 2.01 9245816 11.56 4413645 5.52 37835478 47.30 



239 WIiIfen ~ JUNE 2. 1898 to Que«Ions 240 

AtrocItIH on SCIST MANEKA GANDHI) : (a) The infonnation Is given in the 

1031.SHRI MUKUL WASNIK : Will the Minister attached Statement. 

of SOCIAL JUSTICE & EMPOWERMENT be pleased to 
(b) In pursunace of Scheduled Cutes and 9che-state : 

(a) the number of etrocIIies convnitted against 
duIed Tribes (PnMntion of AtrocItias) Act. 1. Md 
the Scheduled Castes and Scheduled Tribes (praven-

Scheduled Ceate& and Scheduled Tribes during the year tIon of Atrocities) Ru.... 1995. the Ministry of SocIal 
1996 and 1997. State-wise; and 

Justice and Empowerment ..... the State Governments 
(b) the steps proposed to be taken to check the with Central aid on 50:50 basis (100% to UTs) for laking 

atrocities against the Scheduled Castes and Scheduled steps towards strengthening of administrative. enforcement 
Tribes ? and judicial machinery, setting up of Special Courts, 

THE MINISTER OF STATE OF THE MINISTRY OF provision of ,.ief and rehabilltallon to the victims of 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI atrocities etc. 

....... ent 

Statement showing the number of Clf8es of attocltJes against Scheduled Castes & 
Scheduled Tribes in various StsteslUTs during the}IN" 1996 and 1997 

S. Name of the 1996 1997 
No. StateAJT se ST Total se ST Total 

2 3 4 5 6 7 8 

1. Andhra Pradesh 1629 252 1881 1880 236 2116 

2. Arunachal Pradesh 0 5 5 0 Q 0 

3. Assam 0 0 0 0 .0 0 

4. Bihar 810 190 1000 710 158 868 

5. Goa 0 2 0 2 

6. Gujarat 1764 369 2133 1831 384 2215 

7. Haryana 63 84 93 5 98 

8. Himachal Pradesh 66 3 69 61 62 

9. J & K 17 6 23 8 11 19 

10. Kamataka 1089 180 1269 1227 78 1305 

11. Kerata 840 122 762 755 139 894 

12. Macllye Pradesh 4075 14C18 5541 4288 1400 5888 

13. Maharashtra 1352 337 1689 831 1. 1020 

14. Mllnlpur 0 0 0 0 0 0 

15. Meghalaya 0 0 13 13 

16. Mizoram 0 0 0 0 0 0 

17. Nagdnd 0 0 0 0 0 0 

18. Oriua 4CI8 178 885 tI02 220 822 

18. PIM'Ijab 12 1 13 11 0 11 
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2 3 4 5 6 7 8 
20. Rajasthan 6623 1393 8016 5624 1445 7069 

21. Slkkirn 14 46 80 18 31 49 

22. Tamil Nadu 1812 85 1897 1403 227 1630 

23. Tripura 0 0 0 0 o 0 
24. Uttar Pradesh 10963 336 11299 8500 66 8586 

25. west Bengal 0 0 0 0 o 0 

1. A & N lalands 0 0 0 0 2 2 
2. Chandigarh 0 0 0 o 
3. o & N Haveli 0 0 

4. Daman & Diu 0 0 0 0 o 0 

5. Delhi 11 0 11 19 o 19 

6. Lakshadweep 0 0 0 0 o 0 

7; Pondicherry 13 0 13 23 o 23 

Total 31440 4973 36413 27868 4626 32494 

Source : National Crime Records Burea, Ministry of Home Affairs. 
(Provisional data) 

[rrans/Btionj 

Peraone killed by Naollte Attacks 

1032. SHRI MOTILAL VORA ; 
SHRI RAMESHWAR PATIOAR : 

Will the Minister of HOME AFFAIRS be pleaaed to 
state: 

<a) the number of persons killed in naxallte attacks 
during the last three yeers; 

(b) whether such incidents are continuously on 
increase in the naxalite affected States; 

(c) if so, the steps being taken by the Union 
Government to stop the same; 

(d) whether the naxallte affected States have 
requested the Union Government to deal with the naxallte 
problem at national level; 

(e) If 80, the reaction of the Union Government 
thereto; 

(f) whether the Union Government have prepared 
any action plan to be Implemented by the affected Statee; 
and 

(g) If so, the details thereof ? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K 
ADVANI) : <a) As per available information, 1515 persons 
are reported to have been killed in naxallte attacks during 
the last three years. 

(b) The killings by naxalites in 1997 registered a 
slight increase as compared to previous years. 

(c) Central Government has taken adequate 
measures to help the States to fight the menace. Theee 
include holding of coordination meetings with the States 
concerned as well as with the various Intelligence and 
investigating agencies of the Central Government to 
exchange information, share intelligence, plan strategy and 
take coordinated action. In certain special circumstance, 
financial assistance has also been given to lOme of the 
affacted States over and above the on-going allocations 
for modernisation of police and supply of weapons. Training 
of police personnel in Anti·Extremist Operations has also 
been arranged. 

(d) and (e) 'Public Order" and 'PoIIce' being State 
8Ubjects, It it for the concerned State Governments to 
devise verious methods and tate. concrete stepe in this 
regard. 
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(f) and (g) Yes. Sir. Central Govemment. in consultation 
with the concerned States has drawn an ActIon PIIIn in 
this regard which inclUdes : 

(i) Ensuring security of police stations. particularly. 
those located in Naxalite affected areas; 

(Ii) to have a common communication system; 

(iii) set up a Control Room in each State: 

(iv) joint patrolling; 

(v) launching of Area Domination Programme 
among the States; 

(vi) Ministry of Home Affairs have also arranged for 
training of Police personnel in anti-extremist 
operations. 

(vii) Strengthening of intelligence network in affected 
areas in concemed States. 

(Eng/ish] 

Production of Fertilizers 

1033. SHRI K. YERRANNAIDU : 

SHRIMATI SURYAKANTA PATIL : 

Win the Minister of CHEMICALS AND FERTILIZERS 
be pleased to state : 

(a) the number of contracts of import agreements 
of fertilizers with foreign countries since the formation of 
thie Government; 

Cb) the details of production of fertilizers in the 
country during the last three years. year-wise till March 31. 
98; 

(c) whether the Govemment have imported urea in 
large quantity during the last year; 

(d) the value/quantity and varieties of fertilizers to 
be irJ1)Ofledlexported alongwith the nalla of exporting! 
importing countries; 

(e) the amount of foreign exchange involved in tt.e 
contracts; 

Cf) whether a cornprehenaive study has been 
conducted in regard to prevloua agreementa in regard to 
any financial embeulement; and 

(g) the steps taken or propoeed to be taken by tria 
Government to stop the import of feftlliz.. ? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (DR. A.K. PATEL) : Ca) 
Urea is the only fertilizer which is controlled and whole 
impofta .,. made. on. Government account through 
de89Iaf8d canaIiIing agencies. No c:ontracta for import of 
Urea have been made since March 1998 when IhII 
Government assumed office. 

(b) The production of fertilizers in the country In 'N' 
and 'P' terms during the last 3 years Is given In the attached 
statement. 

(c) No. Sir. The imports of urea were made as per 
the requirement. 

(d) and Ce) Since the country is deficient In fertllizera. 
exports are not allowed except for small quant1t1e8 of Single 
Super Phosphate (SSP) to Bangladesh. Urea. Dia-
ammonium Phosphate CDAP). Muriate of Potash (MOP) are 
the 3 major fertilizers which are imported In the country. 
The Imports of DAP & MOP have been decanall8ed and 
are made on the private trede account. The imports of urea 
which are on Govemment account. are generally made 
from Confedration of Independent States (CIS). Arab-Gulf. 
Indonesia. Bangladesh. Libya etc. 

Since imports of fertilizers are dependent upon variety 
of factors like evolution of demand. trend of indigenous 
production and consumption. behaviour of prices in the 
international market. global demand-:-auppty position etc .• it 
is ditIIcuIt to estimate the value/quantity of Imports during 
1998-99. 

Cf) The Government has studied the contract 
agreement in the deal of MIs. National Fertilizers limited 
CNFL) for purchase of urea from MIs. Karsan limited. 
Ankara in which entire payment (Ra. 133 crores) was 
released In advance and In which no urea supply made. 
There is no other case in the knowledge of the Department 
of Fertilizers. 

(g) Since the country has limitation of resource 
endowments. stopping irJ1)Orts of all fertilizers may not be 
feasible. The country has no known commercially 
exploitable reserves of Potash and thus Its imports can' 
be stopped. In raepect 01 Phoaphatea. policy mix of 
domestic production bMed eaaentIaIIy on rock-phosphate 
& Sulphur and intermediates namely; ammonia and 
phoaphortc acid alongwIth ~ 01 DAP are the beat 
available options. ~, In NIp8Ct of nitrogen. The 
endeavour will be to achieve optimum degree of seIf-
sufficiency wIItt reaIduaI role of In.,arts to provide for 
fluctuations In demand and take advantage of the gIobIl 
demanckupply sItuaIIon. 

......... nt 
Produt:tlon 01 ,.,..,. In ,.",. 01 NaP during 

1M",., 3 ~ 

Year 

1995-96 

1888-87 

1997-98 

'N' 

am.o 
8588 •• 

10085.6 

(production ('000 Mfa) 

'po 

2558.0 

2555.8 
2875.5 
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Performance of L8bour Buruu 

1034. SHRI SANDIPAN THORAT : Will the Minilter of 
LABOUR be pIeued to 8tate : 

(a) whether the Govemment have reviewed the 
performance of Labour Bureau of carrying out surveys and 
research In organised and unorganlsed sector recently; 

(b) If 80, the detail8 thereof alongwith the major 
components of 8urveys/research projects approved fbr the 
current year; 

(c) whether the Govemment propose to reconstitue 
an Advisory Body with eminent professionals, Trade 
Unionists to undertake oriented surveys/research programme 
to help for framing of Labour policy; and 

(d) the steps taken/proposed to be taken to revitalise 
the Labour Bureau as a National Institute ? 

THE MINISTER OF LABOUR (DR. SATYANARAYAN 
JATIYA) : (a) and (b) Performance of Labour Bureau 
including that of other organisations of the Ministry of 
Labour is reflected in the Annual Report of the Ministry 
of Labour which is circulated amongst the Members of the 
Parliament at the time of consideration and passing of 
Demands for Grants of the Ministry. II is reviewed by the 
Parliamentary Standing Committee while considering 
Demands for Grants of the Ministry of Labour. Labour 
Bureau has. inter-alia. included the following major 
activities in their action plan for 1998-99 :-

Publication of Consumer Price Indices for Industrial 
workers, Agricultural Workers and Rural Workers; Conduct 
of study to bring out reports on evaluation of Minimum 
Wages Act, 1948 in Building and Construction 
Establishments in Madhya Pradesh, Tamil Nadu and spade 
work for study in Bihar; 

To publish report on Survey of Working and Living 
Conditions of Workers in unorganised sector in respect of 
Man Made Fibre Textiles Industry and to finalise report in 
respect of Marine Fishing Industry; Publication of report on 
occupational Wage Survey in respect of ten Manufacturing 
Industries and completion of field survey and tabulation of 
deta in respect of 13 Manufacturing/service sector 
industries: Publication of report on Survey of Working and 
Living Conditions of Labour belonging to Sc/ST in Asan801 
and release of report in respect of another centre as 
decided by Inter Departmental Direction Committee 
Release of reports on Eaming, Employment, Labour Cost, 
Absenteeism, Labour Turnover under Annual Survey of 
Industries (sample sector) in respect of various years; 
Release of report on Socio Economic Conditions of Women 
workers in Cashewnut Processing Industry and launching 
of study in respect of Food Processing Industry including 

see food and marine products, Zari and Embroidery and 
other selected Handicrafts and Match works and conduct 
of pilot survey at 78 centres in connection with new 
Working Class Family Income and Expenditure Survey and 
launching of the main survey. 

(c) and (d) A Committee comprising 0' Director, 
Institute of Economic Growth, New Delhi, Director General, 
Labour Bureau and officials from Ministry of Labour, Central 
Statistical Organisation, Nationa! Sample Survey 
Organisation, Planning Commission, V.V. Giri National 
Labour Institute has been constituted to examine the 
activities of Labour Bureau. 

Su.pen.lon of SPG from eon .... President 

1035. SHRI RAMKRISHNA BABA PATIL : Will the 
Minister of HOME AFFAIRS be pleased to state : 

(a) whether the Special Protection Group attached 
to the Congress President has been replaced: and 

(b) If so, the reasons thereof? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K 
ADVANI) : (a) No, Sir. 

(b) Does not arise. 

[Translation] 

Gorkha L8nd Movement 

1036.SHRI BHIM DAHAL: Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) the number of persons killed and Injured so far 
in the Gorkha land movement of Darjeeling; 

(b) the extent of damage caused to the public and 
private property; and 

(c) whether the Govemment are contemplating to 
constitute Gorkha land State ? 

THE MINISTER OF HOME AFFAIRS (SHRI LK 
ADVANI) : (a) As per information available with the Central 
Govemment, 184 persons were killed anel919 were injured 
In the Gorkha Land Movement. 

(b) Reports available indicate that 1567 houses/ 
buildings were either destroyed or damaged in the 
movement. 

(c) No, Sir. 

Bride Burning Death8 

1037. SHRI AJIT JOGI : Will the MInister of HOME 
AFFAIRS be pleased to state.: 
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(a) the number of incident of .... of brict. bumkIg 
In the country during each of the last three years, StaIeI 
Union TerritoIy-1 wile; and 

(b) the steps taken by the Govemment to prevent 
such deaIhs infuture ? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K 
AOYANI) : (a) AvaHable information Is given in the enclosed 
SIaIement. 

(b) 'Police' and 'Public Order' being State subjects as 
per the Seventh Schedule of the ConatiIution of India, the 
registlation, investigation, detection and prevention of 
crirMe Is ~ the respollalbllity of the State 
Govanmenta. However, the Central Govemment has, from 
time to time, been writing to the State Gov.mment 

emphasising the need to take meMures to check the rnfII.... of c:rIme ____ women. The fMUures 
suggeated by the Centrel Govemment Include, Inter alia, 
appointment of Dowry Prohibition OffIce .. , setting up of 
women Cell in Police StatIona, wider recrullment of Women 
PolIce office.. and gender senaitisation training to Police 
peraonnel. The Central Govemment has also been 
streIaing upon the State Govemmenta the need to ensure 
implementation of the .xtdng laws, bCIIh In letter and IPirH, 
and to bring about and awareneas in general public about 
the lawalinatructions regarding antl-dowry and other 
connected matt .... The Central Government has aIao been 
modifying and amending the .xiatlng laws with a view to 
making them more stringent. The media is being uaed to 
project the poeitive role of women in society. 

Statement 

Incidence of Dowry Muffler and Death by buming during 1995 to 1997 

Murder for Dowry by Burning Dowry Death by Buming 

SI.No. StateIUT 1995 1996 1997 1995 1996 1997 

2 3 4 5 6 7 8 

STATES 

1. Andhra Pradesh 26 34 46 85 98 105 

2. Arunachal Pradesh 0 0 0 0 0 

3. Aasam 0 2 7 3 6 

·4. Bihar 68 50 45 102 83 106 

5. Goa 0 0 0 3 

8. Gujarat 7 28 20 21 21 25 

7. Haryana 2 8 4 88 86 74 

8. Himachal Pradeah 0 0 0 

8. JamrraI & Kashrnr 0 0 .. 0 0 0 0 

10. KamaIaka 2B 18 15 58 81 38 

11. Kerela 1 0 5 5 4 

12. MacIIra PiIIdeIh 31 34 33 147 221 182 

13. MaharaahIra . 83 87 57 142 118 120 

14. Manipur 0 0 0 0 0 0 

15. MesJh8,. 0 0 0 0 0 0 

18. MiEorWn 0 0 0 0 0 0 

17. Nagaland 0 0 0 0 0 0 
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2 

18. OrIssa 

19. Punjab 

20. Rajasthan 

21. Slkkim 

22. Tamil Nadu 

23. Tripura 

24. Uttar Pradesh 

25. West Bengal 

Total (States) 

UNION TERRITORIES 

26. A & N Islands 

27. Chandigarh 

28. 0 & N Haveli 

29. Daman & Diu 

30. Delhi 

31. Lakshadweep 

32. Pondicherry 

Total (UTs) 

Total (A1I·lndia) 

Source : Monthly Crime Statistics. 

Note : 1. Figures are provisional 

3 

7 

7 

14 

o 
4 

o 
242 

510 

o 
o 
o 
o 
2 

o 

3 

513 

21 

7 

39 

o 
188 

o 
296 

788 

o 
o 
o 
o 
5 

o 
o 

5 

793 

5 

5 

5 

12 

o 
7 

o 
238 

7 

497 

o 
o 
o 
o 
7 

o 
o 

7 

504 

6 

14 

56 

62 

o 
23 

o 
557 

18 

1348 

o 
o 
o 
o 
n 
o 
o 

n 

1425 

7 

11 

55 

111 

o 
18 

o 
613 

19 

1505 

o 
o 
o 
o 

59 

o 

60 

1565 

8 

11 

78 

116 

o 
48 

3 

506 

76 

1498 

2 

o 
o 
n 
o 

81 

1579 

2. In Absence 0' data 0' Orissa from October 1997 onwards. Figures of correspondence months 0' 1996 of this 
State have been used. 

[English] 

U .. of C8rt1lep by Surgeons 

1038. SHRI RAMCHANDRA VEERAPPA : Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state : 

(a) whether the Govemment are aware that surgeons 
are using cartilage taken from the human ear to fight in 
contln-ence; 

(b) If 80, the details thereof; and 

(c) the action taken by the Govenment in this 
regard ? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 

EZHILMALAI) : <a) to (c) The Govemment is aware of the 
fact that aural cartilages can be used In a variety of Blastic 
Surgery procedures including that 0' urethra for urinary 
Incontinence. Howe\/er, the procedure are not undertaken 
in any 0' the Central Govemment Hospitals In DeIhl. In 
Clinical Prac:tice. cartilages from the ear are used for the 
repair of tympanic membrana as en autograft. 

{Translation] 

Funds A1IOC11t1ona to TrIbal ArM. 
of the Country 

1039. SHRI FAGGAR SINGH KULASTE : Wftl the 
Minister of SOCIAL JUSTICE & EMPOWERMENT b8 
pleased to ..... : 
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(a) the amount allocated by the Govemment in each 
State for the trIbaJ areas of the cou'*Y; 

(b) the number of such tribal diatrIcts in each State 
and procedure being adopted to allocate the funds; 

(e) whether these amounts are made available on 
the basis of tribal population; and 

(d) if so, the name of schemes adopted in this 
regard ? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
MANEKA GANDHI) : (a) The Govemment of India releases 
funds to the StateIUT Govemments for the development 
of Scheduled Tribes and Tribal areas. A Statement 
indicating the amounts released to the StateslUTs under 

different schemes is indicated In the aa.ched Statement-
I. Allocation of funds are made giving weightage to the 
Tribal population in the StateslUTa. 

(b) Under THbaI Sub-Plan strategies Integrated 
Trlbel Development ProjectaIAgencies have been delineated 
in - full districts and in - part districts of 18 Stales and 
2 Union Territories. State-wise details are indicated In the 
attached Statement-II 

(e) Special Central Assistance (SCA) to Tribal Sub 
Plan (TSP) and grants under Article 275( 1) are released 
on tribal population basis. For release of grants under other 
schemes, tribal population is not taken Into account. 

(d) The names of the Schemes are Special Central 
Assistance to Tribal Sub-Plan and Grants under Article 
275(1) of the Constiluion. 

St8Wment-l 

S. 
No. 

StateIUT 

2 

1. Andhra Pradesh 

2. Arunachal Pradesh 

3. Assam 

4. Bihar 

5. Goa 

6. Gujarat 

7. Himachal Pradesh 

8. Kamataka 

9. Ke_ 
10. MacIIya Pradesh 

11. Mahara8hlra 

12. Manlpur 

13. Meghalaya 

14. Mizoram 

15. N8gaIand 

18. 0rIIu 

Details of StatelUT wise release of funds under diffetent schemes 
for Welfare of STs during 1997-98 

Girts Boys Ashram Vocation- Ectuca- NGOs Tribal SCA Article STICs 
Hostal Hostal Schools al Train- tionaI Research to 275(1) 

gksLVy ing CentresCofY1)lex TSP 

3 4 5 

60.20 45.45 218.46 

16.00 18.00 

15.00 15.00 

14.99 27.50 

10.00 12.50 104.50 

6 

n.15 

7 8 9 10 11 12 

1.42 24.48 20.47 2581.54 453.50 100.00 

102.76 0.26 

75.38 23.27 1460.00 205.00 

16.08 38.00 0.53 00.00 641.75 

00.00 

88.34 13.81 9.47 2632.n 825.00 123.89 

40.00 0.94 521.89 108.00 

19.18 0.28 500.00 270.00 

26.14 20.07 196.12 111.75 50.00 

60.20 8.18 •. 81 9207.a3 1262.60 200.00 

4.59 57.59 60.72 3400.89 887.25 99.50 

3.00 13.00 3.00 45.50 11.27 8.80 850.00 123.00 00.00 

13.75 13.75 121.11 

5.80 

3.44 

256.00 00.00 

-124.00 

138.75 

45.00 35.00 60.00 40.00 81.51 •. 20 7.. 5578.27117.00 100.00 
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2 3 4 5 8 7 8 9 10 11 12 

17. RajUthan 150.17 158.55 24.00 51.35 14.41 13.37 2341.13 800.00 50.00 

18. Sikkim 80.00 108.35 

19. Tamil Nadu 17.03 30.50 243.71 121.00 

20. Tripura 17.25 15.25 93.48 32.00 0.28 11.67 885.00 231.25 00.00 

21. Uttar Pradesh 11.17 18.99 2.75 112.91 110.50 

22. West Bengal 12.75 22.44 1600.39 339.25 10.00 

23. Andaman & Nicobar 118.00 
Islands 

24. Dadra and Nagar Haveli -
25. Daman & Diu 20.00 50.75 

26. Lakshadweep 

27. Delhi 100.79 

28. Jammu & Kashmir 3.12 521.80 131.75 

STDCs : State Tribal Development Corporation for interior forest produce. 

Statement .. 1 2 3 4 5 6 
StBteIUT wise distribution of Integrated Tribal DfweIop· 12. Rajasthan 5 5 2 3 

ment Projects in (ITOP) in Different Districts 

No. of Distt. covered 13. Sikkim 4 4 3 

S. Name of No. of Total Fully Partly 14. Tamil Nadu 9 5 5 
No. StateJUT ITDP 

15. Tripura 3 3 3 
2 3 4 5 6 

16. Uttar Pradesh 
1. Andhra Pradesh 8 8 8 

17. West Bengal 12 12 12 
2. Assam 19 15 15 

18. A & N Islands 
3. Bihar 14 9 7 2 

19. Daman & Diu 
4. Gujarat 9 8 7 

20. J & K 
5. Himachal Pradesh 5 3 2 

Total 194 134 27 107 

6. Kamataka 5 4 4 
[EngIWIJ 

7. Kerala 7 7 7 11",1 AbortIone 

8. Madhya Pradesh 49 23 4 19 1040. SHRI KRISHAN LAL SHARMA: WID the Minister 

11 of HEALTH AND FAMILY WELFARE be pleased to 
9. Maharashtra 16 11 stSte: 

10. Manlpur 5 5 5 (a) whether II II a filet that deIpIa. the 'MedIcal 

21 9 3 8 
TenNnaaon of Pregnancy Id. 1971. the country has the 

11. Orilu largest number of Hlegal abortions; 
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(bl If 80, the ...,.. thereof; 

(cl whether the Govenvnent have taken or pro-
poeed to be taken any rernedIm meuuree in thIa regard; 
and 

(d) if eo, the deIaiIa of the measura taken eo far? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DAUT 
EZHILMALAI, : (_, There is no definite 88IImation of Illegal 
aboItiona in the country. It IB a fIIcI that l1iegai and unsafe 
abortions a.. stili moM than the reportedIIegaI abortions 
(Medical Termination of pregnancy). 

(b) The main reasons a~ : 

1. Ignorance of the provlalons of MTP Act; 

2. Leek of adequate' faciNties for MTP and qualified 
medical practitioners for conducting MTP; 

3. Social values and prejudices In many parts of 
the country still do not favour abortion. 
Ummarried, widowed and c:tvon:ed women are 
usually reluctant to seek abortion services in 
public hoapitaIs. 

(cl Yes. Sir. 

(d) A brief account of the measures taken is In the 
statement attached. 

St8tament 

Legalising safe abortion in certain prescribed 
circumetancel through the enactment of MTP Act was the 
first major atap taken by the Govemment against 
unauthorised abortions. The number of approved MTP 
facilitiM in the country has incraued (1en In 1878 to 8511 
In 1984-85). MTP equlpments have been supplied to 
Government health facilities with operation theatres. 
DoctonI are being trained for MTP facilities. 

Under the RCH programme, certain other major stepI 
are being taken to improve and expand the facilities and 
their uIIIiaatIon. 

i. In order to make MTP facilities easily acceelible. 
aD nnI health facilities at the district and ... 
divisional IeveII • also the communIIy health 
cenInIa ere being equipped with fdIIee for 
MTP. The abjeativeI II to atend these IaciIIIieI 
to the PHC level In a phased manner. 

Ii. DoctorI ... being niMId In MTP technIqueIln 
large numbers far CCIf*'U with the demMd tor 
thiI service. 

HI. In adcItIon to regular doctol'l, provIaIona have 
been made for deploying addilIonaI medical 
peraannel on conInIct beals for attending PHCs 
on certMI fixed dayI In the week, for providing 
MTP and other .... motherhood 18rviceI. 
Private cIinIc8 willing to provide MTP MrvIce8 a .. 
being given MTP equipment Md Uo traJnJnIi 
facIIIIiM, If they have orl and qualified ltaft. 

Iv. To make the public, especidy poor and 
uneducated people, aware of the legal _tua 
of MTP as Uo the avalltlblllty of MTP 18rvice1 
In thera nelghbourtlood, IEC (Information, 
Education and Communication) cornpaign is 
being Intenalftld. 

v. Certain.proviaionIln the MTP Act 1971 and MTP 
Rules 1975 are proposed to be amended eo 81 
to provide for easier recognition of MTP central 
and ~ in their reporting system. 

ExpendIbn on Explcntory Drilling 

1041.SHRI TATHAGATA SATPATHY : WII the Minister 
of PETROLEUM AND NATURAL GAS be pleased to 
Itate : 

(a) the amount apenI by ONGC and other Oil 
COfI1)8niea on surveys and exploratory drlUing during 1995-
96, 1996-97 and 1997-98; 

(b) the estimated expendbure expected on the said 
activities during 1998-99; 

(cl whether the Government have analyl8d the 
inflow of information from exploratory work during the said 
period; 

(d) if eo, the details thereof; and 

(e) the action proposed to be taken thereon ? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI SANTOSH 
KUMAR GANGWAR) : (a) Md (b) The amount of 
expenditure Incurred by ONGC and OIL on survey and 
exploratory drIIng during the IaIt three ~ and the 
eetlmated expenditure for the currant year ia IncIcated 
below :-

ONGC 

(As. in croree) 

1995-88 11188-87 1887-. 
(Piov., 

2 3 4 

214.118 211.12 303.57 

, ___ 
(Eat.) 

5 

311.00 
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2 3 4 5 

ExpIondory 1047.83 1173.15 912.99 1365.00 
drtUIng 

Total 1262.49 1392.77 1216.56 1756.00 

OIL 

Survey 24.33 27.68 36.65 50.09 

Exploratory 118.14 128.85 146.47 247.73 
drilling 

Total 142.47 156.53 185.12 297.82 

(c) to (e) Analysis of inflow of information generated 
from surveys and exploratory drilling is an ongoing process. 
It helps in discovering hydrocarbon bearing new structures 
and developing the oil and gas fields. 

Based on such analysis, acquisition of geo-scientific 
data and drilling of wells are planned every year as a part 
of ongoing process of exploration. 

Racket In Kidney Theft 

1042.SHRI A.C. JOS : Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to state: 

(a) whether the Union Government are aware 
that the Kidney -theft racket flourishing all over the country; 
and 

(b) if so, the preventive steps taken by the 
Government to punish the culprits ? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI) : (a) It Is not a fact thai Kidney theft racket 
is nourishing allover the country, except a few incidents 
as reported in News Papers. 

(b) Transplantation of Human Organs Act has been 
passed by the Parliament, which has came into force with 
effect from 5.2.95. It provides for the regulation of removal 
storage and transplantation of Human Organs, for 
therapeU1ic purposes and for the prevention of convnercial 
dealing in Human Organs, and for matters connected thera 
with or incidental thereto. The Act provides for strelngent 
punishment for a term which may extend upto five years 
with fine upto ten thousand rupees. if a reglatered Medical 
practHioner 18 convicted, his name can be removed from 
the Register of the State Medical Council, for a period of 
two years for the first offence, and permanently for. a 
subsequent offence. Some of the States like Bihar, U.P. 
etc. 

Child Laboure,. In the Tea Gardens 

1043. SHRI NRIPEN GOSWAMI : Will the Minister of 
LABOUR be pleased to state : 

(a) whether a large number of child laboureres .re 
engaged in the tea gardens of Assam; 

(b) if 50, the details thereof; and 

(c) the steps being taken to check child labour in 
such gardena ? 

THE MINISTER OF LABOUR (DR. SATYANARAYAN 
JATIYA) : (a) No, Sir. 

(b) and (c) Does not arise in view of (a) above. 

Indira Gandhi Health Institute, 
Shlllong (Meghslaya) 

1044. SHRI P.R. KYNDIAH : Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state : 

(a) whether the Indira Gandhi HeaHh InstitU1e, 
Shillong (Meghalaya) was supposed to be partly operational 
by December, 1997 atter purchase of necessary equipments 
and its installation; 

(b) if so, the details of its progress thereof; 

(ci whether a Committee was set up to work oU1 
a detailed project report; 

(d) if so, the details thereof; 

(e) whether any report has been submitted by the 
said committee; and 

(f) if so, the action taken by the Govemment on 
the recommendations of the Committee ? 

THE MINISTER OF STATE OF THE MINiSTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI) : (a) and (b) Efforts are being made to make 
the Interim Facilities operational by taking steps for 
installation of medical equipment and appointment of 
medical personnel. 

The selection of some essential equipment and their 
suppliers has been completed by the InstitU1e, after 
following the due tendering and procurement procedures, 
and the propossls have received the recommendations of 
the Standing Finance Committee. The InstitU1e's proposals 
for obtaining approval of the President, Governing Council, 
has been received by the Ministry in April, 1998. 

The Government sanctioned 108 posts in Group A, B, 
C & D. In response to the advertisement for filling up the 
posts again 11 vacancies in Group 'A' posts, not a Single 
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application was received against six vacancies. These 
posts have been readverlilled. Powers have been 
delegated to the Director of the Institute for making 
appoinImenIB to Group C & 0 posts to speed up the 
pIOC88S of filling up of posts. 

(c) and (d) A Committee under the Chairmanship of 
Dr. P.K. Dave, Director, All India Institute of Medical 
ScIences, New Delhi was coneIItuted (a) to prepare a 
detailed project report for setting up a Referral Hospital 
with Postgraduate Teaching, (b) to update the costing, 
determining the interae priorities and phasing to meet the 
minimum requirement of establishing post-graduate 
teaching, (c) to revise the project to include MBBS Course, 
and (d) to examine the Project Proposal prepared by the 
Institute. 

(e) Yes, Sir. 

(f) On examining the Report, it was found that 
detailed cost estimates are required to be worked out, 
keeping in view the priorities and the norms laid down by 
Medical Council of India. The Institute has entrusted the 
task of preparation of cost estimates to MIs. Hospital 
Services Consuhancy Corporation Ltd. The entire matter 
will be placed before the Goveming Council. 

Infectious Water Supply In Deihl 

1045. SHRI ARIF MOHAMMED KHAN : Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) the diseases caused due to infectious water 
supply; 

(b) whether the Government are aware of the reports 
of infectious water supply in several areas of Delhi, 
particularly in areas of South Dethi which may cause ulcer 
hepatitis and other diseases as epidemic; 

(c) if so, the details thereof; and 

(d) the ramedial measures taken or proposed to be 
taken by the Govemment in this regard ? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI' DALIT 
EZHILMALAI) : (a) The important Diseases caused due to 
infectious water supply era acute diarrhoea in young 
children, cholera, dysentery, typhoid and viral hepatHis. 

(b) and (c) The Deihl Jal Board has Informed that of 
the 39 samples from AIIMS and adjoining ...... lifted by 
Delhi Jal Board. 5 wa~er samples of internal water 
distributjon syetem of AIIMS were found becteriologlcally 
unaati8factory. 

(d) The ensure the potability of the water, and to 
avoid chances of contamination, the work of flushing and 
cleaning of .. reeervoIrs and over-head tanks and dead 
ends in distribution system has already been done by Delhi 
Jal Board. 

All Agencies such as NOMC, CPWD, Deihl PWD, Delhi 
Cantonment various Cooperative SocIeties and Individuals 
have been again advised to clear their Over-Head! 
Underground St08ge Tanka on regular basis, so as to 
ensure potability of drinking water. 

Further, 250 to 300 samples are collected daily from 
different are.. and checked. 

A MobIle Laboratory is also deployed to check the 
quality of water in rural areas. 

Testing Kits have been provided to Junior Engineers 
to check the presence of residual chlorine In drinking water. 

People are advised not to use 'Shallow Hand Pump' 
water for drinking. These Pumps in resettlement Colonies 
have been painted in red colour with the indication 'Not 
fit for drinking'. 

There are specified Laboratories for free testing of 
water quality in case of any cQrnplaints. 

Demand and Supply of fertilizers 

1046. SHRI RAGHUVANS PRASAD SINGH : 
SHRI N.K. PREM CHAN"RAN : 

Will the Minister of CEMICALS AND FERTILIZERS be 
pleased to state : 

(a) the annual demand, supply and indigenous 
production of feritilzers in the country during the last three 
years, till 31.3.98. Stat.wise; 

Cb) the quantum of fertilizers imported alongwith the 
shortage thereof; 

(c) the amount of foreign exchage incurred on the 
imports of fertilizers .. well as the total amount of subsidy 
provided; 

(d) the action taken by the Govemment to meet the 
shortage of fertilizers; and 

Ce) the name of fertilizers, which have not been 
extended the benefit of subsidy. If any ? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (DR. A.K. PATEL) : (a) 
and (b) Urea Is the only fertilizer which is under price. 
movement and distribution control of lhe Govemment. All 
other phoephatic, poIaUic and low analysis fertilizers haVE)! 
been decontrolled starting from Augutt 1992. The State· 
wise demand and supply of urea during the last three years 
is given at Statement I attached. The Indigenous production' 
of urea in the country· .. weR as Imports during the last 
three years era given at Statement II attached. The 
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quantum of Imports of urea Is determind 80 as to bridge 
the gap between assessed requirement and Indigenous 
availability. 

(c) The amount of the forelge exchange and subsidy 
incurred by the Govemment of India on Imports of urea 
during 1995-96, 1996-97 and 1997-98 have been as 
under:-

Vear Foreign Exchange Subsidy amount 
in US$(Miliions) (Rs. in crores). 

1995·96 874.41 1934.99 

1996·97 472.70 1161.56 

1997·98 359.25 729.31 

(d) There have been no shortages of urea in thl! 
country since 1995-96. Localised shortages experienced by 
States in any of the seasons. were redressed by rushing 
supplies from altemative sources including Imports. The 
availability of decontrolled fertilizers is regulated by the 
market forces of demand and supply. 

(e) Subsidy on urea is provided under Retention 
Price Scheme (RPS) whHe the decontrolled fertilizers are 
covered under Concession Scheme of the Department of 
Agriculture & Cooperation (DAC). Only three low analysis 
fertilizers Ammonium Chloride, Calcium Ammonium Nitrate 
and Ammonium Sulphate, are not receiving the benefit of 
any subsidy/concession. 

Statement-l 

Statement showing State-wise DemandlConsumption and Availability 
of UREA during 1995·96 to 1997·98 

(Figures in 000 Mts.) 

1995·96 1996-97 1997·98 

S.No. States Demand! Availability Demand! Availability Demand! Availability 
Consumption Consumption Consumption 

2 3 4 5 6 7 8 

1. Andhra Pradesh 1828.45 2213.88 1932.09 2177.97 1652.50 2276.22 

2. Kamataka 759.81 891.63 812.40 939.81 877.19 1016.23 

3. Kerala 120.70 146.59 12260 146.60 177.67 145.59 

4. Tamil Nadu 672.97 818.66 803.50 897.33 826.25 1013.37 

5. Andaman & Nicobar 0.40 0.27 0.41 0.39 0.32 0.64 

6. Lakshadeep 0.10 0.06 0.11 0.00 0.13 0.02 

7. Pondicherry 21.66 25.40 23.16 27.09 22.96 23.97 

8. Gujarat 970.73 1103.00 1051.73 1069.78 1180.14 1288.63 

9. Madhya Pradesh 1021.99 1308.53 1184.11 1292.68 1389.08 1733.81 

10. Maharash!ra 1503.76 1793.14 1615.57 1732.40 1679.05 1999.13 

11. Rajasthan 931.72 1040.79 1057.38 1197.84 1171.24 1360.31 

12. Dadar & Nagar 1.05 0.94 1.13 1.31 1.01 1.28 

13. Goa 5.73 5.83 4.26 4.42 4.30 3.94 

14. Daman & Diu 0.17 0.08 0.33 0.12 0.35 0.00 

15. Haryana 1144.30 1403.70 1213.86 1288.84 1301.05 1490.84 

16. Himachal Pradelh 40.55 50.87 45.54 47.13 46.96 44.92 

17. Jammo & Kashmir 88.61 92.79 72.53 82.95 89.24 102.06 
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2 3 4 

18. Punjab 1987.35 2271.93 

19. Uttar Pradesh 4282 •• 4895.04 

20. Chandigarh 0.80 0.77 

21. DelhI 32.81 35.53 

22. BIhar 1097.15 1309.30 

23. Orissa 312.35 382.25 

24. West Bengal 948.67 1077.17 

25 Assam 48.81 54.59 

26. Manipur 22.29 22.68 

27. MeghaIya 3.65 3.53 

28. Nagaland 0.47 2.35 

29. Slkkim 1.10 1.36 

30. Tripura 11.38 10.91 

31. Arunachal Pradesh 0.33 0.26 

32. Mizoram 0.21 0.45 

33. Tea Board (NE) 56.39 61.70 

AH India 17908.95 21025.98 

Statement .. 1 

Statement showing Indigenous Production and Import 
of UREA during 1995-96 to 1997·98 

(Figures in Lakh MIs.) 

Production Import 

1995-96 158.20 37.85 

1996-97 154.41 23.28 

1997-98 185.96 23.89 

[Translation} 
.' . 

AuIatIInce for Arreetlng V.....".n 

f047.SHRI DAnA MEGHE : WUI the MinisIer of 
HOME AFFAIRS be pleased to state : 

(8) whether the two State Govemmenta have 
defnai,ded any ..... nce from the Union Government to 
c:ounIer the terror. of Veerappan; 

(b) If 110. the details thereof; and 

5 8 7 8 

1877.37 2024.60 1992.25 2321.27 

4443.38 4808.24 <WI73.8S 5841.82 

0.79 0.94 0.82 0.88 

37.02 38.27 38.89 35.68 

1291.78 1529.67 1298.79 1712.57 

306.25 448.17 419.82 492.67 

961.62 1124.72 1021.99 1261.69 

67.26 77.08 82.84 93.53 

24.04 25.33 23.71 29.65 

4.40 6.53 4.54 6.13 

0.61 0.70 0.76 1.17 

1.01 1.35 0.71 1.46 

11.53 13.76 18.99 22.18 

0.55 0.43 0.57 0.66 

0.42 0.57 0.82 1.48 

55,74 56.77 69.37 59.05 

19024.46 21159.79 20007.80 24182.87 

(c) the details of efforts being made by the Union 
Govemment to arrest him during the last two years? 

THE MINISTER OF HOME AFFAIRS (SHRI. L.K. 
ADVANI) ; (a) and (b) The State Government of Kamataka 
had requeetecl the Central Govemment tor all8istance in 
the form of Central Para-MilItary Forces to nab Veerappen, 
In a rneentIng subsequently held in the Home Ministry 
with senior offlcials of both Tamil Tadu and Kamataka 
it was decided that Tamil Nadu Police and Kamataka 
Police IhouId have a joint commend and upgrade 
inteIllgance coIlec:Iion before launching operatlona to nab 
Veerappan. Trained ConIrMndoe 01 the c.ntral PolIce 
Force could then be deputed. u and when neceaaary. to 
assist the joint command of Tamil Nadu and Kamatalea In 
operation. 

(c) ·NJIIc Order" and ·PoIIce· being State 1UbjIctS. 
it Is for the concerned -State Governmem. to deYIae 
appropriate maIhodIand falc8 concnte ..,.In this regard. 
The CenIraI, Government will provide II pouIbIe uiatance 
to the State Govemmenll. 
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~n Under The Constitution 

1048.SHRI PROF. JOGENDRA KAWADE : WHI the 
Minister of SOCIAL JUSTICE & EMPOWERMENT be 
pleased to state : 

(a) whether any reservation rulea have been framed 
under the reservation law which are applicable in all the 
spheres; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATF OF THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIAMTI. 
MANEKA GANDHI, : (a, to (c) No, Sir. There is no Act 
on reservation and the question of framing any reservation 
rules, therefore, does not arise. The reservation Is under 
implementation through executive instructions which have 
the force of law under Article 13 of the Constitution of india 

{English} 

Funds to NGO'. by Consumer 
Affairs Department. 

1049. SHRI M. RAJAIAH : Will the Minister of FOOD 
AND CONSUMER AFFAIRS be pleased to state : 

(a) whethe the Department of Consumer Affairs has 
been funding any N.G.O's for implementaion of any 
consumer affairs awareness programmes: and 

(b) if so, the details thereof and the assistance given 
during each of the last three years? 

"If THE MINISTER OF STATE IN THE MINISTRY OF 
FOOD AND CONSUMER AFFAIRS (SHRI SATYA PAL 
SINGH YADAV) : (a) and (b) Under the Central Excise & 
Salt Act, 1944, as amended in 1991. the Govemment has 
set up the Consumer Welfare Fund to give financial 
assistance to NGOs. State Govemments etc. to undertake 
activities in the field of consumer protection. The Fund has 
been created by the Department of Revenue but is being 
operated by the Department of Concumer Affairs. The 
financial assistance is mainly given for producion and 
distribution of literature, setting up tactilities fo~ training & 
research in consumer education; setting up of complaint 
handling/counselling/ guidance mechenisms Hlee consumer 
guidance bureau setting up of consumer product testing 
laboratories etc. 

During the leat three yaars, the following assistance 
hal been sanctioned:-

Year Ami. Sanctioned 

1995 90,44,8331-

1998 86.60.8491-

1997 40.31.4501-

[Transletlon} 

PrIce. or Crude 

10SO.SHRI MANIK RAO HODLYA GAVIT : Will the 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to state : 

(a) whether the prices of crude oil have again gone 
up suddenly after coming down to the level of 9-10 dollar 
per barrel creating a threat of petrol crieis again. 

(b) if so, the details thereof; and 

(c) the measures being taken by the Government 
to avoid the crisis? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI SANTOSH 
KUMAR GANGWAR) : (a) and (b) The prices of crude oils 
in the intemational market have firmed up marginally after 
touching a low of about 9-10 doIIaralbbl in March 1998. 
However, there is no perceived threat of petrol crisis. 

(c) Does not arise. 

{English} 

Super Bazar 

1051. DR. BIZAY SONKAR SHASTRI : Will the 
Minister of FOOD AND CONSUMER AFFAIRS be pleased 
to state: 

(a) the aims of objectives for setting up the Super 
Bazar and the extent to which these objectives have been 
achieved; 

(b) whether the Super Bazar is selling most of II"Ie 
items at the maximum retail price and not at competitive 
prices; 

(c) if so, the details thereof; 

(d) the duties and functions of the vigilance wing of 
the Super Bazar: 

(e) whether the suppliers registered with the Super 
Bazar accountable to them; 

(f) if not, the reasons therefor; 

(g) whether damaged stocks accoumulated in the 
Super Bazar are being shown as assels; and 

(h) if so, the details thereof and. the reasons 
therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FOOD AND CONSUMER A~FAIRS SHRI SATYA PAL 
SINGH YADAV) : (a) The Cooper.atlve Store Ltd. (Super 
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Bazar). Delhi is a Cooperative Society which was set op 
in 1966 and its main objec:tives,aa given In its bye-laws, 
are as under :-

(I) to undaItMe whoIeuIe and retail distribution of 
consumer goods and eseential commodities; and 
to establish department stores: 

(Ii) to develop an effective link between the 
ptOduceIsIsuppIrs and the consumers with the 
object of transforming production on a continu-
ous basis to suit the changing martcet: 

(iii) to raise the quality of products and maintain 
standards; 

(iv) to foster the growth of new products and new 
manufacturing units through martcet support and 
management advice; 

(v) to lower distribution coats and to introduce fair 
and better trading practices such as fixed prices 
etc: and 

(vi) to provide an information service to both 
producers and consumers: 

(b) No, Sir. The retail prices being charged by Supar 
Bazar are comparable to those of the other reputed 
retailers in DelhilNew Delhi. 

(c) Does not arise. 

(d) The Super Bazar, Delhi being a commercial 
organisation has a vigilance department also, which 
functions as per the guidelines given in the vigilance 
Manual and the inetructiona iuued by the Govt. and the 
Central Vigilance Cornmia8ion, from time to time. 

(e) and (I) The suppliers registered with the Super 
Bazar, Delhi are accountable to the Super Bazar, Delhi, 
as per the terms agreed between them. 

(g) and (h) Aa per the accounting ayatem followed in 
the Super Bazar, Delhi, the damaged stocks are valued 
at 50",4 of Its original cost and taken in the balance sheet 
of the Super Bazar as current assets. The value of theM 

damaged stocks varies from year to year as most of the 
goods damaged are replaced or returned back to the 
auppller, .. per agreed terms. 

Inventory of Stocks In Super Bazar 

1052. SHRI JANG BAHADUR SINGH PATEL: Will the 
Minister of FOOD AND CONSUMER AFFAIRS be pleased 
to state: 

(a) whether there was a huge inventory of stocks 
in various departments of the Super Bazar as on October 
1, 1995; 

(b) if so, the details of inventory between October, 
1995 to March, 1998, department-wise together with their 
8818 figures; 

(c) whether complaints have been received regarding 
raising inventory disproponlonate to sales: and 

(d) if so, the action taken or proposed to be taken 
by the Government in the matter ? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FOOD AND CONSUMER AFFAIRS (SHRI SATYA PAL 
SINGH YADAV) : (a) and (b) According to the information 
fumlshed by the Super Bazar, the Departmentwise sales! 
Inventory from October, 1996 to March, 1998 is as given 
in the statement attached. The details of sale and inventory 
holding in the ~uper Bazar during the Period October, 95 
to September, 96, have already been fumished in reply to 
another similar question raised by the Hob'ble M.P on 
26.11.96 vide Unatarred Question No. 710 in the 
Sabha. 

(c) and (d) The Cooperative Store Ltd. (Super 
Bazar), Delhi is an autonomous Cooperative Society 
regietered under the Multi State Cooperative Societies Act, 
1984. It has iI8 own Board of Directors to take decisions 
on Its day to day IICtIvitiM incluclng business matters. The 
Govt. of India do not interfere in such matters. The 
complaints with regard to holding of inventory 
diIproportionate to ...... had been received in the past 
from the Hon'ble M.P which were replied to on 17.11.97 
lind 19.2.98. 

81at&ment 
(AmI. Ra. In CI'OI88») 

Oct. 88 Nov. 98 Dec. 98 Jan. 97 Feb. 97 
Department Sale Inv. Sale Inv. Sale Inv. Sale Inv. Sale Inv. 

2 3 4 5 6 7 8 9 10 11 

Oro'TOllel 888.48 739.64 741.12 781.91 744.01 753.48 797.45 724.17 855.44 889.28 

Textiles 8.64 64.89 11.42 54.34 18.30 41.23 14.42 44.30 11.07 42.33 



Household 

Watches 

Handloom 

Books Sty. 

OffIce Auto 

Sports + Stoy 

Footwear 

Readymade 
Garments 

Medicine 

Bicycle 

FruiWege 

Weight/Paint 

Furniture 

Can del 

Cracker 

Department 

G&T 

Textiles 

Household 

HMT Watches 

Handloom 

Books Sty. 

Office Auto 

SportslToys 

Footwear 

Readymade 
Garments 

Medicine 

Bicycle 

FruiWege 

Weight/Paint 

Fumiture 

Candle 

Cracker 

2 3 

32.00 63.78 

2.04 7.58 

14.80 29.16 

82.20 66.62 

39.37 3.70 

0.90 3.16 

11.66 14.71 

10.13 15.41 

85.94 107.53 

12.66 7.53 

2.~2 0.66 

1.94 6.90 

93.86 

0.03 0.67 

8.36 

March 97 
Sale Inv. 
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4 5 6 

39.02, 67.43 40.25 

4.84 4.74 3.28 

15.89 30.28 19.13 

75.54 67.77 71.71 

50.38 2.87 28.41 

1.72 3.46 1.02 

11.13 17.63 14.79 

13.28 14.86 24.03 

81.03 104.29 84.61 

7.10 8.33 10.25 

3.15 0.86 4.44 

2.72 6.79 3.65 

49.09 

6.14 

1.81 

1.31 

5.30 

59.35 

0.23 

7 8 

65.17 31.13 

5.70 2.04 

31.11 17.29 

75.73 94.28 

2.71 35.27 

3.36 0.74 

18.49 13.17 

11.91 16.42 

101.11 92.53 

5.53 9.90 

1.15 4.04 

6.70 10.49 

1.46 

5.30 

69.89 

0.19 

9 

47.58 

5.58 

24.05 

62.12 

2.80 

2.84 

15.82 

18.62 

79.59 

4.10 

0.49 

6.18 

0.62 

5.24 

April 97 May 97 June 97 
Sale .nv. Sale Inv. Sale Inv. 

1046.22 540.30 642.58 690.24 733.59 777.15 617.48 765.25 

14.79 35.20 

65.19 29.74 

2.44 5.31 

36.32 22.94 

114.13 53.80 

247.07 9.51 

2.94 1.94 

13.74 10.60 

8.71 3.50 

87.49 85.95 

7.85 2.47 

4.60 1.39 

12.18 3.83 

259.15 

0.17 0.48 

5.24 

13.94 35.00 24.18 

25.40 33.17 47.87 

2.11 4.61 2.04 

11.08 18.74 10.96 

64.63 56.98 47.99 

48.00 7.86 40.52 

0.21 1.74 0.56 

9.00 11.81 11.77 

4.65 6.77 3.62 

74.96 88.39 91.03 

5.35 3.85 5.89 

3.59 0.38 8.70 

5.91 3.66 4.01 

32.83 

0.48 

5.24 

49.55 

0.03 

32.88 18.09 

31.20 41.59 

4.44 2.02 

18.87 13.17 

52.29 52.17 

5.44 34.52 

1.57 0.39 

6.78 10.03 

7.36 3.13 

98.89 85.69 

4.03 5.54 

0.42 3.25 

4.37 7.20 

0.46 

5.24 

49.18 

0.08 

37.14 

29.48 

6.30 

18.67 

55.02 

18.37 

1.42 

10.47 

12.36 

89.93 

4.28 

1.07 

4.85 

0.72 

5.24 

10 

22.56 

2.26 

15.88 

64.26 

64.90 

1.15 

9.71 

10.14 

89.32 

5.51 

4.02 

2.65 

69.14 

0.25 
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11 

42.87 

5.81 

19.84 

89.85 

6.09 

2.78 

13.83 

13.25 

87.90 

5.58 

0.67 

5.50 

0.61 

5.24 

July 97 
Sale Inv. 

638.20 717.21 

15.10 

37.50 

1.85 

12.79 

62.52 

48.09 

0.39 

11.51 

3.57 

92.17 

5.54 

4.32 

16.09 

53.95 

0.02 

37.09 

26.46 

5.99 

18.15 

65.64 

24.11 

1.03 

9.85 

12.89 

101.75 

5.14 

1.85 

4.39 

0.65 

5.24 
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Aut. 97 

Department Sale Inv. 

G&T 

Textile 

HoIahold 
HMT 
Hancloom 

Books & Sty 

0IIce Auto. 
Sports & Toy. 
Footwear 

RUG 

MedIcine 

Bicycle 

FruitIVege. 

WeIghtIP 

Funiture 

Candle 
Cracker 

Department 

GroIToiIet 

Textiles 

Household 

HMT 
HandJoom 
BookaISIy. 

Office Auto 
Sporl8lToys 

875.20 

5.32 

29.92 

1.30 

11.93 

63.10 

52.44 

0.54 

10.26 

67.87 

91.04 

5.73 

4.72 

1.28 

50.69 

0.02 

Sale 

7.n.21 
12.69 

32.61 

1.19 

14.47 

48.59 

30.48 

0.26 

Footwear 7.44 

Readymade Garments 12.96 

Medicine 79.47 

Bicycle 2.40 

Frull/Vege. 24.41 

WeightlPalnt 3.31 

Furniture ~.39 

Candle 0.18 

Cracker 

679.43 

34.22 

36.78 

5.00 
21.30 

67.85 

15.44 

1.08 

10.11 

10.22 

105.88 

4.33 

0.84 

3.93 

0.61 

5.24 

Jan. 98 

JUNE 2,_ 

Sept. 97 Oct. 97 Nov. 97 

Sale Inv. Sale Inv. Sale Inv. 

633.42 552.34 649.97 

5.42 

29.17 

2.30 

15.39 

65.56 

22.58 
0.62 

9.19 

6.70 

81.16 

1.79 

4.37 

5.49 

44.09 

3.79 

2.35 

789.22 

40.04 

69 .• 

5.71 

16.93 

56.69 

2.52 

0.85 

9.01 

8.15 

94.58 
3.81 

0.49 

3.24 

886.14 787.153 
4.05 28.47 

30.85 

1.51 

15.20 

54.46 

45.25 
0.74 

11.04 

4.27 

87.32 

6.53 

3.67 

1.86 

63.16 

0.04 

Inv. 

6.72.06 

28.96 

34.82 

3.56 

21.37 

32.73 

-9.82 

0.42 

7.79 

14.99 

94.29 

2.02 

3.00 

3.32 

0.78 

4.05 

31.82 

3.53 

17.30 

72.95 

6.88 

0.88 

9.25 

7.33 

103.04 

1.97 

0.29 

3.56 

0.29 

4.86 

Sale 

7.29.53 

7.83 

20.28 

2.83 

13.83 

42.72 

24.27 

0.48 

7.28 

8.00 
81.20 

3.45 

22.08 

0.97 

129 •• 

0.07 

1.42 

4.86 

Feb. 98 
Inv. 

6.86.39 

28.21 

33.12 

3.47 

18.29 

35.28 

-10.73 

0.85 

9.01 

16.80 

91.87 

1.71 

2.17 

2.20 

0.85 

4.06 

14.. 38.91 

30.10 

1.92 

13.04 

52.56 

39.14 

0.55 

7.75 

11.16 

95.16 

5.38 

4.16 

1.61 

45.00 

0.34 

54.40 

5.09 

22.94 
39.17 

61.57 

0.59 

8.41 

9.39 

105.10 

3.97 

0.75 

2.92 

1.06 

4.66 

Sale 

7.83.31 

10.66 

48.27 

1.71 

32.59 

58.00 

1,33.57 

2.09 

13.88 

11.42 

98.27 

7.07 

5.58 

1.62 

183.08 

0.28 
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Dec. 97 

Sale 

681.75 

21.06 

34.96 

1.24 

15.52 

63.09 

59.02 

0.24 

8.12 

19.60 

82.16 

3.81 

4.87 

0.53 

37.17 

0.15 

March 98 
Inv. 

5.25.87 

27.69 

36.84 

4.05 

9.87 

41.88 

-37.78 

1.31 

8.16 

3.25 

91.89 

5.44 

1.65 

2.06 

0.48 

4.06 

tnv. 
841.60 

33.06 
41.36 

4.56 
19.45 

28.58 

1.34 

0.50 

7.50 

14.85 

105.50 

2.93 

0.45 

2.46 

0.94 

4.05 
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Demend of lien ,......IHtary Forcet 

1053.SHRI T. GOVINDAN : Will the Minister of HOME 
AFFAIRS be pleaNd to .... : 

(a) whether the Government of Tripura have 
demanded for more Para-Military forcee from the Union 
Govemment to curb the extremist actlvltleallnaurgency in 
the State: 

(b) if so, the action taken by the Union Govemment 
thereon; 

(c) if not, the reasons therefor? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K 
ADVANI) : (a) Yes, Sir. 

(b) and (c) Central Para-Military Forces are made 
available to the State Govemments to assist them to 
maintain public order. The levels of deployment depend 
upon oyer all security scenario and the avaHabl1ity of 
Central Para-Military Forces. Accordingly, Central Para-
Military Forces have been mede available to Government 
of Tripura keeping in view the overall availability of these 
forces. 

(Translation) 

Fund for Family Planning 

1054. SHRI JAYSINHJI CHAUHAN : Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) the total grant-in-aid provided to GuJarat for 
family planning programme during 1997-98; 

(b) whether the total amount granted by the 
Govemment hu been utilised by the State Govemment; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI) : (a) An amount of Rs. 7505.43 lakh8 was 
released to Guiarat in cash and kind. 

(b) 10 (d) The Grant-in-AId- to States Is both in cash 
and kind. The assistance in kind includea drug kits, 
dispensary kits, contraceptives etc. " is given on the basis 
of utilisation/requirements, and so there is no surplus. The 
aulstance In caSh, Is Inltlany given on the balls of 
asaeeaed requirement for salaries etc, and is finally settled 
on the basis of audited accounts. 

Compenaatlon ca ... 
1065. SHRI SUSHIL CHANDRA VARMA : WIll the 

MlniaI.r of CHEMICALS AND FERTILIZERS be pIeued to 
atate : 

(a) the total number of CMa nlC8lved for 
compensation in connection with Bhopal Gas tragedy at 
present; 

(b) the total number of caaes received in the 
beginning and the number of C8888 dlapoaed of; 

(e) the number of cases which have been rejected 
out of them and the number of casea in IIIIhlch nothing has 
been paid as compensation amount to the applicant; and 

(d) the number of caaes pending in courts and the 
time by which these ara likely to be dispoaecl of ? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (DR. A.K. PATEL) : (a) 
During the period December'96 to FebNary'97, when fresh 
claims were invited, a total of 4.08 lakh claims have been 
flied. 

(b) to (d) The position of dispodl of earlier C8H8, as 
on 30.4.98 is as follows : 

Claims registered 

Claims ·dlspoeed 

Claims rejected 

Claims pending 

6.19 lakhs 

6.14 lalchs 

2.721akhs 

0.05 laleha 

The office of the Welfare Commissioner, Bhopal Gas 
Victims, has informed that the pending cases are likely to 
be disposed of by the end of June '98. 

[Eng/ish) 

80mb Exploalona 

1056. DR. T. SUBBARAMI REDDY: Will the Mlnlater 
of HOME AFFAIRS be pleased to state : 

(a) whether a series of Bomb ExplosIons IdHed 
paasengers and InJurad several others In Tamil Nadu, 
Kerala and other places of the country during December, 
1997; 

(b) if so, the details thereof; 

(c) whether the Government of Tam/I Nadu, has 
sought CBI probe Into the train blasts; and 

(d) if so, the reaction of the Union Govemment 
thereto ? 

THE MINISTER OF HOME AFFAIRS (SHRI LK 
ADVANI) : (a) and (b) .AccordIng to Information available, 
on 6.12.1997, there were three bomb explosions In 
three different trains, one In the Charan Express at the 
Erode RaQway Station, one In the Pandlan Express at the 
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nruchi Ra/lwlly Junction and one In the AJIeppey Express 
at the TlruchUl' Railway Station. In th_ Incidents nine 
persons were killed while sixty persons sustained severe 
injuries. 

(c) and (d) A request was received from the 
Government of Tamil Nadu for ordering a CBI probe into 
these Incidents. The views of the CBI In this regard have 
been communicated to the State Govemment. The 
response of the State Govemment is awaited. 

Ben on Child Labour In c.rpet Industry 

1057.SHRIMATI JAVANTI PATNAIK : Will the Minister 
of LABOUR be pleased to state: 

(a) whether there is any proposal to ban child labour 
in the carpet industry: 

(b) if so, the date by which the child labour is likely 
to be banned; and 

(c) if not, the reasons therefor? 

THE MINISTER OF LABOUR (DR. SATYANARAYAN 
JATIYA) : (a) to (c) Employment of children below the age 
of 14 in hazardous occupations (including the carpet 
industry), is already prohibited under the Child Labour 
(Prohibition & Regulation) Act, 1986. 

Lotteries (Reguletlon) Ordinance, 1997 

1058. SHRI SUSHIL KUMAR SHINDE : Will the 
Minister of HOME AFFAIRS be pleased to state : 

(a) whether the Lotteries (Regulation) Ordinance 
issued on October 1, 1997, has since been lapsed; 

(b) if so, the regulations are in force for regulating 
or controlling the issue and sale of lotteries; and 

(c) the reasons for not bringing a legislation before 
the Parliament to regulate rather ban Central and State 
Govemment lotteries as per entry 40 of the Union List in 
Seventh Schedule of the Constitution of India ? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K 
ADVANI) : (a) to (c) In order to give continued effect to 
the provisions of the LotterieS (Regulation) Ordinance, 1997 
promulgated on the 1st day of October, 1997, the Lottertea 
(Regulation) Second Ordinance 1997 was promulgated on 
the 30th day of December, 1997. As the Lotteries 
(Regulation) Second Ordinance, 1997, was going to lapse 
on the 5th day ~ May, 1998, the Lotteries (Regulation) 
Ordinance, 1998 was promulgated on the 23rd day of AprIl, 
1998. 

In oRMr to replace the lotteries (Regulation) 
OrdInance, 1998 by an Act, the Lotteries (Regulation) BIll, 

1998 has since been Introduc«Iln lite Laic Sabha on the 
27th day of May, 1998. 

Re .. rvatlon of ST. C.ndldele. 

1059. SHRI V.V. RAGHAVAN : 
SHRI AJAV CHAKRABORTY : 

Will the Minister of SOCIAL JUSTICE & 
EMPOWERMENT be pleased to state : 

(a) whether the Govemrnent of Deihl has sought the 
permisaion of Ministry of Horne Affairs to do away with 7.5 
per cent reservation for scheduled tribes candidates in 
recruitment: and 

(b) if so, the details thereof indicating the reasons 
therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
MANEKA GANDHI) : (a> and (b) The information is being 
collected from the NCT of Delhi, and shall be laid down 
on the Table of the House. 

Census on Enclaves 

1060.SHRI AMAR ROY PRADHAN : Will the Minister 
of HOME AFFAIRS be pleaaecI to state : 

(a) the year in which the census of Indian Citizens 
in 119 exchangeable enclaves of India in Bangladesh was 
made last, Enclave-wise; 

(b) whether that was the first and the last census 
of those Indian Enclaves; and 

(c) if so, the reasons for not conducting the census 
of those enclaves; and 

(d) if so, the reasons for not conducting the census 
of those enclaves by the Govemment since then ? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K 
ADVANI) : (a) The Census of Indian Citizens in 119 
exchangeable enclav.. of Indlal1 In Bangladesh was 
conducted at the 1951 Census. 

(b) V.a, Sir. 

(c) The Government hal no administrative control 
or accesa to the Enclaves lying within Bangladesh and 
hence it has not been poealble to conduct ~ Census 
after 1951. 

011 ... Gal 1xpI0IWII0n 

1061.COL. SONA- RAM CHOUOHARV : Will the 
Minister of PETROLEUM AND NRURAL GAB be pleased 
to state: 
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(a) whether a large quantity of 011 and Gas have 
been found in Rajasthan during exploration by 011 India 
Ltd. and 011 and Natural Gas Commillaion. 

(b) if so, the details thereof; 

(c) whether the Government have offered some 
blocks/areas for exploration/development under joint 
venture; 

(d) if so, the details thereof indicating the parties to 
whom the offer has been extended and the terms and 
conditions agree to; 

(e) the names of the companies whose proposals 
for pre-exploration survey for Mineral Oil and Natural Gas 
are pending with the Government; and 

(f) if so, the time by which these proposals are likely 
to be cleared ? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI SANTOSH 
KUMAR GANGWAR) : (a) and (b) ONGC has found 
substantial quantity of gas in six prospects namely Manhera 
Tibba, Ghotaru. Khartar, Bakhri Tlbba, Bankla and 
Sadewala structures. Similarly, OIL has discovered 
commercial quantity of gas in three prospects namely 
Dandewala. Tanot & Bagitibba and observed minor 
indications of presence of gas in other prospects namely 
Ramgarh. Jalalwala and Gamnewala in Jaisalmer Basin. 
OIL have also established presence of heavy olll8itumen 
in Bikaner-Nagpur basin. 

(c) and (d) Production Sharing contracts have already 
been signed for the block RJ-ON-90/1 between Govemment 
of India. ONGC and Shell India Production Development 
B. V., and for blocks RJ-ON-9OI4 and RJ-ON-9OI5 between 
Govemment of India, OIL and Essar Oil Ltd. Salient terms 
and conditions of the contracts are as under :-

The contracts of exploration blocks are Production 
Sharing Contracts with a contract period In case of crude 
oil and aasociated gas, of upto 25 years. Companies are 
exempted from payment of bonusea and statutory levies. 
The Govemment of India would have the first right of 
refusal in respect of the 011 produced under these contracts, 
with companies being paid for their share of 011 at 
international prices. Provision for participation by ONGCI 
OIL in the venture at the exploration andlor the 
development stage has been made and ONGClOIL can 
take a participating Interest of 30% to 40% In the venture. 
Provisions have also been made for the development of 
commercially exploitable natural gas resources. 

(e) and (f) There Is no such proposal pending with 
the Government. 

FIN In YlahllkhllpatMm Refinery 

1062.SHRI D.S. AHIRE : 
SHRI G. GANGA REDDY : 
SHRI MOHAN RAWALE : 
SHRI MANIKRAO HODLYA GAVIT : 

Will the Minister of PETROLEUM AND NATURAL GAS 
be pleased to state : 

(a) whether a devastating fire broke out in the 
refinery of Hlndustan Petroleum Corporation Ltd., situated 
at Visakhapatnam in September, 1997; 

(b) If so, tha main causes of the fire; 

(c) the number of persons killedllnjured therein; 

(d) whether any inquiry has been conducted in this 
regard; 

(e) If so, the outcome thereof and the action taken 
against the persons found guitly; 

(f) the estimated loss suffered by the refinery as a 
result thereof; 

(g) the effective steps taken by the Government to 
stop such incidents in future; and 

(h) the amount of compensation and other facilities 
provided so far to the affected families ? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI SANTOSH 
KUMAR GANGWAR) : (a) to (h) A major fire accident 
occured in HPCL, Vizag RefineryIMarketing terminal on 
14th September, 1997 resulting In the death of 60 persons, 
including 14-of HPCL, injuries to 10 besides financial loss 
of about As. SO crores. 

2. The ex-gratia payment has been made by 
the HPCL, in coordination with District Administration as 
under: 

(I) Ex-gratia payment per Rs. 2 lakhs 
deceased : 

(ii) Immediate expenses per Rs. 10,0001-
deceased: 

(Iii) Injured : Rs. 10,000/-

(Iv) Seriously Injured : Rs. 25,0001-

The Slate Govemment al80 made ex-gratia payment 
of As. 50.0001- to the dependents of It\:. deceased. The 
above payments were in addition to the other payments 
admissible under the relevant Act and the rules of the 
Corporation. 
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3. The Govenvnent had eet up a Commission of 
Inquiry on 11.10.1997 under the Commissions of Inquiry 
Act 1952 to investigate into the above tire accident etc. 
The Commission was to submit lis report within a period 
of 3 months which period was extended by 2 months. But 
despite extensions, the Commission could not complete its 
work and had been aJIow8d to cease to function from 
March'1998. A fresh Commission of Inquiry is being set 
up to complete the investigations. 

4. Further action will depend upon the report of the 
Inquiry Commission. 

[Translation} 

Inclusion of R8Jbher ea .. In the U.' 
of Scheduled ea .... 

1063. SHRI HARI KEWAL PRASAD: Will the Minister 
of SOCIAL JUSTICE AND EMPOWERMENT be pleased 
to state: 

(a) whether the Govemment of Uttar Pradesh has 
fOlWarded a proposal to Union Govemment for inclusion 
of 'Rajbhar' caste in the list of Scheduled Castes: 

(b) if so, the details thereof; and 

(c) the steps taken or proposed to be taken in this 
regard ? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
MANEKA GANDHI) : (a) and (b) Yes. Sir. Proposal from 
the Govemment of Uttar Pradesh has been received for 
inclusion of Rajbhar community in the list of Scheduled 
Castes. 

(c) The proposal is being considered .1ongwIth all 
such cases in the context of the proposed comprehensive 
revision of the list of Scheduled Castes and Scheduled 
Tribes. 

{English} 

World Bank Aa .... nee for Opening of 
Ho.pltallllDl.penurie. 

1064.SHRI ASHOK NAMDEORAO MOHOI. : 
SHRI MADHAV RAO PATIL : 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state : 

(a) whether some hospitalaldllpenaarles have been 
opened in Maharashtra with the Wortd Bank aesiltance 
during the Eighth F'1Ve Year Plan; 

(b) if so, the details thereof, Iocation-wIIe; 

(e) whether the Government have received any 
request from the State Government to open some more 
hospitals/dispensaries with World Bank essistance In 
Maharashtra; 

(d) if so, the details thereof; and 

(e) the action taken by the Govemment in this 
regard ? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI) : (a) No, Sir. 

(b) Does not arise. 

(c) to (e) A project proposal received from the 
Govemment of Maharashtra under the State Health System 
Development Project has been posed to the World Bank 
for assistance. Such State Projects are formulated through 
detailed discussions with the World Bank. Past experience 
shows that they take 12 to 24 months to fructify. depending 
on the time taken on the Design and Formulation of the 
Project by the State. The State Authorities are kept fully 
Involved in the discussions witl) the Representatives of the 
World Bank. at each stage. Hence. it is not possible to 
comment on the final dimension of the Project at this 
juncture. 

[Translation} 

Blackmarketlng of Food·ltems 

1065. SHRI RAVINDRA KUMAR PANDEY : Will the 
Minister of FOOD AND CONSUMER AFFAIRS be pleased 
to state: 

(a) whether the Government have taken any steps 
to check the blackmarketln.g of food Items; 

(b) if 80, the details thereof; 

(c) the number of cues of blackmarketlng reported 
in the country during elCh of the last thres years and upto 
May, 1998, State wise; 

(d) the number of persons punished and the number 
of cues lying pending SO f81 ? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FOOD AND CONSUMER AFFAIRS (SHRI SATYA PAL 
SINGH YADAV) : (a) and (b) The Prevention of 
Blackmarketlng and Maintenance of Supplies of Essential 
Commodities Act, 1980 (P.B. Act) I. in force which provides 
for detention in certain c:aes for the purpose of prevention 
of ~ In reepect of all _nllal commodities 
including food items. 
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(c) and (d) This information is maintained by the State 
Govt.lUT Administrations and is not available with the 
Central Government. However, number of detentions under 
the F.B. Act, 1980 State-wise for the last three years and 
upto May, 1998 is given below :-

Name of State 1995 1996 1997 1998 
(upto May) 

Andhra Pradesh 5 5 4 

Assam 10 11 3 

Bihar 12 

Gujarat 141 55 101 37 

Madhya Pradesh 

Maharashtra 2 

Orissa 7 2 

Tamil Nadu 3 

Total 167 72 121 41 

(English) 

Law and Order situation In J.K 

1066. SHRI NARESH PUGLIA: Will the Minister of 
HOME AFFAIRS be pleased to state : 

(a) whether the Union Govemment have recently 
sent a Central team to Jammu and Kashmir to assess the 
prevailing law and order situation in the State; and 

(b) if so, the findings of the team ? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K 
ADVANI) : (a) No Sir. No Central team was sent to assess 
the prevailing Law & Order situation in J&K. However, a 
team of Senior Officers has gone to J&K on 19.4.98 in 
connection with the specific terrorist incident of killings at 
Parankot in Udhampur. Similarly another team of Senior 
Officers went to J&K on 7.5.98 in connection with the 
specific terrorist incidents at Surankot and in the Dessa 
Area. 

(b) In the Prankot-Dhakikot incidents 26 persons 
were killed which led to some migration to Pouni, ThankpaJ, 
Reasi, Panasa and Chanasana, etc. In the Surankot 
incident 4 persons were killed which led some migration 
to Poonch, etc. The two teams had recommeded certain 
admlnistrptlve and security measures. 

Border Fencing 

1067. SHRI CHAMAN LAL GUPTA: Will the Minister 
of HOME AFFAIRS be pleased to state : 

(a) the time by which the decision was takan by the 
Govemment to have border fencing in Jammu areas and 
the amount spent to execute the task and the work done 
alongwlth the total estimate of the cost involved; 

(b) the reasons for not completing the task with in 
the stipulated period; 

(c) whether the material purchased for fencing 
purposes has been damaged and pilfriged; and 

(d) if so, the total loss inourred thereof ? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K 
ADVANI) : (a) The Govemment had taken a decision in 
March, 1995 to provide border fencing on 180 Kms. along 
Jammu Intemational Border at a cost of Rs. 41.40 crores 
against which an expenditure of Rs. 9.66 crores was 
incurred on procurement of materials, special equipments 
and vehicles, construction of DG sheds at BOPs and site 
offices at Jammu and Samba. 

(b) The work was started in July, 1995 but had to 
be stopped due to persistent firing from Pakistan side. 
Thereafter, preparations were made to restart the work but 
due to Parliamentary and Assembly elections in Jammu 
& Kashmir, the work was not taken up since tension on 
the border was not conducive for the same. The proposal 
for restarting the work is now under active consideration 
of the Govemment. 

(c) and (d) No materials purchased for fencing has 
been damaged and pilferred. 

{Translation] 

Spurt In Militant Actlvltl .. 

1068. SHRI MOHAN SINGH : 
SHRI SUDHIR GIRl : 
SHRI A.C. JOS : 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether there has been a spurt in militant 
activities in the North Easter States; 

(b) if so, the number of innocent persons including 
the security personnel killed in various States during the 
last six months and the loss caused to the Govemment 
property; 

(cl the steps taken by the Union Govemment to 
check the increasing militancy in the North-Eastem States 
and to talk with neighbouring countries in this regard; 

(d)le whether any suggestion to amendment In the 
Constitution for checking militant activities; and 
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(e) if so, the points of the Constitution being taken 
in account for the purpose ? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K 
ADVANI) : (a) and (b) It cannot be said that there has 
been any spurt in militant activities in the North Eastem 
States. The number of civilians and security personnel 
killed in North Eastem States during the last six months 
are given below : 

States Civilians Security Forces 

Assam, 119 27 

Nagaland 17 12 

Manipur 41 57 

Mozoram 

Tripura 75 21 

Meghalaya 2 2 

Arunachal Pradesh 

DetaIls of loss caused to public property are not 
available. 

(e) The steps taken by the Govemment to check 
militancy in the North Eastem include, interalia, deployment 
of additional units of Central Para Military Forces and Army; 
improved coordination and sharing of intelligence; 
modemisationlupgradation of State Police forces: sanction 
of Special Central Assistance; declaration of the most 
seriously affected areas as 'disturbed areas' and 
notification of the m&JOr insurgent groups as 'unlawful 
associations. The situation is also kept under watch and 
is reviewed from time to time for taking appropriate action. 

The North Eastem militant organisations are know to 
have their bases in neighbouring countries also. Govemmenl 
has taken up the matter with the concerned countries to 
seek their cooperation in this regard. 

(d) No. Sir. 

Ce) Does not arlee. 

(Engli8hJ 

Monkey Fever and Hltncllgoclu DI .... 
In Karnellllca 

1069. SHRI ANANT KUMAR HEGDE : Will the Minister 
of HEALTH AND FAMILY WELFARE be p/eaMd to 
state: 

Ca) Mlelher the Gov.ment are aware of epraad of 
Monkey Fever (Kyaaanur Forest Fever) and Handigodu 

diaeaM which are creating havoo in Sagara, Kemataka: 
and 

(b) if so, the steps taken/proposed to be taken for 
its prevention ? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI) : (a) The Govemment of Kamataka have 
informed that 372 Handigodu Diaaasa cases have been 
reported from Sagara in Shlmoga District of Kamataka from 
1975 to 1977, and that no fresh cases of Monkey fever 
have been reported since 1997. 

(b) The following steps have been taken by the State 
Govemment of Kamataka, 

Agalnlt Monkey Fever : 

1. Surveillance. 

2. Blood Samples collection & Examination 

3. Free Supply of Vaccine for prevention and 
treatment to the patients. 

4. The public are being informed and educated 
about the diea58, and also on ways to avoid 
contect and Infection. 

5. Health Education, through public meetings. 
under the auspicious of various local bodies and 
organisations. 

6. Mylol and Hoscut lotions are supplied for forest 
goars to apply on exposed parts of the akin. 

Again •• Hendlgodu DI ..... : 

A Team of Doctors with Mobile Van, visit the affected 
Villages, to identify casea for the treatment. Some major 
problematic patients, are shifted to General HOSpital at 
sagar for further Treatment. 

Inclusion of ...... tItIHJ V8Cclne In 
Immunl .... on progremm. 

1070.SHRI G. GANGA REDDY: Will the Minister 01 
HEALTH AND FAMILY WELFARE be pleased to state . 

(a) whether World H.anh Organisation has 
recommended that HepdIIs·B vec:ctne be Incorporated in 
the expended programme of immunisation In all the 
countries of the World; 

(b) if 10, whether the Union Government have 
included this vaccine in the ",..,. invnunilatlon programme; 

(c) If so, the detatil thereof; 

(d) If not, the ...... b>o.r; 
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(e) whether any new Hepatills-B vaccine has been 
manufactured within the country; and 

(f) if so, the details thereof and if not the time 
by which the new vaccine is likely to be available in the 
market? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI) : (a) Yes, Sir. 

(b) No, Sir. 

(c) Does not arise. 

(d) Estimated cost will be around Rs. 525 crores per 
annum, and for the IX Plan Period will be around Rs. 2625 
crores. Additional Resources of this size are not available 
within the Department Planning Commission has indicated 
that lunds required be made up by intemal Resource 
Mobilization as additional allocation would not be possible. 

(e) and (I) MIs Shanta Biotech, Hyderabad has 
commenced production from 1997-98, with an installed 
capacity 01 5 lakh doses, which is likely to be Increased 
to 200 lakh doses during 1998-99. 

Allocation of Funds by W.H.O. 

1071. SHRI V.M. SUDHEERAN : Will the Minister 01 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether W.H.O. has proposed any change in its 
policy 01 allocation 01 funds to its member countries; 

(b) whether any proposal from W.H.O. envisages a 
sharp cut in the allocation 01 lunds lor India; 

(c) il so, the reasons therelor; and 

(d) the steps taken or proposed to be taken by the 
Govemment in this regard ? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI) : (a) to (c) Yes, Sir. One 01 the Recommenda-
tions of the Executive Board 01 the WHO made to the World 
Health Assembly was to reduce Budget Allocations to the 
South-East Asia Region by 48.4% allocation 01 funds to 
India by 36.8°.4. The purpose 01 such a reduction was to 
provide additional lunding to the countries 01 Africa and 
Eastem Europe. 

(d) At the 51st Session of the World Health 
Assembly which met in Ganga between 11-16th May, 1998, 
the Govemment of India representative, intervened on 
behalf of India and the South East Asia Region and was 
able to pensuade the World Health Assembly to revise the 
recommendation 01 the Executive Board. Accordingly, the 

World Health Assembly resolved that reduction shall not 
exceed 3% per year to be spread over six yeans which 
works out to a reduction by 18% for the SEARO region. 

Registration of Unemployed 

1072. SHRI SADASHIVRAO DADOBA MANDLIK : Will 
the Minister of LABOUR be pleased to state: 

(a) the number of Employment Exchanges In the 
country, State-wise; 

(b) the number of educated and uneducated 
unemployed registered in those employment exchanges 
during the last three years, State-wise; 

(c) the number out of them got jobs during the said 
period. State-wise and 

(d) the details of scheme formulated or proposed to 
be formulated by the Govemment to provide employment 
to unemployment persons ? 

THE MINISTER OF LABOUR (DR. SATYANARAYAN 
JATIYA) : (a) Statewise number of Employment Exchanges 
in the country is lumished in Statement-I 

(b) and (c) Information relating to the years. 1992. 
1993 and 1994 (Latest available) is fumished in state-
ment-II. 

(d) The Approach to the Ninth Plan envisages priority 
to agriculture and rural development with a view to 
generating adequate productive employment and eradiction 
of poverty. Productive employment is an important 
dimension of the state policy that seeks to achieve growth 
with equity. Greater productive employment will be 
generated in the growth process itself by concentrating on 
sectors, sub-sectons and technologies which are labour 
intensive. in regions characterised by higher rates of 
unemployment and underemployment. 

SI. 
No. 

1. 

2. 

3. 

4. 

5. 

Statement-I 

Numb8r of Employment ExchangeslUEIGBs as 
on 31st March 1998 

StatelUT Employment Exchenges! 
IJEIGBs 

2 3 

Andhra Pradesh 31 

Arunachal Pradesh 8 

Assam 53 

Bihar 86 

Goa 
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2 

6. Gujarat 

7. Haryana 

8. Himllchal PI1Ide8h 

9. Janvnu and Kashmir 

10. Karnataka 

11. Kerala 

12. MacI1ya Pradesh 

13. Maharashtra 

14. MIInipur 

15. MeghaIaya 

16. Mizoram 

17. Nagaland 

18. Orissa 

19. Punjab 

3 

40 

95 

15 

14 

39 

n 
65 

42 

9 

10 

3 

7 

37 

44 

JUNE 2, 1998 

2 

21. 81kk1m" 

22. Tamil Nadu 

23. Tripura 

24. Uttar Pradesh 

25. West Bengal 

26. A & N Islands 

27. Chandlgarh 

28. D & N H8Y8I1 

29. Delhi 

30. Daman and Diu 

31. Lakshadweep 

32. POlldlcherry 

Total 

3 

37 

4 

102 

74 

2 

21 

2 

940 

288 

20. Rajasthan 38 Note :- "No Employment exchange is functioning In this 
state . ....... ..,. ... 

State-wjse IWe register and p/IIcfImBnt 01 Educlltedluneducs. ptHSOIIS lor the yesr 1992 to 1994 

(in thousand) 

81. StatellJT live Regillter Placementl Effected 

No. Educated Uneducated Educated Uneducated 

1992 1993 1994 1992 1993 1994 1992 1993 1994 1992 1993 1994 

2 3 4 5 6 7 8 9 

1. Andhra Pd. 1945.7 1385.2 2035.7 960.9 1795.6 1033.0 6.5 

2. Arunachal Pd. 0.2 5.1 0.3 7.5 0.4 10.1 • 
3. Assam 784.8 580.4 799.3 5n.7 747.6 528.6 1.0 

4. Bihar 21n.6 1309.2 2252.3 1087.0 2310.4 1390.5 1.5 

5. Goa 81.8 26.4 85.4 30.9 84.6 30.1 0.1 

6. Gujarat 878.7 350.3 833.1 340.5 828.1 2n.3 18.4 

7. Haryana 419.3 234.4 436.9 239.4 440.7 222.5 1.3 

8. Himachal Pd. 321.0 151.4 341.7 141.1 373.7 180.7 2.5 

9. J & K 48.9 81.8 80.9 76.9 80.0 78.2 0.2 

10. Karnataka 964.3 537.5 1004.0 571.5 1128.8 535.5 5.7 

10 

4.4 

• 
0.6 

0.8 

0.4 

9.2 

1.3 

2.7 

0.1 

8.3 

11 

4.9 

• 
0.8 

0.7 

0.2 

12.9 

1.3 

3.1 

0.1 

13.8 

12 13 

12.6 11.6 

• 
1.7 

0.1 

2.2 

14 

3.8 

• 
1.1 

11.8 13.5 10.7 

0.9 

8.5 

2.3 

2.8 

0.1 

4.8 

0.2 0.2 

18.9 12.4 

3.2 

1.8 

1.1 

7.3 

2.7 

1.8 

0.5 

11.4 
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2 3 4 5 6 7 8 9 

11. Kerala 2298.6 1527.5 2604.0 1567.0 2742.8 1442.7 14.2 

12. Madhya Pd. 1418.0 S64.5 1442.4 497.2 1537.9 497.7 5.9 

13. Maharashtra 2246.3 1074.4 2300.0 1049.3 2398.4 1039.2 17.3 

14. Manipur 

15. Meghalaya 

16. Mizoram 

17. Nagaland 

18. Orissa 

144.3 68.6 155.2 74.6 167.7 86.2 

11.3 13.6 12.6 15.0 14.1 13.1 

15.0 21.3 16.9 23.0 18.9 23.7 

10.410.2 12.1 8.5 14.1 7.1 

553.1 343.8 532.4 325.4 594.4 267.0 

0.1 

0.1 

0.4 

0.2 

4.6 

19. Punjab 466.7 254.8 431.9 213.9 379.1 185.5 2.1 

20. Rajasthan 548.0 316.7 525.7 303.0 520.1 286.8 10.4 

21. Sikkim 

22. Tamil Nadu 2225.6 1511.1 2355.2 1504.8 2216.8 1451.0 22.8 

23. Tripura 58.1 121.6 58.3 130.9 60.8 133.8 0.8 

24. Uttar Pradesh 1793.6 741.1 1679.5 700.1 1702.1 654.5 5.4 

25. West Bengal 2930.2 2161.0 2963.4 1851.7 3082.2 2010.8 5.0 

26. A & N islands 8.6 8.4 8.6 10.2 8.6 11.2 

27. Chandigarh 92.2 69.7 90.7 71.0 87.9 69.3 

28. D&N Haveli 1.2 1.7 1.2 2.3 1.2 2.8 

29. Delhi 688.3 217.2 695.4 212.7 763.2 206.9 

30. Daman and Diu 1.7 

31. Lakshadweep 1.7 

0.8 

5.2 

1.3 

1.7 

32. Pondicherry 73.1 57.3 78.7 

1.7 

6.3 

56.7 

1.5 

1.7 

3.7 

6.8 

84.4 58.1 

0.5 

0.6 

. 0.1 

2.5 

@ 

0.2 

10 

10.4 

8.7 

14.0 

0.2 

0.2 

0.3 

0.1 

2.7 

1.7 

6.8 

9.1 

0.1 

6.8 

2.4 

0.7 

2.8 

0.1 

0.4 

11 

13.3 

8.1 

15.6 

0.2 

0.1 

0.1 

0.1 

2.1 

1.2 

6.3 

7.1 

@ 

3.5 

3.0 

0.6 

2.5 

0.3 

to Questions 

12 

1.4 

7.2 

9.6 

0.0 

0.2 

0.1 

0.1 

2.5 

3.0 

2.2 

7.4 

0.1 

13.5 

2.4 

0.1 

0.5 

0.0 

14.3 

0.1 

0.1 

13 

6.2 

9.3 

11.6 

0.1 

0.0 

0.6 

0.0 

2.1 

2.2 

2.2 

14.9 

2.4 

8.1 

4.1 

0.5 

0.3 

@ 

11.6 

0.00 

0.2 

0.1 

Total 23006.313752.223616.812658.7 23966.812724.4 128.4 95.3 101.9 110.3 136.1 

Note:- 'No Employment Exchange functioning in this state 

Educated :- Matric and above 

Uneducated :- Below Matric including iIIetrates 

O:-Figure less than 50 
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14 

4.7 

9.4 

9.0 

0.0 

0.1 

0.1 

0.0 

1.8 

1.7 

1.2 

7.6 

1.0 

5.1 

4.2 

0.6 

0.5 

0.1 

11.0 

0.1 

0.2' . 

0.0 

103 

Atrocities Committed by BSF (b) if so, the measures taken by the Government in 

1073. SHRIMATI GEETA MUKHERJEE : Will the 
Minister of HOME AFFAIRS be pleased to state : 

(a) whether atrocities are being commHted by BSF 
on the villagers in some of the villages bordering 
Bangladesh in 6aslrhat sub-division In 24 parganas district 
in the name of stopping infl"ration from Bangladesh; and 

this re~ard ? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K 
ADVANI) : (a) No Madam. 

(b) Does not arise. 
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StrIke In Government Hoe_e In DeIhl 

1074. SHRI K.C. KONDAIAH : 
SHRI TATHAGATA SATPATHy : 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state : 

<a) whether the Govemment are aware thet strikes 
by Doctors, Nurses and Karemcharles of Govemment 
Hoepitals took place in Deihl frequently; 

(b) if so, the details of such .trlkes especially in D.lhi 
during the last two years with the reason. th.refor, and 

(c) the steps taken by the Govemment to provide 
easential medical facilities to the indoor patients as well 
.. O.P.D. patients during the strike and to check such 
strikes in futures ? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALiT EZHILMALAI): 
(a) to (c) The details in respect of Strlk.. In C.ntral 
Govemment Hospitals in Deihl is given in the Statement. 

Stmement 

Name of the 
Hospital 

Dr. Ram Manohar 
Lohia Hospitals 

Safdarjung Hospital 

Details of the Strikes 
and reasons 

2 

1. 24 hours, strike by Resident 
Doctors Association on 13.2.1997 
for alleged harassment of their 
three colleagues. 

2. Strike on 28.8.97 to 
31.8.1997 by Resident Doctors 
Association against non-handling 
of their colleague by the 
attendments of a patient. 

3. One day strike by Willingdon 
Hospital Workers' Union on 
20.8.1997 against the anomalies 
in the recommendations of the 
Pay Commission. 

4. The strike by Wiliingclon 
Hospital Workers Union from 
3.9.97 to 5.9.97 on the call of 
Joint Action Committ •• of Health 
Karamchari Union against the 
anomalies in the Pay Commis-
sion's recommendations. 

5. Performed single .hift duty 

Steps taken to provide 
essential Medical facilities 

to the patients 

3 

, . Senior Doctors were 
deplayed for duty, round 
the clock in the Emergency 
Control Room and in 
CasuaHy. 

2. All Head. of 
Departments/units were 
advised to ensure supply 
of adequate medicines, 
bandages and drugs, etc. 

3. Nursing Home Doctors 
and Emergency Control 
Room officers were advised 
to utilise the imprast money 
available with them for the 
purchase of the medicines, 
etc. non available in the 
Hospital. 

by the Nursing Personnel from 
2.9.97 to 9.9.1997 on the call of 
Delhi Nurses Union for 
restructuring of their pay acaIes 
and the improvement in· their 
service conditions. 

Group 'C' and '0' empIoyHe 
were on .trlke on three 0ccas-
Ions in support of their cIemandII 

N.c •••• ry .tep.. we,. 
taken to provide ....... 
medical ...... to Indoor 

St.ps taken to check 
such strikes in future 

4 

The Medical Supdt. of 
each of Central Gover ... · 
ment Hospitals is expected 
to take steps as are 
requlrad for the radressal 
of the grievanceies of the 
employees. 



293 Written Answers JYAISTHA 12, 1920 (Saka) to Ouestions 294 

2 

Safdarjung Hospital regarding Implementation of 5th 
Pay Commission's recommen-
dations. Nurses went on Strike 
for their demands like higher pay 
scale, better promotional 
avenues, residential accommo-
dation and increase in the nursing 
allowance. 

Lady Hardinge Medical 
College & Smt. S.K. 
Hospitals 

Resident Doctors remained on 
Strike for one day on 17.4.96 in 
support of Resident Doctors 
Association of Maulana Azad 
Medical College. 
2. NUll98s were on Strike 

Performed only moming shift 
from 13.6.96 to 17.6.1996 
regarding accommodation. 
Performed only moming shift 
w.e.f. 3.9.1997 to 9.9.1997 

3. Group 'C' & '0' 
One day on 20.6.1997 
Two days on 3rd & 4th 
September, 1997. 

tnatltute of Chemical Technology 

1075. SHRI S.S. OWAISI : Will the Minister of 
CHEMICALS AND FERTILIZERS be pleased to state : 

(a) whether the attention of the Govemment has 
been drawn to the news-item captioned ·Petrol substitute 
developed in Andhra Pradesh" appeared in 'Indian Express' 
dated April 14, 1998; 

(b) if so, the facts of the matler reported therein; 

(c) whether this technology is also useful for the 
fertilizer companies which produce carbon dioxide as a by-
product; 

(d) the number of experiments carried out so far; 
and 

(e) the extent to which this Is likely to help as a 
substitute to petrol and reduce pollution ? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICAL AND FERTILIZERS (DR. A.K. PATEL) : (a) Yes, 
Sir. 

(b) to (e) A scientist from the Indian Institute of 
Chemical Technology (nCT), Hyderabad of the Council of 
ScientHic and Industrial Research (CSIR) had worked in 

3 

as well as outdoor patients, 
including Casualty and 
Emergency Services. 

Senior Faculty Doctors, Sr. 
Nursing Personnel and 
Labour Officer & 
Supervisor, Medical Record 
OffICer, etc. manned the 
essential medical facilities 
to the OPD and indoor 
patients. 

4 

B South Korean Institute as B visiting fellow. The laboratory 
experiments carried out by him there had used carbondioxide 
and hydrogen in the presence of a catalyst to make 
dimethyl ether. Studies carried out in USA indicated that 
dimethyl ether was found to have the potential to replace 
diesel as fuel. The process has been worked out at a 
laboratory level and its suitability for different raw material 
sources has yet to be established. At this stage, it is not 
possible to pronounce on the feasibility of utilising surplus 
carbondioxide from fertilizer units for the production of a 
diesel substitute. 

VIP Security 

1076. SHRI RANJIB BISWAL : 
SHRI MUKUL WASNIK : 
SHRI TATHAGATA SATPATHY 
SHRI KHARABELA SWAIN : 
SHRI JUNG BAHADUR SINGH PATEL : 
SHRI SURESH KURUP : 
SHRI C.D. GAMIT : 

Will the Minister of HOME AFFAIRS be pleased to 
atate : 

(a> the total number of VIP's provided with security 
by the Govemment category-wise; 
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(b) the number of police personnel and para-military 
forces deployed for security purposes; . 

(c) the amount spent by the Government in 
providing security-category-wise; 

(d) the annual expenditure incurred by the 
Government during the last two years; category-wiSe, year 
wise; 

(e) whether the Government has decided to review 
the security measures of all the VIPs in the "COuntry; 

(f) if so, the details thereof; 

(g) the major decisions taken in thie regard; 

(h) the extent to which these new measures would 
help in creating confidence among the people who have 
been complaining about the security arrangements of 
various VIPs; 

(i) whether the Government have withdrawn the 
security provided to some VIPs; and 

0> if so, the member and the category of VIPs from 
which security cover has been withdrawn ? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K 
ADVANI) : (a) and (b) As on 21.5.1998 Delhi Police was 
providing security to 392 protectees under diffBrenl 
categories of security. The total number of police personnel 
and para-military forces deployed for security purposes is 
6200. 

(c) and (d) The total expenditure incurred by Delhi 
Police on the security of protectees during 1996-97 and 
1997-98 is as follows :-

1996-97 1997-98 

As. 23.78 crores As. 27.85 crores 

(e) to (g) Since 'Public Order' and Police, are Slate 
subjects, as per the Constitution of India it is the 
responsibility of the concerned StateslUTs to provide 
security to the persons residing within their jurisdiction. 
Therefore, there is no question of review of security 
measures of all VIPs in the country by MHA. 

(h) to 0) The security of protectees ie reviewed 
periodically based on the lates threat perception in each 
case and necessary changes In security are made as 
warranted. This is a continuous procees and in the last 
such review the security of 111 persons was withdrawn. 

[Translation} 

Mouth Cancer due to Gambl,.r In Pan ..... 18 

10n.SHRI JAGAT VIR SINGH ORONA: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether use of gambiyar In Pan Maule Is 
causing mouth cancer; 

(b) if so, whether the gambiyar Is e .. lly available 
to Pan M..... sellers due to abundance of tannary 
industriea In Kanpur u an alternative of original Kathha; 
and 

(c) if so, the stepa being taken by the Govemment 
to check it ? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI) : (a) to (c) According to Indian Council for 
Medical Reeean:h, gambier is suspected to be cancinogenic. 
Ita use in Pan MIlA .. Is not pennitted under the proviSion 
of Prevention of Food Adulteration Rules, 1955. The Food 
Health AuthoriIies of StateslUTs have been requested to 
keep a strict vigil on quality of food stuff so as to prevent 
indiscriminate use of gambier. 

[EngNsh} 

Indian Wo,... In Gulf Countrl.s 

1078. PROF. AJIT KUMAR MEHTA: Will the Minister 
01 LABOUR be pleased to state : 

(a) the existing policy of the Government on export 
of manpower; 

(b) whether the Government propose to review the 
policy with a view to protect the rights of the Indian 
emigrants labour in other countries; and 

(c) if so, the details thereof; 

THE MINISTER OF LABOUR (DR. SATYANARAYAN 
JATIYA) : (a) Deployment of Indian workers abroad on 
contractual employment is regulated by the provisions 01 
the Emigration Act, 1983 and the rules lramed thereunder. 
Under this Act, all intending emigrants having 'Emigration 
Check Required' endorsement on their pa88ports are 
required to fumish through registered recruiting agents, 
demand letters, power 01 attorney and employment 
contract, duly attested by Indian milsion in the country 01 
employment. Emigration clearance II granted alter 
thorough scrutiny 01 these documentl by the concemed 
Protector of Emigrants. 

The emigration procedure was simplified with effect 
lrom 4th October, 1991. Under the reviled procedure, the 
emigrants falling under any of the following six additiqnal 
categories of 'Emigration Check Not Required' are given 
emlgretion clearance after 8ubmiuion of an affidavit by the 
regIsWed recruiting agant to the effect that the workers 
actually belong to thele categortea and that they have been 
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trade - tested for work for which they will be deployed by 
the foreign employer :-

i) Supervisor (aU profeaalons) : 

(ii) Skilled workers (all professins) : 

(iii) Semi-Skilled workers (aU professins) : 

(Iv) LightJMedlumlHeavy Vehicle Drivers : 

(v) Clerical workers of all categories including 
Stenographers, Store-keepers, time-keepers, 
typists. 

(vi) Cooks excluding those who seek employment in 
Household duties (as cooks) 

(b) and (c) The Govemment is considering a proposal 
for setting up of a Central Manpower Export Promotion 
Council and Constitute of a Welfare Fund for the emigrant 
workers. 

Allocation of reducing fund for 
Public Health Scheme 

1079. SHRI MADHAVRAO SCINDIA : Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether allocation of funds for public health had 
fallen from 3.3 per cent in the First Five Year Plan to 1.78 
per cent in the Eighth Plan despite the increase of 
population from 35 crores to 95 crores; 

(b) the number of people from whom health facilities 
are beyond reach at present alongwith those who have no 
access to sanitation and safe drinking water; and 

(c) the steps taken by the Govemment to provide 
adequate fund for public health programme ? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI) : (a) In the First Plan period, health, family 
welfare and water supply, and sanitation were all assigned 
resources collectively for public health. Subsequently over 
the next four plan periods, family welfare, water supply and 
sanitation programmes heve been implemented through 
separate departments. Therefore, comparison with outlays 
on public health between the First Plan and Eighth Plan 
periods is not practical. However, in the Eighth Plan, the 
ouUays on health, family welfare and water supply and 
sanitation were respectively 1.7%, 1.4% and 3.8% of the 
public sector outlay. 

(b) and (c) There is a vast network of Sub-centres, 
Primary Health Centres and Community Health Centres 
which cater to health needs of people in rural areas. Most 
of the servicea are offered at free or nominal rates and 

are within reach of the public. However, to improve access 
to health care services a project to upgrade and strengthen 
rural hospitals and improve referral care has been initiated 
in a phased manner in four States with external assistance. 
Special emphasis has been placed on improving access 
to health care among the poorer sections of the public. 

Disease control programmes for prevention and control 
of AIDS, Leprosy, T.B., Blindne .. , Ma!aria are also under 
implementation for which funding support has been 
obtained from the World Bank. Substential financial support 
has also been obtained from the Bank for a project for 
improving reproductive and child health. 

As per information available in Economic Survey, 1996-
97, percentage of population covered with drinking water 
and sanitation facilities is given below : 

Percentage coverage 

(as on March 31, 1996) 

1. Drinking Water Supply 

Rural 82.00 

Urban 85.00 

ii. Sanitation facilities 

Rural 4.64 

Urban 50.00 

[Translation] 

Food Adulteration 

1080.SHRI ANAND RATNA MAURYA : Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether the sale of adulterated and sub-standard 
food material Is increasing; 

(b) if so, whether the Govemment have taken any 
action to check the sale of adulterated and sub-standard 
food material, and 

(c) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI) : (a) The Annual Reports on the working of 
the Prevention of Food Adulteration Act 1954, received 
from the StateslUTs, do not reveal that the sale of 
adulterated food material Is increasing in the Country. 

(b) and (c) The Food (Health) Authorities of States 
and Union Territories are being advised from time to time 



299 Written AnSMtfS JUNE 2, 1998 to Questions 300 

to keep a strict vigil on the quality of food stuff 
being manufactured and aoId in the country and take 
appropriate legal action against those violating the PFA 
Ad and Rules. 

{EngIi5h} 

811 .. of SUb-atandMi Medlcin.a 

1081. SHRI C.P.M. GIRIYAPPA : WKI the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state : 

(a) whether It has come to the notice of the 
Govemment that the medicines, particularly tablets and 
syrups are not at all effectively because they are of cheap 
quality; 

(b) if so, whether any complaints has been received 
in this regard; and 

(c) if so, the action taken thereon? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI) : (a) All Medicines including tablets and 
Syrups manufactured and sold in the Country are required 
to comply with quality para-meters stated in the Books of 
standard (Pharmacopoeias), as prescribed in Second 
Schedule to the Drugs and Cosmetics Act, 1940 and the 
rules framed thereunder. Failure to do so would attract 
necessary punitive action ,.:.8 wIth-drawal of the Batch of 
Drugs sold, withdrawal of permission granted to manufacture 
the specific item, suspension/cancellation of manufacturing 
Licences or prosecution of the manufacturers as per the 
provision of the Drugs and cosmetics Act, 1940 and the 
rules the retander. 

There are • number of instance when samples of the 
Drugs tasted revealed that theee 818 either of aubstandard 
quality or spurious. 

(b) and (c) Whenever specific complaints of poor 
quality drugs are brought to the notice of the Govemment, 
necessary investigations are carried out by the Drug 
Control Authorities of States/U. Ta, and neceaaary punitiw 
action taken against defaulters. 

[Translation} 

Procurwment Price or WheIIt, 
Aice and Supr 

1082. SHRI RAMDAS ATHAWALE : Will the Mlnlater 
of FOOD AND CONSUMER AFFAIRS be pleaed to 
state : 

(a) the procurement price of wheat, rice and augar 
during each of the last th.... years till date; 

(b) whether there Ia any increase In the procurement 
prfcea of theIIe items every time; 

(c) If so, the reasons therefor; 

(d) whether the procurement of wheat, rice and 
sugar was satlafactory during the said period: 

(e) if so, the details thereof year-wise; and 

(1) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FOOD AND CONSUMER AFFAIRS (SHRI SATYA 'PAL 
SINGH YADAV) : (a) The Minimum Support Prices (MSP) 
fixed by the Govemment for wheat and paddy during the 
last th.... marketing seasons are as under: 

Rate : RsJPer Quintal 

Marketing Paddy 
~------~~~--~-

Wheat 
Year Common Fine Super FIne 

1995-96 

1996-97 

1997-98 

360 

380 

415 

375 
395 

395 
415 

Grada 'A' 

360 

380 

415+60 

445 (Cetral bonus) 

Procurement prices of levy rice vary from state to state 
depending on the level of statutory charges prevailing in each 
state Ex-factory prices of levy sugar for the sugar seasons 
1994-95- 1996-97 is attahced in the given statements. 

(b) and (c) : the minimum Suppai1 Prices or wheat 36X 

nature.The MSBS have been raised on the basis of the 
recommendallont or Commiasion for Agricultural Costs and 
Prices (CACP) which takes Into account a number of 
factors such .. coat of prodction reasonable retum to the 
farmers, etc. 

Procurement prices of levy rice are inc .... ged atter 
taking into account MSP of paddy, statutory taxes and 
levies mining charges and other incidental charges, out-
tum ratio of rice from paddy, etc. 

As regards augur, the increaae in Statutory Minimum 
Price for Sugarcane and conversion coat resulta in rise in 
the exfactory levy sugar prices. 

(d), (e) & (I) Quant1t1e8 of wheat and rice procured 
for Central Pool durtng the last three Marketing SeaB0n8 
are u under:-

Marketing 
Year 

1886-_ 

1.998-97 

1917-11 

(IN LAKH TONNES) 

Rice (including piIddy In Wheat 
terms of rice) 

•. 60 

122.57 

138-58 (upto 25-5-88) 

123.27 

81.83 

82.07 



301 Written Answens JYAISTHA 12. 1920 (Saka) to au.tions 302 

Under the present policy of partial control, 
the sugar factories are required to supply 40% of 
their total production under levy qubta for distribu-
tion through the Public Distribution System except 

the factories covered under various Incentive 
schemes. 

The above qualities procured were adequation for 
meeting the requirement of Public Dlstricutlon System! 
Targetted Public Distribution System. 

Statament 

The Ex-factory price for average grade of Sugar for 19 pricing 
zones for the year 1994-95 to 1996-97 

SI.No. Zones 

2 

1. Punjab 

2. Haryana 

3. Rajasthan 

4. UP (West) 

5. UP (Central) 

6. UP (East) 

7. Bihar (North) 

8. Bihar (South) 

9. Gujarat (South) 

10. Saurashtra 

11. Madhya Pradesh 

12. Maharashtra (South) 

13. Maharallhtra (North) 

14. Maharashtra (Central) 

15. Kamataka 

1994-95 
for SMP 

Rs. 39.10 

3 

773.90 

762.56 

903.16 

796.80 

795.62 

946.30 

840.92 

942.25 

746.68 

778.05 

812.70 

804.75 

801.51 

763.60 

Kamataka (With Harvesting) 751.63 

Kamataka (without Harvesting) 746.80 

1994-95 for 
SMP Rs. 39.10 
w.e.f. 27-5-95 

4 

773.90 

762.56 

903.16 

796.80 

796.62 

946.30 

840.92 

942.25 

746.68 

778.05 

812.70 

804.75 

801.51 

763.60 

15(a) North West Kamataka (with Harvesting) 778.36 

15(b) North West Karnataka (without Harvesting) -

15(c) Rest of Kamataka (with Harvesting) 

15(d) Rest of Kamataka (without Harvesting) 

16. Andhra Pradesh 

17. Tamil Nadu & Pondlcherry 

800.81 

782.46 

773.52 

752.25 

747.18 

800.81 

782.46 

1995-96 
for SMP 

Rs. 42.50 

5 

871.04 

861.56 

945.39 

898.62 

881.03 

938.5 

940.69 

1034.7 

852.14 

940.93 

981.36 

847.68 

873.27 

824.24 

851.05 

889.86 

937.73 

937.38 

(Rs.1Ot1. of Sugar) 

1996-97 
forSMP 

Rs. 45.90 

6 

1084.04 

985.43 

1110.45 

961.61 

994.05 

1038.74 

1140.37 

938.58 

1055.89 

1112.02 

976.52 

983.60 

958.33 

970.70 

1001.84 

1011.60 

1049.04 
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2 

18. Assam, Orissa, West Bengal 
& Nagaland 

19. Kerala, Goa & Coastal Karn. 

19(a) Kerala, Goa & Coastal 
Karn. (With Harvest) 

19(b) KeraIa, Goa & Coastal Karn. 
(Without Harvesting) 

All India 

(English] 

FrMdom Fighter Pension 

3 

815.67 

805.62 

792.58 

785.45 

1083. SHRI MULLAPALL Y RAMACHANDRAN : Will 
the MInister of HOME AFFARIS be pleased to state : 

(a) whether any stNggle/uprisings by the Commu-
nist Party in Kerela have been declared as part of freedom 
struggle by the Government recenUy. 

(b) if so, the details thereof; 

tc) whether Swatantra Sainik Samman pensions are 
granted to the participants in such struggles; 

(d) whether the Government propose to review the 
decision of the former Government regarding any of these 
struggles; and 

(e) if so, the details thereof? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI) : (a) and (b) During 1997-98, the Central 
Government had recognised the following regional move-
ments that took place in Kerala as part of the freedom 
struggle: 

(i) Kellara-Pangode Cue 

(ii) Kadakkal Riot CUe 

(iii) Chengannur Rior Case 

(iv) Vettiyoorkavu Conference 

(v) Anti-Independent Travancore Movement 

(vi) Punnapra-Vayalar Movement 

(vii) Kayyur Movement 

(viii) Kawmbal Movement 

(ix) Karivelloor Movement 

(x) Morazha Movement; and 

(xl) Malabar Special Police Strike 

4 5 6 

815.67 1039.88 1420.07 

805.62 

792.58 931.75 1127.98 

785.96 876.75 1000.n 

(c) The Central Government has been granting 
pensions to the participants of the recognised movements 
on their fulfilling the eligibility criteria laid down under the 
Swatantrata Sainik Samman Pension Scheme. However, 
no pension has been granted so far to the particlpatns of 
above movements of Kerala as no verification rePort has 
been received from the State Government in respect of 
the claims submitted by the applicants. 

Cd) At present, no such proposal is under consid-
eration of the Government. 

Ce) Does not arise. 

Removal of Mochl Community 
In GuJarat 

1084. SHRI HARIN PATHAK : Will the Minister 
of SOCIAL JUSTICE & EMPOWERMENT be pleased to 
state: 

Ca) whether the Government have removed Mochi 
Community from the list of Scheduled Caste In Gujarst; 

(b) if so, the details thereof: 

(c) whether Government of Gularat have requested 
the Union Government to restore the Machi Community in 
the list of Scheduled Caste: 

(d) if so, the action taken by the Government in thil 
regMt: ~ 

Ce) if not, the reuons thenIfor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT CSHRIMATI. 
MANEKA GANDHI) : ca, No, Sir. 

Cb) Does nol arise. 

(c) No, Sir. 

(d) and (e) eo. not ariM. 



306 JYAlSTHA 12, 1920 (Sakal 306 

[TransllltionJ 

Agreement for Trutment of Poor Patlenta 
In Appollo Hoepltal 

1085.SHRI MADAN PARSAD JAISWAL : 
SHRI RAM TAHAL CHAUDHARY: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state : 

(a) whether the Government have made any 
agreement with the Appollo Hospital for extending 
treatment to poor patients also in the hospital; 

(b) if so, the details thereof; and 

(c) the number of persons treated there during the 
last three years? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI) : (a) and (b) The Govemment of NCT of Delhi 
has informed that as per agreement entered with the 
Indraprastha Madical Corporation Ltd. the Apollo Hospital 
shall provide Medical Care to patients up to 1/3rd of the 
total bed strength free of charge on the recommendation 
of Delhi Government, and also provide free medical 
facilities for not less than 40% of its outdoor patients. 

A public interest litigation has also been filed in Delhi 
High Court for the imlementation of the above agreement. 
and the matter is sub-judice. 

(c) No person has been treated free of charge 
during the last three years. 

{English} 

Construction of Houses for Beedl Workers 

1086. SHRI ASHOK PRADHAN : Will the Minister of 
LABOUR be pleased to state: 

(a) whether the Govemment of Uttar Pradesh 
propose to allocate funds for the construction of houses 
for baedi workers particularly, in the tribal areas during the 
last three years; 

(b) if, so, the details thereof; 

(c) whether the Govemment of Uttar Pradesh has 
achieved target in this regard; and 

(d) if not, the reasons therefor '? 

THE MINISTER OF LABOUR (DR. SATYANARAYAN 
JATIYA) : (a) to (d) The information is being collected and 
will be laid on the Table of the House. 

Introduction of CUte Deta 

1087. SHRI R. SAMBASIVA RAO : Will the Minister 
of SOCIAL JUSTICE & EMPOWERMENT be pleased to 
state: 

(a) whether the Govemment had any decision fat 
introduction of caste data in the 2001 census in order to 
implement the provisions of the Mandai award; 

(b) if so, the details thereof and the main reasons 
for introducing the caste based census; and 

(c) whether the proposal to reintroduce caste 
information in the census data after a gap of 60 years has 
sparked off a debate ? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
MANEKA GANDHI) : (a) No, Sir. 

(b) and (c) Question does not arise. 

Change the name of Ahmedabad 

1088. SHRI G.M. BANATWALA : Will the Minister of 
AIRS be pleased to state: HOME 

(a) whether there is any proposal to change the 
name of Ahmedabad City; 

(b) if so, the proposed new name and from whom 
the proposal has been received; 

(c) the reaction of the Govemment to such proposal; 
and 

(d) whether the Govemment are aware of the strong 
opposition being to any such change of name particularly 
as inspired by anti-minority consideration ? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K 
ADVANI) : (a) to (d) The State Government of Gujarat has 
sent a proposal to change the name of Ahmedabad city 
to Kamavati. A request has been received not to accede 
to the proposel. No decision has been taken In the matter 
so far. 

Ambedkar VIH ... 

1089.SHRIMATI KAMAL RANI : Will the Minister 
of SOCIAL JUSTICE & EMPOWERMENT be pleased to 
state: 

(a) the details of Ambedkar villages In various 
districts of the States, eepecially in UP where schools and 
hospitals have been set up; 

(b) the details of financial assistance provided for 
the Ambedkar villages during the last th,.. years, with the 
achievements made in this regard; 
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(c) the number of AmbecIlar ~ eIecIrified and 
provided wIIh the drinking waler, Slate-wise; 

(d) the deIaIIa of ... linked .... remained 
unlinked by the roads, State-wise; and 

(e) the lime likely to be ..... to make available such 
fecilitiea in remaining vi'" ? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
MANEKA GANDHI) : (a) to (e) The information is being 
coIected end aheII be pieced on the Table of the House. 

~ GIla TnIgedy 

1080. SHRI K. YERRANNAIDU : 
SHRI MOTltAL VORA : 

Will the MinIster of CHEMICALS AND FERTILIZERS 
be pleased to state : 

(a) whether the Government have received a 
memorandum from the victirna of Bhopal Gas Tragedy 
urging the Prime Minister to set up a Special Cell in the 
cal for the effective prosecution of Union Cerblde offICials; 
and 

(b) if so, the details thereof ? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (DR. A.K. PATEl) : (a' 
and (b) A representation was lUbmitted on behalf of the 
victims to the then Hon'bla Prime Minister propoIing that 
a special cell with adequate legal, technical and scientific 
competence and open to participation by representatives 
of survivors/organisations must be set up to supervise the 
prosecution ot the accused corporations and oIIIclals. 

Pricea of LPG 

1091.SHRI SANDI PAN THORAT : Will the Minister of 
PETROLEUM AND NATURAL GAS be pIeued to state : 

(a' whether there is a distinct posIIbiIity ot further 
increase in the prices of liquefied Petroleum Gas to avoid 
an increae in the subaidy biN; 

(b) if so, the details there of and the likely impact 
thereon; 

(c) whether All India Gas and Petroleum Dealers 
have submitted a memorandum to the Government .. king 
among other things increase in hike of their commi8IIon 
to ensure fair returns for the MrvicH rendeNcI by them; 
and 

(d) if so, the ~ thInof and the action propoeed 
to be taken ? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI SANTOSH 
KUMAR GANGWAR) : (a) and (b) The Govemment have 
decided that IlUbsIdy on LPG will be reduced in phases 
to ruch the level of 15% of the import partly price by 2001-
02. The subsidy will be tranafemld to the fIecaI budget from 
the year 2002 onwards. 

(c) and (d) Based on the I8COfTImendations of the 
Committee constituted to review all the issues pertaining 
to dealeraldilltrtbutora' commIuion, the Government have 
increaeed the rat.. of Commluion etfectIve 6.11.97 as 
under: 

Product Unit Commission 

MS 37 RsJKL 409 

MS 93 Rs.IKL 446 

HSD - SIab-1 RsJKL 222 

Slab-II Rs.IKL 168 

LPG packed Domestic RsJCylinder 10.50 
(14.2 kg) 

LPG pecked Non-Domestic: Rs.lCylinder 14.05 
(19 Kg.) 

LPG packed Non-Domestic Rs.lCylinder 35.15 
(47.5 Kg.) 

Recognition of Medical College In Slklclm 

1092. SHRI BHIM DAHAL : WHI the Minister ot HEALTH 
AND FAMILY WELFARE be pIeued to state: 

(a) the reasons for not granting recognition to the 
Medical College which is under construction in Sikkim; and 

(b) the total amount spent on it as on date and the 
allocation likely to be spent thereon 7 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMAlAI) : (a) The proposal of the Sikkim-Manipal 
University of Health, Medical and Technological Selenc ... 
tor establishment of a new Medical College at Ganglok has 
been found to be deficient, in ianni of qualifying criteria 
prescribed In the Regulationa of the Mel, and the University 
AuthorIties and State Government have been a.ked to 
make good the deficlenclee. The clearance of the propoaal 
dependI upon rectification of the deficiencies by the 
applicant. 

(b) SInce the College II propoeed to be set up by 
the ~I UnIversIIy of Health, MedIcal and 
Technological Sc:ienceI, thIa Minlilry haa no information 



309 JYAlSTHA 12, 1820 (Saka) 310 

about the total amount ..,.nt, and likely 10 be Ip8nI on 
this College. 

{T18II./ationj 

T.rrarI .... In NonIh-Eatem ...... 

1093. SHRI AJIT JOGI : Will the Minister of HOME 
AFFAIRS be pleased to state : 

(a) whether the Government have made any 
agreement with Bangladesh to deal with terrorism in North-
Eastem States; 

(b) if 10, the details of th"l factors responsible for 
the increase in terrorists ac:tIYitIes in North·E .... m States; 
and 

(c) the extent to which terrorism in this region is 
likely to be restrained after signing agreement with 
Bangladesh ? . 

THE MINISTER OF HOME AFFAIRS (SHRI L.K 
ADVANI) : (a) to (c) No formal agreement has been entered 
into by the Government of India with the Govemment of 
Bangladesh to combat terrorism in the North Eastern 
States. However, institutional arragements have been put 
in place with the Government of Bangladesh for dialogue 
and cooperation on security matters. These include : (a) 
meetings 01 Home Secretaries of the two countries; (b) 
establishment 01 Joint Working Group to examine in depth, 
all outstanding issues and to recommend practical 
measures for resolving them; (c) regular between 
Bangladesh Rifles and Border Security Force. 

Certain States in the N.E. have verylng degrees 01 
Militancy and terrorism. The positive attitude of new 
Bangladesh Govemment is likely to lead to donial of base 
and transit facilities to the insurgents in Bangladesh and 
this is expected to improve the security scenario in the 
North Eastern States. 

{English} 

Quota of Mid-day Meal 

1094.SHRI FAGGAR SINGH KULESTE : Will the 
Minister of FOOD AND CONSUMER AFFAIRS be pleased 

to state: 

<a) the quantity of foodgrains quota allocated to 
StateS/Union Territories lor mid-day meal during each of 
the last three years; 

(b) the number of students benefited indicating the 
Impact of the scheme and the expenditure involved: 

(c) whether the entire allotted quota provided to all 
the districts 01 Madhya Pradesh every month; and 

(d) if not, the reaaona therefor indicating the time 
by which it Is likely to be provided ? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FOOD AND CONSUMER AFFAIRS (SHRI SATYA PAL 
SINGH YADAV) : (a) The quantity of foodgraina allotted 
to Statea and UTI under the mId-day meal Scheme since 
its inception is as follows : 

Vear 

1995-96 

1996-97 

1997-98 

(In Lakh MTs) 

7.13 

15.86 

25.68 

(b) According to available information about 9.80 
crore children in primary classes would be covered by the 
Scheme during 1998-99 for which an amount of Rs. 
1092.15 crore has been provided. Several States have 
indicated a favourable impact on enrolment and attendance 
of children particularly girts and thole belonging to the 
disadvantaged sections of the Society. 

(c) and (d) Allocations of foodgrains to States 
indicating district-wise allocation also are made on an 
annual basis at the beginning of each financial year. During 
1997-98, 2.22 lakh MTs of foodgrains were allotted to 
Madhya Pradesh under the Scheme, of which 1.61 lakh 
MTs was lifted from FCI depots. 

{Translation] 

Primary Health Centre 

109S.SHRI JAGDAMBI PRASAD YADAV : Will the 
Minister of HEALTH AND FAMILV WELFARE be pleased 
to state: 

(a) the details of the Primary Health Centr8& run by 
the Union Government in Bihar; and 

(b) whether the Government propose to open more 
Primary health Centres during the Ninth Five Vear Plan ? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DAUT 
EZHILMALAI) : (a) The Primary Health Centres are being 
administered directly by the respective State Governments 
and not by the union Government. As per the Data 
Available, a wide net work of about 2209 Primary Health 
Centres are functioning in Bihar State. 

(b) It has been ascertained that the Planning. 
Commission has not yat received any proposal for opening 
new Primary Health Centres from the State Government 
of Bihar. 
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{EngWIJ 

Pending c. ... In the Labour Courts 

1096. SHRI TATHAGATA SATPATHY : Will the Minister 
of LABOUR be pleased to state: 

(a) the number of cases pending In various labour 
courts as on date: 

(b) the number of casas pending for more than five 
years: and 

(c) the steps taken for the speedy disposal of these 
cases ? 

THE MINISTER OF LABOUR (DR. SATYANARAYAN 
JATIYA) : (a) A statement showing the number of cases 
pending in the various Central Gov.mment Industrial 
Tribunal-cum-Labour Courts is attached. 

(b) 881 cases are pending for more than five years. 

(c) The Government does not interfere in the 
settlement of cases pending with the Central Gov!. 
lllllllil*ial Tribunals-cum-Labour Courts, which are judicial 

S. Name of the Central 
No. Gov.mment Industrial 

Tribunal-cum-Labour 
Court 

1. Asansol 

2. Bangalor.-

3. Calcutta 

4. Chandigarh 

5. No.1, Dhanbad 

6. No.2, Dhanbad 

7. Jabalpur" 

8. Kanpur 

9. No.1, Mumbai 

10. No.2, Mumbai 

11. New Delhi 

12. Jaipu"-

Total 

-,.. on 31.08.1997 
--Yet to start functioning. 

No. of cases pending 
as on 28.02.1998 

162 

636 

279 

1100 

1014 

829 

1598 

425 

189 

117 

782 

7131 

A .... tIInce to HoapIt8I Projec:t In _um 

1097. SHRI NRIPEN GOSWAMI : Will the Mlnlst.r 01 
HEALTH AND FAMILY WELFARE be pI.ased to atat. : 

(a) the detUs of IoanIfinancial aasiatance provided 
by the Union Gov.mment to hospitals projects in Assam 
during .ach of the last three y.ars: 

(b) the terms and conditions on which these 
allocations have been made: 

(c) wh.ther the Union Govemment have received 
any furth.r request from the Govemment of Assam for 
financial assistance for the .xpansion development of 
medical colleges and hoepitals in the State: 

(d) if so, the details thereof: and 

(e) the action taken by the Govemment in this 
regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI) : (a) and (b) 'HeaHh' being a Stale subject, 
it is for the Slat. Govemment to lake steps for providing 
financial assistance to Hospital Projects. However. the 
Planning Commission has released Rs. 200.00 lakhs as 
Additional Granl for the upgradation of Guwahati Medical 
College, Guwahati in Assam during 1996-97. 

(c) to (e) Planning Commission has informed that Ihe 
Govemment of A8aam had requested for an additional 
Central Assistance of As. 1.00 crore for purchase of C.T. 
Scan for strengthening diagnostic facilities for Trauma, 
Cardiovaacular & Neurologic:al ailments in Assam Medical 
College, Dibrugarh. The Working Group set up to discuss 
Nineth Plan Outlays for North Eastem Council recommended 
that provision for purchase of C.T. Scan at Assam Medical 
College, Dlbrugarh may be made by North Eastem Council 
within the Outlay of Rs. 40.4 crores provided for 
development 01 additional facilities for specialisation and 
su~r-specialisation al Guwahali Medical College, Assam 
Medical Collage and Silchar Medical College. 

Maintenance of Old Structure. of Gov.rnm.nt 
Ho.pIt8l. In DeIhl 

1098. DR. Y.S. RAJA SEKARA REDDY : Will the 
Minist.r of HEALTH AND FAMILY WELFARE be pl.as.d 
to ..... : 

(a) whether the buildings of Lok Nayak Jai Prakash 
Narain Hoepital, SafdaJ Jung Hospital, Lady Harding 
MedIcal College and Ita 8880Cillte Sucheta Kriplani 
Hospitals in Delhi are pre-Independence struclur.s: 

(b) If 10, whether the maintenance of .IbNe -hospitals 
are being made property; 
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(c) If 80, the detalle thereof and if not, the reasons 
thereof; and 

(d) the measures taken by the Govemment to 
make the maintenance of these hospitals properly to 
avoid any hazard to the general public visiting in theae 
hospitals ? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI) : (a) to (c) Safdarjung Hospital has some 
structures that were constructed around 1942 and majority 
of the structures of Lady Hardinge Medical College and 
its Associate Hospitals were cJnstr~ed in 1916. The 
maintenance of the buildings of Central Govemment 
Hospitals, namely Safdarjung Hospitals & Lady Hardinge 
Medical College and its associate Sucheta Kriplani 
Hospitals in Delhi is done by C.P.W.D. Proper maintenance 
of these Hospitals is impaired because of increased patient 
load. 

(d) The Civil and Electrical works or the proper 
maintennance of buildings as well as for the upgradation 
of existing facilities are carried out by the C.P.W.D. 
periodically. 

Pre-Independence Structures are to be demolished 
after construction of altemate building as the Left and Right 
Wing of OPD at Safdarjung Hospital has been sanctioned. 
Separate building for the National Institute of Orthopaedic 
IS being planned in S.J. Hospital Campus. 

New Accident and Emergency Block in LHMC & SSKH 
is under consideration. 

Some existing sewers are being replaced by bigger 
ones where feasible without dislocating the service. 

The maintenance of the building of the Lok Nayak Jai 
Prakash Narain Hospital is the responsibility of the 
Government of the National Capital Territory of Delhi. 

Import of Tainted Blood from Australia 

1099. SHRI RAMKRISHNA BABA PATIL : Will the 
Minister 01 HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether Australian Compa~~ Limited had export~d 
tainted blood to Delhi and other cities of the country, 

(b) if so, the reasons for such imports; 

(c) whether the Government are aware about the 

facts; 

(d) if so, the details thereof; 

(e) if not, the reasons therefor; and 

(t) the steps taken by the Govemment to stop the 
import of tainted blood in the country ? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI) : (a) to (I) There is no information about 
any Australian Company exporting trainted blood to any 
Indian Cities. However, as per newspaper reports, an 
Austrian Co. had been reported to have exported trainted 
blood products to India. It is a fact that MIs Panacea Biotec, 
New Delhi had imported human albumin 20% injection 
manufactured, by MIs. Albovina Gmbh Austria during the 
years 1994-96. 

Samples from each consignment of blood products 
being imported into the country are tested to ensure that 
these are free from HIV 1&2, HBsAg and HCV Viruses. 
No consignment of blood products is released by the Port 
Officers without testing for the above Viruses. All the Port 
Officers have been instructed by the Drug Controller (India) 
to ensure that each consignment of blood products is 
accompained by protocols of testing and manufacturing as 
well as Batch Release Certificate. 

Supply of GIIs In Saurashtra Region 

1100. SHRI C.D. GAMIT : Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state : 

(a) whether the Govemment have approved the land 
fall point near Pipavav in Saurashtra Region of Gularat for 
supply of gas from Tapti Gas Field; 

(b) if so, the details thereof; and 

(c) the time by which the gas supply is likely to be 
started at Pipavav ? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI SANTOSH 
KUMAR GANGWAR) : (a) No, Sir. 

(b) and (c) Do not arise. 

[Translation] 

011 Res.rves 

1101. SHRI DAnA MEGHE : Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state : 

(a) whether the Govemment have conducted surveys 
to assess the quantity of 011 reserves in the country; 

(b) if so, the details thereof; and 

(c) the names of places where such surveys are 
being conducted during the current year ? 
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THE MINISTER OF STATE IN THE MlNISTR'f OF 
PETROLEUM AND NATURAL GAS (SHRI SANTOSH 
KUMAR GANGWAR) : (a) and (b) ONGC and OIL have 
been carrying out expIoqIIon acMiee including seismic 
..".,.,. In their opelllllonal .reas In different parts of the 
country. ~ • .... of their exploration efforts, ONGC & 
OIl have been able to establish .. on 1.4.1997, in place 
volume of 5343.50 MMTI .nd 790.48 MMTs of oil+oll 
equivalent of au I8Ip8CIiveIy In their operating ....... 

(c) Seismic IUMtyS .re being carried out by these 
two COIJ1)IInie8 in Krilhna-Godavari, C.uvery, Upper 
Auam, MFB, Cambay, Rejaethan, Himalayan Foot Hills, 
Vlndhyan, Bengal and Ganga Basin in .ddition to E.st 
COMI and West COMI ofIIIhore. 

LaMa to Backward CI ..... 

1102. PROF. JOGENORA KAWADE : WHI the Minister 
of SOCIAL JUSTICE I EMPOWERMENT be pleased to 
stale : 

(.) whether the Commission for B.ckward 
C...... have issued irwtruction to the Govemment for 
provicIng loans to the people belonging to backward 
CI88888 through the loan distribution system of the 
n.tionalised banks; .nd 

(b) If 50, the det.iIs thereof ? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
MANEKA GANDHI) : (a) No, Sir. 

(b) Question does not arise. 

(English] 

Terrorl.t Activities 

1103. SHRI RATILAL KALiDAS VERMA : Will the 
Minister of HOME AFFAIRS be pleased to state : 

(a) the details of incidents of attacks by various 
terrorists group in Jammu and Kashmir from January " 
1996 to May 15, 1998 and the number of persons killed. 
injured and kidnapped in the said attacks; 

(b) the number of terrorists arrested. injured and 
killed dunng the above period; 

(c) the details of weapons and other materials 
seized from killed telTOl'ists; 

(d) whether any proof of the involvement of the 
Pakistan's lSI has been found in this regard; and 

(e> if so, the concrete measures taken to check such 
activities ? 

THE MINISTER OF HOME AFFAIRS (SHAI L.K 
AOVANI) : (a) There were 9285 incidents of terrori8tl 
violence In JIK from J.n. 1996 to 15th May 1998 including 
expIo8Ions, Rockel Allac:1aI, random fiI'tng, .raon, .rms 
snatching etc. and 1224 c_ of abduction. 2521 CivIlians 
.nd 439 aecwIty fon:ea peraonnaI were killed, .nd 2994 
CivIlians and 1049 security forces personnel were InJured 
rMpeCtively during the period. 

(b) 2502 tenori8ta were IdIIed and 3967 were 
apprehended during the pertod. it Ie not possible to 
..... n the nuntMtr of tenaNt Injured. 

(c) 4300 A.K. Sen.. Rifles, 2331 PiatoIsIRevolvera, 
175 UMGa, 111 RPG's,21 LMGaISLR, 124 Sniper Rifles, 
214 Rockel L.unche,., 395 Rockel Booste,. .nd • I.rge 
quantity of access0rie8, 888OI'ted ammunition, explosive 
material and communication equipment elc. were recovered 
from the mHHants during the period. 

(d) and (e) Yes, Sir. " is • weH known fa~ that P.k 
151 is sponsoring, aiding and abetting militancy in J&K. 
Interrogation reportI of a number of mIIIt.nts arrested by 
Security Force. and clariesldocuments elc. recovered from 
them h.ve confirmed thiI fact. 

The steps taken by the Govemment to tackle milit.ncy 
in J&K include IUStaineci anti-terrorist oper.tlons by the 
Po/lice and the Security Forc .. , including intensive 
patrolling on the borderllOC .nd hinterland. establishing 
pickets In vulnerable areas, strengthening of State Police. 
strengthening of the intelligence network and coordination 
of security arrangements among various agencies. A 
Special Group has also been recently constituted to 
prepare specific Action Ptan to t.ckle militancy in JIK. 

W.lvlng off Accumulated Loan. 

1104. PROF. SAIFUDDIN SOl : Will the Minister 01 
HOME AFFAIRS be pIeued to st.te : 

(a) whether Union Government propose to waive off 
As. 1,450/- crores of loan taken by JIK Govemment; and 

(b) if so, by when a decision Is likely to be taken 
by the Union Govemrnant in thill regard ? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K 
AOVANI) : (a) and (b) No Sir. The Ministry 01 Finance, h.s 
however been requested to keep in view the request of 
J&K Government for waiver of accumulated loans while 
finalising the terms of reference of the 11 th Finance 
Commission. 

(Translation] 

Migration from J.mmu .nd KII.hml, 

1105. DR. LAXMINARAYAN PANDEY : WHI the 
Minister of HOME AFFAIRS be pleased 10 state : 
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(a) whether the mlHtants killed a large number of 
peNON near Srinagar; 

(b) If so, the number of peraone killed Including the 
security personnel during the last three months till date; 

(c) whether the people have migrated In large 
number from villages due to fear of being killed. 

(d) if so, the number of houses destroyed and 
number of families left their houses and migrated to other 
places; 

(e) the details of places In the border areas of J&K 
where the terrorist killed large number civilians; and 

(f) whether the above areas comes under the 
control if BSF/Army/Central Security Force or the State 
Police? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K 
ADVANI) : (a), (b) and (c) Incidents of killings by militants 
are not confined to particular areas. 285 Civilians and 68 
Security Forces Personnel were killed in militant violence 
in J&K during the period from 1 January, 1998 to 15 May, 
t 988. The Major incident in th8 recent past near Srinagar 
was at Wandhma where 23 persons were killed while in 
the border areas the place where terrorists recently killed 
large number of persons are Prankote & Dhaklkote 
Surankote. 

(r) The recent incidents of killings of innocent 
people at Parankot (Udhampur Distt.) and Surankot 
(Poonch) had created a senxe of fear, which has resuHed 
in some migration. However, as reported by State 
Govemment, due to the security measures taken In these 
areas, some of the migrants have already started going 
back to their native places. 

(d) As per the State Govemment one houses and 
one temple were gutted In the incidents near Srinagar at 
Wandhama and 3 houses and 1 shop were burnt at 
PrankotelDhaklkote In Udhampur Distt. 

(f) The Unified Headquarters headed by the Chief 
Minister or J&K reviews the deployment of Security Forces 
in the state and it would not be in the public interest to 
divulge details In this regard. . 

{Eng/ish] 

Sending Back of Government Employeea 

1106. SHRI RAMKRISHNA BABA PATIL : Will the 
Miniater of HOME AFFAIRS be pleued to state : 

(a) whether the Union Govemment proposes to shift 
back Central Govemment employees who were brought on 

deputation to other poats of country Including DeIhl from 
Kashmir In wake of the large scale of killing since, 1_; 

(b) If 10, the reuona thereof; 

(c) whether the situation has become conducive to 
send back the migrant ..,.oyees to Kashmir, and 

(d) if not, the reuona for their sending back ? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K 
ADVANI) : (a) No, Sir. 

(b) to (d) Do not arise. 

Laahkar'a Valley Jehlld 

1107. SHRI KHARABELA SWAIN : Will the Minister of 
HOME AFFAIRS be pleued to .tate : 

Ca) whether the attention of the Govemment has 
been drawn to the news Hem captioned "Thousands ready 
to Join Lashkar's Valley Jehed" appearing in Indian Express 
dated May 7, 1998; and 

Cb) if so, the action Govemment Intends to take in 
restricting these Lashkars sent to J&K for cormlllllllg 
subversivbe activities ? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K 
ADVANI) : (a) Government have seen the New Hem. 

(b) Close vigil is being kept by the security forces 
along the borderlLOC and in the interior areas. Various 
arrangements have been made tor this purpose including 
intensive patrolling, provision and use of sUrYeHlance 
equipments including night vision devices, etc. deploymen~ 
of forces in the vulnerable areas both on the LODlBorder 
and in the hinterland, setting up of Village Defence 
Committees in some ot the sensitive regions near the 
Border, and close and continuous co-ordination between 
all concemed security and intelligence agencies etc. The 
arrangements are being continuously reviewed and 
strengthened/streamlined as found necessary. 

Talke with Kaahmlr Hu~t Leade,. 

1108. SHRI K.S. RAO : Will the Minister of HOME 
AFFAIRS be pleased to state : 

(a) whether the Govemment have initiated any move 
to have talks with the Kashmiri Hurriyat leaders recently; 

Cb) If so, the details thereof; 

(c) the response of the leaders of Hurriyat 
Conference thereto; 

Cd) whether the Govemment have consuHed the 
malor political parties in this regard; 
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(e) If ao. the detds thereof; and 

(f) the reaction of the poIHical parties thereto ? 

THE MINISTER' OF HOME AFFAIRS (SHRI L.K 
ADVANI) : (a) No. Sir. 

(b) to (f) Question does not arise. 

s.tzu,. of Arma 

1009.SHRI MANIKRAO HODlYA GAVIT : Will the 
Minister of HOME AFFAIRS be pleased to state : 

(a) whether aecurity forces have seized a lot of arms 
in the valley of Kashmir during the last two years; and 

(b) if so, the details thereof ? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K 
ADVANI) : (a) and (b) Yea Sir, the details of the arms 
seized in the State of Jammu and Kashmir are as given 
below : 

1996 1997 1998 (Jan. 
to 15th May) 

1. A.K. Series 2150 1725 425 

2. PistoURevoivers 1052 1024 255 

3. UMGs 84 64 27 

4. Carbines 6 3 3 

5. RPGs 48 38 25 

6. GPMGs 9 5 0 

7. LMGlSLR 9 12 0 

8. .303 Rifles 36 3 4 

9. Sniper Rifles 49 60 15 

10. Rocket Launchers 43 81 90 

11. Rocket Boosters 119 208 68 

12.00 hra. 

PAPERS LAID ON THE TABLE 

Annual Report of the NatIonal Foundation tor 
Communal Harmony. RepMrI'" CoopenItIve and 
FInancial and D8veIopa a.nlr Ltd. etc. review of 

their working and atldement ahow ,..aon 
tor daley In IeyIng papers etc. 

(TransIBtionj 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI) : Mr. Speaker, Sir. I beg to lay on the Table : 

(1) (I) A copv of the Annual Report (Hindi and 
English versions) of the NatIonal Foundallon 
for Communal Harmony. New Deihl, for the 
year 1995-96. alongwlth Audited Accounla. 

(Ii) Statement (Hindi and English veraions) 
regarding Review by the Govemment of 
the working of the National Foundation for 
Communal Harmony. New Delhi, for the 
year 1995-96. 

(2) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (1) above. 

[Placed in Library, See No. LT 274198) 

(3) (i) A copy of the Annual Report (Hindi and 
English versions) of the Repatriates 
Cooperative Finance and Development 
Bank Limited. Chennai, for the year 1996-
97, aJongwith Audited Accounts. 

(Ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the 
working of the Repatriatas Cooperative 
Finance and Development Bank Limited. 
Chennal for the year 1996·97. 

[Placed in Library, See No. LT 275198) 

(4) A copy each of the following papers (Hindi and 
English versions) under sub-section (1) of 
section 819A of the Companies Act. 1956 :. 

(I) Review by the Govemment of the working 
of the Rehabilitation Plantations Limited, 
Punalur, for the year 1996-97. 

(ii) Annual Report of the Rehabilitation 
Plantations Limited. Punalur, for the year 
1998-97 alongwith Audited Accounla and 
comments of the Comptroller and Auditor 
General thereon. 

[Placed in library, See No. LT 276198) 

(5) A copy each of the following Notifications (Hindi 
and English versions) under sub-section (3) of 
section 141 of the Border Security Force Act, 
1968 :. 

(i) The Border Security Force (Assistant 
Commandants) RecruHmant (Amendment) 
Rulas, 1991 published In Notification No. 
G.S.R. 308 In Gazette of India dated the 
18th August. 1997. 
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(ii) The Border Security Force [Air Wing Non-
Gazetted (Combatised) Group C Posts) 
Recruitment Rules, 1997 published in 
Notification No. G.S.A. 419 in Gazette of 
India dated the 27the December, 1997. 

(iii) The Border Security Force (Amendment) 
Rules, 1997 published in Notification No. 
5.0. 166 in Gazette of India dated the 24th 
January, 1998. 

[Placed in Library, See No. LT 277/98) 

(6) A copy of the National Security Guard (Group 
"A" Posts) Recruitment Amendment Rules 1997 
(Hindi and English versions) published in 
Notification No. G.S.A. 326 in Gazette of India 
dated the 6th September, 1997 under sub-
section (3) of section 139 of the National Security 
Guard Act, 1986 together with a Corrigendum 
thereto published in Notification No. G.S.A. 364 
dated the 1st November, 1997. 

[Placed in Library, See No. LT 278/98) 

(7) A copy of the Central Reserve Police Force 
(Amendment) Rules, 1998 (Hindi and English 
versions) published in Notification No. G.S.A. 85 
in Gazette of India dated the 18th April, 1998. 
under sUb-section (3) of section 18 of the Central 
Reserve Police Force Act, 1949. 

[Placed in Library, See No. LT 279/98) 

(8) A copy of the Presidential Special Order (Hindi 
and English versions) providing Additional funds 
under Schedule I and II to the Govemors 
(Allowances and Privileges) Rules, 1987 in 
respect of Governor of Assam, under the sub-
section (3) of section 12 of the Governors 
(Emoluments, Allowances and Privileges) Act, 
1982. 

[Placed in Library, See No. LT 280/98) 

Annuel reports of Netlonal Cooperetlve Consumers 
Federetlon of Indle Ltd, Krtshllk :IIhertl Cooperstlve 

Ltd. Review of their working end Statements 
showing reasons for deley In 

leylng pepers etc. 

(Eng/ish) 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF FOOD AND CONSUMER AFFAIRS 
(SARDAR SURJIT SINGH BARNALA) : Sir, I beg to lay 
on the Table : 

(1) (i) A copy of the Annual Report (Hindi and 
English versions) of the national 
Cooperative Consumers' Federation of 
India Limited, New Delhi, for the year 1996-
97, alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by thE! Government of the 
working of the National Cooperative 
Consumers' Federation of India Limited, 
New Delhi, for the year 1996-97. 

(2) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (1) above. 

(Placed in Library, See No. LT 281/98) 

(3) (i) A copy of the Annual Report (Hindi and 
English versions) of the Krishak Bharti 
Cooperative Limited, New Delhi, for the 
year 1996-97, alongwith Audited Accounts. 

(ii) A copy of the Review by the Government 
of the working of the Krishak Bharti 
Cooperative Limited, New Delhi for the 
year 1996-97. 

[Placed in Library, See No. LT 282198) 

(4) (i) A copy of the Annual Report (Hindi and 
English versions) of the Indian Farmers 
Fertiliser Cooperative Limited, for the year 
1996-97, alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the 
working of the Indian Farmers Fertiliser 
Cooperative Limited for the year 1996-97. 

(Placed in Library, See No. LT 283/98) 

(5) A copy each of the following Notifications 
(Hindi and English versions) under sub-section 
(6) of section 3 of the Essential Commodities Act, 
1955 :. 

(I) The Pulses, Edible Oilseeds and Edible 
Oils (Storage Control) Amendment Order, 
1997 published in Notification No. S.O. 772 
(E) in Gazelle of India dated the 10th 
November, 1997. 

(Ii) The Fertiliser (Movement Control) 
Amendment Order. 1997 published in 
Notification No. S.O. 613 (E) in Gazette of 
India dated the 28th August. 1997. 

[Placed in Library. See No. LT 284198) 
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(6) A copy each of the following papers (Hindi and 
English venNonS) under sub-section (1 I 01 
section 619A 01 the Companies Act, 1956 :. 

(a) (i) Review by the Government of the 
working of the Madras Fertilizers 
Limited, Chennai, for the year 1996· 
97, 

(ii) Annual Report of the Madras 
Fertilizers Limited, Chennai, for the 
year 1996-97, alongwith Audited 
Accounts and comments 01 the 
Comptroller and Auditor General 
thereon. 

[Placed in Library, See No. LT 285/98] 

(bl (i) Review by the Government 01 the 
working 01 the Rashtriya Chemicals 
and Fertilizers Limited, Mumbai, lor 
the year 1996·97. 

(ii) Annual Report of the Rashtriya 
Chemicals and Fertilizers Limited. 
Mumbai, lor the year 1996-97 
alongwith Audited Accounts and 
comments 01 the Comptroller and 
Auditor General thereon. 

[Placed in Library, See No. LT 286198] 

(cl (i) Review by the Government 01 the 
working 01 the Paradeep Phosphates 
Limited, Bhubaneswar, for the year 
1996·97. 

(ii) Annual Report of the Paradeep 
Phosphates Limited, Bhubaneswar, 
for the year 1996-97 alongwith 
Audited Accounts and comments of 
the Comptroller and Auditor General 
thereon. 

(Placed in Ubrary, See No. LT 287/98) 

(d) (i) Review by the Government 01 the 
working 01 the Hindustan Fertilizer 
Corporation Limited, New Delhi, for 
the year 1996-97. 

(iiI Annual Report of the Hindustan 
Fertilizer Corporation Limited, New 
Delhi, for the year 1996·97 alongwith 
Audited Accounts and comment. 01 
the Comptroller and Auditor General 
thereon. 

(Placed in Library, See No. LT 288/98] 
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(e) (i) Review by the Government of the 
working 01 the Fertilizer Corporation 
01 India Limited, Sindri, for the year 
1996-97. 

(ii) Annual Report of the Fertilizer 
Corporation of India Limited, Sindri, 
for the year 1996·97, alongwith 
Audited Accounts and comments of 
the Comptroller and Auditor Generai 
thereon. 

[Placed in Library, See No. LT 289/98] 

(f) (i) Review by the Government of the 
working of the Pyrites, Phosphates 
and Chemicals limited, Rohtas, lor 
the year 1996·97. 

(ii) Annual Report of the Pyrites, 
Phosphates and Chemicals Limited, 
Rohtas, for the year 1996·97, 
alongwith Audited Accounts and 
comments of the Comptroller and 
Auditor General thereon. 

[Placed in Library, See No. LT 290/98) 

(g) (i) Review by the Government 01 the 
working of the National Fertilizers 
Limited, New Deihl, lor the year 
1995·96. 

(ii) Annual Report of the National 
Fertilizers Limited, New Delhi, for the 
year 1995-96, alongwith Audited 
Accounts and comments of the 
Comptroller and Auditor General 
thereon. 

(Placed in Library, See No. LT 291198) 

(h) (il Review by the Government of the 
working of the Fertilizers and 
Chemicals Travancore Limited, Kochi 
for the year 1998-97. 

(ii) Annual RepoIt of the Fettilizera and 
ChemIc:IIIa T~ Umited, Koehl, 
for the year 189847, aJongwIth 
Aucited AccounIa and comments of 
the Comptroller .,d Auditor General 
thereon. 

[Placed In Ubrary, See No. LT 292/98) 

(i) (I) Revtew by the Government of the 
working of the projects and Develop-
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ment India Limited. Dhanbad. for the 
year 1996·97. 

(ii) Annual Report of the Projects and 
Development India Limited. Dhanbad. 
for the year 1996-97. alongwith 
Audited Accounts and comments of 
the Comptroller and Auditor General 
thereon. 

(7) Statement (Hindi and English versions) showing 
reasons for delay in laying the paper mentioned 
at (g) of item (6j above. 

(Placed in Library. See No. LT 293198] 

(8) (i) A copy 01 the Annual Report (Hindi and 
English versions) of the Institute of 
Pesticide Formulation Technology. Gurgaon. 
lor the year 1996-97. alongwith Audited 
Accounts. 

(ii) A copy 01 the Review (Hindi and English 
versions) by the Government of the 
working 01 the Institute of Pesticide 
Formulation Technology. Gurgaon. for the 
year 1996·97. 

(9) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (8) above. 

(Placed in Library. See No. LT 294198] 

(10) A copy of the Memorandum of Understan· 
ding (Hindi and English versions) between 
Hindustan Organic Chemicals Limited and the 
Ministry of Chemicals and Fertilizers for the year 
1998-99. 

(Placed in librarY. See No. LT 295198] 

Notlflcatlonl under EmploY .. 1 Provident Fundi and 
Mlle. Provilloni Act 1952 and Annual reportl of 
V. V. Girl National Labour Inatltuta Nolda, Centrel 

"oard for workera Education Nagpur, review of their 
working and Itatement showing ... alonl 

for delay In laying .. pera etc. 

[T~nslation) 

THE MINISTER OF LABOUR (DR. SATYANARAYAN 
JATIYA) : Sir. I beg to lay on the Table :. 

(1 ) A copy each of the following Notifications (Hindi 
and English versions) under sub-section (2) of 
section 7 of the Employees' Provident Funds and 
Miscellaneous Provisions Act, 1952 :. 

(i) The Employees' Deposit·Linked Insurance 
(Amendment) Scheme, 1997 published in 
Notification No. GSR 334 in Gazette of 
India dated the 13th September. 1997. 

(ii) The Employees' Pension (Amendment) 
Scheme, 1997 Published in Notification 
No. G.S.R. 376 ill Gazette of India dated 
the 8th November. 1997. 

(iii) The Employees' provident Funds 
(Amendment) Scheme. 1997 Published in 
Notification No. G.S.A. 405 in Gazette of 
India dated the 13th December. 1997. 

(Iv) The Employees' Provident Funds (Second 
Amendment) Scheme, 1997 published in 
Notification No. G.S.R 406 in Gazette of 
India dated the 13th December. 1997. 

[Placed in Library. See No. LT 296198) 

(2) A copy of the Beedi Workers Welfare 
Funds (Amendment) Rules, 1998 (Hindi 
and English versions) published in Notification 
No. G.S.A. 78(E) in Gazette of India dated the 
20th February. 1998 under sub·section (4) of 
section 12 the Baedi Workers Welfare Fund Act. 
1976. 

(Placed in Library. See No. LT 297198] 

(3) (i) A copy of the Annual Report (Hindi and 
English versions) of the V.V. Giri National 
Labour Institute. Noida, for the year 1996~ 
97. alongwith Audited Accounts. 

(Ii) A copy of the Review (Hindi and English 
versions) by the Govemment 01 the 
working of V. V. Giri National . Labour 
Institute, Noida, for the year 1996·97. 

(4) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (3) above. 

[Placed In Library, See No. LT 298198) 

(5) (i) A copy of the Annual Report (Hindi and 
English versions) of the Central Board for 
Workers Education, Nagpur, for the year 
1996-97, alongwith Audited Accounts. 

(II) A copy of the Review (Hindi and 
English versions) by the Government of 
the working of the Central Board for 
Workers Education. Nagpur. for the year 
1996·97. 
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(6) Statement (Hindi and English versions) showing 
reasons tor delay in laying the papers mentioned 
at (5) above. 

[Placed in Library, See No. LT 299/98). 

(7) A copy of the Consolidated Annual Accounts 
(Hindi and English versions) of the Employees' 
Provident Fund Organisation, New Delhi, for the 
year 1995-96, together with Audit Report 
thereon. 

(B) Statement (Hindi and English versions) showing 
reasons lor delay in laying the papers mentioned 
at (7) above. 

[Placed in Library, See No. L T 3OO/9BJ 

(9) A copy of the Annual Report (Hindi and English 
versions) of the Employees' State Insurance 
Corporation, New Delhi. for the year 1996-97. 

(10) A copy of the Annual Accounts (Hindi and 
English versions) of the Employees' State 
Insurance Corporation, New Delhi, for the year 
1996-97, together with Audit Report thereon, 
under section 36 of the Employees' State 
Insurance Act, 1948. 

[Plac.ed in Library. See No. LT 301/9B) 

(11) A copy 01 the Statement (Hindi and English 
versions) on Action Taken or proposed to be 
taken on the convetion No. 122 and 
Recommendation No. 122 adopted at the 4Bth 
Session of the International Labour Conference 
held in Geneva in June-JUly, 1964. 

[Placed in Library, See No. LT 302/98) 

Annual reports alongwlth Audited reports of the 
Dental Council of India, the ~onal Institute of 

Ayurveda etc, review of their working and 
Statement showing rusona for deley 

In laying papers etc. 

{English] 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMAlAI) : Sir, I beg to lay on the Table : 

1. (i) A copy of the An~ual Report (Hindi and 
English versiOns) of the Dental Council of 
India. New Delhi, for the year 1995-SHl. 
alongwith Audited Accounts. 

~) A copy of the Review (Hindi and Engn.h 
VersIons) by the Government of the 

working of the Dental Council of India. New 
Delhi tor the year 1995-96. 

(2) Statement (Hindi and English versions) showing 
reasons for delay In laying the papers mentioned 
at (1) above. 

[Placed in Library, See No. LT 303198] 

(3) (i) A copy of the Annual Report (Hindi and 
English versions) of the National Institute 
of Ayurveda, Jaipur, for the year 1996-97. 

(ii) A copy of the Annual Accounts (Hindi and 
English versions) of the National Institute 
of Ayurveda, Jaipur for the year 1996-97 
together with Audit Report thereon. 

(iii) A copy of the Review (Hindi and English 
versions) by the Government 01 the 
working of the National Institute 01 Ayurveda. 
Jaipur, for the year 1996·97. 

(4) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (3) above. 

[Placed in Library, See No. LT 304/9B) 

(5) (i) A copy 01 the Annual Report (Hindi and 
English versions) 01 the National Academy 
of Ayurveda, New Delhi, for the year 1996-
97. alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government 01 the-
working of the National Academy of 
Ayurveda. New Delhi for the year 1996-97 

(6) Statement (Hindi and English versions) shOWing 
reasons for delay in laying the papers mentioned 
at (5) above. 

[Placed in Library, See No. LT 305/98) 

(7) (i) A copy of the Annual Report (Hindi and 
English vel'llonl) of the Gularat Ayurved 
Univeraity. Jamnagar. for the year 1996-97. 
alongwlth Audfted Accounts. 

(ii) A copy of the Review (HIndi and Englilh 
versions) by the Government of the 
working of the Gujarat Ayurved Unlverllty; 
Jamnagar. for the year 1886-97. 

(8) Statement (Hindi and 'Englllh versions) Ihowlng 
reuons for delay In laying the papera mentioned 
at (7) above. 

(Placed In library. See No. IT 306198) 
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(9) A copy of the Memorandum of Understanding 
(Hindi and English versions) between the 
Hospital Services Consultancy Corporation (India) 
Limited and the Ministry of Health and Family 
Welfare. for the year 1997-98. 

[Placed in Library. See No. LT 307/98] 

(10) A ::opy each of the following papers (Hindi and 
English 'versions) under sUb-section (1) of 
section 619A of the companies Act. 1956 :-

(i) Review by the Govemment of the working 
of the Hospl'al Services Consultancy 
Corporation (I) Limited. Delhi. for the year 
1996-97. 

(ii) Annual Report of the Hospital Services 
Consultancy Corporation (I) Limited. Delhi. 
for the year 1996-97 alongwith Audited 
Accounts and comments of the Comptroller 
and Auditor General thereon. 

[Placed in Library. See No. LT 308/98] 

(11) (i) A copy of the Annual Report (Hindi and 
English versions) of the Population 
Research Centre. Bangalore. for the year 
1996-97. alongwith Audited Accounts. 

(ii) A copy 01 the Review (Hindi and English 
versions) by the Govemment 01 the 
working of the Population Research Centre. 
Bangalore. for the year 1996-97. 

(12) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (11) above. 

[Placed in Library, See No. LT 309/98] 

(13) (i) A copy of the Annual Report (Hindi and 
English versions) of the population 
Research Centre. Vadodara, for the year 
1996-97. 

(14) 

(ii) A copy of the Review (Hindi and English 
IIersions) by the Govemment of the 
working of the Population Research Centre, 
Vadodara, lor the year 1996-97. 

Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (13) above. 

(Placed in Library, See No. LT 3101'98) 

(15) (i) A copy 01 the Annual Report (Hindi and 
English versions) of the Population 

Research Centre, Chandigarh, for the year 
1996-97, alongwlth Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the 
working of the Population Research Centre, 
Chandigarh. for the year 1996-97. 

(16) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (15) above. 

[Placed in Library, See No. LT 311198] 

(17) (i) A copy of the Annual Report (Hindi and 
English versions) of the Population 
Research Centre. Dharwad. for the year 
1996-97, alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the 
working of the Population Research Centre, 
Dharwad, for the year 1996-97. 

(18) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (17) above. 

[Placed in Library, See No. LT 312198] 

(19) (i) A copy of the Annual Report (Hindi and 
English versions) of the Population 
Research Centre. Delhi for the year 1996-
97, alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the 
working of the Population Research Centre. 
Delhi, for the year 1996-97. 

(20) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (19) above. 

[Placed in Library, See No. LT 313198) 

(21) (I) A copy of the Annual Report (Hindi and 
English versions) of the Population 
Research Centre, Gandhigram, for the year 
1996-97, alongwlth Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the 
working of the Population Research Centre. 
Gandhlgram. for the year 1996-97. 

(22) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (21) above. 

(Placed in Library, See No. LT 314198) 
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(23) (i) A copy of the Annual Report (Hindi and 
English versions) of the population 
Research Centre. Lucknow. for the year 
1996-97. alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the 
wortdng of the Population Research Centre. 
Lucknow. for the year 1996-97. 

(24) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (23) above. 

[Placed in library. See No. LT 315198] 

(25) (i) A copy of the Annual Report (Hindi and 
English versions) of the Population 
Research Centre. Patna. for the year 1996-
97. alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the 
wortdng of the Population Research Centre. 
Patna. for the year 1996-97. 

(26) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (25) above. 

[Placed in library. See No. LT 316198] 

(27) (i) A copy of the Annual Report (Hindi and 
English versions) of the Population 
Research Centre. Puna. for the year 1996-
97. alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the 
working of the Population Research Centre. 
Puna. for the year 1996-97. 

(28) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (27) above. 

[Placed in Library. See No. LT 317198] 

(29) (i) A copy of the Annual Report (Hindi and 
English versions) of the Population 
Research Centre, ThiNVananthapuram. for 
the year 1996-97, aJongwith Audited 
Accounts. 

(Ii) A copy of the AevIew (Hindi and English 
versions) by the Government of the 
wortdng of the Population Research Centre, 
Thlruvananthapuram, for the year 1996-97. 

(30) Statement (Hindi and English versions) showing 
reasons for delay In laying the papers mentioned 
at (29) above. 

(Placed in Ubrary. See No. LT 318198] 

(31) (i) A copy of the Annual Report (Hindi and 
English versions) of the Population 
Research Centre, Udaipur, for the year 
1996-97. alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the 
working of the Population Research Centre. 
Udaipur. for the year 1996-97. 

(32) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (3" above. 

[Placed in library. See No. LT 319198] 

(33) (i) A copy of the Annual Report (Hindi and 
English versions) of the Population 
Research Centre. Visakhapatnam. for the 
year 1996-97. alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the 
working of the Population Research Centre. 
Visakhapatnam. for the year 1996-97. 

(34) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (33) above. 

[Placed in library, See No. LT 320/98] 

(35) (i) A copy of the Annual Report (Hindi and 
English versions) of the Population 
Research Centre. Centre for Research in 
Rural and Industrial Development. 
Chandlgarh, for the year 1996-97. alongwith 
Audited Accounts. 

(iI) A copy of the Review (Hindi and English 
verslona) by the Govemment of the 
working of the Population Research Centre. 
Centre for R .... rch In Rural and Industrial 
OeYeIopment, Chandlgarh, for the year 
1998-87_ 

(36) Statement (Hindi and Engllah verslona) s~ng 
reaona for delay In laying the papers mentioned 
at (35) above. 

[Placed In library, See No. LT 321198] 
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(37) (i) A copy of the Annual Report (Hindi and 
English versions) of the Population 
Research Centre, Bhubaneswar, for the 
year 1996-97, alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the 
working of the Population Research Centre, 
Bhubaneswar, for the year 1996-97. 

(38) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (37) above. 

[Placed in Library, See No. LT 322198) 

(39) (i) A copy of the Annual Report (Hindi and 
English versions) of the Population 
Research Centre, Guwahati, for the year 
1996-97. alongwlth Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the 
working of the Population Research Centre, 
Guwahati, for the year 1996-97. 

(40) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (39) above. 

[Placed in Library, See No. LT 323/98) 

(41) (I) A copy of the Annual Report (Hindi and 
English versions) of the Central Council of 
Homoeopathy, New Delhi, for the year 
1996·97, alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the 
working of the Central Council of 
Homoeopathy. New Delhi, for the year 
1996-97. 

(42) Statement (Hindi and English versions) showing 
reasons for delay In laying the papers mentioned 
at (41) above. 

[Placed In Library, See No. LT 324198) 

(43) (i) A copy of the Annual Report (Hindi and 
English versions) of the Central Council for 
Research in Homoeopathy, New Delhi, for 
the year 1996-97, alongwlth Audited 
Accounts. 

(il) A copy of the Review (Hindi and English 
versions) by the Govemment of the 
working of the Central Council for Research 

in Homoeopathy, New Delhi, for the year 
1998-97. 

(44) Statement (Hindi and English versions) showing 
reasons for delay In laying the papers mentioned 
at (43) above. 

[Placed in Library, See No. LT 325198) 

(45) (i) A copy of the Ann!!al Report (Hindi and 
English versional of the Central Research 
Institute for Yoga, New Delhi, for the year 
1996-97, alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the 
working of the Central Research Institute 
for Yoga, New Delhi, for the year 1996-97. 

(46) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (45) above. 

[Placed in Library, See No. LT 326198) 

(47) (i) A copy of the Annual Report (Hindi and 
English versions) of the Regional Cancer 
Centre, Thiruvananthapuram, for the year 
1996-97, alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Govemment of thE! 
working of the Regional Cancer Centre, 
Thiruvananthapurarn, for the year 1995-96. 

(48) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (47) above. 

[Placed in Library, See No. LT 327198) 

(49) (i) A copy of the Annual Report (Hindi and 
English versions) of the National Institute 
of Naturopathy, Pune, for the year 1996-
97. alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the 
working of the National Institute of 
Naturopathy, Pune, for the year 1996-97. 

(SO) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (49) above. 

[Placed In Library, See No. LT 328198] 

(51) (I) A copy of the Annual RepOrt (Hindi and 
English versions) of the Chittaranjan 
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National Cancer Institute, Calcutta. for the 
year 1994-95. 

(ii) A copy of the Annual Accounts (Hindi and 
English versions) of the Chittaranjan 
National cancer Institute. Calcutta. for the 
year 1994-95. together With Audit Report 
thereon. 

(iii) A copy of the Review (Hindi and English 
versions) by the Govemment of the 
worl<ing of the Chittaranjan National Cancer 
Institute. Calcutta. for the year 1994-95. 

(52) Statement (Hindi and English versions) showing 
raasons for delay in laying the papers mentioned 
at (51) above. 

[Placed in Library. See No. LT 329198) 

(53) (i) A copy of the Annual Report (Hindi and 
English versions) of the Central Council for 
Research in Yoga and Naturopathy. New 
Delhi. for the year 1996-97. alongwith 
Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the 
worl<ing of the Central Council for Research 
in Yoga and Naturopahty. New Delhi. for 
the year 1996-97. 

(54) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (53) above. 

Placed in Library. See No. LT 330198) 

Annual reports of the NatIonal SC • ST Rnance 
and Development Corporation and the National 

:'ackword C ...... Finance and Development 
Corporation for 1998-97 and review of their 

working and S .... rnent .howlng ,..8On. 
for delay In laying papers. 

THE MINISTER OF STATE OF THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
MANEKA GANDHI) : Sir, I beg to lay on the Table : 

(1) A Copy each of the following ~rs (Hindi and 
English versions) under sub-section (1) of 
section 819A of the Companies Act, 1956 :-

(a) (i) Review by the Government of wortcing 
of the National Scheduled Castes 
and Scheduled Tribes Finance and 
Development Corporation, New Delhi, 
for the year 1996-97. 

(ii) Annual Report of the National 
Scheduled Castes and Scheduled 
Tribes Finance and Development 
Corporation. New Delhi. for the year 
1996·97, alongwith Audited Accounts 
and comments of the Comptroller 
anet Auditor General thereon. 

[Placed in Library, See No. LT 331/98) 

(b) (i) Review by the Govemment of worl<ing 
of the National Backward Classes 
Finance and Development 
Corporation. New Delhi. for the year 
1996-97. 

(ii) Annual Report of the National 
Backward Classes Finance and 
Development Corporation. New Delhi. 
for the year 1996-97. alongwith 
Audited Accounts and comments of 
the Comptroller and Auditor General 
thereon. 

(2) Statement (Hindi and English versions) shOWing 
reasons for delay in laying the papers mentioned 
at (a) of Item (1) above. 

[Placed in Library. See No. LT 332198) 

Annual report, of Cochln Reflnerle. Ltd, Engineers 
India Ltd etc, review of their working and 

S .. tement .howlng ,...on. for delay 
In l.yIng papers etc. 

{Translation} 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI SANTOSH 
KUMAR GANGWAR) : Sir. I beg to lay on the Table : 

(1 ) A copy each of the following papers (Hindi and 
English versions) under .ub-section (1) of 
section 619A of the Companies Act. 1956 :-

(a) (I) Review by the Govemment 01 the 
wortc/ng of the Cochin Refineries 
Limited. Ernakulam, for the year 
1996-97. 

(ii) Annual Report of the eochin 
Refineries Limited, Emakulam. for 
the year 1998-97 alongwlth Audited 
Accounts and comments of the 
~roHer and Auditor General 
thereon. 

[Placed in Library. Set No. LT 333198) 
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(b) (I) Review by the Govemment of the 
worldng of the Engineers India 
Limited, New Delhi, for the year 
1996-97. 

(ii) Annual Report of the Engineers India 
Limited, New Delhi for the year 1996· 
97 alongwith Audited Accounts and 
comments of the Comptroller and 
Auditor General thereon. 

[Placed in Library, See No. LT 334198) 

(c) (i) Review by the Govemment of the 
working of the Oil India Limited, 
Dibrugarh, for the year 1996-97. 

(ii) Annual Report of the Oil India 
Limited, Dibrugarh for the year 1996-
97 alongwith Audited Accounts and 
comments of the Comptroller and 
Auditor General thereon. 

[Placed in Library, See No. LT 335/98) 

(d) (i) Review by the Govemment of the 
working of the Madras Refineries 
Limited, Chennai, for the year 1996-
97. 

(ii) Annual Report of the Madras 
Refineries Limited, Chennai, for the 
year 1996-97 alongwith Audited 
Accounts and comments of the 
Comptroller and Auditor General 
thereon. 

[Placed in Library, See No. LT 336/99) 

(e) (i) Review by the Govemment of the 
working of the Oil and Natural Gas 
Corporation Limited, New Delhi, for 
the year 1996-97. 

(f) 

(ii) Annual Report of the Oil and Natural 
Gas Corporation Limited, New Delhi, 
for the year 1996-97 alongwith 
Audited Accounts and comments of 
the Comptroller and Auditor General 
thereon. 

[Placed In Library, See No. LT 337198) 

(i) 

(il) 

Review by the Government of the 
working of the Lubrlzol India Limited, 
Mumbai, lor the year 1996-97. 

Annual Report of the Lubrizol 
India Limited, Mumbai. for the year 

1996-97 alongwlth Audited Accounts 
and comments of the Comptroller 
and Auditor General thereon. 

[Placed in Library, See No. LT 338198) 

(g) (i) Review by the Government of the 
working of the Bongaigaon Refinery 
and Petrochemicals Limited, 
Bongalgaon, for the year 1996-97. 

(ii) Annual Report of the Bongaigaon 
Refinery and Petrochemicals limited, 
Bongaigaon, for the year 1996-97, 
alongwith Audited Accounts and 
comments of the Comptroller and 
Auditor General thereon. 

[Placed in Library, See No. LT 339/98J 

(h) (i) Review by the Govemment of the 
working of the Gas Authority of India 
Limited. New Delhi, for the year 
1996-97. 

(ii) Annual Report of the Gas Authority 
of India Limited, New Delhi, for the 
year 1996-97, alongwith Audited 
Accounts and comments of the 
Comptroller and Auditor General 
thereon. 

(2) Eight Statements (Hindi and English versions) 
showing reasons for delay in the papers 
mentioned at (1) above. 

[Placed in Library, See No. LT 340/98) 

(3) A copy each of the following Notlfication$ 
(Hindi and English versions) under sub-section 
(6) of section 3 of the E!lS8ntial Commodities Act, 
1955 :-

(i) S.O. 271 (E) published in Gazette of India 
dated the 31st March. 1998 resclding the 
Parafin Wax (Suppfy, Distribution and Price 
Fixation) Order, 1997. 

(Ii) The Fumace Oil (Fixation of Ceiling Prices 
and Distribution) Amendment order, 1997 
published In Notification No. S.O. 623(E) 
in Gazette of India dated the 2nd 
September, 1997, 

(iii) The Fumace Oil (Fixation of Ceiling 
Prices and Distribution) Amendment Order, 
1998 Published in Notification No. S.O. 
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137(E) In Gazette of India dated the 19th 
February 1998. 

(Placed in Library, See No. LT 341198] 

(4) A copy each of the following Notifications (Hindi 
and English versions) under sub-section (3) of 
section 31 of the Oil Industry (Development) Act, 
1974 :-

(i) The Oil Industry Development Board 
Employees (Medical Attendance) 
(Amendment) Rules, 1997 published in 
Notification No. G.S.R. 40(E) in Gazette of 
India dated the 21st January, 1998. 

(ii) The Oil Industry (Development) Amendment 
Rules, 1998 published in Notification No. 
G.S.R. 128(E) in Gazette of India dated the 
10th March, 1998. 

[Placed in Library, See No. LT 342198) 

(5) A copy each of the following papers (Hindi and 
English versions) :-

(i) Memorandum of Understanding between 
the Gas Authority of India Limited and the 
Ministry of Petroleum and natural Gas for 
the year 1998-99. 

[Placed in Library, See No. L T 343198) 

(ii) Memorandum of Understanding between 
the Bharat Petroleum Corporation Limited 
and the Ministry of Petroleum and Natural 
Gas for the year 1998-99. 

[Placed in Library, See No. LT 344198) 

(iii) Memorandum of Understanding between 
the Bongaigaon Refinery and Petro-
chemicals Limited and the Ministry of 
Petroleum and Natural Gas for the year 
1998-99 

[Placed in Library, See No. LT 345198) 

(iv) Memorandum of Understanding between 
the Hindustan Petroleum Corporation 
Limited and the Ministry of Petrofeum and 
Naturaf Gas for the year 1998-99. 

[Placed in Library, See No. LT 346198) 

(v) Memorandum of Understanding between 
the Lubrlzol India limited and the Ministry 
of Petroleum and Natural Gu for the year 
1998-99. 

(Placed in Library, See No. LT 347198) 

{English1 

... nderds of WeI"", .,d ..... urea 
Rule .. 1117 

THE MINISTER OF STATE IN THE MINISTRY OF 
FOOD AND CONSUMER AFFAIRS (SHRI SATYA PAL 
SINGH YADAV) : Sir, I beg to lay on the Table : 

(1) A copy of the Standards of Weights and 
Measures (General) (ThIrd Amendment) Rules, 
1997 (Hindi and English versions) published in 
Notification No. G.S.R. 629(E) in Gazette of India 
dated the 31st October, 1997 under sub-section 
(4) of section 83 of the Standards of Weight and 
Meuuras Act, 1976. 

[Placed In Library, See No. LT 348198] 

12.03 hrs. 

MESSAGE FROM RAJYA SABHA 
AND 

BILL AS PASSED BY RAJYA SABHA-LAID 

{English1 

SECRETARY-GENERAL : Sir, I have to report the 
following Message received from the Secretary-General of 
Rajya Sabha :-

"In accordance with the provisions of rule 111 of the 
Rules of Procedure and Conduct of Business in the 
Rajya Sabha, I am directed to enclose a copy of the 
Employees' Provident Funds and Miscellaneous 
Provisions (Amendment) Bill, 1998 which has been 
passed by the Rajya Sabha at its sitting held on the 
1st June, 1998." 

2. Sir, I Jay on the Table the Employees' Provident 
Funds and Miscallaneous Provisions (Amendment) Bill, 
1998 as passed by Rajya Sabha on the 1st June, 1998. 

12.G4 hra. 

{E1Jf1Iish1 

(I) 

ELECTIONS TO COMMITTEES 

GovernIng "odr of IndIIIn Council of Medlcel 
Reaearch. New DeIhl 

THE MINISTER OF STATE OF THE MINISTRY OP 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHllMALAl) : Sir, I beg to move : 
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"That in pursuance of rule 15 of the rules, Regulations 
and Bye-laws of the Indian Council of Medical 
Research, the Members of this House do proceed to 
elect, in such manner as the Speaker may direct, two 
Members from among themselvas to serve as 
members of the Governing Body of Indian Council of 
Medical Research, New Delhi, subject to other 
provisions of the RUles." 

MR. SPEAKER : The question in : 

"That in pursuance of rule 15 of the Rules, Regulations 
and Bye-Laws of the Indian Council of Medical 
Research, the Members of this House do proceed to 
elect, in such manner as the Speaker may direct, two 
Members from among themselves to serve as Member 
of the Goveming Body of Indian Council of Medical 
Research, New Delhi, subject to other provisions of 
the Rules." 

The motion was adopted. 

(Ii) Central Committee ofTuberculoala Association 
of India 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI) : Sir. I beg to move : 

"That in pursuance of clause 3(vii)(a) of the Rules and 
Regulations of the Tuberculosis Association of India. 
the Members of this House do proceed to elect. in 
such manner as the Speaker may direct. two Members 
from among themselves to serve as Members 01 the 
Central Committee of the Tuberculosis Association 01 
India." 

MR. SPEAKER : The question is : 

"That in pursuance 01 clause 3(vii)(a) 01 the Rules and 
Regulations of the Tuberculosis Association of India, 
the Members of this House do proceed to elect, in 
such manner as the Speaker may direct. two Members 
from among themselves to serve as members of the 
Central Committee of the Tuberculosis Association of 
India." 

The motion was adopted. 

(III) Central Supervisory Board for Pra-Natal 
Dlagnoals 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI) : Sir, I bag to move : 

"That In pursuance of Section 7(2) (f) of the Pre-Natal 
Diagnostic Technlquas (Regulation and Prevention of 

Misuse) Act, 1994, the Members of this House do 
proceed to elect, in such manner as the Speaker may 
direct, two female members from among themselves, 
to serve as members of the Central Supervisory Board, 
subject to other provisions of the said Act." 

MR. SPEAKER : The question is : 

"That in pursuance of Section 7(2) (f) of the Pre-Natal 
Diagnostic Techniques (Regulation and Prevention of 
Misuse) Act, 1994, the Members of this House do 
proceed to elect, in such manner as the Speaker may 
direct, two female members from among themselves, 
to serve as Members of the Central Supervisory Board, 
subject to other provisions of the said Act." 

The motion was adopted. 

(Iv) Employeea Stata Inaurance Act, 

{Translation] 

THE MINISTER OF LABOUR (DR. SATYANARAYAN 
JATIYA) : Sir, I beg to move : 

"That in pursuance of Section 4(i) of the employees' 
State Insurance Act, 1948, read with rule 2A of the 
Employees' State Insurance (Central) Rules, 1950, The 
Members of this House do proceed to elect, in such 
manner as the Speaker may direct, two members from 
among themselves to serve as members of the 
Employees' State Insurance Corporation, subject to 
other provisions of the said Act." 

(English] 

MR. SPEAKER : The question Is : 

"That in pursuance of Section 4(i) of the Employees' 
State Insurance Act, 1948, read with rule 2A of the 
Employees' State Insurance (Central) Rules, 1950, the 
Members of this House do proceed to elect, in such 
manner as the Speaker may direct, two Members from 
among themselves to serve as members of the 
Employees State Insurance Corporation, subject to 
other provisions of the said Act." 

The moticn was adopted. 

(v) Poat-GraclUIde Institute of .... ,cal Education 
• R .... rch. Chandlgarh 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY ·WELFARE (SHRI DALIT 
EZHILMALAI) : Sir, I beg to move : . 

"That in pursuance of Section 5(9) of the Post 
Graduate Institute of Medical Education & Research. 
Chandigarh. Act, 1966. the Members of this House do 
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[Shri Dalit Ezhilmalai) 

proceed to elect. in such manner as the Speaker may 
direct. two Members from amongst themselves to 
serve as Members of the Post-Graduate Institute of 
Medical Education & Research. Chandigarh. subject 
to the provisions of the seid Act." 

MR. SPEAKER : The question is : 

"That in pursuance of Section 5(g) of the Post 
Graduate Institute of Medical Education & Research. 
Chandigarh. Act, 1966. the Members of this House do 
proceed to elect. in such manner as the Speaker may 
direct, two Members from amongst themselves to 
serve as Members of the Post-Graduate Institute of 
Medical Education & Research. Chandigarh. subject 
to the provisions of the said Act." 

The motion was adopted. 

(vi) Governing Council of North Eastern Indira 
'Gandhi Regional Institute of Health and 
MectICIII Sciences, Shlllong 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI) : I beg to move : 

"That in pursuance of Rule 3(b) read with Rule 4(b) 
of the Rules of the North Eastem Indira Gandhi 
Regional Institute of Health and Medical Sciences. 
Shillong. the Members of this House do proceed to 
elect. in such manner as the Speaker may direct. one 
member from among themselves to serve as a 
member of the Goveming Council of North Eastem 
Indira Gandhi Regional Institute of Health and Medical 
Sciences. Shillong. subject to the other provisiOns of 
the said Rules." 

MR. SPEAKER : The question is ; 

"That in pursuance of Rule 3(b) read with Rule 4(b) 
of the Rules of the North Eastem Indira Gandhi 
Regional Institute of Health and Medical Sciences, 
Shillong. the members of this House do proceed to 
elect. in such manner as the Speaker may direct, one 
member from among themselves to serve as a 
member of the Goveming Council of North Eastem 
Indira Gandhi Regional Institute of Health and Medical 
Sciences, Shillong. subject to the other provisions of 
the said Rules." 

The motion was adopted. 

(vii) orne .. 1 L.8nguege Committee 

{Translation] 

THE MINISTER OF HOME AFFAIRS (SHRI L.K, 
ADVANI)...; Sir, I beg to move : 

"That in pursuance of sub-HCtIon (2) of section 4 of 
the official Languages Act. 1963, the members of Lok 
Sabha do proceed to elect in IICCOrdance with the 
system of proportional representation by means of the 
single transferable vote. twenty members from among 
themselvu to be members of the Committee to review 
the progreas made in the ute of Hindi for the official 
purposes of the Union and submit a report to the 
President making recommendations thereon in 
accordance with sub-section (3) of section 4 of the said 
Act." 

[English] 

MR. SPEAKER : The question is : 

"That in pursuance of sub-section (2) of section 4 of 
the OffICial Languages Act, 1963. the members of Lok 
Sabha do proceed to elect. in accordance with the 
system of proportional representation by means of the 
single transferable vote. twenty members from among 
themselves to be members 01 the Committee to review 
the progress made in the use of Hindi for the official 
purposes of the Union and submit a report to the 
President making recommendations thereon in 
accordance with sub-section (3) of section 4 of the said 
Act'-

The motion was adopted 

(Interruptions) 

SHRI SHARAD PAWAR (Baramati) : Mr. Speaker. 
would like to raise a very important issue. Yesterday. 

the hon. Finance Minister. in his Budget speech, has 
said something about the price of petrol. . . . (Interrup· 
tIons) 

MR. SPEAKER ; There are two important items. It will 
take only two minutes. After completing them, you can 
speak. 

Item no. 18 . Shri Nitish Kumar • Not present. 

Shri Sharad Pawar. you can speak now. 

12.08 hra. 

RE : BUDGETARY HIKE IN PETROL PRICES 

{English} 

SHRI SHARAD PAWAR (Bararnatl) : Yesterday. the 
hon. Finance Minister. in his Budget apeech, regarding the 
additional charge on petrol. has briefed the House and. 
through the House. the wboIe country and uid that the 
additional charge wlH be one rupee per litre, merely one 
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rupee per litre. I will just quote his statement, It 
says: 

"Mr. Speaker, Sir, good roads are a necessity for social 
and economic development. I am sure that those of 
us who are privileged to afford personalised vehicles 
can afford to contribute to the faster development of 
good roads in the country. I propose to charge an 
additional tax at the rate of rupee one per litre on petrol 
with immediate effect." 

What is the actual situation? I will give the actual 
situation. In Delhi, till yesterday the price of petrol was As. 
22.84 per litre but actually today it started with As. 26.77 
per litre and the rise is As. 3.93. In Calcutta, yesterday 
it was As. 23.55 and today it is As. 27.59. The rise is 
As. 4.84. In Mumbai, yesterday it was As. 25.79 and today 
it is Rs. 30.21. The rise is Rs. 4.42. . . . (Interruptions) 
in Chennai, it was As. 26.79 and today it is As. 31.36. 
The rise is As. 4.57. 

Exactly the same situation has happened in regard to 
the price of urea also. In regard to the price of urea, the 
hon. Finance Minister made a statement in the House that 
there would be a rise by one rupee per kilo. But actually 
the price of a 50 kg. urea bag has been practically raised 
by As. 70. It means that actually the rise per kilo is As. 
1.50. 

This is clear-cut case of misleading the House. I think, 
It IS high time that either the Finance Minister should clarify 
the entire position or he should withdraw this. . . . 
( Interruptions) 

SHRI SOMNATH CHATIEAJEE (Bolpur) : Sir, let us 
also add .. (Interruptions) 

THE MINISTEA OF FINANCE (SHRI YASHWANT 
SINHA) : You please listen to me .... (Interruptions) 

SHRI SOMNATH CHATIEAJEE : Mr. Speaker, Sir, the 
Leader of the OppoSition has pointed out a very serious 
thing and the hon. Finance Minister has not got the 
patience. Mr. Finance Minister, you please wait for three 
or five minutes. What is this? . . . (Interruptions) These 
prices has been charged by different public sector 
undertakings. 

These prices have been approved by the Government. 
When ahe Finance Minister is announcing here, and 
through this House to the whole country, that their sacrifice 
will be one rupee more per litre, everybody knows even 
that will have a ·cascading effect on the economy and ORo-
the inflationary pressure. Actually he must have known that 
it will not be leas than As. 4. What was the intention? Within 
a few hours, this is the price which is being charged. This 

is a very serious matter. Budget Is a serious exercise and 
through Budget, such impreSSions should not be given to 
the people that it is only one rupee excise being charged 
when, in fact, this is the position. Therefore, we strongly 
protest and I suggest that the Finance Minister should 
withdraw this and make a proper amendment and place 
it before this House and the people. 

MR. SPEAKER : Shri Jaipal Aeddy, please. 

(Interruptions) 

{Translation] 

Please take your seat. 

{English] 

MR. SPEAKER : He will clarify the position. 

(Interruptions) 

MR. SPEAKEA : Please take your seat. 

(Interruptions) 

MR. SPEAKER : I have called Shri Jaipal Reddy only, 
Please take your seat. 

(Interruptions) 

MR. SPEAKEA : I have called Shri Jaipal Aeddy only. 
Now he will clarify. Please take your seat. 

(Interruptions) 

SHAI T.R. BAALU (Madras South) : Sir, are you going 
to give an opportunity to every party? 

MR. SPEAKEA : Shri Baalu, I have not called your 
name. I have called Shri Jaipal Reddy. 

SHAI T.A. BAALU : Sir, we want you to give an 
opportunity to all the parties. 

MR. SPEAKER : Please take your seat. I will come 
to you. 

SHAI S. JAIPAL AEDDY (Mahabubnagar) : Mr. 
Speaker, Sir, I thank you for the opportunity. My friend, Shri 
Yashwant Sinha has been known to me for many years. 
I never thought that he would be so dubious as this. I 
thought that he would be straight forward but In the Budget 
he adopted many techniques which are not considered 
straight forward. Take for example, the price of urea. The 
argument trotted out by the Finance Minister was that he 
was doing this to restore the urea price ... (Interruptions) 

MA. SPEAKEA : Please take your seat. I have already 
allowed him. 

(Interruptions) 
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MR. SPEAKER : P ..... take your &eat. 

SHRI S. JAIPAl REDDV : He proposed the argument 
. . . (lntMuptions) 

MR. SPEAKER : PIeeae take your seat. 

(Intenuplions) 

MR. SPEAKER : Please take your seat. It is only for 
a clarification. 

(Interruptions) 

MR. SPEAKER : You please take your seat. 

(Interruptions) 

MR. SPEAKER : Please complete. 

SHRI S. JAIPAL REDDY : That was the argument. . 
(Interruptions) 

MR. SPEAKER : Please understand that I have 
allowed him to ask for a clarification. 

(Interruptions) 

MR. SPEAKER: Please take your seat. 

SHRI S. JAIPAl REDDY : If that was the real cause, 
Mr. Speaker, Sir, he can reduce the price of phosphatic 
fertilizer. There is no need to increase the price of urea. 
There was a need to decrease the price of phosphatic 
fertilizer. He has also misled the House In regard to the 
excise that will be additionally charged on the Urea. 

MR SPEAKER : Please ask your clarification. I have 
allowed you to seek a clarification but not to make a 
speech. 

SHRI S. JAIPAL REDDY : Thank you, Mr. Speaker, 
Sir. I appeal to the Finance Minister to withdraw this 
increase in the price of both Urea and Petrol. 

MR. SPEAKER : Now the Minister may reply. 

(Inte~) 

MR. SPEAKER: Please take your 188ta. I have already 
allowed three Members to ask clarifications. P..... take 
your seat. 

(1ntemJptJons) 

{TtantIIatJon} 

SHRI AJIT JOGI (Ralgam) : Mr. Speaker, Sir, 
Govemment have hiked the prices of Petrol and Unta . 
. . (Intenuptlons) 

{English} 

MR. SPEAKER : Shrl Jogi, please take your seat. 

(Interruptions) 

MR. SPEAKER : You can dIecuaa it during the debate 
on the Budget. Please take your ..... 

(Interruptions) 

MR. SPEAKER : You cannot do like that because I 
have already called him. You cannot do like that. No, no. 
Please take your seat. Please understand. 

rrrantlllltlon} 

SHRI KANTILAl BHURIA (Jhabua) : Hon'ble Minister 
has misled the house .... (Interruptions) 

{English] 

MR. SPEAKER: I have already aHowed three Members 
to seek clarifications. Shri Baalu, take your seat. This is 
not a Budget dlacusaion. 

The Minister Is already replying. Mr. Minister, would you 
oblige Shri Mulayam Singh Yadav? 

SHRI YASHWANT SINHA : I will say what I have to 
say and then there will be no need for any further 
clarifications .. . (Interruptions) 

MR. SPEAKER : Take your seat. The Minister is 
already giving a reply. 

(Interruptions) 

{Trantlllltion] 

SHRI MULAYAM SINGH YADAV (Sambhal) : Only 
yesterday I had Iald that Itu. Budget Is a budget of fictitious 
figu .... Economy of the country will become unmanageable. 
. . . (Interruptions)" 

{English] 

MR. SPEAKER : Nothing will go on record. 

{Translation] 

SHRI MULAYAM SINGH YADAV : This Budgetla baaed 
on the anti-poverty lind anti-fanner, PolIcIes of the 
Government. Therefore, our pMy walkout from the House 
against this Budget. 

12.10 h .... 

At ". .age, Shrl MuIayam SIn(Jh YDv and ."". 
other Hon'ble. ",."",.,. left ",. 1-ItJwe. 

"Not Recorded. 
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{English} 

SHRI YASHWANT SINHA Sir, I decided. . . . 
(IntetrUPtions) 

{Translation} 

SHRI RAMDAS ATHAWALE (Mumbai North Centre) : 
Hon'ble Finance Minister had announced an increase of 
Rs. 1 on Petrol but Petrol prices have gone up by Rs. 5. 
. . . (Interruptions) 

{English} 

MR. SPEAKER : First. you listen to him. 

SHRI YASHWANT SINHA : First I will reply. Then there 
will be no questions on that. 

MR. SPEAKER: Hon. Members, please take your seat. 
Shri Jogi, take your seat. Please sit down. Please 
understand. The hon. Minister is giving a reply. If you have 
any clarification. you can seek it later on. 

(I"1erruptions)" 

MR. SPEAKER: Nothing will go on record except what 
the Minister says. 

(interruptions) 

MR. SPEAKER : Please take your seat first. The 
Minister is giving a reply. Please cooperate with me. Please 
cooperate with the Chair. 

He is already giving a reply. 

(Interruptions) 

MR. SPEAKER : No. Please. He is already giving his 
reply. What is this? You can ask afterwards. 

(Interruptions) 

MR. SPEAKER : Shri Baalu, please take your seat. 
Let the hon. Minister of Finance complete his reply. You 
can ask later. Please take your seat. Let the hon. Minister 
complete his reply. 

(Interruptions) 

{Translation} 

SHRI AJIT JOG I (Raigarh) : Please tell us about Urea 
also . . . (IntetrUPtions) 

{English} 

MR. SPEAKER: Shri Jogi, Please take your seat. Let h;m 
complete. Prof. Kurien, please take your seat. Mr. Minister 

(IntemlptlonB) 

"Not Recorded. 

MR. SPEAKER : Please take your seat. Shri Baalu, 
please take your seat. He Is giving a clarification. 

(Interruptions) 

SHRI YASHWANT SINHA : I got up to respond to the 
points raised by the hon. Leader of the Opposition with 
a view to putting an end to this matter. I had thought that 
after I had given my clarification, there would be no 
questions left. I am very grateful to Shri Jaipal Reddy, the 
hon. Member, for having paid the kind of personal tribute 
that he is paying me for all these years that I have known 
him. I would only like to assure him that I was never 
dubious, I am not dubious a.nd I will never be dubious. 
(Interruptions). 

{Translation} 

SHRI GIRDHARI LAL BHARGAVA (Jaipur) : You 
should listen to the hon'ble Minister when he is speaking. 
You often stand up and interrupt the speeches. . . . 
(IntetrUPtions) 

{English} 

SHRI YASHWANT SINHA : As far as the prices of 
motor spirit, namely, petrol is concerned, I stand by exactly 
what I told the House yesterday. The moment we came 
to know that there had been some confusion, we 
immediately got into discussion with the Ministry of 
Petroleum and Natural Gas because the adjustment in the 
pricing structure of excise duty was supposed to be 
calibrated in a manner where there was not likely to be 
any additional burden on the consumer other than the 
liability arising out of the payment of rupee one case for 
National Development Fund. After the discussion with the 
Ministry of Petroleum and Natural Gas. necessary 
instructions are being issued to bring petrol prices back 
to normal except for this rupee one increase. The 
necessary instructions have already been issued. Now, this 
is what I have been wanting to tell this House. 

{Translation} 

SHRI AJIT JOGI : You may please tell us about Urea 
... (IntetrUPtions) 

{English} 

MR. SPEAKER': Let him complete. 

(Interruptions) 

12.23 hr.. 

(Shrl RaghuvllJ'/Sh Praad Singh then 
Ieff ftIe House.) 
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SHRI YASHWANT SINHA : Let me complete. Shri 
Somnath Chatterjee, you must have patience. You are such 
a senior Member. (Interruptions). Let me complete my 
submission. I am ready to reply your questions. 
(Interruptions). Let me say something about urea. I will try 
to reply to your questions .... (Interruptions). 

SHRI SOMNATH CHATTERJEE : How is this 
Government functioning? (IntetrUplions). 

SHRI YASHWANT SINHA : I have to make an 
announcement in regard to urea also .. . (Interruptions) 

SHRI SOMNATH CHATTERJEE : How is this 
Government functioning? (Interruptions). I have got a 
telephone call from Culcutta ... (Interruptions). How is this 
Govemment functioning? (Interruptions). 

MR. SPEAKER : Let him complete. 

(Interruptions) 

SHRI SOMNATH CHATTERJEE : His intention was to 
increase it by rupee one and another Ministry is hiking up 
the prices. This is the way the Govemment is functioning! 
Regarding those people who have been charged extra 
these are the Government companies which have charged 
what is the explanation of the Govemment? . 
. (Interruptions). 

SHRI YASHWANT SINHA : As far as the increase in 
urea prices is concerned, the Govemment has already 

forest land of Madhya Pradesh and other States also and 
have started ploughing the land after the implementation 
of Forest conaervatlon Act. Madhya ParcJeah Govemment 
has decided to provide owners Patta to such pIoughers. 
The propoealto distribute the land according to it is under 
consideration of the Govemment. Union Government is 
requested to accord approval to the proposal. 

(Interruptions) 

[English} 

SHRI RUPCHAND PAL (HoogIy) 
deliberately done it. (Interruptions) 

They have 

MR. SP~AKER : I have called matters under Rule 377. 
There is a Zero Hour also. Please take your seats. 

(Interruptions) 

MR. SPEAKER : Please lake your seats. There is a 
Zero Hour also. Please cooperate. 

(Interruptions) 

SHRI SOMNATH CHATTERJEE (Bolpur) : The Minister 
did not come with a suo motu statement. It was his 
obligation to clarify the matter. The Finance Minister was 
saying something and the other Ministry was doing 
something else. and the Budget has been ridiculed. Within 
24 hours, the Budget .. . (Interruptions) 

MR. SPEAKER : Please take your seats. I have called 
matters under Rule 377. I will anow you after it is over. 

taken a decision to reduce ~~.rease that I had 
announced in this House yesterday, that the urea prices 
will now go up only by 50 paise per kiIogfam and not by 
one rupee. This is the announcement which I wanted to 
make ... (Interruptions). 

SHRI SOMNATH CHATTERJEE : This requires 
Intervention by the Opposition ... (Interruptions). 

MR. SPEAKER : Now, we will take up matters uncler 
Rule 377. 

(Interruptions) 

12.28 hrs. 

MAnERS UNDER RULE 3n 
(I) Need to clear the Propoul of lladhyll Prade'" 
Government to ProvIde Owner'. Patta to PIoughers 

of Forni Land In Venenchal Region of M.P. 

{TranslatiOn} 

SHRI GAURI SHANKER CHATURBHUJ BISEN 
(a.laghat) : AdivaSis and other people have occupied the 

MR. SPEAKER . I will come to you aher it is over. 

(II) Need to exclude Fore.t land In Uttarsnchal In 
U.P. from the Purview of Forest Con .. rvatlon 
Act, 1180, In the Interest of Gene ... 1 Public. 

SHRI BASHI SINGH RAWAT 'BACHDA' (Almora) : Mr. 
Speaker, Sir. after the implementation of Forest Conservation 
Act, 1980, deYeIopmental works in Uttaranchal area 01 
Uttar Pradesh have been suapended and It has become 
difficult for the common man to Uve there. In this regard, 
an interim order on writ petition No.202 of 1995 in 
T.N.Godaverman Thirumalpad versus Union 01 India and 
others, cue was passed on 12.12.1998. Through It the 
State Govemments were directed to identify the forest land 
and get marked. 

Mr.Speaker, Sir, On the balls of this direction, Forest 
Department of U.P' Government on 17.3.97 declared the 
"Benarni land : of hill areas of Uttar Pardesh as ·Protected 
Forest Land". Due to thie, traditional rights of natives of 
Uttaranchal area to utilise l1]li land as pasture, for digging 
weH for drinking water, collecting graas and fuel wood and 
taking atones, granite and sand from It have been affected. 
In view of this Act, restrictions are being imposed by the 
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forest department on the villagers to get stone, sand, 
granite and water from this land and his also prohibited 
grazing of animals In the forest area. Therefore, I request 
the Union Government to exclude the Forest land in 
Uttaranchal in U.P. from the purview of Protected Forest 
land in the interest of General Public and the traditional 
rights of the people of Uttaranchal region should be 
restored. 

{English] 

(Interruptions) 

MR. SPEAKER : Please understand. I have called 
matters under Rule 377. Thereafter, I will come to you. 
Please take your seat. 

(Inte"uptions) 

MR. SPEAKER : Shri T.R. Baalu. I will allow you. 

(Inte~ptions) 

MR. SPEAKER: I will allow you. Please take your seat. 

(Inte~pt;ons) 

SHRI S. JAIPAL REDDY (Mahabubnagar) : I am on 
a point of order. 

MR. SPEAKER: What is your point of order? 

SHRI S. JAIPAL REDDY : Sir. the Finance Minister. 

MR. SPEAKER : Let him complete first. 

(Translation) 

SHRI GAURI SHANKER CHATURBHUJ BISEN : Mr. 
Speaker, Sir, earlier there was uproar in the House. 
Therefore, I would like to read it again .. . (Inte~ptions) 

{English] 

MR. SPEAKER : It is not necessary. Do not worry. It 
will go on record. Please take your seat. 

SHRI S. JAIPAL REDDY : Mr. Speaker, Sir, I am on 
a point of order. 

MR. SPEAKER : What is your point of order? 

{Translation] 

SHRI DIGVIJAY SINGH (Banka) : Mr. Speaker Sir, point 
of order can not be reised in zero hour .. . (lnterruptions) 

{English] 

Sir, under which rule is he raising ~ point of o~r? 
What is your ruling? Under which rule 18 he speaking? 

(Interruptions) 

SHRI S. JAIPAL REDDY : Mr. Speaker, Sir, the hon. 
Finance Minister was good enough to announce a 
reduction in the price of urea In response to the point made 
by the Leader of the Opposition. If that was the decision, 
he should have come forward with the suo motu statement. 
He cannot say that in response to the point made by the 
Leader of the Opposition. Why did the Government not 
come forward with a suo motu statement? May I also tell 
you, Sir, that never in the history of free India did the 
Govemment revise the Budget proposals in less than 24 
hours. (Interruptions) 

THE MINISTER OF FINANCE (SHRI YASHWANT 
SINHA) : Mr. Speaker, Sir, I had come prepared with a 
suo motu statement. But before I could read that statement, 
the hon. Leader of the Opposition had raised the matter. 
So, I said that it was in response to his point. 

SHRI SOMNATH CHATTERJEE: Mr. $peaker, Sir, the 
hon. Finance Minister was kind enough to come forward 
with a suo motu statement. Will he please explain how the 
price has been raised so much? . . (Inte~ptions) How is 
this Government functioning? . . .(Inte~ptions) 

SHRI YASHWANT SINHA: Sir, we shall have a regular 
discussion on the Budget and I am ready to answer each 
and every question during that discussion. (Inte~pt;ons) 

MAJOR GENERAL BHUVAN CHANDRA KHANDURI, 
AVSM (GARHWAL) : Mr. Speaker, Sir, other than Matters 
under Rule 377 nothing should go on record. 

MR. SPEAKER : Shri Bheru Lal Maena. 

SHRI P. SHIV SHANKER (Tenali) : Mr. Speaker, Sir, 
I want to say something about the Budget. 

MR. SPEAKER : Now the Matter under Rule 377 is 
going on. I will allow you later. 

(Inte~ptions) 

MR. SPEAKER : Shri Bheru Lal Maena. 

(Interruptions) 

SHRI T.R. BMLU (Madras South) : Mr Speaker, Sir, 
where Is the Finance Minister going? Why is he going 
away? (Inte~pt;ons) 

MR. SPEAKER : This is not goo. 

(Interruptions) 

MR. SPEAKER : Nothing will go on record. 

(Interruptlonsr 

(Interruptions) 

"Not Recorded. 
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SHAI SOMNATH CHATIEAJEE : Sir. in protest. we 
are walking out. 

12.35 hours. 

(At this stage. Shri Somnath Chatterjee and some 
other han. Members left the House) 

(At this stage. Shri Muraso/i Maran and some other 
Han. Members left the House) 

SHAI P. SHIV SHANKEA : Mr. Speaker. Sir. we are 
walking out in protest against your not allowing us to speak 
and also because the Finance Minister has gone away 
without even giving clarifications to what we want to seek. 
This is an anti-farmers and anti-poor Budget. 

12.3S'A hrs. 

(At this stage, Shri P. Shiv Shanker and some 
other han. Members left the House.) 

(InterruptIOns) 

MR. SPEAKEA : The Finance Minister will be coming 
within five minutes. 

(Iii) Need to provide more funds to Rajasthan 
Government for upliftment of Scheduled 

Tribes especially the Sheel and 
Meena Communities 

[Translation} 

SHAI BHEAU lAl MEENA (Salumber) : Mr. Speaker, 
Sir, Tribal Development Sub-Plan Department IS working 
In Rajasthan for the upliftment 01 Scheduled Tribes there. 
10% more than the allocated General Budget is being spent 
by this department. Insplte 01 all this. upliftment of adivasi 
community is not taking place. Their condition has 
remained unchanged. Among tile Scheduled tribes in 
Rajasthan, adlvasl Bheel and Meena are the weakest 
sections. Financially they are very po.Jr. The population :>1 
adivasl Bheel and Meena IS scattered In the hill areas. Thoy 
do not have the land to cultivate. Therefore. they capture 
the lorest land and lead their life by cultivating It. There 
is no industry in thIS area. Adlvasi youth are wondering 
unemployed. I request the Union Govemment to provide 
more lunds to Ralasthan. Planned .... orks should be started 
to provide irrigation facilities to adivasis especially Bheel 
and Meena Communities. Also. small scale industries 
should be set up there so that their standard of living could 
improve. 

{English} 

SHRI BUT A SINGH (Jalore) . Sir. I am on a point of 
order. 

MA. SPEAKER : What is your point of order? 

SHRI BUTA SINGH : Sir. It arlaee out of today's 
proceedings of the House. 

MR. SPEAKER : Under what rule? 

SHRI BUTA SINGH : Under rule 204 which deals with 
the presentation of the Budget. 

Sir, it is a very important occasion when the Members 
witness the presentation of the Budget in the Budget 
Session of Parliament. The Budget was presented In the 
House in the manner given in the Rules of Procedure and 
Conduct of Business in the lok Sabha. Today, the hon. 
leader of the Opposition has brought to the notice of the 
Hon. Finance Minister and the House about the serious 
misuse of the pronouncements regarding the budgetary 
policies announced by the Finance Minister yesterday. It 
resulted in loss 01 crores and crores of rupes in one day 
to the consumer. Also, the reply given by the hon. Finance 
Minister is not stnctty according to the rules and procedures 
01 this House. The hon. Finance Minister's right to reply 
IS accepted, but he has no business to first Introduce the 
proposals and then to withdraw it on a small POint 01 ordel 
raised by the leader of the Opposition. 

The Finance Minister announced in the House today 
that the price of urea has been reduced by 50 per cent. 
Is this the manner in which the Budget is to be handled? 
There is a procedure for proposing and withdrawing levies 
I have a very serious objection to the hon Finan(.e 
Minister's proposal of reducing the price of urea. I would 
have liked him to say that the price of urea which has 
been raised yesterday is completely abolished. But even 
for that, there is a procedure to be followed. 

He should have come through that procedure at an 
appropriate time and given that concession to the farmers 
of the country at an appropriate time. May I take it that 
!his Govemment knows only one method of functioning. 
that is, pressure? Because the Opposition stood up today. 
they have "uddenly withdrawn the price from As. 1 to As 
O.SO. Wiia! lesson are they going 10 give to this country? 
What direction are they going to give? Why should he 
withdraw? 

(Translation) 

SHAI VIJAY GOEl (Chandnl Chawk) : It has not been 
announced after the matter raised by the opposItion. 

[English} 

SHAI BUTA SINGH: ·P ..... lit down. you did not 
listen. This is not the way .. . (Im.rruptJonl) This is not 
the wfl'l. The Finance Minister II 81 liberty. He has a right 
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to Introduce a levy and to withdraw a levy. But this is 
Parliament and there are rules of procedure and business. 
Nothing should be done which is not in accordance with 
the rules and procedure of this House. May I submit to 
the hon. Finance Minister, what will happen to the money 
that has gone out of the pocket of the consumer? It runs 
Into crores and crores. Who will pay back or who will use 
that money? 

SHRI VIJAY GOEl : Is it a point of order? 

SHRI BUTA SINGH ; Because the procedure has been 
broken here in this House, it has come out of thaI. We 
are here to uphold the rules and procedure of this House. 
My humble submission IS, the hon. Finance Minister has 
not gone according to the rules and procedure of this 
House. let him think about it and let him come in an 
appropriate manner and meet the objections raised by the 
Opposition parties and Opposition leaders here and also 
some of the hon Members sitting on their side. This is 
very serious matter. This should not be taken so lightly. 
Thi& Government is functioning under pressure. I want that 
thiS Government should not function under pressure. He 
should come with a suo motu statement. 

MR. SPEAKER The hon. Finance Minister has 
already given a reply. 

SHRI BUTA SINGH ; Therefore, you have to give 
to decision. According to me, a very serious breach of 
rules and procedure has taken place. The hon. Finance 
Minister has committed some mistake and it should be 
rectified. 

MR. SPEAKER The hon. Finance Minister has 
already given a reply. He is coming within five minutes. 

(Interruptions) 

MR. SPEAKER ; There is no point of order. 

(Interruptions) 

SHRI A.C. JOS (Mukundapuram) : The situation in 
Kerala is much more difficult. In Kerala, the sales tax is 
imposed. . . . (Interruptions) 

MR. SPEAKER: Please take your seat, Shri A.C. Jos. 

(Interruptions) 

MR. SPEAKER : Shri A.C. Jos, you can discuss all 
these things during the Budget discussion. Please take 
your 8eat. 

SHRI A.C. JOS : I am not disobeying your orders. But 
the hon. Finance Minister should clarify the position. 

MR. SPEAKER : You can discuss all these things 
during the Budget discussion. Please take your seal. Shri 
Janardan Prasad Misra will speak now. 

(Interruptions) 

MR. SPEAKER : Nothing will go on record except what 
Shri Janardan Prasad Misra speaks. 

(Interruptions)" 

SHRI BUTA SINGH : I want the hon. Finance Minister 
to clarify. 

MR. SPEAKER : The hon. Finance Minister has 
already given his clarification. 

SHRI BUTA SINGH : The hon. Finance Minister has 
not gone according to the rules and procedure of this 
House. 

MR. SPEAKER: He has already given his clarification. 

SHRI BUT A SINGH : I want to help him. let him come 
up and say. let him go according to the rules and 
procedure of the House. Either you should give a direction 
or he should take direction from you. '1 need a direction 
from you. 

MR. SPEAKER: Shri Janardan Prasad Misra will now 
speak. 

SHRI BUTA SINGH (Jalore) : You can take your time. 
I! is a serious mailer. 

MR. SPEAKER ; The hon. Finance Minister is going 
to clarify. Please take your seal. 

SHRI A.C. JOS : The Finance Minister is ready for 
explanation. 

MR. SPEAKER : Please take your seal. 

[Translation) 

SHRI BUTA SINGH : What can I do if you could not 
understand it .. . (Interruptions) 

(English) 

PROF. P.J. KURIEN (Mavelikara) : Mr. Speaker, Sir, 
please do not think that you can run the House without 
the cooperation of the Opposition. You r:!eed the 
cooperation of the Opposition also .. . (Interruptlons) 

MR. SPEAKER : Prof. Kurien, please take your seat. 

(Interruptions) 

"Not Recorded. 
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PROF. P.J. KURIEN Please listen to me also. . . 
(Interrupt;ons) 

MR. SPEAKER : He has already come. Pleae take 
your seat. 

(Interruptions) 

PROF. P.J. KURIEN : Please listen to me also. 

MR. SPEAKER : Now, the item Matters under Rule 
377 is gong on. Please take your seat. 

(Interruptions) 

PROF. P.J. KURIEN : As I said earlier, please do not 
think that you can run the House without the cooperation 
of the Opposition. 

MR. SPEAKER : Prof. Kurien, I will hear you. Please 
take your seal. 

(Interruptions) 

SHRI A.C. JOS : Sir, I do not want to question 
your ruling. But this is how they are functioning. 
(Interruptions) 

MR. SPEAKER : Prof. Kurien. please understand the 
pOint. 

PROF. P.J. KURIEN I beg to seek your indul-
gence. 

MR. SPEAKER : Please understand it. Let him 
complete the Malter under Rule 377. I am coming to you. 
Please take your seat. 

PROF. P.J. KURIEN : The point is that after the Matter 
under Rule 377. you will come back to me. 

MR. SPEAKER : Yes. 

PROF. PJ. KURIEN : All right, agreed. 

THE MINISTER OF RAILWAY.3 (SHRI NITISH 
KUMAR) : You have also walked out. After walking-out, 
why are you raising the same issue again? 
(Interruptions) 

SHRI E. AHAMED (Manjeri) : Sir, Does the hon. 
Minister want us to go away from the House? 
. (Interruptions) 

SHRI A.C. JOS : Mr. Minister, do you want us to go 
away from the House? This is the way of functioning of 
the BJP Government .. . (Interruptions) 

_ MR. SPEAKER : Let him complete the Malter under 
Rule 377. 

(Iv) Need for e.rly Implementation of 
NatIonIII Education Policy 

rrntnsJatlonJ 

SHRI JANARDAN PRASAD MISRA (Sitapur) : Mr. 
Speaker, Sir, it is essential to raise the standard of Primary 
Education in the country for removing poverty, malnutrition 
and all other social evils prevailing in the society because 
standard of education is considered as the criteria for 
development. Perhaps for that reason our first Prime 
Minister had stated that poverty, illiteracy, diseases and 
unequal opportunities were the main challenges before the 
country and accordingly the objective of providing free and 
compulsory primary education to all was set. But it is reany 
sad that even 50 years after Independence this objective 
could not be achieved. There are more than 4 crore and 
24 lakh illiterates in India, which is the largest number of 
illiterates in the world. I feel that the main reason for 
illiteracy is the non participation of local communities in 
direction and management of schools. As per the figures 
given in one report, the rate of adult literacy was 18 per 
cent earlier which reached to 52 per cent in 1991. In the 
same way the rate of female literacy was 9 per cent in 
1951 which increased to 43 per cent in 1992. But I do 
not find these figures factual because every third child 
leaves school before completing primary education and 
every second child does not get facility of drinking water. 
As per the results of a survey conducted in rural areas 
not a single student of fifth standard was able to solve 
the question paper of Hindi and mathematics set for 
students of 2nd standard. As per another survey conducted 
in Tamil Nadu only 50 per cent teachers of 4th class were 
able to solve 80 per cent question paper of mathematics 
set for 4th class. In such a situation raising the standard 
of education is like day dreaming . 

I, therefore, request the hon. Minister of Human 
Resource Development that National Education Policy 
should be implemented at the earliest so that standard of 
education could be raised. 

(v) Need to allocate mora fund. for modernl .. tlon 
of Cenal. of Chambal Region. 

SHRI RAM NARAtN MEENA (Kota) : In spite of 
spending huge funds given by the Government of India, 
State Governments and several Indian as wall 85 foreign 
Institutions for development of the irrigated area, the 
problems of the public conoerning irrigation have increased 
tremendously. The Government of India had given Rs. 3 
crore 50 lakh for providing water to agrlcuHural land In a 
time-bound manner through 'Barabandi' system. There is 
need for effective implementation of this scheme. Repair 
and construction work IS of inferior quality. There is more 
need for development wo"" in villages of tall areas of the 
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canal. Due to dilapidated condition of Chambal Canals 
which irrigate various areas of Rajasthan and Madhya 
Pradesh fields In villages of tail area of the canal do not 
get sufficient irrigation water and standing crops on 
thousands of bighes of land get destroyed every year. The 
crop of wheat which require Irrigation thrice gets water only 
once or twice but inspite of that full irrigation tax is 
collected. Irrigation tax should be remitted for the areas 
which do not get water. Aepair and modernisation of canals 
is the only solution to this problem. There is an urgent 
need for repairing the dam to stop the leakage of 14 cusecs 
water from Kota Barrage. This Y3ar also crops standing 
over an area of thousands of bighas In villages of tail areas 
of canals got destroyed due to shortage of water. 

Therefore, it is requested that the Government of 
India should make arrangements for proper maintenance 
and modernisation of canals for the Chambal irrigated area 
and provide funds for the following works of public 
importance :-

1. Culvert construction in Mendoli village of Tehsil 
Patan. 

2. Culvert construction on Sei river in village 
Theekar in Sundi district. 

3. Culvert construction In village Balapura. (village 
Panchayat Mal Bambofl) Tehsil Maangrol, district 
Baran. 

4 Culvert construction on the way from Chhotabai 
Ke Khal to the Pratiharon Ke kuen in village 
Roythal Sundl. 

5. Culvert construction in Bandi Kakhal village 
Chhodeda In district Bandi. 

6. Culvert construction on the way from village 
Guvadi to Roythal (district Bandi). 

7. Culvert construction on the drain passing near 
the agricultural land of Ramkrishan Meena on the 
State highway going to Keshavrai Patan from 
Sajad in village and tehsil Bajad of district Bundi. 

(vi) Need to release funds from Prime Minister's 
Renef Fund to the people affectad by severe 

fire Incident In Chall Parliamentary 
Constituency, U.P. 

SHRI SHAllENDRA KUMAR (Chail) : Mr. Speaker, Sir, 
last week hundreds of houses were gutted due to electric 
sparks in village Ambai BUJ"rg in block Kada Sirathu and 
village Gadhva (Koshambhi) block Bhontar of my 
Parliamentary Constituency (Allahabad) in U.P. A girl lost 
her life and half a dozen cattle perished In this fire incident. 

Most of these house belonged to the people belonging to 
Scheduled Castes. I request the hon. Prime Minister to 
release funds from Prime Minister's Relief Fund for 
providing financial assistance for building new houses and 
paying compensation to this affected persons. Drinking 
water facility and employment should also be provided to 
them. 

(vII) Need to fulfil the aa.ranee given by the NIVIII 
Authorities regarding Employment Opportunities to 

those who sold out their land to the Navel Air 
Station at Arakkonam In Tamil Nadu 

{English] 

SHAI C. GOPAl (Arakkonam) : A Naval Air Station, 
later Named as INS Rajali was inaugurated in Arakkonam 
in the year 1992, Agric'Jltural land of seven villages 
surrounding Arakkonam was acquired since the inception 
of Naval Station by offering very less amount as 
compensation. At the time of land acquisition, it was 
assured by the Naval authorities that one among the family 
members would be provided with employment. But the 
Government has not fulfilled the promise and failed to offer 
employment to the family members who have sold out the 
land to Naval Air Station for less price. As a result, neariy 
400 family members were affected. 

Therefore, I urge upon the Union Govemment to fulfil 
the promise by giving employment opportunities to the 
members who have sold out land to the Naval Air Station: 

(viii) Need to Deploy Road Protection Forca for 
guarding trucks passing through Nagaland 

against armed Tribal Insurgents of 
Nagaland and Manlpur 

KUMARI KIM GANGTE (Outer Manipur) : Sir, I could 
hardly wait to bring to the notice of the Govemment and 
the Members of this august House. I am sorry to say that 
we have wasted so much time when our country in different 
parts of the land is faCing so many problems. . . 

MR. SPEAKER : Madam, please understand that you 
have to read the approved text only. 

KUMARI KIM GANGTE (Outer Manipur) : Mr. Speaker, 
Sir, I wish to bring the issue of N.H. 39 blockade under 
Rule 377. . 

Movement of vehicles carrying essential commodities 
along the National Highway no. 39 that passes through 
Nagaland and Manipur has very often been disturbed and 
many people have lost their lives In the past. And now. 
since 23rd May till today, indefinite economic blockade has 
been imposed on this route, cutting off the only life·line 
o~the people of Manipur. Nation",.1 Highway No. 53 also 
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[Kumar! Kim Gangle) 

is no better than National Highway No. 39 as some anti-
social elements often take control of this route. As a result 
of the blockade called on National Highway No. 39, the 
prices of commodities have soared to such an eldent that 
a idiogram 0' salt costs As. 251-, LPG, Petrol, Kerosene 
and other esaentiaI items are no longer available in 
Manipur, It is already over haH a month that blockade has 
been going on, 

I urge the Govemment to immediately rescue the 
people 0' Manipur and also to provide permanent Road 
Protection Force on the lines 0' Railway Protection Force 
to guard the trucks carrying essential commodities. 

(Ix) Need for Electrification of Ru ... 1 Areas In 
Uuzaffarpur and Valahall Dletrlcta of Bihar, 

{Translation] 

SHRI RAGHUVANSH PRASAD SINGH (Vaishali) : 
R.E.C. has given approval for the electrification of aU the 
villages under rural electrification programmes in the 
Motipur, Kanti, Sahebganj, Saraia Paru, Vaishali, Goraul, 
Lalganj and Bhagwanpur blocks 0' Muzaffarpur and 
Vaiahali districts in Bihar. 

Therefore, I urge the Govemment to expedite the 
implementation of the electrification of all the above 
villages. 

(Interruptions) 

[English] 

MR. SPEAKER : Now, Shri C.P. Madalagiriyappa. 

(Interruptions) 

MR. SPEAKER: Please understand. An hon. Member 
from your side is raising a matter under Rule 3n. Please 
allow him to raise his matter. 

(InterruptitJM) 

13.00 hI'II. 

MR. SPEAKER : I will allow you. Let hlm complete his 
submission under Rule 3n. 

(InterruplJon8) 

MR. SPEAKER : Shri Pilot, please aHow him. I am 
coming to you. Let him complete his 1UbmiIeIon. Only one 
more Member is there. 

(x) Need to have a New Direct Railway U .... 
from Bangalo... to Chltnldurga 

SHRI C.P.M. GIRIYAPPA (Chltradurga) : The present 
I'IIIIway route between Bangalore and Chilradurga via 

Arasikere, Birur Is circuitous. It coneum81 too much time 
and it is not convenient to the dally paeeengers. Hence, 
I have made several repreaentatlone to the Govemment 
of India In this regard. The then han. Minister of Railways 
had usured us to order for a survey of a new direct railway 
line between Bangalore and Chitradurga up to Davanagere. 
But so far nothing appears to have been done in this 
regard. 

The new railway line is direct and It touches Tumkur, 
Sira, Hiriyur before reaching Chitradurga and Davanagere. 
This would reduce the duration by about three hours and 
the distance by about 75 kms. In 'act, this is a long pending 
demand of the people of Chitradurga. 

I, therefore, urge upon the hon. Minister 0' Railways 
to conduct the survey 'or this new direct railway line 
between Bangalore and Chitradurga immediately without 
any further delay. 

[English] 

SHRIMATI SANGEETA KUMAR I SINGH OED 
(Bolangir): I am sure the House is aware of the recent 
deaths which have taken place in Drissa due to the eldreme 
heat wave as the mercury is rising to 51 degree centigrade. 
The death toll in my constituency alone in about 100 
persons, 150 In Cuttack, 130 in Sambalpur and about one 
thousand persons in the entire State of Orissa. Most of 
the people who have died belonged to the lower strata of 
society. 

As regards my constituency, 39.5 per cent of the 
population comprises Scheduled Castes and Tribes and 92 
per cent of the population lives below the poverty line. Also, 
there is an acute scarcity of drinking water. I would like 
to appeal 10 Ihe hon. Prime Minister to release some funds 
as compensation from the prime Minister's Relief Fund for 
the downtrodden and poverty ridden people 0' my district 
and the State as was done In the case of Balasore and 
Midnapore. 

MR. SPEAKER : The Finance Minister would like to 
give soRJe clarifications with regard 10 the farmers 0' 
Orlua. 

THE MINISTER OF FINANCE (SHRI YASHWANT 
SINHA) : I have already announced In this House wh,," 
I intervened for the first time. 

[7ian_tIonJ 

I have aaId clearly that when I came to this House, 
we had already decided after consulting the govemment 
that the announcement made regarding Increase In prices 
of urea win be rolled beck 'to 50% .. ,(lnterruptlon8) 
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{Eng/ish} 

MR. SPEAKER Let him complete. 

(Translation] 

SHRI YASHWANT SINHA : Mr. Speaker, Sir, when 
budget discussion is held, I will prove in this house how 
fertility is being affected. It is not only us but many other 
people are also concerned about it, you know this thing 

. . (Interruptions) 

{English} 

MR. SPEAKER : At the time of discussion on the 
General Budget you can raise all these issues. 

(In:erruptions) 

MR. SPEAKER: Please take your seaTS 

{Translation] 

SHRI DIGVIJAY SINGH (Banka) : What do you want? 
. (Interruptions) 

SHRI RAJESH PILCT (Oausa) : The prices of urea 
should be reduced (Interruptions) 

[English] 

MR SPEAKER : Hon Members, sit down please. 

(Interruptions) 

SHRI M. SElVARASU (Nagi'paHinam) Sir, the 
larmers are affected The Minister should say something. 

(InterruptIons) 

MR. SPEAKER : Please sit down. 

(Interruptions) 

Hi:- MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTUm:: (SHRI SOMPAL) : Mr. Speaker, Sir, I would 
like to It>S;:JOnd to ttl!s. 

SHRI RAJESH PILOT . Sir, it seems that the hon. 
Minister wants to say something. 

MR. SPEAKER : Hon. Minister, would you like to say 

something? 

(Interruptions) 

MR. SPEAKER : Please take your seats. 

(Interruptions) 

SHRI ANIL BASU (Arambagh) : Do not inc"'" the 
price of urea. (Interruptions) 

SHRI SOMPAl : Whal will be the Impact of the rise 
In the price of urea? (Interruptions) 

SHRI ANIL BASU : The price of urea should not be 
increased. (Interruptions) 

MR. SPEAKER : Shrt Anll Basu, please take your seat. 

(Interruptions) 

SHRI SOMPAl : If you are not amenable to reason, 
what can I do? If you are not prepared to listen to a 
reasoned argument, there is no other way out in a 
partiamentary demOcracy. . . (Interruptions) let me first 
make my submission and then you can reject it. . . 
. (Interruptions) 

SHRI A.C. JOS (Mukundapuram) : The Minister of 
Finance walked out without listening to us. He had the 
temerity to walk out. He was called back by the hon. 
Minister of Parliamentary Affairs. (Interruptions) 

MR. SPEAKER : Shri Jos, please listen to the reply. 

(Interruptions) 

SHRI P.C. CHACKO (Idukki) : Sir, this is not proper. 
. (Interruptions) 

MR. SPEAKER: Shri Chacko, please listen to him first, 

(Interruptions) 

{Translation} 

SHRI KHARABELA SWAIN (Balasore) : Nobody is 
allowing Hon'ble Minister to speak . . . (Interruptione) Is 
it not justice with us . . . (Interruptions) This is not the 
way of speaking. . .(Interruptions) 

{English} 

SHRI P.C. CHACKO : let him listen 10 us also. The 
Minister of Finance was walking out when we were making 
our submissions. (Interruptions) They are now teaching UI 
propriety. 

(Interruptions! 

MR. SPEAKER : Nothing wiH go on record. 

(1nterrupti0n8) 

MR. SPEAKER : Shri Chacko, please listen. The han. 
Minister is on his legs. listen 10 him first. After that, you 
can say whalever you want. 

(IntenuptkJns) 

"Not Recorded. 
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MR. SPEAKER : Shri Kurien, please understand that 
Shri Pilot has himseH said that the Minister may give his 
reply. 

(Interruptions) 

MR. SPEAKER : I will come to you Shri Chacko. 

(Interruptions) 

MR. SPEAKER : Will the hon. Minister like to say 
something? 

(Interruptions) 

[Translation} 

SHRI RAGHUVANSH PRASAD SINGH (Vaishali) : Mr. 
speaker, Sir, in the budget the farmers have been cheated. 

SHRI KHARABELA SWAIN : Fifty times this has been 
repeated that they have been cheated. The hon'ble Minister 
is not being allowed to speak . . . (Interruptions) 

{EngliSh} 

SHRI DIGVIJAY SINGH (Banks) : Sir, I am on a point 
of order. 

MR. SPEAKER : Please take your seats. 

SHRI DIGVIJAY SINGH : Mr. Speaker, Sir. I am on 
a point of order. Are you giving permission for a ,discussion 
on the General Budget? Under rule 207, you cannot allow 
that. 

MR. SPEAKER : Hon. Member, the Minister is 
prepared to reply. Please take your .. at. Please 
understand the position. The hon. Minister has said that 
he is making a suo motu statement. 

(Interruptions) 

SHRI DIGVIJAY SINGH : I want to know whether you 
are IIIIowing a discussion .. . (Interruptlons) Let him say that. 
When he gives that ruling. I will sit down. 

SHRI RAJESH PILOT (Dausa) : Mr. Speaker, Sir, the 
hon. Minister was on his legs. 

MR. SPEAKER : Please take your seats. 

(Inferrupt;ofl8) 

MR. SPEAKER : Please take your Mel. 

(Interruptions) 

MR. SPEAKER : Please take your seat. 

(Interruptions) 

MR. SPEAKER : Mr. Minister, would you like to 
respond? 

(Interruptions) 

MR. SPEAKER : Please take your seal. 

(Interruptions) 

MR. SPEAKER : Nothing will go on record. 

(Interruptionsf 

MR. SPEAKER : Please take your seal. 

(Interruptionsf 

MR. SPEAKER : Please cooperate with the Chair. 

(lnte"uptionsf 

SHRI SaM PAL : I have all along been sa~ing that I 
am prepared to respond. I will confine my remarks precisely 
to the urea price rise .... (Interruptions) 

MR. SPEAKER : The hon. Minister is supplementing. 

SHRI SOMPAL : The price rise of urea which was 
announced by the hon. Minister of Finance yesterday has 
been rolled back by fifty per cenl. 

SHRI RAJESH PILOT : Has he announced it? 

SHRI SOMPAL : He has already announced it. He 
announced it before you came to. the House 
(Interruptions) 

{Translation] 

Shri Raghuvansh Prasadji. we have also seen you. 
Why are you speaking unnecessarily. First, you listen to 
me ... (Interruptions) This is not the way ... (Interruptions) 
will you listen or not? . . . (Interruptions) Why are you 
talking like this? . . . (Interruptions) 

{Eng/Ish} 

MR. SPEAKER Please take your seal. 

[Translation} 

SHRI RAGHUVANSH PRASAD SINGH : I would like 
to know from the hon'b!e Finance Minister whether he had 
made a mention about decreasing or increasing the price 
of urea in the budget? . . . (Interruptions) 

{Eng/ish} 

MR. SPEAKER : Nothing will go on record. 

(Interruptionsf 

·Not Recorded. 
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MR. SPEAKER: The han. Minister is prepared to reply. 
Please take your seat. 

(Interruptions)" 

MR. SPEAKER : Please listen to the hon. Minister. 

(Interruptionsf 

MR. SPEAKER : The hon. Minister is ready to reply. 
Please listen to him. 

(lnterruptions)* 

MR. SPEAKER : Please take your seat. 

(lnterruptions)* 

(Translation1 

SHRI RAGHUVANSH PRASAD SINGH: Is it in keeping 
with the parliamentary traditions and conventions that when 
we have sat down as per your instructions, the members 
Irom the other side have stood up and are violating the 

. parliamentary code 01 conduct and dignity 
(Interruptions) 

[English1 

MR. SPEAKER : Nothing wilt go on record. 

(Interruptions)" 

[Trans/ation1 

SHRI PRABHUNATH SINGH (Maharajganj) : Mr. 
Speaker, Sir, the leader 01 Rashtriya Janata Dal has no 
faith in Parliamentary system. Therefore, he has no moral 
or legal right to speak over parliamentary system. . . 
(Interruptions) 

[English1 

MR. SPEAKER : Please sit down. 

(Translation1 

SHRI PRABHUNATH SINGH : The people of entire 
country and the world know that he is involved in fodder 
scam. Action should be taken against them as early as 
possible. . .(Interruptions) 

[English1 

MR. SPEAKER : Let us now take up the resolution 
listed at item No.18. Shri Nitish Kumar. 

(Interruptions) 

SHRI A.C. JOS : Sir, what is this? The hon. Minister 
has not replied. 

MR. SPEAKER : Nothing will go on record. 

(Interruptions) 0 

°Not Recorded. 

[Translation] 

SHRI AJIT JOGI (Raigarh) : Hon'ble Minister of 
Railways is also a farmer. First you should listen to a farmer. 
. . (Interruptfons) 

[English] 

MR. SPEAKER : What is this? When the Minister is 
giving his reply, you are not hearing him. Shri Jogi, please 
understand. 

(Interruptions) 

MR. SPEAKER : The Minister is giving his reply but 
you are not listing to him. 

(Interruptions) 

[Translation] 

SHRI AJIT JOGI : How will you face the farmers, now 
will you go to villages? ... (Interruptions) None else than 
the Minister of AgricuHure will speak . . . (Interruptfons) 

[Englisll] 

MR. SPEAKER : Shri Jogi, please understand that the 
Minister is giving a reply. You are not listening to him. 

(Interruptions) 

MR. SPEAKER: This is the fourth time that the Minister 
is on his legs to give a reply. Please listen to him first. 

(Interruptfons) 

[Translation] 

SHRI CHANDRASHEKHAR SAHU (Maha Samund) : 
Who was involved in the urea scam ... (Interruptions) 

[English] 

SHAI AJIT JOGI : You are trying to throttle farmers 
. . . (Interruptions) 

MR. SPEAKER : Shri Jogi, this is too much. 

[Translation] 

SHRI SOMPAL : He is saying correctly that Rs. 133 
crores were misappropriated in the name of farmers. 

[English] 

SHRI RAJESH PILOT : The Congress has always told 
t~ 'investigate the urea scam. We are in favour of it. Please 
go ahead ... (Interruptfons) 

SHRI AJIT JOGI : As you are in the Government, you 
are free to punish anybody for that. But do not touch the 
farmers. . . (Interruptions) , 

SHRI K. YERRANNAIDU (Srikakulam) : Sir, Shri Ajit 
Jogi is very nu:h interested about Kisans. But what about 
urea scandal? They have eaten away Rs. 133 crore and 
they are talking about Kisans . . . (Interruptions) 
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SHRI AJIT JOGI : They are not allowing him to speak, 
Sir. . . (Interruptions) 

SHRI RAJESH PILOT : It is a fact that our Govemment 
was there at that time. We are not against investigation. 
The hon. Member has pointed out the urea scam. Sir, he 
has pointed out urea scam. If you recollect, in the same 
House, we Congressmen raised it when the United Front 
Govemment was in power. Please investigate it and punish 
the guilty. We are telling you today. . . . (Interruptions) 

MR. SPEAKER : Shri Verrannaidu, please take your 
seat. 

(Interruptions) 

MR. SPEAKER : Shri A.C. Jos, please sit down. 

'SHRI SOMPAL : Sir, my precise submission will be 
limited to three points and these are pertinent to urea price 
rise announced by the hon. Minister of Finance. 

SHRI RAJESH PILOT : Do you agree with it, Minister 
of Agriculture? 

SHRI SOMPAL : My friend, Shri Pilot is taking an 
exemption. Therefore. I desist from it. 

One, the price hils been rolled back and that has been 
announced before Shri Pilot corne to the House. 

SHRI RAJESH PILOT : We were agitating. 
(ItWrr1Jptjons) 

. aiRI SOMPAL : Sir, they do not allow me to speak. 

MR. SPEAKER: Prof. Kurien, please take your seat. 

. SHRI SOMPAL : There are only three meaningful 
sentences. , . . (Interruptions) In parliament, there is no 
way out except to listen. . . . (Interrupfiofl$) 

MR. SPEAKER: Let him complete. 

SHRI NK PREMCHANDRAN (OuIIon) : He has 
spoken so many times .... (Interruptions) He is not 
answering. He is always teaching us. 

SHRI E. AHAMED (Manieri) Everybody wants to 
.peak. Nobody wants to listen .... (Interruptlon8) 

MR. SPEAKER : Please complete. 

SHRI SOMPAL : Sir, it is very natural for !tIe.Members 
to get agitated if it pinches the farmer. 

Number one, the argument underlying the price rise 
Is the skewed use of nitrogenous fertilisers in proportion 
to other fertilisers. There are three types of fertilisers : 

• nitrogen, phosphate and potassium. During the past six 

years, this use has got skewed too much in favour of 
nitrogen. It is a scientific fact. . . . (Interruptions) Through 
you, I would request the hon. Members to reject my 
argument, come out with a counter-argument and say 
whatever they like. But please ask them to at least allow 
me to conclude. . . . (Interruptions) 

MR. SPEAKER : Please take your seat. 

SHRI SOMPAL : Sir, over-presence of urea amounts 
to serious imbalances in the BOil. It changes the soil 
chemistry. It affects the soil structure, soil texture and soil 
organism. There is widespread evidence available to prove 
that this is harming the 80il fertility on a long-term basis. 
If this continues for another two decades, this will be 
irretrievable. All these lands will go barren. I can give all 
the scientific parameters. But for went of time, I will not 
go into those details. 

Secondly, over-presence of nitrogen in the atmosphere 
tends to bread harmful insects which affect the r:rops. 

Thirdly, it results in excessive vegetative growth 
affecting the foodgrain production and fruit production. And 
it increases the vegetative growth. 

SHRI ANIL BASU (Arambagh) : That is why you have 
Increased the price! 

SHRI SOMPAL : It tends to undermine certain micro' 
nutrients which are available in the soils and which are 
also depleting at a fast rate. . . . (Interruptions) What is 
this? . . . (Interruptions) Sir, even senior Members are not 
listening to me. . . . (Interruptions) 

MR. SPEAKER: Shri Murasoli Maran, please take your 
seat. 

SHRI SOMPAL : Anybody on this earth can have a 
face to say agriculture, but Communists cannot. 

SHRI ANIL BASU : You want to play havoc. 
(Interruptions) 

SHRI SOMPAL : Communists do not know what 
'agriculture' fS. They destroyed Russia unnecessarily. . . 
. (Interruptions) 

rrrBMllltionj 

You have brought this great country on the verge of 
destruction and now you .... professing here. 
(Interruptions) 

(Interruptions) 

[English} 

MR. SPEAKER: Mr. Minister. please complete now. 

(Interruptions) 
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SHRI BASU DEB ACHARIA (Bankura) : Sir, it is very 
objectionable. What the Agriculture Minister has said is 
objectionable . . . (Interruptions) The statement of the 
Minister is objectionable. Sir, it should be expunged from 
the record . . . (Interruptions) 

MR. SPEAKER : I will go through the record and if 
there is anything objectionable, I will expunge it. 

Mr. Minister, please complete now. 

(Interrup,lions) 

DR. ASIM BALA (Nabadwip) : He should withdraw his 
words. . (Interruptions) 

MR. SPEAKER : Mr. Minister, please complete now. 

(Interruptions) 

SHRI SOMPAL : Sir, on account of excessive 
vegetation. the crops become susceptible to disease and 
viral attack and also fungal attack. 

Thirdly, about Ihe economic impact ... (Interruptions) 

[TranslatIon) 

SHRI RAMDAS ATHAWALE (Mumbai North-Central) : 
Mr. Speaker, Sir, it is not good to insult one Member like 
this. Hon'ble Minister is trying to mislead the House 

(Interruptions) 

[English] 

SHRI SOMPAL : I have not insulted any hon. Member 
(Interruptions) There is no such record available on 

the Table (Interruptions) You can check it . . 
(Interruptions) 

MR. SPEAKER: If there is anything objectionable, I 
will expunge it from the record. 

SHRI SOMPAL : I will tender an apology, if I have 
insulted anybody. 

Sir, the last point which I would Hke to make is . . 
(Interruptions) 

(Translation] 

SHRI RAGHUVANSH PRASAD SINGH : Mr. Speaker, 
Sir, hon'ble Minister of state in the Ministry of Agriculture 
is explaining the technology of fertilizer to us. In our country, 
manure is being used In the fields since thousands of 
years. You please listen to the hon'ble Minister - he is 
saying that urea will reduc~ the fertility of soil, an~, 
therefore, its price has been increased. There is no logiC 
in what he has said .. (Interruptions) 

[English] 

MR. SPEAKER·: No, you please sit down now, Please 
take your seat. 

SHRI SOMPAL : Sir, for a senior Member, who 
happens to be on the Panel of Chairman, it does not 
behave him to behave like this . . . (Interruptions) 

Sir, the last point, which is the econcmic argument is 
that the farmers and for that matter the hon. Members are 
legitimate in their right to get agitated if it pinches the 
farmers. I would wish to submit that when we calculate 
the cost in the CACP, the Commission for Agricultural Costs 
and Prices, any rise in the price of input is calculated and 
it will be reflected in the Minimum Support Price. Therefore, 
I can undertake that the farmers will not be pinched . 
. (Interruptions) This is a very valid argument . 
(Interruptions) 

SHRI RAJESH PILOT: I hope, you have finished your 
speech and now please listen to me. . .. (Interruptions) 

SHRI DIGVIJAY SINGH : Sir, I have raised this point 
of order. 

[Translation] 

SHRI AJIT JOG I : Mr. Speaker, Sir, Hon'ble Minister 
is talking against farmers. Does he want them to commit 
suicide. . . . (Interruptions) 

[English] 

1B. 
MR. SPEAKER : Now, the House will take up item no. 

SHRI A.C. JOS : Sir, this is unfair ... (Interruptions) 

MR. SPEAKER: Item No. 18. Shri Nitish Kumar. 

13.29 hrs. 

RESOLUTION RE : APPOINTMENT OF 
PARLIAMENTARY COMMITIEE 

THE MINISTER OF RAILWAVS (SHRI NITISH 
KUMAR) : Sir, I beg to move : 

"That this H,ouse do resolve that a Parliamentary 
Committee consisting of twelve Members of this House 
to be nominated by the Speaker, be appointed to 
review the Rate of Dividend which is at present 
payable by the Indian Railways to the General 
Revenues as well as other ancillary' matters in 
connection with Railway Finance vis-a-vis General 
Finance and to make Recommendations thereon". 

MR. SPEAKER : The question is : 
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Rajya Sabha to Associate their 
Members with Parliamentary Committee 

"That this House do resolve that a Parliamentary 
Committee consisting 01 twelve Members 01 this House 
to be nominated by the Speaker, be appointed to 
review the Rate 01 Dividend which at present payable 
by the Indian Railways to the General Revenues as 
well as other ancillary mailers in connection with 
Railway Finance vis-a-vis General Finance and to 
make Recommendations thereon". 

The motion was adopted. 

13.29¥l hrs. 

RESOLUTION RE : ReCOMMENDATION TO RAJYA 
SABHA TO ASSOCIATE THEIR MEMBERS 

WITH PARLIAMENTARY COMMITTEE 

[English} 

THE MINISTER OF RAILWAYS (SHRI NITISH KUMAR) : 
Sir. I beg to move : 

"That this House do recommend to the Rajya 
Sabha to agree to associate six Members Irom 
RaJYa Sabha with the Parlitlmentary Commillee to 
review the Rate of Dividend which is at present 
payable by the Indian Railways to the General 
Revenues as well as other ancillary mailers in 
connection with Railway Finance vis-a-vis the General 
Finance and to make recommendations thereon, and 
to communicate the names of the members so 
appointed to this House". 

MR. SPEAKER : The question is : 

"That this House do recommend to the Rajya 
Sabha to agree to associate six Members from 
Rajya Sabha with the Parliamentary Committee to 
review the Rate of Dividend which is at present 
payable by the Indian Railways to the General 
Revenues as well as other ancillary mailers in 
connection with Railway Finance vis-a-vis the General 
Finance and to make recommendations thereon, and 
to communicate the names of the members so 
appointed to this House". 

The motion was adopted. 

[English] 

MR. SPEAKER : We now come to Item No. 23. Shrl 
N. Shaskara Rao, to continue his speech. 

(Interruptions) 

MR. SPEAKER : I have called Shri Rao. Please 
allow him to speak. We are taking up an Important 
discussion. 

(Interruptions) 

MR. SPEAKER : The next item also relates to 
farmers. You can express your ideas therein. I have called 
Shri Rao. 

(Interruptions) 

MR. SPEAKER : Shri Nitish Kumar. to make a 
statement. 

13.31 hrs. 

STATEMENT BY MINISTER 

Blast on a Bridge between Goselgaon-Chautera 
Block Section of New Coochbehllr-New Bongal9aon 

Section of Northeast Frontlar Railway's 
Allpurduer Division 

THE MINISTER OF RAILWAYS (SHRI NITISH KUMAR) 
I would like to apprise the House 01 

an unfortunate incident 01 a blast on bridge number 
237 between Gosaigaon - Chautara block section of 
New Coochbehar - New Bongalgaon section of North-
east Frontier Railway's Alipurduar division at about 
03.35 hours on 02.06.98. The blast occwred while a goods 
train Up New Guwahati Sugar Special was passing over 
the bridge. 

While there has not been any derailment to the 
goods train which is still standing on the bridge; the 
blast has caused extensive damage to the bridge girders 
as a consequence of which the HCtion is likely to remain 
closed for passenger traffIC. Likely time of restoration is 
awaited. 

Local Civil and Police authorltiee haw arrived at the 
site. Divisional Railway 0fftcieJB hava also ruched the site. 
All relief operations are under progr8U. 

Prime facie, the blast w.. caused by an explosive 
device. Police clearance hu been obtained at 10.05 hours. 
The Railway Security department hu been asked to step 
up vigilance and keep a cIoae watch on all the railway 
installations. 

SHRI MANORANJAN BHAKTA (Andaman and Nicobar 
Islands) : Was there any C88UIIIly? 

SHRI NITISH KUMAR -: No, It wu • gooct. train. 
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13.33 hrs. 

DISCUSSION UNDER RULE 193 

Incidents of Suicide Committed by Farmers In 
Various Parts of the Country due to Non-
Payment of Remunerative Prices for their 

Agricultural Produce - Contd. 

MR. SPEAKER : Shri Bhaskara Rao to continue his 
speech. 

(Interruptions) 

PROF. P.J. KURIEN (Mavelikar'l) : We wanted to ask 
a few clarifications from the Finance Minister. He had said 
that only one rupee per liter has been .. (Interruptions) 

SHRI DIGVIJAY SINGH (Banka) : You cannot allow 
him to speak on it. 

MR. SPEAKER : Except Shri Rao's speech, nothing 
will go on record. 

(Interruptions), 

MR. SPEAKER. I have allowed Shri Rao. Please take 
your seat 

(Interruptions) 

MR. SPEAKER· Hon. Members, please cooperate. He 
is a senior Member and an ex-Chief Minister also. 

(Interruptions) 

MR. SPEAKER: We are discussing the farmers' issue. 

(Interruptionsj* 

MR. SPEAKER Please take your seats. 

(Interruptions)" 

MR. SPEAKER : Mr. Chacko, please take your seat. 
We are discussing the farmers' issue under Rule 193. 

(Interruptions)" 

MR. SPEAKER : Mr. N. Bhaskara Rao's speech only 
will go on record. Nothing else will go on record. 

(Interruptions)* 

SHRI A.C. JOS (Mukundpuram) : The Finance Minister 
is not listening to us, Sir. 

MR. SPEAKER: I have not allowed you. Mr. Bhaskara 

Rao, please begin your speech. 

°Not Recorded. 

13.36 hr •. 

[DR. LAKSHMINARAYAN PANDEY in the Chailj 

SHRI P.C. CHACKO (Idukki) : Mr. Chairman, Sir, kindly 
listen to us. We are raising a very important issue. . . . 
(Interruptions) Hon. Speaker promised to give us time. A 
serious situation has developed In the country. . . . 
(Interruptions) Hon. Finance Minister has explained it away 
very easily. Yesterday from 5 PM onwards, till today, a sort 
of looting has been going on. Petrol was being sold at 
a price higher by As. 4. The hon. Finance Minister says 
that he has increased only Ae. 1 per litre of petrol. Today, 
while coming to Parliament House, I got petrol filled in my 
car at As. 26.77 per litre. Who will be responsible for this 
loot? The hon. Finance Minister says that it was not 
intended. . . . (Interruptions) 

MR. CHAIRMAN : Please hear me. 

(Interruptions) 

MR. CHAIRMAN : Hon. Speaker was in the Chair and 
he has decided upon this matter. He called Shri Bhaskaro.l 
Rao. 

(Interruptions) 

SHRI P.C. CHACKO : I will complete in only Ol,e 
minute. An important issue is raised. 

{Translation] 

MR. SPEAKER : You can say everything in budget 
discussion. 

(Interruptions) 

{English] 

MR. CHAIRMAN : You can say everything in the 
General Discussion on the Budget. What is the pr('lblem? 

(Interruptions) 

MR. CHAIRMAN : You have raised this issue. The 
Finance Minister has already given an answer. 

(Interruptions) 

SHRI P.C. CHACKO : We were promised by the hon. 
Speaker . . . (Interruptions) 

MR. CHAIRMAN : He assured that every question will 
be answered in the reply to the discussion on the Budget. 
Please allow others have their say. Shri Bhaskara Aao. 

(Interruptions) 

[Translation] 

SHRI AJIT JOG I (Raigarh) : So far as agriculture and 
increase in the price of url3a is concemed ... (Interruptions) 
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MR. CHAIRMAN : I know that hob'ble Finance Minister 
has assured that he will give reply to every point. 

(Interruptions) 

MR. CHAIRMAN : He has said whatever he wanted 
to say. At that time Hon'bIe Speaker was in the Chair. It 
has been di8cussed during his presence. Now, I am calling 
Shri N. Bhaskar Rao. 

(Interruptions) 

MR. CHAIRMAN : You have raised the entire issue 
with great enthusiasm. It has come to the notice of the 
House. Please allow other people also to speak. 

(Interruptions) 

{English] 

MR. CHAIRMAN: Please cooperate. This is not the 
proper way. Please allow others. 

(Interruptions) 

MR. CHAIRMAN : Please allow your other colleagues 
also. 

(Interruptions) 

MR. CHAIRMAN : Please take your seat. It is not 
proper. 

(Interruptions) 

MR. CHAIRMAN : Nothing will go on record. 

(Interruptions)" 

MR. CHAIRMAN : Please allow Shri Bhaskara Rao. 

(Interruptions) 

MR. CHAIRMAN : You are raising this issue again and 
again. 

(Interruptions) 

MR. CHAIRMAN : Please allow others to make their 
speaches. 

(Interruptions) 

MR. CHAIRMAN : This Is not the proper time. 

(Interruptions) 

MR. CHAIRMAN : Now, we are having discussion 
under Rule 193. 

. (Interruptions) 

MR. CHAIRMAN : Shri N. Bhaskara Rao. 

(Interruptions) 

*Not Recorded. 

SHRI BASU DEB ACHARIA (8ankura) : I am on a 
Point of Order. . . . (Interruptions) 

MR. CHAIRMAN : Nothing will go on record. 

(Interruptions)" 

MR. CHAIRMAN : This Is not Zero Hour. This is a 
discussion under Rule 193. 

(Interruptions) 

MR. CHAIRMAN : We have taken up discussion under 
Rule 193. 

have called Shri N. Bhaskara Rao. 

(Interruptions) 

MR. CHAIRMAN : There will be a number of 
opportunities when you can raise this issue. 

(Interruptions) 

MR. CHAIRMAN : I am not allowing. Nothing will go 
on record except the speech of Shri Bhaskara Rao. 

(Interruptlonsr 

MR. CHAIRMAN : The han. Finance Minister has 
categorically assured the House that he will answer each 
and every question during the Budget discussion. 

(Interruptions) 

MR. CHAIRMAN : Nothing will go on record. 

(Interruptionsr 

MR. CHAIRMAN : This is not the proper way. Kindly 
do not defend other Members. They will also have their 
say. 

(Interruptions) 

MR. CHAIRMAN : We are discussing the suicidal 
deaths of farmers under Rule 193. You have had your say. 
Let him also have his say. Please cooperate. 

(Interruptions) 

MR. CHAIRMAN : Shri Basu Deb Acharia, you are a 
very senior Member of this House. Please cooperate. 

(Interruptions) 

AN HON. MEMBER : We are cooperating. 

MR. CHAIRMAN : We are di8cusaing the i.ue of 
farmers under Rule 193. 

(Interrupr;on.) 

°Not Recorded. 
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MR. CHAIRMAN : Please allow your colleagues to 
speak. 

(Interruptions) 

MR. CHAIRMAN : Please take your seats. 

(Interruptions) 

SHRI NADENDLA BHASKARA RAO (Khammam) : Mr. 
Speaker, Sir, yesterday, I was submitting how the farmers 
are facing difficulties in the country. Farmers are the 
backbone of the Indian economy. They are ignored. 
neglected, deceived and even cheated. 

This is what I said yesterday. The Government's credit 
agencies are not coming forward with the liberalised 
economic policy. There, the process is very cumbersome. 
The farmers are unable to get credit from the credit 
agencies of the Govemment. 

As such. the farmers are forced to go to private money 
landers. The private moneylenders are giving them money 
according to their own fancies. The cotton growers, 
particularly. in Andhra Pradesh committed suicide on 
account of their debts. which they could not discharge; the 
debt which they have taken from the private moneylenders. 
About three hundred farmers died in Andhra Pradesh. 

Sir, an ex-gratia payment of RS. 1 lakh has been given 
to the family of each farmer who died. But that is not 
suffiCient. A person who is responsible for the growth of 
crops for the whole nation gets only one lakh of rupees 
as compensation. Sir, I demand that it should be increased 
to Rs. 5 lakh from RS. 1 lakh. That is what I pleaded 
yesterday and I am repeating that in this House today also. 

Another thing which I would like to bring to the notice 
of this House is that a moratorium should be declared by 
the Government on all the Govemment agencies and the 
private moneylenders, which have advanced money to the 
farmers. for five or ten years or even more. Otherwise, the 
farmers. at present, cannot repay the debts and the 
suicides cannot be stopped. They will continue. 

Now. coming to the price of paddy, in Andhra Pradesh 
the fixed rate is Rs. 415 per quintal for normal variety and 
Rs. 445 per quintal is for fine variety paddy. In the case 
of wheat the Central Govemment has given a bonus of 
Rs. 55 to the wheat growers. But that benefit has not been 
given to the paddy growers. This means that the 75 kg. 
bag will cost only Rs. 32. Even that paddy has not been 
purchased by anybody. The backlog is much there. The 
Kisans in Andhre Pradesh are suffering a lot. The 
businessmen or the middlemen there, are not coming 
forward to purchase the paddy. 

A small company which Is manufacturing a soap can 
fix a price of Its own but the farmers who have produced 

19 crore tonnes of foodgrains for this country for feeding 
95 crores of people, are unable to fix their own price. They 
are not getting remuneretive prices. They are suffering a 
lot and moreover, the other problem is that nobody is lifting 
the products produced by the farmers. The country needs 
a crop pattem. 

Since, the hon. Finance Minister is present, I would 
like to draw his attention to this. The crop pattern is not 
there in the country. As such the proposal that he made 
in his Budget Speech yesterday about the crop insurance 
will not be a successful effort. It will fail. As an agriculturist, 
I know this. We introduced this in Andhra Pradesh as also 
in some of the other States, but it failed miserably. The 
States could not implement it because the crop pattem is 
not there in the country. Now, the hon. Finance Minister 
has proposed this in his Budget that crop insurance will 
be introduced. But it will only be on paper. The farmers 
are not going to get any benefit out of it. 

I congratulate the hon. Finance Minister for introducing 
the 'Kisan Credit Card'. It is a welcome measure. But he 
has come halfway only. I had requested the hon. Agriculture 
Minister, when I met him, that Insurance Credit Card 
System, which is there in other countries, has to be 
introduced in our country also. The credit that has been 
advanced by some of the agencies has not only to be 
ensured but insured also. 

In case the farmers fail to pay back, the insurance 
company will pay that amount. Kindly consider this matter. 
The hon. Finance Minister is here. I would request him 
to please conSider, in addition to having the Kisan Credit 
Card, introducing insurance credit card system, which will 
help the farmers. It is helping the farmers very much in 
other countries. So, the insurance credit card system may 
be introduced in a small way at the beginning and after 
seeing the result, you can think of going all out in the entire 
country. That is my humble submission. 

In some of the district in Andhra Pradesh, the farmers 
are on dhama. They are agitating against the Regulation-
1 of 1970. Tnis matter relates to the Minister of Agriculture. 
The Regulation-1 of 1970 was introduced in the year 1970 
in Andhra Pradesh by the then Government. That 
Regulation is prohibiting the transfer of land from a tribe 
to a non-tribe and also from a non-tribe to a tribe. Neither 
a tribe can transfer the land to a non tribe nor a non tribe 
can sell his lan;j to a non-tribe. That is a draconian law 
because of which, the growth has completely stopped, the 
development I.as stopped and no o' dustry is coming 
forward in tlls! area. Even in Bhadre. lalam, Shri Rama 
Temple's property is coming under this Regulation. They 
cannot sell their property. They cannot barter it. They 
cannot take any decision in regard to their land. That i~ 
the situation. The State Govemment also cannot do 
anything with this Regulation. 
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This matter relates to the Centre as well as to the 
State. This matter cannot be regulated by a legislation. It 
is issued under the Presidential Order. The Central 
Govemment and the State Govemment should sit together 
and take a decision, either to amend the Regulation or 
to abolish the Regulation. Here also, the suicidal problem 
is coming. 

I had visited some of these areas where the Kisans 
are on dhama. The crops were grown but they were taken 
away by somebody. There is no law and order in those 
areas. The tribals take away the crops and the non-tribals 
suffer. Uke this, the farmers are suffering. The farmers have 
nothing to do with the Regulation. But the State 
Govemment had introduced it. They provoke the farmers. 
They are coming in their way. The Central and the State 
Governments sho!Jld sit together and do something on this 
issue. Otherwise, the farmers in th9se four or five districts 
in Andhra Pradesh would continue to suffer. In these areas. 
not even 20 percent or 30 percent tribal population is there. 
Yet, this Regulation had been brought. As a matter of fact, 
this Regulation cannot stand. In some other States, in the 
areas where 60 percent or 70 percent tribal population is 
there, such a Regulation is not there, such a draconian 
law is not there. As it had been introduced in Andhra 
Pradesh, the farmers are suffering. I would request the hon. 
Minister of Agrk:uiiure to think seriously about this matter. 
The farmers in these four or five districts in Andhra Pradesh 
are suffering very much on account of this Regulation. I 
would request the hon. Minister of Agriculture to kindly think 
about it or speak to the Chief Minister and do something 
in regard to thiS Regulation. 

Even mango and sugar crops have also been affected 
and the farmers are suffering on account of this. Some 
compensation should be thought of by the Minister of 
Agriculture. 

In Chennai, electricity is supplied to the agriculturists 
free of cost. Even In Punjab, they are introducing it. In some 
other States, they are thinking or contemplating to introduce 
this system. Why not there be a Central law on this? 
Electricity should be supplied to the farmers free of cost. 
After all, they are producing so much for the people of 
this country. Some time back, we used to beg other 
countries to give some foodgrains, but now we are seH-
sufficient. The farmers are doing so much service to this 
nation. Why not we think of giving electricity to the farmers 
free of coat? 

Another thing is, the Prime Minister promised that there 
would be a comprehensive report on all these things from 
different States but such a comprehensive report has not 
yet come. Of course, there is no mechanism to give a 

comprehensive report but the Prime Minister has made 
such a statement. The han. Minister of Agriculture will, at 
least, take note of it. 

The last thing is about urea. My friends are agitating 
about urea. Urea is an important Ingredient for the farmers. 
Kindly consider that 50 percent levy i~ lifted so that 
normalcy is maintained. Then there will not be any agitation 
in the House. I am sure, the han. Minister will definitely 
do thaI. 

With these words, I conclude my speech. Thank you 
very mUCh, Sir. 

{Translation} 

SHRI DIGVIJAY SINGH (Banka) : Mr. Chairman, Sir, 
the issue which we are discussing today, neither concerns 
any political party nor any particular government. It has 
been rightly stated from the Chair that the matter should 
be discussed by us cutting across party lines. But I feel 
that the issue which we are discussing today is not goin~ 
to enhance the prestige of the country rather it will degrade 
it. No Govemment or party can accept the responsibility 
of its success or failure. The whole country unitedly has 
to accept this challenge. Farmers of our country represent 
80% of the total population and this community is 
compelled to commit suicide even alter 50 years of our 
independence. The country as a whole and the people who 
have remained on the helm of affairs of the country are 
responsible for this sorry state of affairs. 

Sir, 20th century is at its tail end. We witnessed two 
prime things in this century - one is Mahatma Gandhi and 
other is nuclear bomb. Mahatma Gandhi was born in our 
country, therefore, we call him father of the nation. It is 
a different story but Gandhiji's strength was more than the 
other powers of the world. He stood by the poor peasants 
and vulnerable sections of the society and defeated the 
world's biggest power at that time. It was said that sun 
would never set 10 British Empire. It was the power ruling 
both the India and Africa. Mahatma Gandhi defeated such 
a big power 4 at that time. This power was an astoOlshln~ 
one which set the precedence of freedom for other 
countries. Even today, Bill Clinton, the President of super 
power America when visits, Africa feets proud to be 
photographed with Nelson Mandela, the ardent follower of 
Mahatma Gandhi who spent 27 years of his life in jail. Such 
wa. the power of Gandhi. Another such power i.e. Nuclear, 
which has now been acquirad by India was discussed in 
the Parliament during the last few days. I am mentioning 
the power of Gandhi ji and nuclear power because of 
these astonishing powers are there in India alter 
Independence. These powers are recognised by rest of 
the world and Ihey have a fear for these powers 100 but 
inlplte of It farmers of India comprising 80% of the 
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population are still compelled to commit suicide. Through 
you, I would like to draw the attention of the House to 
this fact that the whole nation has to take the responsibility 
of such happenings. As has been directed by the Chair, 
this matter should be discussed cutting across the party 
lines. So industrial policies are being discussed in the 
House dally. 

14,00 hr •. 

We have not been able to develop a Single unanimous 
agricultural policy in the country till date. Whosoever in the 
power. I am not concerned with it. But, was it not our 
responsibility. I would like to ask this House that whether 
our Parliament has not failed in this regard. Could we ever 
raise these questions seriously? Such matters are raised 
in the House only when suicides take place. It seems that 
the whole character of our Parliament is changing. Now-
a-days Issues like FEMA, FEAAA, Liberalisation, 
Globali~01l1on are discussed daily in the Parliament. 
However. the issues concerning 80% people of the country 
are sel10m discussed in the House. Union Agriculture 
Minister 511ri Sompal is present in the House. He himself 
has beer a farmer. He has been a great supporter of 
farmers. I '1m saying all this so that if not possible in this 
session. while Importing the seriousness of the matter, and 
taking into confidence the whole House a national 
agricultural policy should be presented in the House in the 
next session so that people of the country could feel that 
the Governmp.nt and the Parliament is unanimous on this 
Issue concerning the common man. 

SI[. Shri Rdjesh Pilot IS present here and I would also 
like to tell him When I go through the proceedings of the 
last 7-8 years, I find that most of the time, issues regarding 
the poor people have been discussed in the House. When 
we talk about poor. farmers are naturally included in it. 
Poverty had been tbe main issue for discussion in the 
House but for the las: 7-8 years members are shirking this 
Issue. Therefore. In n",' view there is a need to change 
the thinking also. We should ponder over this matter 
seriously. only then this discussion will become fruitful. I 
do not want to go Into thn details. . . (Interruptions) Today, 
thiS matter does not concern the Government only rather 
it concerns the whole nation and House also. It has been 
stated from the Chair that members should discuss the 
matter cutting across the Party lines. Today, whe~ we. are 
discussing thiS issue, I would like to say that Shn AaJesh 
Pilot had made a proposal two three days earlier. I am 
happy that hon'ble Finance Minister has accepted that 
proposal. At least for the first time Govemment has done 
something in favour of farmers. This shows that 
Government has a positive attitude towards farmers. . . . 

(Interruptions) 

SHAI AAJESH PILOT (Dausa) : There are no two 
opinions that whatever you have done, we failed to do. 
We made efforts to get it done while we were in power 
but failed. Shri Yashwant has done it. I am grateful to him. 

. (Interruptions) 

SHAI DIGVIJAY SINGH : I am happy that you have 
stated this. Government accepted it within two days of 
presentation of their Budget. I think it is a good initiative 
in the direction of welfare of farmers. They will get an 
opportunity. . . . (Interruptions) 

SHAI AAJESH PILOT : Budget was started with a 
positive note but it was not maintained later . . . 
(Interruptions) Prices of urea and other items were raised. 

SHAI DIGVIJAY SINGH : Members from ruling party 
as well as from opposition are unanimous on the issue 
to decrease the price of Urea. Government have already 
reduced the prices by half . . . (Interruptions) 

SHAI AAGHUVANSH PAASAD SINGH (Vaishali) 
Prices were increased by As. one and later reduced by 
50 paise. Farmers have been cheated ... (Interruptions) 

SHAI DIGVIJAY SINGH : Mr. Speaker, Sir, I was 
requesting both you and the Agriculture Minister that an 
initiative has been taken and members are diSCUSSing this 
issue unanimously ,n the House. Therefore, Hon'ble 
Minister should immediately pay attention towards these 
points so that a decision could be taken with regard to 
the agricultural policy. 

The second point which I would like to make to the 
Agriculture Minister is regarding the immediate problems 
of farmers. The farmer produces crop but remains unaware 
of the market trends. Market function in its own way and 
traders never care for the interest of farmers. Therefore, 
I would like to request the Hon'ble Agriculture Minister that 
alongwith the procurement of the crops, the Government 
should also provide storage facilities to the farmers in their 
own villages so that they could sell the crop at right time 
in the market. Agriculture Minister should get this thing 
accomplished immediately. It will help in improving the 
living standard of farmers effectively. Otherwise, they will 
not prosper. Most of the farmers are simple. If they get 
the protection from the govemment. . . . (Interruptions) 
Today whole house is debating on the incident happened 
in Andhra Pradesh. 

There are two types of farmers in this country. One 
are those who live in more fertile areas and also get more 
facilities in the name of farmers. They lead a better life. 
Second type of farmers are those who live in such areas, 
where their standard of living has been deteriorated and 
they have come to the verge of starvation. And now they 
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have lost faith in their occupation. There are 240 such 
districts in the country which are known as regional 
deprived areas and need adequate planning. For example, 
the Baghelkhand region which include area from Rewa to 
Surguja in Madhya Pradesh, area from Palamu to Bhagua-
Jamuaich in Bihar and from Mirzapur to Sonbhadra area 
in U.P. are regional deprived areas. Central Government 
have declared that farmers living in these areas can never 
do farming. This decision has not been taken today. It was 
stated in 1967 when this area was in the grip of famine. 
Later in 1967-68 it was stated that adequate irrigation 
facilities can not be maintained by the rain water in these 
areas. I would like to request the Agriculture Minister to 
pay special attention to provide irrigation facilities in these 
areas. 

We are hearing about the incidents happened in 
Andhra Pradesh. But Parliament and even newspapers are 
not able to describe the terrible condition of these areas. 
Kalahandi situation in Orissa is one of the examples. Even 
today, hundreds of people are dying of starvation in 
Mayurbhanj-Kalahandi area. On the one hand farmers are 
committing suicides over the issue of crop and on the other 
hand farmers are not able to grow their crops and are dying 
due to starvation. In this peculiar situation, without making 
criticism, I appeal the Government and the House that in 
order to deal with these questions, Government should 
formulate an appropriate agricultural policy to regenerate 
farmers and peoples faith in the government, House and 
in politics. 

With these words, I conclude my speech. 

PROF. PREM SINGH CHANOUMAJRA (Patiala) : Sir, 
a very serious matter is under discussion in the House. 
It is not a matter of suicides by the farmers only, rather 
it concerns every common man. It is a national issue 
because 70% of our people depend on agriculture. It is 
a matter of great sorrow and concern that the person who 
satiates the hunger of others, die due to hunger or is forced 
to comrnit suicide. 

Therefore, the entire House and the country is very 
serious over this issue. My hon'bIa colleague Shri Oigvijay 
has rightly said that this matter should be ciscU88ed cutting 
across the party lines. A concrete policy should be adopted 
to prevent this situation. The condition of the Agriculture 
sector is needed to be reviewed. Why farmers are 
committing suicides? It was said In the olden times that 
"Uttern Kheti Madham Vayapar, Nikhad Chakri." But what 
is Mppening today. Today agriculture is treated as a 
degraded occupation. Today nobody likes to marry one', 
son to a farmer's daughter. Parents of a girl prar to marry 
off their daughter to • service man than to • fanner, even 

if he has 100 acres of land. The economic survey of 1997-
98 shows that agricultural production during the year has 
declined by 3.7% At the time of Independence, the share 
of agriculture in the GOP was 52.3% which has now come 
down to 24.4% despite the fact that 70% of our population 
depends on agriculture. In this situation, farmer has no way 
but to commit suicide. We have to think that why such 
incidents are taking place. 

The foremost thing is that no concrete agricultural 
policy has been formulated during the last 50 years. In 
the absence of such policy farmers have no option but to 
commit suicide. The target fixed for agriculture sector last 
year by Reserve Bank of India was 18% but only 14% 
of the target was achieved. Target of 12-15% was fixed 
for export sector though only 5-7% people depend on it. 
Therefore, farmers have no way but to commit suicide. No 
Government paid attention to achieve the targets fixed lor 
agriculture sector and, therefore, farmer of the country is 
in such a pathetic condition. 

It is very sad that rain water is misused and only 17 
percent rain water is utilised. It is really very sad that only 
37 percent land is irrigated properly. Inadequate irrigation 
results in lower yield 01 crops and thus farmers are 
becoming poor day by day. The main reason behind it is 
that a viable Agricultural policy has not been formulated 
so far. Farmers have to struggle a lot for- getting loan from 
banks. They are compelled to grease the palms of bank 
managers for getting bank loan. Generally 20 per cent of 
the amount of loan is lost in this. Hon. Minister of Finance 
and Agriculture have proposed to present NABARO as a 
third party for payment but the schemes of NABARO are 
not implemented properly. Farmer takes loan for purchasing 
agricultural implements and he has to pay 10 or 12 per 
cent of the loan as sales tax. Thus, about 50 per cent 
of loan is spent in paying interest and other expenses and 
as a result, farmers are becoming poor. 

Farmers suffer losses because of damage to their 
crops due to natural calamities. For that he gets 
compensation at a rate of Rs. 500 per acre. Rs. 200 to 
300 out of it are paid to middlemen and he gets only 
Rs. 200 which Is meagre amount. This practice is prevailing 
since 1947 and there is no change in It. There are no 
storage or maft(eting facilities for agricultural produce and 
ground water level is going down. Irrigation is becoming 
costlier. The government should think about welfare of 
farmers. Concem was expreased over the condition of 
farmers sometime ago and I would Oks to make soma 
suggestiona in thie regard. I would Uke to say something 
on the budget presented by this government. I am happy 
to uy that 60 years after i~, special attention 
hall been paid Iowant. agriculture and thla MClor hall been 
kept In the National Agenda as per the upirallone of the 
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people .. 1 am h~ppy to say that under the leadership of 
hon. Prime MInister Shri Atal Bihari Vajpayee, our hon. 
Minister of Finance has raise allocation for agriculture 
sector by 58 per cent in this budget. I feel that by this 
act Prime Minister has demonstrated that he keeps his 
words. But increase in prices of urea wilt offset this increase 
in allocation. I am happy to say that in view of the feelings 
of farmers and common man this increase was rolled back 
b~ 5~ per cent. I feel that during discussion on the budget, 
thiS Increase wilt also be taken back. We shall press for 
it. The hon. Minister is a well-wisher of farmers 
(Interruptions) I do not agree with the arguments giv~n' i~ 
this regard that the use of nitrogen results in pollution and 
its unbalanced use affects fert;lity of soil. I would like to 
say that prices of Potash should be reduced for maintaining 
balance. On the one hand concem is being expressed 
about suicides committed by farmers but on the other hand 
the cost of fertilizer is increased. The farmers are not ready 
to bear the burden of even a single rupee. I request that 
the increase in the prices of urea by Rs. 25 per bag should 
be withdrawn and for maintaining balance of soil the prices 
of other fertilizers should be reduced and people should 
be encouraged to use traditional fertilizers. 

Yesterday, Jakharji stated that he would ensure 
prosperity of farmers if he had authority. But now we are 
in power and I would like to say that our present policy 
of determining prices of agriculture produce is defective. 
Agriculture Price Commission should have dominance of 
representatives of farmers. It is really sad that in our 
country except farmers producers of all the products 
themselves determine the prices for their produce. The 
practice of fixation of agricultural produce should be 
changed now itself otherwise we shall nol be able to do 
that. The prices of crops should be determined on the basis 
of price index so that they could get remunerative prices 
for their produce. 

My third point is about the crop insurance scheme. 
I thought that a comprehensive policy would be introduced 
in the budget presented by the hon. Minister of Finance, 
but it is sad that it has been limited to only 24 distric!s. 
We get full compensation if a glass or tyre of our car is 
damaged in some accident or a factory suffers losses due 
to fire accident, whereas farmers get compensation at a 
rate of Rs. 500 per acre even if their crops worth ten 
thousand per acre get destroyed. Punjab govemment has 
formulated a scheme but so far it has not been 
implemented. I would like to bring to the notice of hon. 
Minister that a comprehensive Crop Insurance scheme 
should be formulated and implemented effectively. Premium 
instalments of insurance should be collected from the 
Mandi Board, only then farmers in our country would 
survive and incidents like committing suicides by farmers 
would be stopped. 

If Crop Insurance Scheme is implemented 
comprehensively, then the farmers can get compensation 
for the crops which have been damaged. 

Thirdly, the procedure for giving loans to the farmers 
should be made simple. )tsterday, Hon'ble Finance 
Minister mentioned about 'Kisan Credit Card' and said that 
guidelines have been given to Reserve Bank that overdues 
may be disposed off in a proper manner. It is a very good 
thing. For the first time, any govemment has done this. 
Once, when I was a Minister in Punjab, we had made an 
announcement that no farmer wilt be handcuffed. Now the 
government of Shri Atal Bihari Vajpayee has decided that 
no farmer will be jailed in connection with realisation of 
debt. It is very good thing. But it needs to be specific and 
further elaborated. The Govemment is going to provide 
'Kisan Credit Card' but wha! would be its limit. It is being 
said that it wilt be given only in deserving cases. In this 
connection, I would like to give you one suggestion that 
from one acre to five acres, the limit should be atleast one 
lakh rupees, from five acres to ten acres the limit should 
be two lakh rupees and above ten acres the limit should 
be five lakhs. All these details should be specified clearly 
so that people come to know what you want to do. 

I would like to mention one more thing. Reason for 
committing suicide by the farmers is that the rate of interest 
is very high, and sometimes due to non-payment of interest 
in time, it increases 4-5 times more than the principal 
amount. Therefore, I want that the instructions should be 
given to the banks to ensure that the amount of interest 
does not exceed the principal. I feel that if it is done, no 
farmer wilt commit suicide. Therefore, this should be 
implemented that rate of interest should not increase more 
than principal amount. If provision regarding third party 
payment is also removed, then farmers could be saved 
from committing suicide. The instructions given to Reserve 
Bank of India should be time bound and specific. 

My other point is that we should make proper use of 
rain water. Most of the damage to the crops is caused by 
floods. My own constituency is quite close to Haryana; 
There, every year people make investment in agriculture 
but three rivers, namely Ghaggar, Tangri and Markanda 
destroy everything. Next to my constituency is Ropar. 
Three-four rivers flow there via Himachal Pradesh. Water 
destroys crops in our area. Then, there are Satluj and Beas 
river. I want that a Flood Control Board should be set up 
to control rain water and there should not be any floods 
in the country as Russia has done. For this purpose, dams 
should be constructed. These can be constructed in hill 
areas with lesser funds and collected water can be used 
for irrigation purposes and thus we can avoid damage 
during floods. I want that government sh?uld make serious 
efforts so that this country can also be freed from floods. 
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No farmer will commit suicide after this and country can 
prosper, if there is no damage to crops due to floods. 
Therefore, there is need to pay attention to this. 

Mr. Chairman, Sir, my other point relates to storage 
facilities. Though we say that this responsibility is of 
farmers as to why they cannot keep their crops protected. 
But for this, arrangements should be made in villages 
so that they get storage facilities. Godowns should be 
constructed there and the govemment and bank should 
give guarantees for their produce. 90% of the price of 
the produce stored in such godowns should be given to 
the farmers as advance and remaining 10% should be 
given by the banks afterwards. If such arrangement is 
made, then these suicides can be prevented and farmers 
can progress. 

The other important issue relates to subsidy due to 
which farmers are getting indebted. The subsidy being 
given to the farmers is being swallowed by the factory 
owners. Though it is given in the name of farmers, it is 
the factory owners whc. are reaping its benefit. 

Mr. Chairman, Sir, government is giving subsidy on 
urea and other fertilisers but the farmers do not get this 
subsidy as factory owners themselves take away this 
subsidy. For instance. if production capacity of a factory 
is, say 10 lakh tonnes of urea and instead of producing 
10 lakh tonnes it produces only one lakh tonne but shows 
production of 10 lakh tonnes on papar, it takes away 
subsidy from the government on that capacity production, 
though it has produced only one lakh tonnes of urea. The 
result is that on the one hand farmers do not get any benefit 
from subsidy and on the other, due to lesser production 
by factory, there is shortage of urea. Moreover, later on, 
it is sold at higher price. Therefore, my request is that you 
should make such an arrangement that farmers may get 
this subsidy directly. For this, even if you have to prepare 
vouchers for one bag you should do it but subsidy should 
be given only on what he has purchased so that farmers 
could get actual benefit of subsidy being given on urea 
by Government of India. Similarly, there is also misuse of 
subsidy being given to consumers even that is pocketed 
by factory-owners, consumers do not get its benefit. 

Mr. Chairman, Sir, there are very 1888 mart.:et facilities 
for the farmers, produce due to which they do not get 
reasonable prices. Food grains are purchased by FCI but 
it is taking undue advantage of the situation. II is ridden 
with scams. Less price is given for good qualhy of food· 
grains whereas if corrupt practices are adopted, then they 
can get higher price for their inferior quality foodgraina allo. 
Farmer is not being benefited from FCI. Middleman is 
exploiting the farmer. The middlemen are exploiting both 

the farmers as well as the consumers. Therefore, 
my suggestion is that mart.:et facilities should be there 
for selling foodgrains produced by farmers. We should 
search mart.:eta for exports and should encourage farmers 
for this. 

Mr. Chairman, Sir, you know that in our country there 
is no arrangement for consumption of any surplus 
production. Last year, potatoes were produce in abundance 
but the excess production got rotten. Earlier onions were 
wasted and same situation prevails rega~ing sugar now. 
All this is happening because there are no proper mart.:et 
facilities for farmers to sell their produce. Therefore, such 
mamt facilities should be provided so that farmers could 
get reasonable prices for their produce. 

Mr. Chairman, Sir, till now we have heard that farmers 
halle committed suicide only in Kamataka, Andhra Pradesh 
and Orissa but now it is being heard that farmers are 
committing suicides in Punjab also though in Punjab, our 
government is in power. In Punjab, Akali Dal and BJP 
combine is in power. The Government of Punjab has given 
more facilities to farmers. The government has also 
provided free electricity to them. Inspite of being given so 
many facilities, farmers have started committing suicide 
there also. Therefore wherever suicides have taken place 
these should be investigated. I would like to request that 
a committee of the Members of Parliament should be 
constituted to inquire into the cases of suicides by the 
farmers because the reports published in newspapers .. re 
sometimes con~radictory. This committee should find out 
the truth and pinpoint the reasons for the suicides and give 
suggestions to government to find out solutions to this 
problem. The government should accept and implement 
those suggestions. 

Mr. Chairman. Sir, I conclude my speech by req\Jesting 
that an announcement may be made by the Hon'ble 
Minister of Agriculture that this committee will be 
constituted and necessary changes In the statement which 
he is going to make in the House' may be made. 

SHRI RAMA NAND SINGH (Satna) : Mr. Chairman. 
Sir, I would like to know whether my name is there in 
the list of apeakers or not. Many members have left 
and it seems that only those who have to speak are 
present here. 

MR. CHAIRMAN: Shri Rama Nand Singhji, you please 
sit down. You will alao get time to speak. 

SHRI NAKLI SINGH (Saharanpur) : Mr. Chairman, Sir, 
we may also be given time to speak. 

MR. CHAIRMAN : Shri Nakli Singh II, you pleas. sit 
down. You will also be given time to speak. 
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SHRI S. SUDHAKAR REDDY (Nalgonda) : Sir, I am 
thankful to you for giving me this opportunity to participate 
in the debate, Han. Members of Parliament have spoken 
about the agony of the peasants from different parts of 
the country in Andhra Pradesh, Vidarbha area of 
Maharashtra, Kamataka and Punjab. There are reports of 
suicides committed by the peasants. According to 
Information available to us up to yesterday evening, 357 
farmers in Andhra Pradesh committed suicide during this 
season. It is a very unfortunate situation and it is 
unprecedented in the post-Independence India. 

It is not only the question of remunerative prices for 
peasants. Of course, that is also one of the main issues. 
But in the case of Andhra Pradesh, I would like to inform 
the House that the main problem is the indebtedness of 
the peasants. The peasantry in Andhra Pradesh is under 
the heavy debt burden running into hundreds of crores of 
rupees. The loans which are being sanctioned through the 
cooperative societies and commercial banks are very 
Inadequate and inevitably the peasants are going to the 
private money lenders where the interest rate is very high. 

I would like to submit that modem agriculture, the 
capitalist agriculture, needs more investment. Because of 
the modern agricultural techniques, because of the use of 
fertilizers and pesticides, the agricultural expenses are 
going up year after year. " the harvest is all right and if 
the prices are remunerative, then, there will be good returns 
to the peasants. But unfortunately in 1997-98, there were 
inadequate rains during the season. Whatever crop was 
raised was destroyed because of the unseasonal rains in 
the later period. Millions of acres of land were kept fallow. 
This year. there was no cultivation. In a few more millions 
of acres of land, the crop was destroyed because of the 
unseasonal rains and bogus pesticides, substandard 
fertilizers that were supplied to them. So, this was the most 
unfortunate situation under which the peasantry was 
suffering. Besides all these things. the callan-peasants this 
year suffered a very big loss because under the O~~n 
General Licence system of the Central Govemment, It IS 
said that this year, cotton was imported even though it was 
not necessary and the prices had gone down. It is not only 
the collon-peasants who suffered but also the tabacco-
peasants, the jawar-peasants and the castor-seed peasants 
who all suffered because the crop yield was very low and 
absolutely there was no remunerative price for these 
peasants. So, under these circumstances, the peasantry 
unfortunately found no other go. The banks are refuS~ng 
to pay them money. rhe private moneylenders are forcing 
them to pay back. There are many other methods for the 
industrialists and the other people to demand t~e 
postponement of payment of loans. But the peasants, With 

self-respect, are unable to pay the loan, unable to find any 
other go and they are forced to commit suicide. That is 
the most unfortunate situation. That is not a solution. But 
the Govemment should now come to the aid of the 
peasants and to give all-out help to the peasantry in order 
to instill a sense of confidence in them. 

The Govemment of Andhra Pradesh announced 
rupees one lakh ex gratia for those who had committed 
suicide. But many peasants are asking about those 
peasants who are alive. They are asking whether the fiving 
peasants have to commit suicide to get rupees one lakh 
to their families as compensation. Nobody will commit 
suicide for gelling rupees one lakh to his family. But the 
amount of Rs. 1250 per hectare that is proposed by the 
Government of Andhra Pradesh to pay them as a 
compensation for the loss of the crops is very inadequate 
and the peasants are feeling that both the State 
Government and the Central Government are not doing 
enough in these circumstances to help them at this h')ur 
of crisis. 

Sir, I feel that the Indian agriculturists are facing a very 
serious crisis because of the liberalisation policy; A few 
decades back, we heard that the peasants of the European 
Community countries went bankrupt. Tens of thousands of 
peasants in each of these countries were thrown out of 
agriculture. They became bankrupt and went in for other 
types of professions. Now, after the Green Resolution, in 
Andhra Pradesh and in many other places because of the 
new type of agriculture which the peasants are trying to resort 
to, unfortunately millions of peasants have been uprooted. 

They are becoming bankrupt. Most of them are leaving 
their land and coming to towns to either become rikshaw 
pullers or to work as agriculture labourers. Unfortunately, 
the fertilizer prices are going up every year. Even today 
we heard about the increase in the price of urea. This is 
another extra burden on the peasantry. We heard the 
Agriculture Minister's scientific explanation about the 
increase in the price of urea. 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL) : It is an economic 
explanation. 

SHRI S. SUDHAKAR REDDY : It may be economic 
also. The Agriculture Minister is saying that the 
remunerative prices would include increase in the price of 
fertilizers also. Did it happen even till yesterday? It has 
not happened. The agricultural prices were very low. In the 
last ten years, the price of cloth has increased twenty times 
whereas the price of cotton has increased only two-fold. 
The price of cigaralle has increased twenty times whereas 
the price of tobacco has increased only twice. What is the 
rationale for this? While deciding about the prices of crops, 
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the prices of the commodities that are produced through 
agricuhure, should also be considered. It is unfortunate that 
the Government is not taking into consideration the serious 
problems. I am really shocked to know that while the 
peasants are committing suicide throughout the country 
due to crisis in agriculture, the Government has the 
courage to increase the price of urea. Some sort of 
explanation, economic and scientific, is given to convince 
the people. It Is not at all convincing. Here, I would like 
to say that commercial banks are giving the least priority 
to agricunure sector. This should be changed. 

I have a request to make that the Agricuhure Ministry 
should think very seriously about removing all the middle 
organisations. There should be a system of providing loans 
to peasants through cooperative societies at the rate of 
less than five percent interest. The amount of loan should 
also be increased. The subsidy cut should be withdrawn. 
The prices of fertilizers should be brought down so that 
it is rolled back. The availability of fertilizer should be there 
at the price that is possible for the peasants to pay. I appeal 
to you that a committee should be appointed by the Union 
Agricuhure Ministry to go into the reasons of suicide in 
Andhra Pradesh and other States. Earlier a committee of 
experts had gone into the question of suicides in Punjab 
and Haryana. That type of committee should be there to 
go into the question of unprecedent suicides that are taking 
place in Andhra Pradesh. This committee should also go 
into the question of indebtedness of the peasantry and 
suggest remedial measures. Credit system should be 
changed totally. New loans with less interest rates should 
be arranged for the peasants. I demand abolition of all 
loans of small and marginal farmers so that the problem 
of indebtedness does not haunt us. The charging of interest 
should be abolished on middle peasants and other 
peasants. 

I am really surprised that in spite of such a serious 
problem, this Budget has also not provided any allocation 
for the crop insurance except for 24 districts or so. It is 
very unfortunate. The previous Government also had made 
it for 24 districts. Perhaps. now it has been increased for 
a few more districts. The crop insurance throughout the 
country is the most essential thing that will help peasantry 
in the present circumstances. 

So, the Open General Licensing system should be 
reviewed, particularly, with regard to cotton, tobacco and 
other things. Sometimes, export is needed. But when it Is 
not allowed, the prices crush down and the peasantry are 
bound to suffer. The cotton Import should not be allowed 
in the present circumstances. Remunerative prices, of 
course. should be fixed. 

The last point which I am asking is this. Due to the 
substandard fertilisers and seeds, the peasantry suffer 
throughout the country. A few companies have been 
identified in this regard. So, I re~uest the Union 
Govemment along with the State Government to identify 
all such companies and an exemplary punishment should 
be given to such companies. Their property should be 
seized and that money should be paid as compensation 
to the peasantry. 

With these words. I conclude. 

SHRI K. YERRANNAIDU (Srikakulam) : Mr. Chairman. 
Sir. we are discussing in this august House. a malt6r of 
significant importance. that is. suicide committed by 
farmers. Everybody is worried about the Indian farmers. 
Earlier. the Congress Party was also in power. But they 
had not done anything for them. (Interruptions) . . . They 
had ruled this country for about 50 years. Now. they are 
also talking about the problems of the Indian farmers. . 

(Interruptions) ... 

SHRI VILAS .. 1UTTEMWAR (Nagpur) : Sir. he should 
Just speak above the party lines. . . (Interruptions) 

MR. CHAIRMAN: Please. maintain order in the House. 

SHRI K. YERRANNAIDU : Sir. I am not blam,"~ "e 
Congress Party. This protlem 01 farmers is eXisting 
everywhere whether there is a BJP Government or Telugu 
Desam Government or some other Government which is 
in power . . . (Interruptions) 

[Translation] 

MR. CHAIRMAN : I have already told that in this no 
party politics is involved. He 100 has a limited time. 

(Interruptions) 

{English] 

SHRI E. AHAMED (Manjeri) : Sir. in all the petrol 
pumps in Delhi there is an ahercation and quarrel going 
on because some owners are demanding Rs. 4 more and 
the people are not preparecl to give it. Everywhere it is 
happening. What I am saying is that even when the 
Govemment has ordered. they are nol obeying it and are 
still insisting on the consumers to give Rs. 4/- more per 
litre of petrol . . .(Interruptlons) This is a matter to be 
brought to the notice of the Govemment. The Govemment 
should take action against them. In all the petrol pumps 
whether h is Chennal, Calcutta, Bombay or Cochin. they 
are charging Rs. 4/- more .. . (Interruptlons) I am saying 
the truth. 

[Translation] 

MR. CHAIRMAN: SM E. Ahamed. please be seated. 
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SHRI K. YERRANNAIOU : Sir, everybody is saying that 
the farmers are the backbone of our country, the backbone 
of our economy. But what have we done so far? We are 
commemorating the Fiftieth Year of our Independence. But 
what have we done so far for our Indian farmers? Now, 
the Indian farmers are in great distress. In Andhra Pradesh 
alone, till today, 356 farmers have committed suicide. 
Everyday, one or two farmers are committing suicide. This 
number is on the increase. Not only in Andhra Pradesh 
but also in Haryana. Punjab, Karnataka, Maharashtra and 
so many other parts of the country, the incidents of suicide 
are taking place. 

Sir, in this regard, I want to submit that the State 
Government of Andhra Pradesh has taken a lot of steps 
to safeguard the interests of the farmers of Andhra Pradesh 
as compared to the other States. 

Even the Leader of the Congress Party, Shri Sharad 
Pawar has appreciated the steps so far taken by the 
Andhra Pradesh Government as compared to other States. 
But these steps alone are not sufficient to satisfy the 
farmers today. That is why I am requesting the Union 
Government that frorr the Prime Minister's side also some 
relief to the families of the farmers who have committed 
suiCide should be announced. 

As regards crop insurance, the steps taken by various 
State Governments are not sufficient to satisfy the Indian 
farmers. So, my suggestion is that the National Crop 
Insurance Scheme should become a policy, Everyone talks 
about crop insurance, but only on record we are having 
the Scheme. Practically in the villages it is not applied to 
anybody. Even those who are taking loans from the 
nationalised or cooperative banks also are not getting the 
crop insurance. 

Recently, Andhra Pradesh was hit by cyclones. 
Thousands of farmers affected by floods have so far not 
received anything under this insurance scheme. That has 
been pending with the Union Government for the last one 
and a half years, Those who have taken loans from the 
nationalised banks are also not getting the crop insurance 
money. So, the National Crop Insurance Scheme must be 
extended to every farmer villagewise; not districtwise or 
Mandalwise. If it is made villagewise, it will help the Indian 
farmers. 

As regards pest attack, the UF Government had taken 
a decision to put pest attacks due to adverse seasonal 
conditions in the category of natural calamities. After that, 
the Andhra Pradesh Government got some money. We 
paid some money to the farmers of the State. Our friend, 
Shri Sudhakar Reddy, just now said that Rs. 1265 per 
hectSfe paid to the farmer is not sufficient. It comes to 
Rs. 600 per acre. That is why a comprehensive policy is 

required. The Union Government must take a decision to 
treat it as a law. 

In Andhra Pradesh, frequent cyclones, frequent 
droughts, frequent pest attacks, all these things have 
culminated in the most severe problem being faced by the 
farmers. That is why my request to the Union Government 
is to clear all these issues pending before them. We asked 
the Union Government to release sorre money from the 
Natural Calamity Relief Fund for the cyclone affected 
people. But so far we have not received anything. That 
IS why people think that we are not doing anything to the 
farmers. 

Six districts in the State have faced heavy floods. We 
asked the Union Government for funds from the Natural 
Calamity Relief Fund, but so far we have not received 
anything. After the inclusion of pest control in the Natural 
Calamity Relief Fund, we asked the Union Government to 
release some amount under the head to the next of kin 
of farmers who committed suicide. All these issues are 
pending with the Union Government. That is why, on behalf 
of the Andhra Pradesh farmers I am demanding in this 
House that, as early as possible, the Centre must release 
this amount so that it can be given to the farmers of Andhra 
Pradesh. 

The Reserve Bank of India has given instructions for 
rescheduling of loans taken from nationalised banks. We 
asked for a two-year moratorium and a seven-year 
rescheduling period. Through NABARO, farmers are getting 
cooperative loans. In their case, only two years moratorium 
and five years rescheduling period have been allowed. The 
Andhra Pradesh Government requested the Union 
Govemment to instruct NABARO that like nationalised 
banks, the rescheduling period should be extended to 
seven years instead of five years. 

Regarding spurious pesticides, insecticides and seeds, 
in the last fifty years, we have not controlled them. The 
Act is very weak. After all these calamities, the Andhra 
Pradesh Govemment has prepared a legislation and 
requested the Union Govemment to amend the Act, so that 
we can take action against the culprits. 

That is also pending with the Union Government. We 
are awaiting its clearance. If the Union Govemment gives 
its clearance, then, we will take strict action against those 
who commit such mistakes. The Union Govemment should 
take immediate action on this. Otherwise, it will become 
very difficult for us to tackle such persons. 

On behalf of my party, the TOp, I would like to say 
something regarding urea. The hon. Minister of Agriculture 
has told this House about the economic and the scientific 
approaches. 
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MR. CHAIRMAN : You can talk about it at the time 
of the Budget discussion. 

SHRI K. YERRANNAIDU : Sir, It is a farmers' issue. 
There is an additional burden on the fanners. That is why 
I am making this request. 

Everybody knows that usage of more of urea affects 
the land. We are taking steps to educate the farmers 
through pamphlets and other means. This immediate 
increase in the price of urea affects the farmers. That is 
why it is my party's request to reduce the remaining fifty 
percent also. 

{Translation] 

PROF. JOGENDRA KAWADE (Chimur) : Mr. Chairman, 
Sir, the discussion has been initiated in the House right 
from the day the Lok Sabha session commenced over the 
issue of suicides being committed by the fanners of our 
country. It is a matter of great concern that even now these 
suicides continue. The House has taken this issue seriously 
and from the first day itself, discussion on the subject has 
started. Hon'ble Prime Minister has said that this issue of 
suicides by farmers should be taken seriously but we have 
seen that since yesterday, when this discussion was 
started, he has not been present in the House. This shows 
how serious is our Hon'ble Prime Minister towards this 
problem. Therefore, I express my annoyance. 

14.52 hr.. 

[SHRI K. YER_AIOIJ in the ehai" 

As far as the question of suicide by farmers is 
concerned, the feeling of despair and failure growing 
among the farmers of the country, must be stopped, 
particularly in Andhra Pradesh, Vidharba region of 
Maharashtra, Karnataka and in many other states of the 
country. Yesterday, very serious discussion was held in the 
House and even today discussion is being held about 
suicide by farmers. In Maharashtra, particularly in 
Vidharbha region, atleast 51 farmers have committed 
suicide and the number is still increasing. 

Mr. Chairman, Sir, I would like to bring to the attention 
of House that very little heed is being paid to the agony 
and the sorrows of farmers. Here everyone of us belonging 
to any party or organisation says that we should rise above 
party politics and ponder over the problems of farmers but 
we keep on levelling allegations and counter-allegations 
whereas very less effort is made to solve the problems 
of farmers. In Maharashtra, where the fanners have 
committed suicides, there due to heavy rains and 
hailstorms the crops have been damaged resulting in 
ruination of farmers. The famine like situation has arleen 
in Maharashtra, Andhra Pradesh and aome other states 
due to which farmers have been committing 1UIctde. 

It is really shameful for the Government and this 
country. I would like to draw the attention of the 
Government towards this matter. In Vidharbha region of 
Maharashtra crops of farmers have been damaged due to 
heavy rain and hailstorm and. thus, farmers suffered heavy 
losses. Now farmers are not in a position to repay the loan 
taken from banks. rural banks. NABARD, District banks and 
co-operative banks. But the Government did not give any 
relief in the matter of repayment of loan. Such incidents 
of committing suicide by farmers would not have 
occurred. had timely relief been provided to farmers. The 
Government had not taken the matter seriously and 
immediate relief was not provided to fanners, who lost their 
crops due to heavy rain and hailstorm. Those farmers 
would not have committed suicide if timely relief was 
provided to them. 

Sir. just now one of our friends has stated that situation 
has improved but at the same time it has also t:leen stated 
that the Government or any Minister is not responsible lor 
the hailstorm, heavy rains or drought. I would like to say 
in this House that the Government is not responsible for 
it. Government or hon. Prime Minister is also not 
responsible for the problem of increasing population, even 
then Chief Ministers. Prime Minister and the Government 
are trying their best to solve the problem, in the same way 
the Government should evolve measures for solving this 
problem and checking the growing tendency of committing 
suicides by farmers. 

{Eng/ish] 

MR. CHAIRMAN : Many hon. Members are there to 
speak. At 3.30 p.m. we have to take up Private Members 
BUSiness. That is why I am requesting you to complete 
your speech. 

{Translation] 

PROF. JOGENDRA KAWADE (Chimur) Sir, I will 
conclude my speech within few minutes. 

Ours is an agricultural country and our economy is 
mainly dominated by agriculture. Agriculture is the base 
of our country's economy. Our country cannot develop If 
it has a week base. 74 percent population of our country 
lives In villages. The balance of our economy would get 
upset and the economy would be ruined if the problems 
of farmers are not considered seriously, The loans taken 
by farmers from banks should be waived off if we want 
to check the suicides being committed by farmers. The 
Employment Guerantee Scheme was introduced in 
Maharashtra but that was not implemented effectively. 
Increase In the pricet of urea has al80 subdued the relief. 
The Govemment has given a relief of RI. 1 lakh each to 
familial of farmers who committed luiCide In Maharaahtr., 
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Andhra Pradesh and Karnataka. I would like to say in this 
House that no arrangements were made to fulfil the 
minimum needs of farmers when they were alive and now 
a relief of Rs. 1 lakh is being given to their family members. 
In my view, it is injustice to the families of farmers. In place 
of 1 lakh at least Rs. 5 lakh should be given as relief to 
each affected family. All the drought affected farmers 
should be encouraged morally and given economic as well 
as other assistance. 

Sir, I would like to make another point. Agriculture is 
the base of our Industry and, thus, it is a basic industry. 
Basic and structural industries have been nationalised 
under the Industrial Policy of the country. The maker of 
the Constitution of India, Baba Saheb Dr. Ambedkar had 
stated that basic industries, which provides raw material 
to other industries should be nationalised. In this way 
agriculture can be considered as a basic industry and this 
should also be nationalised. 

15,00 hrs. 

Sir, I would like to know whether the Government 
propose to nationalise agriculture for solving this problem? 
I would like to say that the farmers who committed suicide 
were marginal farmers who owned only 2 or 3 acres of 
land. I request this House and the Govemment to make 
arrangements for providing relief to them. The Govemment 
should not show only slackness towards the problems of 
farmers especially in such a serious situation of drought, 
whf'n farmers have suffered huge losses. Government 
!::hould work with utmost urgency for providing relief to 
farmers. 

Sir. I shall not take much time but I must raise my 
demand to complete the irrigation project 'Indira Sagar 
Prakalp' in my Parliamentary constituency in Maharashtra 
so that farmers could be benefited. It is lying incomplete 
lor paucity of funds. Sir, through you I would like to 
say that the Government should consider this issue 
seriously 50 that farmers could be encouraged. They 
should feel that government is concemed about their 
problems and is paying attention to solve them. Not only 
that, the Government should provide relief to the affected 
farmers and tak& effective decisions in this regard. With 
these words I conclude and thank you for allowing me to 
speak. 

{Eng/ish] 

SHRI VAlKO (Sivakasi) : Mr. Chairman Sir, with a 
heavy heart, I share the grief and tears .of the be~eaved 
members of the families who have lost their bread winners. 

Sir, this is a grave tragedy that the farmers of this 
country had to commit suicide, ending their lives, for the 

simple reason that they could not clear the debts which 
have fallen on their shoulders like a rock. When they see 
that the crops they have cultivated are ending in a failure 
and when the crops die, the hope and confidence of the 
farmers also die. 

Some years back, this tragedy started in the State of 
Andhra Pradesh, that is, your State and today, I understand 
that more than 500 farmers have committed suicide in the 
State of Andhra Pradesh, Kamataka and Maharashtra. This 
does not mean that only these 500 farmers were facing 
crises. It is only the tip of the iceberg. There are millions 
and millions of farmers who are facing the misery and 
because of the fact that they could not leave their family 
members in lunch, they do not dare to commit suicide. It 
is a psychological question. Why has this tragedy 
happened, Sir? 

It is because the farmers are emotionally attached to 
the soil. They cannot give up the profession. I come from 
a peasant family. Even if there is a temptation to give up 
the profession to go to some city or town to find some 
other profession, they cannot give up the pr fession 
because they are emotionally attached to the soil. They 
worship the soil as Mother Earth. They cannot give up the 
profeSSion. When they cultivate the crops, they put all the 
energy, resources, borrowed money-everything. Throughout 
the night, they brave scorpions and snakes. At the dead 
of night, they go to irrigate their fields. When they find that 
the crops that they cultivated have died, their hopes are 
totally shattered. It is because of so many reasons. 

Many of my friends expressed for what reasons do 
they commit suicide. It is due to the calamities of nature. 
Agriculture is a gamble of the monsoon. There are spurious 
pesticides and fertilisers. They spend their money to 
purchase fertilisers and nesticides. The pesticides fail to 
attack the pests. The farmer goes to the land where the 
pesticide was used to protect the crop. When it tails, he 
goes to the field and consumes the pesticide and ends 
his life. This is the greatest tragedy. 

There were days when we were importing foodgrains. 
This goes to the credit of the farmers. The farmers have 
brought credit to the country that we have not only become 
self-sufficient but we are also in a position to export our 
foodgrains. I do not understand the rationale why we are 
importing the foodgrains. We have to protect the farmers. 

Of course, I commend our Minister of Finance for many 
measures he has introduced. He announced in his Budget 
speech to promote and protect the farmers, particularly the 
agriculture sector. At the same time, I fully commend his 
giving a boost to agriculture. When he is increasing the 
price of urea by a small amount, may I ask the hon. Minister 
of Finance to give up that idea at all? When you reduced 
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it by 50 paise, it was greated. I hopa, he will again come 
and announce that the whole raise will be given up. We 
have taken very effective measures to protect the 
agriculture sector. When he is giving a boost to the 
agriculture sector, when he is protecting the farmers, then 
our opponents try to take this point to use it against 
agriculturists. Why should we give a handle to our friends 
from the other side? That is my point. . . . (Interruptions) 
They cannot find any other argument against our proposals 
regarding the agriculture sector. They would not appreciate 
whatever measures have been Introduced in his Budget 
speech. . . . (Interruptions) The farmers should be given 
protection through crop insurance. We should not give it 
halfway. I agree with Shri Nadendla Bhaskara Rao. I expect 
our hon. Minister of Finance and also the Minister of 
Agriculture to adulate the policy of giving crop insurance 
for the farmers. When the crops failed, they could not clear 
the debts. They are born in debt, they live in debt and 
they die in debt. It is passed on from the present generation 
to the coming generation. Therefore, a way should be found 
out. The Reserve Bank of India should be taken into 
confidence. The NABARD should give instructions to the 
district cooperative banks and other banks which give 
loans. 

Sir, the debts should be cleared; the debts should be 
written off; the long pending debts which the farmers could 
not repay should be written off. 

Sir, last year in our State there were heavy rains 
continuously for more than 45 days. The sheep there 
suddenly developed a peculiar disease, which was called 
the blueton, and more than 50,000 sheep died within 
minutes. First, they shivered, then they fell on the ground 
and died instantaneously. For the farmers who were 
supporting their families with the support of these sheep, 
this incident was like a bol! from the blue. The State 
Government had announced a compensation of Rs. 300 
per sheap and goat. But the market selling price of the 
sheap and goats were about Rs. 1,000. So, we demanded 
that Rs. 1,000 should be given to the affected people 
whose sheep and goats had perished at one stroke. Even 
the other day we had a demonstration on this. 

Sir, there are so many ways in which the farmers are 
affected. It could either be on account of failure of crops: 
or it could be on account of their inability to repay the debts. 
Therefore, the Government should take into consideration 
the plight of the farmers and should see that there are 
no debts for the farmers and there are no suicides by the 
farmers. In order to achieve this objective, there should 
be a better comprehenSive Crop Insurance system and 
better subsidies. This Government has already announced 
in its National Agenda for Govemance and has committed 
that subsidies would continue: subsidies would be direct 
and subsidies would be effective. 

Sir, I would not like to take much time of the House 
at this juncture but I would like to point out one more 
problem being faced by the farmers. The subsidies which 
are meant for the farmers, most of it do not reach them 
directly. The one subsidy which reaches the farmers is free 
electricity. This facility of free electricity to the farmers 
should continue. The Government proposes to bring a Bill 
in this regard. But this facility which reaches the farmers 
directly should continue. 

Sir, the plight of the farmers is the concern of the whole 
country. Therefore, this Government should take all steps 
to protect the interest of the farmers. Of course, this 
Government has done a commendable job by giving a 
boost to the agricultural sector. But this should continue. 
Some of our friends have demanded a probe to be 
conducted on this issue of suicide by farmers. A Committee 
was appointed and they have done an in-depth study about 
the various reasons for which it happened. Therefore, I 
would like to submit that the plight of the farme;s should 
be taken into consideration. 

Sir, the farmers are the backbone of this country. Hon. 
Chairman, Sir, when you were speaking, you also referred 
that the farmers are the backbone 01 this country. 
Everybody is saying that the farmers are the backbone 01 
the country. It is really true. Nobody can see the backbone 
and therefore everybody is telling that they are the 
backbone of the country. The backbone 01 the country is 
not at all cared for. Therefore, the Government should take 
steps to protect the farmers. At least, hereafter there should 
not be any talk of suicide by farmers. 

MR. CHAIRMAN : Shri Rajesh Pilot, the Private 
Members Business will commence at 3.30 p.m. There are 
quite a few Members to speak on this subject. 

(Interruptions) 

MR. CHAIRMAN: Just a minute. I am posing thiS issue 
before the House. What should we do now ? The Private 
Members' Business will commence at 3.30 p.m. 

(Interruptions) 

MR. CHAIRMAN : If the House agrees, there IS no 
objection. 

SHRI RAJESH PILOT : Sir, we have still 15 minutes 
for the Private Members' business to commence. As has 
been decided by the BAC, the Private Members' auslneu 
will go up to six o'clock. If the hon. Members agree to ait 
beyond six o'clock, then we can finish it today otherwise 
it would have to be carried forward tomorrow. There is no 
other option. It is because everybody wants to speak on 
this subject. It is a very sensitive 1Ubject. 

Over and above that, -the recent hike in fertilizer pricea 
have added a new dimension to the subject. Everybody 
would like to apeak on Ihls subject. Now, I! is up 10 the 
Government 10 deoIde whether they would like 10 continue 
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the discussion today or they want us to come tomorrow 
on the same subject. We leave it entirely to the 
Government to decide whichever way they want to decide. 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL) : Chairman, Sir, it would 
be better if we continue the debate tomorrow. I will reply 
to the debate tomorrow. 

SOME HON. MEMBERS : Yes, Sir. 

MR. CHAIRMAN : Since the Minister has also agreed 
to it, we will continue the debate tomorrow. 

SHRI V. DHANANJAYA KUMAR (Mangalore) : Mr. 
Chairman, Sir, the House has been discussing 5 the grave 
situation that has arisen on account of suicides committed 
by a number of peasants and agriculturists belonging mainly 
to three States, that is Andhra Pradesh, the State from where 
you, Mr. Chairman, come. I referred to the State of Chairman 
because the number of suicidal cases are more in Andhra 
Pradesh than in any other State. The other States are, the 
State of Karnataka, from where I come, and Vidharbha, a 
part of Maharashtra. I sincerely feel that this serious 
discussion should evolve remedial measures so that 
Immediately the suicidal tendency should be checked. This 
discussion should evolve a long term policy decision 
evolving an Agriculture Policy which would effectively 
prevent recurrence of such suicidal tendencies for ever. 

Broadly two reasons are being mentioned for the 
suicides committed by the pea!:'!nts. One reason is, heavy 
burden of loan and thp other is the failure of crops. So 
far as :he burden of loan is concerned, some device can 
be evolved. We can have rescheduling of loans. Even the 
Interest can be funded. Prof. Chandumajra gave a very 
good suggestion. He suggested that the Government 
should take a decision that in any case the interest burden 
should not go beyond the principal amount. The banks or 
other financial institutions should be told in unequivocal 
term that they cannot collect Inte~e:;t more than the 
principal amount that was lent to the farmers. 

So far as the failure of crop is concerned, no doubt 
the hon. Finance Minister has tried his best to make a 
specific provision in the Budget which was presented 
yesterday, but that would not suffice. A very effective 
method will have to be evolved for this purpose. I do not 
want to politicise the issue but before we take any decision 
which would have a long term effect, we should also 
enquire Into the reasons as to why the farmers were driven 
to commit suicides. In my sincere opinion, the failure of 
the successive governments, both at the Centre and the 
States, to effectively take remedial measures and also to 
implement various policies which we talk about very often 
are the main reasons behind it. So far as an agriculturist 
is concerned, agricultural produce is the only source of 
income for his livelihood. We call the farmer the backbone 
of the country and that he feeds the entire nation! 

As rightly said, it is not within the realm of the farmer 
to decide the price for his produce. He is entirely left at 
the hands of the middleman, the trader and the hoarder 
in this regard. The market forces are such that the farmer 
is denied his due share every time. He never gets 
remunerative price for his produce. There are many other 
reasons. 

To improve agricultural output and to provide better 
facilities we suggest many methods. This subject of better 
output is discussed umpteen number of times covering the 
aspects as to how to improve irrigation facilities, how to 
provide better storage facilities and then as to how to 
improve the transportation system. We also talk about 
making known to the farmer the latest post-harvest 
preservation technologies etc. Many other things are 
discussed but we are unable to properly implement the 
decisions. We must thank the hon. Finance Minister that 
under the leadership of Shri Atal Bihari Vajpayee, the most 
able Prime Minister of the country, he has taken the bold 
decision to augment the funds allocated for agricultural 
sector. Just yesterday the whole country has heard the 
Finance Minister say in his Budget Speech that the 
allocation for agricultural sector has increased by 58 per 
cent. Never in the history of independent India had it 
happened. 

In our system of governance, the Government of India 
at Delhi can take decisions. They can prepare the plans 
and chalk out the programmes. But they will have to be 
implemented by the State Governments and further down 
by the Zilla Parishads, Zilla Panchayats, Taluka Panchayats 
and ultimately by the Gram Panchayats. So, until and 
unless the goals are fixed in the minds of people at the 
ground level, people who actually implement these 
programmes, the situation will not improve. 

Each party is in power in one State or one local body 
or the other. I would earnestly request all the concerned 
people to sit together and think, cutting across the party 
lines. We will have to have to have a strong will to tackle 
this problem. Then only we can find a remedy for this 
tendency among farmers to commit suicide. 

So far as Karnatka is concerned,1 will say a few words 
and then conclude. As is known, the suicides committed 
were on account of failure of the Tuvar Dal crop and also 
because of the steep fall in prices. Apart from that, a 
tendency is developing there now in respect of rubber crop. 
I do not find anybody from Kerala Sitting here, except my 
friends from RSP and from Ponnani. They can appreciate 
this fact. The prices of rubber have collapsed. The price 
which was Rs. 60 a kg six months ago has fallen to Rs. 
22 to Rs. 24 a kg. The farmers of these crops have no 
other go but to tread the path of the agriculturists who have 
committed suicide. So, I would request the Government to 
take preventive measures by calling a halt for import of 
synthetic rubber. 
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We haw to take immediate steps to get a remunerative 
price for the rubber products and stop importing synthetic 
and rubber that are being imported under tha Open General 
Licence. It is estimated at least at Rs. 50 per kg. Otherwise, 
the rubber growers cannot survive. 

Same is the case with coconut, area and pepper. 
Producers of these crops heavily depend on market forces. 
With the SAARC agreement in operation and with the 
liberalisation policy being adopted by the successive 
Governments, the farmers are at a loss to know whether 
they will be able to get, forget the remunerative price, at 
least the cost price for their produces. 

In the light of all this, hard decisions have to be taken 
by the Govemment. I hope even our friends sitting across 
in the Opposition benches also would agree that all of us 
should join to chalk out a proper long-term perspective plan 
so that not only the lives of the agriculturists but also the 
whole country could be saved. We are feeling proud many 
a time that today our agriculturists have contributed so 
much that we are holding our heads high. I am very proud 
that we have become self-sufficient in the production of 
food. Urgent measures will have to be taken in this regard. 

With this observation, I hope and pray that good sense 
would prevail upon all of us to come to a proper conclusion 
to solve this problem. 

Thank you very much for giving me the opportunity. 

MR.CHAIRMAN. This discussion will continue tomorrow 
also. 

15.28 hrs. 

RE : BUDGETARY HIKE IN UREA PRICE 

MR. CHAIRMAN: Now, Shri Rajesh Pilot, would you 
like to raise some point or you want the hon. Finance 
Minister to make a statement ? 

SHRI RAJESH PILOT (Dausa) : During Zero Hour, we 
have raised it and the hon. Speaker has assured us that 
the hon. Finance Minister would come and answer. 

[Translation] 

You have heard the views of all the hon. Members 
of the House. Whether they belong to the ruling party or 
the opposition. All of them have unanimously said that the 
increase in the prices of urea by Rs. 1 per kg. will burden 
the farmers further. The whole House feels that this 
additional burden on farmers should be reduced. I also 
think that Yashwant Sinha ji has also 00\ taken this decision 
happily but circumstances have forced him to do so. I would 
request that instead of going by the scientific approach 
made by Minister of state in the Ministry of Agriculture, in 
vIew of the feelings expressed by the august House the 

hon. Yashwant Sinha should consider this demand and roll 
back the increase in price of Urea. 

Mr. Chairman, Sir, I feel that some injustice has been 
done to farmers we all are talking about developing agro· 
based agriculture. In this speech hon. Minister of Finance 
had also said that agro-based agriculture should be 
encouraged if we really wish to increase 58 per cent agro-
based. But for doing so it should be kept out of the ambit 
of tax. Yesterday I could not got your point completely 
because you have increased excise duties on some food 
items. 

This sector has to be kept tax free if you wish to 
develop agro based. I feel that this government has raised 
the prices of tractor due to some misunderstanding. These 
were not raised by several previous governments. 

Mr. Chairman, Sir, I have brought these three four 
points to the notice of hon. Minister of Finance and I 
request that these should be considered sympathetically. 

(English] 

MR. CHAIRMAN: Please sit down. No interruptIons. 
please. 

(Interruptions) 

SHRIMATI KAILASHO DEVI (Kurukeshetra):Mr. 
Chairman, Sir, I would like to make a submission that these 
points should be considered sympathetically as prosperity 
of farmers is essential for prosperity of the country. I. 
therefore, request that the issue of providing relief to 
farmers shoutd be given priority. 

{English} 

SHRIINDRAJIT GUPTA (Midnapore): Could I just take 
one minute before the hon. Finance Minister starts hIS 
speech? 

MR. CHAIRMAN: Hon.Speaker has assured Shn 
Rajesh Pilot that the hon. Finance Minister would reply. 
We have to take up Private Members' Business at 1530 
hours. Every one will get a chance to raise the ISSUO when 
we take up the Budget for discussion. 

SHRI INDRAJIT GUPTA: Let me raise the pOint, then 
we can deal with the same later on. 

MR.CHAIRMAN: All right. 

{Translation] 

SHRI INDERJIT GUPTA: Mr. Chairman, Sir, I think I 
am not mistaken and you can correct me if I am mistaken. 
Yesterday hon. Minister of Finance had made announcement 
and that was mentioned in his written speech that a tax 
of Rs PO' . 1 per kg had been imposed on urea. You may ~ 
it tax or Increase whatever II is. And today he is saying 
that he is prepared to reduce it to 50 paise. I would like 
to raise one question. Yesterday the budget was presented 
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formally and it was in the budget proposal. I would like 
to ask whether hon. Minister of Finance is constitutionally 
empowered to do so. He can made an amendment through 
Finance Bill. Whatever may be the procedure for it but he 
can not do so by delivering a suo moto speech here. It 
is a wrong proposal and defiles the sanctity of budget 
proposals. 

THE MINISTER OF FINANCE (SHRI YASHWANT 
SINHA): Mr.Chairman. Sir. this government's concern for 
welfare of farmers was expressed In my yesterday's 
speech. Not only allocation for agriculture has been raised 
in this budget but hon. Members would find that a serious 
effort has been made to solve the problems of farmers by 
improving the whole rural credit system. Today, in this 
House. we discussed the issue of commitllng suicides by 
farmers. In budget speech I made a mention that now 
farmers would not be compelled to commit suicide or 
imprisoned for delay in payment of loans. This question 
was not raised here but in various parts of the country, 
I have seen that at the time of sowing crops, farmers hide 
themselves In jungles because administration threatens 
them to imprison for non payment of debt. I felt this agony. 
Now this situation has changed and under the rule of this 
Govemment farmers would not be compelled to commit 
suicide or go to jail for delay in payment of loan. The issue 
of increase in prices of urea has been raised here. I would 
like to make a submission before the House that the 
revenue worth Rs. 1000 crore or 2000 crore, flamed by 
it does not maHer much. But the imponant thing is that 
the policies formulated for determining the prices of 
fertilizers in 1951 have distorted the ideal M.P. ratio of 4:2:1. 
Now this ratio has changed totally and has become 10:2: 1. 
My friend Sompalji was telling about the studies conducted 
in this regard which reveal that it is going to affect the 
fertility of soil adversely and our agricultural land may 
convert into a desert. In such a situation, all the members 
of this House whether they belong to ruling party or 
opposition would be held responsible for not taking timely 
action in this regard. 

I would like to say that in the budget of the Govemment 
of India. a meagre amount or Rs. 1000 or 2000 crore does 
not maHer much. This step was taken to lessen the 
consumption of urea and Increasing consu~ption of .other 
fertilizers so that distortion in prices of vanous fertilizers 
could be addressed. 

I would like to say that a study Group was constitu~ed 
by the Planning Commission which made a recommendation 
that by the end of 8th Five Year Plan, prices of urea should 
be raised upto 30 per cent. At that time our party was 

. Even then feeling the pulse of the House 
not In power.· II b ck the 
I made an Immediate announcement here to ro a . 

. 50 rcent It is a separate issue that how It 
pncould8s babY. ::ment~. I would like to tell hon. Indraj\l 
w Imp d t I lementation 
Gupta that it was an announcement an no mp . 

During discussion on budget, we will present it through a 
correct procedure. This budget is pro-farmer, for welfare 
of farmers and for strengthening rural economy. The whole 
country has this feeling towards this budget. With this view 
in mind, I have rolled back the increase by 50 percent. 
This is a pro-farmer budget and politics should not be 
played in this regard. Whether It i~ politics when we discuss 
the issue of suicide committed by farmers of the arrest 
of farmers? The Issue relating to farmers is not a political 
issue but an issue which should be discussed on priority 
basis for welfare of farmers and strengthening the economy 
of the country. I request the members to take this budget 
with the same spirit. 

SHRI INDRAJIT GUPTA : I have not raised a political 
point but a constitutional point . . . (Interruptions) 

SHRI YASHWANT SINHA : I am not replying to your 
point. 

SHRI INDRAJIT GUPTA : You cannot change your 
proposal in this manner . . . (Interruptions) 

[English] 

SHRI N.K. PREMCHANDRAN (Qullon) : Sir, this is not 
the situation of the farmers . . . (Interruptions) 

[Translation] 

SHRI AJIT JOGI (Raigarh) : It is an anti-farmer budget 
. . . (Interruptions) 

[English] 

MR. CHAIRMAN : Shri Raghuvansh Prasad Singh, 
please hear the Minister of Finance fire!. 

(Interruptions) 

[Translation] 

SHRI YASHWANT SINHA : I would like to say that 
prices of urea were raised to Rs. 3300 on 25.7.91 and 
raised further on 14.8.95. If it is an anti-farmer budget that 
what was that. What type of politics is it ... (Interruptions) 

[English] 

MR. CHAIRMAN : Nothing will go on record. No further 
discussion on this maHer. 

(Interruptionsr 

MR. CHAIRMAN : Now. we shall take up Private 
Members' Business. 

°Not Recorded. 
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15.38 " .... 
PRIVATE MEMBERS BillS - Introduced" 

(I) PrIwIe InvMUgetorw .111-

[EngHsh} 

SHRI AMAR PAL SINGH (Meerut) : I beg to move for 
leave to introduce a BUI to provide for the licensing 01 
private investigators and vest them with certain powers. 

MR. CHAIRMAN : The question is: 

"That leave be granted to introduce a Bill to provide 
for the licensing of private investigators and vest them 
with certain powers.· 

The motion was adopted. 

SHRI AMAR PAL SINGH : I introduce the Bill. 

15.38¥.. h .... 

(II) HIgh Court at Al18h11bad (E8tabllehment of a 
Pannanent Bench at Meerut) Bill· 

[English] 

SHRI AMAR PAL SINGH (Meerut) : I beg to move for 
leave 10 introduce a Bill 10 provide lor the establishment 
of a permanent Bench of the High Court al Allahabad at 
Meerut. 

MR. CHAIRMAN : The question is : 

-That leave be granted to introduce a Bill to provide 
for Ihe establishment of a permanent Bench of the 
High Court at Allahabad at Meerut.· 

The motion was adopted. 

SHRI AMAR PAL SINGH : I introduce the Bill. 

15.40 hrs. 

(III) National Population Policy Bill· 

{English] 

SHRI AMAR PAL SINGH (Meerut) : I beg to move for 
leave to introduce a Bill to provide for a national population 
policy and for measures to control the population in the 
country and for matters connected therewith. 

MR. CHAIRMAN : The question Is : 

"That leave be granted to introduce a Bill to provide 
lor a national population policy and lor measures to 
control the population in the country and for matte,. 
connected therewilh." 

The motion was adopted. 

·Published in the Gazette of India, Extraordinary, Part·II, 
Section·2 dated 2·6-98. 

SHRI AMAR PAL SINGH : I introduce the BiU. 

15.40'" h .... 

(Iv) Conatltutlon (Amendment) Bill· 

(Amendment of articles 302 and 304) 

[English} 

SHRI AMAR PAL SINGH (Meerut) : I beg to move for 
leave to introduce a Bill lurther to amend the Constitution 
of India. 

MR. CHAIRMAN : The question Is : 

"That leave be granted to introduce a Bill further to 
amend the Constitution of India." 

The motion was adopted. 

SHRI AMAR PAL SINGH : I introduce the Bill. 

(v) Population Control Bill· 

15.41 hra. 

{English} 

DR. T. SUBBARAMI REDDY (Visakhapetnam) : I beg 
to move for leave to introduce a Bill to provide for 
population control through compulsory slarilisation of 
certain persons: measures for promoting small family norm 
and for matters connected therewith. 

MR. CHAIRMAN : The question is : 

"That leave be granted to introduce a Bill to provide 
for population control through compulsory starilisation 
of certain persons; measures for promoting small 
family norm and for matters connected therewith.· 

The motion was adopted. 

DR. T. SUBBARAMI REDDY: I introduce the Bill. 

15.41~ h .... 

(vi) Compulsory Voting Bill· 

[Eng/ish} 

DR. T. SUBBARAMI REDDY (Viaakhapatnam) : Sir, I 
beg to move lor leave to introduce a Bill to provide for 
compulsory voting by the electorate in the country and for 
matters connected therewith. 

MR. CHAIRMAN : The question is : 

"That leave be granted to introduce a Bill to provide 
for compulsory voting by the electorate in the country 
and for matte,. connected therewith." 

The motion wa. adoptfld. 

·PubIIIhed in the CJazeIte of ",ndia, Extraordinary, Part-II, 
Saction-2 dated 2+98. 
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DR. T. SIJBBARAMI REDDY : I introduce the Bill. 

15.42 hra. 

(vII) Provlalon of Employment BIll" 

[English] 

DR. T. SUBBARAMI REDDY (Visakhapatnam) : Sir, I 
beg to move for leave to introduce a Bill to provide 
employment or for means and resources for self· 
employment to at least one adult member of every 
family. 

MR. CHAIRMAN : The question is : 

"That leave be granted to introduce a Bill to provide 
employment or for means and resources for self· 
employment to at least one adult member of every 
family." 

The motion was adopted. 

DR. 1. SUBBARAMI REDDY : I introduce the Bill. 

15.42'h hrs. 

(vIII) Cinematograph (Amendment) Bill" 

(Substitution of new section for section 3, etc.) 

DR. 1. SUBBARAMI REDDY (Visakhapatnam) : Sir, I 
beg to move lor leave to introduce a Bill further to amend 
the Cinematograph Act. 1952. 

MR. CHAIRMAN : The question is : 

"That leave be granted to introduce a Bill further to 
amend tho Cinematograph Act, 1952: 

The motion was adopted. 

DR. 1. SUBBARAMI REDDY : I introduce the Bill. 

15.43 hr •. 

(ix) Forest-(Conservatlon) Amendment Bill" 

(Insertion 01 new section 3c) 

[Trans/ation1 

SHRI BACHI SINGH RAWAT "BACHDA" (Almora) : Sir. 
I beg to move lor leave to introduce a Bill further to amend 
the Forest (Conservation) Act, 1980. 

{English) 

MR. CHAIRMAN : The question IS : 

"Thai leave be granted to introduce a Bill further to 
amend the Forest (Conservation) Act, 1980: 

The motion was adopted. 
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[Translation] 

SHRI BACHI SINGH RAWAT 'BACHDA' 
introduce the Bill. 

15.43Y.! hra. 

Sir, I 

(x) House of the People (Admlnlatnltlon) Bill" 

[English] 

SHRI G.M. BANATWALLA (Ponnani) : Sir, I beg to 
move for leave to introduce a Bill to provide for thEi 
appointment of a Commission to oversee the administration 
of the secretarial staff of the House of the People and for 
matters connected therewith. 

MR. CHAIRMAN : The question is : 

"That leave be granted to introduce a Bill to provide 
for the appointment of a Commission to oversee the 
administration of the secretarial staff of the House of 
the People and for matters connected therewith.· 

The motion was adopted. 

SHRI G.M. BANATWALLA : Sir, I introduce the Bill. 

15.44 hr •. 

(xi) DeclaratIon of A.aeta By Mlnlatera, Members 
of Parliament and CIvil Servanta Bill" 

{Translation] 

SHRI BACH I SINGH RAWAT 'BACHDA' (Almora) : Sir, 
I beg to move for leave to introduce a Bill to provide lor 
declaration and public scrutiny 01 assets of Ministers, 
Members of Parliament and Civil Servants. 

(English) 

MR. CHAIRMAN : The question is : 

"That leave be granted to introduce a Bill to provide 
for declaration and public scrutiny of assets of 
Ministers. Members of Parliament and Civil Servants." 

The motion was adopted. 

(Translation) 

SHRI BACHI SINGH RAWAT 'BACHDA' Sir, I 
introduce the Bill. 

15.44'h hra. 

(xII) Terrorlat and Dlaruptlve Actlvltlea (PreventIon) 
(Wlthdrawel of Legal Proceedlnga) Bill" 

{English} 

SHRI G.M. BANATWALLA (Ponnani) : I beg to move 
for leave to introduce a BIH to provide for withdrawal and 
prevention of aI/legal proceedings under the Terrorist and 

"Published In the Gazette of India. Extraordinary. Part·II, 
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Disr uptive Activities (Prevention) Act, 1987, which expired 
on 23 May, 1995 and for matters connected therewith or 
incidental thereto. 

MR. CHAIRMAN : The question is : 

"That leave be granted to introduce a Bill to provide 
for withdrawal and prevention of all legal proceedings 
under the Terrorist and Disruptive Activities (Prevention) 
Act, 1987 which expired on 23 May, 1995 and for 
matters connect8<i therewith or incidental thereto." 

The motion was adopted. 

SHRI G.M. BANATWALLA : I introduce the Bill. 

15.45 hrs. 

(xIII) R ... rvatlon (ServIces and Higher 
Education) Bill" 

{English] 

SHRI G.M. BANATWALLA (Ponnani) : I beg to move 
for leave to introduce a Bill to provide for adequate 
reservation in posts and services under the Central 
Govemment and its public sector undertakings and in 
higher educational institutions for the Scheduled Castes. 
the Scheduled Tribes, other backward classes and 
backward minorities and for mailers connected therewith. 

MR. CHAIRMAN : The question is : 

"That leave be granted to introduce a Bill to provide 
for adequate reservation in posts and services under 
the Central Govemment and its public sector 
undertakings and in higher educational institutions f( • 

the Scheduled Castes, the Scheduled Tribes, othElr 
backward classes and backward minorities and for 
matters connected therewith." 

The motion was adopted. 

SHRI G.M. BANATWALLA : I introduce the Bill. 

15.45Y.t hrs. 

{English} 

(xlv) Constitution (Amendment) Bill" 
(Amendment of article 15. etc.) 

SHRI G.M. BANATWALLA (Ponnani) : I beg to move 
for leave to introduce a Bill further to amend the 
Constitution of India. 

MR. CHAIRMAN : The question is : 
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"That leave be granted to Introduce a Bill further to 
amend the Constitution of India.· 

The motion was adopted. 

SHRI G.M. BANATWALLA : I introduce the Bill. 

15.46 hrs. 

(xv) Population Control Bill" 

[TranslatIon} 

SHRI BACHI SINGH RAWAT 'BACHDA' : Sir, I beg 
to move for leave to introduce a Bill to provide for measures 
to control population in the country and for mailers 
connected therewith. 

{English] 

MR. CHAIRMAN : The question is : 

"That leave be granted to introduce a Bill to provide 
for measures to control population in the country and 
for mailers connected therewith." 

The motion was adopted. 

[Translation] 

SHRI BACHI SINGH RAWAT 'BACHDA' 
Introduce the Bill. 

15.46'A1 hrs. 

(xvi) Unemployment Allowance Bill· 

{Eng/ish] 

Sir. I 

SHRI R. SAMBASIVA RAO (Guntur) : I beg to move 
lor leave to introduce a Bill to provide for unemployment 
allowance to all educated persons and for mailers 
connected therewith. 

MR. CHAIRMAN : The question is : 

"That leave be granted to introduce a Bill to provide 
for unemployment allowance to all educated persons 
and lor mailers connected therewith." 

The motion was adopted. 

SHRI R. SAMBASIVA RAO : I introduce the Bill. 

15.47 hrs. 

(xvtl) Tobacco Growers (Benefit) BIll" 

{English] 

SHRI R. SAMBASIVA RAO (Guntur) : I beg to move 
for leave to introduce a Bill to provide for the protection 
and welfare of tobacco growers. 
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MR. CHAIRMAN : The question is : 

"That leave to granted to introduce a Bill to provide 
for the protection and welfare of tobacco growers." 

The motion was adopted. 

SHRI R. SAMBAS IVA RAO : I introduce the Bill. 

15.47% hrs. 

(xvIII) Chilli Growers (Benefit) Bill" 

(English) 

SHRI R. SAMBAS IVA RAO (Guntur) : I beg to move 
for leave to introduce a Bill to provide for the protection 
and welfare of Chilli growers. 

MR. CHAIRMAN : The question is : 

"That leave be granted to introduce a Bill to provide 
for the protection and welfare of chilli growers." 

The motion was adopted. 

SHRI R. SAMBASIVA RAO : I introduce the Bill. 

15.48 hrs. 

(xix) Cotton Growers (Benefit) BIll" 

[EnglIsh] 

SHRI R. SAMBASIVA RAO (Guntur) : I beg to move 
for leave to Introduce a Bill to provide for the protection 
and welfare of cotton growers. 

MR. CHAIRMAN : The question is : 

"The leave be granted to introduce a Bill to provide 
lor the protection and welfare 01 cotton growers." 

The motion was adopted. 

SHRI R. SAMBASIVA RAO : I introduce the Bill. 

15.48 112 hrs. 

(xx) Constitution (Amendment) Bill· 
(Insertion of new Article 51 B) 

(Translation) 

SHRI MOHAN SINGH (Oeoria) : Sir, I beg to move 
for leave to introduce a Bill further to amend the 
Constitution of India. 

[English) 

MR. CHAIRMAN : The question is : 
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"That leave be granted to introduce a Bill further to 
amend the Constitution of India." 

The Motion was adopted. 

[Translation] 

SHRI MOHAN SINGH : Sir, I introduce the Bill. 

15.49 hrs. 

(xxi) The Constitution (Amendment) Bill" 
(Amendment or Article 174) 

[Translation] 

SHRIMOHAN SINGH (Oeoria):Mr. Chairman, Sir, I beg 
to move for leave to introduce a Bill further to amend the 
Constitution of India. 

{English] 

MR. CHAIRMAN: The question is: 

"That leave be granted to introduce a Bill further to 
amend the Constitution of India." 

The motIon was adopted. 

[Translation] 

SHRI MOHAN SINGH: Mr Chairman, Sir, I introduce 
the Bill. 

15.50 hrs 

(xxII) The Constitution (Amendment) Bill· 
(Introduce of Article 29 A etc.) 

[Translation] 

SHRI MOHAN SINGH (Oeoria) : Mr. chairman, Sir, I 
beg to move for leave to introduce a Bill further to amend 
the Constitution of India. 

(English) 

MR. CHAIRMAN: The question is: 

"That leave be granted to introduce a Bill further to 
amend the Constitution of India." 

The motion was adopted. 

{Translation] 

SHAI MOHAN SINGH: Mr. Chairman, Sir, I introduce 
the Bill. 

·Published in the Gazette of India, Extraordinary, Part-II . 
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15.11 hr8. 

(xxiII) Unl".r81t1n and CoIlegea (ReHMItion of 
Yacanclft In PMt for Scheduled c.atea 

and Scheduled Trtbes) BIII* 

{Translation] 

SHRI MOHAN SINGH (Deoria): Mr. Chairman, Sir, I 
beg to move for leave to Introduce a Bill to provide for 
reservation of vacancies in posts for Scheduled Castes and 
Scheduled liibea in Universities and Colleges. 

[English] 

MR. CHAIRMAN: The question is: 

"That leave be granted to introduce a Bill to provide 
for reservation of vacancies In posts for Scheduled 
Casts and Scheduled Tribes in Universities and 
Colleges." 

The motion was adopted. 

{Translatio,,] 

SHRI MOHAN SINGH: Sir, I introduce the Bill. 

15.51~ hr8. 

(xxiv) Indian Penal Code (Amendment) Bill" 

(Amendment of Section 376) 

{Translation] 

SHRI PRABHU DAYAL KATHERIA (Ferozabad) : Mr. 
Chairman, Sir, I beg to move for leave to introduce a Bill 
further amend the Indian Panel Code. 

[English] 

MR. CHAIRMAN: The question is: 

"That leave be granted to introduce a Bill further to 
amend the Indian Penal Code." 

The motion was adopted. 

{Translation] 

SHRI PRABHU DAYAL KATHERIA: Mr. Chairman, Sir, 
I introduce the Bill. 

15.52 hra. 

(xxv) Scrutiny of Aseeta of Minister, Mambera of 
Partlament and Public Servants Bill· 

{Translation] 

SHRI PRABHU DAYAL KATHERIA (Ferozabad): Mr. 
Chairman, Sir, I beg to move for leave to introduce a BUI 
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to provide for scrutiny of assets of Minister, Members of 
Parliament and Public Servents. 

[Eng/fBh] 

MR. CHAIRMAN: The question is: 

"That leave be granted to introduce a Bill to provide 
for scrutiny of assets of Ministers, Members of 
Parliament and Public Servants." 

The motion was adopted 

{Translation] 

SHRI PRABHU DAYAL KATHERIA: Mr. Chairman, Sir, 
I introduce the Bill. 

15.53 hra. 

(xxvi) Repreaentatlon of the People 
(Amandment) Bill· 

(Insertion of new Section 8 B) 

{Translation] 

SHRI PRABHU DAYAL KATHERIA (Ferozabad): Mr. 
Chairman, Sir. I beg to move for leave to introduce the 
Bill further to amend the representation of the people, 1951. 

[English] 

MR. CHAIRMAN: The question is: 

"That leave be granted to introduce a Bill further to 
amend the Representation of the People Act. 1951'-

The motion was adopted 

{Translation] 

SHRI PRABHU DAYAL KATHERIA : Mr. Chairman. Sir, 
I introduce the Bill. 

15.54 hra. 

[English] 

PRIVATE MEMBER'S RESOLUTION 
National Houalng Policy 

MR. CHAIRMAN: The House will now take up IIem 
NO.27·lhe Resolution on National Housing Pohcy by Dr. 
Laxmlnarayan Pandey. Before we take up the Resolulion 
for discussion, we have to fix lime for discuaaion. Shall we 
fix two hours? 

SEVERAL HON. MEMBERS: Yea. Sir. 

MR. CHAIRMAN; Dr. Laxminarayan Pandey. 
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[Translation} 

DR. LAXMINARAYAN PANDEY (Mandsaur): Mr. 
Chairman, Sir, we are going to discuss an issue which 
effects all of us. In a large country like India where more 
than 50% of ita population live below the poverty line and 
where Housing is one of the other basic problems being 
aggravated by the ever rising population. This problem 
concems one and all. 

15.55 hr •• 

[SHRI BENI PRASAD VERMA in the Chailj 

Crores of people are deprived of this facility and those 
who are enjoying this facility are still having inadequate 
one. This problems is prevalent in the rural as well as in 
the urban areas. Though attention was paid to this problem 
from time to time and efforts were made to formulate a 
National Policy in this regard and even resolutions were 
passed in the House but the same could not be 
implemented in the way they should be. The result is that 
the people who want to lead a normal life are compelled 
to live in the open or under the over-bridges in the 
metropolitan cities. Some of them are living in hut!'l in big 
cllies. Crores of these people with their small children are 
leading their life in unhygeinic conditions along the open 
drains. On one side there are these huts and on the other 
side there is a dirty nullah with insects breeding in it. As 
we discuss the problem of food and employment, we 
should also express concern about shelter. 

Sir. there was a proposal to evoillt' a national Housing 
Policy In 1992 and the matter was discussed in House and 
the resolution was passed in the year 1994. It was the 
responsibility of the Planning Commission to fix the targets 
and accordingly necessary allocation was to be made in 
5 year Plans. But Planning Commission did not take it 
seriously. As a result crores of people are still with~ut 
shelter and are compelled to live miserably. A declaration 
has been given by the United Nations which states that 
an arrangement will be made to provide shelter to every 
person by 2002. The pace which was needed to be kept 
In this arrangement is missing. It was being discussed that 
houses will be constructed under this plan and also under 
Indira Awaas Yojna. The efforts made by various agencies 
like the HUDCO and the private agencies could not make 
much dent into the problem. 

Similarly, houses were built in the rural areas also 
under 20 Point Programme but these houses were not 
completed even in 5, 10 or 20 years. The .houses ~Ich 
were constructed, collapsed just after their completion. 
Consequently, problem of Housing remained as. it was. 
Initiative to build the House under Indira Awaas YOlna was 
taken but the efforts made were not fault free. 

16.00 h .... 

Today we are very much concerned about this problem. 
A policy decision has been taken in this regard and it has 
been mentioned in the national agenda that a Housing 
Policy will be formulated with a target • to provide houses 
to poor and deprived people on priority basis by 
constructinglakhs of houses every year." However, it has 
not been clearly stated what will be the policy in this regard. 
I would like the Govemment to state clearly about it. I am 
quoting few lines from the national agenda:-

·Shelter is the basic need of the man which should 
be fulfilled on the priority basis. Therefore a national 
Housing policy will be formulated on the advice of State 
Governments with the aim to provide shelter to all. To 
achieve this target, 20 lakhs additional dwe"'ng units 
will be constructed every year. Like other programmes, 
emphasis will be made to provide benefit to poor and 
deprived people." 

I would like to know from the hon'ble Minister as to 
when this policy will be formulated for which the decision 
has already been taken ? Will a comprehensive bill to 
remove the disparities coming in the way of implementing 
the policy will be presented so that the work would be 
completed in a definite time frame and the problem could 
be resolved. Private agencies are also involved in this work 
but their involvement is on the basis of profit only. These 
agencies are getting more and more benefit. Therefore, 
there is a saying now-a-days that ·on one side there Is 
a network of land Mafia and on the other hand there are 
large number of touts associated with them." This network 
of land grabbers involve all types of people including those 
involved in construction of houses. I am quoting The Times 
of India dated 26th January, 1996 which says that Private 
agencies have completely failed in their efforts. 

[English} 

"The Haryana model of involving the private sector in 
the housing Industry has not yielded the expected 
results,. at least in the pilot phase launched with much 
fanfare in Gurgaon in the early 1980&. 

Successive govemments have, over the years, 
enacted laws and simplified procedures. Powers have 
been delegated to the enforcement agencies, including 
the police, to nab land-grabbers and check 
mushrooming unauthorised colonies. The law makes 
it incumbent on private developers to earmark at leas1 
10 per cent of the total plotted area for developed sites 
to be allotted, at affordable rates, to the homeless 
among the economically weaker sections." 

[Translation} 

I was submitting that private agencies have not yielded 
the desired results this time aIao. Their contribution was 
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not much and their involvement was purely for the 
profit. Rajasthan has done much in the field of Housing. 
It has been stated in Rajasthan Patrika of 4th January 
that :-

"Rajasthan Housing Board has decided to complete 
its House Building projects in prescribed time and to 
set up a vigilance cell to check the illegal construction 
and land grabbing. This cell will submit its detailed 
report whether the houses being constructed by the 
Board have been completed on lime or not. No 
provision has been made for such a cell in the Board's 
Act. Therefore, this cell will be constituted in the name 
of keeping check over the House Building Project. This 
cell will also be responsible to check the illegal 
construction and land grabbing.· 

Similarly, some other states have also taken such 
decisions but failed to implement them. Chamber of 
Commerce has also expressed great concem about it. 

Sir, today in the present circumstances we require 
crores of houses. In the year 1992-93, 350-400 crore 
houses were needed. If the situation continuous like this 
by 2002, the requirement of houses will be more than the 
target and it will be a matter of concern for us. National 
Housing ~Jlk. life Insurance Companies and Urban 
Housing De~elopment Bank should help to solve this 
problem. 

As I have said only few states have been benefitted 
by the progranvnes undertaken to build the House but such 
needy States could not get the desired benefits. Housing 
problem is still there. I was stating about the States where 
people are still living in very pathetic conditions. Even after 
the efforts made by HUDCO and other private agencies 
and housing plans made by Housing Boards of various 
State Govemments, there is a great need of houses in the 
rural areas. There is no proper Housing in the villages. 
People are facing hardships there. NRls are willing to help 
in this regard. We should take their help also. 

The State of Madhya Pradesh is very backward in this 
regard. The State deoa not have the require number of 
houses there. In the cities like Indore, Bhopal, Uliain, 
Mandsaur, Jabalpur and Rallam, the number of hutments 
are increasing in proportion to the population. 

Recently, I visited Rewa Nagar. That area was in the 
grip of flood and the most affected were theee hutments. 
People live in these hutments in the absence of any other 
aHemative. I understand that the housing problem is the 
joint responslbilHy of Centre and State Governments which 
we have failed to accomplish. Therefore, , have requested 

that a National Housing and construction policy should be 
evolved with a resolve to construct a specific number of 
houses within a definite time frame and provide them to 
the poor and deprived people. 

I would Uke to cite an example. Some houH8 were 
constructed by the State Govemment of Madhya Pradesh. 
But the people of poor and deprived classes failed to pay 
even the cost fixed for these houses. I had seen those 
places where these house have been constructed. They 
remained unoccupied as poor and deprived people were 
not able to make the payment and after 5 years they 
collapsed or the material was taken away by the people. 
Hence, the efforts which are being made are not proper 
and adequate. The matter should be seriously considered. 
I do not want to go into the details of the state-wise plans 
as approved by the HUDCO but the concern which I have 
shown for the states like Madhya Pradesh, Maharashtra 
has not even been shown. This plan requires action on 
war footing but the some has not been done. Land should 
be made available at a low cost for Housing purpose. 

I would like that the Resolution which I am going to 
present before the House should be pondered over 
seriously. I would also request the Hon'ble Members and 
the august House to support my resolution and show 
consensus so that the primary requirement of the SOCiety 
could be met. The Central Government should also deliver 
a message to us that they are also concemed about this 
problem in a serious manner. There are so many agencies 
and organisations which are giving suggestions and are 
working in the direction 01 solving this problem. 

I would like to mention about the news report published 
in Navbharat Times two days ago regarding lhe Housing 
f:cheme. As per their estimates 3 crore houses are required 
to be constructed, but in my opinion around 4 112 crores 
houses are required. 20 lakh more hOUH8 would be 
needed every year alongwllh the present housing 
programmes. To achieve this target the Ministry of Urban 
Affairs has decided 10 get the active co-operation of 
Department of Urban Development. While quoting this I 
would like to make a submission that all these agencies 
have realised that this necessity is a real challenge. If this 
House Building Plans are not being taken up on war-footing 
then in future this problem will become an acute one. This 
is a Scientific era and the houses should be conslrucled 
by using new teChnology. 

As I have stated that a declaration h.. been made 
by the United Nations to provide sheller 10 ai' by 2002 but 
it could not be materialised as has been NIed at the end 
of this paper. 

"Due to the ever increaalng population, the targe18 of 
providing houMa could not be achieved " such plana 
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are not taken upon on warfooting. The current shortage 
of 3 crore houses will be doubled during the next 5 
years." 

As I have expressed my concern that in coming years 
i.e. upto 2002, the housing requirement can be of around 
one thousand crore houses. This is an issue of concem .. 
(Interruptions) According to him the housing requirement 
might be of 6 crore houses but according to my estimate 
this figure can go upto one thousand crore. The 
government should evolve a definite policy and chalk out 
a definite programme in this regard. If need be, they should 
come forward with a comprehensive bill for this purpose. 
with these words,. I move my motion: 

"This House is of the opinion that Government should 
formulate a National Housing Policy on priority basis 
primarily for the benefit of poor and deprived persons 
with a view to solving the housing problem to a great 
extent in the next five years." 

(English) 

MR. CHAIRMAN : Motion moved : 

"'ThiS House IS of the opinion that Government should 
formulate a National Housing Policy on priority basis 
primarily for the benelit of poor and deprived persons 
with a view to solving the housing problem to a great 
extent in the next five years." 

SHRI PRITHVIRAJ D. CHAVAN (Karad): Mr.Chairman, 
Sir, I commend Dr. Laxminarayan Pandey for having 
brought this Resolution before the House. Housing, is next 
only to food and clothing. It is a prime necessity of life. 
We have not been successful in meeting the basic 
requirements of lood and clothing but we are very short 
of meeting even the barest minimum needs in housing. 
HOUSing being a State subject, Central intervention ~s 
limited to giving policy directives to State Governments In 
vanous Five Year Plans. There was no comprehensive 
national policy. But it was the U.N. Declaration of 
November, 1998 of the Global Shelter Strategy 2001 that 
called on all the national governments to bring out and 
formulate a National Housing Policy. This House debated 
the National Housing Policy which was formulated and 
brought before us in May, 1992. 

The BJP Government, in its National Agenda of 
Governance, talks of a new National policy called Nati.o~al 
HOUSIng and Habitat Poll~Y and seeks to add two million 
additional houses every year. Whether it is the 1~92 
National Housing Policy or another national poh~ which 
BJP Government is gOing to bring, for the first time ~he 
nation has started thinking in terms 01 a comprehenSive 
national policy. The 1992 policy, allhough may a~pear 
utopian, at least shows the direction to tackle what, .n my 

view, Is the most difficult problem facing the nation, the 
problem of houselessness. the problem of shelter 
inadequacy. 

Before we get into details of what needs to be done, 
let us look at the size of the problem. There are problems 
of grOwing urbanisation, slums, rural housing. tenancy 
rights and ownership rights. II is clear that the country is 
getting urbanised rapidly. The urban population increased 
from 25.7 per cent in 1991 and is expocted to go up to 
31 per cent in 2001. 

The decadal growth will be about 41 per cent. This 
urbanisation is leading to slums. It is estimated that in 1991 
about 4.67 crore people about 21.4 per cent- of the urban 
population lived in the slums. This population is likely to 
go up to 6.4 crore in the year 2001. 

There are various estimates about housing shortage 
and the stock of housing available. The 1991 census says 
that about 162 million households lived in 131 million 
houses leading to a housing shortage, in 1991, of about 
31 million units. The Lok Sabha question of 6th August, 
1997 gives housing shortage of 21.23 million units. But if 
you go to yet another estimate. the Working Group of the 
Planning Commission it talks of a housing shortage 
anywhere between 41 million houses and 64 million houses 
by the year 2001. We do not seem to be agreeing on the 
exact number of new houses required; the houses to be 
upgraded and the houses to be repaired. But one thing 
is quite clear that we are talking about at least 30 to 40 
million new houses being built in a very short period of 
time-five years. as Shri Pandey has said-to completely 
eradicate or eliminate houselessness.1t is a gigantic 
problem. 

The National Housing Policy brought out in May 1992 
and debated in this House in 1994 at least has enunciated 
some broad objectives and some very specific goals. The 
central features of the 1992 Policy are: adequacy of land 
supply and adequacy of finance and infrastructure. It seeks 
to achieve it by involving the private sector in a big way 
and also by seeking to eliminate the legal resh aints. The 
Policy seeks greater involvement of the private sector; 
increased inflow of housing finance and changing the role 
of the Govemment from that of a builder to that of a 
facilitator. . .(Interruptions) 

SHRI A.C. JOS (Mukundpuram): Sir, nobody is there 
from the Govemment side. 

SHRI PRITHVIRAJ D. CHAVAN (Karad):There is the 
Housing Minister, The Housing Minister is sitting there. 

MR. CHAIRMAN: The Housing Minister is sitting 
there. 

(Interruptions) 
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SHRI PRITHVlRAJ D. CHAVAN (Karad): The Urban 
Development Minister Is there. I am sura, he is listening 
to what I am saying. 

SHRI A. C. JOS: He is not visible to me . . . 
(Interruption) 

SHRI VAlKO (Sivakasi) : He is very much sitting in 
the front row. 

SHRI PRITHVIRAJ D. CHAVAN : The Housing Policy 
seeks, more than anything else, to redress the legal 
constraints that are coming in the way of a large tract of 
service land, rental housing and basic services coming into 
the market. But I have one problem with the Policy. The 
1992 Policy seeks to define housing. The 1992 Policy has 
sought to lay down some norms about housing. II talks 
about a 20 square metre built-up area in a 85 square metre 
plot for rural housing and for urban housing. a 25 square 
metre plot. But it does not talk of housing in a broader 
sense. 

Here, I would like to draw the attention of the 
Government to the 1992 World Health Organisation Report 
on Health and Environment wherein the World Health 
Organisation has sought to define housing in a much 
broader context of essential basic services like drinking 
water; lacilities of disposal of human wastes; quality 01 
housing sites and the effects due to pollution including that 
caused by the cooking fuels. As we know.. the chulhas 
are in vogue in the Indian homes. All these need to be 
brought under the definition of housing. " the Government 
is proposing to bring out a new Policy, I would request 
the Government to look at the definition part of it once 
again. 

I would like to spend some time on the legal 
constraints that are facing housing. Government has plans 
to repeal the Urban Land Ceiling and Regulation Act; 
modify the Rent Control Act; the Transfer 01 Property Act, 
the Land Acquisition Act and many other Acts which are 
coming in the way of development. Most of these Acts have 
very good intentions. 

These could not be effectively implemented 
primarily because housing being the State subject. most 
01 these laws has to be dealt with by various State 
Governments. I think. the model rent legislation has been 
circulated. This House had passed the Delhi Rent Control 
Act but it could not be notified for a very long time. After 
it was notified,this Government is again seeking to change 
it. If you want to overcome this serious problem. the only 
thing required is the political will. Land acquisition 
proceedings need to be speeded up. 

When you talk of additional finances, new secondary 
mortgage need to be created. For closure law needs to 

be legislated. There is a need to reM.. the Master Plan 
standards, modify building standards and the by-laws. 
There is a model Apartment Ownership Bill and a Bill to 
regulate builders and developers. This Bill is being 
circulated. Another important initiative is the rent control 
tribunals. There are many things which could be done 
through legal means. The Minister who is a legal luminary 
himself is handling the portfolio of Urban Development and. 
I am sure, he will bring aU his legal acumen to bear on 
the subject to bring in some legal innovations in all these 
laws with respect to housing. 

Finance, both in formal and in informal sense, remains 
ultimately the most important and crucial constramt for 
housing because in India, a very large number of housing 
is the self-help housing, which means, building by people 
themselves in the informal sector. The gross fixed capital 
as a ratio of GOP has been decreaSing constantiy. II 
decreased from 3.2 per cent in 1980-81 to 2.6 per cent 
in 1991-92. As per the Ninth Plan Working GJoup. the 
estimate for housing has been 01 the order 01 Rs. 1,21,000 
crore lor building 16.8 million houses. ThIS includes Rs. 
34.000 crore of formal content and Rs. 87,000 crore of 
Inlormal content. 

The long pending demand of construction of hOUSIng 
and building activity as an industry has been met. 
Hopelully, more credit will flow to this sector. The previous 
Government also had tried to increase the Government 
spending. The Government spending lor housing was 
increased Irom Rs. 2.424 crore in the Seventh Plan to Rs. 
6.377 crore in the Eighth Plan. But that is not enough. 
Operations 01 the National Housing Bank were increased: 
capital 01 the HUDCO was Increased. As I said earlier. there 
is a need to involve private sector funds in a greater way. 
To start with, we can involve 17 million provident fund 
payers into the hOUSIng activity. Some initial beginning has 
already been made. 

The Indira Awaas Yojana has made a signal 
contribution to rural housing. We have built over three 
million houses from 1985 to 1995. This programme of 
empowering the poorest 01 the poor, the Scheduled Castes 
and the Tribals by giving them ownership rights of iand 
and access to own houses needs to be further 
strengthened. It has to be brought-forth on a firmer footing. 

I am sure that the Government will strengthen this very 
important programme of rural hOUSing. 

Now, I come to the problems of slums. As I have said 
in the beginning, the slum population is increasing day by 
day. The Government needs to state clearly as to what 
they want to do about the problems of increasing slums. 
The slum culture with slum lords in Deihl, Bombay and 
in large metropolitan towns is becoming a critical problem. 
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Sir, I would not take much time. I will conclude by 
sayi~g that the seriousness of the problem of shortage of 
housmg, houselessness and shelter inadequacy has given 
rlse to the demand that the Right to Shelter should be made 
a Fundamental Right in the Constitution. 

Sir, this problem needs highest priorlty. The spirit with 
which this Resolution has been brought in this House d 
th d· . M 

e Iscusslon on the National Housing Policy that the 
House had In 1994, need to be taken into account. Whether 
It IS the. National Housing Policy of 1994 or the proposed 
new policy of the BJP-Ied Government, this would remain 
only on papers unless the political will is gathered and a 
serious and sincere attempt is made to evolve a consensus. 

. I thank Dr. Laxminarayan Pandey for having brought 
thiS Resolution before this House and request the hon. 
Mi~ister to address this serious problem in the spirit with 
which the Resolution has been moved. 

{Translation] 

SHRI MOHAN SINGH (Deoria) : Mr. Chairman, Sir, I 
flse to speak in support of Hon'ble Dr. Laxminarayan 
Pandey jl's Resolution. I request him that till end he should 
remain firm on hiS Resolution and should not withdraw his 
Important Resolution of public interest on any false 
assurance under pressure from government. 

One special feature of any welfare State is to provide 
house& at fixed rates to those who have fixed income, at 
(:h£laper rates to those who have less income and free of 
co~t to those who have no income at all. I do not want 
to give figures In thiS regard. In this country many surveys 
have been conducted and according to those surveys 
around 30-35 crore people In the country are houseless. 
Floughly speaking. we can see this thing in villages and 
lowns. There is lack of employment opportunities in 
Villages. As a result, rural people are migrating to cities 
In search of employment. Thev are being ill-treated in big 
cities in the name of cleaniness and regionalism. It is a 
malll'r 01 concern for country like India. 

Mr. Chairman, Sir, I just want to say that in 1974 a 
revl)lutionary law was enacted through which it was decided 
that the Urban Land Ceiling Act should be enforced so 
that the bUilders whe, acquire land at cheaper rates and 
sell houses at exorbitant prices, could be checked and 
houses coul~ be provided at cheaper rates to poor people. 
With this intention Parliament had passed this Act in 1974 
but its working during last 25 years compelled us to abolish 
this Act. Previous government took the decision to abolish 
this Act and new government is implementing that decision. 
There was need to Implement that decision. There was 
need !o Implement this law properly. But the people living 
in the cities, the influential people and the big pOliticians 

living in cities jOined hands with the land Mafia and got 
~he law, enacted with good intentions, abolished. The result 
IS that land remained under the possession of rich people 
~nd the decision of giving land to poor people could't be 
Implemented. I would like to request that government 
should declare a. S~ific policy. In 1992, a Housing Policy 
was announced In thiS House. A long discussion was held 
o~ ~hat policy but now a case has been filed against the 
MInister who had presented that policy. The allegations 
have been leveled against him that a lot of manipulations 
were made in allocation of government quarters to the 
people,. government officials particularly to his staff. 
According to my information they got those flats but the 
Department, of which he was Minister, could not fulfil its 
responsibility of providing such houses to poor people. The 
govemment constituted the Development Authorlties at 
different places with this intention but the officers of these 
Development Authorities started making their own 
arrangements. There is a big development authority known 
as Noida Authority. The matter of allotment of land is 
~ending in the court and the Allahabild High Court has 
Imposed restriction that review of all allotment will we done 
on their behalf. The influential politiCians and officers living 
in Delhi got land at cheaper rates there but the poor 
masses did not get it. Many Development Authorities 
throughout the country had made announcements that 
reservation in allotment of land would be provided to 
persons belonging to dalit community according to their 
population. It is regretted that no Development Authority 
has implemented this policy in their respective cities. If you 
visit villages, then you will find that even today the condition 
of people who are Ii'ling in dalit colonies is very bad. I 
would like to mention about them. I remember correctly 
that when Patil Saheb was Speaker, an International 
Parliamentarians Conference was held and one special 
train took the Partiamentarians from all over the world to 
Agra for seeing Tajmahal. Fortunately I was also sitting in 
that train. The train left in the moming, we found that many 
people were sitting on both sides of railway line and roads 
with Iota in their hands. The Parliamentarians were eagerly 
looking at them. One Parliamentarian from Australia asked 
me as to what they were doing. I felt ashamed and said 
that they were doing yoga. In our country the condition 
is so bad that our rural women have to ease themselves 
on the way with Iota in their hands they do not !Jave even 
sufficient water to clean their body. Such houses are 
required in rural as well as urban areas which has the toilet 
facilities so that they can keep their places clean. In big 
cities like Calcutta, I found that people are living in very 
small huts by dividing it like two tier and three tier system 
in railway. People take rest turn by turn for 5-6 hours after 
putting in hard labour. Such is the plight of people living 
in cities. In some big cities, people are becoming narrow-
minded in the name of cleanliness. They say that their city 
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is only for people of one particular region and those who 
are migrating to cities are not allowed to live there. 
Therefore, their jhuggi-jhoppries are being demolished in 
the name of regionalism. It is necessary to pay attention 
towards thie issue. I remember correctly that Shri Rajiv 
Gandhi had given crorea of rupees for the development 
of Dharavi region 01 Murnbai which is most dirty colony 
in the world. H0t.Be8 were allotted but the people of weaker 
sections who were provided houses at cheaper rates or 
free of cost by govemment, sold their own houses and 
again went back to jhuggi-jhonpries. 

I remember correctly that when Shri T.A.Pai was 
Chairman of Life Insurance Corporation of India, the 
Murnbai Taximen Union had purchased land from him 
at 4% interest rate and one colony was set up for Taximen 
in Kurla in the name of Dr. Ram Manohar Lohia. They were 
provided houses for Rs. 5000 to As. 10,0000/- After 1·1 
112 years, they sold those houses for Rs. 4·5 lalths and 
again went back to jhuggi-jhonpries. Today. there is a law 
that in villages nobody can purchase the land of a Dalil. 
Similarty, the government should enact a law that 
those persons who get houses at cheaper rates or free 
of cost from the govemment cannot sell them. Besides, 
there should be stipulation that nobody can purchase 
such houses. 

I would like to make another request with few 
suggestions that an ambitious plan should be formulated 
to rehabilitate those living in Harijan colonies set up in 
traditional manner in the villages. The old landlords set up 
Harijan colonies in villages by providing them a small plot 
in order to plough their fields. Today they are confined to 
that plot only. Whenever their cattle, pigs, pet goats enter 
their fields, either they are killed or beaten. Therefore for 
villages also you have formed two organisations which are 
known as 'suda' and 'Duda'. These organisations also did 
not get success in achieving their aim. Their sittings are 
not held. These authorities are diverting from their aim 
because required efforts are not made for construction of 
houses for slum dwellers and for providing basic amenities 
in slum-dwellings. The Govemment of India should 
consider for strengthening their activities. 

I would like to say that the loan being given by HUDCO 
to Authorities at cheaper rates of interest so that it can 
construct houses for common people, you should review 
that as to how much amount has beer. given by HUDCO 
to Development Authorities and how far they have utilised 
that amount for this purpose. Housing Development Bank 
has been formed, for which one law has been enacted to 
the effect that the amount earned from excise or custom 
duty and the remaining amount of a trial will be deposited 

in that bank and that bank will undertake Housing 
Development work throughout the country. But it was 
discussed in this very house 3-4 years eartier that the 
Manager of the said bank sold all shares In order to eam 
money instead of making Investment for HOUSing 
Development Works and shares plunged and the Bank 
ruined. The Govemment of India should consider all these 
situations and formulate one plan. Now we are heading 
towards 21st century. India is a civilised country. Today our 
country is second In population. But in 21st century when 
our population will be more than one billion then our 
country will be number one in regard to population also. 
According to estimates, our population would be more than 
that of China's uptil 2010 years. When our population will 
be 1 million 10 crores, the population of slum dwellers will 
be around 50 crores. This situation is shameful for our 
country which declare itself as a very civilized country. 
Therefore, the Government of India, by formulating one 
ambitious plan. should provide housing facility to poor and 
helpless people of society. In one entire block, if its 
population is 1-1 1/2 lakh and if in that block 25.000·30,000 
people belonging to Dalit category are living then in thaI 
block at least 40,000 people are such who belong to 
weaker section and do not have any houses. Under Indira 
Awaas Yojana, you are allOWing construction of 12 houses 
but as far as their allotment procedure is concerned. there 
is rampant favouritis and corruption and as a result of 
which the poor people are not getting the desired benefits. 
Therefore, I would urge upon the government to increase 
the budgetary allocation under Indira Awaas Vojana. The 
government should formulate an ambitious plan for every 
block in the country so that the poor and the weaker 
sections of the society could get houses with all facilities 
in the first year of the next century. We should accomplish 
this aim through this plan. 

With these words, I strongly support Dr. Pandey's 
Resolution with this hope that he will not withdraw his 
Resolution under any circumstances and he has right to 
take support from persons like us. I thank you while 
supporting this Resolution. 

(Interruptions) 

SHRI GIRDHARI LAL BHARGAVA (Jaipur): I am 
providing accommodation to you. 

SHRI SHAILENDRA KUMAR (Chail) : Mr. Chairman. Sir, 
Shri Bhargava is replying to it. I would like to draw your 
attention towards the problem of accommodation being 
faced by hon. members, especially those members who 
have been elected for the first time and are forced to live in 
one room houses. Sir, when we, the MPs are not getting 
accommodation, then how the poor people of our country 
would be provided with ~ouses. Would the hon. Chairman 
of HOUSing Committee like to say something on this point. 
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SHRI GIRDHARI LAL BHARGAVA : As I am the 
Chairman of the Housing Commilte~, I would lika to say 
that earlier the MPs were provided accommodation after 
six months period, but this time, I convened a meeting with 
concerned officials and MPs are provided accommodation 
within a period of less than two months. Several members 
have appreciated this effort. My problem is that the 
members are not getting accommodations as a number of 
ex-MPs halle not vacated these houses. The Hon. Minister 
is also present here. I have requested the Hon. Speaker 
and Estate Officer to make arrangements for getting those 
houses vacated so that MPs could be provided 
accommodations. I hope that before the scorching heat of 
June, all the MPs would get accommodation. I am trying 
my best. 

SHRI MULAYAM SINGH YADAV (Sambhal): Hon. 
Minister is also present here. Atleast, new accommodation 
should be allotted to a member before serving notice to him. 
You are insulting me. Mulayam Singh has also been served 
nolice. Where is the new accommodation allolled to me? 

SHRI GIRDHARI LAL BHARGAVA : Sir, now I would 
like to speak for five minutes on the motion moved by Dr. 
Laxminarayan Pandey. I also join in the views expressed 
by Shri Mohan Singh that it is a grave problem. 

The Hon. Minister is also present here and this 
problem should be solved. This problem relates to villages 
and cities both as 'Kuccha' houses exist at both these 
places. Food and Shelter are two necessities for a person. 
One may survive while having very lillie food and water, but 
in absence 01 shelter, life becomes miserable I, therefore, 
request you to pay allention towards this problem. 

The Government has chalked out a 20-Point 
programme. Indira Awaas Yojana was also introduced. But 
the houses constructed under this scheme are inferior in 
quality and often collapse in ran,y se(lson. I think that 
utmost allention should be paid toward it. The present 
coalition government led by Bhartiya Janata Party has 
allocated more funds for Indira Awaas Yojana, which is a 
good thing and should not be opposed by anyone. So on 
behalf 01 all the Members, I thank the Govemment for it. 
A National Housing policy has also been formulated. There 
are two types of 'Kuccha' selliements. One is sellied in 
a planned way and the other is having no plan, where 
people have sell led in their own way as and when they 
occupied space and do not want to change it.. A. person 
haVing a house in front row and running a shop In It would 
not like to change its location. The Government of India 
has made an announcement to provide grant Rs. 1 1/2, 
4 or 5 per person for planned temporary settlemen~s. I 
request the hon. Minister that the grant should .be p.rovlded 
to all the settlements. In view of increaSing price nse, the 

amount of grant should also be increased, Temporary 
dwellings should also be well planned and basic facilities 
like toilet, drinking water and electricity should be provided 
in them. Arrangements for parks, grounds, primary and 
middle schools should also be made, otherwise these will 
always remain temporary dwellings. 

Mr. Chairman, Sir, while coming to Delhi you might 
have seen several temporary dwelling along the railway 
tracks. Thousands of people live in them. The same 
situation prevails in Jaipur. We cannot serve humanity 
unless these temporary dwellings are converted into 
planned colonies. In the same way, people live on both 
the sides of drains. Their houses and huts remain 
dirty and people live like just insects. We have done 
nothing for them even so many years after independence. 
If we really want to serve the humanity, these dwellings 
should be shifted to some cleaner place. During the rainy 
season, filth increases and diseases spread there. Hous-
ing Board has not provided houses to them. They 
should be shifted permanently to some open place in a 
planned manner. 

People living in the temporary selliements are not 
given houses. If sometimes they are shifted to some other 
place, the Govemment does not occupy the vacated land 
immediately and again people illegally occupy it or give 
it to their relatives. 

The Government also makes announcement that 
temporary colonies set up upto 1981 will be regularised. 
However, this issue is related to votes also. They give us 
votes, so we will say that colonies set up up to 1990 will 
be regularised or fix any other date as per our convenience, 
This issue should be solved on humanitarian ground and 
politics of votes should not be brought into it. We cannot 
just let them live in those temporary selliements and think 
of their welfare. Therefore, it is necessary to pay allention 
in this regard. 

They should be given land from surplus land after 
imposition of ceiling. The hon. Minister is going to abolish 
the Land Ceiling Act. This Act was enacted to provide land 
at a cheaper rate to the people. They can then take loans 
on easy installments for building the houses. I would like 
to cite an example of the Rajasthan Government. Vidyadhar 
Nagar Scheme was announced in Jaipur in which people 
paid Rs. 19 per month for 19 years and built good houses. 
Such long term scheme should be formulated for benefit 
of the people. You should consider this point also. In this 
way, people can get good houses in a specific period. But 
it should be ensured that corrupt practices are not adopted. 
People will get no benefit if due to corruption, inferior quality 
material is used in construction. These houses may be 
constructed through HUDCO or any other housing agency 
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but these agencies charge commission. If I construct a road 
in Jaipur from annual fund given to MPs I will have to pay 
40 per cent of its cost to CPWD. In the same way Rs. 
45,000 is charged for installation of handpurnps, whether 
it is deep or shallow boring in which just two pipes are 
fIXed. 

Parliament's fund also pertains to the Government of 
India. Money should be taken in proportion to the work 
done. Therefore, the Govemment should evolve a policy 
with regard to the amount of Rs. one crore given annually 
to a Member of Parliament. If a development work is carried 
out with the fund allocated to a Member, then only the 
relevant amount should be drawn out of the fund. Similarly, 
40% commission should not be taken for the construction 
of road. 

If some rooms are constructed in a school, a 
commission is given for that. This practice should be 
stopped. This should be the policy of the Govemment. II 
it happens then only the amount of I crore will be spent 
effectively. 

I would like to request Shri Laxminarayanji to remain 
firm on the resolution and I also request the Government 
to work for the upliftment 01 poor people living in ;huggis. 
If Bhartiya Janata Party is unable to do this, then I think 
it will be a big crime. It is a golden opportunity for the 
Govemment to serve the poor people and also to 
strengthen their position. Time never waits for anyone. 
Therefore, I request the Govemment to work for the welfare 
of poor people and to provide them low cost houses. I 
believe that you will consider it. I thank you for giving me 
an opportunity to speak. 

SHRI SHIVRAJ V. PATIL (Latur); Mr. Chairman, Sir, 
the matter which has been raised today is an important 
one and we must congratulate Shri Laxmlnarayan for this. 
There are some basic necessities of human beings v;z 
food, cloth and shelter. Until and unless we provide these 
three to our citizens, we can't claim that our responsibility, 
towards poor has been completed. Fortunately, our farmers 
have achieved a level of production of foodgrains where 
we have become self sufficient. Likewise, cloth is also 
available easily to our masses. Today, we are producing 
so much cloth that it is surplus even after exporting it. 

The third point is with regard to providing shelter 
to the people. We have not fulfilled our promises made 
to the people. The time has come to pander as to why 
we have failed despite all round development. Some people 
thought that the construction of houses is not productive 
investment. Investment on housing do not provide any 
financial return thus it could be delayed. We thought so 
and that is why we did not construct houses. 

Today when our population has Increased tremendously, 
this work has become more difficult to be accomplished. 
A joint effort on our part Is required now. The Question 
is how to take up this Issue? In my opinion if we have 
to solve the problem of housing, first the land will have 
to be provided to the people. There are large number of 
people in the country without any land on which they can 
construct a single room. First of aU land should be made 
available to them. The same should be done in urban areas 
also where land prices have increased. The Question Is 
how we can distribute the land. We have to think over It. 

As far as the Question 01 villages is concemed if the 
Govemment have surplus land in the rural area, it may 
be distributed among the villagers. Otherwise land can be 
acquired or purchased for this purpose. A poor villager can 
not ruild his house until the land is made available to him. 
As far as the question of urban areas is concemed. I divide 
these areas into two parts-one is town and other is city. 
Prices of land have increased too much in towns also. The 
local bodies like Municipal Councils or Corporatior 's can 
also acquire the land which can be divided into plots and 
can be given to the people who want to build houses. This 
work can be accomplished by the local body of that area. 
A lot of discussion has been held for urban ares also. 
Hon'ble Minister is saying that urban Ceiling Act IS gOing 
to be abolished. There can be difference of opinion among 
people over this issue Some will be of the opinion that 
by abolishing this Act, people will be able to get the land 
but some will say that land could not be proVided by 
abolishing it. I do not want to go into this discussion. 
However, if land can be provided by abolishing it. then It 
must be done and if not then it should not be abolished. 
But I feel that dlscus:;ion is going on to abolish this Act 
But we should conSider it thoroughly whether the abolillon 
01 thiS Act will help in providing more land to the people 
or not. I doubt that the proper allontlon was paid on this 
Issue. I would like to tell the Hon'ble Minister. that II 
necessary. this Act can be abolished. But first 01 all we 
have to provide land for the construction 01 houses 

Second Question is regarding the arrangeml'nts for 
money. A lot of money is reqUired to construct a house 
The cost 01 constructing a house IS much more than th'lt 
of food and cloth. Many people spend, lakhs and even 
crores of rupees on building a house. II the money can 
not !:Ie provided for the construction of houses then how 
the houses will be constructed. The Question is how this 
money can be prOVided. 

I feel that the Govemment should consider all the 
aspects before formulating a policy in this regard. So far 
as the issue of providing funds to poor villagers is 
concerned, I would like to say that Govemment should 
undertake this work as village P!lnchayats, MunICipalities 
or Corporations are unable to do this woltt. I think that 
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state Government should taka initiative in this regard. The 
work of acquiring and distribution of land should be done 
by the State Government and Central Government should 
als~ provide assistance in case It is required. The same 
policy should be adopted for solving this problem in cities 
Prices of land are increasing continuously in urban area~ 
and Government should think in this regard. 

My third point pertains to technology. Our house 
building technology has become obsolute. We are not 
adopting our ancient technology. In villages house are 
constructed with thousand years old technology suitable to 
the environment and atmosphere of the area. 

17.00 hr •. 

We have abandoned the old technology. New houses 
are constructed by using building material like earth, 
stones, bricks, cement and iron in large quantity. There is 
no need for using building material in such a large quantity 
but thrust should be on finding a new technology. The 
Government should think carefully and introduce a new 
technology for constructing houses in rural as well as in 
urban areas if it really wants to solve this problem. We 
should think about this problem seriously. When we go to 
cold places, we find that people do not construct high walls 
for their houses. It also costs less. 

Sir, the issues of prefabricated material also arises 
here. I think that like other countries we should also set 
up two or three factories for production of fabricated 
materials for building good and more number of houses 
in a short period. With the help of fabricated material, we 
would be able to construct a house in six days in place 
of SIX months. We should pay attention towards introduction 
of a new technology which suits to the climate of the 
country and in which less building material is required. 
These houses should be durable good and with basic 
facilities. 

Sir, now the question arises that who will do this work? 
Whether the only Government is responsible for it. II one 
thinks that union Government, state Govemments, 
Panchayat at village level or Municipal Council in cities are 
responsible for this task it is not correct. All the govemment 
machinery require help of other institutions in this work. 
If a laboratory or factory is set up in some area the owner 
or employer should provide housing facility to the staff. This 
is not the responsibility of Govemment only but this 
responsibility should be shared by private institutions, 
private industries and individually by people themselves. 
In private sector no one realizes the responsibility regarding 
tourism and housing. Today we face shortage of houses. 
Our tourism department has also not been developed to 
the desired extent. We say that private Sf'Ctor can help 
us in this regard. Though private sector also has some 

lacunae .which should be removed. This work should not 
be ~ken. from private sector and given to public sector. 
I think thIS. should remain in private sector but a ceiling 
should be Imposed on profit earned by this sector. When 
we eSII~ate t~e actual cost of a house, we find that private 
sector IS earning profit not only 20 or 60 per cent but 300 
per cent 400 per cent and sometimes to the extent of 1000 
percent on building houses. 

There are some legal problems also, One of our 
colleagues has said that Right to shelter should be 
provided in the Constitution of India. Jethmalaniji knows 
very well about the human rights. He also has this feeling. 
I ~ not think th~t Right to Shelter can be provided easily. 
Right to food, Right to work, Right to education, Right to 
clothing and Right to shelter are essential but so far we 
could not provide those rights to our citizens. We have 
provided our citizens Right of speech, Right to move and 
Right to occupation which are not essential for life but for 
leading a quality life. But why this right has not been given. 
I am happy that Govemment propose to provide Right to 
primary education, Right to work and Right to shelter to 
the citizens of this country. Government should look into 
various aspects of these rights. If these can be done, the 
govemment will have to do it. I would like to say that all 
these Rights cannot be provided by the Government only. 
Private institutions and individuals should also take 
responsibility. Japan has provided Right to work for its 
citizens and alongwith this 'Duty to work' has also been 
provided in their constitution. We should also provide 
Rights with corresponding duties in our constitution. 

17.07 hrs. 

[SHRI RAGHUVANSH PRASAO Singh in the Chait1 

Sir, my third and the last point is that all these 
aspects should be taken into account while framing a 
national Housing Policy. We should not build very small 
houses with just one door and two windows but basic 
facilities should also be provided in them. In certain area 
of our villages and cities houses have been constructed 
in such an unplanned manner that have no proper 
approach road. In some areas lanes are so narrow that 
at a time two vehicles cannot pass side by side through 
it. Some residential areas lack drinking water facility just 
now my friend, Mohan Singh ji has said that there is no 
proper arrangements for toilets in some areas. We should 
pay attention towards sanitation which is the basic factor 
of town planning. If village planning, town planning and city 
planning is done in a better way. The problem of roads, 
lanes, toilets and other facilities will be solved. These points 
should be considered while formulating a national housing 
policy. Housing problem can be solved by creating a 
national will for efficient implementation of the National 
Housing policy. 
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I am very happy that on the occaasion of 50th 
anniversary of the Independence attention is being paid 
towards basic needs and it is a good thing. I would like 
to say that schemes formulated earlier on such issues 
should also be studied. Such policies have been formulated 
many a times but with the change of govemment such 
policies are put in cold bags and again new Govemment 
frames a frash policy. Such old policies pertaining to 
Irrigation. Housing and education should be studied and 
reviewed thoroughly and lacunae therein should be 
removed. Such a comprehensive policy would be supported 
by all the Members of this House and thus we shall be 
able to solve an important problem. 

OR. ASIM BALA (Nabadwip): Mr. Chairman, Sir. I would 
try to deliver speech in Hindi. What is the basis of the 
housing policy being framed at present? What is the policy 
regarding houses being constructed in public as well as in 
pnvate sactor. Rich people construct big houses like five star 
hotels. On the one hand some people are forced to live in 
slums and there is no provision to provide houses to them 
and on the other hand just adjacent to slums five storey big 
houses are constructed. People living in villages are 
generally not very rich. Govemment have constructed 
houses under Indira Awaas Vojana. These houses have 
been constructed at a cost of Rs. 16,000 each. But due to 
embezzlement of money by contractors, these houses are 
not constructed properly and lack basic facility. About 33 per 
cent people live below the poverty line. Generally these poor 
people have more children to support and they do not get 
housing facility. The Government should impose a ceiling on 
number of houses owned by rich people. They should not 
own more houses. Their economic status should also be 
reviewed. Houses should be constructed in a phased 
manner. Rich people spend huge money on construction of 
their houses. Government should formulate a plan as to 
what type of houses should be constructed in the rural areas. 
Govemment construct houses for the poor and homeless. 
We have shortage of dwelling units. We have 40 million 
housing units for poor people living in villages and cities. The 
_ue of environment and hygiene are also related to it. 
Several members have spoken on the issue of providing 
drainage system and latrine in the dwelling units. The poor 
people living in villages are not educated and do not know 
much about hygiene. In such a situation social problems 
also crop up. Govemment should also pay attention towards 
these points while formulating a housing programme. With 
these words I conclude. 

SHRI SATYAPAl JAIN (Chandigarh) : Mr. Chairman, 
Sir. I congratulate Shri Laxmi Narain Pandey for bringing 
this motion to draw the attention of this House towards 
a vital problem which is not confined to a spacific area, 

city or village but has becoma • national problem. I 
congratulate the coalition govemmant formed under the 
leadership of Shri Atel Bihar! VaJpayee for paying attention 
towards this important problem. In the National Agenda of 
the Govemment. a promise has been made that 20 lakh 
new houaes would be constructed annually to solve this 
problem. For the last 50 yeers due attention was not paid 
towards the housing problem. As a result thereof today not 
thousands but millions of people are living in Jhuggi-
jhonpris of metropolitan cities like Mumbai. Deihl and 
Chandigarh and other big cities of this country. I am elected 
from Chandigarh constituency which is a small union 
territory and if not the world. the people consider It most 
beautiful city of the country. Vou will be astonished to know 
that out of a total population of 7 112 lakh. 1 112 or 21akh 
people of this union territory do not have proper housing 
facility. labourers from Bihar, Uttar Pradesh and Rajasthan 
come here to eam their livelihood. You cannot even 
imagine about the dwelling units of these labourers. The 
whole family including husband. wife. children and married 
children live together in a sma" jhuggi of 7x7 sq. feet. There 
is no arrangement for electricity or drinking water facility. 
Millions of people do not have housing facility. Thousands 
of govemment empfoyees are waiting for a long time to 
get govemment accommodation. they get a salary of 
Rs.3000 or Rs.4000 and one has to pay Rs.15oo to Rs. 
2500 as rent for getting a two room accommodation. In 
this way 50 per cent of the salary is spent on house rent. 
Some employees are in service for the last 20-25 years 
but are still deprived of the Govemment accommodation. 
If one enquired about the position regarding it. he wi" come 
to know that allotment list of 1974 is going on in one 
department and in other department the list of 1976 is in 
process. There are several employees who serve and retire 
but they do not get the Govemment accommodation during 
the tenure of their service. Unfortunately. there is 
much discrimination in our society. On one land. there are 
people who are not getting any accommodation to live 
while on the other one finds large bunglows constructed 
on one acres of land, with only husband. wife and a child 
with their car and a dog to live in. So only 4-5 people 
live in large houses while there are thousands of people 
who do not have any shelter to live. I would like to request 
the hon'ble Minister to evolve a way to divide the 
large houses as we are not in a position to accept the 
concept of large houses. the owner of such houses can 
even allot these divided portions to their own relatives. I 
request that a policy should be formulated in this 
regard and efforts should be made to provide houses to 
the poor people. 

Mr. chairman. Sir. keeping in view the shortage of land 
I suggest that permi88ion· for the flat system should be 
granted to developed towns like chandigarh. Now-a-days 
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such permission is not given in large number. Requirement 
for the houses is increasing and the open apace is 
shrinking. Today we should adopt flat system, so that more 
and more people could be accommodated. Permission 
should be given for five-six storyed buildings. 

A large section of the society which is affected by the 
problem is of Journalists. At some places journalists are 
being provided Government eccommodation but still there 
are many places where this facility is not available to them. 
This matter was raised in High Court and now it is in 
Supreme Court. I request the Union Government to 
formulate a policy in this regard. A journalist who earns 
7-8 or 10 thousand rupees, faces many hardships to live 
in private houses. So a uniform policy should be evolved 
for the journalists. Supreme Court's judgment in this regard 
has been given. Such matters are in High Court also. 
Therefore, Government should formulate a policy in this 
regard so as to provide accommodation to all of them and 
this problem could be solved. 

It has been mentioned here during discussion that land 
can be acquired. It is right but it has been come to the 
notice that the construction companies acquire land from 
the Zamindars at the rate of 2-3 lakhs per acre. However, 
they sell the houses constructed on it at the rate of 40-
50 lakh. They purchase the land at low cost but sell it to 
the consumers at higher rates. This problem is prevailing 
in Chandigarh on a larger scale. Through you, I would like 
to request the Govemment that full compensation should 
be paid to the Zamindars in lieu of their land and further 
they should also be provided a house alongwith the 
compensation. 

Mr. Chairman, Sir, Shri Mohan Singh has stated one 
thing and the issues like Indira Awaas Yojana and 
developing colonies for the Harijans are being raised. In 
this regard, I would like to submit that if we continue the 
practice of developing separate colonies for the downtr~den 
sections, we will not be able to create harmony In the 
SOCiety. Therefore, we should end this practice. Allotment 
of house for the poor people should be held on the basis 
of a draw. Now we should end this practice that such and 
such colony belongs to the Muslims or to the Dalils or some 
other section of the society. We have done it in Chandigarh. 
Approx. 4 thousand dwelling units have been constructed 
and allotted without any basis for cast and creed. T~ere 
was no demarcation of colonies on the basis of HanJans 
and any other cast. All people have to live together so 
that a harmony can be developed among them and. they 
will forget that they belong to a particular community. 

Mr. Chairman, Sir, he has rightly mentioned about the 
electricity, water and toilets. At present, there are I~khs of 
people in Delhi and even in my own constituency 

Chandigarh who do not have the facility of toilet. I think 
that toilet. schooi, water, electricity and road are the five 
things which should be provided to all by the Union 
Gc>vemment Including the Union territories for which 
Central Government is directly responsible. Central 
Govemment can make excuses for other states that State 
Govemments are responsible for all this but Union 
Territories come direct under the Central Government and 
I would like the Government to formulate a policy in this 
regard. 

The last point which I would like to make while 
concluding my speech is that all these points which have 
been mentioned are very important. Members are 
unanimous on the points raised regarding houses. There 
is no two opinions in it. However, we should keep in mind 
that we may formulate a number of scheme to construct 
houses, but if we are not able to control our population 
explosion then all schemes will fail. Today, the situation 
is that the hospitals which were constructed to accommodate 
500 patients are catering to the needs of 50 thousand 
people. The houses which were build for 5 thousand people 
are being occupied by 50 thousand people. In this situation, 
how we can make up this deficiency. Shri Shanta kumar 
has just stated that the people have started selling the 
houses which were given to them by Himachal Pradesh 
Government. People have started migrating from one State 
to another just because in a particular state, much 
favourable scheme is available to them for housing. Hence, 
this increaSing population has to be controlled. During 
question hour, a suggestion has come that some State 
Governments have enacted laws in this regard. I remember 
that Haryana Government in its Haryana Municipal Act and 
Haryana Panchayat Raj Act has stated that the people 
having more than two childre!l will not be allowed to contest 
election. Such limitations would also be imposed on the 
Govemment employees. Such limitations have to be 
imposed on other place also because if we fail to control 
the population then any of the Welfare schemes will not 
yield any result. Theretore, attention should be paid towards 
this problem. With these words and while supporting the 
proposal mede by hon'ble Pandeyji and expecting that new 
Govemment will keep its promise to provide houses to its 
employees and other people, I conclude my speech. 

SHRI CHANDRAMANI TRIPATHI (Rewa) : Mr. 
Chairman, my name was in the list but has not been called 
till now. 

MR. CHAIRMAN : Your name Is in the list. You will 
also get the opportunity to speak. 

SHRI BALRAM JAKHAR (Bikaner): Mr. Chairman, Sir, 
I was listening to everyone. The motion moved by 
Laxminarayan Pandeyji is very important. In olden times 
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we gave a slogan, food, clothes and shelter. But today 
electricity, water and shelter have become the basic needs 
of life. One can manage other things. I would like to raise 
only one issue in this connection. In my opinion the Hon'ble 
Minister very well knows that I am going to repeat what 
Shri Satya Pal Jain has said. All the problems mentioned 
by you are correct. Besides these there may be other 
problems also. But unless population is controlled solution 
to these problems cannot be found. I have myself 
experienced this thing. In 1945 I completed my college 
studies. I became Sarpanch of village. 

Mr. Chairman, Sir, in 1964 consolidation of holdings 
took place in our country in which all our village land were 
consolidated. It was a good step. After that some land was 
consolidated by the Panchayat and that surplus land was 
distributed among the families in the village. Today after 
34 years, the same problem has again arisen. Now from 
where will the land come and how it will come? Land will 
be purchased from any poor person by giving SO,OOO 
rupees and afterwards it would be sold for SO lakhs and 
the poor will continue to suffer. Not a single party can do 
this work alone. Therefore, my request is that all parties 
should think over this issue. 

Mr. Chairman, Sir, this issue was raised by one 
member in 19n. His heart was fuH of love for the country. 
He was aware of the future. His intention was to build 
country's Mure. He knew that population control was the 
key to the prosperity of the country. Nobody tried to 
understand him in this country. People opposed him and 
our party had to suffer. It is not a question of party. No 
party can do this work alone. I want that all the parties 
should sit together, think about population and take a 
decision now to effect birth control. 

Mr. Chairman, Sir, we all have to face conaequences 
of population explosion if it is not controlled. The situation 
will go out of control. I am repeating this thing again and 
again that we should all sit together and think about it and 
take unanimous decision 81 to how it can be controlled. 
It has to be done right now, only then we can think of 
a better tommorrow. If we will not control this, then country 
cannot progress. Once population is brought under control 
then all other problems like the problem of unemployment, 
problem of housing and problem of food will be sotved 
automatically. Then no one will die due to starvation in this 
country. All our targets go haywire due to increase in 
population. Earlier we were producing 50 Iakh tonnea 01 
foodgrains and we had to import. But now even though 
we are producing 20 crore tonnes, the problem remains 
as it Is. Due to increase in population all our efforts to 
haywire. Even now we have to Import food grains. 

Mr. Chairman, Sir, here aU learned MPs are sitting. All 
of them are Protector and Makers of law. My request is 
that we should formulate one policy unanimously to control 
population so that we can save this country, can save 
children of this country and secure future of this country. 
If population is controlled then no one will die due to 
starvation and none will be compelled to live alongside the 
drains. Today the condition of this country is such that 
person who have migrated from village to city In search 
of employment are forced to live shameful life. 

Mr. Chairman, Sir, I will not take much time by gOing 
into details. In the interast of country. I would like to say 
one thing that for 1M sake of country's future and for the 
sake of the Mure of our children we should take decision 
not to hava more than one child. A provision of punishment 
can also be made for enforcing this decision. Only then 
this country can make progresa. 

SHRI CHANDRAMANI TRIPATHI (Rewa): Hon'ble 
Chairman, Sir, I risa to support the proposal presented by 
Hon'bIa Dr. Laxminarayan Pandeyji. Food, clothes and 
shelter are the basic needs of life. But it is very unfortunate 
that even after 50 years of independence, we have not 
been able to solve any of these problems. When the 
question of Housing Policy comes then our Hon'ble 
Members say that our population policy should be correct 
and aU these problems are due to incraase in population 
Through you, I would like to submit Nt population increase 
mainly due to poverty. The rate of population growth IS 

higher among the poor than among the rich. 

Mr. Chairman, Sir. there are two kinds of problems 
First relates to housing problem of Dalits living in villages. 
Second problem relates to those people who are migrating 
to cities in search 01 employment. Today. when discussion 
regarding housing is going on here, some 01 our colleagues 
start discussing about housing problema of joumalists and 
sometimes about housing problema of rich people. Sir. I 
would like to say that the landlords in villages have large 
areas of land. The poor people on their land _re inhabited 
to wort< 81 bonded labourers for the big landlords. 

The fund provided for Indira Awaas Yojana in the rural 
areas is inadequate. Today it is not possible to construct 
a house with Rs.20-22 thousand. In that also there is 
corruption which you cannot even imagine. hi a Block, 10-
15 houses are made available but they are al.o in the 
name of some other person. In Madhya Pradesh, specially 
in the Rewa district, housing problem is very acute. Just 
now 81 Dr. Laxmlnarayan Pandey has said. National 
Housing Policy should be formulated. Whether it is HUDCO 
or some other Housing Board which construct houses for 
people, their schemes are limited to tho.e people who are 
rich. I know that rich people who poe .... 5-10 houses, 
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put up application In the Housing Board by making affidavit 
that they do not own any house though they possess not 
one but five houses. 

whereas dalfts and the deprived long to own just one 
house of their own. 

Just now Shri Mohan Singh was saying that houses 
should have toilets and smokeless chullahs, but the 
question of having these facllHies arises only when a proper 
shelter is provided for them at least. Right now, the 
newspapers are reporting that the number of people dying 
due to heat wave is very high. This year, an unprecedented 
number of people have died due to this very reason. I would 
like to submit that the maximum of these people were 
shelterless. It is said that people died due to heat wave, 
heavy rains or chilly weather, whereas actuany they die 
of poverty and impoverishment. It is the misfortune of our 
country that people are said to have died due to heat wave 
or chilly weather whereas the fact of people dying of 
starvation is concealed. Just now Dr. Laxminarayan Pandey 
was talking about the floods in Rewa. No plans are 
formulated for rehabilitation of people living in slums. Such 
people start living on the dry riverbed. Earlier whenever 
there was fiood in the rivers, the excess flow of water was 
absorbed in the vast riverbed. However, ever since the 
temporary settlement came up, the river bed was narrowed 
and due to which the entire city bears the brunt of floods. 
Hence I would like to request that a National housing policy 
should be drafted. A well planned scheme should be drawn 
up to rehabilitate dalts and the deprived. I agree with the 
Hon'ble Member on this count that it is wrong to rehabilitate 
the scheduled caste people and tribals in separate sectors. 
The age old belief of leaving out the southem comer of 
the village for the scheduled caste tribals is very 
wrong. It is very essential for social harmony that one 
should settle down at any place without making any 
diSCrimination 01 caste and creed. At least, it would then 
be less obvious as to who belongs to high caste and who 
to the lower one. However, this would be possible only 
when 1 a national housing policy is formulated. Our 
government has a very ambitious plan and it has 
announced that the shelterless will be provided shelter. 
However, I am apprehensive that the benefits of this 
scheme are not passed on to handful of people who have 
been benefited by all the other schemes as well. While 
supporting the motion moved by Dr. Lax.minarayan Pandey, 
I would like to say that instead of pasSing on t~ bene~ts 
to a limited number of people, a belter hOUSing policy 
should be formulated for the people living under the poverty 
line so that they may get shelter. Such a house should 
be provided which should have toilets and s.rnokeless 
chullahs so that they may be liberated from their present 
miserable existence. With these words, I support the 

Motion. 
SHRI K.D. SULTANPURI (Shimla): Hon'ble Mr. Ch·l airman, 

Sir, I rise to support the motion moved by 

Dr. Laxminarayan Pandey. I believe that this is a very 
commendable motion and as he has elaborated that it is 
very essential to have housing facility. 

I would like to make a point that many people have 
set up large scale industries in Haryana and Himachal 
Pradesh. People have constructed palatial houses after 
seeking loans from the Finance Corporation, but have not 
repaid the loans. Their houses are also in a very bad 
condition. The industries are also not in a good condition 
either. Hence, a survey should be made in this regard so 
that such spare houses could be given to the poor. I would 
also like to say that the houses are constructed throughout 
the country under Indira Awaas Yojana. These houses are 
very small and have very less space 

Several colleagues of mine have poir!ed out that so 
long as land is not allotted for them, we can not claim 
to have actually helped them. The foremost point is that 
the scheduled caste, scheduled tribes and backward class 
people have nothing and they are leading a miserable life. 

Just now, Shri Mohan Singh ji said that a separate 
colony should be there for the scheduled caste people but 
the other friends were of the opinion that if we wish to 
help the scheduled caste, such a discrimination should be 
avoided. People in villages are living in a very bad 
condition. They live in 'Kutcha' houses. The condition is 
even worse in the cities. One can notice in places such 
as Mumbai, Calcutta etc. that one member of the family 
is working as mason and another works as carpenter. Such 
people live in slums and there Is no govemment scheme 
for providing houses to them. The poor should be covered 
under this scheme. The previous govemment has waived 
off thE loan of 10,000 rupees due from big farmers. 
However, if a poor person is found to have 5000 rupees, 
it is said that he has misappropriated the money. They 
should be given financial assistance as per the target set 
by the banks in this regard. 

Our erudite Minister Is a very good advocate and Is 
a respected figure. I would like to submit that if you wish 
to formulate a law, It should be of such a nature so that 
the poor people may get help. It is true that money will 
have to be given to the poor for acquiring the land because 
there is no such provision In our legal system that we may 
grab the land belonging to some other person. 

As our former Speaker has pointed out that we should 
lind a way out through discussion so that houses could 
be provided for the poor. An amount of Rs. 16,000 is not 
sufficient for constructing even a toilet, let alone a house. 
There Is no need to divert people with such absurd fancies, 
Someone is pointing out condHlon In Deihl and someone 
else Is talking about Mumbai. If one happens to travel by 
train, he may find people barefoot and without adequate 
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clothing also. Our population comprises of such persons 
also. So long as legislation is not formed for sustenance 
of entire population, our country can not progress. We have 
to bear in mind that now that we a .. independent, we are 
not under the governance of any one party. All the parties 
are participating in the govemance of the country. We are 
in opposition and point out the shortcomings of the 
govemment. However, if it is said with regard to these 
shortcomings that we have done something wrong or such 
and such work was not handled correctly or that it was 
not handled properly during such and such period, the 
present government may correct it. It is your duty to set 
things right and if you do so, the country will appreciate 
you. If you fail to do so, you will not remain in power and 
will have to sit in opposition like us. This is my submission. 
You should keep in mind that all are equal. 

Now what is the position and status of the Members 
of Parliament. I have been a Member of Parliament for 
the last 20 years and I am well aware of the rights of the 
Members. A labourer gets as much remuneretion as is 
given to the Merooars of Parliament. The labourers might 
be earning 4000 rupees. We get As. 1500 and that too 
is mentioned in all the newspapers. The pay and the TA, 
DA amount is insuffICient. There are some states which 
are paying a lot of money. A loan of Rs. 50,000 is given 
for purchase of vehicle wher ... 5 lakhs, 7 Jakhs or even 
8 lakhs are being given as a loan for purchasing a vehicle 
at some places. More money is being given in the smaller 
states. We are not keeping in mind our status and we are 
satisfied with our present status. When we go out, we talk 
about the poor. Our officers, who address us as Sir, travel 
by car whereas _ travel by matador. Such is our 
constitution and law. We talk about the poor. Since when 
have you taken the charge of upliftment of the poor'? In 
view of the present condition of the country, the prestige 
of the Parliament and the Members of Parliament is allo 
being lowered, so we should keep in mind that we may 
fight out certain issues in viUages or eisewhere but when 
we asserOOIe in the House, we IIhouId put forth our views. 
Keeping in mind the _Hare of the poor, who haYe been 
ignored so far. All of us should pay attention towardIlhem. 
New Members have also been elected 10 this Houle and 
they also wish to work for their country. 

The work for the country can be done only When we 
work sincerely. If .... is even a slight wavering In OUI' 
sincerity, it will be of no UN. The capitalists neither give 
any money nor do they pay income-tax. T.,.. a .. paid 
only by government servants. The taxes PIIyabie by them 
are dedUCted from their salaries. The rich pel'lOne In the 
private sector do not pay any lax. If any c ... is flied agIInIt 
them, they approech High Court and the Supreme Court. 
The corrupt people Ny IhaI they are not 10 be celled 

corrupt until proven guilty by the court. They will be treated 
as corrupt persons only when convicted by court. A fellow 
member Is p .... nt here. What crime has he committed 
that when his PA said something In the restaurant, he was 
sentenced to ten years' Imprisonment. No injustice should 
be done to the person who serves the poor. If any injustice 
is done to such a person, all of us should fight against 
it and _ should not lower our prestige. It is not as if a 
Member of Parliament is elected without any basis. 10-11 
lakh people vote for us and only then wa are elected to 
this House. Then we say such things and oppose one 
another. Will it help us gain respect and prestige? 

We have to provide houses for the poor and we 
have to work towards this end and it has been aptly 
said that 'razi, roti aur mekaan, maang raha hai hindustan.' 
We will have to consider it and we should have a clear 
thinking. 

Hon'ble Member has moved this resolution here, but 
I am apprehensive that Jethmalani ji will make an appeal 
that he will take it into consideration, hence this resolution 
should be withdrawn and Pandey ji will do so. I am telling 
you not to do so. I wish to convey my sentiments in this 
regard. Hence I request you not to agree to the request 
of the Hon'ble Minister. 

SHRI SATYA PAL JAIN : You have been doing so. 
This convention has been set by you. 

SHRI K.D. SULTANPURI : We will support you. I give 
you my word for it. All the senior leaders of my party have 
also promised to do so. We support your motion. I would 
like to say that this IS a very commendable Motion, for 
which I congratulate you. I won't say much, I would only 
like to say : 

"Resham ke galeechon par 

dhanwaan ke bete Sote hain, 

Aur jinki badaulat sab kuch hai, 

voh raat ko baithe rote hain: 

With these words, I thank you. 

{Eng/_h] 

THE MINISTER OF URBAN AFFAIRS AND 
EMPLOYMENT (SHRI RAM JETHMAlANI): Mr. Chairman, 
Sir, we are sitting here tiM 6 o'clock and there are only 
15 minutes left for Six o'clock. I have a Cabinet meeting 
10 dend at five minutes past Six o'clock. H you agree and 
If the House agrees, we can continue this discuulon next 
time. I am in your hands and In the handl of the House. 

rr"",.Uon} 

MR. CHAIRMAN: Two houri we.. allotted for this 
IUbject which come to an end at 5.54 pm. If the HoUle 
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agrees, one more hour may be Increased for the discussion 
and it may be taken up on Friday after six o'clock. 

SOME HON'BLE MEMBERS: We agree. 

MR. CHAIRMAN: All right. 

(English] 

SHRI VARKALA RADHAKRISHNAN (Chirayinkil): Mr. 
Chairman, Sir, I support the Resolution moved by Dr. 
Laxminarayan Pandey. This is a national as well as an 
international issue. From our experience in Kerala State, 
I can tell you that this problem would not be solved by 
mere legislation, Legislation will I'ot be the last word. I 
would submit that· in Kerala we had passed a legislation 
in this regard by fixing the land ceiling and that was as 
eariy as 1960. As per that Act, in the Corporation area 
Three cents were allotted, in the Municipality araa Five 
cents were given and in Gram Panchayat area it was 10 
cents. 

The lands were distributed. Then, even a scheme was 
launched by the late Shri M.N.Govindan Nair which was 
called a 'Lakh Houses Scheme' by which the Govemment 
also took the initiative. When the scheme was evolved the 
people were allotted one lakh houses. What was the 
result? The result was that we did not find many of the 
dwellers there. They left the place. What was the reason 
for that, It was because the land prices had increased 
subsequently. So. they sold that Three cents of land in the 
Corporation area for about As 10 or As. 12 lakh and left 
the place. 

Sir, now we are facing a very serious situation, So, 
the question is not of having a legislation, but we should 
have the political will and the social will to solve this 
problem. We are now celebrating the Golden Jubilee of 
our Independence. Even today, half of the population of 
our country IS without sheller. Somebody had suggested 
that it can be included or enshrined in the Constitution as 
a fundamental right. Even that will not solve this problem, 
So, we must have the political will. 

I would ask all the political parties and particulariy 
those who were in power at the Centre as to what 
did they do in this matter. Of course, there were 
certain schemes. But apart from that nothing was done 
to solve this social problem which is prevailing 
throughout India. There were difficulties In land 
legislation and there were other difficulties with regard to 
land ceiling. Now, the Urban Land Ceiling Act has 
been repealed. What is the purpose? Is II to ruin the 
poor? No land was distributed to the poor people. The 
slum area people did not get any house and did not get 
any allotment of land. The entire land was allotted to the 
rich people. 

That was the purpose behind the abolition of the Urban 
Land Ceiling Act. No Govemment was sincere in this matter 
and no Govemment had made any serious attempts to 
solve this problem. Nothing was done to solve this problem 
of providing shelter to the poor, Now, we are at the 
crossroads. 

The United Nations had taken up this issue and they 
had fixed up a date. We will be the poorest country in 
the worid because half of our population will be without 
any shelter. In spite of the fact we were in power for over 
a haH century, we could not solve this problem. 

In other words, it is a human rights problem also, Every 
human being in the worid is entllied to have a shelter. That 
is the primary concem of every individual. After air and 
other things, the most important thing Is the shelter. Can 
we provide it? We always boast about many schemes. We 
have introduced Indira Awaas Yojana, Lakh Houses 
Scheme and so many other schemes, but we could not 
achieve anything in this case, The poor man will have to 
live on the streets. He has no dwelling area and, therefore, 
he is always on the streets. 

If you go to Kerala, you will find that millions of people 
live in the coastat areas without any shelter. Recently, there 
was a Supreme Court ruling saying that no house should 
be built within an area of 500 yards, and thereby these 
people, for years together, will not be able to construct any 
house. Nobody Will be permitted to construct a house 
because of this 500 yards limit. What will happen to the 
poor fisherman? From Mumbai to Cape Comorin, they are 
dwelling on the seashore. They will not go anywhere else 
because their primary income is from fishing. Can we ask 
these people to shift their place of residence to an interior 
place? Then, what will be their source of income? Lakhs 
of people will be put to starvation. Until and unless this 
law Is changed, they cannot be given any shelter by any 
Govemment. 

So, I would ask my leamed friend, the hon. Minister, 
to take this fact Into consideration, This 500 yards limit 
must be changed to at least 50 yards. Of course, I do 
not ttand in the way of environmental protection and all 
that. Let it be there. But the primary concem of the man 
is to have shelter. Can we provide shelter to these people 
without changing the law? You know it better than me. As 
a lawyer, I had my own experience. I submit that this law 
should be changed so that we will be able to give this 
poor fisherman a shelter, 

We can boast of many things and we have been 
boasting. That is the only remedy for us, and nothing has 
been done in this case. So, I eamestly and strongly support 
this Resolution with a sincere purpose and not for any 
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poIittc:e1 reasone or political gaIna. I hope that the Minister 
win not compel the mover Gf this Resolution to withdraw 
it. The Minister is 1liiio in the know of things. So, I would 
appeal that we, a" of us together, should find a solution 
to this human problem which is there for ages together. 
Let us solve this issue. 

I know that It is a herculian task, but this could 
be solved by putting since.. efforts. It is a matter to be 
seen as to whether that earnest effort will emerge or 
not. WherMMtr this issue has been discussed, a 
partisan approach has always emerged. But that should 
not be the case. So, I would appeal to the Minister that 
immediate steps should be taken not only to save the 
milliona of shelterless people but also to save our national 
pride. 

WIth these words, I support this Resolution. I hope 
that the hon. Minister would take immediate steps to solve 
this human problem. 

{TnmslalionJ 

SHRI SHAILENDRA KUMAR (Chail): Hon'ble Mr. 
Chairman, Sir, I thank you for giving me opportunity to 
speak on the National Housing policy and I would like to 
expnt88 my views in connection with the motion moved by 
Dr. Laxminarayan Pandey. 

Sir, today the problem of food, clothing and shelter is 
there in India. Somehow people can manage food and 
clothes but the problem of housing is acute. In this motion 
it is stated that houses will be provided to poor people. 
Today there are nOl lakhs but crores of people who are 
without any shelter. I do not want to go into details. Many 
of our Hon'ble Members have expressed their views in this 
connection. I am elected from rural area and constituencies 
of other. Hon'ble Members also fall in rural area. Indira 
Awaas Yojana and Housing Scheme for weaker sections 
were formulated for the development of those areas but 
as a result of bunglings and corruption, theae &Cheme have 
not been successful. You can take the case of Indira Awaas 
Yojana. Hon'bIe Members have mentioned about problems 
of their own constituencies. I would like to tell about my 
constituency. There are so many houses for which 
arrangement of loan was made but even then (".onsfruction 
has not been completed. It was said that problem of food, 
clothes and shelter would be solved and poverty would be 
removed but infact we can see that no effort is made to 
solve this problem Even today there are many 
people belonging to dalit section who h8lle been allotted 
land for constructing houses but with the passage of time 
the size of their families has increased. They have 

been allotted one biswa or two biswa land or even less 
land but the size of their families has increaset1 so much 
10 that the enti .. family which includes parents, grand 
pa .. nts, daughtenl-in-Iaw and children have to sleep in one 
room itself. I do not know how do these people manage 
to live in single room with large families. This is an acute 
problem. 

Sir, today people are migrating from rural to urban 
areas. Government had started 'Rain Basera Yojana.' This 
Scheme was meant for those who come from villages to 
the cities and work there for 15-20 days. " we see the 
conditions of such people we will find that these people 
live under the sky, under the bridges or sleep on 
pavements. Therefore, government should again launch 
'Rain Basera Yojana' where these labourers "nd rickshaw 
pullers and all other such poor people who come from 
villages to cities could be accommodated. 

SimHarly, Housing Development Authorities I~UDA or 
HUDCO, are COMtructing houses under Special Component 
Plan but the condition of these houses is not good. I would 
like to draw your attention towards Allahabad, Uttar 
Pradesh. Such houses are being constructed there which 
have been lying vacant for 10·15 years and the doors and 
windows of such houses have been stolen due to which 
they are lying vacant. Therefore, govemment should make 
such arrangement so that the peopl. who are living under 
the sky could be provided housing facility where they can 
lead their lives. 

18.00 hrs. 

Sir, people construct their houses with hard 
earned money and after lot of saving. Some of the house 
plan of constructed houses are approved and some of them 
are not approved. This causes a lot of difficulty for the 
people. 

Sir, I would like to draw your attention towards 
Allahabad. Today, houses are being demolished in Uttar 
Pradesh in the name of removing encroachments even 
though it might have been constructed with hard earned 
money. I know that it is encroachment, but when we cannot 
give houses to the poor, we have no right to demolish their 
houses. Similarly, the people who are living in villages for 
25-50 years, but they complain about house grabbing. You 
know that there are certain powerful people in the villages 
who grab the land and houses of poor people. Therefore, 
the people who are living in villages for years should be 
given right to hold posaeeaion of their houses. 

Just now one of our Hon'bla Member has said that 
many houses In cities are such where there ia only 2-3 
rooms and veranda but there is large area of 8urplus land. 
I would like to say that such land should be acquired and 
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flats should be constructed on it so that we could construct 
more and more dwelling units on such land. 

Sir, even today people lead their lives in jhuggi-
jhonpris, alongside the drains, near the banks of river 
Ganga, close to the railway line or near the sea-shore. 
Beside, there is no scheme for repairing houses which are 
allotted to poor people. Once it has been allotted there 
is no one to look after the maintenance even though the 
condition is very bad and it is difficult to live in such houses. 
Therefore, National Housing Policy should be formulated 
and uniform law should be enacted for everyone whether 
he is rich or belong to middle class and housing facility 
should be provided to those poor people who are without 
any shelter. With these words I conclude. 

MR. CHAIRMAN: Hon'ble Members, the discussion 
regarding suicide by farmers is going on under Rule 193. 
Considering the interest and sentiments of the hon'ble 
Members, the discussion will continue tomorrow also from 
1.00 pm. onwards. Tomorrow, there won't be any luncl) 
break. The House stands adjourned to meet again at 11.00 
A.M. on 3rd June. 

[English] 

18.04 hra. 

The Lok Sabha then adjoumed till Eleven of the clock 
on Wednesday. June 3, 199B1Jyaistha 13, 1920 (Saka) 
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